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 LOK  SABHA  DEBATES

 LOK  SABHA

 Wednesday,  May  16,  979{Vaisakha
 26,  90  (Saka).

 The  Lok  Sabha  met  at  Half  past  Ten
 Of  the  Clock

 {Mr.  SPEAKER  in  the  Chair]

 OBITUARY  REFERENCE

 MR,  SPEAKER:  |  have  to  inform
 the  House  of  the  sud  demise  of  one
 of  our  former  colleagues  Shri
 Venkatarao  Tarodekar  who  passed
 away  at  Nanded  on  the  7th  May,
 979  at  the  age  of  54.

 Shri  Tarodekar  was  a  Member  of
 the  Fourth  and  Fifth  Lok  Sabha
 from  967  to  1977  representing
 Nanded  constituency  of  Maharash-
 tra.  Earlier  he  had  been  a  Member
 of  the  Maharashtra  Legislative
 Assembly  from  962  to  1967.

 Deeply  interested  in  the  coopera-
 tive  movement,  Shri  Tarodekar  was
 associated  with  several  cooperative
 institutions;  in  Maharashtra.

 He  served  as  President  of  the
 Indian  National  Trade  Union  Cong-
 ress  from  3959  to  1962.

 He  also  worked  ceaselessly  for  the
 uplift  of  Harijans  and  backward
 classes,

 We  deeply  mourn  the  loss  of  this
 friend  and  I  am  sure  the  House  will
 Jn  me  in  conveying  our  condo-
 lences  to  the  bereaved  family.

 The  Houge  may  stand  in  silence
 for  a  short  while  to  express  its
 Sorrow,
 N33  wat

 The  Members  then  stood  in  silence
 for  a  short  while,

 ORAL  ANSWERS  TO  QUESTIONS
 Supply  of  arms  to  Mizo  and  Naga

 Rebeles

 *lI33A,  SHRI  KANWAR  LAL
 GUPTA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  is  Government  aware  of  the
 fact  that  China  is  still  supplying
 arms  to  Mizoram  ang  Nagaland
 rebels  even  after  the  visit  of  Minis~
 ter  of  External  Affairs;

 (b)  if  yes,  give  the  details  there-

 (c)  is  it  a  fact  that  a  Soviet
 agency  hag  also  stateqg  that  arms
 and  training  is  given  to  rebels  of
 Mizoram  and  Nagaland  by  China
 even  now;  and

 (a)  if  yes,  what  is  the  reaction  of
 Government  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  DHANIK  LAL  MAN-
 DAL):  (a)  to  (c),  While  Govern-
 ment  have  seen  Indian  ang  foreign
 press  reports)  Government  are  not
 aware  of  China  having  supplied  arms
 to  Naga  or  Mizo  undergrounds  in  the
 recent  past,

 (d)  does  not  arise.

 SHRI  KANWAR  LAL  GUPTA:
 The  hon.  Minister  for  External
 Affairs  visited  China  q  few  months
 back.  I  want  to  know  from  the
 Home  Minister  whether  he  had

 i  talkg  with  the  Chinese  leaders  about
 supplying  of  arms  and  training
 them,  because  China  used  to  train

 them  and  supply  arms  to  them,
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 Was  there  any  talks  with  the  Chinese
 leaders?  Wes  any  assurance  given
 to  the  Indian  Government  by  the
 Chinese  leaders?  How  many  arms
 have  been  seized  of  Chinese  make
 so  far  as  Nagaland  and  Mizoram  are
 concerned?

 MR,  SPEAKER:  How  many  arms
 have  been  seized  uptill  now  from
 the  Nagas?

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  H.  M.  PATEL):  The
 External  Affairs  Minister  meade  a
 statement  in  the  HouSe  on  the  2ist
 of  February  in  the  course  of  which
 he  said:  “My  conversation  with  the
 Chinese  leaders  also  covered  other
 past  irritants  to  our  relations.  I
 drew  attention  to  the  fact  that  re-
 bels  or  disaffected  elements  from
 Nagaland,  Mizoram  and  Manipur
 who  had  managed  to  reach  China
 haq  received  moral  and  _  material
 support  for  their  insurgent  o  fanti-
 constitutiona)  activities  inside  our
 country.  I  was  glad  to  learn  from
 Chinese  leaders  that  such  support
 which  may  have  been  given,  the  last
 instance  some  time  back,  was  look-
 €d  upon  a;  8  thing  of  the  past.”  This
 is  the  statement  which  the  External
 Affairs  Minister  made  in  this  House.
 So  far  as  arms  afe  concerned,  as  I
 said,  in  the  recent  past,  according  to
 our  information  no  arms  have  come
 from  China  through  these  people.

 थी  कंबर  जाल  गुप्त  :  मंत्री  महोदय  को  मालम
 होगा  कि  गमी  कछ  रेबल  नागाज  और  मीजोज  ने  आसाम
 बाहर  पर  हमला  कर  के  हमारे  कछ  जवानों  को  मारा
 था।  में  जानता  चाहता  हैं  कि  उस  घटना  में  हमारा
 कितना  नकसान  हुआ  है  और  कया  'उस  में  उत  लोगों
 का  हाथ  है,  जो  चाइना  से  ट्रेनिंग  ले  कर  आगे  हैं  ।

 हिल्‍्दुस्तानी  और  सोवियत  अ्बवारों  में  यह  जो
 रिपोर्ट  झाई  है,  क्या  सरकार  ने  कोई  जांज  कराई  है  कि
 बह  ठीक  है  या  नहीं,  अगर  कराई  है,  तो  उस  का  क्‍या
 परिणाम  है  ?

 SHRI  H.  M.  PATEL:  So  far  as
 the  attack  to  which  he  refers  is  con-
 céttied,  this  was  a  few  weeks  ago
 and  that  was  on  the  border  of  Naga-
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 land  ang  Burma.  It  wag  an  ambush
 laid  in  which  eleven  of  our  jawans
 of  Assam  Rifles  were  killed.  This
 was  carrieg  out,  it  is  believed,  by
 the  underground  Nagas,  some  of
 which  who  have  not  reconciled  with
 the  Shillong  Agreement  and  who  are
 staying  in  Burma,  They  have  come
 along  and  have  done  this.  It  is  our
 belief  that  they  realise  that  they  do
 not  have  ag  Much  support  as  they
 hopeg  to  within  Nagaland  and  they
 wish  through  such  activities  to  re-
 kindle  a  certain  amount  of  interest
 in  their  activities.

 SHRI  BEDABRATA  BARUA:  The
 question  is  that  of  arms  aS  well  as
 training.

 SHRI  KANWAR  LAL  GUPTA:
 Has  he  made  any  enquiry  about  the
 Press  Report  published  in  India  and
 outside  and  if  so..............

 MR  SPEAKER:  Have  you  made
 enquiry  into  the  report  published
 by  the  foreign  newspapers?

 SHRI  H.  M.  PATEL:  We  check.
 We  read  these  reports  and  we  see
 what  has  to  be  foung  out  ang  what-
 ever  enquiry  is  necessary,  we  make
 that.

 SHRI  BEDABRATA  BARUA:
 What  about  the  Chinese  training  and
 arming  Nagag  and  Mizo  rebels  that
 are  in  Burma?  f  think  Government
 have  an  estimate  about  their
 strength  because  they  are  trying  to
 come  to  this  country.  There  have
 been  reports  and  I  think  Govern-
 ment  know,  about  it,  since  I  know
 about  it.  There  have  been  reports
 that  these  Chinese  trained  rebe)  Nagas
 are  trying  to  seek  entry  in  India  and
 you  have  been  trying  to  prevent
 them  from  coming  in.  I  want  to
 know  about  their  strength.

 What  about  joint  operation  with
 Burma?  This  is  a  part  of  this  Gov-
 vernment’s  policy.  The  Prime  Minis-
 ter  ig  here.  The  Burmese  Govern-
 ment,  88  I  understand  ig  amenable
 to  a  joint  operation,  Chinese  have
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 done  it  and  Chinese  stood  to  this
 type  of  thing  ang  Government
 should  also  have  a  joint  operation
 with  Burma,  It  is  Burmese  area
 where  all  these  rebel  activities  have
 been  concentrating  and  they  are  do-
 ing  all  this  mischief  into  India.

 MR.  SPEAKER:  This  doeg  not
 arise  from  this  question.

 SHRI  H,  M,  PATEL:  May  I  make
 a  slight  correction  in  the  reply  which
 I  gave  earlier—that  in  ambush  not
 l]  but  7  jawans  were  killed  and
 four  were  injured.

 So  far  as  my  hon,  friend’s  question
 is  concerned,  as  I  said,  during  re-
 cent  years  there  have  been  no
 Nagas  who  have  gone  to  China  and
 received  training.  These  are  the
 old  rebels  who  have  not  reconciled
 themselves  to  the  Shillong  Agree-
 ment  and  who  are  still  remaining
 outside  the  Burma  Border.  So  far
 as  Burma  Governmen;  is  concerned,
 their  writ  does  not  seem  to  run
 quite  so  effectively.

 SHRI  BEDABRATA
 Would  you  like  to
 operation?

 SHRI  H.  M.  PATEL:  How  can
 there  be  a  joint  operation  with  the
 Government  which  is  not  able  to
 control  things  within  its  own  bor-
 ders?

 SHRI  SHAMBHU  NATH  CHA-
 TURVED!:  Are  we  to  understand
 that  thete  wag  no  neeg  for  any
 Assurance  on  the  part  of  the  Chinese
 and  that  smuggling  and  supply  of
 arms  to  these  rcbele  had  stopped
 much  before  our  External  Affairs
 Minister  visiteq  China?  If  not,  then
 what  steps  Government  have  taken
 to  ensure  that  the  assurance  given
 there  has  been  properly  honoured?

 SHRI  H.  M.  PATEL:  This  is  only
 matter  of  recent  talkg  between  our

 ‘External  Affeirs  Minister  and  the
 se  6  Minister,  Sp»  far  as  the

 first  part  of  the  question  is  con-
 cerned  I  can  only  say  that  our  infor-
 tation  is  that  during  the  recent

 BARUA:
 have  a_  joint
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 past,  particularly  since  the  Shillong
 Agreement  there  has  been  no  supply
 of  arms  of  any  sizeable  nature  that
 hag  come  through  China,

 भारतीय  ्ाधिक  सेवा  को  संबर्ग-पबत्ध  प्रणाली

 *i235.  भी  राम  बिलास  पासवाल:  क्या गह मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  वह  भारतीय  आर्थिक  सेवा  की  सवर्गे-
 प्रबन्ध  प्रणाली  से  सस्तुष्ट  हैं;

 (@)  इस  बारे  में  संघ  लाक  सेवा  आयग  श्र
 भारतीय  झाधिक  सेवा  बोड़ें  की  सिफारिशे  क्या  हैं;

 |
 क्या  इस  सिफारिशों  को  ध्यान  में  रखते

 हुए  संबर्गे-पबन्ध  प्रणाली  में  सुधार  लाया  जायेगा;
 शौर

 (5)  यदि  हां,  तो  तत्संबंधी  ब्यौरा  गया  है
 झौर  यदि  नही,  तो  इस  के  क्‍या  कारण  हूँ  ?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  AND  IN  THE  MINISTRY
 OF  LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  (SHRI  8.  D.  PATIL):
 (a)  to  (a).  Cadre-Management  of
 the  Indian  Economic  Service  is
 effected  strictly  on  the  advice  of  the
 Indian  Economic  Service  Board.
 The  Union  Public  Service  Commis-
 sion  ig  not  concerned  with  the  day-~
 to-day  cadre  management  of  this
 Service.  However,  the  Commission
 is  invariably  consulted  on  all
 matter,  relating  to  amendment  of
 the  Indian  Economic  Service  Rules
 and  al}  other  matters  where  con-
 sultation  with  the  Commission  is  a
 statutory  neceskity.  Further,  like
 any  other  Service,  jmanagement  of
 the  Indian  Economic  Service  is  not
 static  and  the  policy  in  this  regard
 is  constantly  reviewed  by  the  Gov-
 ernment,  on  the  advice  of  the
 Indian  Economic  Service  Board,  to
 suit  the  changing  circumstances,

 श्री  राम  विलास  पासवान  :  प्रध्यक्ष  महोदय,  क्‍या
 सरकार  को  इकालामिक  संबिस  भ्राफिसर्ज  ऐसोसिएशन
 हार  उन  की  सेवा  शर्तों  के  संबंध  में  कोई  प्रस्ताव  या
 शिकायतें  मिली  हैं  ?  यदि  मिली  हैं,  तो  उन  पर  सरकार
 की  क्‍या  प्रतिक्रिया  है  ?

 SHRI  S.  D.  PATIL:  Whenever  we
 get  representations  from  verious
 bodies  we  get  them  examined  and
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 wherever  necessary,  we  remedy  the
 grievances  within  the  framework  of
 particular  rules.

 की  रास  घिलास  पासचान  :  प्राथिक  विकास  के
 महत्व  को  देखते  हुए  क्या  सरकार  ऐसा  विचार  करती
 है  कि  भारतीय  ६... द  सेवा  की  जो  सविस  कडीशन्ज  हैं,
 उन  को  झाई०  To  एस०  के  समकक्ष  लागेगी  *

 SHRI  5,  D.  PATIL:  The  rules  are
 always  ,under  constant  review  and
 wherever  necessary,  we  change  them
 suitably  to  meet  the  situation.

 PROF,  DILIP  CHAKRAVARTY:
 Is  the  Minister  aware  of  the  fact  ‘hat
 there  is  discrimination  even  with
 regaiq  to  offering  position  to  the
 Indian  Economic  Service  personnel
 where  expert  knowledge  and  pro-
 fessional  competence  js  necessary  ‘is-
 a-vis  the  Indian  Administrative  Ser-
 vice  personne}  and  whether  he  pro-
 poses  to  remove  these  disabilities?

 SHRI  छ,  D.  PATIL:  There  is  no
 discrimination  as  such  meade  in  the
 appointment  of  those  persons  who
 are  qualified  in  the  Indian  Economic
 Service  cadre.  If  any  specific
 instance  ig  brought  to  our  notice,  we
 will  lovk  into  the  matter.

 MAY  i8,  i979  Oral  Answers  &

 Minoritiés  trom  Bangladesh
 back  by  B.S.F.

 *]i36.  PROF.  SAMAR  GUHA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  siate:

 (a)  whether  during  the  last  one
 year  BSF  have  pushed  back  many
 minorities  from  Bangladesh  who  tried
 to  or  who  succeeded  in  entering  into
 India  across  West  Bengal,  Assam,
 Tripura  and  Mizoram  borders;

 (b)  af  so,  the  facts  thereabout;

 (c)  the  number  of  people  pushed
 back  hy  BSF  .nto  Bangladesh;  and

 (a)  the  break-up  of  such  figures  ef
 person  pushed  back  into  Bangladesh
 across  the  borders  of  each  of  the
 above  mentioned  States?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAI.  MANDAL):  (a)
 Yes,  Sir.  Members  of  the  minority
 community  as  also  majority  com-
 munity  who  infiltrated  in  India
 across  West  Bengal,  Assam,  Tripura
 and  Mizoram  borders  from  Bangla-
 desh  have  been  pushed  back  by  BSF.

 (b)  to  (ad).  A  statement  is  attached.

 Statement

 Statement  showing  the  Details  of  illegal  infiltrators  pushed  buch  by  BSF  durmg  the  poud  ficn
 t-4°-978  to  3t-3-979

 State  Minority  Other  Total
 Coramunity

 West  Vengal  2263  4280  6543

 Awam,  Meghalava  aud  Mizoram  “bts  १७763  i,  75

 Ciipua  3490  3484  कफी  |

 Toran

 cacereraaren  et  eNO

 5377  8527  23004
 wre  totaal  eens
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 PROF.  SAMAR  GUHA:  What  a

 heartless  woul  is  used  ‘pushed  back’.
 You  remember  the  commitment  that
 ‘was  made  to  them  at  the  time  of  parti-
 tion  and  even  in  1950.  But  now  it  is

 easy  for  you  to  push  them  back.  Do

 you  ever  enquire  why  these  people
 give  up  their  hearths  and  homes  and
 are  compelled  to  get  out  of  their  home-
 land  and  seek  asylum  in  India?  If  so,
 what  is  the  reason  attributed  for  the
 continuous  migration  of  the  minorities
 from  Bangladesh?  If  these  minorities
 are  forced  to  quit  their  own  home-
 land,  then  you  remember  that  they
 sell  all  the  property,  everything  and
 then  they  try  to  seek  asylum.  But  if
 you  push  them  back  what  will  happen
 to  them?  What  I  want  to  know  speci-
 fically  is  that  whether  you  enquire
 from  the  Government  cf  Bangladesh
 through  proper  channels  the  reasons
 for  continuous  migration  of  the
 minorities  from  there  and  whether
 those  minorities  who  have  been  push-
 ed  back  have  get  back  their  homes
 and  property  etc.  that  they  left?

 SHRI  DHANIK  LAL  MANDAL:  The
 reasons  for  m.gration  from  Bangla-
 desh  to  India,  of  course  as  the  hon.
 Member  knows,  might  be  political,
 economic

 SHRI  CHITTA  BASU:  Social!

 SHRI  DHANIK  LAL  MANDAL:
 Social  alse,  because  on  this  side  of  the
 horder  also  people  who  belong  to  the
 Same  ethnic  group  reside.  Some  people
 from  Bangladesh  cross  over  to  India
 because  their  kith  and  kin  reside  on
 this  side  cf  the  border.  So,  you  may
 also  be  right,  But  then,  as  the  hon.
 member  know  very  well,  there  are
 Political  and  economic  reasons.  We
 hold  periodical  discussions  with  our
 Counter-part  there.  The  Border  Securi-
 ty  Force  holds  discusiens  with  their
 counterparts  on  that  side  of  the  border
 and  also  in  the  case  of  chamkays  and
 ™Mogas,  the  matter  was  taken  up  with
 the  Government  of  Bangladesh  and
 they  agreed  to  take  back  these  people
 4nd  therefore,  they  were  sent  back.
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 PROF.  SAMAR  GUHA:  My  question
 has  net  been  answered  at  all.  The  hon.
 Prime  Minister  ig  here,  he  recently
 visited  Bangladesh.  He  had  a  talk
 with  the  President  of  Bangladesh  on
 the  causes  for  the  migration  of  minori-
 ties  from  Bangladesh.  If  the  Prime
 Minister  makes  known  to  the  country
 what  assurance  has  been  given  to  him
 in  this  regard,  it  will  be  helpful  to  all
 of  us.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  H.  M.  PATEL):  On  his
 veturn,  the  Prime  Minister  made  a4
 statement,  in  fact,  a  joint  statement
 was  issued  in  which  you  would  have
 been  seen  that  =  an  assurance
 has  been.  given  that  the  Gov-
 ernment  oof  Bangladesh  is  not
 only  not  interested  in  pushing
 people  out,  but  would  certainly  try
 and  see  that  minority  interests  are
 safeguarded.  You  might  also  know
 that  we  have,  in  effect,  really  agreed
 that  those  who  have  already  ceme  into
 the  country  and  settled  down,  upto
 1971,  we  shall  certainly  absorb  them
 here.  But  it  is  certainly  not  possible
 for  this  country  to  go  on  absorbing  an
 indefinite  number  of  people  who  come
 from  Bangladesh.  Therefore,  there
 has  got  to  be  a  restriction.  The  hon.
 member  must  also  know  that  the  in-
 filtration  is  not  only  of  the  minorities
 in  Bangladesh  but  also  a  number  of
 muslims,  who  infiltrate  into  India,
 may  be  to  improve  their  economic
 conditions.  So,  there  has  got  to  be  a
 definite  policy  in  this  regard  and  the
 Government’s  present  policy  is  not  to
 accept  such  infiltration  without  any
 restriction.

 PROF.  SAMAR  GUHA:  I  want  to
 draw  the  attention  of  the  Home  Minis-
 ter  to  a  fact,  to  which  I  wanted  to
 draw  the  attention  of  the  House
 recently  in  the  course  of  some  other
 discussion,  that  the  reports  of  the
 communal  troubles  in  India  are  gett-
 ing  exaggerated  publicity  in
 Bangladesh  papers  and  over  radio  and
 other  media  also.  Inflammable  arti-
 cles  appear,  inflammable  editorials  are
 written,  4-column,  5-column  news
 items  with  banner  headlines  are  com-
 ing  in  Bangladesh  newspapers.  I  have
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 received  information—on  that  day
 also,  I  have  told  you—I  continue  to
 receive  innumerable  letters  about  this.
 When  people  make  inflammable  and
 communal  speeches  here,  they  do  not
 understand  the  repercussions.  I  am
 getting  hundreds  of  letters,  which  say
 that  at  any  time,  the  communal
 trouble  may  break  out  in  Bangladesh
 and  that  might  lead  to  influx  of  re-
 fugees  from  Bangladesh  in  80  un-
 precedented  dimension,  in  which  case,
 the  BSF  can  only  kill  thousands  or
 even  lakhs,  but  would  not  be  able  to
 push  them  back,  For  that  reason
 will  the  Government  of  India  take
 appropriate  precautionary  measures  to
 inform  the  Government  of  Bangladesh
 so  that  they  take  effective  and  proper
 measures  to  maintain  peace  and  har-
 mony  in  Bangladesh  and  also  to  res-
 train  these  communal  fanatics  there.

 SHRI  H.  M.  PATEL:  The  hon.  Mem-
 ber  does  not  seem  to  have  taken  note
 of  the  fact  that  the  Prime  Miniser’s
 visit  was  only  a  few  days  ago,  not  so
 very  long  ago.  According  to  the
 understanding  reached,  during  this

 PROF.  SAMAR  GUHA:  You  did  not
 catch  my  question

 SHRI  H.  M.  PATEL:  I  have  follow-
 ed  your  question.  There  is  a  con-
 tinuous  discussion,  which  goes  on.  If
 there  is  any  kind  of  disturbance,  or
 any  trouble,  a  machinery  has  been  set
 up,  according  to  which,  conversations
 take  place  between
 missioners,  between  the  officers  so
 that  every  attempt  can  be  made  by  the
 Government  there  to  keep  such  situa-
 tions  under  control.

 PROF,  SAMAR  GUHA:
 te  know...

 I  wanted

 MR.  SPEAKER:
 allow  you.

 No,  no  I  cannot

 PROF.  SAMAR  GUHA:  This  is
 not  of  mere  academic  interest,  I  have
 written  to  the  Prime  Minister....
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 MR.  SPEAKER:  I  am  not  all
 it;  [  have  got  to  etick  to  certain
 (Interruption).

 SHRI  M.  RAM  GOPAL  RED!
 About  24000  persons  were  pus
 back.  In  that  ‘pushing  back’  was  th
 any  struggle  and  anybody  injured
 anybody  dead?  i

 Moreover,  this  is  happenin
 frequently  and  continuously  in  thal
 country  and  a  day  may  come  when  al
 the  minorities  may  be  sent  out  of
 Bangladesh  uy

 MR.  SPEAKER:  Generally  you  are
 very  brief  in  your  questions:  how  is
 it  you  are  making  it  so  long  today?

 f
 SHRI  M.  RAM  GOPAL  REDDY;

 The  Prime  Minister  hag  an  agreemen
 with  Bangladesh  Government,  bu
 they  seldom  keep  their  word
 has  been  going  on  right  from  94
 and  is  still  happening.  There
 be  a  stop  to  it  or  else  we  must  a
 all  the  minorities  in  India  and  clair
 that  much  territory  from  that  coun
 Is  the  Government  going  to  consi
 this?

 THE  PRIME  MINISTER  (SH
 MORARJI  DESAI)  May  I  reques
 my  hon,  friends  not  to  add  to
 seriousnesg  of  the  question  by  put
 such  a  question  and  also  by  makin
 speeches  here  which  also  became  if
 flamatory.  Why  try  to  do  that?  7
 are  taking  all  possible  steps  to
 that  the  minorities’  interests  are  lool
 ed  after  properly,  I  am  assured  abou
 it  and  we  are  constantly  in  t
 But  if  you  go  on  doing  this  and
 also  go  on  doing  that,  the  situa
 might  become  explosive

 श्री  म॒त्युंज्य  प्रसाद  :  मैं  इस  स्टेटमेंट  में  यह
 हूं  कि  जो  अल्पसंख्यक  नही  हैं,  जो  दूसरे  हैं,  वे  ग्रा  रहे
 श्रवन  को  लौटाया  गया  ।  यह  बात  जरा  ग्रठ्पटी
 लगतीहै  |  ग्रल्पसंख्यक  दुखी  हो  कर  आते  हैं,  शरणार्थी  हो
 कर  आते  हैं  और  उन्हें  लौटाया  जाये,  यह  बात  तो
 में  आती  है  मगर  दूसरे  क्‍यों  आते  -हैं,  इस  बात  की
 क्या  सरकार  का  ध्यान  आकृष्ट  हुआ  है  और  अगर
 है  तो  उस  के  क्या  कारण  हैं,  उन  को  बतलाने  की  a
 करेंगे  ?  (अं

 प्

 1
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 भी  अधिक  लाल  भण्डल:  जैसा  कहा  गया  है,
 उसके  श्राथिक  कारण  ही  सकते  हैं।  भ्रासाम  में  उन  की
 जमीन  मिलने  क'  भाशा  होती  है  भौर  दूसरी  भौर  भी
 झाशाएं  होती  हैं  7  इसलिये  भ्रपनी  प्राथिक  स्थिति  को
 सुधारने  के  लिये  श्र  जाते  हैं  t

 SHRI  JYOTIRMOY  BOSU:  The
 Hon.  Prime  Minister’s  visit  has  been
 exteremely  fruitful:  that  is  what  I
 understand  from  different  literature
 J  have  se€n  and  read.  But  it  is  a  fact
 that  Bangladesh  is  going  to  face  a
 severe  faming  which  will  push  out
 millions  of  people,  and  they  may  get
 ino  this  country.  Therefore,  pre-
 vention  is  better  than  cure.  May  I  ask
 the  Hon.  Minister  to  tell  us  whether
 they  are  doing  their  best  to  see  that
 famine  is  averted—and  what  will
 really  mean  that  there  will  be  no
 further  influx  of  refugees  from  Bangla-
 desh.

 SHRI  H  M,  PATEL.  It  is  difficult
 to  see  what  steps  We  can  take  to  pre-
 vent  famine  in  Bangladesh.  But  we
 ean  do  the  other  thing,  which  js  to
 give  whatever  assistance  we  can.
 Whatever  requests  have  come  are
 being  considered.

 SHRI  JYOTIRMOY  BOSU:  You
 have  «  bumber  crop  and  you  have  a
 hig  buffer-stock  but  they  may  require
 more.

 MR.  SPEAKER:  He  says  that  they
 “te  doing  whatever  is  possible.

 SHRI  प्र.  M.  PATEL:  Yes,
 ever  iz  possible  is  being  donc

 SHRI  G.  M.  BANATWALLA:  This
 frave  significance  of  the  words  ‘push.
 ed  back’  here  in  this  answer  must  be
 understood  I  will  therefore  put  some
 svecifie  questions  to  the  Government.
 The  persons  who  are  pushed  back
 according  to  the  Government  are
 ‘imply  taken  and  Jeft  at  the  border  in
 the  wilderness  and  when  they  try  to
 cross,  they  have  even  to  face  the  wrath
 of  the  border  posts  of  Bangladesh  and
 *ven  fired  upon  by  them.  ‘Therefore,
 will  the  hon,  Minister  clarify  as  to
 Whether  this  ‘push  back’  really  means

 tek  they  take  the  people  and  leave
 *m  in  the  wilderness  near  the  border

 and  at  the  mercy  of  the  border  posts

 what~

 VAISAKHA  26,  90]  (SAKA)  Oral  Answers  74

 of  Bangladesh.  Further,  I  would  like
 to  know  whether  the  Government  has
 received  complaints  that  Muslims  who
 are  nationals  of  our  country  have  also
 been.  mercilessly  so  pushed  back  and
 what  safeguards  have  been  taken  in
 the  matter  to  see  that  our  nationals
 do  not  fall  a  victim  to  this  ‘push
 back’  operation,  .

 SHRI  MORARJ]  DESAI:  My  hon,
 friend  can  rest  assuregq  that  there  is
 no  national  of  this  country  who  will
 ever  be  pushed  outside.  Not  only  that,
 We  consider  it  a  shame  for  us  if  any
 national]  of  this  country  leaves  this
 country  for  another  country.  I  would
 not  like  that  to  happen  at  all.  But
 they  come  here  because  there  are
 better  conditions  here.  Are  we  going
 to  accept  all  that?  Then  what  is  the
 remedy?  The  remedy  is  to  put  them
 back  again.  What  else  can  we  do?
 Whether  they  are  in  the  wilderness  or
 whether  they  are  in  cities,  that  ig  not
 our  look  out,

 owe  इंडिया  स्टेंड  गवर्नमेंट  इम्प्लाइज  फैडरेशन
 से  भ्रपील

 1137  श्री  भगत  शाम  :  क्या  भृह  मत्री  यह  बताने
 की  कृपा  करेगे  कि

 (क  )  तया  उन्हे  शम  बाते  बी  जानकारी  है  कि
 केन्द्र  और  राज्य  सरकारों  से  संबंधित  राज्य  सरकार
 के  कर्मचारियों  को  लम्स  समय  से  चगी  शा  रही  मांगों
 के  बारे  म॑  शाल  शण्डिया  रटेट  गवर्मेट  इम्प्लाईज

 फैडरशन  ने  मार्च  )  7,  .979  का  एक  प्रपील  परिचालित
 की  थी,  जैसा  कि  समाचारपत्रों  में  प्रकाशित  हुआ  था;
 श्रौर

 (ख)  उनकी  मांग  बण्ण  है  और  इस  बारे  मे  सरवार
 ब।  ब्या  प्रॉतिजिया  >  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D,  PATIL).

 (3)
 and  (b).

 The  All  India  State  overnment
 Empiovees’  Federation  is  stated  to
 have  circulated  an  appeal  regarding
 their  demands.  Matters  relating  to
 State  Public  Services  are  the  exclusive
 cancern  of  the  respective  State  Gov-
 ernments  vide  Entry  No.  4L  in  List  I

 in  the  Seventh  Schedule  of  the  Con-
 stitution.
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 थी  जात  राम:  मेंट्रे  इस  प्रश्त  का  उत्तर  बिल्कुल
 ही  नहीं  दिएा  गया  है।  झगर  माननीय  मिनिस्टर  साहब
 कहते हैं,  कि  उन्होंने  मेरे  प्रश्न  का  श्रोस्सर  दिया  है  तो  मैं
 कहूसों  चाहता  कि  उन  का  रिप्लाई  बिल्कुल  गलत  है,
 बिल्कुल  झूठा  है  भौर  गैर-जिम्मेदारी  वाला  है।  भ्रगर
 झाप  जैरे  प्रश्न  को  पढ़ेंगे  तो  झापकों  यही  लगेगा  कि
 झास्सर  ठीक  नही  दिया  गया  है  ।  एक  तौ  मैं  यहीं

 ग अध्यक्ष  महोदय,  झाष  मिनिस्टर  साहव  को
 कीजिए  कि  वे  इसका  ठीक  उसर  दें  a

 MR,  SPEAKER:  To  my  mind  it  is
 ah  appropriate  answer.  Now,  you  put
 your  supplementary.

 aft  भगत  राम  :  प्रध्यक्ष  महोदय,  मेरा  सवाल
 देखिये  भौर  इसका  जवाब  देखिए  ।  मेरा  सवाल  है-क्या
 उन्हें  इस  बात  मी  जानकारी  है  कि  क्य  भौर  राज्य
 सरकारों  से  संदधित  राज्य  सरकार  के  कर्मचारियों  को
 समने  समय  से  चली  झा  रही  मांगों  के  बारे  में  भाल  इण्डिया
 स्टेट  गबनेमेंट  एम्प्लाईज  फैडेरेशन  7.7  मार्च,  979
 को  एक  भ्रपील  परिच्ालिय  की  थी,  जैसा  कि  समाचार-
 पत्तों  में  प्रकाशित  ढ्  था,  भर  उन  की  मांगें  क्या  हैं
 और  इस  बारे  में  सरकार  की  क्या  प्रतिक्रिया  है  ?

 सर,  इस  का  जवाब  विया  मया  है--बताया  जाता
 है  कि  शाल  इच्चिय  स्टेट  बचमेमेट  इम्प्नाईज  फैडेरेशन
 ने  झपेगी  मांगों  के  संबध  में  एक  झपील  परिचालित
 की  थी  ।  संविधान  की  सातवी  अनुसूभी  की  सूची  दा
 में  प्रविष्टि  सख्या  4:  के  झमुसार  राज्य  लोक  सेवाधों
 से  संबंधित  मामले  मुणेतया  संबंधित  राज्य  सरकारों
 के  विषम  है

 MR.  SPEAKER:  What  is  al}  this?
 7  cannot  understand.

 h
 att  भगत  राग  :  गर  मिनिस'र  साहय  के  पास

 एम्प्लाईज  की  मांगें  नही  हैं  तो  श्राप  मुझे  धलाऊ  कीजिए
 मै उ  पढ़  कर  सुना  देता  हूं  जिससे  कि  झापकों

 माल हो  जायेगा  कि  उन  की  कितनी  मारे  है  जो  सेन्द्रण
 से  सम्बन्धित  है।

 MR.  SPEAKER:  No,  no.  I  don't
 allow  that,  You  are  trying  to  make
 &  speech,  Please  put  a  question  if
 you  have.

 a  we wy  भयत  राम  :  उन  के  भांग  ह... अ  में  2  मांग
 ित  बारे  से  मिनिस्टर  साहब  ने  कहा  है  कि  थे
 सरकारों  से  सम्वस्धित  हैं  में  बताना  चाहता
 72  मागों  में  से  9  मांगें  वे  हैं  जो  1...... |
 संबंधित  हैं।  इसलिए  इस  का  जो  रिप्नाई  है  उस  की

 3०4
 करार  देता  हूं  t  भें  अपील  करता  हूं  कि  जो  साँगें

 सहि  ई 4  की  यहां  पेश  कर  दें  ।

 ‘SHRI  8,  D.  PATIL:  The  Federation
 has  not  given  any  representation  to  us
 &q  such.  ‘80,  we  got  the  freprenta-

 चि
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 tion  of  demands  from  the  honourable
 questioner.

 SHRI  JYOTIRMOY  BOSU  What  is
 as  such?  *g

 SHRI  S.  D.  PATIL:  It  is  admitted
 tha;  there  are  2  demands.  The  main
 demands  are  like  this:  ag  natiaqnal
 formula  for  D.A.  with  neutralisation
 and  provisions  for  automatic  adjust-
 ment  with  the  rise  in  the  cost  of
 living  index;  (2)  a  National  Pay  Com.
 mission  for  restructuring  wages  of  the
 States  Government  employees  follow-
 ing  tle  need  based  norms  as  laid  down
 by  the  ILC  and  grant  of  5  per  cent
 of  the  pay  and  D.A.  last  drawn  as
 pension  and  (3)  bonus  to  all.

 (Interruptions)

 MR.  SPEAKER:  It  is  in  respect  of
 State  Government  servants.  He  has
 got  that  report.  What  can  he  do
 about  that?

 SHRI  S.  D.  PATIL:  The  Central
 Government  is  not  concerneq  with
 these  demands  because  ali  these
 demands  relate  to  the  State  Govern-
 ment,  and  Central  Government  ha
 no  authority  or  the  Central  Govern-
 ment  cannot  give  direction  to  the  Stae
 Governments  to  act  in  a  particular
 manner.  What  we  are  doing  is  that
 ‘we  are  already  examining  the  question
 about  the  report  which  goes  in  the
 name  of  Bhoothlingam  Committee.
 This  is  being  processed.  Unless  we
 come  to  a  particular  and  definite

 decision,  it  will  not  be  possible  to  spell
 out  what  we  really  think  at  thu  stage.

 ५  ae  जो  cemee

 gouty
 हीले

 है  उन  मु  ष्  ट  द
 होते
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 1 &  ये  कमीशन  &  सिफ्तरिश  की  थी  कि  केन्द्र
 तक  द्स्म्य  सरकार  के  कर्मचारियों  के  वेबन  एक  समान
 होते  अहियें  में  जाबदा  चाहता  हूं  कि  उस  पर  झमल
 करने  के  लिए  सरकार  ने  क्या  कोई  कदस  उठाए  हैं
 & । ह  उठाने  जा  रही  है  ?

 में  यह  भी  जानना  चाहता  हूं  किज्ञाधिक तौर तौर  पर
 कमजोर  आाम्तों  के  जो  मुलाजिम  हैं,  उन  की  वेतन  वृद्धि
 हो  के  इस  के  लिए  कया  केस्क्रीय  सरकार  ऐसी  सरकारों
 की  कुछ  मदद  करने  जा  रही  है  ?

 SHRI  8,  0,  PATIL:  I  have  already
 stated  that  the  Report  of  the  Wages,
 Income  and  Prices  Commission  is
 being  processed.  It  js  under  study  by
 the  Secretary.  The  Government  has
 not  come  to  any  final  decision  with
 regard  to  the  demands.

 MR.  SPEAKER:  You  have  put
 second  supplementary.  You  cannot
 have  more  supplementary.  This  is  the
 real  difficulty  that  every  question  in
 a  speech,

 aft  उच्च  सेम  :  मैं  मंत्री  महोदय  के  उत्तर  से  संबंधित
 ही  प्रश्न  पूछना  लाड़ता  हं।  उन्होंने  भुतलिगम  कमेंटी  की
 रिपोर्ट  का  जिक्र  किया  है  धौर  कहा  है  कि  उस  पर  विचार
 किया  जा  रहा  है  |  में  जानना  चाहता  हैं  कि  क्या  मंत्री
 महोदय  उस  कमेंटी की  रिपोर्ट  को  पढ़ कर  इस  नतीजे  पर
 पहुंच ेहैं  या  नहीं  कि  उस  रिपोर्ट  से  मती  महोदय

 उत्तर  का  कोई  सम्बन्ध  नहीं  हैं  |  क्‍या  यह
 नहीं  है  कि  उस  कमेटी  ने  इस  प्रश्न

 मा
 तक  नहीं  है।  भौर  झगर  कुछ  लिखा

 सब
 मुरगुरग

 या  है  भौर  इस  के  खिलाफ  लिखा
 कमेटी  को  सिफारिशों  से  केन्द्रीय  कर्मचारियों
 लाभ  होने  वाला  नहीं  है  क्‍या  यह  सच

 है  ।  इस  कमेटी  की  रिपोर्ट  के  खिलाफ
 पर  ौर  कई  लहरों  में  सभाएं  हुई  हैं  भौर
 हैं  कया  यह  भी  सही  नहीं  है  ?  में  भी  उन
 गया  थो  i  इस  सब  की  मंत्री  महोदय  को

 अखबारों  के  जरिये,  प्राकाशवाणी  के  जरिये  जानकारी
 थई  होगी  केस्रीय  कर्मचारियों  में  भ्रतत्तोष  ने

 पौद  इस  बास्ते  क्या  भाष  उस  की  मभांग्रो  पर  शीघ्र  विचार
 करेंगे  बौर  उत  को  संतोष  दिलाने की  कोशिश  करेंगे  ?

 SHRI  H.  M.  PATIL:  I  think  ]  must
 Point  out  that  this  question  relates  to

 ी

 3448

 44
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 may  be  that  whatever  decision  we
 take  that  will  influence  their  decision,
 But  clear  answer  to  this  question  is

 Catt
 fs  mot  a  matter  in  which  the

 Government  can  give  any
 asistence  at  alt,

 VAISARHA  ३७)  (SAKA)  Oral  Answers  ai:
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 SHR]  SOMNATH  CHATTERJEE:
 Does  the  Central  Government  agree  on
 the  principle  that  there  should  not  be
 discrimination  between  the  Central
 Government  employees?  and  the  State
 Government  employees?  We  know  that
 this  is  a  matter  for  the  State  Govern-
 ment  to  look  after  their  employees,
 fix  their  pay  scales,  etc.  The  State
 Governments  are  concerned  with  their
 financial  resources.  Has  the  Central
 Government  any  proposal  to  help  the
 State  Governments  so  that  equal
 service  conditions  may  be  provided
 by  different  State  Governments?  The
 State  Governments  take  the  plea  of
 paucity  of  funds.

 Secondly,  this  is  the  matter  which
 very  much  concerns  the  Central  Gov-
 ernment,,  viz.,  the  universal  demand
 of  the  Government  employees  through
 out  the  country  is  for  repeal  of  Article
 3]  (2)  (०)  of  the  Constitution—the
 recent  manifestation  of  which  is  the
 indiscriminate  dismissal  of  the  Punjab
 Police  personnel.

 These  are  the  two  matters  on  which
 we  want  to  have  the  views  of  the
 Central  Government,

 SHRI  प्र.  M.  PATEL:  It  is  not  a
 matter  of  discrimination.  The  Central
 Government  is  not  boung  to  see  that
 these  salaries,  etc.,  or  the  scales  are
 equal  everywhere  because  the  State
 Governments  have  to  decide  accora-
 ing  to  their  resources.  But  the  Central
 Government  is  undoubtedly  taking
 into  consideration  their  resources  and
 giving  them  assistance  for  their
 development.  It  ig  upto  the  State
 Government  to  decide  what  the  condi-
 tions  of  service,  etc.,  should  be  so  far
 as  their  employees  are  concerned,  In
 regard  to  the  second  question  I  may
 say  there  is  no  question  of  repeal.

 हो  छवि  राम  भशर्यत्र :  मैं  मती  जी  से  जानना  भाहता

 हू
 कि  राज्य  कर्मचारियों  ौर

 ्
 कर्मचारियों

 ह्म
 केनीय  कम  चारियों  के  बशबर  भंहगाई  अता
 हैं,  उन  का  वेतन  निर्धारण  करना  चाहते  है,  तो  ्  सद

 *
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 इस  भांग  पर  शेवीय  सरकार  बिचार  कर  रही  है  ।
 मध्य  प्रदेश  जैसी  पिछड़ी  सद  में,  जिस  की  भाधिक
 स्थिति  खराब  है,  उत्तर  प्रदेश,  राजस्थान  भौर

 श् है!  भी  वहां  के  कर्मचारियों  का  वेतन  कम  है,  ऐसे
 पिछड़े  राज्यों  के कमंचारियों  के  बाए  में  राज्य  सरकार

 हे
 गई  सांग  पर  क्या  शाप  गम्भीरत।  से  विचार

 SHRI  8.  0,  PATIL:  jt  is  an  omnibus
 question.  It  js  rather  diffleult  unless
 there  are  discussions  about  the  diffe-
 rence  in  the  pay  scales  of  the  State
 Government  employees  and  others.

 As  far  as  the  financial  capacity  of  each
 State  is  concerned,  they  have  to  decide
 according  to  the  financial  resources  and
 it  hag  already  been  answered  by  my
 senior  colleague.

 Isaue  of  licences  for  tin  cans

 “i88  SHRI  ISHWAR  CHAUD-
 BRY:  Will  the  Minster  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  Government  have  re-
 stricted  issuing  of  licences  to  the  Small
 Scale  Industries  for  the  manufacture
 of  tin  cans;  and

 (9)  if  so,  the  reasons  therefor  and
 the  time  by  which  this  restriction  is
 likely  to  be  removed?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES)  (a)
 and  (b).  No  andustrial  licence  is
 required  for  setting  up  an  industrial
 unit  in  the  small  scale  sector.  Any
 small  scale  unil  has  to  register  itself
 with  the  Stute  Director  of  Industries.
 The  ghly  restriction  st  present  im-
 posed  on  the  settling  up  of  small  scale
 units  for  the  manufacture  of  tin  cane
 is  that  they  should  be  established  in
 packward  areas  only.  Such  a  restric-
 tion  has  been  imposed  due  to  the
 jnadequate  availability  of  raw  mate-
 rials  and  poor  capacity  utilisation.  The

 question  of  removing  the  above  restric-
 tion  can  be  considered  after  the  capa-
 city  utilisation  of  the  existing  units
 attaing  an  optimum  level.

 इश्वर
 कि  उन्होंने.  लघु  उद्योग  क्षेत्र  को  काफी

 झ्  प्  हैं पौर  की  सीयंत  से  भी

 MAY  38,  i979  Oral  Answerg
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 है ऐसी  परिस्थितियों  में  जिन  की  भोनोपाली

 दो बड़े बड़े  उद्योगकर्ताधों  के  पास  धन  है,  वह  सब
 कर  लेते  हैं,  भौर  जो  छोटे  उदोग  प्रामीण  क्षेत्रों  में  अभी
 विद्यमान  है,  वह  इधर  उधर  मार  था  रहे  है  भौर  वह

 हा  आए  शांत  माह  र
 मंत्री  महोदय

 लघ  उद्योगों को  संरक्षश  देने के  लिये  कम  रेट
 माल  उपसब्ध  कराने  के  लिये  कोई  विशार  कर  रहे

 जया  उस  को  कोई  ऐसी  शोजना है है
 ?  श्न्तर

 ले

 शो  जार्ज  फर्गान्‍डोत्त  :  छोटे  उच्चोगो  को  जो  कच्चे
 माल  की  झ्रावश्यकता  है  उस  के  बारे  में  जो  समस्‍यायें
 झाज  हैं,  उनको  दूर  करने  के  लिये  हर  राज्य  के  राज्य
 प्रौद्योगिक  निगम  को  कहा  गया  है  कि  वह  इन  छोड़े
 उद्योगों  की  स्‍्रावश्यकताओों  की  ब्रूति  करने  की  दिला  में
 ब्या  माल  बनाने  वाले  लोगो  के  साथ  सीधा  सम्पर्क

 करें  झौर  इस  काम  में  हम  उन  की  मदद  भी  कर
 रहे  है।

 श्री  ईश्वर  औोधरो :  सब  राज्यो  के  थारे  मे  तो  मैं
 विस्तार  से  नद्ी  बता  सकता  हू,  किन्तु  बिहार  स्टेट
 लिगम  को  स्थिति  यह  है  कि  छोटे  उद्योग  स्थापित  करने
 वाल  ब्यव्ित  या  जो  छोटे  उद्याग  चला  रहे  हैं,  वह  काफी
 दौ  छप  करने  के  छाद  'ही  उन्हें  श्रपनी  अर,  धाकृप्ट
 नहीं  कर  पाते  ?ै।  जो  बढ़े  उच्तोग  वाले  हे  वह  भासानी  से
 उन्हें  भाकृष्ट  करना  चाज़ते  है  झौर  कर  लेते  हैं।  इस
 दरथ्यान  में  मत्री  जी  की  इच्छा  अवश्य  है  कि  छोटे
 उद्योगकर्माशों  को  पर्याप्त  मात्रा  में  कच्चा  माल  दें
 परन्तु  उन  को  काइनेन्शियल  पराजोशन  की  शोर  भी
 उन  की  ध्यान  देता  चाहिये  ।  मै  जानता  चाहता  है  कि
 क्या  बैंको  को  इस  तरह  की  इस्ट्रवशन्ज  दी  गई  है  कि
 उन  छोटे  उद्योगों  को  भी  फाइसेन्स  मुदैधा  करे  *

 श्री  जार्ज  फर्ताग्डीज  :  बैंको  को  इस  प्रकार के  निर्देश
 गये  है  घौर  जो  समस्यायें  लोगों  की  थी,  उनको

 टूर  करने  की  दिशा  में  हम  माफी  सफल  हो  गये  ह ै।

 श्री  पृक्भ  |.  कछवाय  :  मंत्री  जी  ने  इस  बात  की
 स्दोकार  है  कि  कच्चे  माज  को  काफी  कमी  है|
 उस  से  कुछ  कठिनाइयां  )  q  में  जमना  बाहता  हूं  कि
 देश  में  कितना  माल  उपलब्ध  है,  विदशों  से  ,कितना
 साल  भाता है  और  कितनी  कमी  है  ?  जया  बह  बात  सत्य
 है  कि  जो  माल  देश  में  बनता  है,  धगसर  डिब्बों  जे स्प
 काम  में  नाता  है,  उस  माल  की  रह्योगपति ऊंचे  दामों  ष्
 नीलाम  ष्खे  हैं  भौर  जो  साल  aq  अरीदते हैं,  उस  को
 पौर  भी  ऊंचे  दामों  पर  बेचते  हैं  जिस  के  कारण देश

 का

 लघु  उद्योग  संकट  में  है।  विदेशों  ते  जो  नाल  धाता
 3

 उसको  भी  बड़े  लोग  लेते  दे  और  पनमाने  ढंग  से  उसे
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 बेचते  है।  क्यो  उस  की  झत्तिपूर्ति  के  लिये  ाप  कोई  नई
 व्यवस्था  कर  रहे  हैं।  ताकि  ोगों  को  पर्ाष्ठ  मात्रा  में
 माल  मिल  सके  ?

 श्वी  शार्ख  कमस्शीज  :  उस  दिशा  में  हम  कई  कदम
 उड़ा  चुके  हैं  झौर  जो  परेशानी  इस  समय  महसूस  कर
 रह  हैं  उस  को  दूर  करने  की  कोशिश  कर  रहे  है  a

 भरी  हुरुम  ाद  शछबात्र  :  मेरे  श्वेश्वन  का  उत्तर
 बहीं  ग्राया  है  ?

 भ्रष्यश्  महोदय  :  क्वश्वन  लम्बा  है  भौर  झान्सर
 छोटा  है  ।

 शी  रास  देव  सिंह  :  मैं  सरकार  से  जातना  चाहता
 कि  राज्य  सरकारों  में  जो  हमाल  इंडस्ट्रीज  डिपार्टमेंट

 उस  राज्य  में  लु  सचोग  के  लिये  जो  कच्चे  साल
 की  प्रावश्यकता  है,  उस  की  पूर्ति  कया  वह  कर  सकेंगे  ?
 स्टेट  में  जितनी  प्रावश्यकता  है,  क्या  उस  की  सप्लाई
 कर  सकेंगे  ?

 शी  नाजे  फर्नान्होज  :  यही  हम  लोगो  ने  राज्य
 आौद्योगिक  निगम  को  निदेश  दिया  है।  जो  हमारी
 तरफ  से  मदद  उन  को  इस  मामले  म॑  मिलनी  चाहिये,

 वह  हम  दे  रहे  हैं  ।

 शी  चना  शेखर  सिह  :  में  जानना  चाहता  हूं
 कि  कया  भारत  सरकार  की  पह  नीति  है  कि  हथकरषा
 उद्योग  भौर  नघु  उद्योग  को  ज्यादा  से  ज्यादा  प्रोत्साहन
 दिया  जाये  ?

 (व्यवधान)

 MR  SPEAKER
 can.

 It  is  gbout  tin

 श्री  म्ह  शेखर  त्तिह  :  हथकरघधा  भी  उस्त  से  जुडा
 हुआ  है  t  पई  अडी  कपनिया  इन  टीनो  को  बनाती  हैँ
 धौर  जो  हाथ  से  बनाने  वाले  है  उनके  द्वारा  यह  टीन
 वहां  बने  सके

 MR  SPEAKER:  lt  does  not  arise.

 हे
 श्री  चन्द्र  शेखर  सिह  :  मेरा  प्रश्न  इसी  से  सम्बन्धित

 {

 दादा  बगैरह  भी  टीन  बनाते  है  भर  बडी  मशोनों  के
 इस्तमाल  भें  बिना  हाथ  से  भी  टीन  बताने  के  बाम
 होता  है  1  तो  क्‍या  भारत  सरकार  या  मन्नी  मशेदय
 ऐसी  व्यवस्था  करेंगे  कि  कई  चीजें  हाथ  से,  या  बिना
 विशेष  मशीनों  को  इस्सेमाल  कं,  बन  सकती  है,  उन  का
 उत्पादन  बड़ी  मशीनों  के  क्षेत्र  से  हुटा  कर  हस्त  उच्योग
 के  क्षेत्र  मे  किमा  जाये  ?

 श्री  जान  कर्ताग्डीज:  इस  समय  देश  में  इस  उद्योग
 का  अधिकांश  उत्पादन  छटे  क्षेत्र  में  ही  है  ।  कुल  मिला कर
 250  छोटे  कारखाने  है,  जिन  की  कैपेसिटी  चार  लाख

 दु है।  शरन
 कुल  मिला  करे  38  हैँ  भ्ौर

 लगभग  !  लाख  हन  है  t
 इस  संभव  ज्यादा  उत्पादन  छोटे  क्षेत्र  में  शो  रहा
 है।  मशीनों  के  क्षेत्र  ते  हूटा  कर  उत्त  का  उत्पादन  हाथों
 से  हो  पायेता,  जैसा  कि  मानतीय  सदस्य  चाहते  हैं,  बैसा
 मृत्  नहीं  संगत  है  ।
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 Setting  up  of  Cement  Factory  at
 Jain  Alipurduar  W.  8.)

 #1139,  SHRI  PIUS  TIRKEY:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  a  cement  factory  is
 proposed  to  be  installed  at  Jaint§
 Alipurduar,  district  Jalpaiguri  (West
 Bengal);

 (b)  if  so,  how  much  money  has
 been  allotted  for  it;  and

 (c)  if  not,  what  are  the  reasons?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a):

 No,  Sur.

 (b)  Does  not  arise.

 (c)  No  limestone  deposits  adequate
 to  support  a  cement  factory  have  been
 located  at  Jainti  Alipurduar  District
 Jalpaiguri  (West  Bengal),

 oft  पीयूष  तिरकी  :  में  मत्रो  महोदय  से  यह  पूछना
 चाहता  हु  कि  क्या  जयन्ती  भ्रलीपुरद्धार  हमारे  देश  ह उ
 है  या  गटान  में  है।  पता  नहीं,  उन  को  यह  रिपोर्ट  कहां
 से  मिली  है।  में  यह  जानना  चाहता  ह्  कि  क्या  पश्चिमी
 बगाल  सरकार  से  इस  सम्बस्ध  में  कोई  रिपार्ट  उन  के
 पास  भाई  है  या  नहीं,  अगर  आई  है,  तो  वह  रिपोर्ट

 =
 है?

 शी  जा  फर्मान्डोज  :  यह  सवाल  जयन्ती  भलीपुद्वार
 जिला  जलपाईगुडी,  पह्िवमी  बंगाल  में  सीमेंट  का  छोटा
 कारखाना  खड़ा  करने  के  बारे  में  है।  उस  क्षेत्र  में  लाइम
 स्टोन  का  डिपाजिट  नही  है,  इसलिये  वढ़ां  पर  किसी
 प्रकार  का  सीमेट  का  कारखाना  लगाने  का  संवाल
 नहीं  उठताहि  |

 श्री  थोयूष  तिरक्ी  पश्चिम  क्रगाल  की  सरकार
 का  कहना  है  कि  बहा  पर  लाइमस्टोन  का  भडार  है  |
 अग्रेजों  को समय  से  उस  का  पता  है  |  बहा  पर  ड/लोमाइड
 का  पहाड़  है  जहाँ  से  डालोमाइ८  भिलाई  झौर  दुर्गापुरा
 ले  जाया  जा  रहा  है  t  मत्ती  महोदय  को  यह  सूचना
 कहा  से  मिली  है  ?  वेस्ट  अंगाल  गवरमेंट  ने  क्या  लिख
 कर  भेजा  है  ?

 श्री  |  फर्तान्डीस  :  पश्चिमी  शगाल  सरकार  से
 हमारे  पास  इस  बारे  में  किसी  प्रकार  की  कोई  सूचना
 नहीं  मिली  है  !  .

 SHRI  CHITTA  BASU:  Sir,  in  reply
 the  hon,  Minister  saiq  that  no  lime-
 stone  deposits  adequate  to  support  &
 cement  factory  have  been  located  at

 Jalpaiguri.  It  meang  there  are
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 Hepasits  of  limestone,  but  not  adequate
 enough  to  have  a  large-seale  unit,  In
 view  of  this  fact,  may  J  know  from
 the  hon.  Minister  whether  he  pro-
 poses  to  have  a  medium-size  or  mini
 cement  plant  in  that  area  because  of
 the  fact  that  there  are  shortages  of
 cement  and  our  country  is  importing
 cement  from  outside  ang  therefore,
 indigenous  capactiy  is  to  be  increased?
 J  think  a  mini  cement  plant  can  be

 considered.

 SHRI  GEORGE  FERNANDES:  Sir,
 ‘the  point  made  jn  the  answer  is  that
 in  so  far  ag  this  particular  location  is
 concerned,  there  is  no  possibility  of
 even  setting  up  a  mini  cement  plant.
 ‘Wherever  there  are  adequate  enough
 deposits  to  set  up  mini  cement  plants
 in  West  Bengal,  we  have  taken  the
 initiative  by  interacting  with  the  West
 Bengal  Government  850  to  set  up
 such  mini  cement  plants.  At  the
 moment  two  potential  sites  are  being
 discussed,  One  is  in  Purulia  district,
 in  a  place  called  Jabarban,  and  the
 other  is  also  in  Purulia,  jn  a  piace
 called  Hanspathar.

 ‘Setting  up  of  Geoscience  Commission
 on  Earth  Science  Investigation

 *I44.  SHRI  8,  R.  DAMANI:  $  Will
 the  Minister  of  SCIENCE  AND
 “TECHNOLOGY  be  pleased  to  state:

 {a)  whehter  the  Government  are
 considering  a  proposal  to  set  up  8

 ‘Geoscience  Commission  which  should
 undertake  to  supervise  the  earth

 ‘wcjence  investigations  and  offer  jts
 consultancy  services  to  Central  and

 ‘State  Government  agencies;

 (b)  if  90,  the  details  thereof;  and

 fe)  whether  there  is  any  possibility
 ‘to  coordinate  the  activities  of  the
 National  Remote  Sensing  Agency  and
 the  proposed  Commission?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  AND  IN
 THE  DEPARTMENTS  OF  ATOMIC
 ‘ENERGY,  ELECTRONICS,  SCIENCE
 AND  TRCHNOLOGY  AND  SPACE
 4PROF,  SHER  SINGH):  (a)  No,  Sir,
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 {b)  ang  (c).  Does  not  arise,

 SHR]  s.  R.  DAMANT;  Sir,  |  would
 like  to  draw  the  attention  of  the  hon.
 Minister  to  the  Annual  Report  of  his
 Ministry.  Therein  it  has  been  mene
 tioned  that  the  Ministry  is  consider-
 ing  setting  up  of  such  a  Commission
 to  supervise  investigations  and  do
 research  work.  In  view  of  that,  what
 is  the  reason  for  not  setting  it  up?  I
 would  like  to  know  whether  you  have
 dropped  the  idea  of  setting  up  the
 Commission  or  not,

 PROF,  SHER  SINGH:  As  I  have  said
 already,  there  is  no  proposal  to  set  up
 Geoscience  Commission.  But  inter-
 Ministerial  Committees  are  function-
 ing.  Some  of  those  Committees  are
 functioning  under  the  aegis  of  the
 Planning  Commission  and  we  have
 got  the  Remote  Sensing  Agency  and
 other  organisations  also  which  are  do-
 ing  this  work.  The  work  of  coordi-
 nation  now  is  being  jooked  after  by
 a  governing  body  consisting  of  repre-
 sentatives  of  various  disciplines  and
 departments  who  are  looking  after

 this.
 9

 SHRI  S.  R.  DAMANT:  Sir,  in  the
 Report  it  hag  also  been  mentioned
 tha;  the  National  Remote  Sensing
 Agency  is  also  involved  in  carrying
 out  so  many  surveys.  May  I  know
 from  the  hon.  Minister  the  details  of
 the  projects  taken  up  by  the  NRSA,
 and  out  of  them,  how  many  projects
 have  been  completed  and  what  are
 the  future  plans  of  this  Agency?
 Further,  I  would  like  to  know  the
 names  of  the  organisations  which  are

 collaborating  with  this  Agency,

 PROF.  SHER  SINGH:  Sir,  the  Na-
 tional  Remote  Sensing  Agency
 (NRSA)  ‘which  starteq  working  in

 April  975  was  established  in  Hyder-
 bad  and  made  four  aircraft,  one  can~

 berra  for  high  altitude,  one  Avro  tor

 medium  altitude  and  two  Dakotas  for
 low  altitudes.  We  are  making  sur-

 veys  and  then  liq  in  all
 the  data  that  we  are  getting  ghout
 the  natural  resources  available.  ‘These



 &  Orel  Anawers

 dfe  andlyzed  Wy  the  NRSA  and  the
 States  aldo  when  they  send  their  data
 for  analysly  to  NRSA,  NRSA  does  it
 for  them.

 Mob  violence  on  Aurobindo  Ashram,
 Pondycherry

 91145,  SHRI  HARI  VISHNU  KA-
 MATH:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  dur-
 ing  the  violent  anti-merger  agitation
 in  Pondicherry  in  January  1979,  Shri
 Auro}indo  Ashram  was  also  one  of  the
 targets  of  mob  violence;

 (b)  whether  the  management  of
 the  Ashram  submitted  a  representa-
 tion  to  Government  in  that  connec-
 tion;

 (c)  if  so,  the  details  regarding  the
 damage,

 (d)  whether  cases  have  been  regis-
 tereq  against  some  miscreants;

 (e)  whether  the  culprits  have  been
 brought  to  book;  and

 (f)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b).  Yes,  Sir,

 (c)  The  Managing  ‘Trustee  of  Sri
 Aurobindo  Ashram  Trust,  in  his  re-
 presentation  to  the  Pondicherry  Adm.
 estimated  the  damages  to  the  Ashram
 properties  at  Res.  1,28,000/-,  Besides,
 the  Trustee  of  Sri  Aurobindo  Ashram
 Harpagon  Workship  Trust,  an  inde-
 pendent  trust  run  by  the  Ashramites
 has  reported  loss  to  the  order  of
 Rs.  65  lakhs  in  respect  of  a  wood
 Working  unit  and  an  auto  workshop.

 (d)  to  wm.  Thirteen  cases  have  been
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 tives  68868  have  béen  arrested,  The
 caiés  are  under  investigation,

 SHRI  HARI  VISHNU  KAMATH:
 Sir,  as  far  as  I  am  awere—and  the
 House  is  aware,  and  you  are  also  gware
 ~-Sri  Aurobindo  Ashram  in  Pondi-
 cherry  has  been  politically  neutral
 during  the  anti-mergey  agitation  in
 January.  If  80,  have  the  Government
 got  any  reports  as  to  why  it  became
 the  target  of  mob  violence  during
 those  two  days?  I  would  also  like  to
 know  whether  the  Government  have
 got  any  report  to  the  contrary  that
 it  took  sides  in  this  anti-merger  agi-
 tation,  whether  any  persons  in  the
 Aurobindy  Ashram  issued  any  state-
 ment  in  support  of  anti-merger  or
 pro-merger  and  whether  it  had  taken
 any  sides  at  all.  Otherwise,  what  are
 the  causes  of  its  becoming  the  target
 of  mob  violence,  and  have  the  Gov-«
 ernment  got  any  report  about  that?

 SHRI  DHANIK  LAL  MANDAL:
 Sir,  we  ourselves  are  positive  about  it
 As  the  hon  Member  saiq  rightly,  we
 could  not  know  why  this  Ashram  was
 made  a  target  of  attack  by  these  ped-
 ple.  That  is  true.  I  was  myself  puz-
 zled  to  find  why  this  Ashram  was
 made  the  target  of  attack  by  the  anti-
 merger  people  and  therefore,  I  asked
 for  inquiring  into  it  and  see  what
 eould  be  the  reason  for  it.  There  may
 be  so  many  reasons.  One  assump~
 tion  was  that  because  there  is  some
 groupism  within  the  Ashram  itself,
 that  might  have  lead  to  it.  That  is
 just  our  assumption.

 We  have  not  got  the  Report.  But
 Y  have  asked  for  that.

 SHRI  HARI  VISHNU  KAMATH:
 You  said  something  about  ‘grouis
 the  Asiram’.  Was  violence  instigated
 by  the  groups  within  the  Ashram?

 SHRI  DHANIK  LAL  MANDAL:
 ‘We  can’t  say.  We  only  said  what
 could  be  the  possible  reasons.  And

 uy
 ou  have  yourself

 val
 this  Ashrarh

 ad  nothing  to  do  merger  ot-
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 anti-merger.  This  is  a  different  kind
 of  Ashram.  So,  I  have  asked  for  the
 Report  in  the  matter.

 MR,  SPEAKER:  The  Question  Hour
 4s  over.

 ‘WRITTEN  ANSWERS  TO  QUESTIONS

 Lady  killed  by  Elephant  in  Andaman
 and  Nicobar  Islands

 *1140  SHRI  MANORANJAN
 BHAKTA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Smt.
 Purnalakshbmi  Das  a  pregnant  lady
 alcng  with  her  two  yeurs  old  daughter
 was  killed  by  a  Government  owned
 Elephant  at  Bakultalah  |  Middle  Anda-
 mans  on  the  3rd  April,  1979,  in  the
 Union  Territory  of  Andaman  and  Nico-
 bar  Isiands;  if  ‘BO,  the  details  thereof,

 (b)  whether  the  life  and  preperties
 are  in  danger  from  Government  owned
 elephants  in  Bakultalah  and  surround-
 ‘ing  village  areas;  at  so,  the  details
 thereof  and  action  taken  thereon.  and

 (c)  whether  Government  are  getting
 ontiruous  complaints  from  the
 villagers  in  North  and  Middle  Anda-
 ‘mans  about  the  damage  done  by
 elephants;  if  so,  the  details  thereof  and
 saction  taken  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 ‘DHANIK  LAL  MANDAL),  (a)  to  (०).
 On  the  night  of  2nd  April,  1979,  an
 elephant  of  the  Andaman  Forest
 Department  duly  feitered  was  :eleased
 dn  to  the  forest  for  might  grazing  In
 the  early  hoursof  3rd  April  the  eie-
 phant'  approached  an  inhabited  area
 mear  the  kals;  Tram  line.  The  resi-
 dents  of  the  area  numbering  about
 thirteen  raised  a  sudden  alarm
 ‘and  =  started  running  aloag
 the  tram  line.  The  elephant  pursued
 the  fleeing  persons  and  killed  Smt.
 Purnilaxmi,  wite  of  Shri  Nitlapada
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 Das,  resident  of  Bakultalah  who  was
 lagging  behind  as  she  was  in  the  family
 way,  Her  two  years  olg  daughter
 who  was  then  with  her  was  thrown
 aside  and  was  injured.

 2.  Although  unfortunate  this  was  an
 isolated  incident  and  orders  have  since
 been  issued  to  the  Forest  Department
 to  exercise  greater  care  and  ensure
 that  elephants  do  not  stray  into  inha-
 bited  areas.

 3.  The  Andaman  and  Nicobar  Ad-
 ministration  have  informed  that  some
 elephants  of  the  Andaman  Forest
 Department  are  working  in  the  interior
 in  certain  v.llages  in  North  and  Middle
 Andaman.  While  grazing,  these  ani-
 mals  sometimes  damage  the  crops  rais-
 ed  by  ths  villagers.  In  such  cases,  com-
 pensation  is  paid  to  the  villagers  on  the
 recommendations  of  the  locally  consti-
 tuted  committee  at  rates  pre-fixed  by
 the  Forest  Department  The  Andaman
 and  Nicobar  Administration  have  also
 reported  that  some  villages  in  North
 Andaman  are  occasionally  visited  by
 wild  elephants.  The  Administration
 have  made  necessury  arrangements  hy
 posting  potice  guards  at  suitable  places
 to  protect  the  life  and  preperty  of  the
 villagers.  No  complaint  has  been  re-
 ceived  in  thig  regard  since  June  ‘1978,

 Performance  of  Fiat  and  Herald  Cars

 *I4I.  SHRI  SARAT  KAR:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state  whether  Government  are  not
 satisfied  with  the  performance  of  the
 Fiat  and  Herald  cars?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):
 Models  of  passenger  cars  manufactut-
 ed  in  the  country  are  not  of  contem-
 porary  design.  There  is  scope  for  im-

 provements  relating  to  fuel  efficiency
 etc.  Government  are  presently  con-

 sidering  various  proposals  for  upgrada-
 tion  of  the  passenger  car  industry
 particularly  in  the  interest  of  imptiv-
 ing  fuel  efficiency  apd  reliability’  tar
 the  endusers.

 हु
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 Borning  of  Godowns  of  J.C.X.

 *i42.  SHRI  AMAR  ROYPRADHAN:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  two  godowns  of  Jute
 Corporation  cf  India  located  in  Cooch
 Behar  district  ang  in  West  Dinajpur
 were  gutted  in  a  fire  accident  last  year;
 and

 (b)  the  cause  of  fire  and  the  estimat-
 ed  loss  and  details  thereof?

 THE  MINISTER  OF
 (SHRI  GEORGE
 Yes,  Sir.

 INDUSTRY
 FERNANDES):  (a)

 (b)  Fire  involving  Jute  Corpora-
 tion’s  stock  in  Cooch  Behar,  occured
 on  September  30,  1978.  3,658  quintals
 of  jute  valued  at  Rs.  6.27  lakhs  was
 atiected,  The  incident  in  West  Dinaj-
 pur  District  occurred  on  October  20,
 1978.  7,195  quintals  of  jute  valued  at
 Rs,  .92  lakhs  was  affected.

 Stocks  of  jute  in  both  the  centres
 were  insured  against  the  risk  of  fire
 and  the  insurers  have  already  admitted
 the  claim  of  the  Corporation  in  full.
 As  regards  the  incident  of  West  Dinaj-
 pur,  the  cause  of  fire  could  not  be  de-
 termined  in  the  enquiry  ordered  by
 the  District  Magistrate.  Inspector
 General  of  Police,  West  Bengal,  has
 ordered  enquiry  in  the  incident  of  fire
 in  Cooch  Behar.  His  report  s  expect-
 ed  shortly,

 Demand  for  a  separate  state  by  Karbi
 Anglong

 #1148,  SHRI  BIREN  SINGH  ENGTI:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to.  state:

 “i
 whether  Government  have  re-

 ved  any  representation  from  Karbi

 ele  demanding  a  separate  State

 Bit  wna
 of  Karbi  Anglong  end  N.  ०.

 (b)  if  so,  what  are  the  main  grounds
 stated  in  the  representation:  and

 (c)  what  is  the  reaction  of  Govern-
 ment?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 DHANIK  LAL  MANDAL):  (a(  and  (b).
 No  representation  to  this  effect  has
 been  received  by  the  Gevernment.

 (०)  Does  not  arise

 Smuggling  of  Liquor  in  Delhi

 #1146.  SHRI  S.  S.  SOMANI:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  several
 eases  of  liquor  smuggling  have  been
 noticed  and  detected  in  Delhi  in  the
 recent  past;  and

 (b)  if  so,  what  steps  Government
 propose  to  take  to  prevent  such  smug-
 gling  in  the  Union  Territory’.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a):
 50  cases  of  liquor  smuggling  were
 detected  by  the  Delhi  Police  during  the
 period  between  i-4-979  and  30~4-1979.

 (b)  The  following  preventive  mea-
 sures  are  being  taken  by  the  Delhi
 Police  in  this  regard:—

 (i)  Regular  intelligence  is  collect-
 ed  about  smuggling  of  liquor
 and  frequent  raids  conducted.

 (ii)  Checking  at  the  borders  has
 been  strengthened  to  prevent
 smuggiing  of  liquor  into  the
 capital

 (iii)  ‘Nakabandis’  are  being  organis-
 ed  along  the  borders  to  detect
 the  smuggling  of  liquor.

 (iv)  Externment  proceedings  against
 known  boot-leggers  are  taken.
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 ARotment  of  Chassis  to  Natiqnalised  (c)  whether  only  l5  agreements  in
 Transport  Undertaking  the  past  8  months  have  been  cleared

 #1147,  SHRI  R  KOLANTHAIVELU:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  the  Tamii  Nadu  Gov-
 ernment  have  asked  the  Centre  to  allot
 the  chassis  of  Ashok  Leyland  and  Benz
 to  a  national.sed  transport  undertak-
 dng  on  a  priority  basis;  and

 (b)  if  so,  the  particulars  of  action
 taken  or  proposed  to  be  taken  by  the
 Centre  in  this  regard?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES:  (a)  and
 (b).  As  advised  by  the  Ministry  of  In-
 dustry,  manufacturers  of  bus  chassis
 are  giving  priority  to  the  requirements
 of  the  State  Transport  Undertakings.
 At  a  meeting  convened  by  the  Minisiry
 of  Shipping  and  Transport  on  2144-79
 the  representative  of  the  Government
 of  Tamil  Nadu  made  a  suggestion  that
 bus  chassis  should  be  allotted  to  State
 Transport  Undertakings  on  priority
 basis.  He  was  informed  that  such  a
 priority  is  already  being  given  by  the
 manufacturers,

 Foreign  Collaboration  of  Textile  Machi-
 hefty  Mantfacturers

 ©1148,  SHRI  P.  M.  SAYEED:
 SHRI  M  द  CHANDRASHE-

 KHARA  MURTHY:

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  decided  not  to  come  in  the
 away  of  textile  machinery  manutectu-
 revs  seeking  foreign  collaboration  fer
 the  improvement  in  technology;

 (b)  if  so,  whether  it  is  a  fact  that
 there  are  at  present  a  large  number  of
 cases  pending  with  Government  In  this
 1...

 by  Government  and  many  proposals
 which  were  submitted  by  the  mant-
 facturers  are  still  pending  with  009०
 vernment;  and

 (d)  if  so,  the  reasons  for  not  clearing
 such  cases?

 THE  MINISTER  OF  INDUS-
 TRY  SHRI  GEORGE  FERNANDES):
 (a)  Textile  machinery  industry  is  an
 important  area  of  manufacture  involy-
 ing  considerable  sophistication  and  is
 one  field  where  the  technology  develop-
 ment  is  rapid.  Applications  for  import
 of  technology  by  new  entrepreneurs  or
 the  existing  machinery  manufacturers
 are,  therefore,  considered  on  merits
 and  decisiong  taken  accordingly

 (by)  to  (a).  Out  of  22  proposals  re
 ceived  for  foreign  collaboration  for
 different  items  of  textile  machinery
 during  the  last  18  months,  1B  proposals
 have  been  cleared.  The  remaining  4
 cases  will  be  remitted  to  the  relevant
 Approval  Committees  shortly.

 Work  on  Fauna  of  India  Project

 *i49.  SHRI  P.  RAJAGOPAL  NAI-
 DU:  Will  the  Minister  of  SCIENCE
 AND  TECHNOLOGY  be  pleased  to
 state:

 (a)  whether  work  on  Fauna  of  India
 Project  was  taken  by  the  Government;

 (b)  whether  any  work  has  been  done
 in  Andhra  Pradesh  till  now  in  this
 regard.

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  Yes,  Sir,  Zoolo-
 gical  Survey  of  India  is  engaged  in  the
 work  of  compilaticn  of  Fauna  of  India.

 (b)  About  23  survey  parties  have  50
 far  been  sent  to  Andhra  Pradesh.  50

 per  cent  of  the  collections  brought  out

 by  them  have  so  far  been  identified
 results  published.  These

 publiee,
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 rmission  for  sale  of  Lottery  Tickets
 Abroad

 -*i50.  SHRI  DALPAT  SINGH
 IAARASTE:  Will  the  Minister  of  HOME

 AFFAIRS  be  pleased  to  state:

 (a)  whether  some  of  the  State  Gov-
 mments  have  sought  permission  of

 e  Central  Government  to  sell  lottery
 ckets  in  fore'gn  countries;  and

 (b)  if  so,  the  reaction  of  Central
 vernment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 ISTRY  OF  HOME  AFFAIRS

 SHRI  DHANIK  LAL  MANDAL):  (a)
 No  request  has  been  received  from  any

 _State  Government  fer  permission  of  the

 “Central  Government  to  sell  their  lottery
 abroad.

 (b  Question  does  not  arise.

 Powerlooms  in  Maharashtra

 *i5l.  SHRI  VIJAYKUMAR  N.
 PATIL:  Wili  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ‘fused  permission  for  the  establishment
 of  new  power  looms  in  Maharashtra;

 (b)  whether  it  is  also  a  fact  that
 the  unauthorised  powerlooms  are  re-
 gularised  on  the  pretext  that  they  have

 ह
 been  running  for  some  time  past;  and

 4

 क्‍

 (९)  what  steps  Government  propose
 to  take  to  stop  such  back-door  entries?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 Government  policy  as  outlined  in  the
 Textile  Policy  Statement  of  7th  August,
 1978,  clearly  lays  down  that  there  will
 not  be  any  expansion  in  the  power-
 loom  sector.  .The  question  of  granting

 mmission  for  establishment  of  new
 werlooms  in  Maharashtra  or  else-

 Where  does  not  arise.

 (b)  and  (c).  The  Textile  Policy
 tatement  provides  for  regularisation

 of  existing  unauthorised  powerlooms,
 procedure  for  which  are  being

 finalised.

 ‘@3  LS—2
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 Supply  of  50  per  cent  of  cloth  produc-
 tion  to  the  cooperative  societies

 #1152.  SHRI  ANANT  RAM  JAIS-
 WAL:  Wiil  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  Government  have  un-
 ler  consideration  any  proposal  under
 which  the  Mills  will-have  to  supply  50
 per  cent  cf  their  cloth  production  to
 the  cooperative  societies  compulsorily;
 if  not,  the  reasons  therefor;  and

 (b)  whether  the  private  dealers  are
 earning  30  to  35  per  cent  profit  which
 is  directly  hitting  the  poor  consumers
 and  whether  Government  propese  to
 fix  legally  20  per  cent  margin  of  profit
 of  the  private  dealers?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GRORGE  FERNANDES):  (a)
 No,  Sir.  The  mills  have  been  already
 offering  0  per  cent  of  a  cross  section
 of  their  production  to  the  cocperative
 societies  at  ex-mill  prices.  Recently,
 it  has  been  decided  that  this  will  be
 raised  to  20  per  cent.  No  further  en-
 hancement  ig  considered  necessary  at_
 this  stage.

 (b)  Extent  of  margin  charged  on
 the  ex-mill  price  by  wholesalers,  semi-
 wholesalers  and  retailer  differs  widely,
 depending  on  various  factors  including
 the  geographic  area  of  distribution  and
 the  nature  of  demand  for  the  product.
 Currently,  there  is  no  proposal  to  fix
 any  prescribed  margin.

 Report  of  Commission  for  SC  ana  ST

 MAHATA:  Will
 AFFAIRS  be

 #1153.  55  CoRR.
 the  Minister  of  HOME
 pieased  to  state:

 (a)  whether  it  is  a  fact  that  the  latest
 report  of  the  SC  and  ST  Commission
 has  not  so  far  been  presented  to  the
 Parliament;  and

 (b)  if  so,  the  reasons  therefor  and
 be  when  it  would  be  laid  on  the  Table

 of  the  House?
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 fre  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 DHANIK  LAL  MANDAL):  (a)  and
 (b).  Norapert  has  yet  been  received
 by  the  Government  from  the  Commi
 men  for  Scheduled  Castes  and  Schedul-
 ed  Tribes,  which  was  set  up  less  than  a
 year  back  by  a  Government  Resolution
 dated  the  2ist  July,  978

 However,  the  latest  report  of  the
 Commissioner  for  Scheduled  Castes  and
 Scheduled  Tribes  for  the  year  1977-78
 was  received  by  the  Government  on  the
 Sth  January,  979  The  direction  of
 the  President  for  la;ing  copies  of  the
 report  before  each  House  of  Parliament
 was  accorded  on  the  23rd  January,
 i978  The  English  Version  ef  the  re-
 port  has  been  sent  to  the  Government
 of  India  Press,  Nasik,  for  printing  It
 is  being  translated  into  Hindi  in  lots
 and  simultaneously  being  sent  to  the
 Government  of  India  Press  Nasik  for
 pmnting  the  Hindi  version  alse.  As
 soon  as  printed  copies  of  the  report
 both  in  English  and  Hindi  versions  are
 received,  the  report  will  be  laid  on  the
 Table  of  both  the  Houses  of  Parlia-
 qoent

 Issue  ef  Licences  in  Aluminium
 Extrusions

 08958  SHRI  SUSHIL  KUMAR
 DEARA:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  huge
 licence/registration  capacity,  say  more
 than  1,580,000  tonnes  per  annum,  has
 been  issued  by  D.G.ID  for  the  manu-
 facture  of  aluminium  extrusions  to
 more  than  50  different  parties  in  diffe-
 rent  parts  of  the  country  as  against  the
 present  annual  demand  of  less  than
 20,000  tonnes,

 (b)  whether  it  is  also  a  fact  that  re-
 presentations  have  been  received  by
 the  Ministry  for  banning  further  capa
 city;

 )  if  so,  what  steps  Government
 to  take  to  ban  further  itcens-

 ing  of  the  capacity  in  order  to!semove
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 fear  of  recession  and  unhedithy  com-
 petition  in  the  minds  of  such  ‘licence
 holders  to  implement  their  schemes?

 THE  MINISTER  OF  STATE  IN  THT
 MINISTRY  OF  INDUSTRY  (SHRI
 JADAMBI  PRASAD  YADAV):  (a)
 Aluminium  semis  is  exempted  from
 licensing  and  fall  under  the  purview  of
 DGTD  registration  according  to  the
 current  Licensing  Policy.  DGTD  have
 registered  about  60  units  covering  a
 capacity  of  more  than  1,60,000  tonnes
 in  addition  te  an  imstalled  capacity  of
 around  30,000  tonnes  against  the  an-
 nual  production  is  around  18,000
 tonnes,  DGTD  are  still  receiving  re-
 gistration  applications  and  they  have
 no  option  but  to  register  if  the  proposal
 fulfils  the  condition  of  automatic  regis-
 tration

 (b)  and  (c>  Yes  Sir  A  representa-
 tion  has  been  received  and  it  is  being
 examimed  in  consultation  with  all  con-
 cerned  authorit  es

 Promotion  of  SC  and  ST  in  Small
 Industries  Institute,  Madra  and

 Richardson  and  Craddas
 (1972)  Ltd.

 10896.  SHRI  A  MURUGESAN.  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state

 (a)  whther  reservation  orders  pro-
 viding  reservation  for  SC  and  ST  at  the
 time  of  appointment,  promotion  and
 confirmations  are  not  being  imple
 mented  in  all  cadres  from  Group  ‘A  to
 D’  in  “Small  Industries  Service  Insti«
 tute,  Madras”  ang  in  “Richardsen  and
 Cruddas  1972)"  Ltd;  Madras,  if
 why  and  what  action  has  been  taken  to
 All  up  the  backlogs,  if  any,  and  the
 details  thereof;  and

 (b)  whether  it  is  also  a  fact  that  the
 Probation  petiod  in  respect  of  Schedul-
 ed  Caste  elotie  has  been  extended  in
 the  Richardson  and  Cruddas  (i972)
 Ltd;  Madras  in  eortals  cadres
 thie  has  ४05  bedn  dote  in  other  eee,
 if  od,  why  this  discrimination?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 Madras  Unit  of  Richardson  and  Crud-
 das  (1972)  Ltd.,  and  Smali  Industries
 Service  Institute,  Madras,  are  strictly
 adhering  to  the  Presidential  Directive
 on  the  reservation  of  Scheduled  Caste
 and  Scheduled  Tribes  in  their  appoint-
 ments,  promotions  and  confirmation.

 (b)  In  Richardson  anj  Cruddas  46
 employees  in  Group  ‘C’  and  ‘D’  were
 taken  on  probation  in  January/March,
 1978,  out  of  which  5  were  Scheduled
 castes  candidates.  Probation  period
 for  23  employees  was  extended  for
 unsatisfactory  work/attendance/con-
 duct,  of  which  4  were  Scheduled
 Caste  candidates.  The  probation  period
 was  extended  only  for  the  above
 reasons  irrespective  of  whether  the
 candidate  is  belonging  to  Scheduled
 Caste/Scheduled  Tribe  communities  or
 otherwise.  Hence  there  was  no  discri-
 mination.

 Alleged  mismanagement  and  corrup-
 tion  in  N.A.C.

 10897.  CH.  HARI  RAM  MAKKA-
 SAR  GODARA:  Will  the  Minister
 of  INDUSTRY  be  pleased  to  state:

 (a)  whether  cases  of  mismanage-
 ment  ang  corruption  in  the  National
 Textile  Corporation,  Bombay  have
 come  to  the  notice  of  Government-
 ment;

 (b)  whether  it  has  also  come  to
 his  notice  that  inspectors  who  do  not
 care  to  work  according  to  the  wishes
 of  the  Directors  are  either  transferr-

 ed  or  are  unnecessarily  harrassed;
 and

 (c)  if  so,  what  action  is  proposed.
 to  be  taken  against  the  corrupt
 officials?

 THE  MINISTER  OF  STATE  IN  THE
 INDUSTRY  (SHRI

 JAGDAMBI  PRASAD  YADAV):  (a)
 There  has  been  no  major  case  of  mis-
 “Management,  and  corruption  in  the

 subsidiary  corporations  of  N.T.C.  in
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 Maharashtra  State.  However,  an
 irregularity  concerning  purchase  of
 glass-wool  was  detected  in  the  Model
 Mills,  Nagpur.  Necessary  action  to
 fix  responsibility  and  recover  loss  has
 already  been  taken  by  the  Corporation,

 (b)  and  (c).  No  Inspectors  are
 employed  in  either  of  the  subsidiary
 corporations  in  the  Maharashtra  State
 Government  and,  therefore,  the  ques-
 tion  does  not  arise.

 Anti  Conversion  Act

 l0898.  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Prime  Minister  made  a
 statement  in  Mizoram  about  one  and
 a  half  months  ago  where  he  has  ex-
 pressed  approval  of  the  recent  legisla-
 tion  of  Arunachal  Pradesh  communally
 known  as  Anti-Conversion  Act;

 (b)  what  led  him  to
 statement;

 make  this

 (c)  whether  Government
 to  introduce  similar
 Parliament;  and

 propose
 legislation  in

 (d)  if  so,  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b).  The  Prime  Minister

 did  not  visit  Mizoram  one  and  a  half
 months  ago  and,  therefore,  the  ques-
 tion  of  his  making  a_  statement  in
 Mizoram  does  not  arise.  However,
 asked  at  a  Press  Conference  in  Shillong
 on  7th  April,  979  about  Arunachal
 Pradesh  Freedom  of  Indigenous  Faith
 Bill,  the  Prime  Minister  said  that  no
 body’s  Fundamental  right  would  be
 curbed  and  that  the  Government
 wanted  only  to  prevent  forced  con-
 versions  carrieg  out  under  the  cover
 of  inducements.

 (c)  and  (d).  There  is  no  such  pro-
 posal  under  consideration  of  the  Gov-

 ernment.
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 Greek  help  Sought  to  Prevent  damage
 to  Taj

 10899,  SHRIMATI  MOHSINA
 KIDWAI:

 SHRI  VASANT  SATHE:

 Will  the  Minister  of  SCIENCE  AND
 ‘TECHNOLOGY  be  pleased  to  state:

 (a)  whether  jt  is  a  fact  that  Greek
 help  has  been  sought  to  prevent
 damage  to  Taj  from  pollution:

 (b)  if  so,  the  nature  of  the  help
 sought  for;  and

 (९)  whether  this  type  of  expertise
 ig  not,  available  indigenously?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  AND  IN
 THE  DEPARTMENTS  OF  SCIENCE
 AND  TECHNOLOGY,  ATOMIC
 ENERGY,  ELECTRONICS  AND
 SPACE  (PROF.  SHER  SINGH):  (a)
 No,  Sir,

 (b)  Does  not  arise.

 (c)  Indigenous  expertise  for  con-
 trolling  the  pollution  for  the  proposed
 refinery  ig  available,

 ट्रैक्टरों  के  भत्यों  में  बढ़ि

 L0900.  sit  सोतो  साई  ‘WI  चोधरी:  क्या
 खदयोग  मंत्री  ह  बताने  की  कृपा  करेंगे  कि  :

 के)  मी  फरगूंसन,  फोर्ड,  जीटर  एस्कार्ट  तथा

 ह्
 टुक्टरो  के  में  कितनी-किसनी  वृद्धि

 हे  प् और  उनें  के  मूल्य'इस  समय  कितने  है

 @)  प्रत्यक  दूक्टर  का  लागत  मूल्य  कितना  है,
 लि  द्वारा  उस  पर  कितने  कर  लगाय  गये  हैं;  प्रत्येक
 मामले  में  डोलर  का  कमीशन  कितना  हैं  भौर  ट्रैक्टर  के

 लागत  में  अन्य  कित-किन  छौजों  के  मूल्य  जोड़े
 जाते  ह्
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 फीस  इक्विपमेंट्र  लिमिटेड,  गद्रात  हारा  निर्मित  दुनि»
 GEo-i035  बौर,  304  भौर  मैससे  एस्कार्ड,

 लिसिटेड,  फरीदाबाद  क्षरा  तिमित  @t-3600
 तीन  बर्षी  में  मूल्य  तिगरानी  के  अन्तमैत  ट्रैक्टरों

 के  सबंध  में  मूल्य  बृदि  निस्  प्रकार  हुई  है नन

 ट्रैक्टर  का  माडल  प्रगस्त,  976  वर्तेमात  मूल्य
 के  रेल  तक  निष्प्रभार  रेल  तक  निष्प्र-

 गंतव्य  स्थान  भार  गतंव्य  स्थान
 मूल्य

 श्पये  श्पये

 TAoNHo-I035,  43,104. 40  53,950.50

 हैफे-  504)  57,082. 20}  62,981.73

 WE-3600  56,169. 00,  68,680.80

 ख)  भंकि  कृषि  ट्ैक्टरो  पर  कानूनी  निबत्रण
 बही  है।  त  विभिन्न  निर्माताक्‍ो  द्वारा  निमित  ट्रैक्टरों
 के  सबंध  मे  मानकीकृत  मानकों  के  भ्राधार  पर  लागत
 प्रांकड़े  संकलित  करना  सरकार  के  लिए  सम्भव  नही  है।

 (ग)  ट्रेक्टरो  के  ्य  रूप  से  भ्रन्तर्व॑स्तुभों
 की  कीमतो  ौर  विभिन्न  करो  झौर  शुल्को  के  प्रभाव
 पर  निर्भर  करते  हैं  1  ट्रेक्टरो  का  निर्माण  मितव्ययी
 झाधार  पर  शुरू  करने  के  उद्देश्य  से  उत्पादन  में  ब्द्धि
 करने  पौर  व्यवहार्य  सीमा  तक  सम्भरण  के  प्रतिस्पर्धा
 लोत  प्रदात  करने  के  लिये  झनक  उपाय  किये  गये  है।
 97879  #  देश  में  दूक्टरो  का  उत्पादत  54,600

 लग  से  ज्यादा  के  रिकार्ड  स्तर  तक  पहुंच  गया  है,  जबकि
 1977-78  में  40,946  ट्रक्टरो  शौर  1976-77

 #  33,1
 ह

 क्टरो  का  उत्पादन  हुधां  था  t  को
 ध्यान  हुए  ढुक्टरों  पर  फिर  से  मूल्य
 नियंजब्रश  लगाने  का  विचार  तही  है  ।

 Import  of  Zetor  Tractors  by  H.M.T.

 10902,  SHRI  ABDUL  LATEEF;  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  the  number  of  zetor  tractors
 (higher  H.P.)  allowed  for  import  by

 HLM.T.  during  the  last  two  years  and
 the  number  alredy  imported  and/or
 distributed;

 (b)  The  circumstances  under  which
 these  tractors  were  allowed  for  im-
 port  and  agencies  entrusted  for  dis-
 tribution  of  these  tractors;

 (c)  the  total  ig  by
 pe  nant  med

 cal”
 te  pelse
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 ty  FLUC.  per  tractor  for  sale  to

 pase  and  the  reasons  for  witle  dis-

 parity  in  prices;  and

 (d)  whether  pny  guidelines  were
 fixed  by  Government  with  regard  to
 sale  price  of  these  tractors?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  No,  Sir,

 (b)  to  (a):  Do  not  arise.

 Plan  for  Economic  Development  of
 Ladakh

 0903  SHRIMAT]  PARVATI  DEVI:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  it  js  proposed  to  for-
 mulate  a  specific  short  term  plan  for
 faster  economic  development  of  the
 backward  Ladakh  district  in  Jammu
 and  Kashmir  State,  and

 (b)  to  (a.  Do  nof  arise

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 FAZLUR  RATIMAN)  (a)  and  (७).
 An  integrated  sub-plan  for  accelerat-
 ed  development  of  the  Ladakh  district
 of  Jammu  &  Kashmir  has  been  inelud-
 ed  in  the  State’s  Plan  since  the  Third
 Plan  period  The  Draft  Five  Year
 Plan  1978-83  of  the  State  has  proposed
 an  outlay  of  Rs.  60  crores  for  the
 Ladakh  area  The  sectoral  break-up
 of  the  sub-plan  proposed  by  the  State
 is  given  below:

 (Bs.  in  crores)

 G)  Agriculture  ard  Allied
 Services  including
 Cooperation  883

 (it)  and  Flood
 ee  6.96

 (i)  Power  22,29

 (gn)  Industry  के  Minerals  —-.02

 (v)  Hransport  &  ‘Commun!
 tations

 (vi)  Social  ang  Commu-
 nity  Services  6.88

 (vii)  Economic  &  General
 services  2.08

 60.00

 The  sub-plan  for  Ladakh  will  be
 finalised  along  with  the  978—88  Plan
 of  Jammu  &  Kashmir  in  the  light  of
 available  resources.

 Decline  in  préduction  of  Paper

 10904.  SHRI  8,  S.  LAL:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state  whether  production  of  white
 printing  paper  has  gone  down  con-
 siderably  as  Government  have  failed
 to  revise  the  price  of  the  same  during
 the  last  five  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTR_.  OF  INDUSTRY  (SHRI
 JAGDAMB]  PRASAD  YADAV):  The
 production  of  white  printing  paper
 has  not  gone  down  considerably  due
 to  non-revision  of  its  price  during  the
 last  five  years.  In  recent  months,  the
 total  production  of  paper  and  paper
 boards  hag  gone  down  due  to  yarious
 factors  such  as  power  shortage,  trans~
 port  bottlenecks,  non-availability  of
 coal,  industrial  unrest  and  the  pro-
 duction  of  white  printing  paper  would
 be  affected  correspondingly.

 Constitution  of  Cimmittees  for  Cate-
 gorisation  of  Engineering  Units,  CSIR.

 10908.  SHRI  BALAK  RAM:  ‘Will
 the  Minister  of  SCIENCE  AND  TECH.
 NOLOGY  he  pleased  to  state:

 (a)  whether  it  is  a  fact  that  8  Com-
 mittees  have  go  far  been  constituted
 since  984  for

 he
 cretegorisation  of  the

 Engineering  Unit,  CSIR;

 (b)  if  so,  the  tétal  expenditure  in.
 curred  on  such  Committees;

 (०)  whether  i  is  also  a‘  fact”  that
 con
 a

 of  ore  more  cotnmittee
 has  ‘been  proposéd  by  the  Governing
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 peed
 of  CSIR  on  the  3rd  April,  1979;

 an

 (d)  if  so,  by  what  date  it  ig  likely
 to

 be  constituted  ang  by  what  date  it
 will  submit  its  report?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 IN  THE  DEPARTMENTS  OF  ATOMIC
 ENERGY,  SCIENCE  AND  TECHNO-
 LOGY,  ELECTRONICS  AND  SPACE
 (PROF,  SHER  SINGH):  (a)  Four
 Committees  were  constituted  since
 9864  solely  to  look  into  the  organisa-
 tional]  set  up  etc.  of  the  Engineering
 Unit,  CSIR.  A  few  other  Committees
 which  were  constituted  to  look  into
 the  Personnel  Policies  of  the  CSIR,  as
 &  whole,  inter  alia  looked  into  the
 classification  of  posts  in  the  Engineer-
 ing  Unit,  CSIR.

 (b)  No  separae  accounts  were  main-
 tained  for  the  expenditure  incurreg  on
 such  Committees.

 (c)  No,  Sir,

 (d)  Does  not  arise.

 Import  of  Tractors  by  H.M.T.

 10906,  SHRI  BEDABRATA  BARUA:
 Will  the  Minister  of  INDUSTRY
 be  pleaseg  to  state:

 (a)  whether  any  tractors  have
 been/are  being  imported  by  H.M.T.
 recently  ang  if  so,  the  number,  the
 make  and  reasons  for  such  import;

 (b)'  the  agency  selected  for  the  +is-
 tribution  of  these  tractors  and  the  price

 charged  for  each  tractor;

 “(c}  what is
 the  total  cost  of  esch

 Zetor  tractor  .on  fmport  by  H-MLT.
 and  the  price  fixed  by  में,  M,  .  for

 sale  of  farmers;  and

 (a)  whether  Goverment  or  P.EC.
 dave  laid  down  any  formula  for  fix-

 ing  fair  prices  of  these  tractors  to
 prevent  profiteering  by  में,  M.  १?
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 THE  MINISTER  OF,  STATE  IN
 THE  MINISTRY  OF  INDUSTRY

 (CSRIMATE
 ABHA  MAITT).  (a)  No,

 (b)  to  (a),  Do  not  arise.

 Concentration  of  new  Industries  in
 industria]  Areas

 10907.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  INDUSTRY  be
 Pleased  to  state,

 (a)  the  reasons  why  Government
 are  still  allowing  new  industries  to
 be  set  up  in  heavily  industrialised
 areas  insteaq  of  developing  undeve.
 loped  areas;

 (b)  how  long  Govrnment  will]  take
 to  make  changes  in  the  old  pattern
 of  concentration  of  industries  at  one
 place;  ang

 (c)  whether  he  proposes  to  take
 example  from  places  like  Ghaziabad,
 Meerut,  Sikandrabad,  Modinagar,  Rae
 Bareilly,  Kanpur,  Naini;  etc.  and  dis-
 courage  concentration  of  large  number
 of  new  big  industries  at  particular
 areas?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMB]  PRASAD  YADAV):  (a)
 to  (c).  In  the  Statement  on  Industrial
 Policy  laiq  before  Parliament  on  23rd
 December,  ‘1977,  Government  have
 clarified  its  policy  relating  to  location
 of  industries  in  future.  The  relevant
 para  is  reproduced  below:

 “The  Government  attaches  great
 importance  to  balanced  regional
 devélepment  of  the  entire  country

 so  that  disparities  in  levels  of  deve-
 lopment  between  different  regions
 are  progressively  reduced,  Govern-
 ment  have  noted  with  concern  that
 most  of  the  industrial  development
 ‘that  has  taken  place  in  ह. '  country
 since  independence  hag  been  con-
 centrated  aroung  the  ietropolitan
 areas  and  Jarge  cities.  The  result

 has  been  a  rapid  deterioration  in
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 the  diving.  conditions  especially  for
 the  working  classes  in  the  larger
 cities  and  attendant  problemg  of
 slums  and  environmental  pollution.
 The  Government  have  decided  that

 no  more  Hcences  should  be  issued  to
 new  industrial  units  within  certain

 jimits  of  large  metropolitan
 cities  having  a  population  of  more
 than  ]  million  and  urban  areas  with
 8  population  of  more  than  5  lakhs
 as  per  the  97]  census,  State  Gov-
 ernments  and  financial  institutions
 will  be  requesed  to  deny  support  to
 new  industries  in  these  areas  such
 ag  those  which  do  not  require  :n
 industrial  licence,  The  Government
 of  India  woulg  also  consider  pro-
 viding  assistance  to  .  large  existing
 industries  which  want  to  shift  from
 congested  metropolitan  cities  io
 approved  locations  in  backward
 areas.”

 wed  feet  पभ्रधिकारियों  को  सबापों  का
 बिस्तार

 10908  थी  टी०  एस०  नेगी  :  क्या  गृह  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  विभिन्न  केन्द्रीय  मंत्नालयों  विभागों
 और  उनसे  सम्बद्ध  कार्यालयों  में  काम  कर  रहे  हिन्दी
 अधिकारियों  भादि  के  लिये  केन्द्रीय  संवर्ग  गठित  करने
 में  थोड़ा  भौर  समय  लगने  की  संभावना  है;  शौर

 )
 )  यदि  हां,  तो  क्या  सरकार  का  विचार  संध

 लोक  सेवा  प्रायोग  से  परामर्श  करक  तवर्थ  हिन्दी  भ्रधि-
 कारियों  की  सेषाशों  को  धौर  एक  वर्ष  तक  बढ़ाने  के
 लिये  भ्रादेज  जारी  करने  का  है  ?

 हू  मंत्रालय  में  राज्य  मंत्री  (भीचनिक  लाल
 बल  (क)  जी  हां

 संत  शोक  सेवा  भायोग  की  सहमति  से,  भ्रस्तावित सेवा
 के  बनने तक यथा. तक  या  379  तक,  जो  भी  पहले  हो,
 अपने  अपने  पदों  पर  बने  रहने  दिया  जाने  भौर  उन्हें

 फन  ग्न  कार्योलवों  घौर  पदों  पर  केवल  इसलिये

 श्

 Promotional  avenues  for  group  D
 (Clags  IV)  Officers

 ‘

 10909,  SHRI  K,  LAKKAPPA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No,  462  on  the
 2ist  March,  979  regarding  promo-
 tional  avenues  for  Group  ‘D’  <class
 IV)  Officers  and  state:

 (8)  what  are  the  criteria  of  promo-
 tions  of  Group  ‘D’  (Class  IV)  as
 per  orders  issued  by  the  Cabinet
 Secretariat  on  the  26th  May,  975  in
 this  regard;

 (b)  the  reasons  for  creating  only
 one  post  of  Record  Sorter/Record
 Keeper  in  the  Department  of  Personnel
 and  Administrative  Reforms  sjnce
 May,  975  and  from  which  date  the
 said  post  was  created;

 (९)  the  number  of  such  posts  creat.
 ed  in  the  Ministry  of  Home  Affairs
 and  Cabinet  Secretariat  after  the
 issuance  of  orders  in  May,  ‘1975;  and

 (d)  whether  Government  would
 lay  a  copy  of  the  saiq  orders  issued
 by  the  Cabinet  Secretariat  on  26th
 May,  975  on  the  Table  of  the  House?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  MINISTRY  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  5.  D.  PATIL):  (a)  and  d).  A
 copy  of  the  orders  of  26th  May,  975
 ig  placeq  on  the  Table  of  the  House
 which  contains  the  criteria  of  promo-
 tion  of  Group  ‘D’  employees  to  the
 post  of  Record  Sorter/Record  Keepers.

 (b)  A  post  of  the  Record  Keeper  in
 Department  of  Personnel  and  A.R.
 was  createq  w.ef.  9-5-1978.  The
 routine  clerical  work  identified  jus-
 tified  creation  of  only  ona  post  cf
 Record  Keeper.

 (ec)  No  such  posts  have  been  created
 in  the  Ministry  of  Home  Affairs  and
 the  Cabinet  Secretariat.
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 €opy  of  Office  Memorandum  No,
 4907//75-Ests  (C),  dateq  26th  May,
 975  from  Cabinet  Secretariat  (Depit.
 of  Personnel  and  Administrative  Re-
 forms)  addressed  to  All  Ministries/
 Departments.

 Subject:—Third  Pay  Commission’s
 Recommendation  No.  50(iii)
 regarding  creation  of  jobs  simi-
 lar  to  Record  Sorters/Record
 Keepers  etc,  for  promotion  from
 the  grade  of  Peons  and  Daftries
 etc.

 The  undersigned  is  directed  to  say
 that  the  Thirg  Central  Pay  Commis-
 sion,  in  Chapter  8  [(Volume  I)  of  its
 report  recommended  (Recommenda-
 tion  No.  50(iii)]  that  efforts  should
 be  made  to  identify  routine  clerical
 work  which  in  certain  Departments  is
 assigned  to  posts  of  Recorg  Keepers
 etc.  ang  to  create  posts  (similar  to  the
 Record  Keepers)  which.  should  be
 exclusively  filled  by  the  promotion  of
 Class  IV  Officials,  These  recommen-
 dations  of  the  Commission  have  since
 been  accepted  and  the  Ministry  of
 Finance  etc.,  are  requesteg  to  identify
 routine  clerical  work  with  the  help
 of  the  Internal  Work  Study  Unit  and
 also  with  that  of  the  S.I.U,  if  need  5e,
 and  create  posts  of  Record  Keepers  in
 the  revised  scale  of  Rs,  225—308,  after
 observing  the  prescribed  procedure.
 These  new  posts  would  be  created  by
 suitable  re-adjustments  of  -  existing
 strength  of  the  LDCs  as  they  will  be
 shedding  some  of  theiy  work,  thus,  no

 _extra-expenditure  need  be  incurred
 _.on  the  creation  of  such  posts.  It  has
 _also  been  decideg  that  new  posts  so

 located  would  be  filled  by  promoticn
 of  Class  IV  officials  who  pssess  the
 minimum  educational  qualification  of

 -Middle  Pass.

 The  Ministry  of  Finance  etc.  are
 further  requesteg  to  prescribe  appro-
 priate  tests  for  assessing  the  suitable-
 ty  of  eligible  Class  IV  officials  for
 promotion  to  the  new  posts  as  located

 ~im  accordance  with  the  procedure  pre-
 scribed  in  paragraph-l  above.  Mini-
 stries/Departments  may  also  take  up
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 with  this  Department  the  question  of
 framing  suitable  recruitment  rules  for
 filling  up  these  posts.

 लवण  पर  उपकर  लगाया  जाना

 i090.  श्री  धर्स  सह  भाई  पटेल  :  क्‍या
 उद्योग  मंत्री  यह  बताने  की  छुपा  करेंगे  कि  :

 (क)  क्‍या  लवण  पर  उपकर  लगाया  जाता  हैं
 और  यदि  हां,  तो  किस  प्रकार  तथा  कितना;

 (ख)  वर्ष  i976-77,  1977-78  और
 1978-79  में  वर्षवार  और  राज्यवार  लवण  पर
 उपकर  लगाये  जाने  से  कितनी  आय  हुई;

 (ग)  जिन-जिन  राज्यों  से  यह लवण  उपकर  आता
 है  वे  लवण  उपकर  इस  राज्यों  में  बांट  देने  की
 कोई  योजना  है  या  बनाई  जाएगी  तथा  कब  और  यह
 योजना  कैसे  बनाई  जाएगी;  और

 (घ)  यदि  नहीं,  तो  इसके  क्या  कारण  हैं  ?

 उद्योग  मंत्रलय  में  राज्य  मंत्री  (श्री  जगदम्बी
 प्रसाद  थावब) :  (क)  जी  हां  ।  नमक  उपकर  अधिनियम
 953  तथा  नमक  उपकर  नियम,  964  के  उपबंधों

 के  अन्तर्गत  भारत  में  बनाये  गये  नमक  पर  3.50
 रु0  प्रति  मीटिक  टन  की  दर  से  निम्नलिखित  छूटों  के
 अधीन  उपकर  लगाया  जाता  है:--

 (l)  4.  04686  हैक्टेयर  से  कम  क्षेत्र  में  बनाये
 गये  नमक  तथा  सहकारी  समितियों,  जिस  के  सदस्यों  के
 पास  404686  हैक्टेयर  से  अधिक  भूमि  नहीं  है,
 द्वारा  बनाये  गये  नमक  को  नमक  उपकर  से  छूट
 मिली  हुई  है  ।

 ee  4.04686  तथा  40.4686  हैक्टेयर
 में तै यार  किये  नमक  अथवा  सहकारी  समितियों  जिनके
 सदस्यों के  पास  4.  04686  तथा  40.  4686  हैक्टेयर
 के  बीच  क्षेत्र  है,  निर्धारित  दर  के  50  प्रतिशत  तक  उपकर
 देना  पड़ता  है  ।

 (3)  समुद्री  मार्ग  द्वारा  निर्यात  किये  जाने  वाले
 झथवा  नैपाल  को  भेजे  जाने  वाले  नमक  को  उपकर  से
 भुगतान  से  छट  मिली  हुई  है  ।

 (ख)  वर्ष  i976-77  तथा  1977-78  4%
 विभिन्न  राज्यों  से  इटट्ठा  किया  गया  नमक  उपकर
 लगाने  वाले  विवरण  संलग्न  है  ।  अनुबंध)
 उपलब्ध  जानकारी  के  अनुसार  कर्ष  i978  में
 (3I.  32.978 तक  सभी  राज्यो ंसे  16,  6)95
 रु0  उपकर  के  रूप  में  इकट्ठे  किये  गये  थे  ।

 (ग)  जी  नहीं  ।

 (घ)  नमक  उपकर  अधिनियम,  i953  के
 अन्तरगत,  जिस  में  उपकर  से  होने  वाली  झ्राय  को  इस्तेमाल
 करने  की  पद्धति  निर्धारित  की  गयी  है,  राज्यों  को उपकर
 से  होने  वाली  आय  में  से  प्रत्यक्ष  कुछ  भी  राशि  झ्रावंटित
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 सरकार  ह...  1... उ  की  गई
 आंच  शॉमिति,  ा  बालों  के  सच

 जियमों  के  कार्मे  संचालन  की  समीक्षा  करेगी  ताकि  सभी
 अमन  उत्पादक  खेज्ों  के  बरावर साभ  |.  का  सुमिश्वय
 किया  जा  सके  और  हू  उचित  सुझाव  भी  देगी  ।

 विवरण

 (लाख २०  में)

 शब्य  1976-77  197778

 धारा  प्रदेश  4  30  4.  32

 शोभा,  दमत  एच्ड  दीव  0  38  0  5

 गुणरात  78.  99  83.  97

 हिमाचल  प्रदेश  0.5  0.4

 कर्नाटक  0.05  0.04

 महाराष्ट्र  12,  20  4.58

 उडीसा  l.54  1,12

 पांडिचेरी  0.0  0.01

 राजस्थान  6  49  8.08

 तमिलनाह,  W131  =  5.28

 पश्चिम  बंगाल  0.46  0.27

 Capacity  of  M/s.  Pure  Drinks

 10911.  SHRI  GOVINDA  MUNDA:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  what  is  the  licensed  and  instal-
 led  capacity  of  M/s.  Pure  Drinks
 gtoup  of  Industries  of  their  various
 plants;

 (9)  what  ie  the  production  in  thease
 plants  during  last  five  years;  -

 (ce)  whether  capacities  in  some  of
 their  plants  have  sot  ‘been  fixed  by
 Government;  and

 (dy  what  action  Government  pro-
 pose  to  take  for  the  failure  of  the
 firms  in  not  fulfilling  their  obligation
 in  terms  of  the  relevant  Government
 notification?

 THE  MINISTER  OF  STATE  IN
 THE  .  MINISTRY  OF  INDUSTRY
 {SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  and  (c).  M/s.  Pure  Drinks
 Pvt,  Ltd,  (Bombay),  M/s,  Pure  Drinks
 (New  Delhi)  Ltd,  and  M/s,  Pure
 Drinks  (Calcutta)  Ltd,  hold  registra-
 tion  certificates  issued  under  the  In-
 dustries  (Development  and  Regula-
 tion)  Act  where  no  capacities  are
 mentioned.  M/s.  Pure  Drinks  (New
 Delhi)  Ltd.  also  hold  a  licence  for  the
 manufacture  of  carbonated  beverages,
 fruit  juices  for  a  monthly  capacity  of
 1,60,000  cases,  M/s.  Southern  Bottlers
 Private  Limited,  Madras  and  M/s.
 Punjab  Beverages  Ltd,  Chandigarh,
 holg  registration  certificates  issued
 by  the  Directorate  General  of  Techni-
 cal  Development  with  approved  capa-~
 cities  of  6093  and  86.40  million  bottles
 respectively.

 (b)  A  Statement  indicating  the  pro-
 duction  of  soft  drinks  in  these  plants
 during  the  last  five  years  is  attached.

 (d)  The  Company  has  been  asked
 to  explain  their  failure  to  get  the  pro-
 ductive  capacity  endorsed  on  the  re-
 gistration  certificates,

 Statement

 ;  Production  of  Soft  Dririks  ¢in  million  bottle)
 S.No.  Name’  af  the  frm  Location

 7974  7975  70976  977  7978

 t.  Mia.  Pate  Drinks  (New  Mew  Delhi  68  708°  5  man
 |

 ora 9797  6B:
 etn)  Limited,

 o  ”  *

 2.  M/s.  Pure  Drinks  Private  Botnbay  “8  “Bo  “2  0°35  aq  OB
 lieded.

 i  i  y  75°83  49  5729  90°37  +

 8  Mit)  Pure  Drinks  (Cal  Calcutta,  agrog  4rég  95  ह  1-1  qs  95

 ys
 Limited.  +

 4.  Mis,  Southern  Botlers  Madras  39°86  yarqt e  ag  49  8°74  $'  98
 शासक  Tamiited,  ¢  '  5  ५  /४॥  ३९ 5.

 MiP  asia
 Beverages,  Ohandigeh  ु5'79  34°69  42°45  20  57  9°65

 t  y csi  Py  ro  =  बल  लीन  ली  निकल वि.  llama  beeen
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 ‘Nainey  of  the  Industries  in  Mechanised
 Section  in  Match  gndustry

 i00i2,  SHR]  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  INDUSTRY
 tbe  plensed  to  state:

 (a)  the  names  of  the  industries  in
 mechanised  sector  in  match  industry;
 cand

 (b)  what  is  the  assessment  by  Gov-
 ernment  about  the  employment  at
 present  being  provided  in  the  mec-
 anised  and  Small  Scale  Industries  of
 the  match  industry?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-

 ‘DAV):  (a)  M/s,  WIMCO  Limited
 ‘who  are  the  only  match  manufacturers
 in  the  mechanised  sector  have  got  five
 units  one  each  at  Dhubri  (Assam),
 Alam  Bazar  (Calcutta),  Ambarnath
 (Bombay),  Madras  (Tamil  Nadu)  and
 Bareilly  (U-P.).

 (b)  It  is  estimated  that  the  erhploy-
 ment  in  the  mechanised  sector  is  of
 the  order  of  6988  and  in  the  non-

 “mechanised  sector  54229,

 Police  action  on  F.LR.

 i09I8.  SHRI  RAJENDRA  KUMAR
 ‘SHARMA:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  Police  in  Delhi  do  not  take  any
 action  even  after  the  First  Information
 Report  lodged  with  it;

 (b)  if  so,  whether’  some  such  cases
 have  come  to  the  notice  of  Govern-
 ment;

 dp)  whether  the  Police  did  not  take
 action  on  such  an  incident  which
 occurred  in  Krishna  Kunj,  trans-
 Yamuna,  Delhi  on  the  20th  February,
 ‘I079  in  respect  of  whith  First  Infor-
 itpation  Report  wag  lodged;  end

 ))  if  #0,  the  reasong  therefor?

 MAY  my  1009  -  Writtes,  Anawars  10...

 कुफ़  (MINISTER

 or  (ए

 '  aN
 THE  MINISTRY  OF  AEF  AIRS
 AND  IN  THE  MIN  ¥  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  8,  9,  PATIL):  (a)  and  db).
 No  such  case  has  come  to  Govern-
 ment’s  notice.

 (९)  ang  (a),  A  written  complaint
 by  one  Shri  Mahabir  Singh  Yadav  of
 Krishna  Kunj,  Khureji,  Shahadera
 was  received  by  the  Deputy  Commis-
 sioner  of  Police  (East  District)  alleg-
 ing  therein  manhandling  of  his  gon
 by  some  policemen,  The  allegations
 were  looked  into  by  the  §.H.O.  Gandhi
 Nagar  but  they  were  not  substantiat-
 ed,  Assistant  Commissioner  of  Police
 Gandhi  Nagar  is  presently  inquiring
 into  the  case,

 F.LR.  filed  with  Seelampur  Police  Post

 10014.  SHR]  K.  A.  RAJAN:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  FIR
 No,  848  D.D.  No,  I5A  dated  the  22nd
 May,  978  was  filed  with  Seelampur
 Police  Post  in  the  matter  of  death  of
 a  ten  year  old  gir]  in  an  accident  in-
 volving  three  wheeler  scooter  No.
 DHR-i936.

 (a)  whether  it  is  a  fact  that  con-
 cerned  authorities  have  not  taken  any
 action  in  the  matter;

 (e)  whether  it  is  a  fact  that  SHO
 of  Seelampur  Police  Thana  refused  to
 meet  the  father  of  the  girl;

 (d)  jf  #0,  the  particulars  thereof
 and  the  action  being  taken  against
 SHO;

 (e)  whether  his  attention  has  been
 drawn  to  &  letter  in  ‘Hindi  Janyus’
 Delhi  dated  the  26th  April,  ‘WTO;  and

 (ft)  if  80,  the  action  being  taken  to

 een
 justice  iy  done  to  aggrived
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 i  en
 OF  STATE  IN

 wer  8  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 fa)  to  ®,  F.LR.  No.  348  was  fleld  at
 Seelampur  Police  Post  on  22-5-1978
 in  connection  with  death  of  a  ten  year
 old  girl  in  an  accident  involving  a
 three-wheeley  scooter  No,  DHR.
 1988,  A  case  was  registered  under
 ®ection  279/337/304-A  of  the  LP.C.
 and  the  driver  of  the  scooter  was
 arrested,  The  case  is  now  pending
 trial  in  the  Court.  The  Government
 4s  aware  of  the  Article  on  the  subject
 in  Hindi  Janyug  dated  26th  April,
 1979,  The  allegations  made  in  ‘b’  and
 4१  are  not  correct,

 Implementation  of  reservation  orders
 for  SC/ST  Stenographers  service

 10915,  SHRI  MOHAN  LAL  PIPIL:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  reservation  orders
 contained  in  the  Department  of  Per-
 sonne]  and  Administartive  Reforms
 OM,  No.  27/2/7i-Estt(SCT)  dated
 the  27th  November,  972  for  Schedule-
 ed  Castes  and  Scheduled  Tribes  are
 being  implemented  in  making  pro~
 motions  from  Grade  C  to  Grade  B  and
 from  Grade  B  to  Grade  A  of  Central
 Secretariat  Stenographers’  Service;

 ‘and

 (b)  if  a0,  the  number  of  Scheduled
 Castes  and  Scheduled  Tribes  em-
 ployees  promoted  to  Grade  A  and  B
 of  Central  Secretariat  Stenographers’
 Service  during  last  two  years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  YHE  MINISTRY  OF  LAW,

 AND  COMPANY  AFFAIRS
 (eas. +  n  PATIL):  ,  (७)  Yes,  Bir.

 anf’
 Intormation  is  being  collected

 Hous
 de  laid  on  the  Table  of  the

 Violation  of  Rules  of  recrattment  in
 Khadj  ang  Gram  Udyog  Bhavan

 09i6.  SHRI  RAJE  VISVESHVAR
 DAO:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  748  on  the
 300  April,  979  and  state:

 (a)  whether  there  has  been  vioia-
 tion  of  Rules  of  Recruitment  and  alsa
 in  promotiong  in  the  Khadi  and  Gram
 Udyog  Bhavan,  New  Delhi;

 (b)  whether  it  js  also  ७  fact  that
 seniority  and  merit  was  also  not  con-
 sidered  in  some  cases  of  employees  of
 the  Khadi  Gram  Udyog  Bhavan,  New
 Delhi  in  promotion;

 (e)  whether  Government  propose  to
 remove  such  complaints  to  avoid  such
 resentments  among  the  employees;
 and

 (d)  whether  Government  propose
 to  inquire  into  this  matter  ang  if  not,
 the  reasons  thereof?

 THE  MINISTER  OF  STATE  {N
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a  )and  (b).  The  cadrewise
 seniority  of  the  staff  of  Khadi  Gramo-
 dyog  Bhavan,  New  Delhj  has  been
 finalised  by  the  Khadi  and  Village
 Industries  Commission  from  ist
 October,  1974,  Promotions  have  been
 given  since  then  in  accordance  with
 seniority  with  approval  of  the  Staff
 Selection  Committee.

 (ec)  and  (d@).  Do  not  arise,

 wer  प्रदेश  की  लिलों  में एच»  gto  eto  एजेंटों
 की  |... ड

 309i7.  थी
 न

 दही  कछवाय :  क्‍या
 |,  मंत्री  25  1p to, a weretfien ser कौ  भ्रताराकित  प्रश्न
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 (a)  उन  एजेंटों  को कमीशन  किस  आधार  पर
 दिया  जाता  है  तथा  प्रत्येक  एजेंट  को  श्रब  तक  कमीशन  की
 कितनी  राशि  दी  गई  है  और  कितने  ऐजेंटों  को  अभी
 कमीशन  दिया  जाना  है  तथा  इस  मद  में  कितनी  राशि
 दी  जानी  है  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (श्री  जगदम्बी
 प्रसाद  यादव)  :  (क)  जनवरी,  L976  8  मार्च  977
 की  अवधि  में  राष्ट्रीय  वस्त्र  निगम  (मध्य  प्रदेश,
 लि०  में  40  एजेन्ट  (अ्रभिकर्ता)  नियुक्त  किये  थे  1
 इस  के  अलावा  सहायक  निगमों  के  श्रधीन  अलग  अलग
 मिलों  द्वारा  भी  कुछ  ऐजेंट  नियुक्त  किये  गये  थे  ।  ऐसे
 एजेन्टों  छी  सही  संख्या  के  बारे  में  जानकारी  एकत्र  की
 जा  रही  है  और  सभा  पटल  पर  रख  दी  जाएगी।  इन
 ऐजेन्टों  द्वारा  5,000  रुपये  से  0,000  रुपये  के
 बीच  धनराशि  जमा  कराई  गई  है  ।

 (ख)  जानकारी  इकट्ठी  की  जा  रही  है  और
 सभा-पटल  पर  रख  दी  जाएगी  ।

 सध्य  प्रदेश  में  सोयाबीन  उद्योगों  की  स्थापना
 के  लिए  आवेदनपत्र

 09i8.  श्री  राघवजी  +  क्या  उद्योग
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  मध्य  प्रदेश  में  सोयाबीन  पर  आधांरित
 उद्योगों  की  स्थापना  के  लिये  गत  दो  वर्षो  में  किन  ऐजेंसियों
 ने  केन्द्रीय  सरकार  को  आवेदन  पत्न  दिये;

 (ख)  इस  प्रयोजन  के  लिये  किन  ऐजेंसियों  को
 अब  तक  आशय  पत्र  जारी  नहीं  किए  गए  हैं;  और

 (ग)  उन  को  आशय  पत्न  जारी  न  करने  के  क्‍या
 कारण  हैं.तथा  उन  को  आशय  पत्न  कब  तक  जारी  किए
 जायेंगे  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (श्री  जगदम्बी
 प्रसाद  यादव)  :  (क)  विगत  दो  वर्षों  में  मे  ससे  ब्रिटेनिया
 बिस्कुट  कँ०  लि०  बंबई  ही  एक  ऐसी  कंपनी  थी  जिस  ने
 मध्य  प्रदेश  में  सोयाबीन  पर  आ्राधारित  उद्योग  की  स्थापना
 करने  के  लिये  उद्योग  (विकास  तथा  विनियमन  )
 अधिनियम  के  अन्तर्गत  आवेदन  पत्र  प्रस्तुत  किया  था  ।
 ऐसा  लगता  है  कि  मध्य  प्रदेश  सरकार  से  उक्त  राज्य  में
 सोयाबीन  पर  आधारित  उद्योग  की  स्थापना  करने  हेतु
 मैससे  फूड  स्पेशियेलिटीज  लि०  तथा  मीसर्स  काडबरी
 इंडिया  लिमिटेड  द्वारा  अनुरोध  किया  गया  है  जिस  को
 राज्य  सरकार  का  समर्थन  प्राप्त  है  ।  उन  से  मध्य  प्रदेश
 के  लिये  उद्योग  (विकास  तथा  विनियमन)  अधिनियम
 के  भ्रधीन  औद्योगिक  लाइसेंस  देने  हेतु  औपचारिक  आ्रावेदन
 पत्न  नहीं  मिला  है  ।

 (ख)  मैसर्स  ब्रिठानिया  बिस्कुट  कण  लिमिटेड,
 बम्बई  |

 (ग)  कंपनी  के  अनुरोध  पर  केन्द्र  सरकार  द्वारा
 शीघ्र  ही  श्रन्तिम  रूप  से  निर्णेय  लिये  जाने  की  संभावना
 हैं
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 Persons  killed  by  Mizo  Hostiles

 10919,  SHRI  KIRIT  BIKRAM  DEB
 BURMAN:  Will  ‘the  Minister  of
 HOME  AFFAIRS  be  pleaseg  to  statet)

 (a)  the  number  of  persons  kill
 by  Mizo  hostiles  in  Mizoram,  Tripu
 Manipur  and  other  surrounding  areas
 separately,  during  979  so  far;

 (b)  the  details  of  the  major  inci.
 dents  of  hostilities  perpetrated  by
 Mizos  during  the  period;  and

 (c)  the  steps  taken  to  rehabilitate
 and  compensate  the  victims/their
 families  by  the  Central  and  State
 Governments?

 THE  MINISTER  OF  STATE  एफ
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  The  number  of  persons  killed
 during  Ist  January,  979  to  30th’  April
 is  as  follows:—

 Mizoram  EWS

 Manipur,  Tripura  and  other
 surrounding  areas  तर  Nil

 (b)  Details  of  major  incidents  from
 ist  January,  979  to  30th  April.

 Mizoram

 (i)  Security  Force  personnel
 shot  dead

 (४)  Govt.  Vehicles  hijacked

 (ii?)  Govt.  money  looted/
 robbed  (involving  an:
 amount  of  Rs.  2,36,350/-)

 (iv)  Police  official  kidnapped
 (later  released)

 (v)  Firing  on  Security  Forces
 patrol  2  incidents  (one  Jawan

 injured  in  each
 incident).

 There  was  no  major  incident  in
 Manipur,  Tripura  and  other

 se

 ing  areas.

 (c)  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.
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 Dycuities  in  Delhi

 10920.  CHAUDHARY  BRAHM
 PRARASH:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  thet  a  gang
 of  dacoits  committed  a  series  of  dacoi-
 ties,  and  escaped  with  cash  and  jewel-
 lery  after  firing  and  injuring  at  least
 a  dozen  persons  who  resisted  them  in
 Mehrauli,  Delhi;

 (b)  whether  any  of  the  dacoits  has
 since  been  apprehended;

 (९)  what  is  the  main  reasons  “for
 the  police  faihng  to  apprehend
 dacoits;

 (d)  whether  it  is  a  fact  that  the
 cases  of  dacoities  have  increased  much
 in  the  recent  past  in  the  capital;  and

 (e)  if  so,  the  main  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (०)  Yes,  Sir,  Two  cases  of
 dacoity  vide  FIRs  No.  778  and  74
 dated  2-5-1979  under  sections  395/397
 LP.C.  were  registered  at  P.S.  Mehrau-
 li.  Eleven  persons  received  simple
 injuries  in  these  cases  in  an  attempt
 to  resist  the  attack  of  the  dacoits.  No
 trrests  have  been  made  so  far  and  the
 investigation  is  in  progress,

 (d)  and  (e).  Twenty  nine  cases  of
 dacoity  were  reported  in  Delhi  during
 the  periog  -l-979  to  80-4-1979  This
 is  against  32  guch  reported  cases
 during  the  corresponding  period  of  the
 preceding  year,

 Location  of  office  of  the  Chairman  of
 ICH.

 10921,  SHRI  C  M.  MABATA:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state  the  location  of  the  office  of
 Chairman  of  the  Jute  Corporation  of
 India  and  fts  activities  from  there?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (G8kr  JAGDAMBI  PRASAD  YA-
 DAY):  The  office  of  the  Chairmat~

 cum-Managing  Director  of  the  Jute
 Corporation  of  India  is  located  in
 Calcutta.  The  Chairman  presides  over
 the  meetings  of  the  Board  of  Directorg
 who  are  responsible  for  the  manage-
 ment  of  the  affairs  of  the  Company,

 विद्युत  घालित  करथों  को  परमिट  देना

 10922.  श्री  हरि  शकर  सहाले  गया  उद्योग
 मंदी  यह  बताने  की  ्  कि,

 क)  क्या  यह  सच  है  कि  बोन्द्री सरकार को  उत्पादन
 शल्क  विभाग  ते  1976  से  मार्च  979  की  झवधि  के

 3४  पी
 दर  पर  लेबी  लगाकर  परमिट  जारी  कर

 दिये  है  ;

 (ख)  कया  यह  भी  सच  है  कि  उक्त
 ह्

 बभालित
 करघों  को  कपड़ा  लाइसस  जारी  नही  किये  गये  हैं;  भौर

 (ग)  क्या  उन  को  परमिट  जारी  न  कर  के  सरकार
 द्वारा  हन  विद्युत  चालित  करषो  के  साथ  झम्योय
 नहीं  किय।  जा  रहा  है  धौर  यदि  नही,  तो  परमिट  ह... ह
 जारी  किये  जायेगे  ।

 उद्योम  मंत्रालय  में  राज्य  संत्री  (भो  भगवस्थी
 प्रसाद  यादव )  :  (क)  जी  हां  ।

 (शव)  तथा  (ग).  प्रप्राधिकृत  विद्युत  करषों  को
 विनियमित  करने  की  प्रक्रिवा  के  तरीकों  का  पता  लगाया
 जा  रहा है।  जैसे  ही  इन  को  क्‍्म्तिस  रूप  दे  दिया  जाएगा
 ऐसे  सभी  विद्युतकरथों  को  वस्त  अनुज्ञा  (दैक्सटाईल
 परमिट  )  स्वीकृत  कर  दी  जाएगी  ।

 Capacity  of  production  felt  by  M/s.
 Porritts  and  Spencerg

 10923.  SHRI  ANANT  057७9  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  M/s.
 Porritts  ang  Spencers  have  been  pro-
 ducing  Felt  over  and  above  the  san-
 tioned  installed  capacity;

 (b)  whether  Government  have  gone
 into  the  matter;  and

 (c)  af  so,  what  action  has  been
 taken  against  the  company?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA.
 DAV):  (a)  No,  Sir.

 (b)  and  (e).  Do  not  arise,
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 कम्पतियों  हारा  संता  बढ़ावा  आया

 i0924.  भरी  शालित  :  क्‍या  सचोग
 भंत्री  यह  बताने  कि  ही, भीएाई गेकि:ः

 (क)  क्या  सरकार  मे  कुछ  कम्पतियों  को  क्षमता
 बढ़ाने की  भनुमति  देने  का  निरगेय  किया  है  जब  कि  उनके
 बिष्द्ध  जांच  कोजा  रही  है  ;  भौर

 ु)  मदि  हां,  तो  हसके  क्या  कारण  है  ?

 उतचोग  संज्रालय  में  राज्य  मंत्री  (भो  अगदम्धी
 श्लाद  सादव)  :  (क)  ध्रौर  (ग),  कम्पनियों  से
 उच्योग  (विकास  तथा  विनियमन,  प्रध्तिनियम  के
 खपबं्तों  के  प्रंतर्गत  क्षमता  का  विस्तार  करने  हेतु  मिलें
 प्रस्तावों  पर  इस  संबंध  में  निर्धारित  प्रतिया  के  प्रनुसार
 बिलार  किया  जांता  है  ।  न्य  कानूनों  के  माध्यम  से
 की  गई  पृछताछ  के  प्रश्नीन  की  क्षमता  को  प्रतिबन्धित
 करने  का  प्रश्न  ही  नहीं  उठता  ।

 Censorship  of  mail  for  Shri  Rajaneesh
 Ashram.

 10925.  SHRI  BAPUSAHEB  PARU-
 LEKAR:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether,  it  is  a  fact  that  the  per-
 sonnej  end  business  mail  delivered  to
 the  Shri  Rajneesh  Ashram  at  Pune  is
 constantly  censored;

 (b)  whether  a  complaint  in  this
 connection  is  lodgeq  with  the  Minister
 ot  Communications  and  if  yes,  the
 Getails  of  complaint;

 (e)  whether  the  complaint  is  certi-
 fied  by  Assistant  Post  Master  Pune;
 and

 (a)  the  reasons  for  constant  ecen-
 sorship  and  whether  this  would  be
 continued?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL)
 (8)  to  (व)  The  Minister  of  एणा-
 muneations  has  received  a  complaint
 that  many  of  the  letters  addressed  to
 the  Hajneesh  Ashram  were  found  to
 have  been  opened  Photostate  copies
 of  certificates;  from  the  Assistant  Post
 Master  Pune  were  enclosed  with  the
 complaint,  Facts  are  being  ascertain~

 need
 from  the  Government  of  Maliarash-

 न
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 ere  पंदति  का  लाग  शीकयों  जाता

 i0926.  ft  ललेखी  भाई  :  ना
 इलेक्ट्रोनिकी  भंब्री  यह  बताने  की  कुभा  करेंगे  कि  :

 (क)  ऐसी  सरकारी  संस्थाझों  भौर  कार्माशयों
 के  ताम  क्‍या  हैं  जहां  गत  तीन  बर्षों  के  दौरान  शंगजक
 प्रदूषति  लागू  की  गई  है  ;

 (ख  )  इन  संगणको  के  भ्रायात  पर  कितनी  विदेशी
 मुद्रा  खर्च  की  गई  है;  भौर

 (ग)  संगणक  पद्धति  के  लागू  करने  के  शिन
 णाम  स्वरूप  उपरोक्त  प्रस्पेक  कार्यालय  में  कितसे  कर्मे-

 हा
 बेरोजगार  हुए  ौर  इस  बारे  में  पूरा  ब्यौरा  क्या

 रक्षा  सन्‍त्रालय  में  धौर  'परमाणू  ऊर्जा,  इल॑क्ट्रा"
 सिक्स  विशान  तथा  प्रोशोगिकों  श्रौर  प्रतरिकष
 विभागों  में  राज्य  मंत्रो  प्रो०  शेर  सिह:  (क)
 तथा  (ख)  जिन  सरकारी  सस्थानों,  विभागों
 तथा  कम्पनियों  के  संबंध  में  इलेक्ट्रोनिकी  विभाग
 में  1  अप्रेल,  976  से  3l  मर्च,  i979  के  बीच
 प्रायातित  कम्प्यूटर  प्रणालिया  को  लगाने  का  अनुमोदन
 प्रदान  किया  है,  उसका  ब्यौरा  सलगन  विवरण  पत्र  मे
 दिया  गया  हैँ  ।  इन  कम्प्यूटरो  के  झायात  के  लिए
 भनुमानत,  34  करोड  रुपये  को  विदेशी  मुद्रा  अनुमोदित
 की  गई  है  ।  उक्त  भ्रवध्ति  में  विभिन्न  कम्प्यूटरो  को
 लगाने  प्रतिष्ठापित  करने  की  वास्तविक  तारीबो
 के  सबंध  में  कोई  निश्चित  तथा  सम्पूर्ण

 क्
 उपलब्ध

 नहीं  है  भौर  न  ही  इस  झाशय  की  कोई  और.
 री  सूचना  उपलब्ध  है  कि  उनस  भ्रवधि  में

 श्
 तें

 ुुमागत
 पर  बस्तुतः  कितनी  विदेशी  मुद्रा  की

 गई

 (ग)  इलेक्ट्रासिकी  विभाग  के  पास  इस  संबंध
 में  कोई  सूचना  उपलब्ध  नहों  है  ।

 सरकारी  स्थानो,  विभागों  तथा  कम्पनियों  में  लगाए
 जाने  के  लिए  i-4-976  से  ‘31-3-1979  तक
 झनुमोदित  कम्प्युटर-परणालियो  का  विवरण  ene

 हायात  करने  बाले  संगठन  का  ताम

 L.  कृषि  भ्रतृसंघान  सांड्यिकी  संस्थान,  मई  दिल्ली  ।
 2.  इंडियन  एयरलाइनस,  मई  दिल्‍ली  ।
 3.  तेल  तथा  प्राकृतिक  गैस  झायोग,  वेहराबून  +
 4  भारतीय  मौसम-विज्ञान  विभाग,  पुणे  |
 5.  लड़ाकू  बाहूते  अनुसधान  तथा  बिकासे  संस्थापन,

 मद्रास  |

 6.  भाभा  परमाणु  मनुसंधान  केस,  वम्बई  |
 7.  1  संचार  धनुसंघान  केस,  गई  दिल्ली  ।
 8.  हिन्दुस्तान  बैमानिकी  लिमिटेड,  अंगलौर  |

 am  भोजना  झायोग

 2D.  एयर  इंडिया,  अर्म्या  +

 शम  सख्या

 Ce cee inanenannces al ७
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 चम  संद्या  भायास  करने  बाले  संगठत  को  नाम

 em

 dear  झायात  करने  वाले  संगठन  का  लाम

 i3.  दादी  मौलिक  भ्रमुसंधान  संस्थान,  अम्बई  ।

 22  भारतीय  मौसम  विज्ञान  विभाग,  दिल्ली  d

 i3.  तेल  तथा  प्राकृतिक  गैस  अयोग,  वेहरादून  |

 4  बनारस  हिन्दू  विश्वविद्यालय,  बाराणसी  ।

 i5  seat  विश्वविद्यालय,  दहकी  t

 16.  क्षेत्रीय  कम्प्यूटर  केन्द्र,  पृणे  i

 7  क्षेत्रीय  कम्प्यूटर  केन्द्र,  चण्डीगढ़  ।

 8  एयर  हृडिया,  ब्म्बई  ।

 I9  राष्ट्रीय  दुग्ध  उद्योग  विकास  बोर्ड,  श्रानस्द  ।

 20  भ्रारतीय  सांख्यिकी  सस्थान,  कंजकत्ता  |
 2  टिटेन  परियोजना,  तेल  सथा  प्राकृतिक  गैस  प्रायोग,

 दिल्ली  t
 22  बोकारों  स्टील  लिमिटेड,  बोकारो  बिहार  ।
 23  संयुक्त  गुद  लिपि  (साइफर)  ब्यूरो,  नई  दिल्‍ली  1
 24  भारत  हैवी  इलेक्ट्रिकल्स  लिमिटेड,  दिल्‍ली  t
 25  भारत  हैवी  इलकट्रिकल्स  लिमिटेड,  हरिहवार  1
 26  शुद्ेमुख  लोह  झयस्क  कम्पनी  लिसिटेड,  बंगलौर
 27  मौसम-रेडार  के  लिए  तिनलश्लायामीय  नमन

 बीक्षक  (स्केनर)  सलश्नक  ।
 28  भारतीय  प्रन्तरिक्ष  अनुसंधान  संगठन,  बंगलौर  ।
 2%  भारतीय  रिका  बेक,  बस्यई  ।
 30  सेना  सुख्यालय,  fo  Ho  पी०  बेन्द्र,  नई  दिल्‍ली  ।
 3i.  रेडियो  खगोल-नवज्ञान  केन्द्र,  टाटा  मौलिक

 झनृसधान  संस्थान,  छ्न्दी  t
 32  क्षेत्रीय  भ्रसुसधान  प्रयोगशाला,  हैदराबाद  ।
 33.  भारतीय  प्रौोगिकी  संस्थान,  कानपुर  |
 34.  भारतीय  विज्ञान  सस्थान,  बगलौर  t
 35.  इसेक्ट्रॉनिकी  विभाग  ।
 36  भारतीय  प्रबन्ध  संस्थान  ,  भरहभदाबाद  |
 37  रेडार  तंथा  दुर-मचार  परियोजना  कार्यालय,

 रक्षा  मंत्ञालय  ।
 48.  राष्ट्रीय  समुद्र-विज्ञ

 ज  कुक
 तथा  ननीय  प्रयोगशाला,

 38,  राष्ट्रीय  सूचना  “विज्ञान  केग,  नई  दिल्‍ली  ।
 40  एयर  इंढिया  बस्वई  ।
 4  भारतीय  प्रौद्योगिकी  संस्यान,  दिल्‍ली  ।
 42  संज्यिकी  सिभाग  ।
 43  भारत  हबी  इलेक्ट्रिकल  लिमिटेड,  सतिश्थी  ।
 44  कस्यूटर  अनुरक्षण  निगम,  अम्बई  |
 45.  इलेक्ट्रॉनिकी  विभाग  (प्रशाली  दल)
 46  रक्षा  इलेक्ट्रॉमिकी  झमुसंघान  प्रयोगताला,

 47.  क्षेत्रीय  कम्यूटर  केन्द्र,  कलकत्ता  ।
 48.  आयल  ६ड़िया  लिमिटेड,  दुलिजन,  प्रसम  ।
 49  बगलौर  स्थित  भारत  इलेक्ट्रोनिकी  लिमिटेड

 के  लिए  प्रत्यक्ष  झांकडा  प्रविष्टि  प्रणाली  (डाइरेक्ट
 डेटा  एंट्री  सिस्टम)

 50.  भारत  का  सहापंजीयक,  दिल्‍ली  |

 SL.  कुद्देमुख  सोह  झयस्क  कम्पनी,  बगलौर  |
 52  वैमानिकीय  विकास  स्थापना  ,  बगलौर  t
 53  राष्ट्रीय  ताप  विद्युत  निगम  ।

 ed
 Rules  regarding  acceptance  of  travel
 grants,  hospitality  and  maintenance
 aliowance  and  honorium  from  foreign

 Government  by  MPs,

 10927,  DR,  SUBRAMANIAN  SWA~
 MY  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  there  are  any  ruleq
 concerning  the  acceptance  of  travel
 grants,  hospitality,  maintenance  al-
 lowance  per  diem  and  honorarium  by
 Member  of  Parliament  from  Foreign
 Governments  or  foreign  funding  agen-
 cles;  and

 (b)  if  so,  the  names  of  the  Mem-
 bers  of  Parliament  who  have  accepted
 such  hospitality  under  the  rules  bet-
 ween  the  months  of  June,  4978  to
 January,  979  from  the  U.S.  Govern-
 ment?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  Section  9  of  the  Foreign  Contri-
 bution  (Regulation)  Act,  976  re-
 quired  prior  permission  of  the  Central
 Government,  for  acceptance  of  foreign
 hospitality  by  certain  categories  of
 persons,  including  Members  of  Parlla-
 ment,

 (b)  Shri  Kanwar  Lal  Gupta,  Smt.
 Mrina)  Gore,  Shrj  Laloo  Oraon  and
 Shri  Nanaji  Deshmukh  were  granted
 permission  under  section  9  of  the
 Foreign  Contribution  (Regulation)
 Act,  976  for  acceptance  of  hospitality
 from  the  U.S.  Government  during  this.
 period,
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 Improvement  of  State  Séctor

 10928.  SHRI  JANARDHANA  PO.-
 OJARY:  Wil,  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  statement
 of  Shri  G,  D.  Birla  and  published  in
 the  local  dailies  of  2nd  April,  979
 ‘State  Sector  wil]  never  improve’;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA.
 DAV):  (a)  Government  have  seen

 ‘the  speech  made  by  Shri  G.  D.  Birla
 on  lst  April,  979  at  a  luncheon
 session  of  the  52nq  Annual  General
 Meeting  of  the  Federation  of  Indian
 Chambers  of  Commerce  and  Industry,
 wihersin  he  has  referred  to  the  per-
 formance  of  the  public  sector  and  the
 losses  incurred  by  it.

 (b)  Government  have  already  clari-
 fled  the  future  role  of  public  sector  in
 para  2l  of  the  Statement  on  Industrial
 Policy  laid  before  Parliament  on  23
 Decamiber,  i977.  Tt  hag  been  made
 clear  in  the  Statement  of  Industrial
 Policy  that  it  will  be  the  endeavour
 of  the  Government  to  operate  public
 sector  enterprises  on  profitable  and
 efficient  lines  in  order  to  ensure  that
 investment  in  these  industries  pays
 an  adequate  return  to  society.

 Annual  Plan  of  Karnataka

 10929,  SHRI  K.  8  VEERAHA-
 DARAPPA::-  Will  the  Minister  of

 ‘PLANNING  be  pleaseq  to  state:

 (a)  whether  the  annual  plan  of
 Karnataka  for  the  year  1979-80  has
 been  submitted  by  the  State  of  Kar-
 nataka  and  approved  by  the  Union

 ‘Government;

 (b)  if  80,  what  are  the  details  of  the
 ‘outhays  arid  the  targets  fixed  there-
 under;  and
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 (c)  what  is  the  rate  of  agricultural
 and  industrial  growth  contemplated
 under  the  annual  plan  for  that  State?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHAMAN):  (a)
 and  (b),  The  proposals  of  Karnataka
 Government  for  the  State’s  Annual
 Plan  for  1979-80  have  been  considered
 in  consultation  with  the  State  Gov-
 ernment.  The  exact  size  of  the  State
 Plan  and  the  sectoral  break-up  have
 not  yet  been  finalised  us  the  amount
 to  be  provided  in  the  State  Plart  on
 account  of  such  Centrally  Sponsored
 Schemes  as  are  transferred  to  the
 State  is  being  worked  out,

 (c)  Estimates  of  agricultural  and
 industrial  growth  will  be  workeg  out
 by  the  State  Government  after  the
 finalisation  of  the  Plan.

 Alleged  complaints  Re.  distribution  of
 production  of  Hindustan  Photo  Film

 Corporation

 10930.  SHRI  MUKHTIAR  SINGH
 MALIK:  Will  the  Minister  of  IN-
 DUSTRY  be  pleasec  to  state:

 (a)  whether  Government  have
 received  complaints  regarding  the  dis-
 tribution  of  production  of  Hindustan
 Photo  Film  Corporation;  if  so,  the
 details  thereof;  ang

 (b)  whether  any  steps  have  been
 taken  by  Government  to  streamline
 the  distribution  system  of  the  products
 of  this  Corporation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (७)  and  (b),  Due  to  the  delay
 in  the  arrival  of  imported  stocks  and
 strike/lock  out  in  Hindustan  Photo
 Filmg  Manufacturing  Co.(H.P.F.)  the
 consumers  experienced  some  difficulty
 in  procuring  their  requirements  of
 films  recently.  The  lock  out  has  since
 been  lifted  and  the  company  ‘advised
 to  make  wrrangements  to  rush  stocks
 of  its  products  to  different  centres  to
 meet  the  demand,  The  Gov
 have  also  decided  to  import  s  '
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 quantity  of  roll  Ajmy  in  finished  form
 to  tide  over  the  present  shortage.

 The  company  has  completed  the
 take-over  of  direct  distribution  of  all
 its  products  with  effect:  from  st
 October,  1978,  Whereas  the  cine  pro-
 ducts  and  medical  X-ray  films  are
 supplied  directly  to  the  consumers,
 photo  paper  and  roll  films  are  being
 sold  through  more  than  1,800  dealer

 putlets  in  the  country.  Four  more
 depots  in  addition  to  the  existing
 seven  are  proposed  to  be  opened
 shortly.  The  present  distribution
 arrangements  are  working  satis~-
 Tactorily,

 Import  of  Rell  Film

 098l  SHRI  SHANKERSINHJI
 VAGHELA:  Will  the  Minister  of
 INDUSTRY  be  pleased  10  state:

 (a)  whether  it  is  a  fact  that  certain
 vested  interests  are  trying  to  help
 inport  of  Roll  Film  at  the  cost  of
 HPF  and  production  of  H.P.F.  has
 been  intentionally  brought  down;  and

 (b)  if  so,  whether
 oe  % posed

 leat  oa
 e  yntd  the  matter  *  if

 not,  the  thereof?

 THE  MINISTER  OF  STATE  {iN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  and  tb).  The  requtre-
 ments  of  rolls  films  (Black  and  White)
 of  the  country,  are  presently  beitig
 met  partly  by  conversion  of  tmported
 jumbo  rolls  by  Hindustan  Photo  Filins
 Manufacturing  Co.  (H.P.F.),  and  part-
 ly  by  imports  in  finished  form
 through  the  State  ‘Tradings  Cor-
 poration  of  India  The  quantum
 of  imports  of  fi  in  finished  from
 required  to  fill  the  gap  “between  de-
 mand  and  supplies  by  H.P.F,  is  deter-
 meng  each  year  in  consultation  with
 HLP.F.  and  the  Photo  Goodg  Advisory
 Committee  of  STC

 The  all  India  annual  consumption
 pattern  of  roll  Alms  during  the  past
 few  years  hag  been  as  follows:  धा

 Gn  lakh  rolls)

 RO74-75.  1975-76  978-97  =  797?
 atwnanicheitenamstll

 Tmport  96  mn”  50  Nil

 Supplies  by  H.P.F.  4  38  66  99

 20  309  96  99

 Against  the  above,  the  production  out  of  conversion  programme  of  roll  films
 in  H&P.  during  the  past  4  years  has  been  as  follows:

 “(da  lakh  rolk)

 इना  1976-77  +978-79

 Target
 *  .  fee  .  ‘  4  40  ‘ eT t0%  320

 Actuals  ws  “wi  a  ry6(eat) g8-27  GB  ह 18  99



 ‘Thus  except  for  a  very  marginal

 pa
 #
 sigh

 F,  des  ...... ह  meeting  its
 ments,  s0wards  country’

 supply  of  roll  Alma,  the  year
 1978-79,  the  demand  was  assessed  at
 “200  Jakhg  rolls  of  which  20  lakhs

 pee

 d  by  HPF  and

 by  impotly
 fn  "finished

 “The:  aemand  of  zoll  Sims  in  the
 county  during  the  year  1929-80  has
 beep  estimated  at  200  lakh  rolls  out  of

 ‘There  is,  therefore,  no  question  of

 apace
 down  the  juction  of  HPF’

 hitentio
 pally

 ally  in  order  to
 iP  ony vested  interest  to  import  ro:

 the  cost  of  HPF.

 10932  SHRI  JYOTIRMOY  BOSU:
 i  the  Minister  of  INDUSTRY  be

 a

 (a)  on  how  many  occasions  during
 the  last  one  year  the  tyre  companies

 “have  enhanced  the  prices  of  tyres
 manufactured  by  them;

 (b)  on  how  many:  ovcasions,  the
 companies  concerned  sought  the
 approval  of  Government;  and

 {e).  the  reaction  of  Government  to
 the  steps  taken  by  tyre  companies?

 THR  MINISTER  OF  ‘STATE  IN
 ‘JH  MINISTRY  OF  INDUSTRY

 (SHRL  JAGDAMBI  PRASAD
 YADAV):  (a)  ‘The  wumber  of  oocasiow  ©:

 “on  which  the  tyre  manafseturing:
 eompanies  increased  the  prices  of
 thelr  tyres  during  the  last  one  year

 varied  ‘front  tWo  to  five

 (b)  and  .{c)..At  present,  ag  there
 ds  ‘no’  statutory  control  on  ‘the’  prices
 ‘of  tyres,  the  tye  manufacturing  com-...

 Sopanies~are  nob  required:  to  |  secure...

 ea
 for  increasing.  crores.

 junable
 BHEL  could

 Govétnment  ate,  ane “the  “prices  of

 MAY  16  2970  |  Written  Answers  68

 10983;  SHRI  VIJAY  KUMAR  N.  PATIL
 ह...  the  Minister  of  INDUSTRY:  te
 pleased  ६6  state:  ar

 ि  wr  Pasig
 Gavern:

 merit  been  drawn
 nae oe

 |

 a ea  Tit  April,
 i

 a
 he  caption  “BHEL  losing  tendera  to

 foreign  units”;
 4b)  how  far  the  report  regarding

 BHEL  losing  tenders  to  foreign  units
 ig  factually  correct  and  dethils  thereof;
 and

 (c)  steps  taken  to  improve  upon
 the  administrative  lapses,  if  any,  on
 the  part  of  BHEL  authorities,  parti-
 cularly  with  reference  to  competition
 with  the  foreign  units?

 THE  MINISTER  OF  STATE.  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 Yes,  Sir.

 (b),  In  recent  months,  BHEL  have
 logt  a  few  orders  for  turbines,  switch-
 gears  etc.  The  details  are  given  below

 (i)  BHEL  could  not  meet  on  it:
 own  the  technical  specifications  re-
 quired  by  M/s,  Hindaloc  for  2  x  67.£
 MW  on  the  basis  of  its  existing
 designs,  Hindakeo  hes  placed  the  orde!
 on  8  consortium  of  BHEL  and.  Sie-
 mens,  under  which  Siemens  is  pro-.
 viding  one  TG  fully,  and  ‘aveut  50

 per  cent  of  the  second  TG.  The  value
 of  the  order  was  about  Rs.  i0  crores.

 (il)  The  Steel  Authority  of  India
 Ltd.  floated  a  tender  for  the  supply

 pf  aive  80  “uw  turbocgeneratersvalu-
 Bd  at:  Re  86>-crotes,:  BEL  Wie  “unable
 to  bid  for  this  supply  because  is  was
 not  ‘possible  to  meet  the  ‘technic
 specifications  of  the  machines  required

 by  the  customer

 (iil)  The  global  tender  for  the  supp

 by  टप्प्रम्पड  valued  ‘at  around,
 Ay.  of  2  y¢  60.  MW.  machines  was

 fostet

 however
 heping  ool  on  teen  pecs
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 (iv)  BHEL  hag  lost/may  lose  ordérs

 fox  the  supply  of  switchgear  for  the
 Singrauh,  Sunes  Thermel  Station,
 Chgodrapur  (Maharaghtra)  and  the
 पक.  and  MP,  Electricity  Boards  be-
 eause  the  switchgear  being  made  by
 BHEL  with  the  technology  available
 presently  in  thg  high  voltage  class
 does  not  meet  the  technical  require-
 ments,  nately  S¥F-6,  specified  by  the
 customers.  The  value  of  the  orders
 amounts  >  Rs,  i3  crores.  Unless
 switchgear  techriology  is  quickly

 upgraded,
 large  logseg  in  orders  are

 Neely  to  occur  in  the  future  (to  the
 tune  of  about  Rs.  0  crores  annually).

 (v)  BHEL’s  offer  for  supply  of
 motors  for  the  Trombay  500  MW
 Thermal  Power  Station  has  not  been
 accepted  since  these  were  not  meeting
 the  specific  requirements  of  the  cus-
 tomer.

 (c)  Necessary  steps  are  being  taken
 to  update  the  technology.

 Election  in  Sikkim

 10884,  SHRI  CHITTA  BASU:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Prime  Minister  made  a  statement  dur-
 ing  his  recent  visit  to  Sikkim  to  the
 effect  that  Sikkim  was  added  to  the
 Indian  Union  in  a  hurry,  several  laws
 have  to  be  enforced  in  Sikkim  before
 the  election  could  be  held;

 (b)  if  so,  the  reasons  for  this  ‘hur-
 ry’;

 (ec)  the  laws  which  are  yet  to  he

 enforced;  and

 (९)  the  reasons  for  the  delay?

 THE  MINIATER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 PAIRE  (SHRI  DHANIK  LAL  MAN-

 repel
 {a)  to  (ते),  There  is  no  record-

 version  of  the  Prime  Mimister’s  ob-
 servations  on  the  subject  during  the

 visit  to  Sikkim.  When  he  spoke  about
 the  matter,  hig  intention  presumably
 was  to  convey  that  since  the  merger

 pase
 place,  in  the  light  of  the  then
 ng  pohtical  situati

 quickly,  a  full  did  final  deleranine tion  of  the  extension  of  laws  cdul
 not  be  made,

 2  As  regards  the  question  of  exten-
 sion  of  laws,  the  constitutional  posi-+
 tion  in  relation  to  Sikkim  is  definetl
 in  Article  OTL  @®.  Claise  (n)  of  this
 article  Jays  down  that  the

 President
 may,  by  public  notification,  extend
 with  such  restrictions  or  modifics«
 tions  as  he  thinks  fit  to  the  State  of
 Sikkim  any  enactment  which  ig  im
 force  in  a  State  in  India  at  the  date
 of  the  notification  and  clause  (k)  of
 the  same  article  lays  down  that  all
 jaws  in  force  immediately  before  the
 appointed  day  in  the  territories  eon
 prised  in  the  State  of  Sikkim  or  any
 part  thereof  shall  continue  to  be  im
 force  therein  until  amended  or  re~-
 pealed  by  a  competent  Legislature  or
 other  competent  authority.  Having
 regard  to  this  position,  the  need  for
 extension  to  Sikkim  of  the  laws  im
 force  in  the  rest  of  the  countty  had
 been  examined  initially  at  the  time
 ef  merger  and  continues  to  he  exa
 mined  in  the  light  of  the  speciai  re-
 quirements  of  the  State,  As  many  af
 84  Central  enactments  have  already
 been  extended  to  the  State  of  Sikkins.
 The  question  of  extension  of  other
 Central  enactments  is  currently  under
 examination  in  consulfation  with  the

 State  Government.

 Distribution  of  Frofit  of  Hiddustas
 Photo  Fitm  Corporation

 «
 10985.  SHRI  SHYAM  SUNDAR

 GUPTA:  Will  the  Minister  of

 INDUSTRY  be  pleased  to  state:

 (a)  the  names  and  ,  ber  of  dis-
 tributors  appointed  so  tar  by  the  Hin-
 dustan  Photo  Film  Corporation;

 (b)  whether  it  is  also
 श्

 ct  that
 distribution  profit  of  crores  of  rupees
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 lg  going  to  a  limited  number  of  fami-
 Hes.  if  so,  the  number  thereof:

 ली  the  amount  of  money  as  com-
 mistién  paid  by  this  Corporation  to
 their  distributors  yearly  during  the
 last  3  years;  and

 (d)  whether  there  is  any  proposal
 poder  consideration  of  the  Govern-
 ment  to  sell  the  products  of  Hindus-

 tan  Photo  Film  Corporation  directly
 without  the  distributors  and  if  not,
 the  reasons  thereof?

 Statement
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 THE  MINISTER  OF  STATE  iN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  Ya+
 DAV):  (a)  to  (c).  A  statement  is  at-
 tached,

 *
 (a)  Hindustan  Photo  Films  Manu-

 facturing  Company  Lid,  hag  already
 completed  the  take-over  of  direct  dis-
 tribution  of  all  its  products,  with
 effect  from  Ist  October,  978  with  the
 result  that  all  the  distributors  have
 been  eliminated  from  the  ii  ing
 network

 Names  and  details  of  firms  appointment  as  distributors  of  products  manufactured  by  Hindustan  Photo  Films
 HPF)  and  the  amount  of”  commission  earned  by  them  during  the  years  974-75  to

 tey6-77,

 SI,  No.  Name  of  Firm}family  Commussion  earned  (Rs  )
 1974-75,  1975-76  1976-77

 CINE  :

 t.  Mis.  Regel  Cine  Films,  Bombay,  (Headed  by
 ‘Sh.  Ghia)  :  »  16,56,830  5,55,7§0  16,19,890°

 a  s.  Indu  Cipe  Agencies,  Madras  (belonging  to
 ti  A.  V.  Maiyappan)  ».  1,89,407  257,396  8,02,995

 g.  Mis.  Central  Gamera  Co.,  (P)  Ltd.,  Bombay
 (Headed  by  Shri  P.  J,  Patel)  .  +1,90,032,  94355149  2,390,196

 &  Mis,  ORWO  Films  (Eastern  Unit),  Madras
 (btipnging  to  Shri  A.  दि  Maiyappan  द  9,t4,004  18,3467  *21,26,650

 §  Mis.  ORWO  Films  (Western  Unit),  Bombay
 (belonging  to  Shri  P.  J,  Patel}  द  10,417,779 25, 44)925  26,66,  022

 .  Gevaert  India  Ltd.  Bombay  (owned  b
 ४  M.  Ghia)

 =
 9,89,321  7:56,098

 .  Mis.  Patel  India  (P)  Ltd.,  Bombay  (Headed  by
 s  Ramssh  oh  }  ५

 ५
 6  ¥,87,365

 XMAY:  ,

 t.  Rege  Cine  Films  Ltd.,  Bombay  2t,59,693  —$9y75,042  =  38,  THS8S

 a.  टि...  and  Allied  Products,  Madcas  12,81,898  :61,907  18,47,077

 %  Choksi  Bros,  Bombsy  .  4:76,908  16,96,050  7g,  85

 ro  ORWO  Files  (Eastern  Unit),  Madras  “£04003  ‘7984  825.896
 ‘  के  ५  का  +  ;  ~  }  4

 5  ORWwO  Prt.  Lad,  Bombay  Bog,  फ्
 anderen  jie  tehanntutangnatseesnsapeatensangpe  ina  —  ५  —  3०७  +  4  eid  ००२  te  ०००  ‘  fe  4  29  6९००]  beet  rT  oe  इ  भर  ४  असम, ७३०८४  cs  न  प्र

 470558  6,g8,68:
 अब  अध्कमक,
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 S.No.  ‘aint  of  Firm/family

 women

 Comminion  eared  (Re)

 1974-75  1975-76  tigy6-77

 STILL  MATERIALS  :  as
 i.  Central  Gamera  Co.  (P)  Ltd.,  Bombay  591473  10,144,568"  12,987,905,

 a,  Asiatic  Mercantile  Agency,  Madras  a,  59,267  * 5,686,927  6,216,593,

 Ro  Gopal  Films,  Bangalore  .  283,716  35435925,  Sitt 998

 4.  Liberty  Marketing  Co.,  Secunderabad  2,394,986  9:54:956  ff  439,975,

 5.  A.R.  080  and  Sons,  Dethi  725,235,  14,03,141,  18,465,880
 6  Capital  Photo  Services  (P)  Lid.,  Calcutta  3,98,030  8,297,125  11,4508

 7.  Jaimini  Indu  Distribution  Bhopal  74,158  3,90,284  1,79,  7०6
 8.  ORWO  Films  (Eastern  Unit),  Madras  r,95,269  2 57,076

 ,62,go2  283,088 9  ORWO  (Pvt.)  Utd.,  Bombay

 Manufacture  of  Matches  by  Cottage
 Unite  in  Tamil  Nadu

 10836,  SHRI  K.  RAMAMURTHY:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state;

 (a)  whether  it  is  a  fact  that  68  per
 cent  of  match  requirements  of  the
 country  are  being  me,  by  the  non-
 mechanised  sector  (proprietary  and
 partnership  concerns)  concentrated  in
 Tamil  Nadu;

 (b)  whether  it  is  also  a  fact  that  0
 per  cent  requirements  of  matches  of
 the  country  are  being  met  by  2700  cot-
 tage  units  concentrated  in  Tamil
 Nadu;  and

 (०)  if  80,  the  steps  being  taken  by
 Government  to  set  up  units  in  other
 parts  of  the  country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  Yes,  Sir.

 (b)  About  70  per  cent  of  the  re-
 quirements  of  the  matches  of  the
 country  are  being  met  by  2700  cottage
 unitg  mostly  concentrated  in  Tamil
 Nadu.

 {c)  The  Khadi  and  Vilage  Indus-
 trfés  Commission  is  drawing  up  4

 comprehensive  plan  for  setting  up  of
 match  units  in  other  parts  of,  the
 country  in  a  phased  manner,  taking
 into  account  the  demand  projections,
 the  capability  and  potential  for  pro-
 gressive  expansion  in  the  village  in-
 dustries  sector.

 हायरों  के  मूल्यों  में  ण्द्धि

 10937  भी  रामधारी  शाह्त्री:
 शी  झर्भुन  तिह  भवौरिया  :

 क्या  उद्योग  मती  यह  बताते  की  कृपा  करेंगे  किए

 (क)  क्या  उन्होंने  शाल  इंडिया  मोटर  द्वांसपोर्ट
 कांग्रेस,  6  ए  भ्रासफप्नणी  गोड,  नई  दिल्ली  का  7  अप्रैल,
 का  शापन  देखा  है  जिसमें  कांग्रेस  के  सामान्य  रूप  से
 सभी  किस्मों  के  टॉयरों  भौर  विशेष  रूप  से  मोदी  टॉयरों
 के  मूल्यों  में  भारी  वृद्धि  पर  चिता  प्रकट  की  है  तथा  मोदी
 डायरों का  बहिष्कार  करने  की  धमकी  दी  है,  भौर

 ख)  यदि  हां,  तो  दायरों  के  मूल्य  कम  करत
 पौर  भविष्य  में  उनके  मूल्यों

 [न्
 को  रोकने  के  लिए

 सरकार  का  कया  कार्येबाही  करने  का  विचार  है  ?

 उच्चोष  मंत्रालय  में  राज्य  मंत्रों  (भी  want
 ware  थादय) !  (क)  जी,  हां।  '

 डॉयरों
 जे ग्य जिल

 ख)  फिलहाल  होय
 पर  कोई  म्

 पी  न
 से

 म्  के  का  द  स्वीकृति क  सरकार
 सेते  की  सुकिकर  नहीं  होती  है।  किम्सु  सरकार
 स्थिति  पर  तिगरांगी  रखे  हुए  है  ।
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 Stay  of  Forgign  Visitors

 SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 1a)  the  norgnal  period  of  stay  ailow-
 @d  to  the  foreign  visitors  in  India;

 (b)  the  longest  period  of  stay  al-
 lowed  to  any  foreign  visitor,  to  whom
 it  has  been  allowed  and  the  reasons
 therefor;

 {c)  whether  foreign  visitors  have
 sought  Indian  citizenship;  and

 (da)  if  so,  what  has  been  the  reac-
 tion  of  Government  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 AIRS  (SHRI  DHANIK  LAL  MAN-
 *DAL):  (a)  and  (b),  Visas  to  foreign-

 érs  are  granted  on  individual  merits
 of  the  case  having  regard  to  the  pur-
 pose  of  the  visit,  the  work  to  be  per-
 formed  and  reasons  and  necessity  for
 visiting  India.  The  duration  of  the

 stay  in  India  depends  upon  these  con-
 siderations  and  the  necessity  for  his
 continued  stay  in  the  country.  As  no
 statistics  regarding  stay  of  individual
 foreigners  are  maintained,  the  infor-
 mation  is  not  availabie.

 {c)  and  (d).  Foreigners,  who  fulfil
 the  statutory,  residential  and  other
 qualifications,  have  been  applying  for

 grang  of  Indian  citizenship.  Their  ap-
 plicstions,  when  received,  are  consi-
 dered  on  merits  in  accordance  with
 the  provisions  in  the  Citizenship  Act,
 1955.

 ‘Gres BST Teer  7:00

 70039  क्री  ह
 हि

 कया  सखोग
 यती  यह  बताने  की  कृपा  करेगे  कि  :

 (शा)  कया  भारत  हैवी  हलेक्टिकल्स  लिमिटेड,

 =

 हरिहर  के  शिक्षा  गंधक  ब्रोड  ढाग्र  अलाये
 का  सो  स्कूलो ंके  शिक्षकों को  केब्ीय  बतवशाल  विये
 जाते  हैं,  भथवा  राज्य  केशतमान  ;

 तथा  हग
 भत्ते  के  प्रतिरिक्त

 हमें  |"  ४4०३4  गर से  भा  सुविधा
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 «  Be  a  जिदिता  a
 thay  उंपदात  शटी  लाभ  भी  विन
 नहीं,  तो  उसके  क्या  कारण  हैं  ;

 कितने  अध्यापकों  को  सलैक्शन
 गये  है  पा  किसी  को  भी  नही  हैं  गया  है  क
 क्या  कारण  हैं;  भौर

 ज)  क्या  दत  स्कूलों  के  कर्मचारी  समात  कार्य
 के  लिए  रैम,  बेतन पा रहे पा  रहे  हैं  ?

 उच्योग  संजासव  में  शाश्य  संपक्रो  (भो  जगदस्तो
 म्रका  यादव)  :  (क)  बी०  एच०  ई०  पुल ०  शैक्षिक
 प्रबध  मडल,  रानीपुर,  हरिड्ार  रा  चलाये  जा  रहे
 स्कूलों  के  प्रभ्यापत  स्टाफ  की  स्वयं  प्रबंध  मंडल  द्वारा
 निर्धारित  वेततमात  दिये  गये  हे  t

 (ख)  वेतन  तभा  महुगाई  सत्ते  के  प्रतिरिक्‍्त
 प्रध्यापन  स्टाफ  को  अंशवायी  भविष्य  निधि  बी०एच०
 fo  veo  के  भस्‍स्पतात्षो  में

 स्
 चिकित्सा  सुविधा

 तथा  मंडल  के  स्कलों  ने  पढ़ाने  वाले  प्रध्यापको  के  बच्चों
 को  निशुल्क  शिक्षा  के  लाभ  भी  शंप्त  हैं।  अंशवायी
 भविष्य  निधि  योजना  के  प्रावधान  के  कारण  पेशन
 सुधिधा  नहीं  दी  जाती  है।  मकान  किराया  भत्ता,
 चूल ०  tte  स्री०  तथा  प्रेष्युटी  प्रदान  करने  के  लिए
 एक  अस्ताव  विदाराधीन  है  q

 (ग)  सेक्शन  ग्रेड
 ्

 करने  का  एक  प्रस्ताव
 प्रबंध  मडल  के  विाराधीन  है  ।

 (थ)  जैसा  कि  पहले  बताया  गया  है  भ्रध्यापन
 स्टाफ  मी०  एच  Fo  yo  के  शैक्षिक  प्रबंध  मंडल
 द्वारा  लिर्धारित  बेतनमान  पर  काम  कर

 ह
 ।  ये

 वेतनमान  मिरारित  करते  समय  मंडल  नें  प्रदेश
 राज्य  मरकार,  शिक्षा  विभाय  हारा  मान्यता  प्राप्त

 1
 के  संबंध  में  अपनायी  गई  पह्ति  को  ध्यान  में

 रखा  है।

 Production  of  Ashok  Paper  Mills,
 Assam

 10940,  SHRI  AHMED  HUSSAIN:
 Will  the  Minister  of  INDUSTRY  ४
 pleased  to  state:

 (a)  the  production  targeted  and
 being  produced  since  setting  up  of  the
 Ashok  Paper  Mills,  Assam,  (year-
 wise);

 (b)  whether  the  production  targets
 are  lagging  behind  due  to  power
 shortage  which  is  a  regular  phenome-
 non;  and

 (c)  what  remedial  measures  are
 Weing  takdn/propostd  to  be  taken  to
 solve  this  problem?
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 THE  MINISTER  OF  STATS  IN
 THe  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  M/s,  Ashok  Paper  Milis
 Ltd.,  Assam  Unit  went  into  production
 in  976  with  an  installed  capacity  of
 27,000  tonnes  of  paper  per  annum.
 The  production  was  as  indicated
 below:
 ee

 Year  Production

 4976  4,770  tonnes

 l977  17,362  tonnes
 978  16,541  tonnes

 (b)  and  (e).  The  reasons  for  lower
 production  is  attributed  to  shortage  of
 power  and  the  Company  has  ap-
 proached  the  State  Electricity  Board
 for  supply  of  requisite  power.

 Officers  who  visited  foreign  countries

 084i.  DR,  BALDEV  PARKASH:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  the  names  and  designations  of
 the  officers  (Chairman/Diréctors  etc.)
 of  the  public  sector  urdertakings
 under  the  Ministry  of  Industry  who
 visited  foreign  countries  on  official
 visits  in  the  year  1978-79;

 (b)  the  names  of  the  countries  visi-
 ted  and  the  purpose  of  their  visits;
 and

 (ce)  the  total  days  spent  by  each  of
 the  official  in  foreign  countries  and
 the  amount  spent  on  them?

 SHm  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  to  (०),  The  information  is
 being  collected  and  will  ba  taid  on
 the  Tahie  of  the  House.

 लाइलेंस  दिया  जाना

 0942  शनी  बलपत  :  क्या
 उच्चोग  मंत्री  वह  बताने  की  14  :

 ो  | गए
 गत  तीन

 ञ  झ्  ह  ल्
 सेंस  रद्द  किये  गय ेर्

 +4  लाइ-

 (@)  उक्त  झवधि  में  विभिन्न  क्षेत्रों  &  शौचोमिक
 विकास  की  मुख्य  बातें  क्‍या  है  ?

 उद्योग  मंत्रालम  में  राज्य  द्  तुन  धनदभ्णी
 प्रसाद  यादव)  :  (क)  ौर  (अर),  डैयोग  (विकास
 तथा  वितियमत)  भ्रधिनियम,  i95.  के  उपंधों
 के  धर्तंगत  i976  से  978  तक  जारी  किए  गए
 ्रौद्योगिक  लाइसेंसों  की  संख्या  देशॉते  वाले  भिम्त-
 लिखित  विवरण  संलरन  हैं

 (i)  976  से  978  ्  भेरी  किये  गये
 प्रौद्योगिक  लाइसेंसो  की  deer  का  राज्यवार
 ब्यौरा  दाने  बाला  विवरण  q

 (विवरण--])

 (2)  1976  से  1978  तक  जारी
 fi

 झ्रौद्योगिक  साइसेंसों  को  संख्या  का  |“ *-
 ब्यौरा  दशनि  ह... द  विषरंण  ।

 (Marct-IT)

 (3)  t976  से  1978  gw  रदृद/प्रतिसंहत
 झ्राद्योगिकी  लाइसेंसों  की
 बार  ब्यौरा  दर्शाने  बाला  म  7”

 (frereor-ITT)

 विवरण,

 976  से  978  तक  जारी  किए  गए  श्रौक्ोगिक  लाइसेंसों  का  राज्यवार  ब्यौरा  दर्शादे  गाता

 “व  |  केक  आासित  पेश  ..»  we  are 3976  977  1978.

 I  2  3  4
 ee  .  -

 .  झाग्य  प्रदेश  वि  क  i  27  7
 2.  भ्रध्डमात  भौर  निकोबार
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 i  a  3  4

 as  at
 3.  आासाम  .  वि  .  वि  6  2  क्
 4.  बिंहार  कि  .  .  वि  |  है।  i6  42
 5.  चण्डीगढ़  .  :  2  +e  i
 6.  दादरा  नागर  हबेली  .  .  वि  os
 7.  दिल्‍ली  _  .  :  i0  5  8

 8.  गोदा,  दमन  भौर  हीबव  .  7  1  z

 9  सूजरात  \  ५  .  वि  83  60  46

 10.  हरियाणा  ५  न  ४  22  23  3
 11.  हिमाचल  प्रदेश  है  7  न  3  2  4
 in  weak  कश्मीर...  ;  :  3  l  2
 13,  कर्नाटक  .  ‘  :  है  43  45  26
 ह ज  कर्ल  :  है  है  ‘  25  6  7
 15.  मध्य प्रदेश...  नि  न  i8  6  8

 18  महाराष्ट्र  .  .  वि  .  43  250  i02
 7.  मणीपुर  .  :  .  ]  न
 18.  मेचालव  .  .  .  i

 198  मागास॑ष्ड  :  .  .  .  ee  we  ५८
 20,  उड़ीसा  .  .  ५  .  7  2  2
 2i.  wees.  वि  :  न  "०  २०
 29.  पंजाब  7  .  F  है  25  23  9
 23.  'शजस्वात  नि  8  7  0
 24.  तमिल  नाडू .  .  ,  हा  32  28

 28,  णिपुरा  .  जि  l  oe  sia

 26.  उत्तर  प्रदेश  ,  .  .  85  4  26
 27.  प्रश्चिम  बंगाल  .  ५  56  40  23
 28.  राज्य  का  उल्लेश  नहीं  किया  गया  56  6  3

 बोग  है  क  A  662  58  348

 चिवरण--

 1976-78  तक  जारी  किये  गये  प्रौद्योगिक  लाइसेंसों  का  खच्योग  वार  आ्यौरा  दशति  थाला  विधरण  ।

 LL  लाएगए  सएजत  LL  लाा  -  ALLL  ALLL  LALLA A
 अनुसूचित  उद्याग  976  977  978

 7  2  3  4

 4
 I.  धातुकर्मीय  उच्योग  वि  :  है  79  55  24

 2.  बन  .  .  वि  2  |  !



 or  Written  Answer:  VAISAKHA  wa  ४2०  Written  Angwers  82

 a
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 ata
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 l  2  3  4
 ७७४  a  a  a 7  -_p

 3.  आयलर  तथा  भाप  जनिद्रण  संयंत्र  :  oe  नह
 4.  प्राईम  मूषस  (विद्युत  जनिन्नों  से  भिन्न)  .  2  l  3
 5.  बिजली  के  उपस्कर  वि  «  78  90  88
 oe  दूर  संचार  .  .  .  2  4  “sy
 7.  परिवहन  .  न  ३5  7  है है क
 8  भौद्योगिक  मशीनरी  .  .  वि  53  46  29
 9  शीन  डुल्स . ,  हे  .  .  4  2  9

 10.  कृषि  मशीनरी  .  ४  8  १  ]
 11.  भिट्टी  हटाने  बाली  मशीनें  :  ‘  l  l
 12.  विविध  मैके  ०  तथा  इंजीनियरी  उद्योग  7  3l  2
 13.  वाणिज्यिक  कार्यालय  तथा  घरेलू  उपस्कर...  4  ‘
 aA  चिकित्सा  एवं  शल्य  चिकित्सा  क्रिया  उपकरण  !  2  7
 15  भ्रौद्योगिक  उपकरण  .  है  8  9  6
 16  वैज्ञानिक  उपकरण  3  |
 i7.  मैथीमेटिकल  सर्वेदंग,  तथा  ढाइग  उपकरण  ०  हि
 18  उबरक  .  वि  .  6  3  ००
 19  रसायन  (उर्वरक  से  भिश  )  .  .  03  79  52
 20.  फोटोग्राफ़िक रो  फिल्‍म  व  पेपर,  न  t  oe
 1  tre  vat,  ‘  द  7  4  9
 22.  भौषधियां  एवं  भेष्ज  ,  :  55  39  43
 23  बस्त्र  (रंगे  छ॒पे  श्रथवा  परिष्कृत  )  :  45  20  9
 24.  कागज  तथा  लुग्दी  (कागज  उत्पाद  सहित)  29  9  4
 25.  चीनी  .  .  23  29  4
 26.  किण्वन  (फर्मेष्टेशन)  उद्योग.  *  1  32  8
 27.  ाथ  परिशोधन  उच्चोग  न  .  20  7  7
 28.  वनस्पति  तेल  तथा  वनस्पति  द  ५  22  4
 20.  श्र  @  अंग  राग  सामग्री

 हु! गार गमतरी ष.
 शक 30.  रबड़  की  वस्तुएं  ;  हि  0  6

 31.  चमड़ा--चमड़े  की  वस्तुएं  ४  नि  0  3  i2
 32  wy  धौर  जिलेटिन...  '  :  l  nk  2
 33.  कांच  है  .  ह  है  '3  3  2
 34  सरामिक्स  .  न  ५  4  2  3
 88.  सीमेंट  लगा  जिप्सम  रत्पांद  5  4  4
 36.  लकड़ी  उत्पाद  ,  .  हि  .  3  2
 37.  सुरक्षा  उचोग  ,  .  .  .  -  tr.  an
 38,  विविध  उद्योग  वि  :  मु  |

 4

 योग  ‘  ‘  ‘  .  662  «*:  58  348
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 r976  ले  r978  तक  रह  परतिसंहत
 शोक  माइक

 की संद्या  का  राज्यवार  ब्यौरा  दशोंते  बाला

 राज्य/केसा  शासित  प्रवेश...  976  077  978

 l  2  3  4

 झाम  प्रदेश  .  6  9  7
 शाताम  .  वि  .  4  !  ve

 बिहार.  .  वि  5  2  3

 गुन्रात  है  ;  5  7  45

 हरियाणा  &  ५  A  7  9  0

 हिमाचल  प्रदेश  हे  ह  :  l  l  i

 केरल  .  :  मर  ५  3

 कमाटिक.  मे  न  5  0  7
 मध्य  प्रदेश  नि  .  वि  7  2  8

 अद्वाराष्ट्र  .  व  .  दि  22  30  36

 मेषालय  ,  .  ५

 चड़ीसा "  ५  .  3  प
 पंजाब  *  ,  हे  न  2  3

 राजस्थान  ,  P  ‘  6  0  2

 तमिल  नाडु  ई|.  ‘  ‘  9  6  7

 उत्तर  प्रदेश  |  :  नि  कि  2  3  3

 पश्चिम  बंगाल  व  १0  3  0

 दिलती  |.  .  व  4  3

 गोगा,  बमन  धौर  हीव  है  an

 योग  42  40  38

 LAS.  Officers  in  Delhi

 10048,  SHRI  DHIRENDRA  NATH
 BASU:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  Is  9  fact  that  the
 number  of  IAS  officers  posted  in
 Delhi  Administration  is  47;

 (b)  whether  out  of  47  IAS  officers,
 a  officers  are  gettin  special  pay
 vanging  from  Rs.  180/-  to  Rs.  800|-;

 (c)  if  80,  the  details  thereof?

 THD  MINISTER  Of  STA'TH  IN
 THS  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  DHANIK  LAL  MAN-~
 DAL):  (a)  There  are  47  IAS  officers
 posted  in  the  Dethi

 atone
 inistration

 including  the  Munitipdl  tion
 of  Delhi,  the  Delhi  Financial  Corpo-
 ration,  the  Delhi  State  Industrial
 Development  Corporation  and  the
 Delhi  Tourlem  Development  Corpor
 ration.
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 000  8
 (ce).  Qut  of  the  ४  officers,

 3
 7०

 are  oe  rahe  The  special
 pay  drawp  by  the  officers  is  ag  fol-
 Jows:-5

 (i)  Number  of  officers  drawing  spe-
 cial  pay  of  Bs  300/-  per
 moath:  3

 (ii)  Number  of  officers  drawing
 special  pay  of  Rs,  200/-  per
 month:  0

 (i)  Number  of  officerg  drawing
 special  pay  of  Rs  150/~  per
 month.  6

 (iv)  Number  of  officers  pot  drawing
 any  specla  pay

 Categorisation  of  Engineers  and
 Architects

 10044.  DR,  RAMJI  SINGH:  Will
 the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  refer
 to  the  replies  given  to  the  Unstarred
 Question  Nos.  6677  and  67i2  on  the
 lith  April,  979  and  state:

 (a)  Yeasons  for  categorising  Engi-
 neers  ang  Architects  gs  ‘Administra-
 tive’  and  persons  working  directly
 under  them  as  “Technical”;

 (bo)  whether  persong  like  gardner,
 plumber,  mason,  welder,  polisher,
 mate,  carpenter  etc.  (termed  as
 technical)  are  contributing  towards
 research;

 (e)  if  so,  categoryWise  details
 thereofs  and

 (d)  if  not,  the  basis  for  excluding
 Engineers,  Architects,  Doctors,  Nurses
 and  Gempounderg  ete.  from  technical
 category?

 THE
 24

 पे

 8  IN

 ee
 प Mic  NICS, ENERGY,

 SCIENCE  AND
 Pg

 ¥  &

 5  ean  Bod  ४  ६ qa),  The  4  e
 CSIR  topk  a  decision  to  reclegsity
 the  of  the  CSIR  inte  three
 categories  namely,  Scientific,  Tech-
 nica]  and  Administrative

 aitingt  (pur categories  of  Scientific,  ७
 eal,  Auxiliary  Technicey  and  Admi-
 mastrative  existing  earlier.  The  posts
 of  plumbers,  masons,  welders,  atc.
 earher  classified  ‘Auxiliary  Technical’
 have  been  re-classified  es  ‘Technical’.
 The  Governing  Body  decided  at  that
 time  that  Engineers  and  Architects
 of  the  CSIR  be  classified  88  ‘Admi-
 nistrative’  Doctors,  Nurses  and
 Compounders  etc.  concerned  with
 socral/community  services  have  also
 been  excluded  from  the  ‘Téchnical’
 category.

 The  position  regarding  classification
 of  the  posts  of  Architects,  Engineers
 as  ‘Administrative’  is  somewhat  gho-
 malous,  The  matter  is  therefore
 ing  reconsidered,  :

 पूर्योत्तर  राह्यों  में  बाकला  दश  के  राष्टरियों  हारा

 चुसपढठ

 L0945,  LJ  श्रकालंराम  अस्यसंधाल  :  क्या  गृह
 मती  मह  बताने  की  कृपा  करेंगे  कि  :
 uum

 {s
 1

 के  बहुत  पारे
 ५०४

 भारत
 में  क्या

 विशेषकर
 पूर्वोत्तर  क्षेत्र  के  राज्यों

 हुन मिजोरम,  नागालैंड,  मेघालय  श्रादि  में  भुस  श्र  हैँ;

 (ख)  यदि  हां,  तो  BL  मार्च,  i979  तक  उनकी
 राज्यवार  सख्या  कितनी  थी  ,

 =
 ग)  क्या  सरकार  ने  इन  धुसपैदियों  के  चावजन

 मग
 पर  बंगलॉदेश  स्ट  कीई  बातचोत  की

 ;  भौर

 (भघ)  दि
 हूँ

 तो  उसका  ब्यौरा  क्या  हैंऔर

 ्
 पर  मांगलो  देश

 शरकारकी  क्या  प्रतिक्रिया  है  ?
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 ऐसे  गेज  भुसपैटियों  की  पहचांभ  करना  कठिन  है।

 (ग)  भौर  भ  जी  हां,  शीमान  1  बंगला
 ँस्ट्रिकों  के

 ह"  ४४
 झातवातत  के  अश्त

 पर  बंगला  देश  की  सरकार  के  सास  भवसरों
 और  विभिन्न  स्तरों  पर  विधार-विभर्श

 हाल  ही  में  धिन  मंत्री  की  3.6  भ्रप्रैण से  8  भप्रैल,  41979
 शक  बंगला देश  की  मात्रा के  दौराम  मामले  पर  विभार
 चिम किया मया था. किमत  भया  था।  इत  विधार  विभतों  के  दौशन
 स  बात  पर  सहमति

 4  के
 कि  दोनों  सरकारें  सीमा

 के  पार,  गैर  को  रोकने  के  लिए

 ने
 हमें  श्राश्यासन  दियां

 गया  कि  मैर-काननी  रूप  से  भारत में  झाये  बंगला  देश
 शाष्ट्रिफों  को  बंगला  देश  वापस  ले  लेगा  ।

 Setting  up  of  District  Industries
 Centres  in  Orissa

 10946.  SHRI  K.  PRADHAN:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  the  number  of  districts  indus-
 tries  centres  Government  have  decid-
 ed  to  be  set  up  in  the  State  of  Orissa
 during  1979;  and

 (b)  what  are  the  production  targets
 and  पाछ,  of  centres  so  far  set  up?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  All  the  38  Districts  of
 Orissa  have  already  been  covered
 under  the  District  Industries  Centres
 Programme  during  the  year  978  it-
 self,

 (b)  District  Industries  Centres  are
 promotional  institutiong  and  not
 directly  engaged  in  production  acti-
 vities.  However,  from  the  progress
 report  received  from  the  Government
 of  Orissa,  it  has  been  observed  that
 $7i8  entrepreneurs  have  been  iden-
 tified  and  for  assisting  them  to  choose
 appropriate  industrial  opportunities,
 3405  project  profiles  have  been  pre-
 pared.  This  has  resulted  in  estab-
 lishment  of  2885  units  in  the  decen-
 tralised  industrial  sector  providing
 additional  employment  to  i484  per-
 sons,  3082  units  have  been  granted
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 provisional  or  permanent  इकईंक'
 tion,  Credit  assistance  of  ‘the  order
 of  Rs.  200.22  lakhs  has  been  provided
 by  the  financing  instititions  and  cash
 subsidy  worth  Rs.  3i.28  lakhs  has
 been  provided  to  l4  units.

 The  State  Government  propese  to
 promote  300  small  scale  and  १405
 artisan-based  units  in  the  districts
 which  are  expected  to  produce  goods
 approximately  worth  Rs,  1520.00  lakhs
 annually  providing  employment  to
 22i54  persons  during  the  yeer  1979-
 80.

 Applications  for  setting  up  of  Cement
 Factories  in  Gulbarga  (Karnataka)

 10947.  SHRI  8  R  REDDY:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  what  is  the  number  of  applica-
 tions  pending  for  licences  for  cement
 factories  in  the  District  of  Gulbarga
 (Karnataka);  and

 (b)  the
 thereon?

 reaction  of  Government

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 Three.

 (b)  The  applications  are  being  pro-
 cessed,

 Names  of  Companies,  amount  and  items
 of  Foreign  Collaboration

 10948.  SHRI  KANWAR  LAL  GUPTA:
 Wil  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  how  many  new  collaborations
 were  made  with  foreigners  in  the  last
 2  years;

 (b)  the  names  of  the  Indian  com-
 panies  who  made  collaborations  along
 with  the  names  of  the  foreign  col-
 laborators  in  the  last  2  years;

 (ce)  the  names  of  the  {tems  which  are
 being  or  will  be  manufactured  by  these
 collaborations;
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 (a)  the  total  amount  of  foreign  money
 invested  ‘in  India  on  account  of  these
 collaborations  in  two  years;  and

 (e)  how  much  amount  has  been  paid
 by  the  Indians  to  the  foreigners  for
 collaborations  and  money  paid  to
 foreigners  in  the  form  of  salaries  or
 perquisites  for  collaborations?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 to  (d).  During  977  and  1978,  574
 foreign  collaboration  proposals  were
 approved  by  Government.  Quarterly
 lists  giving  details  in  regard  to  names
 of  Indian  parties,  names  of  foreign
 collaborators  and  the  items  of  manu-
 facture  are  available  in  the  Parliament
 Library.  The  proposals  approved  in-
 velve  foreign  investments  to  the  ex-
 tent  of  Rs.  400  lakhs  during  977  and
 Rs.  940  lakhs  during  ‘1978.

 (e)  No  centralised  information  is
 available  in  the  Secretariat  of  Indus-
 trial  Approvals  in  regard  to  payments
 made  by  Indians  to  foreigners  by  way
 of  salaries  or  perquisites.

 Foreign  Collaboration  in  Antomebile
 Sector

 i0949.  SHRI  C.  K  JAFFER  SHA-
 RIEF:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  what  are  the  details  regarding
 the  requests  received  from  the  public
 undertakings  and  private  firms  seeking
 foreign  collaboration  in  the  automebile
 during  the  last  three  years;

 (b)  the  names  of  the  public  under-
 takings/firms  that  have  been  allowed
 foreign  collaboration  along  with  the
 names  of  the  countries  and  the  condi-
 tions  on  which  collaboration  has  been
 allowed;  and

 (c)  the  reasons  for  rejecting  the  re-
 maining  requests?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  and  (b).  A
 Statement  is  attached.  As  indicated  in
 this  Statement  no  such  request  has
 been  rejected.

 (c)  Does  not  arise.
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 Disparity  in  superannmation  age  of
 Secretaries

 i0050.  SHRI  BHANU  KUMAR
 SHASTRI:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  the  age  of  superannua-
 tion  in  respect  of  Secretaries  to  the
 Government  of  India  is  58  years  and
 whereas  the  Secretaries  outside  Gov-
 ernment  in  autonomous  and  indepen-
 dent  organisations/offices  go  upto  60
 years;

 (0)  if  so,  the  names  of  such  estab-
 Hshments  and  justification  for  such
 disparity  m  superannuation  age,

 (c)  Government's  policy  in  this  re
 gard  and  steps  taken  to  enforce  it
 equitably,

 (a)  whether  any  directions  have  been
 given  by  his  Mnistry  to  such  estab-
 lishments  where  the  superannuation  age
 is  60  years  and  if  so,  details  thereof;
 and

 (९)  if  not,  whether  Government  pro-
 pose  to  issue  necessary  directions  in
 this  behalf  te  such  offices  and  if  so
 what?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  MINISTRY  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 {SHRI  8.  D.  PATIL):  (a)  and  (०).  The
 age  of  retirement  of  Central  Govern-
 ment  employees  including  Secretaries
 to  the  Government  of  India,  is  uni-
 formly  regulated  by  the  provisions  of
 ¥.R.  56.  Except  a  workman  or  a  pre-
 988  entrant  or  a  Group  D  employee,
 every  Government  servant  shall  retire
 from  service  on  the  afternoon  of  the
 last  day  of  the  month  in  which  he  at-
 taing  the  age  of  58  years.  If  such  a
 Government  servant  is  working  in  at
 autonomous  or  independent  organisa-
 thon/office,  his  age  of  retirement  would
 not  change.

 (b)  No  such  information  is  available
 in  thig  Department.

 (ay  No  Sir.

 (e)  Does  not  arise,

 MAY  46,‘i979°  Written  Ansiveys’  9

 Rajasthan  Woollen  and  Shoddy  Mills

 ‘10952.  SHRI  0.  छ  ALAGESAN:  Wil
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Rajas-
 than  Woollen  and  Sheddy  Mills  Asso~
 ciation  have  represented  grievances  of
 the  smaller  units  in  the  State  in  mar-
 keting  their  products;  and

 (9)  2.f  so,  what  are  their  grievances
 and  what  steps  Government  propose

 to  take  to  remove  their  difficulties?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 and  (b).  The  Rajasthan  Woollen  and
 Shoddy  Mulls  Association  has  repre-
 sented  for  continuance  of  excise  duly
 on  the  Carded  gilled  silvers  containing
 more  than  50  per  cent  by  weight  of
 wool  calculated  on  the  fibre  content,
 This  duty  was  introduced  in  the  Bud-
 get  for  1979-80.  The  Association  has
 sought  continuance  of  the  new  excise
 duty  on  the  reasoning  that  it  would
 prevent  unfair  competetion  by  big
 mechanised  units  with  small-scale
 spinning  units  manufacturing  carpet
 yarn,  There  have  been  some  counter
 representations  for  removal  of  this  duty
 as  well,

 Equating  of  Stenographers  Grade  ‘C’
 with  Assistants

 10952,  SHRI  SUBHASH  AHUJA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Stenographers  Grade  ‘C’
 of  Central  Secretariat  have  been  equat-
 ad  with  the  Assistants  of  Central  Gov-
 ernment;  and

 {b)  if  50,  facts  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  ‘AIRS  AND
 IN  THE  MINISTRY  OF  ine.  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 SD.  PATTI);  (a)  amd  (b):  Ae  the
 Btenographers  Grade  द  and  Assis
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 tants  belong  ta  two  different  Services,
 the  question  of  equating  them  does
 not  arise.  However,  Stenographers
 Grade  ‘C’  are  allowed  to  compete
 along  with  Assistants  in  the  Limited
 Departmental  Competitive  Examina-
 tion  held  by  Union  Public  Service
 Commission  for  filling  up  of  28  per
 cent  vacancies  in  the  Section  Officers’
 Grade.  They  are  also  considered  along
 with  Assistants  for  comparable  ex-
 cadre  posts  provided  they  possess  the
 requisite  qualifications  and  experience.

 Seeking  of  auto  know-how  by
 Sri  Lanka

 10953.  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state-

 (a)  whether  Sri  Lanka  has  sought
 for  auto  know-how  from  this  country;
 and

 (०)  it  so,  Government's
 thereto?

 reaction

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  &  (b).  It
 was  indicated  during  the  meeting  of
 the  Indo-Sri  Lanka  Joint  Commission
 held  in  June,  978  that  the  Sri  Lanka
 Government  would  invite  offers  from
 foreign  collaborators  for  projects  in
 the  automotive  sector.  Interested
 Indian  firms  would  also  have  an
 Opportunity  to  submit  their  offers.

 झौद्योगिक  संकटग्रस्त  एककों  की  परिश्रभाप्स

 10554,  भी  के०  मालस्ता  :
 श्री  जी०  पात्र  कृष्णन :

 क्या  उद्योग  संतरी  यह  बताने  की  कृपा  करेंगे  कि  :

 =  {")
 औद्योगिक  संकटग्रस्त  णएग्को  की  परिभाषा

 (स)  इस  परिसावा  के  प्नुंसार  राज्यवार  संकट-
 ग्रस्तता  के  किससे  मामज्षों  का  पता  लगा  है  ;  शौर

 ि
 उन  लीन  संकठसस्त  सिलों  की  श्रगति  की

 या  ति  है  जिन्हें  सरकार  हारा  सहायता  दी  गई

 398  Ls—4,

 mba क)  से  (ग)  कम्  एकक
 सर्वमान्य  परिभाषा  नही  है  1  भत:  राज्यवार  ह
 आौशोगिक  एककों  की  ठीक  ठीक  संख्या  बता  पाना  काठनत
 है।  बैंक  के  प्रतिमानों  के

 चाप
 जो  श्म्ण  एक  बैंक  से

 करोड़  करोड़  रुपये  या  उससे  झधिक  की  अप्रिम  राशि
 लेते  हूँ  उनके  बारे  में  रिजर्व  बैंक  धाफ  इंडिया  प्रनुवुतित
 बेंको  द्वारा  दी  गई  प्प्रिम  राशि

 कप
 इक्टूठो

 करती  है।  i9788  प्रंत  में  ऐसे  की  संख्या
 325  थी  झौर  उन  पर  956'  08  करोड़  रुपये का
 ऋण  था  |  ऋण

 कप  ह
 उद्योग  एककों  के  बारे  में  कोई

 झांकड़े  इकट्ठे  नहीं  किए  जाते  हैं।  किन्तु  अनुमान  है
 8000  लघु  उद्योग  एफकों  पर  200  करोड़  रुपये

 का  ऋण  रुका  हुआ  है  जो  रुण  हैं।  रग्ण  प्रादुयोगिक
 इकको  को  पुनः  जीवित  करना  व  उनका
 पुत्र:  निर्माण  किसी  एक  अ्रभिकरण  की  जिम्मेदारी
 नहीं  किन्तु  इसकी  जिम्मेदारी  बोल्द्रीय  सरकार  राज्य
 सरकार,  श्रमिक  बे,  वित्तीय  संस्थान,  बैंक,  प्रवार्थ
 वर्ग  शौर  शेयरधारियों  झादि  सभी  समवधितों  दूबारा
 उचित  जशों  में  निभाये  जानें  पर  इस  काम  को  प्रभावी
 ढंग  से  पूरा  किया  जा  सकतड़  है  a  सरकार  की  नीति  के

 परिया
 कुछ  समय  व्यतीत  होने  पर  अ्रभुभव  किए  जा

 Self-employment  Scheme  by  N.T.C.

 10955.  SHRI  KUMARI  ANANTHAN:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  the  details  of  self-employment
 scheme  launched  by  national  Textile
 Corporation  in  Bihar,  which  is  being
 financed  by  the  State  Bank  of  India;
 and

 (b)  whether  such  a  scheme  is  likely
 to  be  implemented  in  other  states
 also?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 The  details  of  the  Self-employment
 Scheme  as  launched  by  National  Tex~
 tile  Corporation,  Ltd,,  throughout  the
 country  including  Bihar  are  given
 below:—

 (l)  Candidates  in  the  age  group
 of  i8—35  are  enrolled  t2  work  as
 Sales  Representatives  for  selling
 NTC  fabrics  on  commission  basia.
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 A  commission  af  328  per  cent  is  paid.

 (2)  Candidates  are  given  5  days
 training  in  marketing  accounts,  etc,

 (8)  The  selected  sales  representa-
 tives  are  guided  of  the  market  re-
 quirements  where  they  are  to
 operate.

 (4)  Unsold  goods,  if  uncut  and
 undamaged,  are  taken  back.

 (5)  Scissors  and  metre  scales  are
 provided  free  of  cost.

 (6)  State  Bank  of  India  and  their
 associates  give  loan  of  Rs.  i,000  for
 purchase  of  cloth  and  Rs.  300  to
 Rs.  400  for  purchase  of  cycle.

 (7)  The  interest  on  the  business
 loan  is  concessional.

 (8)  The  bank  loan  are  given  on
 personal  guarantee,

 (9)  The  sales  representatives  will
 be  marketing  the  entre  range  of
 NTC  fabrics.

 (6)  Preference  is  given  to  the
 SC/ST  candidates.

 (b)  The  scheme  has  been  imple-
 mented  throughout  the  country.

 Termination  of  services  of  employees
 wa  BARC.  during  emergency

 10956.  SHRIMATI  MRINAL  GORE:
 will  the  Minister  of  ATOMIC
 ENERGY  be  pleased  to  stafe:

 (a)  whether  it  is  a  fact  that  services
 of  some  employees  of  the  Bhabha
 Atomic  Research  Centre  have  been
 terminated  during  the  Emergency;

 (b)  whether  it  is  a  fact  that  services
 of  a  number  of  employees  were  ter-
 minated  under  Rule  5  of  CCS  Rules;

 (९)  whether  most  of  the  employees
 whose  services  were  no  terminated
 have  been  reinstated;

 MAY  18,  4979  Written  Anewers  200

 (a)  whether  there  are  seme  ह... अ
 ployees  who  have  heen  reinstated  but
 have  not  been  paid  thelr  back  wages;
 and

 (e)  if  so,  the  reasang  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  AND  IN
 THE  DEPARTMENTS  OF  ATOMIC
 ENERGY,  ELECTRONICS,  SCIENCE
 &  TECHNOLOGY  &  SPACE  (PROF.
 SHER  SINGH):  (a)  and  (b).  Yes,  Sir.
 The  services  of  twenty  temporary  em-
 ployees  were  terminated  under  Rule  5
 of  the  Central  Civil  Services  (Tem-
 porary  Services)  Rules,  1965.

 fe),  (d)  and  (e).  Five  out  of  them
 were  later  reinstated  in  service.  No
 back-wages  have  been  paid  for  periods
 during  which  the  employees  were
 treated  to  pe  a8  an  extraordinary  leave
 This  is  as  per  existing  rules  on  the
 subject.

 Complaints  received  under  Delhi
 Police  Bill

 10957.  SHRI  R.  L.  KUREEL:  will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  the  details  of  the  regulations
 issued  by  the  Commissioner  of  Police,
 Delhi  under  the  Delhi  Police  Bill  under
 elause  28(i)(0)  of  Delhi  Police  Bull,

 (b)  the  number  of  complaints  re-
 ceived  by  Commissioner  of  Police,
 Delhi  from  the  residents  cf  Delhi  dur-
 ing  the  period  from  ist  July  to  ist
 November,  978  for  action  under
 clause  32(l)  of  Delhi  Police  Bill;  and

 (c)  action  taken  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 No  regulations  have  been  issued  by  the
 Delhi  Police  u/s  280)  (0)  of  the  Delhi
 Pelice  Act.

 (b)  and  (c).  Only  one  complaint  was
 received  by  the  Commissioner  of
 Police.  One  person  was  arrested  in  that
 oonnettion  amd  produced  in  the  Court
 which  fitied  Mm  Rs.  36  en  44-6-I973-
 Besides,  i4  persons  were  challaned
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 during  the  period  from  ist  July  to,  Ist
 November,  978  for  using  loud  speakers
 without  permission.

 Resolution  demanding  civil  rights  for
 Naga  people

 10988.  SHRI  HOPINGSTONE
 LYNGDOH:

 SHRI  P.  A.  SANGMA:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  tewards  a  resolution
 passed  at  a  public  meeting  in  New
 Delhi  under  the  Presidentship  of  emi-
 nent  jurist  Shn  प  M.  Tarkunde  de-
 manding  stoppage  of  harassment  and
 torture  und  restoration  of  civil  rights
 for  the  Naga  people;

 (b)  if  so,  the  react.on  thereto,  and

 (c)  the  measures  adopfed  to  remedy
 the  situation?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 Gevernment  has  seen  press  reports  re-
 garding  the  meeting.

 (b)  The  Government  of  Nagaland
 have  informed  that  they  are  not  aware
 ‘of  any  harassment  or  denial  of  civil
 Tights  to  the  people  of  Nagaland,

 (९)  Does  not  arise.

 Extension  of  reservation  in  services
 for  Scheduled  Tribes

 10959.  SHRI  BAGUN  SUMBRUI:  Will
 the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  it  us  a  fact  that  some
 tribal  members  of  Parliament  have  sub-
 mitted  a  memorandum  to  the  Prime
 Minister  suggesting  the  extension  of
 Teservations  im  services  for  the  Sclie-
 Guled  Tribes  beyond  1980;

 (b)  if  ga,  the  details  thereof;

 (९)  whether  Government  propose  to
 set  up  a  separate  department  to  deal
 exclusively  with  the  problem  of  Sche-
 duled  Tribes;  and

 (d)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 and  (b).  A  memorandum  was  submitted
 stating  that  reservations  in  services
 may  he  extended  beyond  1980,  that
 separate  service  examinations  and
 anterview  boards  may  be  necessary,
 that  vacancies  for  Scheduled  Tribes
 should  not  be  dereserved  in  favour  of
 Scheduled  Castes  or  others,  and  that
 proper  training  should  be  given  to  en-
 able  Scheduled  Tribes  candidates  for
 jobs  from  the  village  to  the  adminis-
 trat’‘on  level.  In  addition  the  memo-
 randam  contains  suggestions  for  de-
 velopment  of  agriculture  irrigation,
 forestry,  fisheries,  education,  com-
 munications,  industries,  the  allotment
 of  lands  and  house-sites  the  proper
 and  full  utilization  of  funds,  and  the
 prevention  cf  exploitation.

 {c)  and  (d).  The  Tribal  Develop-
 ment  Division  set  up  in  the  Ministry
 of  Home  Affairs  deals  exclusively  with
 the  problems  of  the  Scheduled  Tribes.
 There  is  no  proposal  at  present  for
 setting  up  a  separate  department.

 Verification  of  Membership  of  Unions/
 Associations  in  Government  services

 10980.  SHRI  BHAGAT  RAM:
 SHRI  AJIT  KUMAR  SAHA:

 Wili  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  any  procedure  of  veri-
 fication  of  Membership  of  Unions/Asso~-
 ciations  in  Government  services  has
 been  prescribed;  atid

 (b)  if  so,  whether  it  is  different  for
 Government  employees  from  the  one
 prescribed  for  public  and  private  sec-
 tors  employees?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S,  D.  PATIL):  (a)  No,  Sir.

 (b)  Does  not  arise.

 स्मारिका  मामलों  को  केन््रीय  जांच  ब्यूरो
 द्वारा  जांच

 096I.  ef  हुकम  देव  तारामण  यादव  :  क्या
 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  जब  स्मारिका  मामले
 की  केन्द्रीय  जांच  ब्यूरो  दुबारा  जांच  की  जा  रही  थी
 दो  केम््ीय  जांच  ब्यूरो  को  पता  चला  था  कि  श्री  कें०
 के०  बिड़ला  विदेश  जाने  वाले  थे;

 (@)  यदि  हां  ,  तो  उनका  पारपत्र  रद्‌द  करने  के
 लिए  झथवा  उन्हें  विदेश  जाने  से  पहले  रोकने  के  लिए  कया
 कार्यवाही  की  गई  ;  झौर

 (ग)  श्री  ब्िड़ला  के  मामले  में  छुट  दिए  जाने  के  गया
 कारण  है  ?

 गृह  मंत्रालय  तथा  म्याय  विश्वि  झौर  कम्पत्ती  कार्य
 मत्नालय में  राज्य  मंत्री  :  श्री  एस०  डी०  पाटिल  (क  )
 से  (9)  कन्द्रीय  अ्म्बेषण  ब्यूरो  ने  स्मारिका
 मामले  को  3-10-1977,  को  जांच  झारम्भ  की  थी।
 उस  समय  श्री  के०  ०  बिढ़ला  पहले  हो  6-92-77
 को  देश  छोड़  कर  बाहर  चले  गए  थे  ।  केन्द्रीय  अन्वेषण
 ब्यूरी  के  मामले  के  सम्बन्ध  मे  सूचना  पाकर  श्री  के०  के०
 बिड़ला  ने  पूर्वानुमानित  जमानत  के  लिए  कलकता  उच्च
 स्यायलय  में  अर्जी  दी  थी  जो  10-10-1977
 को  मंजूर  कर  ली  गई  थी  इस  प्रकार  मामला  दर्ज  करने
 के  बाद  केन्द्रीय  अस्वेषण  ब्यूरो  का  उन्हें  विदेश  जाने  से
 रोकने  अ्रथवा  सरकार  द्वारा  उन्हें  विदेश  जाने
 से  रोकने  के  लिए  उन  के  पासपोर्ट  को  रद्‌द  करने  के  कदम
 उठाए  जाने  का  प्रश्न  नही  उठता।  श्री  बिड़ला  को
 छूट  दिए  जाने  का  कोई  प्रएम  नहीं  था  ।

 Agreement  signed  between  India  and
 Alegria  for  supply  of  Crade  Oil

 10962.  SHRI  D.  D.  DESAI:  Will  the
 Mimster  of  INDUSTRY  be  pleased  to,
 state:

 (a)  whether  any  agreement  has  been
 sigtied  between  the  Industries  Minis-
 ters  of  India  and  Algeria  in  connection
 with  the  supply  of  crude  oil  recently;

 ,  (b)  whether  Algeria  is  going  to  sup-
 ply  one  million  tonnes  of  crude  oil  to
 India  in  the  month  ef  June,  1979;  and

 (०)  if  so,  the  details  thereot?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MAT]  ABHA  MAITI):  (a)  to  (०).  Dur-
 ing  the  recent  visit  of  the  Algerian
 Minister  for  Heavy  Industry,  several
 industrial  projects  of  cooperation  were
 indentified  in  his  discussions  with  the
 Union  Minister  of  Industry  envisaging
 the  participation  cf  Indian  firms.  A
 memorandum  of  understanding  in  res-
 pect  of  these  projects  was  concluded
 between  the  two  Ministers.  Exchange
 of  views  took  place  on  the  possibilities
 of  Ind:a  purchasing  oil  on  a  leng-term
 basis  from  Algeria.  It  was  agreed  that
 further  discussions  would  take  place
 on  this  matter  between  the  concerned
 organisations  of  both  the  sides.

 मध्य  प्रदेश  में  बांस-पग्राधारित  कागज
 का  संपत्र  का  स्थापित  क्रिया  जाता

 10963.  डा०  लक्ष्मी  नारायण  पांडेय  :  क्‍या
 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  हाल  ही  में  अखबारी  कागज  के  मूल्यों
 में  वृद्धि  हुई  है  ;

 (ख)  कया  मध्य  प्रदेश  में  बास  बड़ी  मात्रा  में  उप-
 लब्ध  हैं  प्रौर  वहां  पर  बास  पर  प्राधारित  कागज  बनाने

 का
 एक  नया  संपत्र  स्थापित  किया  जा  सकता  है;

 र्‌

 (
 ७!

 गदि  हां,  तो  इस  दिशा  में  कया  कार्यवाही
 की  गई  है  ,

 उद्योग  मंत्रालयमें  राज्य  मंत्री
 भि

 जगदम्बो  प्रसाद
 थावव)  :(क)  नेशनल  न्यूजप्रिट  एंड  पेपर  मिलत  लि0  द्वारा
 तैयार  किये  गये  अ्रखबारी  कागज  का  विक्रय  का
 2i-4-79  से  3200/-  प्रति  मी0  टन  तक  बढ़ा
 दिया  गया  था  ।

 (@)  तथा  (गम)  बास  तथा
 हाई  वुड  प

 पर  आाधा-
 रित  विभिरत  प्रकार  के  कल्मरत  तथा  कर  कागज
 का  50,000  भी0  टन  तक  प्रति  वर्ष  उत्पादन  करने
 के  [लए  बाला  घाट  जिले  में  (मध्य

 म्  औ
 में  एक  एकक

 स्थापित  क रने  हेतु  मंसर्स  तेशनल  एंड  पेपर

 शो
 की  बोजना  को  सरकार  हार  स्व्रीकृति  दी  गई

 t

 मध्य  प्रदेश  राज्य  भौद्योगिक  विकास  सिगम  ने

 सी  बांस  झौर,  हार्ड  चुड  पर  भाधारित  छपाई  तथा  लिखाई
 के  50,000  भी.  टन  तक  कागज  बनाने  के  लिए  जिला
 बस्तर  (मं०  wo  )  में  एक  एंकफ  स्थापित  करने  के  लिए
 झ्रौद्योगिक लाइसेंस  हेतु  बेदम  पत्र  दिया  है।



 105  Written  Answers  VAISAKHA  26,  ‘1001  (SAKA)  Written  Answers  706

 Training  te  police  officers  for  dealing
 with  assemblies  of  political

 demonstrations

 10964,  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  Government  are  giving
 any  special  training  to  senior  and  ex-
 perienced  police  officers  in  the  country
 im  the  matter  cf  effectively  and  honour-
 ably  desling  with  assemblies  and
 crowds  of  political  agitators  and  de-
 monstrators;

 (b)  if  so,  how  and  when;  and

 (cy)  af  not,  why  not?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 Yes,  Sir,

 (vy)  A  note  is  attached.

 (c)  Does  not  arise.

 Note

 Officers  of  the  rank  ef  Assistant
 Superintendents  of  Polce  are  given
 jasic  course  of  training  at  the
 National  Police  Academy,  Hyderabad.
 Officers  of  the  rank  of  Deputy  Superin-
 tendent  of  Police,  who  are  recruited
 by  several  States  in  the  country  are
 given  training  in  their  respective
 Police  Training  Colleges.  The  in-
 gredients  of  training  for  the  Assistant
 Superintendent  of  Police  at  the
 National  Police  Academy  and  the
 Deputy  Superintendent  of  Police  in
 the  State  Police  Training  Colleges  are
 the  same  as  laid  down  by  the  Com-
 mittee  on  Police  Training,  which  sub-
 mitted  its  report  in  1973.  The  course
 content  relating  te  the  matter  dealing
 With  assemblies  and  crowed  are  aS
 follows:

 INDOOR

 Maintenance  of  Order:
 (i)  Counselling  and  mediation

 (i3)  control  of  lawful  and  unlaw-
 ful  assemblies.

 (iii)  Agitations—political,  com-
 munal,  linguistic,  agrarian,  labour
 and  student.

 RELEVANT  LAW

 Criminal  Law  Amendment  Acts,
 932  and  1961.  Criminal  and  Elec-
 tion  Laws  (Amendment)  Act,  1969.
 Maintenanee  cf  Internal  Security  Act,
 97l.  Unlawful  Activities  (Preven-
 tion)  Act,  1967.  Prevention  of  Sedi-
 tious  Meetings  Act,  I9ll.  Indian  offi-
 cial  Secrets  Act,  92%—scope  during
 emergencies.

 OUTDOOR

 Crowed  Control

 A.  Lathi  Drill

 8.  Mo};  Dispersal  Drill  (riot  drill)

 C,  Tear  Smoke

 Field  craft  and  Tactics.

 Unarmed  Combat.

 Apart  from  the  training  imparted  as
 ahove,  specialised  cecurses  are  run  by
 the  Internal  Securify  Academy  at
 Mount  Abu  for  the  Effectively  dealing
 with  assemblies  and  crowds.  The
 details  of  the  courses  are  as  follows:—

 (l)  3  Weeks’  Internal  Security
 Course  for  Deputy  Superintendents
 of  Police  (8  courses  per  year)

 (a)  0  days’  Internal  Security
 Course  for  District  Magistrates  and
 Senicr  Superintendents  of  Police  (4
 courses  per  year)

 (3)  6  days’  Internal  Security
 Seminar  for  Deputy  Inspectors
 General  of  Police  (4  seminars  per
 year).

 These  courses  are  open  to  all
 Central  Police  Organisations,  States
 and  Union  Territories.  The  average
 capacity  of  each  course  is  about  20.
 Tilk  new  the  Internal  Security  Acade-
 my  has  trained  54  Deputy  Superin-
 tendents  of  Police,  68  Senior  Superin-
 tendents  of  Police  and  District  Magis-
 trates,  74  Deputy  Inspectors  General
 of  Police.  It  is  contemplated  that
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 most  of  the  officers  of  the  senior  level
 will  be  put  through  these  courses
 during  the  coming  years.

 Working  Group  to  Assess  success  and
 failuy  of  Family  Planning  Prograni-

 més

 Wi:
 SHRI  DAYA  RAM  SHAKYA:

 the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  Planning  Commission
 set  up  a  working  group  on  population
 policy;

 (b)  whether  the  Working  Group
 will  consider  the  success  and  failures
 of  the  family  planning  programme  and
 demographic  situation  for  the  current
 and  the  subsequent  plans;  and

 (c)  if  so,  how  much  time  has  been
 or  is  likely  to  be  taken  to  complete
 the  reports?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 FAZLUR  RAHMAN):  (a)  Yes  Sir

 (b)  and  (c).  The  terms  of  refe-
 rence  and  the  time  indicated  to  the
 Group  for  submission  of  Interim  aad
 Final  Reports  are  enclosed.  The
 Group  has  already  submitted  an  inte-
 rime  in  March,  1979,

 Terms  of  Reference  of  the  Working
 Group  on  Population  Policy  set  up  by
 the  Planning  Commission.

 (i)  To  consider  the  demographic
 situation,  achievements  and  pers-
 pectives  and  suggest  a  fertility  con-
 trol  programme  alongwith  feasible
 levels  of  achievements,  for  the  cur-
 rent  and  subsequent  plan  periods
 including  realistic  demographic
 goals,  highlighting  the  priorities,
 with  particular  regatd  to  the  factors
 which  could  lower  the  fertility  rate;

 (it)  To  take  an  integrated  look
 at  the  social,  economic  and  environ-
 mental  variables,  related  to  fertility
 control  and  family  welfare  and
 suggest  appropriate  measures  and
 related  developmental  programme;
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 (iii)  To  suggest  how  to  integrate
 various  schemes  designed  under  the
 Revised  Minimum  Needs  Pro-
 gramme  which  are  run  by  different
 Ministries  and  State  Governments
 so  that  the  fertility  control  pro-
 gramme  can  be  made  more  popular
 and  effective  by  creating  necessary
 linkages.

 The  Working  Group  will  submit  an
 interim  report  to  the  Planning  Com-
 mission  within  six  months  anq  the
 final  report  after  another  six  months
 of  tse  submission  of  the  interim  re-
 port  The  total  duration  of  the  Group
 work  wll  depend  on  the  completion
 of  the  various  demographic  and  other
 studies  that  might  be  required  to  be
 undertaken.

 बहुराष्टरिक्‌  कम्पनियों  के  ब्रान्ड  नासों  का
 भारतोयफरण

 10966,  श्री  कचरुलाल  हेमराज  जन:  कया
 उद्योग  मत़्ी  यह  बताने  की  वृषा  करेगे  कि  :

 (क)  क्या  उनके  मत्ानय  का  बहुराष्ट्रिक  कम्पनियों

 द्वारा  बनाई  जा  रही  उपभोक्ता  वस्तुझो  के

 प्रन्तर्राष्ट्रीय  श्राण्ड  नामों  ह. ह  भारतीयकरण  करने  का

 कोई  प्रस्ताव  है  ,

 ख)  यदि  हा,  तो  तत्सम्बन्धी  व्योरा  क्या  है।
 और

 (ग)  यदि  नहीं,  तो  परीक्षण  के  प्राधार  पर  सिग-
 रेटो  के,  ब्राण्ड  नाम  बदलने में  सरकार  को  कितती  हानि
 है?

 उत्लोग  संज्रालव  से  राज्य  मंतो  श्री  जगवस्मो
 प्रसाद  यादव)  क)  जी,  नहीं।

 (छा)  श्श्न  ही  नहीं  उठता

 (ग)  विदेशी  श्राण्ड  नामों  का  उपयोग  विदेशी

 मुद्रा  विसियमन  भ्रधितियम  973  तथा  व्यापार  एवं
 पथ्य  चिह्न  भ्धिमिंगम,  i958  द्वारा  विभियमित

 होता  है  t
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 Mob  violance  in  Trinagar,  Delhi

 10987.  SHRI  CHIMANBHAI  प्र.
 SHUKLA:

 SHRI  MUKHTIAR  SINGH
 MALIK:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleaseg  to  state:

 (a)  whether  C.R.P.  was  deployed
 in  Trinagar  Delhi  to  control  a  violent
 mob  on  the  l5th  April,  1979;

 (b)  if  so,  the  causes  thereof  and
 whether  the  local  police  authoritie
 had  failed  to  control  it;

 (९)  the  details  of  the  incident  that
 took  place  ang  the  number  of  arrests
 made  so  far;  and

 (d)  the  measures  proposed  to  be
 adopted  for  preventing  recurrence  of
 such  incidents?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHR  DHANIK  LAL  MAN-
 DAL):  (a)  to  (c).  Disputes  _  bet-
 weon  two  groups  of  people  arising  out
 of  elections  to  the  Janata  Party  Man-
 dal  of  the  areg  led  to  a  tense  situa-
 tion,  near  ‘Trinagar  bus  stop  on
 ‘15~4-1979,  The  local  police,  with  the
 help  of  some  respectable  citizens  of
 the  locality,  were  able  to  control  the
 Situation  before  it  coulg  turn  violent.
 C.R.P.  re-enforcements  were  re-
 quisitioned  but  they  reached  the  spot
 after  the  situation  was  brought  under
 control.  Three  cases  registered  in  this
 cOnnection,  are  under  investigation.
 No  arrests  have  been  made.

 (a)  Intelligence  about  areas  where
 tension  is  likely  to  occur  is  obtained
 and  necessary  preventive  measures
 are  taken.

 Pay  Anomalies  of  Pondicherry  Elec-
 tricity  Department

 10968.  SHRI  A.  MURUGESAN:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whethe,  the  case  of  finalising
 the  pay  anomalies  on  the  basis  of  xe-

 commendations  of  IZ  Pay  Commission
 of  certain  categories  of  posts  such  as
 Line-man,  Ling  Inspector,  etc.  of  Pon-
 dicherry  Electricity  Department  is
 pending;

 (b)  if  so  when  this  will  he  finalised
 from  the  date  of  announcement  of  UT
 Pay  Commission  of  Central  Govern-
 ment;  and

 {e)  if  implemented  already,  what
 are  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  DHANIK  LAL  MAN-
 DAL):  (a)  to  (c).  The  question  of
 revised  scales  of  pay  to  the  posts  of
 Line-man  and  Line  Inspector  of  the

 Pondicherry  Electricity  Department
 was  referred  to  the  Industrial  Tribu-
 nal  by  the  Pondicherry  Administra-
 tion  under  the  Industrial  Disputes  Act.
 The  Industrial  Tribunal  has  awarded
 that  the  basic  pay  of  the  Line-man
 and  Line  Inspector  in  the  Electricity
 Deptt.  Pondicherry,  should  be  fixed
 at  Rs.  330/-  and  Rs.  380/-  respective-
 ly.  The  award  is  under  consideration
 ०१  the  Government.

 Production  of  Chassis  by  Ashok  Ley-
 land  and  Benz

 10969.  SHRI  BR.  KOLANTHAIVE-
 LU:  Will  the  Ministry  of  INDUSTRY
 be  pleased  to  state:

 (a)  the  production  of  Chassis  by
 Ashok  Leyland  and  Benz  and  the
 extent  to  which  demands  are  met  by
 the  production;

 (b)  the  methods  of  distribution
 adopted  by  the  two  Companies  to
 meet  demands;

 (ce)  whether  any  complaints  have
 been  received  in  regard  to  the  equity
 of  the  distribution;

 (d)  if  80,  the  action  taken  by  the
 Centre  to  ensure  proper  distribution:
 and
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 {e)  the  number  of  chassis  of  the
 twa  companies  which  have  been  dis-
 tributed  and  registered  for  road  by
 the  public  in  Tamil  Nadu  quring  the
 last  2  years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 Production  of  chassis  of  Ashok  Ley-
 Jand  and  TELCO  during  1978-79  was
 i,892  and  33,046  respectively,  There
 is  a  sizeable  waiting  list  for  these
 vehicles.

 (b)  to  (d).  The  manufacturers  of
 these  vehicles  have  adopteg  procedu-
 res  for  supply  of  vehicles  according
 to  registration  of  demand,  Priority
 however  is  accorded  to  requirements
 of  public  transportation  and  the  ma-
 nufacturers  have  also  been  advised
 regarding  priority  releases  to  educa-
 ted  unemployed  members  of  Schedu-
 led  Castes/Scheduled  Tribes,  Coope-
 ratives  of  transport  operators,  na-
 tional/composite  permit-holders  and
 applicants  who  ‘are  required  to  re-
 place  their  chassis  within  g  specified
 period.  Specific  complaints  regard-
 ing  distribution  etc.  are  attended  to
 and  remedial  action  taken  in  order
 to  reduce  the  scope  for  malpractices.
 Government  have  issued  an  order  on
 2ist  March,  1979,  restricting  the  re-
 sale  of  new  commercial  vehicles  for
 a  period  of  2  years  from  the  date  of
 its  purchase.  Measures  have  also  taken
 to  augment  the  production.  Details
 in  respect  of  increased  production  of
 TELCO  and  Ashok  Leyland  are  given
 below:

 1977-78  1978-79

 Tata  Engineering  and
 Locomotive  Company
 Lid,  re  23,069  33,046

 Ashok  Leyland  Ltd.  8,947  ‘12,572

 (७  The  number  of  chassis  distri-
 buted  by  the  two  companies  in  Tamil
 Nadu  during  the  last  two  years  as
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 reported  by  the  manufacturers  is  as
 under:  —

 No.  of  vehicles  sold

 1977-78  —_978-79
 Tata  Engineering  and
 Locomotive  Com-
 pany  Limited  मे  830  1,906
 Ashok  Leyland  Ltd.  1,706  1,956

 Preduction  of  Chassis  of  Ashok  Ley-
 jand  and  Benz

 10970.  SHRI  द्  KOLANTHAIVELU:
 Will  the  Minister  of  INDUSIRY  be
 pleased  to  state:

 (a)  the  production  of  Chassis  by
 Ashok  Leyland  and  Benz,  the  «uan-
 tity  available  for  distribution  in  India;
 and  the  quantity  exported;  and

 (b)  the  reasons  for  export  in  the
 light  of  unsatisfied  interna]  demands?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MATITI):  (a)
 The  details  are  furnished  below:

 Make  of  Production  Distribution  Quantity
 Chassis  1978-79,  «in  India  cxported

 Leyland  11,392  10,582  938

 Tata  33,046  28,448  3,598

 (b)  Exports  have  been  made  against
 prior  commitments  and  to  retain  entry
 secured  with  great  difficulty  in  com-
 petitive  markets  abroad.

 BMT.  Made  Tractors

 10971.  SHRI  ABDUL  LATEEF:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  the  total  number  of  tractors
 made  by  H.M.T.  during  the  last  3
 years  ending  Sist  March,  979  and
 their  distribution  in  different  State
 ih  each  year;

 (b)  the  number  of  private  dealers
 appointed  in  each  State  in  recent  days
 and  terms  allowed  to  these  distribu-

 ‘tors;  and
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 (c)  the  number  of  indénts  &  extent
 of  demand  registered  by  the  H.M.T.
 for  supply  of  these  tractors  on  the
 eve  of  recent  rise  in  prices  and  the
 number  of  tractors  supplied  to  agri-
 culturists  and  private  dealers  in  a  pe-
 riod  of  two  months  prior  to  the  in-
 crease  in  the  price  in  recent  weeks?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  The  pro-
 ductjon  of  HMT  Zetor  tractors  for
 the  last  3  years  has  been  as  under:—

 1976-77  4500  nos.
 ‘1977-78  6457  nos.
 1978-79  8500  nos.

 Information  regarding  State-wise
 distribution  of  tractors  is  given  in
 the  statement  attached.

 (b)  According  to  the  information
 received  from  M/s,  HMT  Ltd,,  8  pri-

 ending  on  3ist  March,  renewable  for
 the  next  financial  year  at  a  commis-
 sion  of  Rs.  1,600/-  per  tractor  in  case
 of  Zetor-25ll  and  Rs.  2,000/.  in  case
 of  Zetor-57ll  tractor.

 (९)  It  has  been  reported  by  M/s.
 HMT  Ltd.  that  no  special  demand  was
 registered  prior  to  increase  in  the
 price  which  was  given  effect  from
 28th  March,  1979.

 M/s.  HMT  Ltd,  are  distributing
 tractors  in  the  country  to  farmers
 etc.  through  their  network  of  the
 State  Agro  Industries  Corporations
 and  private  dealers,  The  information
 regarding  the  requirements  for  the
 supply  of  tractors  received  by  M/s.
 HMT  Ltd.  and  the  actual  supplies
 made  during  the  period  January-
 March,  979  is  given  below: —

 Requirements  Supplics
 vate  dealers  (7  in  Bihar  and  l  in  neneived

 made

 Tamil  Nadu)  were  appointed  during  January,  7979  979  600
 the  last  4  months.  The  appointment

 8 of  dealers  is  made  on  non-exclusive  Felnuary,  979  शा  7648

 basis  for  a  period  of  one  year  or  less  March,  979  1,246  75237

 Statement

 S.  No.  Name  of  the  State  1976-77  1977-78  !
 9y-79 08.  Nos.  08.

 Andhra  Pradesh  वि  97  55  776

 2.  Assam  न  =  «  .  74  8

 3.  Bihar  (including  packs)  ,  632  836  598

 4  Delhi  5  go  80

 5.  Gujarat  .  न  .  .  rI2  ह 66 क  ब्रा
 6.  Haryana  .  .  न  मन  497  73०5  3678

 7.  Himachal  Pradesh  j  30  8  29
 8.  Jammu  and  Kashmir.  8  70  ar

 oe  Karnataka.  .  :  .  22  52  738

 mo,  Kerala  .  .  .  44  q  28

 7.  Madhya  Pradesh  F  मु  .  :  689  79  388
 12,  Maharashtra  .  न  .  दर
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 Orisa  नि  न  ‘  ब  न  42  7  45

 34  Punjab  .  9०8  2604  2477

 15.  Rajasthan  .  82  379  $73
 16.  Tamilnadu.  ।  द  .  35  28  13

 ड  Uttar  Pradesh  न  नि  हर  न  907  2181  1733,
 13.  West  Bengal  .  ae  70  74  Bi

 tg.  Chandigarh  .  न  न  279  34  i4
 20.  Nepal  न  न  नि  :  नि  23  2

 ar.  Others  (Including  exports)  BH  5  4

 ‘TOTAL  i
 3566  H  7689  8079

 a  ae  2  re  or  #

 Vehicles  stolen  from  Safdarjang  Hos-
 pital  New  Delhi

 10972.  SHRI  RAM  VILAS  PAS.
 WAN:

 SHRI  YADVENDRA  DUTT:
 SHRI  A,  SUNNA  SAHIB:

 Will  the  Minister  of  HOME  AF-
 FAIRS  he  pleased  to  state,

 (a)  whether  it  has  come  to  his
 notice  that  many  scooters  and  other
 vehicles  belonging  to  doctors  and
 other  staff  of  Safdarjang  Hospital,
 New  Delhj  and  of  Patients/Public-
 men  had  been  stolen  from  the  premis-
 es  of  the  said  Hospital  on  one  single
 day  on  March,  30,  1979;

 (9)  will  he  place  on  the  Table  of
 the  House  a  statement  showing  ihe
 number  and  make  of  each  vehicle
 with  the  name  of  its  owner  stolen
 from  the  said  Hospital  during  the
 months  of  March  and  April,  1979;

 (6)  whether  any  of  the  vehicles  so

 stolen  has  since  been  recovered  and
 restored  to  its  owner;

 (d)  if  not,  the  reasons  therefor;  and

 (e)  what  action  hag  been  taken
 against  the  erring  Police  Officers  who
 have  shown  laxity  in  the  matter  cf
 tracing  stolen  vehicles  and  catching
 the  Gang  of  thieves  who  are  operatiny
 in  the  89890  Hospital?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 Only  one  case  of  theft  of  a  scooter
 No.  DHI  4462  was  reported  from  Saf-
 darjang  Hospital  on  30th  March,  1979.

 (b)  and  (c).  A  statement  is  atta-
 ched,

 (d)  and  (e),  Efforts  are  still  being
 made  to  trace  the  three  remaining
 vehicles  which  are  as  yet  unrecover-
 ed,  No  laxity  on  the  part  of  the  in-
 vestigating  police  officers  hag  come  to
 notice.
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 साई,  बस्ती,  झाभन्द  पर्वत,  नई  दिल्‍ली में  छुरेवाजी

 19973,  ह, 2  लिरकी  :  कया  गृहमंत्री
 यह  बताने  की  कृपा  करेगे  कि  :

 (क)  नाई  बस्ती,  गली  सख्या  13,  झानन्द  पर्वत
 के  लोगों  द्वारा  27  जनवरी,  1978  को  हुई  छुरेबाजी
 की  घटना  के  बारे  में  की  गई  संयुक्त  शिकायत  में  क्या
 क्या  मूह  उठाये  गये  है  और  उत  पर  मव्रालय  ने  क्या
 कार्यवाही  की  है  ,  भौर

 (ख)  इस  सम्बन्ध  से  किन  किन  व्यक्तियों  को
 गिरफ्तार  किया  गया  है,  कित-कित  धाराप्ों  के  प्रल्तगेल
 गिरफ्तार  किया  गया  है,  उनकी  गिरफ्तारी  की
 तारीखें  क्या-क्या  हैं  यौर  इस  समय  उनके  विरुद्ध  कितने
 मामले  धारा-वार,  पुलिस  के  विचाराधीन  है  ?

 गृह  मंत्रालय  में  राज्य  मंत्री  (श्री  धतिक  लाल
 मण्डल)  :  (क)  भौर  (ख)  :  शिकायत  का
 सम्बन्ध,  जगदीश  चन्द्र  और  झोम  प्रकाश  द्वारा  सर्वेश्री

 उमराव  सिंह  और  धासी  राम  को  तथाकथित  छुरा  घोपने
 और  नथू  राम  को  लाठी  मारते  से  था।  मामला
 उपर्युक्त  दो  प्रभियुक्तों  द्वारा,  उमराव  सिंह  जो
 पीड़ितों  मे  स ेएक  है,  की  बहन  को  छेडने  से  उठा ।
 गली  न  i3  नाई  बस्ती,  झ्ानन्द  पर्वत  के  निवासियों
 ने  28-i-78  की  अपनी  शिकायत  में

 िए
 क्तों  को

 शीक्ष  गिरफ्तार  करने  की  माग  की  थी  ।  बस्ती,
 आनन्द  पवेत  के  श्री  जगदीश  चन्द्र  श्रौर  श्री  क्रोम  प्रकाश
 को  भारतीय  दण्ड  सहिता  की  धारा  307/324)
 34  के  शन्तर्गत  क्रश  दिनाक  30~i-78  भर
 ‘A-2-1978  को  पुलिस  स्टेशन  पटेल  तगर  में
 गिरफ्तार  किया  गया  था  ।  मामला  न्यायालय  में
 विचाराधीन  है।  दिल्‍ली  पुलिस  ने  सूचित  किया  है  कि
 दोनों  भ्रभियुक्तों  के  विरुद्ध  अन्य  कोई  झपराधिक  मामले
 विचाराधीन  नही  हैं  ।

 “Yransfer  of  officers  in  Andaman  and
 Nicobar  Islands

 10974,  SHRI  MANORANJAN  BHA-
 KTA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  how  many  officers  belonging  to
 ‘Central  Cadre,  who  were  posted  dur-
 ing/before  Emergency  in  the  Union
 Territory  of  Andaman  and  Nicobar
 Islands,  were  ordered  for  transfer  in
 the  file  by  the  then  Home  Minister
 Shri  Charan  Singh;

 (b)  whether  the  said  order  of  the
 “Minister  was  carried  out;  if  so,  when,
 if  not,  why  not;  and

 (c)  is  it  a  fact  that  some  of  such
 Officers  are  in  the  verge  of  retirement?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (c).  Shri  Charan  Singh,  when
 he  was  Home  Minister,  desired  that
 one  IAS  officer  serving  in  the  Anda.
 man  ang  Nicobar  Admunistration
 might  be  transferred  from  there  It
 had  not  been  possible  to  find  alterna-
 tive  posting  at  suitable  level  for  the
 officer  concerneg  and,  hence,  he  could
 not,  therefore,  be  transterred  The
 officer  78  due  to  retire  from  the  s°r-
 vice  with  effect  from  the  afternoon  uf
 30th  June,  1979,

 Allotment  of  House-sites  at  South
 point  Duggonabad  in  Port  Blur

 0975  SHRI  MANORANJAT  BHA-
 KTA:  Wul  the  Mmister  of  HOME
 AFFAIRS  be  pleased  to  state’

 (a)  how  many  house-sites  were  al.
 lotted  at  South  Pomt  and  Duggonabead
 in  Municipal  area  of  Port  Blair,  Anda-
 man  ang  Nicobar  Islands  during  the
 last  three  years,  year-wise;

 (b)  how  many  of  such  allottees  have
 actually  constructeq  their  houses  and
 how  many  of  them  sold  out  the  house
 sites  to  other  persons;  and

 (c)  the  names  of  persons  who  have
 sold  out  house-sites  alongwith  the
 names  of  persons  to  whom  these  were
 sold;  and

 (d)  whether  such  sale  is  legally
 permitted  by  the  Administration?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b).  During  the  last  three
 years  only  one  house-site  was  allotied
 at  South  Point  where  the  allottee  has
 Since  constructed  hig  house,  No  house
 sites  have  been  allotted  at  Duggona-
 bad.

 (९)  and  (d).  The  question  doeg  not
 arise,
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 Delay  in  Latnching  gatellite  for  earth
 observation

 10976,  SHRI  PABITRA  MOHAN
 PRADHAN,  Will  the  Minister  of
 SPACE  be  pleaseg  to  state:

 (a)  whether  the  Satellite  for  Earth
 Observation  (SEO)  that  was  schedul-
 ed  to  be  launched  in  the  second  quar-
 ter  of  this  year  may  get  delayed  in
 launching;

 (b)  if  so,  the  reasons  thereof;  and

 (५)  the  nature  ang  extent  of  earth
 observation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 IN  THE  DEPARTMENTS  OF  ATO-
 MIC  ENERGY  ELECTRONICS,
 SCIENCE  AND  TECHNOLOGY
 AND  SPACE  (PROF.  SHER  SINGH):
 (a)  No,  Sir

 (b)  Docs  not  arise

 (c)  The  nature  of  observation  of
 SEO  js  mainly  remote  sensing  obser-
 vation  over  Indian  territory  with  the
 aid  of  TV  Cameras  and  Microwave
 radio  meters  installed  in  the  satellite.
 The  imagery  thus  obtained  will  pro-
 vide  information  relating  to  forestry,
 hvdrology,  water  resources,  snow
 cover,  snow  melting  and  large  water
 and  land  masses.  The  microwave
 radiometers  will  obtain  information
 telating  to  the  ocean  surface  winds,
 ocean  temperature  ang  water  vapour
 content  which  are  important  inputs
 to  meteorology.  The  satellite  will  also
 carry  on  an  experiment  to  observe
 X-rays  from  x-ray  stars  and  will  also
 collect  meteorolgical  data  from  unat-
 tended  remote  platforms,

 Experimental  Flights  by  Satellite
 laanch  vehicles  (SLV-3)

 10977,  SHRI  PABITRA  MOHAN
 PRADHAN,  Will  the  Minister  of
 SPACE  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 experimental  flight  of  the  Satellite
 Launch  Vehicle  (SLV-3)  will  take
 Place  towards  mid  1979;

 (b)  whether  there  may  be  delay  in
 launching;

 (c)  if  so,  the  reasong  thereof;  and

 (d)  the  height  and  the  speed  at
 which  this  SLV-3  will  fly?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 IN  THE  DEPARTMENTS  OF  ATOMIC
 ENERGY,  ELECTRONICS,  SCIENCE
 AND  TECHNOLOGY  AND  SPACE
 (PROF.  SHER  SINGH):  (a)  Yes,
 Sir.

 (b)  No,  Sir,

 (c)  Does  not  arise.

 (d)  After  lift-off  from  the  ground,
 SLV-.3  follows  a  pre-programmed  tra-
 jectory  to  an  estimated  height  of
 about  300  km  attaining  a  maximum
 velocity  of  about  78  km.  per  second.

 Manufacture  of  Photographic  Cameras

 10978.  SHRI  AMARSINH  V,  RA-
 THAWA:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  to  manufacture  high  quality
 89  mm  ameteur  propssi  and  single
 lence  reflex  type  of  photographic
 cameras  by  a  public  sector  undertak-
 ing  १7  the  country;

 (b)  if  so,  the  site  selected;

 (c)  whether  it  will  be  established
 with  collaboration  or  indigenously;

 (d)  if  collaboration,  with  which
 country  and  on  what  terms  and  con-
 ditions;  and

 (e)  if  indigenously,  whether  the
 parts  will  be  imported  or  wilh  be  ma.
 nufactureq  in  the  country  itself?

 THE  MINISTER  OF  STATE  iN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA.
 DAV):  (a)  to  (७),  Government  had
 approved  jin  976  the  proposal  of  Na-
 tional  Instruments  Limited,  Calcutta
 for  manufacture,  of  35  mm.  lens  shyt~
 ter  cameras  and  single  lens  reflex
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 ‘cameras  in  technical  collaboration
 with  M/s,  Regula  Werk  King  KG  of
 West  Germany  on  payment  of  lump-
 sum  and  royalty,  The  scheme  of  .na-

 nufacture  involves  import  of  compo-
 nents.

 Stagnation  in  Engineering  unit,  CSIR

 10979.  SHRI  YUVRAJ:  Will  the

 Minister  of  SCIENCE  AND  TECHNO.
 LOGY  be  pleaseg  to  state:

 (a)  whether  it  ig  a  fact  that  even

 persons  with  12—18  years  of  service

 are  stagnating  on  the  same  posts  in

 Engineering  Unit,  CSIR;

 (b)  if  so,  numbe,  of  such  persons,
 category~-wise;

 (c)  the  steps  being  taken  to  provide

 promotional  avenues  to  such  persons?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 IN  THE  DEPARTMENTS  OF  ATOMIC

 ENERGY,  ELECTRONICS,  SCIENCE
 AND  TECHNOLOGY  AND  SPACE

 (PROF.  SHER  SINGH):  (a)  and  (b).
 The  following  staff  of  the  Engineer-
 ing  Unit  of  the  CSIR  have  been  work-

 ing  for  more  than  i2  years  in  the  same

 post;

 (t)  Civil  Engineers  F  It

 (2)  Junior  Engineers.  4

 (9)  Senior  Architectural
 Assistants,  .  .  i

 (4)  Senior  Draftsmen  7

 (cy  There  is  a  scheme  for  creation

 of  Special  Grade  posts,  This  scheme

 covers  also  Junior  Engineers,  Senior
 Architectural  Assistants  and  Senior
 Draftsmen.  According  to  this  scheme

 Bpecial  Grade  posts  ९४  be  created,
 mestricted  to  2025  per  cent  of  the
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 total  number  of  posts  in  each  cate-

 gory  which  have  been  in  existence  for
 3  years  or  mbre,  To  be  eligible  for

 promotion  to  the  Special  Grade,  a

 qualifying  service  of  l  years  in  the
 lower  post  has  been  prescribed,

 Recently  the  architectural  ang  engi.
 neering  services  have  been  caderjsed
 and  additional  posts  in  various  cate.

 gories  are  being  created.

 सोमेंट  के  मूल्य  में  वृद्ध

 10980.  क्री  धर्मसिह  भाई  पटेल  :  क्या
 उद्योग  मती  यह  बताने की  कृपा  करेगे कि  :

 (क)  क्‍या  सीमेंट  की  कीमतो  में  गत  पाच  वर्षों

 में  वृद्धि  हुई  है,  यदि  हां,  तो  1974~75,  1975—76

 1976-77,  1977-78,  भौर  i978-79  मे

 हुई  मूल्य  वृद्धि  का  ब्यौरा  क्या  है भौर इस  समय,  979-
 80  में बया  कीमत है  ;  भौर

 (ख)  क्या  सीमेट  की  उत्पादन  लागत  और
 विक्रय  मूल्य  में  काफी  भ्रधिक  वृद्धि  हुई  है,  भौर

 (ग)  यदि  हां,  तो  क्या  उत्पादन  लागत  तथा  विक्रय

 मूल्य  को  कम  करने  के  लिए  कोई  कदम  उठाये  गये  है,

 यदि  हां,  तो,  तत्सभ्वन्धी  ब्योरा  क्या  है  शौर  यदि  नहीं,  तो
 उसके  कया  कारण  हैं  ?

 उच्लौग  मंत्रालय  में  राज्य  मंत्री  नी  जगदस्णी

 बसाव  थावब)  :  (क)  भौर  (ख).  3  पप्रैल,
 १974  से  3  मई,  979  तक  की  झबधि के के  सीमेंट

 के  रेल  तक  भाड़ा  मुक्त  मूल्य,  उत्पादम  शुल्क  व  पैकिंग
 व्ययो ंको  दर्शाने  वाला  एक  विवरण  |  (पमुबस्ध)
 संलग्त  है।  सीमेंट  की  उत्पादन लागत  को  पूरा  करने

 के  लिए  उत्पादकों को  अवमत  संधारण  मूल्य में  भी
 बढ़ोतरी  हुई  है  ।

 (थ)  उत्पादन  लागत  को  कम  करने  कौ  लिए
 निरन्तर  प्रयास किए  जा  रहेहेँ।  सीमेंट की  उत्पादन

 सागत को  कम  करने के  लिए  प्री-केस्सीसेंटर  प्रौ्षोपिकी

 अपनाने,  सूथी  प्रक्रिया  के  स्थान  पर  गीसी  प्रेक्तिया

 झपनाने  व  सीमेंट  के  उत्पादन  में  पोजलामिक  माल  का

 अधिक  उपयोग करने  प्रोदि  जैसे  कुछ  तरीगे  अपनाए

 भए  हैं।
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 विधरण

 i  ate,  974  से  ह. 2  तक  के  सीमेंट  के  रेल  भाड़ा  मुक्त  मूल्य,  उत्पादन  शुल्क  व  पैकिंग  व्यय

 वर्ष  भवध्ि  खुली  सीमेंट  के.  प्रतिमी०  टन  प्रति  सी०  ट्म  अति  भी०  टन
 प्रति  मी०  टन  उत्पादन  शुल्क  पैकिंग  व्यय  कुल  रेल  भाड़ा
 रेल  तक  भाड़ा  मुक्त  मुल्य
 मुक्त  मूल्य

 क्फ्ए  श्पए  रुपए.  श्वा

 974  1-4-7489  16-5-74  454.00  37.75--  38,19  230.735
 3.775*

 7=5—-74  से  30-6-74  55.00  38.  75  +  38.9  235-815
 3.875

 इ-ए-74से  31-97-74  i55  00  38,75  43,  33  240.955
 3.875

 8-748  I-8-74  i55  00  ASe  50-+  43,  33  249.480
 4  650

 2-89-74 से  l4-9-74  190+  00  57-00—  43.33  296-030
 5.700

 15-9-748  30-9-74  202  50  60  75+  43  33  32.655
 6  075

 I-0-74%  Sim  ra  4  202.50  60  715+  43.60  312-925
 6  075

 4975  I-4-758%  18  2-75  202-50  60  75+  48.17  37-  495
 6.075

 इ-3-75से  31-375  202.50  70.  se  48,  7  328.  638
 7.088

 1-4-7528  soe  7-75  202.  50  70  se+  48  9I  329.378
 7,088

 I-7—75 से  30-9-75  202  50  70  se+  46.37  326.838
 7.088

 I-0-75 से  31-12-75  22.00  73  85+  40.98  333,  236
 7.385

 4976  1-1-7823 से  15=3-76  2.00  73,  as  41,00  333.235
 7.  385

 15-76%  30-6-76  2i.00  82.00  4.00  334.00
 (5  बज  साँप)

 7-96  मै  30-976  213.65  82  00  4i,  $6  337.  ४१

 I-L0-76 से  3i-22-76  214,  65  82.00  40.94  337.59

 977)  964—77%  26197  24.  65  82.00  40.95  387.60
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 rs  as १  2  3  4  5

 271-778  3I~I-77  24.65  65.00  40.  95  320.60

 I=  2-778  3i-3-77  23.65  65.00  40.95  337.60

 I-4-77 से  o-  6-77  23.65  65.00  44.77  338.  42

 पए से  30-9-77  234.65  65.00  4i.62  338.  27

 I~  10-778  91-12-77  23i.65  65.00  42.65  338.30

 I978  1-1-78 से  6-I-78  23i.65  65.00  4I,.63  338,28

 71-78  से  28-2-78  248.65  65.  00  4i-63  335.  28

 1-3-78 से  21-3-78  248  65  68.25  AL  63  358.53

 I~  78%  30-6-78  248.65  68  25  47.  34  364.  24

 I-7~78 से  Pa  7-78  248,65  68.  25  47  35  364.  25

 3-7-78 से  30-9-78  253  35  68.  25  47.  35  368.95
 I-0-78  से  6-12-78  253-35  68.  25  47.27  aes  87

 7-12-78 %  3i-2-78  293  26  68.  25  47.  27  1408-78

 979  1-1-7908  31-3-79  293,  26  68.  25  50,79  42.30

 I~  4-79 से  2-5-79  293.26  68.25  52  50  4i4,0I

 35°79  से  भ्राज  तक  38.25  68.25  52  50  439.69

 1-3-1974  से  उत्पादन  शुल्क  पर  0  प्रतिशत  सहायक  शुल्क्र  लगाया  गया  था  ।  सीमेट  नियंत्रित
 किस्मों  की  सीमेट  पर  जिन  पर  कि  निश्चित  शुल्क  लगाया  जाता  है  भव  यह  शुल्क  नहीं  लगाया  जाता  ।

 चु  उद्योगों  के  उत्पादों  की  बिक्री  के  लिये
 गुजरात  सें  बाजारों  का  निर्माण

 098]  ओ धर्म  सिह  [भाई  चढेल :
 शदोग  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 क्या

 (क)  कया  सरकार  ने  गुजरात  के  सौराष्ट्र
 प्रदेश  के  जूनागढ़,  राजकोट  ध्रौर  जामनगर  जिलों
 में ग्रामीण  शौर  लघु  उद्योगों  के  उत्पादों  की  बिक्री
 के  लिए  बाजारों  का  निर्माण  किया  है  भौर
 मदि  नहीं  तो  उक्त  बाजारों  का  तिर्माण  कब  तक
 किया  जायेगा  तथा  तत्सम्बनस्धी  ब्यौरा  क्‍या  है  ;

 (ख)  क्या  उद्योगों  को  भ्रपने  उत्पादों  की
 देचने  में  कठिनाई  हो  रही  है  भौर  यदि  हां,  तो

 इसके  क्या  कारण  हैं  ;  औौर

 (ग)  उसकी  कठिनाइयों
 लिए  सरकार  ते  अंब  तक
 झौर  यदि  प्रभी  कार्यवाही

 4%
 4

 उद्योग  मंत्रालय  में  राज्य  संत्री  (भी  'शगदस्वी
 प्रसाद  यादव)  3  (क)  गुजरात,  जूनागढ़,

 ि! तथा  जमानगर  जिलों  में  श्राम  तथा  लघु  उद्योगों
 द्वारा  तैयार  किये  गये  माल  के  लिए  झलग  से
 किसी  बाजार  की  स्थापना  नहींकी  गई  है

 fas
 उपर्युक्त  जिलों  में  उत्पादकों  के  बेचने

 से  कठिताइयों  को  बारे  में  लभ  तथा
 ग्रामोशोगों  से  कोई  भी  भभ्यावेदत  प्राप्त  नहीं
 हुमा  है  ।

 (ग)  श्रन  ही  नहीं  उठता

 Liabilities  of  Natiqnal  Co,  Lid
 Calcutta

 10982,  SHRy  SURENDRA  BIKRAM:
 Will  the  Minister  of  INDUSTRY  be
 Pleased  to  state:

 (a)  whether  National  Co,  Ltd.  of
 Calcutta  which  is  under  management
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 and  control  of  Government  of  India  is
 under  heavy  liability  from  a  large
 number  of  parties,  if  80,  the  names  of
 the  parties  whose  clainig  are  outstand-
 ing  against  the  company  for  more
 than  Rs.  6  lakhs;

 (b)  whethe,  Government  have  im-
 posed  moratorium  on  the  payment  of
 habilities  by  the  company,  if  80,  the
 reasons  therefor,  the  date  on  which  it
 was  imposed  and  he  time  by  which
 it  Is  proposed  to  be  lifted;

 (c)  whether  Government  are  aware
 that  the  parties  whose  claimg  are  out-
 standing  are  facing  considerable  hard-
 ship  due  40  non-payment  of  dues;  and

 (d)  whether  there  is  any  proposal
 under  consideration  of  Government  to
 liquidate  this  lability  in  the  near
 future,  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMB]  PRASAD  YA.
 DAV):  (a)  to  (d),  It  is  a  fact  that
 National  Co.  Ltd.,  which  is  under  the
 management  of  Government  of  India
 Is  under  heavy  liability  from  a  large
 number  of  suppliers  etc.  However,
 parties  whose  outstanding  dues
 against  the  Company  were  more  than
 Rs  8  lakhs  at  the  time  of  take  over
 were  Jute  Corporation  of  India  and
 Shri  Krishna  Trading  Co,  Lid.  In
 order  to  give  relief  to  the  undertak-
 ng  and  to  avoid  the  possibility  of  «re-
 ditors  bringing  jt  under  liquidation,
 Govt.  of  India  have  declared  morato-
 tum  on  the  payment  of  prebake  over
 liabilities  by  the  Company,  The  mora-
 torum  wag  first  declared  on  ist  Nov-

 ember,  1077  Yor  a  period  of  one  year,
 which  was  further  extended  by  an-
 other  year  on  ist  November  1978,
 There  might  be  cases  of  hardship  due

 to  non-payment  of  dues  to  the  mp
 Dliers  ets,  but  Government  do  not
 Propose  to  relax  the  moratorium  im-
 Mediatély  in  the  interest  of  the  revival
 of  the  Company,
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 Take  over  of  National  Co.  Lid.,
 Calcutta

 10988.  SHRx  SURENDRA  BIKRAM:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (8)  whether  the  National  Co.  Lid
 of  Calcutta  was  taken  over  by  the
 Government  of  India  during  the  period
 of  emergency,  if  so;  ‘the  date  of  its
 take  over  and  the  total  liability  of  the
 Company  as  on  that  date;

 (b)  whether  it  is  a  fact  that  the
 Company  has  since  started  earning
 profit,  if  so,  the  month-wise  details
 of  the  profit  earned  by  the  Company;
 and

 (c)  whether  it  is  also  a  fact  that
 inspite  of  profit,  the  company  has  not
 yet  started  liquidating  its  lability,  if

 go,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMB]  PRASAD  YA-
 DAV):  (a)  National  Co,  Ltd,  Cal.
 cutta  was  taken  over  by  Government
 गा  30th  July  1976,  The  total  liability
 of  the  Company  at  the  time  of  take
 over  has  been  reported  to  be  about

 Rs.  605  lakhs.

 (b)  No,  Sir.

 (c)  Does  not  arise,

 डीजल  कोरों  का  भिर्माण

 i0984.  st  सुरेश  विक्रम  :  गया
 संत्री  यह  बताने  की  हा  करेंगेंकि  :

 के)  कया  हिन्दुस्तान  मोटर्स  लिमिटेड  को
 ३००  ी  कारों  का  निर्माण  करने  को

 ४  म दी  गई  थी,  उक्त  कारें  क  बसकर  तैयार  हुई  पौं
 किन-

 किन  व्यग्तियों  को  ये  कारें  सप्लाई  की  गई  थीं  ;

 देश  में  की  भारी  कमी  ,को  ध्यान (ज)
 देश  हैं  शीत  जे.  डीजल

 भों

 उद्योग
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 (ग)  किसी  झन्य  निर्माता  से  कोई  भी  प्रस्ताव
 प्रॉप्त  नहीं  हा  है  ।

 (घ)  डीजल  वाली  कारो  के  झ्रावंटन  के  लिए
 सरकार  के  पांस  कोई  कोटा  नहीं  है।  संसद्‌  सदस्यों
 के  प्रार्थना  प्  निर्माताप्रों  के  पास  भेज  दिए
 गए  हैं  ।

 House  sites  alloted  to  the  poor  in
 school,  lane  Panchayat  area  in  Anda-

 man  and  Nicobar  Islands

 10985.  SHRI  MANORANJAN
 BHAKTA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleaged  to  state:

 (a)  whether  tt  is  a  fact  that  during
 1977  a  number  of  house  sites  were
 allotted  to  the  poor  ang  weaker
 section  of  people  in  the  School  Lane,
 Panchayat  area  in  Andaman  and
 Nicobar  Islands;  and

 (b)  if  so,  the  total  number  thereof?

 THE  MINISTER  OF  STATE  IN  THES
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  ang  (b),  During  1977,  280  House
 sites  were  allotted  in  the  School  Lane,
 Panchayat  area  in  the  Andaman  and

 pigierel
 Islands.  6  of  the  above  caves

 allotment  have  wince  been  cancel-
 led  by  the  Administration  because  the
 allotments  had  been  made  in  conffa-
 vention  of  the  existing  Revenue  Rules
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 ang  Regulations  and  the  priorities  for
 allotment  laid  down  by  the  Adminis.
 tration  in  this  regard.

 Provigion  of  funds  for  Tribal  sub.
 plan  by  Government  of  Orissa

 10986.  SHRI  GIRIDHAR  GOMAN.
 GO.  Will  the  Minister  of  HOME
 AFFAIRS  be  pleaseg  to  state:

 (a)  whether  Government  of  Orissa
 provideq  money  fo,  tribal  sub-plan
 areas  for  the  year  1978-79  and  1979-
 80;

 (b)  the  names  of  the  departments
 which  have  earmarkeg  funds  for
 tribal  sub-plan  areas  in  the  said  years
 with  quantum  of  money  sanctioned
 and  spent;

 {c)  the  Centrally  sponsoreg  schemes
 launched  in  these  areas  and  funds  re-
 leased;  ang

 (d)  the  administrative  expenditure
 ang  developmental  outlays  out  of  total
 outlays  of  the  tribal  sub-plan  areas
 for  those  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (ay  and  (9),  The  approved  allocations
 (sector-wise)  for  the  tribal  sub-plan
 areas  from  the  State  Plan  of  Orissa
 for  the  years  1978-79  and  1979-80  are
 as  given  in  the  statement,  The  ex-
 penditure  figures  are  not  yet  avail-
 able  with  the  State  Government.

 (c)  The  Centrally  Sponsored
 Schemes,  for  Scheduled  ‘Tribes,
 administered  by  the  Ministry  of  Home
 Affairs  ang  the  money  released  for
 these  schemes  to  the  Government  of
 Orissa  for  the  year  1978-79  are  given
 below:

 Name  of  Scheme
 Maier re!

 =
 (Rs.  in  i

 Fost-matric  Scholarship  Scheme
 (for  Scheduled  Tribes)  14/00

 Gale
 Hostel  for  Scheduled

 bes  हि  हि  है  9°75

 Research  and  Training  ‘
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 Whe  allocation  for  the  year  ‘1979-80  Re,  94.00  lakhs  was  allocated  for  Econo-

 for  these  Schemes  are  not  yet  finalis-  mic  Servives  and  General  Services,

 ed.  Foy  the  year  4979.80  the  proposed ‘  figures  are  Re,  6690.78  lakhs  and
 (a)  Out  of  the  total  allocation  for  ‘RS.  130,00  Inkhg  respectively,  Besidvs

 Orissa  of  Rs,  OT11.80  lakhs  (from  this,  there  may  be  an  element  of  ad-
 State  Plan  and  Special  Central  ministrative  expenditure  in  the  allo-

 Assistance)  ‘for  the  year  978.79  cations  for  some  other  Sectors

 Statement

 Approved  outlays  from  State  Plan  to  Sub-Plan  1978-79,  and  979-80—ORISSA

 (Rs.  in  lakhs)

 Approved  allocations  from
 $.  No.  Head/Sub-bhead  of  development  State  Plan  (०  Sub-Plan

 1978-79  7979-80

 I.  AGRICULTURE  AND  ALLIED  SECTORS

 t.  Agri.  excl.  land  reforms  द  नि  मु  325  00  961°  24

 a  Land  Reforms  है  .  50  90  144

 3.  Soil  and  Wate:  Conservation  .  नि  .  go-  ov  §2  22

 a  A.H.  and  Dairy  Development  :  ‘  ®  *  40  00  6196

 5.  Fisheries  io  @  4  85  36°42

 6.  Forestry  :  :  .  मे  डे  45°00  55°57

 9.  ©.  D.  and  Panchayats  ’  7  2  .  93  53  I7°%3

 8.  Minor  Irrigation  वि  .  .  376°  30  443'  47

 g.  Area  Dev./D.P.A  P./Others  न  «  है  32°20,  2  00

 a0.  Investment  in  Agricultural  Financial  Institutions  —  re  92'00,

 Toran  Q)  ee  924°  88  079°  58

 Il.  QOOPERATION  .  @  ७  380°  00  1g0°  58

 पा,  WATER  AND  POWER  DEVELOPMENT

 We  Irrigation,  oe  डे  ‘
 8970

 }

 *
 ‘goa  00

 a.  Flood  Control  है  हि  न  हि  .  .

 Be  Power  Projects  न  ५  न  ,  नि  है  नि  145°  00०  ante:  8

 Tora.  (IIT)  -  ©  «@  *  Q520°Q3  9984: 8x 8
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 (Re,  in  lakhs)

 8.  No.  Head/Sub-head  of  development.  Approved  allocations  from
 ag  State  Plan  to  Sub-Plan

 978-79,  1979-80.

 IV.  INDUSTRY  AND  MINERALS

 t.  Large  and  Medium  Industries  .  2°00  40°50

 2.  Vill.  and  Small  Industries  :  50  00  22°96

 3  Mining  and  Metl.  Industries.  .  109°  83  33°46

 Toran  (IV)  ॥79  83  96-72

 द अ  TRANSPORT  AND  COMMUNICATION

 t.  Roads  and  Bridges  872  07  338  38

 2.  Road  Transport  .  .  न  न  «

 g-  Tourism  a  .  .  न  I°  50

 Tota.  (V)  «we  973  57  338  38

 “VI.  SOCIAL  AND  COMMUNITY  SERVICES

 t.  General  Education  340°  9  अठ  42

 2.  Tech,  Education  9°58  55°22

 ,  &  Medical,  Pub,  Health  and  Sanitation  ह  92  99°  47

 ro  Sewerage  and  Water  Supply  ५  395°00  198-40 4०

 5  Housing  and  Urban  Development  .  न  42°05  42°30

 6.  Inf.  and  Publicity.  .

 pe  Welfare  of  Scs.,  STS.  and  0.B.Cas,  75°98  98°  75

 a.  Lahour  Welfare  *  7°89  अद्  49

 g.  Social  Welfare  ao  85

 10,  Nutrition/Others  —.  नि  .  द  हे  325९  00  43°90

 Toran  (VI)  809°  80  620-69

 VI,  ECONOMIC  SERVICES  .  नि  नि  ,  a

 VIII,  GENERAL  SERVICES  .  .  goroo  ee

 Gaano  ‘Toran  a  न  7  न  4757  '89  5860'  76



 yun  enacted  to  protect  tribals  from
 exploitation

 10987.  SHRI  GIRIDHAR  GOMAN.
 GO:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  act;  enacteq  to  protect  the
 tribal;  from  exploitationg  so  far
 State-wise,  and  the  steps  taken  to
 implement  _  those  Acts/Laws;

 (b)  how  far  these  Acts  ang  Laws
 protected  the  interests  of  the  tribals;

 ५०)  whether  any  changes  are  con-
 templated  in  these  Acts  and  Laws;
 and

 (d)  the  guidelines  issueg  by  this
 Ministry  for  social  legislations;  if
 any?
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 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  Most  States  have  enacteq  legis-
 lation  for  the  prevention  of  land
 alienation,  regulation  of  money-lend-
 ing,  debt  redemption,  abolition  of
 bonded  labour  etc.  and  are  taking
 Steps  in  accordance  with  these  laws.
 The  last  of  available  Enactments  is
 appended  herewith,

 (b)  to  (c).  Reviews  made  from
 time  to  time  indicate  thet  more
 rigorous  implementation  ig  necessary
 to  protect  tribal  interests.  At  pre-
 sent  no  major  changes  in  the  laws
 are  contemplated,  However,  loop-
 holes  which  come  to  notice  are  pro-
 Posed  to  be  plugged.  Our  guidelines
 to  the  States  emphasise  that  the  steps
 taken  for  elimination  of  exploitation
 should  be  intensified  and  their  gains
 consolidated,

 PREVINTION  OF  LAND  ALIENATION

 State  Name  of  the  Act

 Andhra  Pradesh

 Assam.

 Prhar

 (i)  Santhal  Pargana

 ‘The  Andhra  Pradesh  Scheduled  Areas  Land  Transfer
 (Amendment)  Regulation  TATE.

 The  Assam  Land  and  Revenue  Regulations,  1886  aa
 amended  in  r964.

 ४)  Chotanagpur  Tenanev  Act,  908

 Tenancy  (Supplementary  Pro-~
 visions)  Act,  7940

 (  um)

 Gujarat

 Kerata

 Sheduled  Area  Regulation,  1969.

 Nombay  Land  Revenue  Code,  879.

 (3)  The  Kerala  Land  Assignment  Rule,  1964.

 (ii)  The  Kerala  Scheduled  ‘Tribes  (Restriction  of
 Tranvfer  of  Lands  and  Restoration  of  Alienated
 Lands)  Act,  r975.

 Madhya  Pradesh  (0)  Madhya  Pradesh  Land  Revenue  Code,  3959.

 Mastipur '

 Maharashtra  .

 (si)  The  Madhya  Pradesh  Land  Distribution  Act,
 t  ad

 Land  Revenue  and  Land  Reforms  (Amendment)  Act,
 1975.

 Maharashtra  Land  Revenue  Code  and  Tenancy  Laws
 ment)  Act,  1974)  The  Maharashtra  (Res-

 toration  of  Lands  to  Scheduled  Tribes)  Act,  1974.
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 State  Name  of  the  Act

 Orissa  .  .  (i)  The  Orissa  Scheduled  Areas  Transfer  of  Itamayable
 Property  (Scheduied  Tribes)  Regulatian,  1996.

 प)
 on

 Land  Reforms  Act,  72900  as  amended  in
 1905.

 Rajasthan  .  2  =  नि  101  The  Rajasthan  Tenancy  Act,  9§5.

 (i)
 ae

 Registration  (Rajasthan  Amendment)  Act,
 1970.

 Tripura  दर  हे  The  Tripura  Land  Revenue  and  Land  Reforms  Act,
 1974.

 Waat  Bengal  .  न  The  West  Bengal  Land  Reforms  Act,  959  as  amended
 in  1971.

 LAWS  IN  FORCE  TO  CONTROL  MONEY-LENDING

 State/Union  Territory  Legislation  in  force

 x.  Andhra  Pradesh  .  (i)  The  Andhra  Pradesh
 eee  ‘gpotetion)

 Sche-
 duled  Areas  Moneylenders  R.  jon,  1960.

 (४)  The  Andhra  Pradesh  (Andhra  Area  Scheduled
 Tribes)  Debt  Relief  Regulation,  1960.

 (és)
 be  Aida

 Debt  Bondage  Abolition  Regulation,

 2,  Amam  ,  नि  ५  .  (8)  The  Assam  Moneylenders  Act,  1994.

 (४)  The  Lusha  Hills  District,  (Moncylending  by  nur-
 tribals)  Regulation,  1953-

 iii)  The  Mikir  Hills  District  (Muneylaurg  by  aco ७७
 bat)  Regulation,  7958.

 3.  Bihar  ५  ।  .  पी  The  Bihar  Moneylenders  Act,  1938.

 (ii)  The  Bihar  Moneylenders  (Regulation  of  Tranzac-
 tien)  Act,  I999.

 .  (ii)  The  Bihar  Scheduled  Areas  Regulation,  1969.

 &  Gujorat  .  नि  .  The  Bombay  Moneylenders  Act,  3946,

 §.  Karnataka  .  7  The  Mysore  Moneylenders  Act,  1961,

 6.  Kerala  ©  «  @
 ™,

 Kerala  Agriculturists  Debt  Relief  Act.

 Ww)  The  Kerala  Moneylending  Act,  1998,

 .  Madh  a.  «५  ‘The  Madhya  Pradesh  Scheduled  Debt 7  Madhya  Pradesh  ®
 Beier

 ya
 ee  न

 1011  The  .
 ae

 Janjati  Rini  Ssheyeta  Ordi-

 Maharashtra  .  «  .  ‘Phe  Bombay  Moneylenders  Act,  1p
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 Famed

 ftatefUnion  Terrhory  Legislation  in  force

 wm

 Oriana  ,  P

 Rajasthan

 (f)  The  Orissa  Moneylenders  Act,  1939.

 (ii)  The  Orisa  Moneylenders  (Application  of  certain
 Prowisions)  Regulation,  t950.

 (0)  The
 Raleron)

 Relief  of  Agricultural  Indebtedness
 (Amendment)  Act,  1962.

 (i)  The  Rajasthan  Moneylenders  Act,  i963.

 (iii)
 irs

 Rajasthan  Sagri  System  Abolition  Act,
 1001,

 ui,  Tamil  Nadu

 42,  West  Bengal

 3B.  Himachal  Pradesh

 ¥q.  Manipur

 15)  ‘Tripura

 ‘The  Madras  Moneylenders  Act,  1957.

 The  Bengal  Moneylenders  Act,  1940.

 The  Punjab  Redemption  Mortgages  Act,  1913.

 The  Bombay  Moncy
 the  Union  Territory.

 lenders  Act,  1946,  as  extended  to

 The  Bombay  Moncylenders  Act,  3940  as  extended  to
 the  Union  Territory.

 BONDED  LABOUR

 The  Bonded  Labour  System

 tisiog
 Act,  976  dated  oth  Feb.

 1970.

 (Abo-  It  extends  to  the  whole  of  India.

 Tribal  advieery  beard

 10988.  SHRI  GIRIDHAR  GOMAN-
 GO:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  his

 Ministry  have  not  yet  considered  the
 reconstitution  of  the  Tribal  Advisory
 Boarg  of  his  Ministry  so  far;

 (b)  if  so,  when  it  was  formed  and
 discontinued;

 (०)  the  reasons  for  discontinuing
 the  Boarg  at  Central  level;  and

 (6)  whether  there  is  any  proporal
 for  reconstitution  of  the  Board  in

 Near  future?

 Tn  MINISTER  OF  STATS  IN

 Ta  MINISTRY  OF  HOME
 A¥wams  (ShRr  DHANIK  LAL
 MANDAL):  (a)  to  (a),  Phe  Central
 Advisory  Board  for

 Tribal  a  ae Was  Best  eet  न  ja  1986.
 Parliamentary  Qanamittpe  pn  Schedul-

 ed  Castes  ang  Scheduleg  Tribes  waa
 constituted,  and  the  Board  was  discon-
 tinued  to  avoid  duplication  of  advice
 any  direction,

 Mize  Hostiles
 —

 havoc  in  Jampul

 i0989.  1-1:1:08  KIRIT  BIKRAM  DEB
 BURMAN:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  q  fact  that  Mizo
 hostiles  often  crog,  the  borders
 into  Tripura  and  cause  havoc  in  the
 border  villages  in  Jampui  hills;

 (9)  if  so,  the  number  and  details
 of  such  incidents  during  each  of  the
 past  three  years

 Fee  Aa
 the  toss

 of  human  Kfe  and  involved
 therein;  and

 (ce)  what  steps  have  been  taken
 ke  prevent  and  guard

 hen
 such

 iapidents  beth  by  the  and
 Stave  Governments?
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 THE  MINISTER  OF  STATE  IN  l0th  April,  1970,  Action  as  ap-
 THE  MINISTRY  OF  HOME  propriate  under  the  provisions  of  the
 AFFAIRS  (SHRI  DHANIK  LAL  Companies  Act  is  being  taken  in  fes-
 MANDAL):  (a)  to  (०),  The  infor-
 mation  is  being  collected  from  the
 State  Government  and  wil)  be  laid
 on  the  table  of  the  House.

 News  Item  Captioned  “In-fighting
 Threatens  Kamanji  Group”

 10990,  SHRI  A,  K.  ROY:
 SHRI  K.  A.  RAJAN:

 Will  the  Minister  of  INDUSTRY
 be  pleaseg  to  state,

 (a)  whether  his  attention  has  beet:
 drawn  to  the  new-itern  appeared  in
 the  Economic  Times,  Bombay  dated
 the  i0th  April,  979  on  the  front  page
 unde,  the  heading  “infighting  threatens
 Kamani  Group”  if  so  facts  in  details
 and  reaction  there  of,  and

 (b)  whether  he  has  received  a
 memorandum  dated  the  0th  April,
 979  on  the  same  by  the  Kamani
 Employees  Union,  if  so,  details  of  it
 and  the  steps  taken  thereot?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  «iNDUSTRY

 (SHRI  JAGDAMBI  PRASAD)
 YADAV):  (४)  and  (b).  The  Kaman
 group  of  concerns  comprises  partly
 of  trading  companies  and  paitly  of
 those  which  own  industrial  under-
 takingd  engaged  in  manufacturn,
 activities.  As  the  various,  repre-
 sentations  reccived  earlier  related  to

 possible  violations  of  the  Companies
 Act,  the  Department  of  Company
 Affairs  were  requested  to  ascertain
 whether  it  would  be  feasible  to  im-

 quire  into  the  working  of  the  under-

 takings  terms  of  the  provision  of  the

 Companies  Act.

 An  inspection  under  Section  209-

 A  of  the  Companies  Act  was  carried
 out  in  respect  of  I0  companies  be-

 Jonging  to  the  Kamani  Group
 Dae, diuding  Kamant  Metallic  des

 itd.  and  Kamani  Tubes  Ltd,  refer-
 ‘red  to  in  the  Press  Report  thet  ap-
 peared  in  the  ‘iconomic  Times  of

 pect  of  these  reports,  A  siletter
 dated  i0th  April  4979  from  the
 Kamani  Employees’  Union  drawing
 attention  to  problems  of  liquidity
 and  labour  in  respect  of  Kamani
 Mettalic  Oxides  Lid  has  also  been
 received  and  is  under  examunation  in
 the  Department  of  Company  Alflars.

 As  regards  Kamant  Engineering
 Corporation,  due  to  family  disputes,
 the  company  started  incuriing  los-
 ses  in  early  seventies  and  as  a  result,
 the  management  of  the  company  pas-
 Seq  into  the  hands  of  the  Financial
 Institutions  in  November,  975  Since
 then,  the  accumulated  Insses  have
 been  wiped  out,  the  company  is  mak-
 ing  profits  and  declaring  dividends.

 The  affairs  of  one  of  the  under.
 takings  coming  within  th:s  group  viz.
 M/s  Jaipur  Metals  and  Electricals
 Ltd,  were  inquired  into  under  Sec-
 tion  I5  of  the  Industmes  (Develop-
 ment  &  Regulation)  Act  1951,  The
 Screening  Committee  set  up  to  consi-
 der  the  future  course  of  action  in
 respect  of  sick  industrial  under-
 takings  had  recommended  certain  mea-
 sures  which  are  being  examined  by
 the  financing  institutions  and  the
 State  Government

 Vacant  Land  acquired  by  Heavy
 Engineering  Corporation  Ramchi

 099i.  SHRI  ISHWAR  CHAU-
 DHRY:  Will  the  Minister  of
 INDUSTRY  be  pleased  to  state;

 (a)  whether  /3rd  of  the  Jand  ac-
 quired  for  the  Heavy  Engineering
 Corporation,  Ranchi  ia

 ving.
 vacant

 if  sb,  the,  reasons  for  acq’  Jand
 in  exetgs  df  requirement;  ant

 १७)  how  Government  propose  to
 ‘itilise  this  surplus  lard?
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 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  and  (b).  The  total  area
 of  land  acquired  for  the
 Heavy  Engineering  Corporation
 Ltd.,  Ranchi,  is  787.43
 acres.  The  Corporation  has  utilised
 an  area  of  5262.08  acres  for  develop-
 ment  of  the  plant  and  the  township
 with  the  balance  925.40  acres  re-
 presenting  27  per  cent  of  the  total
 area  still  lying  vacant  The  acqui-
 sition  of  land  by  HEC,  initially,  was
 in  accordance  with  the  normal  and
 justified  practice  of  providing  for
 future  expansion  of  both  plant  faci-
 ities  and  township  and  civil  ameni-
 ties  Though  plant  facilities  have
 not  been  expinded  so  far  for  various
 reasons  the  same  cannot  be
 ruled  out  in  the  foreseeable
 future  A  part  of  the  land
 s,  however,  being  progressively
 used  for  construction  of  residential
 houses,  schools,  markets  ete.

 हिंसा  का  प्रदर्शन  करने  वाले  फिल्म  पोस्टर

 l0992.  sit  ere  जोधरी:  वया  गृह  गव्ी

 यह  बत्ताने  की  कृपा  करेंगे  कि

 (क)  क्या  सरकार  को  हिंसा  का  प्रदर्शन
 करने  वाले  ऐसे  बड़े  बड़े  फिल्‍म  पोस्टरों  की
 जानकारी  है  मिनका  युवकों  पर  प्रतिकूल  प्रभाव
 पड़ता  है  जो  उनमें  हिंसक  प्रवृत्ति  उभारते  है  ,
 गौर

 .  द
 .

 ख)  यदि  हा,  तो  ऐसे  पोरदटरों  के  प्रदर्शन
 शेफने  के  लिए  क्या  कार्यवाही  की  गई  है  ?

 गृह  संत्ञालय  में  राज्य  मंत्री  (श्री  धनिक
 लाल  मंडल)  :  (क)  और  (ख)  सरकार  को  ऐसे
 पोस्टरों  के  प्रदर्शों  को  जानकारी  है  किन्तु
 युवकों  पर  तथाकथित  अकुल  प्रभाव  के

 सम्बन्ध  में  कोई  झ्ाकडे  उपलब्ध  नही ंहैं  ।  कोई
 फार्रवाई  करना  सम्भव  तहीं  है  क्योंकि  ऐसे  पोस्टरों
 का  प्रदर्श  कोई  भपराध  प्रतीत  नहीं  होता  है।

 Alleged  Abuse  of  coztract  and  busi-
 ness  facilities  given  to  SC  &  ST

 0998  SHR]  BEDABRATA  BARUA:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  te  state:

 (a)  wilethey  it  has  come  to  the  no-
 tice  of  Government  that  certain  con-

 tracts  and  other  business  facilities  for
 which  priority  is  given  to  Scheduled
 Castes  and  Scheduled  Tribes  are  ap-~
 Propriateq  by  others  who  fill  in  the
 names  and  signatures  of  dummy  per-~
 sons  belonging  to  the  Scheduled  Castes
 and  Tribes  who  are  naid  ncpninal
 amounts  for  affixing  the  signatures;

 (b)  whether  these  persons  not  be-
 longing  to  the  Scheduled  Castes  and
 Tribes  thereby  become  entitled  to
 concessions  because  the  contracts  etc.,
 are  run  in  the  name  of  the  dummies;

 (c)  whether  such  practices  do  not
 defeat  the  purpose  of  Government  in
 giving  up  crores  of  Government  ३8५
 venues,  tak  and  fees  for  the  benefit  of
 the  backward  classes;  and

 (१)  what  steps  are  contemplated  to

 Rrevent  such  abuse?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  TOME  AFFAIRS

 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (d).  The  information  is  being
 collected  and  will  be  laid  on  the  table
 of  the  House.

 Private  Detective  Agencies  in  Delhi

 10904.  SHRI  JYOTIRMOY  8080:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  names,  address  and  particulars
 of  private  detective  agencics  in  Delhi;

 (b)  who  are  the  owners  of  the  fol-

 lowing  private  detective  agencies  in
 Delhi  namely:

 (i)  M/s.  Goliath  Detective  (P)
 Ltd.  and  '

 (ii)  M/s.  Fideli  Facts
 Ltd.;  न

 (०)  details  of  the  activities  of  these
 agencies;

 Private

 @  whether  CBI  inquireg  into  some
 allegations  against  tha  owners  of
 these  two  companies;  and

 (e)  if  80,  what  are  the  detatls  there-
 oft
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 HE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  The  following  detective  agencies
 ate  reported  to  be  functioning  in

 nn

 L  Globe  Detective  Agency,  607
 Meghdoot  Building,  Nehru  Place,
 New  Delhi.

 2,  Modern  Selective  Detective
 Service,  138  Babha  Gang  Nath
 Market  Munirka,  P.S.  Vasant  Vihar,
 New  Delhi.

 3.  M/s.  Goliath  Detectives,  39
 Bara  Bezar  Marg  P.S.  Rajinder
 Nagar.

 4.  M/s.  Wideil  Facts  Pvt.  Lid,
 39  Bara  Bazar  Marg,  P.S.  Rajinder
 Nagar,  New  Delhi.

 (b)  Shri  R.  C,  Madan

 (९)  Mainly  to  nrovide  private  se~
 curity  guards  to  various  organisations.

 (a)  and  (e).  No  such  enquiry  has
 been  conducted.

 Supply  of  Sub-atandard  Explosive

 10008,  SHRI  JYOTIRMOY  BOSU:
 SHRI  C.K.  CHANDRAPPAN;:

 Will  the  Minister  og  INDUSTRY  be
 pleased  to  state:

 (a)  whether  it  has  been  alleged
 that  the  Indian  Explosives  Ltd.  a
 British  Multinational,  is  supplying
 substandard  explosives  to  the  Public
 Sector  Coal  Mints  resulting  in  acci-
 dents  in  the  mines;  and

 ‘(b)  if  so,  the  details  thereof  and
 Government's  reaction  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI

 JAGDAMBI  PRABAD  YADAV):  (a)
 and  (b).  An  agoident  occurred  at
 Bhatdee  Colliery  on  15-6-78  resulting
 in  geverg  bum  injuries  to  a  worker
 who  later  died,  The  accident  has
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 Been  attributed  to  the  use  of  Seligex
 explosives  manufactured  by  Indien
 Explosives  Lid.  The  Director  Gene-
 ral  of  Mines  Safety  has,  subsequently
 prohibited  the  use  of  Soligex  explo-~
 sives  in  the  blasting  of  coal  in  degree-
 XI  and  degree-Ili  gassy  mines.  He  has
 been  askeg  to  take  appropriate  action
 against  these  found  responsible  for
 the  accident.

 New  System  of  Interview  evolved  by
 UPSC

 10996.  SHRI  S.  S.  SOMANI:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  with  a  view  to  make
 interview  morc  scientific,  the  Union
 Public  Service  Commission  has  evol~
 ved  a  new  sytsem  of  interviewing  can-
 didates;  and

 (9)  #  80,  the  salient  features  there-

 JHE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  There  has
 been  no  change  in  the  system  of  in-
 terview  of  candidates  by  the  Union
 Public  Service  Commission.

 (b)  Doea  not  arise,

 Los,  to  B,  में,  5.  L,

 40997,  SHRI  SARAT  KAR:

 SHRI  K.  MALLANNA:

 SHRI  BALASAHES  VIKHE
 PATIL:

 WIl  the  Minister  of  INDUSTRY  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Bharat  Heavy  Moectricals  La.  has  lost
 orders  worth  over  Hs,  7090  crores  as  #

 result  of  the  long  delay  by  Govern-
 ment  in

 he  bral
 the

 |  at

 con-

 troversial  6
 with

 Semen;
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 (०)  if  #0,  the  reasons  for  the  delay;
 and

 (०)  whether  it  :  a  fact  that  five
 years  ago,  BHEL  could  eamly  outbid
 its  competitors  in  virtually  all  electri-
 cal  equipment  but  now  several  private
 sector  firms  have  modernised  them-
 selves,  and  in  the  absence  of  a  new
 tie-up,  BHEL  finds  itself  unable  to
 complete  for  several  items?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY

 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  Although  Bharat  Heavy
 Electricals  Ltd.  has  not  been  able  to
 participate  in  a  few  tenders  for  tur-
 bines,  switchgears  etc.  in  fecent
 months  due  to  their  inability  to  satisfy
 the  specifications  (for  products)  laid
 by  the  customers,  it  is  difficult  to  put
 any  precise  figure  (like  Rs.  00  crorea)
 on  the  value  of  orders  that  might  have
 been  lost  in  the  process.

 (b)  While  more  than  the  usual  time
 hag  been  taken  in  processing  BHEL’s
 application  for  entering  into  a  collabo-
 Tation  agreement  with  Siemens,  the
 matter  is  still  under  the  active  con-
 sideration  of  the  Government  and  a
 decision  is  expected  soon.

 (c)  Competition  from  some  private
 firms  who  have  updateg  their  tech-

 nology  for  certain  products  is  becom-
 ing  stiffer  for  BHEL,  who  may  soon
 be  excluded  from  the  market  unless
 they  also  update  their  technology

 for

 their  products.  For  this  purpose,
 necessary  steps  are  being  taken.

 of  Recomendations
 of  Shah  Commission

 10998,  PROF.  SAMAR  GUHA,  Will
 the  Minister  of  HOME  AFFAIRS  be

 pleased  to  state;

 (०)  the  progress  made  for  giving
 effect  to  the  contemplated  legal  mea.
 sures  against  the  emergency  offenders?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (e).  Yes,  Sir;  Government  has
 taken  effective  measures  to  implement
 all  the  recomendations  of  the  Shah
 Commission,  Each  recommendation
 hag  been  given  carefu]  thought  and
 consideration  and  whatever  action
 was  called  for,  be  it  legislative,  con-
 atitutionai,  Jegal,  administrative  or
 departmental,  has  been  taken  with
 utmost  urgency.

 The  0.  8.  I.  has  registered  29  cri-
 minal  cases,  Chargesheets  have  been
 filed  in  two  cases,  and  the  remaining
 cases  are  under  investigation.

 The  Special  Courts  Bill  has  since
 been  passed  by  both  the  Houtes  of
 Parliament.

 Legal  Avice  on  Nagarwala  Case

 10989,  SHRI  S.  S.  LAL:  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 legal  advice  hag  been  sought  by  the
 concerned  agencies  to  re-open  the
 Nagarwala  case,  so  that  the  guilty
 Officers  of  the  State  Bank  of  India
 could  be  dealt  with  for  lapses  and
 dereliction  of  duty;

 (b)  if  so,  the  nature  of  advice  given
 in  the  matter;  and

 (c)  the  reaction  of  the  advice  seek~
 ing  authorities  in  thig  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI.  DHANIK  LAL  MANDAL):  (७)
 No,  Siz.

 (b)  and  (e).  Do  not  arise.
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 Assessment  System  Fixing  Targets
 and  Achievements  and  Targets  for.

 Rolling  Plan

 11000,  SHRI  RAM  VILAS
 PASWAN:  Will  the  Minister  of
 PLANNING  be  pleaseg  to  state:

 (a)  the  assessment  system  adopted
 in  respect  of  fixing  of  targets  and
 target  achieved  under  the  present
 yolling  plan;

 (b)  the  years  for  which  detailed
 statistics  for  the  various  items  (ilem
 wise)  have  been  taken  for  preparing
 the  present  plan  and  the  sources
 thereof;

 {c)  whether  the  plan  formulated
 on  the  basis  of  Old  statistics  can  re-
 flect  the  needs  in  the  context  of  fast
 changing  circumstances;  and

 (d)  if  not,  the  details  of  the  con-
 crete  measures  taken  by  Government
 in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN):  (a)  The
 Draft  Five  Yeai  Plan  (1978. -83)  was
 presented  to  the  National  Develop-
 ment  Council}  in  March,  1978.  Thus
 the  technical  ‘and  pteparatory  work
 on  the  Plan  was  completed  before
 the  vear  1977-78,  which  was  adopted
 as  the  base  vear,  was  over.  As  a
 result,  the  assessment  of  performance
 of  the  economy  during  977-78  had  to
 be  based  on  the  then  available  infor-
 mation.

 Overa']  national  taigets  and  sectoral
 projections  were  first  arrived  ut  on
 the  basis  of  technical  studies  in  the
 Planning  Commission  and  ike  work
 done  by  the  Working  Groups,  Task

 Forces,  ete.  set  up  by  the  Planning
 Commission  and  the  Ministries,  The
 technical  basis  of  the  targets  consisted
 of  the  input-output  table  to  get  con-

 sistent  sectotai  growth  rates  and  the
 materia]  balance  exercises  to  arrive
 at  deniand  estimates  for  major  agti-
 cultural  and  industrial  products  as  well
 as  power  and  railway  freight  traffic,
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 Through  a  system  of  monitoring  of
 Plan  performance  and  reviews  in
 selected  sectors,  information  is  being
 developed  for  indicating  achievements
 in  physical  and  financial  targets  as

 we
 as  fixation  of  annual  plan  tar-

 gets.

 (b)  Available  statistics  for  the
 base  year  ‘1977-78  or,  in  the  absence
 of  this,  for  the  most  recent  year  form-
 ed  the  starting  point  for  Pian  forme
 lation  However,  reliance  was  not
 nlaced  exclusively  on  the  statistics
 of  any  single  year.  Data  for  a  Jonger
 period  was  generatly  considered  for
 projecting  the  future  The  information
 was  derived  from  Central  Ministnes
 and  Research  and  Survey  Organisa-
 tions  The  availability  of  information
 varies  widely  from  sector  to  sector
 both  in  terms  of  sources  and  the
 lastest  year  and  the  period  for  which
 such  information  is  available,

 (c)  While  st  is)  true  that  circum-
 stances  keep  changing,  planning  has
 to  be  based  on  the  best  available  in-
 formation,  The  data  base  is  continus-
 ly  reviewed  and  new  information,
 wherever  available,  is  taken  into
 account.  If  recent  or  expected  trends
 are  different  from  past-long  term
 trends,  forecasts  are  suitably  adjust-
 ed  in  the  light  of  expected  develop-
 ments

 (d)  In  order  to  provide  timely  and
 accurate  information  for  effective
 Plan  formulation  and  implementa-
 tion,  steps  have  been  taken  to  atreng-
 then  the  monitdring  and  information
 systems  and  organisations  both  in
 the  Central  Ministries  and  State
 Governments,  The  details  are  indicated
 in  the  Draft  Plan  document.  The  use
 of  electronics  computers  is  also  being
 encouraged  for  streamlining  informa-
 tion  ,aystems  and  setting  up  of  data

 A  Standing  Committee  has
 also  been  set  up  for  directing  and  re~
 viewing  improvements  in  the  data
 base  for  planning  and  policy  making.
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 Posty  lying  vacant  in  Indisn  Economic
 Bervioe

 00l.  SHRI  RAM  VILAS  PAS-
 WAN:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  the  number  of  posts  in  Grade  I,
 II,  and  II  of  the  Indian  Economic
 Service  lying  vacant  and  since  when
 lying  vacant;  ode  al

 (b)  the  number  of  officers  who
 have  completed  5  years  service  in
 Grade  IV  but  have  not  been  promoted
 to  Grade  III  posts  inspite  of  their
 lying  vacant;

 (c)  who  are  responsible  for  these
 irregularities;  and

 (d)  the  action  proposed  to  be  taken
 against  these  persons  for  these  irregu-
 larities?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW
 JUSTICE  AND  COMPANY  AFFAIRS

 (SIRI  S.  D.  PATIL):  (a)  There  are
 three  posts  in  Grade  I  of  the  Indian
 Keonomic  Service  lying  vacant  since
 24,7.1978,  27.2.1979,  and  16.4.1979,
 respectively.  No  post  in  Grade  II  or
 III  of  the  Service  is  iymg  vacant

 (b)  No  post  is  lying  vacant  in  Grade
 TIL  of  the  Indian  Economie  Service.
 There  are  25  Grade  IV  officers  who
 have  completed  8  years  of  service  in

 that  Grade  but  are  yet  be  consider.
 ed  for  promotion  to  Grade  TI  for  want
 of  vacancies.

 (ec)  and  (d),  Do  not  arise  since
 there  are  no  irregularities.

 Deployment  of  CRP  and  BSF  in
 West  Bengal

 11002.  PROF.  SAMAR  GUHA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  number  of  occasion,  during  the
 last  two  years,  the  Uniteq  Front
 Government  of  West  Bengal  sought
 the  help  of  CRP  and  BSF  for  dealing
 with  State  matters;  and

 (b)  the  strength  of  the  CRP  and
 BSF  used  for  the  purpose  in  West
 Bengal?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b).  A  statement  showing
 the  deployment  of  CRP  and  BSF  for
 internal  security  duties  in  West  Ben-
 gal  during  the  last  two  years  is  at~
 tached.

 Statement
 INTERNAL  SECURITY  DUTIES  In  WES:
 BENGAL  DURING  THE  LAST  TWO  YEARS
 In  addition  to  four  battalions  of

 CRP  deployed  in  West  Bengal  for
 law  and  order  duties  since  May,  1977,
 the  following  additional  CRP/BSF
 battalions  were  also  made  available
 to  the  Government  of  West  Bengal:—

 seen  eternal

 CRP  BSk

 t.  June  3977  F  :  4  hattalions  8  Battalions-  -Assembly  Electicns

 a  May  t978.  Yt  battalion  8  Battalions—Panchayat  Electic:  ९

 3.  September,  r948  ५  1  battalion  3  Battalion  and:  company— a
 Flood  Relief.  ==

 4.  December,  1978.  5  Coys...  Bensal  Bundh

 5,  December,  1978.  +  ६  i  .  —Commaunal  distur-
 Cor  bances.

 *Qus  of  the  four  Bns.  of  C.R.P.F.  made  available  to  State  Government  on  lon

 nent  wt
 t,  only  three  C.R,  Bas.  remain GREY,  Ba.  was  wi

 Dlaced  at  the  disposalofthe  Government of  West
 in  November,  79

 term  basis,one

 and  order  duties.
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 Rilling  of  pofitical  workers  in  Weat
 Bengal

 ‘11008.  PROF.  SAMAR  GUHA;  Will
 the  Minister  of  HOME  AFFAIRS  be
 Pleased  to  state:

 (a)  whether  the  Government  re-
 Ceived  many  reports  from  Members
 Of  Parliament  and  Central  intelli-
 ®ence  sources  regarding  many  facts
 @bout  political  violence  leading  to
 killing  of  political  workers  in  West
 Bengal;

 (»)  if  80,  details  of  the  facts  about
 such  political  killings  during  the  last
 One  year;

 (c)  whether  Government  had  ad-
 Gressed  the  Government  of  West  Ben-
 @al  for  dealing  with  such  violent  poli-
 tical  activities  in  the  State;  and

 (a)  if  80,  the  facts  thereabout?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (8)  Yes,  Sir.

 (b)  The  information  as  furnished
 by  the  Government  of  West  Bengal
 on  27-38-1979  for  the  period  from
 January,  2978  to  January,  979  is  given
 dn  the  sttached  statement.

 (c)  and  (d)  Complaints  of  politi-
 cal  violence  are  brought  to  the  notice
 of  the  Government  of  West  Bengal
 for  making  appropriate  inquiries.
 ‘The  Prime  Minister  also  wrote  to  the
 Chief  Minister,  West  Bengal  in  the
 matter.  In  reply,  the  Chief  Minister
 informed  that  the  State  Govern-
 ment  had  taken  appropriate  action  in
 alt  such  cases.  The  State  Govern-
 ment  assured  that  it  has  taken  all
 possible  steps  to  protect  the  rights  of
 the  people  to  life  and  liberty.

 Statement

 Details  of  incidents  in  which  persons
 were  killed  in  West  Bengal  during
 the  period  from  January  3978  to

 January,  8T9.

 i  On  2ist  January,  43978  a  group  of
 labourers  (100)  of  Samabeo  Tea  Estate
 7.8.  Gorubathan  District  Darjeeling,
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 belonging  to  District  Chie  Kaman
 Mazdoor  Union  (CPI-M)  came  to  the
 Tea  Estate  and  attacked  the  labourers
 belonging  to  District  Chairbari  Sramik
 Congress  with  deadly  weapons  over
 trade  union  rivalry.  As  a  result  8
 Congress  supporters  lost  their  Lves
 (7  died  on  the  spot  and  one  succum-
 bed  ty  his  injury  in  hospital  in  Feb-
 ruary  1978).  The  names  of  persons
 killed  in  the  incident  are  as  follows:

 (1)  Moniraj  Gurung

 (2)  Deshman  Gurung

 (3)  Prem  Kumay  Gurung

 (4)  Man  Bahadur  Sumar

 (8)  Man  Bahadur  Manager

 (6)  Ranbir  Gurung

 (7)  Agam  Singh  Gurung

 (8)  Sarboy  Chhotri

 all  of  Kalikhola  Division,  Samabeong
 Tea  Estate,  P.S.  Gorubathan,  Dis-
 trict  Darjeeling.  On  this  incident
 Gorubathan  P.S.  Case  No.  8  dated
 22nd  January  1978  under  Sections
 149}824|325/426]427/302/379  IPC  was
 started.  23  CPI(M)  supporters  were
 arresteq  in  connection  with  the  case.

 2.  On  4th  May  1978,  some  SFI  (stu-
 dent  wing  of  CPI-M)  supporters  at-
 tacked  some  members  of  the  Chhatra
 Sangram  Committee  inside  a  sweet-
 meat  shop  at  Kalyani,  P.S.  Kalyani,
 District  Nadia.  As  a  result,  four
 Chhatra  Sangram  Committee  mem-
 bers  sustained  injuries  and  Were
 removed  to  hospital.  Og  them,  Swa-
 pan  Sen  Gupta  (Chhatra  Parishad-
 Congress)  expired  at  S.S.K.M.  Hos-
 pital,  Calcutta,  on  30  May,  1978,
 Thy  above  incident  was  the  outcome
 of  rivalry  over  student  union  elec-
 tions.  Over  the  incident  Kalyani  PS.
 Case  No.  8(5) 78  under  Sections  L47/
 +148/824]926/807  was  started.  3  S¥l
 supporters  were  arrested  and  two
 surrendered  in  Court.

 2.  On  l0th  June  £978,  Nikhil  Bhow-
 mick  ang  others  (CPI-M)  supporters
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 Nihil  Saha  (Congress-I)  at

 Sou  Foie  Paliy  Bizpur,
 District  24-Parganss  over  political
 rivalry,  causing  serious  injuries  to
 him;  Nikhil  Saha  died  in  hospital
 This  refers  to  Bizpur  P.S.  Case  No
 10(8)  78  under  Section  902  IPC,  CPI-
 (M)  supporter  has  been  arrested  and

 9  others  surrendered  in  court.

 4.  On  ३33  June,  1978,  one  Rajanul
 Haque  (Congress-{)  of  Jibanpur  PS.
 Bhagabangola  District,  Murshidabad
 was  killed  by  Sk.  Jasimuddin  and
 other  (CPI-M)  over  political  rivalry
 concerning  Gram  Panchayat  elec-
 tions.  This  refers  to  Bhagabangola
 P.S.  Case  No.  10(8)78  under  Sections
 47|248]40/802[4|20B  IPC.  6  per-
 gons  mostly  (CPILM)  were  arrested

 5  On  26th  August,  978  about  20
 supporters  of  Congress-I  ransacked
 the  houses  of  some  CPI(M)  supporters
 in  village  Bhairabtala  P.S.  Raghu-
 nathganj,  District  Murshidabad  and
 seriously  gsaulted  Malek  Sk.  (CPI-
 M)  causing  his  death  ,over  political
 rivalry.  This  refers  to  Raghunathganj
 PS  Case  No.  188) 78  under  Set-
 tions  148/149[826(448'302  IPC,  30  Cong-
 ress  (I)  supporters  were  arrested

 6.  On  9th  September,  978  mem-
 bers  of  Rastriya  Cha  Mazdoor  Cong-
 ress  (INTUC/Cong-I)  attacked  some
 members  of  CITU  (CPI-M)  at  Chan-
 moni  Tea  Estate  P.S.  Silliguri,  Dis-
 trict  Darjeeling  with  deadly  weapons
 over  Trade  Union  rivalry  causing
 death  of  one  Sahid  Mia  (CITU).  This
 refers  to  Siliguri  P.S.  Case  No.  92-
 (9)78  uls  147]148|149|826|807|304  +  TPC
 7  Congress-R  supporters  were  arrest-
 ed.

 7,  On  Mth  October,  1978  some  wor-

 By  मे  यह  eptrie  Decjesl S.  Jor  nglow,  eel-
 ing  belonging  to  INTUC  (Congress-f)

 cal  rivalry.  This  refers  to  Jove
 Bungalow  P.8.  Case  No,  13(10)%8
 पड  302  IPC.  8  Congress-I  support-
 ers  were  arrested.

 8.  On  I4th  October,  1978  9  clash
 took  place  between  the  supporters  of
 Forward  Block-Marxist  and  CPI(M)
 at  Bamunara  P.S.  Galsi,  District  Bur-
 dwan  over  distribution  of  relief
 materials  for  flood  affected  people.
 One  F.B-M  supporter  fired  from  his
 gun  causing  death  to  one  Lakai  Sk.
 (CPI-M).  This  refers  to  Galsi  P.S.
 Case  No.  9(10)/78  u/s,  ‘147/148/149/
 826/307|302  IPC  and  25|27  Arms  Act.
 8  persons  (F'B-M)  have  so  tar  been
 arrested  in  the  case.

 9.  On  28th  October,  1978,  CPI-M
 supporters  set  fire  to  the  houses  of
 Umesh  SK  and  Hamid  Sk  (both
 Congress-R)  at  village  Lakshmidanga,
 PS  Murari,  District  Birbhum  and  &s-
 saulted  the  inmates  of  the  house  over
 political  rivalry  The  miscreants  also
 explodeq  bombs.  One  Jafar  SK
 (Congress-R)  died  at  the  spot  due  to
 burn  injury  and  anothér  Morjem  Sk.
 (Congress-R)  died  in  hospital  on  3lst
 October,  978  due  to  burn  injury.  This
 refers  to  Murari  P.S.  Case  No  28(10)|
 78  uls  —  147|149|328(824(808{807/380)
 448  IPC.  Fouteen  persons  (CPI-M)
 wete  arrested,  69  surrendered  in  court
 and  3  were  granted  anticipatory  bail

 10,  On  Ilth  November,  1978,  one
 Sital  Goswami  (INTUC/Cong-I)  was
 stabbeq  by  Sankar  Garai  and  others
 (CITU/CPI-M)  at  Raghunathchak,
 P.S.  Raniganj,  District  Burdwan  over
 Trade  Union  rivalry.  Sital  Goswami
 died  in  hospital  on  l4th  November,
 1978.  This  refers  to  Raniganj  P.S.
 Case  No.  20  dated  llth  November,
 978  under  Saction  187{148}149828)
 307(804  IPC.  One  person  (CITU
 was  arrested

 ii.  On  8th  November,  3978  a  clash
 took  place  between  the  supporters  of
 Congress-f  and  CPI-M  at  village
 Jhamatpur  P.S.  Ketugram,  District
 Burdwan  over  political  =  rivalty
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 concerning  Panchayat  affairs.  During
 the  clash,  one  of  Nani  Ghosh  and
 others  (Congress-I)  assulted  Shankar
 Lal  Samanta  and  Subhash  Ghosh
 (both  CPI-M)  with  lathis,  tron  rods
 etc,  causing  serious  injuries  to  them.
 Sankar  Lal  Samanta  died  on  the
 spot  and  Subhash  Ghosh  died  in  hos-
 pital  on  i6-2-978.  This  refers  to
 Ketugram  P.’S.  Case  No.  4()78
 1  302/304  IPC.  One  Congress  sup-
 porter  has  so  far  been  arrested.

 जिड़ला  भूप  के  उद्योगों  तथा  एकाधिकार  बाले ,
 व्यापार  संस्थानों  पर  छापे  »

 11004.  भ्री  हुकमदेव,  मारायण
 रेगे

 यादव  :
 क्या  गुह  मन्नी  यह  बसाने  की  कुपा  करेगे  कि

 (क)  क्‍या  बिड़ला  भ्रुप  उद्योगों  तथा  झन्य
 एकाधिकार  वाले  व्यापार  सर्थानों  पर  वर्ष  3976
 से  977  तक  मारे  गये  छापों  के  परिणामस्वरूप
 यह  दाबा  किया  गया  भा  कि  केन्द्रीय  जाच  ब्यूरो  ने

 =
 रुपये  के  गोलमाल  का  पता  लगाया  है  ;

 ca

 (a)  यदि  हा,  तो  उन  स्थानों  के  नाम  ब्या
 हैं  जहा  छापे  मारे  गये  तथा  इनके  बारे  में
 प््भें  विवरण  क्‍या  है?

 गृह  ंत्रालप  तथा  विधि,  न्याय  शौर
 कम्पती-कार्य  मंत्रालय  में  राज्य  मंत्री  (भी  एस0
 wo  पाटिल)  :

 (कक
 तथा  (ख)  तथ्यों का  पता

 लगाया  जा  रहा  है  उन्हें  सदन  के;  पटल  पर
 रखे  दिया  जायेगा  t

 Setting  up  of  Handicrafts  in  Birbhum
 West  Bengal)

 i005.  SHRI  GADADHAR  SAHA:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  Birbhum  in  West  Bengal
 is  industrially  one  of  the  recognised
 batkward  districts  in  our  country;

 (b)  if  80,  the  concrete  schemes  and
 programmes  so  far  taken  up  for  ;et-
 ting  up  handicrafts,  village  and  cotta-
 ge  industries,  agro-based  Industries  for
 development  of  the  district  and  the  al-
 location  of  funds,  grants,  assistance  to
 the  Weat  Bengal  Government  for  the
 purpose;  and
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 (e  number  of  units  set  up  with  Je
 cation  ang  amount  of  grants/assis-

 tance  provided  by  the  Central  Gov.
 ernment?  a

 MEHR  *.
 ०

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY  (SHRI

 yas  oot
 PRASAD  YADAV):  (a)

 es,  Sir.

 (b)  and  (c).  A  District  Industries
 Centre  has  staried  functioning  in  Bir-
 bhum  district.  Its  objective  is  to  pro-
 mote  development  of  decentralised  in-
 dustrial  sector.  During  the  year
 1978-79,  credit  assistance  to  the  smal}
 and  village  industries  in  the  district
 from  States  Funds  was  Rs.
 0.87  Jakhs  and  Rs.  6.65  lakhs
 from  Financial  Institutions.  Seed
 money  and  cash.  subsidy  were
 given  to  28  units  involv-
 ing  an  amount  of  Rs.  0.8]  lakhs.  Dur-
 ing  the  year  1979-80  the  State  Gov-
 ernment  propose  to  promote  establish-
 ment  of  57  artisan  oriented  and  30
 smalj  scale  industries  in  the  district.
 The  financial  assistance  expected  to  be
 given  to  the  units  during  the  year
 1979-80  is  Rs.  117  lakhs  from  District
 Industrics  Centre  Fund,  Rs.  .42  lakhs
 from  State  Fund  and  Rs.  9.35  lakhs
 from  financial  institutions  making.  a
 total  of  Rs.  4.94  lakhs.  The  units
 afe  expected  to  produce  goods  worth
 Rs.  7.45  lakhs  providing  employment
 to  6l  persons  during  the  current
 year.

 An  outlay  of  Rs.  5.60  crores  has
 been  approved  for  the  deve-
 lopment  of  Village  and  Small  Indus-
 tries  in  the  State  of  West  Bengal  in
 the  Annual  Plan  for  ‘1979-80,

 Dethi  Police  officers  and  anti-social
 Elements

 i006.  SHRI  RAJENDRA  KUMAR
 SHARMA:  Will  the  Minister  of  HOME
 AFTAIRS  be  pleased  to  state:

 ast  pager  penigenpacs  yon
 tection  to  Wiad  etaacoiat  élements  98
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 a  result  of  which  law  and  order  situ-
 ation  oy  deteriorating  in  Delhi;

 (b)  if  so,  whether  some  cases  of
 certain  police  officers  and  employees
 indulging  in  such  acts  have  come  to
 the  notice  of  Government;  and

 (ले  if  80,  the  action  taken  by  Gov-
 ernment  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 to  (c)  5  cases  of  complicity  of  cer
 tain  police  personnel  with  anti-social
 elements  has  come  to  notice  during  the
 petiogd  from  -l-978  to  30-4-1979
 Deparmentaj]  proceedings  against  the
 concerned  police  officialg  are  in  pro-
 gress  The  law  and  order  sytuation  in
 the  capital  38  well  under  control

 Production  of  Glass  Textiles  hy  Mul-
 tinational  Company

 007  SHR;  A.  K.  ROY.  wu  the
 Minister  of  INDUSTRY  be  pleased  to
 state

 (a}  whether  any  multinational  com-
 pany  ig  entering  into  the  glass  textiles
 industry  production,  and

 (b)  if  so,  facts  in  details?

 THE  MINISTER  OF  STATE-  IN
 THE  MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV).  (a)
 ind  (b).  At  present  M/s,  Fibre-
 flags  Pilkington  Ltd,  a  foreign  major-
 ty  company,  is  engaged  in  the  manu-
 ‘acture  of  glass  textiles  in  the  urgani-
 ed  sector.  The  company  was  grant-
 *d  an  Industrial  Licence  in  November,
 90]  for  manufacture  of  600  tonnes  of
 १883  textiles  per  annum  Subse-
 Wently  in  April  1978,  the  company
 hand  allowed  substantial  €X®Pansion  up- ‘0  an  annual  capacity  of  2,0e9  tonnes.
 The  company  hag  since  imported  two
 utomatic  shuttle  less  looms  for  mak-
 Ng  woven  rovings  including  fibreglass
 tintorcementa  (called  fibreglass  cloth)
 ind  installed  them.

 जारी  gelfieaticr  गिगस|  रांची]में  काम
 कर्मचारियों  की  ्

 कर रहें

 11008.  भरी  ईयर  चौधरी  :  क्‍या  टुस्चोग
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  t

 (क)  भारी  इजीनिरिंग  'सिगम,  राची  में
 प्रथम,  द्वितीय  भौर  तुतीय  भौर

 नी
 के

 पदों  पर,  पृ्कू-पूथक,  कितते  काम
 कर  रहे  हैं,

 (ब)  बिहार  के  कर्मचारियों  की  श्रेणीवार
 कितनी

 (ग)  जाति  तथा  अनुसूचित  जम-

 ही  रा
 की  श्रेणीवार  संख्या  कितसी

 -  4

 पृ
 ऐसे  कर्मचारियों  की  श्रेणीवार  सब्या

 कितनी  है  जिनकी  भूमि  भारी  इजीनियरिंग  निगम
 के  निर्माण  के  लिये  झजित  की  गई  थी  ?

 बचोग  मंत्रालय  सें  राज्य  मंत्री  (श्रीमती  झाभा
 साईति)  :  (क)  तथा  (ग)  Z|  प्रप्रैल,  1979  को

 पंच  tor
 0  में  कर्मचारियों  को  संख्या  निम्म  प्रकार

 ~
 कर्मचारियों  wo  जातियो  0  जन

 की  कुल  2  कर्मचारी  जातियों  ३

 ret  /ऊर्मचारी

 प्रधिकिारी  =  2,421  ह।  53

 पर्यवेक्षक  8=—005  ~  L  7

 weg  कमंचारी  ]  7,943  80  4,457

 21,369,  82  4525

 (=)  राज्यवार  कर्मचारियों  की  संब्या  का
 लेखा  नहीं  श्ला  जाता  है  t

 (ध)  जिस  कर्मचारियों  की  भूमिका  एच0
 forte  द्वारा  झ्धिग्रहण  किया  गया  था  उसकी  कुल
 संख्या  2,724  थी  ।

 Setting  up  of  Industries  in  Alipur-
 duar,  and  Jalpaiguri

 11009.  SHRI  PIUS  TIRKEY:  Will
 the  Minister  of  INDUSTRY  he  pleat
 ed  to  state:

 (a)  the  numbers  of  stall  sralé
 cottage  industries  in  Alipurduar,  Jule
 paiguri  District,  West  Bengal;
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 (9)  the  number  of  such  industries
 proposed  to  be  set  up  in  near  future
 and  the  location  thereof;

 (c)  what  are  the  reasons  that  made
 North  Bengal  industrially  ;,ackward;
 and

 (d)  what  steps  are  proposed  to  be
 taken  to  expedite  Industrial  growth
 in  North  Bengal?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 and  (b).  The  information  jis  being
 collected  from  the  Government  of
 West  Bengal.

 (eo)  While  the  reasons  for  industrial
 backwardness  of  North  Bengal  are  85
 milar  to  the  reasons  for  backwardness
 of  other  reasons  in  the  country,
 lack  of  communication  and  other  tren-
 port  infrastructural  facilities  is,  per-
 haps,  an  important  factor  for  its  back-
 wardness,

 (d)  To  promote  the  growth  of  small
 scale,  cotton,  village  industmes  in

 North  Bengal,  District  Industrial  Cen-
 tres  (DICs)  have  been  set  up  in  all
 the  districts  of  North  Bengal.  All
 the  five  districts  of  North  Bengal  viz,
 Cooch-Behar,  Darjeeling,  Jalpaiguri,
 Malda  and  West  Dinajpur  have  been
 made  eligible  for  concessional  finance
 from  term-lending  institutions.  The
 Darjeeling  Hill  Area  has  also  been
 made  eligible  for  assistance  under  the
 Central  Scheme  for  Transport  Subsi-
 dy.

 Central  Government  Employees
 working  In  West  Bengal

 20l0.  SHRI  PIOUS  TIRKEY:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 fay  the  number  of  Central  Govern-
 ment  employees  serving  in  West  Ben-
 gal  in  Claas  I,  0,  If  and  IV  posts;

 @)  which  are  the  departments  in
 West  Bengal  where  backlog  vacancies
 exist  for  wnt  of  suitable  candidates;

 {c)  whetmer  Government  propose  to
 Ail  the  vacincies  in  specified  period
 of  time;  ard

 MAY  16,  i079  Written  Anowers  364

 (९)  &  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTCE  AND  COMPANY  AFFAIRS
 (SHRI  8S.  D.  PATIL):  (a)  to  (d).  The
 power  to  create  posts  in  various
 grades,  filling  them  up  according  to
 job  requirements  and  recruitment  rul-
 es  is  exercised  by  various  Ministries,
 Heads  of  Departments  and  Heads  of
 Offices  al]  over  the  cuuntry  under

 the  powers  delegateg  to  them  in  this
 respect.  This  is  q  continuing  pro-
 cess  and  such  information  is  not  main
 tained  centrally  by  the  Depatment  of
 Personnel.

 Industrial  Licences  for  setting  up  of
 Industries  in  Orissa

 /0i.  SITR]  SARAT  KAR;  Will  the
 Minister  of  INDUSTRY  be  pleased  ०
 state

 (a)  the  number  of  industrial  licen-
 ces/letters  of  intent  granted  for  setting
 up  of  industries  in  the  State  of  Orissa
 from  975  to  978;  and

 (७)  the  particvars  of  licences  and
 particulars  of  the  parties  who  have
 been  granted  licences  during  the  year
 1977-78?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (४)
 The  following  number  of  Letters  of  In-
 tent  and  Industrial  Licences  were
 granted  during  the  years  975  to  978
 under  the  Industries  (Development  and
 Regulation)  Act,  i95i  for  setting  up  of
 new  industries  in  the  State  of  Orissa

 re  eee

 Year  Letters  of  Intent  Industrial
 Licences

 975  «  86  7

 r976,  ;  8  4

 1977  .  6  t

 4978  »  .  §  I
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 (b)  Only  one  Industria]  Licence  was
 issued  during  the  year  1977-78  for  set-
 ting  up  of  a  new  industrial  unit  in  the

 State  of  Orissa,  The  particulars  of
 that  licence  are  given  below:—

 Name  of  the  party  &location  of  the  Unit  Date  of  issue  Item  of  manufacture  &
 of  Industrial  annual  capacity  licens-

 Licence  ed,

 M/s.  Utkal  Gases  Ltd.,  Calcutta  (Dhenkanal—Orissa),  98-4-1977  Ox
 }

 cn  Gas  =  0°3978
 Mi  Hon  Cubic  Metres.
 Acetylene  Gat  =  0-I27
 Million  Cubic  Metres.

 Industry-wise  employment  under..
 Khadi  and  Village  Industries

 11012.  SHRI  SARAT  KAR:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  what  are  the  details  regarding
 the  State-wise,  industry-wise,  invest-
 ment  and  employment  under  khadi  and
 village  industries  duiing  the  last  three
 years:

 (b)  the  details  regarding  the  finan-
 cial  allocations  for  khadi  and  village
 industries  during  the  last  three  years
 as  against  the  demand  of  the  Khadi  and
 Village  Industries  Commission,  and

 (०)  whether  Government  have  re-
 ceived  complaints  regarding  the  non-

 availability  of  facilities  particularly  in
 the  viliages  so  far  as  the  question  of
 marketing  is  concerned?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMB;  PRASAD  YADAV):  (a)
 The  detailed  information  is  available
 in  Statistical  Statements  C  &  E  to  the
 Annual  Report  of  Khadi  and  Village
 Industries  Commission  pertaining  to
 the  years  1975-76,  1976-77  and  1977-78
 already  laid  on  the  Table  of  both
 Houses  of  Parliament.  These  publica-
 tions  are  available  in  Parliament
 Library  for  perusal.

 (b)  The  information  is  furnished
 below:

 meenoromie

 Year  Allocation  asked  for  Allocaticn  made  by
 by  the  Khadi  &  the  Government
 VAL  Commission  (Rs,  in  crores)

 (Rupees  in  crores)

 1977-78  67°62  40  00

 197879  9°"  45  70°  74

 1979-80  9°39  gi-8

 (०)  The  Working  Group  on  Khadi
 and  Village  Industries  in  its  Report
 Submitted  to  Government  in  December,
 3978  has  pointed  out  certain  difficulties
 in  the  marketing  of  the  Khadi  and
 Village  Industries  products  such  as  the
 small  number  of  marketing  outlets,

 lack  of  glert  and  marketing  network
 ete,

 Perfgrmance  of  J.  C.  I.

 0i3  SHRI  AMAR  ROY  PRADHAN
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  Government  are  very
 much  distressed  at  the  extremely  poor
 performance  of  the  Jute  Corporation
 of  India;  and

 &)  if  so,  the  reasons  therefor?



 १6०  Written  Answers

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 Prices  of  raw  jute  have  generally  ruled
 above  the  minimum  support  price  in-
 spite  of  the  industrywide  strike  for
 49  days,  because  of  the  intervention  of
 Jute  Corporation  of  India.  It  has  pro-
 gressively  increased  its  efforts  to
 reach  the  growers,  Number  of  D,  P.
 Cs.  in  1975-78  was  88  and  it  went  up
 to  400  in  1077-78,  Similarly  the  num-
 ber  of  Sub  Centres  has  been  increas-
 @d  to  40  and  234  village  huts  have
 peen  covereg  during  the  current  year.
 Procurement  of  raw  jute  has  been
 stepped  up  from  550  lakhs  bales  in
 1975-76  to  830  lakhs  bales  in  1978-79
 resulting  in  a  rise  of  about  50  per
 cent.

 (b)  Question  does  not  arise.

 Persanal  Posts  Attached  to  a  Cabinet
 Minister  and  State  Minister

 4i0i4.  SHRI  छू.  LAKKAPPA:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  what  are  the  total  number  of  em-
 ployees  working  in  each  Ministry  (cate-
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 gory-wise)  as  on  389  March,  4979  in
 the  Government  of  India;

 (b)  what  are  the  personal  posts
 attached  to  a  Cabinet  Minister  and  a
 Stave  Muimister;  and

 (0)  which  are  the  posts  which  are
 filled  on  tenure  basis  with  a  Cabinet/
 State  Minister,  full  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 S  D  PATIL):  (a)  This  information  is
 not  available  in  the  Department  of
 Personnel  and  Administrative  Reforms.

 (b)  A  statement  showing  the  pres-
 ernbed  seale  of  posts  on  the  personal
 statt  of  Cabinet  Munisters  and  Munis-
 ters  of  State  is  laid  on  the  Table  of  the
 House.

 (०)  All  the  posts  created  on  the  per-
 sonal  staff  of  a  Cabinet  Minister/Minis-
 ter  of  State  are  co-terminus  with  the
 term  of  the  Minister  concerned.

 Statement

 Prescribed  scale  of  posts  on  the  p:rsonal  staff  of  Cabinet  Ministers  and  State  Minster  s.

 I.  Minister  of  Cabinet

 Category  of  Staff  .  Scale  of  Pay  Remarks
 necesito rents  ets  Asst  tt  eaneeteang  apn  astencennneneenr  ननि

 Private  Sceretary  .

 Assistant  Private  Secretary

 First  Personal  Assistant.  ww,

 Rs.  t:00--50—3600.  Unless  higher  pa
 is  due  by  virtue  of
 the  officers  grade,

 or  the  present
 Bale  but
 only  if  there  is  no
 officer  on  a  higher

 on  th
 sonal  staff’  of  the

 Minister,
 Rs.  630—30-~740-—~  Grade  I  (now  Grade

 95—-380--EB—40—  B  of  Central  Secre-
 ago.  tarlat  Stenographers

 Sorvice).

 Rs.  650—~  Sclection  Grade  (now

 3  ae:  98  Central
 mf  O—tO00—~  Secretariat  Steno

 BB40..4200.  graphers!  Service.
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 Garegory  of  Staff  No.  Scale  of  Pay  Remarks

 Second  Personal  Assistant  .  नि  ५  .  Ra.
 425

 —I5——50O-—  Grade  II]  (now  Grade
 I
 5  Loerie

 C)  of  Central  Scere.
 700—  25-800.  tariat  Stenographruy

 Service.

 Hindi  Stenographer  >  oo  .  नि  .  Do.  If  required  ty
 Minister,

 Clerk  नि  .  वि  वि  हे  A  द  Ra.  260—6—290  —  Central  Secretariat
 EB—6.—  ा  Clerica  Service
 366-—EB—8—390  Leaver  Division
 —I0-—400  Grade.

 Jamadar  +  7  न  हे  .  .  Rs.  200-—~3—206.—
 4-—234-—4-—250

 Peons  ‘  :  मर  .  Rs.  396-—9-——-22¢—
 EB~3—292.

 Il.  Minister  of  State  :

 Private  Secretary

 Assistant  Private  Secreta  y

 First  Personal  Assistant  नि  हर  +

 Second  Personal  Assistant

 Hindi  8  tenogra  pher  .  °  .  °

 Clerk  ;  5  °  .  .  *

 Jamadar,  .  ७  .  *  .  PY

 Peons  नि  न  न  हे  न

 Rs.  ::00-—5¢—36c0

 Rs.  630-—30—740-——  This  may  be
 3  EB—4o—  only  to
 sogo  (Grade  I,  who
 Central  Secretariat
 Stenographers’

 5
 2)  (now  Grade

 given
 Ministers

 are  in  over-all
 charge  of  a  Ministry
 and  if  required  ky the  Minister  con.
 cerned.

 Selection  Grade  of
 Central  Secretariat
 Stenographers’  Ser-

 vice  (now  Grade  A)

 Grade  II  of  Central

 peeionin  Posed aphers’  ervice
 leon  Grade  0).

 If  required  by  the
 Minister.

 Central
 Clerical
 Lower
 Grade.

 Rs.  650-—3200

 Rs.  425—800

 3  Do.

 r  Ra,  260400  Secretariat
 Service

 Division

 rt  Rs,  200-—250

 2  Rs.  :96—~2g2.

 Inter-State  Council  for  Inter-State
 Disputes

 008  SHRI  HARI  VISHNU
 KAMATH:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 (a)  whether  the  question  of  estab-
 lishing,  under  Article  268  of  the  Con-
 stitution,  an  Inter-State  Council,  as

 recommended  by  the  Administrative
 Reforms  Commission,  to  inquire  into
 Inter-State  disputes  as  well  88  Union-
 State  disputes  is  under  the  considera-
 tion  of  Government;

 (b)  if  80,  whether  such  a  Council  is
 likely  to  be  set  up  in  the  near  futur:

 (ec)  when  it  will  be  so  set  up,
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 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  (SHRI
 DHANIK  LAL  MANDAL):  (a)  to
 (da),  The  Government  had  considered

 the  recommendations  of  the  Adminis-
 trative  Reforms  Commission  about
 the  establishment  and  composition  of
 an  Inter-State  Council  under  Arti-

 cle  263  of  the  Constitution,  in  con-
 sultation  with  the  State  Government
 and  taken  the  following  decision:

 “Article  263  of  the  Constitution
 enable  the  setting  up  of  an  Inter-
 State  Council.  However,  there  is  no
 proposal  to  constitute  one  at  present,
 as  adequate  arrangements  exist”,

 There  is  no  change  in  the  position

 Suspension  of  the  Employees  of  Slum

 Department

 0i6.  SHRI  HUKAM  CHAND
 KACHWAI:  Will  the  Minister  of
 HOME  AFFAIRS  be  pleased  to  state:

 {a)  whether  about  a  dozen  employees
 of  the  Slum  Department  of  the  D.D.A.
 (now  transferred  to  the  D.M.C.)  were
 suspended  in  February-March,  978
 and  only  one  of  them  has  so  far  been
 reinstated  while  decisions  in  respect
 of  rest  of  them  are  still  pending;

 (b)  whether  their  caseg  have  been
 entrusted  to  the  police  has  not  initiated
 any  action,  nor  any  enquiries  made
 from  the  suspended  employees;  and

 (०)  if  90,  the  reasons  therefor  and
 steps  being  taken  by  Government  to
 dispose  of  the  cases  of  all  the  employ-
 ees  expeditiously?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (0).  According  to  the  Slum  De-
 partment  of  the  Municipal  Corporation
 ‘of  Dethi,  only  five  employees  were
 placed  under  suspension  in  February/
 March,  978  and  of  them,  four  em-

 MAY  i6,  979  Written  Answers  7५१४५

 ployees  have  gin¢e  been  reinstated
 pending  departmental  enquiry.  No  case
 has  been  entrusted  to  the  police.

 Rise  in  Price  of  Electronic  Items

 11017.  SHRI  P.  M.  SAYEED:
 SHRI  M.  V.  CHANDRA.

 SHEKHARA  MURTHY:
 SHRI  A.  R.  BADRI-

 NARAYAN;

 Will  the  Minister  of  ELECTRONICS
 be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  the  pri-
 ces  of  electronic  items  have  risen  to
 a  record  high  after  the  Finance  Bill
 1979,

 (9)  at  so,  the  electronic  items  for
 which  the  prices  have  gone  up;

 (c)  whether  this  price  rise  on  elec-
 tronic  items  will  have  a  great  effect
 on  the  electronic  industry;

 (a)  if  so,  the  steps  Government  are
 considering  to  take  to  reduce  the  pri-
 ces  of  electronic  items  to  help  the  ir
 dustry;  and

 (e)  whether  Union  Government  are
 considering  to  give  some  concession
 by  reducing  the  excise  duty?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 IN  THE  DEPARTMENTS  OF  ATO-
 MIC  ENERGY,  ELECTRONICS
 SCIENCE  AND  TECHNOLOGY  AND
 SPACE  (PROF.  SHER  SINGH):  (a)
 ta  (e).  The  Finance  Bill  for  1979-80,
 notified  the  following  increases  in  ex:
 cise  duties  on  8008  electronic  pro-
 ducts  and  increases  in  customs  duties
 on  computers  and  components:

 Excise  duties  :

 (i)  TV  sets,  tape  recorders
 and  cornbination  sets
 costing  more  than  Re.
 500  and  computers  =.  +£10%
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 i)  Radio  Recsivers  having my
 more  than  three  band,,
 calculators  (all
 types)  stereo  ampli-
 fiers,  speakers  and
 speaker  systems,  TV-
 radio  combination  sets
 and  Record  Players.  +5%

 (ii)  All  items  under  excise
 tariff  head  68  +3%

 Customs  Duties:

 Computer  Systems  +14%

 Electronic  Components  +  37°6%

 Klectranic  Equipment  + 14%  ८०  18%

 These  increased  duties  came  into  effect
 from  March  J],  1979,  As  such  it  is  too
 early  for  the  impact  of  these  increased
 duties  on  the  prices  of  electronic  pro-
 ducts  to  become  manifest.

 Import  of  Electronics  Know-how

 I08.  SHRI  P.  RAJAGOPAL  NAI-
 DU  Will  the  Minister  of  ELECTRO.
 NICS  he  pleased  to  state:

 (a)  whether  the  Electronic  Depart-
 ment  is  identifying  areas  requiring  im-
 Port  of  know-how  at  the  Research
 Development  and  production  level;  and

 (b)  if  so,  the  area  identified?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 IN  THE  DEPARTMENTS  OF  ATO-
 MIC  ENERGY,  ELECTRONICS,
 SCIENCE  AND  TECHNOLOGY  AND
 SPACE  (PROF.  SHER  SINGH):  (a)
 and  (b).  A  list  of  electronic  systems,
 €quipment,  and  components  for  the
 Production  of  which,  foreign  technical
 °olaboration  will  not  normally  be  per-
 Mitted  hag  been  finalised,  and  is
 tlached.  The  list  is  iHustrative  in

 character  and  so,  for  products  not  in.
 ६५१९६  in  it,  import  cf  know-how
 Would  not  be  automatically  permitted
 Without  consideration  of  the  merits
 in  individual  cases  by  the  Departmen
 of  Eleetyonics,

 Illustrative  List  of  Electronic  systems,
 Equipment,  and  Components  for  which
 Import  of  Know-how  would  not  be

 permitted.

 General  purpose  transistors  &  Diodes
 Wirewound  Resisters  and  Potentio-
 meters  other  than  professional  type.
 Paper  and  Mica  Capacitors,  consumer
 grade  Variable  Capacitors  and  Trim-
 mers,  Loudspeakers,  Ferrites  (exclud-
 ing  some  types  of  pot  cores),  TV  De-
 flection  Components,  Transformers,
 Chokes  and  Coils,  Radio  Receiver,  TV
 Receiver,  Tape  Recorders,  Record  Play.
 ers  changers,  PA  systems,  Electronic
 kits/toys,  Oscilloscope  50  MHz  ang  be-
 low  Digital  Multimeters.  Digital  Volta.
 meters,  Audio  and  Low  Frequency  Os-
 cillators  ang  Signal  Generators,  Video.
 Pylse  Distribution  Amplifiers,  Wob-
 buloscope,  TV  Pattern  Generator,  X-Y
 Plotter,  GRT  Display,  Ultrasonic  and
 Eddy  Current  Flaw  Detectors  Annu-
 ciators,  Power  Line  Carrier  Commu-
 nication  System  Paper  tape  readers
 and  punches  for  use  with  computers,

 Funds  for  construction  of  Buildings  by
 Central  Forensic  Science  Laboratory

 at  Hyderabad

 11019.  SHRI  P.  RAJAGOPAL  NAI-
 DU:  Will  the  Minister  of  HOME  AFF-
 AIRS  be  pleased  to  state:

 (a)  whether  any  funds  were  allotted
 for  the  construction  of  buildings  of
 Central  Forensic  Science  Laboratory
 at  Hyderabad;  and

 (b)  the  stage  of  work?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  Yes,  sir.

 (b)  A  contract  has  been  awarded  for
 the  construction  of  Central  Forensic
 Science  Laboratory  building  in  the
 Central  Forensic  Institutes  complex
 at  Hyderabad  on  the  4th  April  970

 and  the  construction  has  commenced.
 It  is  hoped  construction  of  the  build-
 ing  will  be  completed  by  1980,
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 Particular,  of  Criminals  hanged  in
 978

 11020.  SHRI  DHARM  VIR  VAS-
 ISHT:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a8)  whether  it  is  a  fact  that  no  re
 cord  was  maintained  of  hanging  of
 criminals  in  the  country;  if  so,  why;  if
 not,  the  figures  with  the  names  and
 addresses  of  the  persons  hanged  with
 the  names  of  jails  in  eact  case,  in
 the  year  1978;  and

 (b)  the  reform  if  any  contemplated
 by  Government  in  the  methods  of
 hanging?

 _THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  s.  D.  PATIL):  (a)  The  infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 (b)  No  proposal  for  any  change  in
 the  methods  of  hanging  is  under  the
 consideration  of  Government.

 Shortage  of  Cement  in  Maharashtra

 11021.  SHRI  VIJAY  KUMAR  N.
 PATIL:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  large  number  of  Government  and
 non-Government  construction  works  in
 Maharashtra  are  pending  due  to  ce-
 ment  shortage;

 (b)  whether  it  is  also  a  fact  that  the
 construction  of  Godowns  by  sugar
 factories  for  storage  of  sugar  is  held
 up  due  to  cement  shortage;  and

 (ce)  if  so,  whether  Government  pro-
 pose  to  allot  additional  quota  of  ce-
 ment  to  Maharashtra?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YADAV):
 (a)  and  (b).  There  is  a  genera)  ehort-
 age  of  availability  of  cement  in  the
 country  and  it  ie  ‘ikely  that  some
 ‘works  are  affected  due  to  the  shortage.
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 There  is  however  no  precise  informa-
 tion  regarding  the  nun.ser  of  Govern-
 ment  and  Non-Government  Works
 which  have  been  affected  due  to  this
 hortage.  In  so  far  ag  Sugar  indus--

 tries  in  Maharashtra  are  concerned,
 such  of  the  factories  which  fall  under
 large  and  medium  scale  sector  and  are
 registered  with  Central  sponsoring
 authorities  like  Indian  Sugar  Mills
 Association  and  National  Federation
 of  Co-operative  Sugar  Mills  Associa-
 tion,  are  allotted  cement  by  the  Re-
 gional  Cement  Controller  directly  on  a
 quarterly  »asis  subject  to  availabiliy
 of  cement  under  Central  Category.

 (९)  In  view  of  some  additional  avaul-
 abihty  expected  during  quarter  April—
 June,  979  the  State  of  Maharashtra
 has  already  been  given  an  additioni]
 allocation  of  49,500  tonnes  of  cement
 ever  and  above  the  baSic  allocation  of
 4,95,000  of  tonnes  per  quarter.  Keeping
 in  view  the  likely  short  fall  in  supplies
 from  imported  cement  due  to  conges-
 tion  in  Bombay  port,  further  alloca-
 tion  of  25.000  tonnes  has  8050  been
 released  to  the  State  from  certain
 cement  factories,

 Posting  of  Police  Constables  at
 Residences  of  District  Collectors  and
 District  Superintendents  of  Police

 11022.  SHRI  VIJAY  KUMAR  N.
 PATIL:  Will  the  Minister  of  HOME
 AFFAIRs  be  pleased  to  state:

 (a)  what  are  the  rules  for  posting
 police  constables  at  the  residence  of
 District  Collectors  and  District  Sup-
 erintendents  of  Police;

 (b)  whether  there  is  any  restriction
 on  the  number  of  these  constables  t*

 be  on  duty  at  a  time;

 (¢)  how  many  other  Government
 servants,  such  ag  peons,  cooks,  etc.  are

 supposed  to  be  on  duty  at  the  residen-
 tial  quarters  of  these  officers:  and

 १8)  whether  Government  propose  °

 get  over  the  British  legacy  and  reduce
 the  expenditure  on  such  servants?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (d).  The  required  information  is
 being  collected  from  the  State  Govern-
 ments  and  will  be  placed  at  the  Table
 of  the  House  in  due  course.

 पांचवों  पंचवर्षीय  धोजमाजधि  में  विभिन्न
 श्रेणियों  में  परामर्शवाताशों  की  वियक्ति
 11024.  शी  अ्नन्तराम  लायसबाल  :

 श्री  गंगा  भक्त  सिहः
 क्या  योजना  मंत्रों  यह  बताने  की  कृपा  करेगे  कि:

 (क)  क्या  यह  सच  है  कि  पांचवीं  पंजवर्षीय
 योजनावधि  के  दौरान  योजना  आझायोग  ने  विभिन्न
 श्रेणियों  में  परामशंदाताओं  को  नियुक्त  किया
 जो  एक  निश्चित  बेतन  पाते  थे  और  योजना  झायोग

 4
 बेतन  चिढुठे  (पे  रोल)  में  भी  शामिल  नहीं

 (ख)  यदिहां,  तो  ऐसे  परामशंदाताश्ों  की

 लियू
 क्ति  के  कया  कारण  है  जिन  के  कारण  योजना

 के  नियमित  कर्मचारी  पदोक्षति  के  झवसरों
 से  बंचित  हो  गये  है  ;

 (ग)  इन  परामशंदाताभ्रों  की  नियुक्ति  तथा
 इन  की  की  शर्तें  किन  नियमों  से  शासित
 होती  हैं  ;  भौर

 करम वा
 31  मार्च,  979  को  ऐसे  कितने

 किये  गये  श्र  कितने  परामर्श-
 दाताओ्रों  ने  के  बाद  योजना  प्ायोग  छोड़
 दिया  झौर  उन  में  से  प्रत्येक  ने  योजना  प्रायोग  में
 कितती  भ्रवधि  तक  कायें  किया  ?

 178

 योजना  संज्ञासय  में  राज्य  मंत्री  (औ  #%सर्ुरई
 रहमान)  :  (क)  जी,  हाँ।  परामर्शदाताभों  को  उनकी

 समम
 के  लिए  प्रतिमास  एक  नियत  शुश्त  दिया

 जाता  है  ।

 (=)
 परामशंदाता  विभिन्न  विधयों  के  विशेषश

 होते  हैं  भौर  ऐसे  विशिष्ट  भ्रध्ययनों  को  करने  के
 लिए  नियुक्त  किए  जाते  हैं  जो  योजता'  प्रायोग
 के  लिए  तात्तकालिक  महत्व  के  होते  हैं  परन्तु
 जिन्हें  प्रायोग  के  प्रभागों  में  उनके  दिन  प्रति  दिल
 के  कार्य  के  रूप  में  सामान्यतः  नहीं  किया  जा
 सकता  है  ।  परामर्शदाताप्रों  को  योजना  भायोग
 के  नियमित  कर्मचारियों  के  रूप  में  नहीं  माना
 जाता  है  धौर  उन्हें  किन्हीं  मियमित  पदों  पर
 नियुक्त  नहीं  किया  जाता  है।  इसलिए  उनके  द्वारा
 झायोग  के  कर्मचारियों  को  पदोन्नति  के  उनके
 झवसरों  से  वंचित  किये  जाने  का  प्रश्त  उपस्थित
 नहीं  होता  ।

 -  (ग)  परामर्शी  कार्यों  के  लिये  विशेषज्ञों  का
 अयन  प्राय:  विश्वविश्ञालयो,

 पनुसत्थार
 संस्थानों

 तथा  वैज्ञानिक  भौर  तकनीकी  से  किया
 जाता  है  ।  उन्हें  एक  नियत

 ह
 की  प्रदायगी

 पर  नियुक्त  किया  जाता  है  वे  नियमित
 सरकारी  कर्मचारियों  के  प्रनुलाभों  के  लिए  पात्र
 नही  होते  हैं  7  प्रायोग  में  उनके  कार्य  की  भ्रव्ि
 साधारणत:  एक  वर्ष  तक  होती  है  प्रावश्यकता
 होने  पर  इसे  वित्त  मंत्रालय  की  से  बढ़ाया
 जा  सकता  है  ।

 (घ)  दिनांक  3:-3-i979  को  गोजता
 झामोग  में  30  'परामर्थदाता  थे  1  वर्ष  i975
 से  प्रब  तक  3  वर्ष  तक  की  अवधियों  के  लिए
 काम  करने  के  बाद  5.0  परामशैंदाताशों  ते  योजना
 झायोग  को  छोड़  दिया  (सूती  संलग्न है)  |

 गैर-सरकारी  परामशंदाता  जिन्होंने  974,  975,  976,  977  भर  978  में  योजना  नाषोग  में  कार्य
 सम्भाला  भौर  बाद  में  छोड़  कर  गए  ।

 a

 wa  arr  योजना  झायोग  में कार्य  =  योजना  झायोग  को
 to  durant  की  तारीख  छोड़ने  की

 2  3  *  4

 t  श्री  एस०  पी०  सैँढी  I-6-74  3I-5~76

 2  श्री  एस०  जेन  कामत  I~6+74  3i—5—75

 3  श्री  ध्रार०  रवि  I~6-74  34-5—75

 4  े के0  एम0  पंणिक्कर  39~8—74  1-8-7
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 5  श्री  ए0  पी0  सक्सेना  .  न  i8+9-75  3i-2-78

 6  की झार0 के0 जुत्शी Fo  जुत्शी  .  .  नि  25-8-75  6176

 7  श्री  बा"  To  भटनसागर  न्‍  I7—2+75  3l~7=76

 8  श्री  ग्रार०पी0 एस0  जौहर  कर  27-12-75  ll-0-76

 9  श्री  अशोक  श्रीनिवासन  :  .  .  I--76  19-1=78

 0  0  ननिता  तोलानी  .  क  l6--76  5-12-76

 2  श्री  श्याम  सुन्दर  एस0बी  0वी0  «  .  I--76  16-12=77

 i2  श्री  डी0  पी0  स्ययर  (सेनानिवृत्त  सलाहकार)  .  I-5~76  3I-7-76

 AD  है |  (श्रीमती)  तारा  गोपालदास  .  .  28-68-76  3i~5—77

 i4  भी  टी  0  वैवनाथ  :  .  6-76  L4~2-77

 १5  |  के0पी0 धार0  waz.  ‘  1-6-76  l-7-77

 t6  श्री  सुये राव  .  .  l6-7-76  30-II—78

 17  श्री  जी०  को०  विश्नोई  .  1-576  304-77

 i8  श्री  पंकज  जैन  ‘  .  l4-7~76  16  78

 १9  श्री  आर0  बेकटेशन  क  I6-7=-76  31-10-78

 20  ी  मावी  चन्द्र
 '  14-7-76  L3-7=78

 2.  श्री  fro  रवि  5~6-76  31-10-77

 22  भी  ra  बी0  कृष्णम,ति  2—2-75  3I-2—78

 23  श्री  एन0  श्विनाथन्‌  Il  8-76  I5-0~76

 24  श्री  to  fro  शाह  ‘  3-76  30-6-78

 25  श्रीएस0 के0  मजुमदार  .  8-4-76  15-2-78

 26  श्री  एन0  एस  0  एस  0  नारायण  .  17=3°76  29-  8-77

 २१7  श्री  दीए  दीए  भारतीय  I-3-76  3-3—78

 28  ड  रितु  पानन  1-76  6-10-78

 29  मरी  एुदेश  सामल  नवम्बर,  76  31-12-78

 30  0  श्रीमती मीना  म्प्ता  ‘  ५  37576  Sin  12-78

 ह: ह अ  ्ा0  भगत  सिंह  A  7976  3i~2~78
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 343  श्री  छुलदीप  भायुर  ब्

 33  श्री  प्रमोद  माथुर

 34  बा.  सी0  एस0  मालवीय

 35  ढा0  बशीर  प्रहमद

 36  हा0  प्रशीष  नन्‍दी

 37  श्री  सजल  लाहिरी

 38  श्री  झ्ार०  सी०  बकशो

 39  श्री  एस0  सुब्रमण्यन्‌

 40  श्री  ए0  #70  जे0  श्रागा

 Al  श्री  पी0  कल्याण

 42  श्री  बाई0  पी0  सिहल

 43  श्री  के0  श्याम  सुन्दर

 44  श्री  भार0  वासुदेजन

 45  मी  सुरेद्ध  सिह

 46  श्री  भ्रजय  छिन्बर

 47  ढो०  समर  सिह

 48  श्री  एम0  एन0  ल्रिपाठी

 49  श्री  पी0  वी0  नारायणन

 50  श्री  जगदीक्ष  राव  *
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 .  111-77  3i-3-79

 .  11-8977  12-10-78

 1-877  27-96-77

 1462977  26-4-78
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 Size  of  Anmual  atig  Five  Year  Plan  of
 West  Bengal

 11035.  SHRI  ट  R.  MAHATA:  Will
 the  Minister  of  PLANNING  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  Cen-
 tral  Government  have  reviewed  the
 Position  on  the  size  of  the  annual  plan
 and  the  five  year  plan  for  the  West
 Bengal  Government  in  the  light  of
 discussions  helg  recently  between

 West  Bengal  Government  representa-
 tives  and  the  Planning  Commission;
 and

 (b)  if  go,  the  detaily  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 FAZLUR  RAHMAN):  (a)  and  (b).
 The  Annual  Plan  for  1979-80  and  the
 Five  Year  Plan  of  West  Bengal  are
 being  finalised  in  consultation  with
 the  State  Government.
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 सीमेंट,  खोहों  ौर  बिजली को  कनी के के  कारण
 ब्रोच्तोतिक  उत्पादत  में  कमों

 11026,  श्री  मुदशअ  :  क्या  उद्योग  मंत्री
 यह  बताने  की  कृपा  करेगे  कि  :

 की
 क्या  वर्ष  i978  से  झ्रौद्योगिक  उत्पादन

 नह  ‘
 में  प्रपेक्षित  वृद्धि  की  बजाय  गिरावट

 a  ;

 (ख)  क्या  दोषपूर्ण  प्रायोजन  के  कारण  सीमेंट,
 लोहा,  बिजली  आझादि  का  भारी  प्रभाव  रहा  है,
 जिस  से  विकास  दर  पिछले  वर्ष  की  अपेक्षा  घटकर
 झाषी  रह  गई  है  ;

 (ग)  क्‍या  सरकार  शौर  उद्योगों  के  बीच
 इस  आहरी  खाई  को  नही  पाटा  गया  है  ;

 (घ)  यदवि  हां,  तो  श्रौद्योगिक  विकास  की
 बाघायें  दूर  करते  हेतु  कौन  सा  कदम  उठाया
 जायेगा  तथा  कब  तक  उठाया  जायेगा  और  विकास
 का  लाभ  समाज  के  मिम्ततम  स्तर  के  व्यक्तियों
 को  कब  तक  प्राप्त  होगा  शौर  यदि  नही,  शो  इस  के
 क्या  कारण  हैं  ?

 उद्योग  मंदालय से  राज्य  मंत्री  (श्री  जगदम्बी
 प्रसाद  यारव  ):  (क

 भर)
 a)  यह  सच  नहीं

 है  कि  वर्ष  os  उत्पादन  में
 गिरावट  आई  ,  प्राप्त  भॉकड़ों  के  प्रनुसार,  1978

 उत्पादन  7977  में  हुए
 उत्पादन  से  6.8  प्रतिशत  प्रधिक  था।

 के  उत्पादन  में  2.3  प्रतिशत  तथा  विद्युत्‌
 %  oii  प्रतिशत  की  वृद्धि हुईं  ।  किन्तु

 के  उत्पादनों में  4  प्रतिशत तक  गिरावट
 इस्पात  के  बड़ी  मात्रा  में  हुए

 क्
 4

 न  सी

 जाने

 कलैंडर  वर्ष  के  ग्राधार  पर  उत्पादित  वस्तुभों
 निर्यात  के  अलग  प्रलग  प्रांकड़े

 है  -
 ै  न

 97¢°79  के  बारे में
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 है  तथा  उद्योगों  से  सम्बन्धित  मंत्रालयों  की
 गतिविधियों  का  समत्वय  करेती  है।  सकतीकी
 विकास  के  महानिदेशालय  उद्योगों  से  सम्बन्धित

 मंत्रालयों  रचा  थोजना  झायोग  में  भी
 उच्च  झ्रधिकार  प्राप्त  निगरानी  प्रकोष्ठ  कार्य  कर
 रहे हैं ।  कच्ची  सामग्री  की  कमी  का
 लगाने  तथा  सुधारात्मक  उपायों  पर  शीघ्रता
 से  निर्णय  करमे  के  लिए  सचिव  स्तर  पर  भी
 दो  समितियों  का  गठन  कर  दिया  गया  है  ।

 Setting  up  of  Cement  Factories  based
 on  Lime-stone  in  Gulbarga,  Karnataka

 027  SHR  8  R  REDDY:  Will  the
 Minister  of  INDUSTRY  be  pleased

 to  state:

 (a)  whether  Government  are  aware
 that  large  quantitics  of  lime-stone
 deposits  are  found  in  Gulbarga  district
 (Karnataka)  ;

 (b)  if  so,  whether  any  survey  in
 this  regard  has  been  conducted  by  the
 Government  and  jf  so,  the  details
 thereof;

 (९)  whether  Government  would  con-
 sider  in  view  of  the  cement  shortage
 in  India  to  encourage  cement  factories
 in  that  area;  and

 (d)  if  so,  the  details  regarding  the
 scheme  of  Government  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 and  (b),  As  per  the  records  avail-
 able  with  Cement  Research  Institute,
 teere  are  288.80  million  tonnes  of
 measured  reserve  and  18,006.89  million
 tonnes  of  inferred  reserve  of  cement
 grade  lmestone  deposits  in  Gulbarga
 aijstrict,

 (९)  and  (a).  There  are  already
 three  existing  cement  plants  कुछ  the
 District  Gulbarga  as  follows:
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 rs  Name  of  the  ty  Locati  Capaci
 No  at  ne

 (in  lakh  Nana

 t  Associated  Cement  Companies  Ltd.  .  Shahabad  5°74
 2  Do.  Wadi  4°00

 3  Car  Ltd.  .  Kurkunta  2°00

 Besides  these,  a  letter  of  intent  has
 een  issued  to  M/s,  A.C.C.  Ltd.  for  ex-
 pansion  of  their  Wadi  factory  by  5.00
 Jakh  tonnes  per  annum.  Their  appli-
 cation  for  further  expansion  by  another
 7.00  lakh  tonnes  is  being  processed.
 Two  more  applications  of  Karnataka
 State  Industrial  Development  Cor-
 poration  and  M/s.  Daccan  Alkali  Ltd.
 for  settting  up  of  cement  plants  at
 Chittapur,  Distt.  Gulbarga  are  also
 being  processed,

 सारत  हैथी  इलेक्ट्रीकलस  लिसिटेइ  को  चादा

 11028.  डा०  लक्ष्ती  भाशयण  पांडेय:  क्या
 उच्चोग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्‍या  सरकार  को  ध्यान  7  अ्रप्रैल,
 979  के  'इण्डियन  एफ्सप्रैस'  में  प्रकाशित  इस

 समाचार  की  शोर  गया  है  जिसमें  अताया  गया
 है  कि  भारत  हैवी  इलेक्ट्रीकलसल  लिमिटेड  द्वारा
 विभिन्न  विदेशी  और  भारतीय  कारखानों  को  पर्याप्त
 माता  में  माल  सप्लाई  न  करने  के  कारण  उसे
 भारी  धादा  होने  की  सम्मावता  है,  श्रौर  यदि
 हां,  तो  इसके  क्‍या  कारण  हैं  ;

 (क्ष)  निविदाभों  के
 द  ४

 गर  सप्लाई  न  किये
 जाने  के  कारण  कितनी  होने  का  श्रतुमान
 है  ;  ज्रौर

 e  7

 है?
 (ग)  कितनी  तिबिदायें  ब्भी  तक  प्रनिर्णीत

 जद्योग  संत्रतलप  सें  राज्य  संत्री  भी  जगदम्तों
 प्रसाद  बायन) :  (क)  जी,  हां  v  हाल  के  महीनों
 में  बी०  एच०  fo  एल०  मे  टर्बाइनों,  स्विचगियरों
 इत्यादि  के

 ड्
 ऋपादेश  खोये  हैं  क्योंकि  उपलब्ध

 प्रौद्योगिकी  के  प्राधार  पर  विभिन्न  उत्पादों  के
 लिए  भ्राहकों  की  विशिष्टियों  को  पूरा  कर  पाने
 में  यह  समर्थ  नहीं  था  t  ge

 ८
 रण  जहां

 दो  ०एच०  te  एल०  ने  क्रयादेश  बोये  हैं,  संलग्त
 विवरण  मेंदिए  गए  हैं  1

 शा)  तथा  (ग)  इस  अ्रवस्था  में  हस  प्रकार
 के  चाहे  का  सही  प्रतुमान  तथा  झनिणणत  निविवाझों
 की  संध्या  बताना  कठित  है  ।

 विवरण

 अपने  उत्पादों  के  लिये  कपादेश  करने
 में  |. /  एच  ई  एश०  के  समर्थ  न  हो  पा  के

 निम्नलिखित  पांच  झुदाहरण  हाल  ही  में.  सामने
 जावे  हैं

 (4)  विद्यमान  डिजाइनों  के  प्राधार  पर
 29८67.5  में०  वा०  के  लिये  मैन
 हिन्दालको  द्वारा  भपेक्षित  तकतीकी
 विशिष्टियों  को  fre  एच०  ई०  एल०  पूरा
 तहीं  कर  सका  1  हिन्दालकों  ने  बी०
 एच०  fo  एल०  तथा  सीमेन्स  के  एक
 कंसाटियम  को  क्रयादेश  दिया  है  जिसके
 प्रन्त्गत  एक  पूर्ण  &o  जी०  तथा  दूसरे
 दी  जी०  का  लगसग  50  प्रतिशत
 सीमेत्स  उपलब्ध  करा  रहा  है  |  क्रपादेश
 का  मूल्य  लगभग  lo  करोड़  रुपये
 था।

 (2)  स्टील  अ्रधारिटी  श्राफ  इण्डिया  में  30
 करोड़  रुपये  मूल्य  के  पचि  60  एम०

 डब्ल्यू०  र्द्बी  जनरेटर  सप्लाई  करने  कें
 लिए  एक  निविदा  जारी  की  थी  t
 बी०  एच०  ई०  एल०  इस  सप्लाई  की
 बोली  लगाते  में  असमर्थ  था,  क्योंकि
 ग्राहकों  द्वारा  भ्रपेक्षित  मशीनों  की  तकनीकी
 'विशिष्टियां  पूरा  करता  इसके  लिए
 सम्भव  नहीं  था  i

 (3)  लगभग  8  करोड़  रुपये  ्य  के
 2>  60  एम०  इब्ल्यू०  की

 सप्लाई  करने  के  लिए  साइप्रस  ने  विश्व
 ढेंढडर  दिये  थे  ।  बी०  एच०  ई०  एल०
 इसमें  अपने  भाव  नहीं  दे  सका  |
 क्योंकि  प्राहक  द्वारा  अपेक्षित  तकतींकी
 विशिष्टियां  पूरी  करने  में  यहू  समचे
 नहीं  था  1
 टाटा  इलेक्ट्कू  कम्पनी  की  500
 एम०  ढंव्ल्यू ०  के  ट्राम्बे  पावर  प्लांट  के
 लिए  बी०  एच०  ईं०  एल०  ने  भ्रपने
 500  एम०  डब्ल्यू०  बायलरों  के  साथ
 i8  am  आयलर  प्राक्सिलरी  मोंटरों

 की  पेशफेश  की  की  7  यथपि
 है  ह

 (4)

 fo  एल०  की



 स  जेन  में  यह  एक  खतरा  है  ।
 गद्मपि  बी० एच  ako  एल०  ने  एस०
 एफ०-6  टाइप  स्विथगिमर  बनाने  को
 योजना  बनाई  थी

 हद  ट्
 झभी  तक  ऐसा

 किया  जा  सका  यह  पश्चिम
 की  सीमेंस  के  साथ  प्रस्तावित

 व्यापक  करार  के  प्रन्तगेत  भागने  वाले
 उत्पादों  में  से  है  ।

 मणिपुर  मे  सलाई  गई  धार्मिक  पुस्तकें

 11029.  शी  राधवजों  :  क्‍या  चह  मंत्री  यह
 बताने  की  कपा  करेंगे  कि  :

 (क)  कया  केन्द्रीय  सरकार  को  पता  है  कि
 जनवरी,  979  %  मणिपुर  में  गीता,  रामायण  और
 शम्य  धार्मिक  पुस्तकें  सार्वजनिक  रुप  से  मीताई
 नैशनल  फ्रंट  द्वारा  जला  दी  गईं  थी  बौर  हिन्द
 धर्म  तथा  हिन्दुओं  के  विरुद्ध  धृणा  उत्पन्न  करने
 वाले  कार्य  भी  किये  गये  पौर  यदि  हां,  तो  तत्सम्बन्धी
 ब्यौरा  क्या  है  ;

 पख)  क्‍या  यह  भी  सच  है  कि  2  मार्च,
 i979  को  'एबॉगाई  में  समाज-विशोधी  तत्वों  द्वारा

 हित्दुभों  पर  पात्रमण  किया  गया  था  ,  भौर

 (ग)  इन  गतिविधियों  को  रोकथाम  करने  शोर
 यह  सुनिश्चित  करने  के  लिए,  कि  साम्प्रदायिक
 देष  ने  बढ़े,  करब्ीय  सरकार  क्या  कार्यवाही  कर
 रही  है?

 गुह  कं  मे  राज्य  मंत्री  (भी  धतिक  लाल
 मष्चल)  :  (क)  से  (ग).  राज्य  सरकार  से
 सूचना  एकत्न  की  जा  रही  है  ौर  सदन  के  पटल  पर
 रख  दी  जाएगी  i

 विदेशों  सिल्ननरियों  का  है.  भारत  में  भ्रणाछनीय
 कार्यों  में  लगे  होने  का  प्रारोप

 11030,  श्रोशाधवजी  :वया  गृह  मंत्री यह  बताने
 की  क््पा  करेगे  कि  :  ०«  *

 (क)  क्या  केन्ीय  सरकार  को  पता  है  कि

 हु
 भारत  में,  विशेषकर  सणिपुर  राज्य  में,  विदेशी

 झवांछनीय  कामों  सें  लगी  हुई  है  ो
 धामिक

 |
 झौर  धुणा  उत्फ्स  कर  रही  हैं  जिस

 से  देश  के  विरुद्ध  हिसा  और  चिद्योह  पैदा  होता

 सु
 यदि  हां,  तो  इस  बारे  में  विधरण  कया  है  ;

 श्र

 2  कलहीय  सस्कार हू.  4  %  4  2
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 बंग्रालच  में  crew  मंत्री  फथ्नी  धरभिक  लाल
 ह... ह  :  (क)  धौर  (थ).  उत्तर

 मुर्द बेत
 में

 सभी  राज्य  धौर  संघ  शासित  क्षेत्र  या  तो  सुरक्षित
 या  प्रतिबंधित  क्षेत्र  है  और  हस  स्थानों  पर  जाते
 के  इच्छुक  विदेशियों  को  विशेष  परमिट  लगा  होता
 है।  ऐसे  परमिट  केवल  उन  मामलों  में  ही  दिए
 जाते  हैं  जब  संबंधित  व्यक्ति  के  बहा  जाने  की
 भ्रावश्यकता  सिद्ध  हो  जाए  ।  बंस्द्र  और  राज्य  सरकारों
 के  पास  उत  विदेशियों  से  निपटने  के  लिए  पर्याप्त
 शक्षितयां  हूँ  जिनकी  कोई  प्रतिकूल  कार्रवाई  संजर
 झाती  है  -  जब  मिशनरी  सहित  किसी  विदेशी  की
 झवाछनीय  गतिविधियां  झचवा  किसी  कानून  का
 उल्लंधन  ध्यान  में  भ्लाता  है  तो  उपयुक्त  कानून  के
 अधीन  उचित  कारवाई  की  जाती  है।  मणिपुर
 में  कोई  विदेशी  मिशनरी  नहीं  है  t

 Married  Girls  Burnt  for  dowry

 11031.  SHRI  KANWAR  LAL  GUP-
 TA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state;

 (a)  whether  it  is  a  fact  that  many
 married  girls  were  burnt  by  their  re-
 lations  and  others  for  non-payment
 of  big  amount  of  dowry  in  marriages
 in  Delhi  in  the  last  3  years;

 (b)  if  so,  the  number  of  such  cases
 along  with  the  detuils;

 (ey  what  specific  steps  Government
 hag  taken  to  see  that  such  incidents
 do  not  occur  or  are  minimised;  and

 (a)  how  many  challans  have  peer
 made  against  those  who  demanded
 dowry  before  marriage  in  Delhi  in  the
 Jast  three  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  and  (b).
 90  such  complaints  were  reteived
 during  the  period  978  to  1978,  In
 8३  of  these,  allegations  were  not  sub-
 stantiated.  Cases  have  been  registered
 in  the  remaining  9  cases.  The  details
 of  which  gre  given  in  the  Statement.

 {c)  A  proposal  ta  amend  the  Dowry
 Prohibition  Act,  96I  so  as  to  make  it
 More  effective  is  under  the  considera-
 tion  of  the  Government.  The  Govern-
 ment  have  also  amendeq  the  Central
 Governthent  Servants  Condact  Rules
 te  provide  thet  no  Goverment
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 servant  shall  give  or  take  or  apet
 the  giving  or  taking  of  dowry  or
 demand  directly  or  indirectly  from  the
 parents  or  guardians  of  a  bride  or
 bridegroom  as  the  case  may  be,  any
 dowry,

 (d)  Nil.

 Statement

 Details  of  the  cases  registered

 Ll  Case  FIR  No.  607  dated  26-i-76,
 U/S  307/30 /34  IPC  and  3/4  D.P.
 Act,  P.S,  Shahdara

 On  2l-l-76  Smt,  Surinder  Kaur
 W/o  Ujagar  Singh  r/o  1/5544,  Shivaji
 Park,  Shahdara,  was  admitted  in  Irwin
 Hospital.  In  the  first  jnstance,  she
 stated  that  she  accidentally  caught  fire
 from  gas  ‘Chullha’  while  working  on
 it,  Later  on  26-LI-76,  she  stated  that
 she  was  set  ablaze  by  her  in-laws  us
 they  were  insisting  her  to  bring  more
 dowry  to  which  she  was  not  prepared.
 The  case  was  initially  registered  U/s
 307  IPC  on  the  jatter  statement.  The
 section  was  changed  to  302/34  IPC  and
 8/4  D.P.  Act,  as  Smt.  Surinder  Kaur
 succumbed  to  injury  on  the  night

 between  28/29-l-76  This  case  was
 initially  investigateq  by  local  police
 and  later  on  the  investigation  was
 carried  by  Crime  Branch  and  the  case
 was  sent  as  untraced  on  11-9-77.  No
 arrest  was  made  in  this  case,

 2.  Case  FIR  No.  49  dated  24-1-77  U/s
 802  IPC  7.8.  Sader  Bazar

 Shri  Jagan  Nath  S/o  Khuki  Ram,
 2/4  Harijan  Basti,  Sarai  Rohilla,
 Delhi,  alleged  that  his  daughter  Bhag-
 wati  Devi  was  beaten  by  her-in-law
 due  to  non-fulfilment  of  demend  of
 dowry.  On  24-1-77  she  was  burnt  to
 death  by  her  mother-in-law  Smt.
 Angoorj  Devi  by  throwing  burning
 kerosene  stoye  on  her.  Initially  the
 case  wag  registered  U/S  307  IPC.
 Later  on,  after  the  death  of  Bhagwati,
 the  section  of  law  was  changed  to  302
 IPC.  The  case  was  challaned  on
 10-68-77,  The  atcused  Smt.  Angoori
 Devi  has  been  acquitted  from  the
 cours  of  Shri  WN.  C.  Ketcher,  ASD.
 08  26478,

 799९

 3  Case  FIR  No,  604  dated  10-3477  U/s:
 302  IPC  P.C,  Tilak  Nagar

 In  this  case,  Shri  Kundan  Lal  r/o
 ©-63,  Raghbir  Nagar,  J  J  Colony,
 reported  that  he  had  married  his
 daughter  Chhinde  with  Jagdish  Lal
 about  6/7  years  back.  Shri  Jagdish
 Lal  and  his  parents  demanded  financial
 aid  from  him  which  he  could  not  afford
 to  give.  He  suspected  that  his  daughter
 was  burnt  alive  by  her  husband,  हैं;
 was  transpired  during  investigation

 that  Shri  Jagdish  Lal  and  brother-in-
 law  of  the  deceased  were  not  present
 at  the  time  and  place  of  burning  of
 the  deceased.  The  deceased  was  not
 having  cordial  relations  with  her
 husband  and  then  she  committed
 suicide  by  setting  fire  to  herself,  A
 cancellation  report  in  this  case  was
 sent  on  14-6-78,

 4,  FIR  No.  400  dated  28-477  U/S  302
 IPC  P.S.  Gandhi  Nagar,  Delhi,

 The  above  mentioned  case  was  re~
 gistereq  on  the  complaint  of  Shri
 Puran  Mal  that  his  daughter  Smt.
 Laxmi  Guddo  was  murdered  by  her
 husband  and  her  in-laws  because  he
 could  not  pay  the  required  amount  of
 dowry.  During  Investigation  these
 allegations  could  not  be  substantiated
 and  it  was  found  to  be  a  case  of

 suicide  The  case  was  finally  Cancell-
 ed

 5.  FIR  No,  25  dated  27-5-77  U/S  302
 IPC  P.S.  Najaf  Garh

 This  case  was  registered  on  the  com~
 plaint  of  Shri  Mauji  Ram  who  had
 alleged  thag  his  daughter  Bala  Devi
 was  murdered  by  her  in-laws  because
 their  demand  of  money  wag  not  met
 by  him.  During  the  investigation,  it
 was  proved  that  the  deceased  had
 committed  suicide  by  burning  herself
 famd  accordingly  the  case  was  sent  as
 untraced.

 6  Case  FIR  No,  229  dated  i8-2-77
 U/S  302  IPC  P.S.  Katka}

 One  Manta  Kumari  w/o  Shri  Siri
 Niwas  r/o  Rly  Colony  Tughlakabad
 was  burnt  on  2005-77  in  her  house:



 aor  Written  Answers

 She  was  admitted  in  Sufdarjang  Hoss
 pital  where  she  expired  on  245-77,
 Inquiries  U/s  74  Cr.  P.C.  were  con-
 ducted  by  the  local  police.  Sh,  ह:  K.
 Gupta  father  of  the  deceased  alleged
 that  his  daughter  was  burnt  to  death
 by  her  husband  and  her  in-laws
 ‘because  he  could  not  give  more  dowry.
 On  this  report,  the  above  noted  case
 was  registered  and  investigated  by
 the  Crime  Branch.
 during  the  investigation  that  the
 deceased’s  cloth  had  cought  fire  acci-
 dently  in  her  house  while  carrying  an
 Angithee  <A  cancellation  report  was
 sent  on  15-6-78  in  this  case.

 प्‌  Case  FIR  No  0]4  dated  31-8-78
 U/s  302  IPC  P.S.  Karol  Bagh

 On  29-8-78  at  4.25  P.M,  an  infora-
 fion  was  receiveg  from  Police  Con-
 tro]  Room  that  one  lady  had  received
 some  injuries  in  her  house  No.  3911,

 Gali  No  28,  Ragharpura,  Delhi  A
 Sub-Inspector  of  Police  Station  Karol
 Bagh  reached  the  spot  and  found  that
 Smt,  Rakesh  w/o  Shri  Shiv  Nath  Puri
 wag  lying  dead  jn  her  kitchen,  After
 observing  usual  formalities  the  dead
 body  was  sent  for  postmortem  ex-
 amination  to  ascertain  the  cause  of
 death,  On  3l-8-78,  the  brother  of  the
 deceased  suspected  some  foul  play  in
 the  death  of  his  sister  Smt  Rakesh  due
 to  non-fulfilment  of  demand  of  dowry.
 Hence  the  above  mentioned  case  was
 registered  During  the  investigation
 the  complainant’s  version  could  not

 be  corroborated  and  it  appears  to  be
 a  case  of  suicide)  The  case  js  still
 under  investigation,

 %.  Case  FIR  No.  i278  dated  13-9-78
 ए/8.  302  IPC  P.S.  Gandhi  Nagar

 Thig  cas¢  wh  registered  on  the  state-
 ment  of  Smt.  Nirmal  Kaur  W/o  Amrik
 Singh  r/o  683,  Guru  Angad  Nagar,
 that  on  the  night  between  11/12-0-78
 while  she  was  sleeping,  her  husband
 Avarik.  Singh  set  fire  to  her  by  aprinkl-
 ing  kerosene  oll  an  her  clothes.  The
 gelations  between  husband  ang  wife

 MAY  18,  799
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 ‘were  strained  due  to  non-fulfilment
 of  demand  of  dowry  Amrik  Singh
 ‘was  arrested  and  challaned  who  is
 facing  trial  in  the  court  of  law,

 9.  Case  FIR  No,  207  dated  38-12-76
 U/s  302  IPC  Gandhi  Nagar,

 On  28-12-78  Smt  Gurmit  Kaur  W/o
 Avtar  Singh  was  admitted  in  L.N.J.P.
 ospital  with  burnt  injuries.  She
 stated  that  she  was  set  to  fire  by
 pouring  kerosene  oi]  on  her  clothes

 by  Smt,  Ranjit  Kaur,  mother-in-law,
 for  non-fulfilment  of  demand  for
 dowry.  Smt.  Ranjit  Kaur  has  been
 arresteg  and  the  case  is  still  pending
 investigation  for  want  of  C.F.S.L.;  re
 sult

 fat  इसेक्ट्रिकल्स  लिमिटेड  हारा  दिल्‍लों
 |!  पब्लिक  ,  हरिद्वार  शुल्क  के  रुप

 अंशदान  अद्ायभी

 11032.  श्री  बज  राज  सिंह  :  कया  रध्योण
 मंत्री

 हद
 बतान  की  कपा  करेंगे  कि

 (क)  भारत  हैवी  इलैक्ट्रिकल्स  लिमटेड
 कर्सचारियों  के  पब्लिक  सकल  हरिद्वार
 में  पढ़ने  वाल  बच्चो  के  शुल्क  के  १०  में  प्रति  बच्चा
 कितनी  राशि  मवा,  कर  रहा है  भौर  वर्ष  1978—79
 में  उस  ने  कुल  कितना  अंशदान  झदा  किया  ;

 (#)  वर्ष  i978-79  में  भारत  हैबी  इसे
 विट्ुकल्स  लिमिटेड,  हरिद्वार  मे  दिल्ली  पब्लिक

 स्कूल  पर  कुल  कितनी  राक्ति  किस  रुप  में  सर्च  की

 (ग)  मैनेजर  के  पद  हों मीचे  तथा  कपर  के
 पदों  वाल  कमेलारियों  के  कितने  बच्चे  बच  1976~

 Mg  oon
 इस

 रे
 पढ़े  भौर  वर्षे

 स्  न शन  भारत  इसक्ट्रिकल्स
 कर्मजारियों  से  झ्स्य  लोगों  के  कितने  बच्चे  इस
 में पढ़ें ;  शौर

 (३)  बच  1978-79  के
 में  कुल  फितमे  बच्चे  रहें  ?

 ब्योष
 हम

 भें
 लि

 मंत्री  (भी
 मग् पसाव  द...  "  ०  एच ०.  To  एल०

 स्क्म  fre  we  ई/  एल०,  हरिढार  को  i976-79
 दी  गईं  राज  सहायता  है र ड  पए  प्रति  बच्चा

 थी  1978-79  8
 ल्

 को  कुल  37,307  ६९
 की  राज  सहामता

 (का)  197a-79  &  किल्ली  पॉचलफ  स्कूल  पा
 थी न्यूज ४६० एल ०  हखिर  हारा  £ , ल  5.38  Lad

 सत्र  में  इस  स्कूल
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 ere  की  गयशि  ह ६  को  गई  थी,  जिसकए  ब्य!
 निम्न  प्रकार  हैं  ow

 (ara  etait  में)

 (a)  भवन पर  व्यय  3.95

 (2)  फर्नीचर  तथा  उपकरण  के  लिए
 अनावर्ती  राजसहायता  १.04

 (3)  बी०एच०ई०एल०  के  कर्मचारियों
 को  बच्चो  को  फीस  के  लिए  राज

 सहायता
 wae

 (7)  i978-79  @  दौरान  स्क्ज  मे  अध्ययन

 कर  रहे  बी०  एच०  fo  एल०  के  कर्मचारियों  के  बच्चों
 तथा  धन्य  बच्चों  का  ब्यौरा  निम्न  प्रकार  है  ol

 (i)  बी०एच०ई०एल०  के  कर्मजारियों  के  बच्चे

 (क)  प्रबन्धक  तथा  इससे  ऊपर  44

 (a)  sr  कर्मचारी  89

 (2)  7  i24

 (3)  1978-79  के  शिक्षा  सत्र  में  स्‍कूल
 में  फ्ल  357  बच्चे  पढ़  रहे  थे  ।

 सारत  हैती  इलेक्टरकिश्स  लिसिटेड  स्कूल,  रानोपुर,
 हरिद्वार

 TL033.  श्री  ह  राज  सिंह:  क्‍या  चद्योग  मंत्री

 निम्नलिखित  जानकारी  देते  बाला  एक  विवरण
 सभा  पटल  पर  रखेंगे  :

 (क)  भारत  हैवी  इलैक्ट्रिकल्स  लिमिटेड,  रामी-
 ९,  हुर्र  हॉरा  संकलित  था  सहायत।  प्राप्त

 अलेक  स्कूल  थे लम्बना  में  (1)  स्क्स  का  नाम  क्‍या
 क्या  है  (9)  संचालक  सिकोम  का  नाम  क्या

 i907  LS

 है.  (3)  िका  किए  का  हक  दी  जादी  है  (५)
 छाचों  की  कुल  संख्या  कितनी  @  (5)  कारखाना
 अमिकों  के  पुलों  बौर  पुक्षिय्ों की  संख्या  कितनी
 है  (6)  भरम्य  बच्चों  की  संख्या  क्या  है  (7)
 1978-79  के  दौरन  बी०एच०ई६०एल  हारा  कुल

 कितना  ध्यय  किया  गया  (8)  1979~80  के  लिए
 प्रस्तानिल चट  ब्या है 1  (9)  पुरुष  चपायावतों
 की  सब्या  कितनी  है  (10)  महिला  प्रध्यापकों  की

 संब्या  कितनी.  है  (11)  भ्रष्यापकों को  कुल  संख्या
 कितनी है  ,

 (@)  भारत  हैगी  इलैक्ट्रिकल्स  लिमिटेड,  हरिद्वार
 द्वारा  शिक्षा  पर  1978~79  के  दोरान  कितना  व्यय
 किया  गया  ;

 t

 (7)  1978-79  में  दो  केस््रीप  विज्ञालओों  पर
 कितना  ब्यस  किया  गया  ;  पौर

 (घ)  भारत  हैबी  इलैकिट्रकल्स  लिमिटेड  द्वारा
 1978~79  में  दिल्‍ली  पब्लिक  स्कूल  पर  कितना  व्यय

 किया  गया  ?

 (ख)  1978-79  में  बी०एच०ई०एल०,  हरि-
 द्वारा  द्वारा  शिक्षा  पर  28.57  लाख  रापए  व्यय
 किया  गया  था  ।

 (ग)  28.57  लाख  द्पये  में  से  दो  स्कूलों
 के  लिये  केस्द्रीय  विद्यालय  संगठत  को  to78-79
 में  i2.00  लाख  रुपये  की  राशि  की  प्रतिपू्ति
 की  गई  थी।

 (घ)  1978-79  #  दिल्ली  पब्लिक  स्कूल,
 औी०एच०ई०एल०  पर  राजसहायता  के  कृप  में

 L.4.  लाख  रुपये  ष्यय  किये  गये  से  जिसमें

 बी०एच०ई०एल०  के  कर्मचारियों  की  फीस  के  सिये

 झ्ाषती  राजसहायता  (0,37  लखे  रपये)  तथा

 फर्तीचर  व  उपकरणों  के  लिए  ब्रमावती  राजसहायता
 (loa  लाल  पने)  शामिल  हैं।
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 विवरण

 जिस  विज्ञाथियों  कारखाने  न्य  1978  विभिन्न  शिक्षकों  की संख्या  शिक्षकों
 स्कूल  का  नाम;  स्तरतक  की  कुल  के कर्म  बच्चों  79  में  शैक्षिक  की  कुल  टिप्पणी

 शिक्षादी  सख्या  चारियो  की  जी०एच०  कायों  के  ge  स्त्री  सख्या
 जती  है

 ह
 |  संख्या  ई०  एल०  लिए

 की  द्वारा  विशिष्ट
 संध्या  बजट

 गया  कर्स  (सशो ०
 व्यय  79-80)
 (प्रहायता
 अनुदान  /
 राजसहायता )

 2  3  4  5  6  7  8  9  i0  11

 i  Wo  uwotorwot
 शिक्ष।  बल्  बोर्द  |
 के  अध्यर्गंत

 बी  0एम0  हायर
 सेकेण्डरी  स्कूल
 लेकर  t--  0  234  तत्काल  7  25  57  43  44  26  i2  38

 उपलब्ध  साल  लाख
 नही  है  रपये.  रुपये

 2
 म्

 एम0  जूनियर
 हाई  स्कूल,
 सैंस्टर-  5  $  375]  t2  7  43

 3  बाल  मन्दिर  है
 प्राइमरी
 हमरा स्कूल  5  266  I  31  42

 ry  बाल  आरती (पी) 1
 स्कूल

 बेक्टर-  4  5  972  8  23  3)

 5
 nla एस  0  +
 सेक्टर]  के0,बी0  3263  कुछ  नही  4  i

 a  orto fo
 हल ०  नर्सरी

 ०“  को  to  473  —_  9  79

 2  जिशु  विहार
 Wee  eo) ete mh  9  307  ~  4  4

 4  राजी  ढोहस,
 _  9  A eres  Rowe  95
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 i0  M2

 केन्द्रीय  विधालय
 संगठन  के  प्रम्तर्गत
 9.  केन्द्रीय
 _बिधालय-1  7

 10.  केन्द्रीय
 _विद्यालय-11  8  98

 डी0पी0  एस  0
 शासी  निकाय

 I.  दिल्‍ली  पब्लिक

 स्कूल  8  361

 उत्तर  प्रदेश
 सरकार

 i2  ono  राजकीय
 उ0मा0  विद्यालय  30  352

 14.  बेसिक  प्राइमरी
 पाठशाला  5  247

 बी0एच0  Fo  एज0  द्वारा  3
 कोई  चे  नहीं  किया

 जाता  है  t

 30  34  64

 5  7  32

 8  21

 i6  कुछ  नहीं  l.

 भारत  हबी  इलेड्रिकस्स,  रातीपुर  हरिह्वार के  स्कूलों
 को  शंखया

 I034. ft  5.  राज  ६.
 ि  ना  शोष शी  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  भारत  हैवी  इसैक्ट्रिकल्स,  हरिहार
 दें  जून,  i975  तक  कितने  गि, अ  झौर  इस
 क्कूलो  को  कोन  चलाता  था  ;

 (ज)  लिक्षा  सस्‍्यानों  (फेन्ीय  तथा
 होतो  में)  के  कर्मचारियों  को  क्या
 बाते  हैं  ;  झौर

 |

 र

 23

 x  gan  में  स्कूल  wWogwotorro  की  शिक्षा

 समिति  हारा  चलाये  जा  रहे  थे

 (a)  जूत,  i975  में  शिक्षा  समिति  द्वारा
 चलायें  जा  रहे  स्कूलों  में  जो

 ि
 त्  ्

 बे  दो  श्रेणियों  है ।
 बे वे) र  में  बताये  बयें हूँ ।

 (प)  इस  समय  रानीपुर में  4  स्कूल हू  I  इनमें
 Be  स्कूल  बी०एच०ई६0एस0  शिक्षा  बप्रबर्घ  बोर्ड,
 जो  एक  रजिस्ड  सोसाइटी  है,  हारा  2  कोबीग  विशज्वालय
 संगठन  द्वारा,  !  उत्तर  प्रदेश  सरकार  द्वारा,  2  उत्तर

 ्  4  4
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 विवरण

 tro  एच0  ६ई0एल0  विद्या  मन्दिर  हाई

 moos  सदी हत  3

 2  3  4

 पये  श्पये

 1. प्रिसिपल  .  मे  700-I400  400-800

 2  जुतियर  हाई  स्कू्ल  के  लिए  प्रधानाध्यापंक  ,  _  300-600

 3  वरिष्ठ  प्रध्यापक  .  .  .  350-700  _

 4  कनिष्ठ  भ्रध्यापक  पेड  |  :  250-550  _

 5  हाई  सल्ल  कक्षाओ्ों  के  लिए  सहायक  प्रध्यापक  मे  _  250-550

 8  कनिष्ठ  भ्रध्मापक  ब्रेह-ा  .  220-430
 all

 7  6%  8  कक्षाओं  के  लिए  सहायक  प्रध्यापक  धत)  न  165-350

 8  शारीरिक  शिक्षा  प्रध्यापक  :  :  250-550  _

 oO  शारीरिक  प्रशिक्षण  प्रमुदेशक  ह  :  -  165-350

 i0  प्राइमरी  प्रध्यापक  i65~350  165-350:

 420  नर्सरी  भ्रध्यापक  .  165-950

 i2  प्रवोधशाला  सहायक  .  न  ह  185-305  465-305

 i3  बुक  सल्फर.  .  .  .  .  100-130  100-190

 दैर  worer  स्टाफ

 i4  तैश्ापात-सह-दहेश  क्लर्क  .  :  .  210-475  210-475

 i8  goto  so  हे  न  130-300  130"  300

 6  दन!  fo  सीक  .  न  न  ;  110-180  118-180

 ह 54  बक्तरी'  ह  .  ‘  ‘  ~  75-95

 i8  age  श्रेणी  के  धृर्णकाशिक  कर्मचारी  10-65  70-85

 दिसण a
 केन्द्रीय  विधालब  चमन  हारा  (नर्धादिद्र  भौेताप्रोआ  भवुचरण  किया  जाता  है  t  करेखीप  अक्ममिक

 जिका  क,  मई  दिल्ली से  सम्बद्ध 1  "
 }  a

 ad  err  इंटर  मीडिएट  शिक्षा  बोरे,  उत्तर  प्रदेश,  इलाहाबाद  तशा  उत्तर  प्रदेश  शिक्षा  विभाग  ह्वाा

 ध  ह  भहुतामों  का  भनुत्तण  किया  भाता  है.  1
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 red  40  इलेनिंट्रकल्स  लिमिटेड  कतला
 प्रकंध  बोईड,  हरिश्रारँ

 035  भरी  qe  tre  सिंह  :  नया  उस्तोग
 मती  यह  बताने  फी  कपा  करेंगे  कि

 (क)  भारत  हैवी  इलेक्ट्रिकल्स  लिमिटेड
 शिक्षा  प्रबन्ध  बोर्ड,  हरिहार  का  कब  ग्रठन  किया
 गया  था  धौर  प्रब  तक  इसकी  कितती  बैठक  हो
 चुकी  है  भर  क्या  उनमें  लिये  गए  निर्णय  क्ियान्वित

 .
 जा  भक्क  है,  यदि  नहीं,  तो  इसके  क्या  कारण

 (ख)  कया  भेल,  हरिद्वार  के  पास  अपने  स्कूलो
 को  सुचारू  रुप  से  चलान ेके  लिए  एक  शिक्षाविद  की
 नियुक्ति  बरसे  वा  प्रस्ताव  है  ,  श्रौर

 (ग)  भेल,  हरिद्वार  तथा  विल्‍ली  पब्लिक  स्कूल
 केबीच,  हरिद्वार  में  इन  स्कूनों  के  चलाने  के  सम्बन्ध
 में हा  करार  का  ब्यौरा  क्‍या  है  ?

 उद्योग  संत्रालय  में  राज्य  संती  (भी  लगवानी
 प्रसाद  [1 |  (क)  भारत  हैवी  एलैक्ट्रिकल्स लिसि-
 देह  के  शिक्षा  प्रबन्ध  ओ  का  गठत  फरवरी  41077
 में  किया गया  था  भौर  इससे  अैश,  977  से  काम
 करना  झुर  किया  ।  भ्रव  तक  बोर्ड  की  पांच  बैठकें  हुई
 है  और  हसके  मिर्णयों  को  भ्रप्तिकांशत  कार्यान्वित

 किया  गया  है  झौर  बाकी  कार्यान्वित  किए  जा  रहे  हैं  ।

 (@  को  रुप  से  लाने  के

 लिए  एक  विज  की  आ  करमे  का  प्रस्ताव
 विवाराधीम  है  y

 ग)  भेल,  हरिद्वार  भौर  दिल्‍ली  प्रब्लिक  स्कूल
 बीच  करार  की  प्रमुख  बातें  सलस्न  विवरण  में
 गई  है।

 (3)  केकल  प्रथम  पंच  करों  के  लिए  कुल
 L0  Sy  लाख  क्दए  तक  की  राचस्व  राज  सहायता  |

 दिल्‍ली  पस्लिक  हल  सोताँयटी  के  और  लीग  स्दिश्य
 भेल  के  तामित  व्यक्ति  होगे  ।

 (8)  दिल्ली  पब्लिक  स्कूल  का  अखिल  भारतीय
 होगा  भौर  यह  केस््रीय  शिक्षा  बो  से  सम्बद्ध

 गाँ।

 (7)  जाति,  धमें  भौर  समृदाय  मिएपेके
 सम्पूणं  भारत  से  सभी  अच्णो  को  प्रवेश  मिलेगा

 श
 निम्नलिखित  श्रेणियों  को  बरीयता  वी

 जाएगी  नर

 (क)  भेपन,  रानीपुर  के  कर्मचारियों  के बच्चे  |

 (सर)  सम्पूर्ण  भारत  से  भेल  के  कर्मचारियों
 के  बच्चे,  जब  यह  स्कूल  प्रनावासी  छात्र-व-
 बोडिंग  स्कूल  बन  जायेगा।  सकल  में
 अध्ययन  करते  के  लिए  मिस  ६. ह

 लु
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 Joint  Ventures  in  Bangla  Desh

 i086,  SHRIMATI  MOHSINA  KID-
 WAI:  Will  the  Minister  of
 INDUSTRY  be  pleased  to  state:

 (a)  what  is  the  nature  of  the  plans
 goint  venture  schemes  that  he  is
 taking  to  Dacca  as  a  follow  up  action
 after  Prime  Minister’;  visit  to  that
 country;

 (b)  whether  he  has  any  tindica-
 tion  as  to  where  Bangladesh  can
 help  India  in  our  industrial  develop-
 ment;  and

 (c)  whether  he  will  take  the
 house  into  confidence  about  his  pro-
 posed  visit  in  the  above  context?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)

 and  (b).  Industrial  projects  identi-
 fied  for  cooperation  between  India
 and  Bangladesh  during  the  visit  of
 the  Prime  Minster  to  Bangladesh
 relate  to  cement,  sponge  iron,  urea,
 and  infrastructural  facilities  required
 for  these  projects.  For  this  purpose
 it  has  been  agreed  that  discussions
 will  be  held  by  g  delegation  to  be
 herded  by  the  Union  Minister  of
 Industry,  Shri  George  Fernandes
 with  their  counterparts  in  Bangla-
 desh.  The  question  of  cooperation
 for  the  development  of  machine
 tools,  agro-based  rural  industries,
 minj  textiles,  agricultural  imple-
 ments  and  other  smail  scale  mdus-
 tries  was  also  discussed  during  the
 visit  of  the  Prime  Minister  and  it
 was  agreed  that  in  these  fields  col-
 laboration  between  the  two  coun-
 tries  coyld  be  forged  ahd  India  could
 extend  her  helping  hang  to  Bangld-
 desh  for  securing  economic  develop-
 ment  of  Bangladesh,  The  scope

 further  discussions  with  the  Bangla-
 desh  Government.
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 of  the  results  of  his  visit  to  Bangla-
 desh  and  has  also  referred  to  the
 scope  of  further  discussions  in  rea-
 pect  of  cooperation  between  the
 two  countries  on  industrial  projects.

 Marketing  and  Losses  of  Scooters
 Companies

 11037,  SHRI  K.  S.  VEERABHA-
 DRAPPA:  Will  the  Minster  of
 INDUSTRY  be  pleased  to  state:

 (a)  whether  difficulties  are  being
 faced,  by  the  scooters  factories  in
 Punjab,  Rajasthan  ang  Karnataka
 in  marketing  their  scooters;  and

 (b)  whats  the  extent  of  loss
 suffered  by  each  of  those  factories
 so  far  and  the  details  regarding  the
 programmes  of  Government  for
 making  these  facteries  profitable?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 and  (b)  The  extent  of  approximate
 loss  suffered  by  each  of  the  units  is
 indicated  below:

 3  Punjab  Scooters  Ltd.—
 Rs  3.99  lakhs  (during  977  and
 978)

 2,  Aravalli  Svachalit  Vahan,
 Alwar.—Rs,  103.16  lakhs  (upto
 $112.78)

 3.  Karnataka  Scooters  Ltd,
 Bangelore—Rs,  155,00  lakhs  (upto
 end  1978),

 The  main  difficulties  relate  to  pro-
 ductionising  and  marketing  of  the
 scooters  for  evoking  increasing  con-
 sumer  response.  Meastres  have
 been  taken  to  improve  the  produc-
 tion  of  Scooters  india  Ltd,  a  public
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 ing  their  impact  in  increased  pro-
 duttion  and  consumer  response  for
 these  scooters.

 Finalisation  of  Annual  Plan  of
 1979-80.

 11038,  SHRI  K.  s.  VEERABHA-
 DRAPPA:  Will  the  Minister  of
 PLANNING  be  pleased  to  state:

 (a)  whether  Annual  Plan  for  the
 year  1979-80  has  been  finalised;

 (b)  if  so,  what  are  the  details  of
 the  lay  oulg  and  the  targets  fixed
 thereunder;  and

 (c)  what  are  the  details  regarding
 the  rate  of  agricultural  and  indus-
 trial  growth  contemplated  under  the
 Annual  Plan?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN):  (a)  to
 (cy)  The  work  on  the  preparation  of
 the  Annual  Plan  1979-80  is  in  pro-
 fies,  and  the  document  will  be  pre-
 sented  to  Parliament  shortly

 Issue  of  Licence  to  General  Electric
 Campany

 11089.  SHRI  JYOTIRMOY  BOSU:
 Will  the  Minister  of  INDUSTRY  be
 Pleased  to  state:

 (a)  whether  General  Electric
 Company  of  India  Ltd.  (GEC),  a
 British  multinational  hag  recently
 been  issued  an  industrial  licence  to
 produce  six  new  items;

 (0)  if  so,  what  are  the  details
 thereof;  and

 (c)  the  reasons  why  this  British
 multinational  corporations  are  being
 allowed  to  expand?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PARSAD  YA-
 DAV):  (a)  Yes,  Sir.

 (b)  M/s  General  Electric  Com-
 pany  of  India  Limited  (GEC),  Cal-
 cutta  have  been  issued  an  industrial
 licence  dated  the  22nd  March,  079
 for  the  manufacture  of  following
 new  articles  of  switchgear,  at  their
 existing  industrial  undertaking  at
 Garden  Reach,  24-Paraganas  in  the
 State  of  West  Bengal;

 remeron:
 Annual
 capacity

 Ttemt  of  Manufacture  (on  maxi-
 mum  utili-
 sation

 bans)

 7  है  Nos.
 '  Clronit  Brakers  :

 75  KV.  730  MVA  +  ५  .  200

 35  KV,  toao  MVA
 66  KV,  2500  MVA  ’

 200

 2  4  KV  Ring  Majn  Switch  and  awitch  fuse  units  upto  a  rating  of  800  A,
 १
 600

 3  Contactors  AC  &  BC  upto  600  amp  tL  KV  (Conventional  airbreak  and  vac-
 cunt  type)  द  *  5,00,000

 4  LT,  Moulded  Case  Circuit  Breakers  upte  gooo  A  «..  «  »  2,500

 5.  Tap  Changers  for  furnace  and  power  tran#formers  ypto  a  rating  of  20  MVA
 a.  0७

 60  High  Voltage  control  panels  for  contro!  of  power  capacitors,  motors  ००५०  upto
 RV  ह...  voltage  ee  ह  नि  goo

 wteaanpeeete Onna  a  अब  नल  aera  eens  een ४2३  om  $
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 The  above  industrial  licence  has
 been  issued,  subject  inter-alig  to  the
 conditions  that  a)  the  party  would  be
 undertaking  to  export  0  per  cent  of
 their  annual  production  for  a  period
 of  five  years,  and  (ii)  the  company
 shall  comply  with  such  directives  as
 may  be  issued  by  the  Reserve  Bank
 of  India  under  Section  29  of  the
 Foreign  Exchange  Regulations  Act,
 1873  and  shell  reduce  the  non-resi-
 dent  interest  in  the  company  to  the
 level  stipulated  by  the  Reserve  Bank
 of  India  in  any  such  directive.

 (९)  The  above  mentioned  items
 fall  under  Appendix-I  to  the  Indus-
 trial  Policy,  973  and  the  larger
 houses  and/or  foreign-owneg  com-
 Panies  can  participate  in  this  line  of
 manufacture,

 Alleged  Delay  in  Atomic  Power
 Programme

 11040.  SHRI  JYOTIRMOY  BOSU:
 हार  8s.  S.  LAL:

 Will  the  Minister  of  ATOMIC
 HNERGY  be  pleased  to  state:

 (a)  whether  it  hag  been  alleged
 that  while  India’s  atomic  power  pro-
 gTamme  is  plagueg  by  delays,  their
 costs  have  been  escalating;

 (b)  if  go,  the  facts  thereof;  yand

 (ट)  the  action  taken  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 IN  THE  DEPARTMENTS  OF  EN-
 ERGY,  ELECTRONICS,  SCIENCE
 AND  TECHNOLOGY  AND  SPACE
 (PROF,  SHER  SINGH):  Yes,  Sir.

 (b)  Commissioning  of  the  second
 unit  of  the  Rajasthan  Atomic  Power
 Project  is  behind  schedule  besause
 the  full  quantity  of  heavy  water
 required  for  initial  filing  up  and
 cortmissioning  is  not  yet  available,

 The  Madras  Atontle  Power  Projact
 ated  the  Narora  Atumic  Power  ह.
 feet  ere  behind  side  owing”
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 delays  in  the  manufacture  of  some
 critical  nuclear  equipment  which
 cyuld  not  be  obtaineq  from  other
 sources,  The  cost  estimates  in  res-
 pect  of  the  Madras  Atomic  Power
 Project  and  the  Narora  Atom:c
 Power  Project  have  gone  up  by
 more  than  50  per  cent  of  the  original
 estimates  mainly  due  to  general
 escalation  arising  out  of  the  oil
 crisis,  additional  facilities,  design
 modifications  jand  improvements  not
 contemplated  at  the  time  of  project
 sanction  and  increase  in  statutory
 levies  like  customs  duty.

 (c)  Government  have  already
 made  arrangements  for  the  procure-
 ment  of  the  bulk  of  heavy  water
 required  for  the  initial  inventory
 and  the  balance  requirement  is  ex-
 pecteq  to  be  met  from  indigenous
 production  and  imports  to  enable
 commissioning  of  the  Unit-Ii  of
 RAPP  during  ‘1979,  Ag  for  MAPP
 and  NAPP,  all  efforts  are  being
 made  to  expedite  the  manufacture
 of  critical  nuclear  equipment.  Stric-
 ter  finencia}]  controls  are  being  exer-
 cised  to  minimise  cost  over-runs.

 Enguiry  against  Birla-owneg  Orient
 Paper  Mills

 ‘11041.  SHRI  ल  K.  KODIYAN,  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Union  Government’s  enquiry  into  the
 affairs  of  the  Birla-cwned  Orient
 Paper  Mills  hag  been  stayed  by  the
 Caleutta  High  Court;  and

 (b)  if  go,  the  details  and  Govern
 ment’s  reaction  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHT!
 JAGDAMBI  PRASAD  YADAV):  (०)
 and  (b}.  Yes,  gir.  The  Calcutta  High
 Court  haa  admitteg  a  writ  petition  of
 कत,  Orient  Paper  &  Industries  Ltd.,
 Amlai  and  bas  granted  injunction  and
 stay  from  the  Central  Goyemmen
 investigating  under  Section  (8  uf  the
 Industries  (Development  &  Regulation)

 “ae  Test:  The  Central  Government



 209  Written  Answers  VAISAKHA  26,  90i  (SAKA)  Written  Answers  230

 has  moveg  an  appeal  against  the  said

 Stay  Order  to  allow  the  appointed
 Committee  to  proceed  with  the  investi-
 gation.

 Appointment  of  Lower  Division  Clerks
 Recommended  by  Staff  Section

 Commission

 11042.  SHRI  T.  8  NEGI.  Will  the
 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 appointment  of  candidates  recommend.
 ed  by  the  Staff  Selection  Commission
 on  the  basis  of  written  test  and  type-
 writing  test  in  the  grade  of  Lower
 D.vision  Clerk  is  considerably  delayed
 owing  to  many  formalities  which  are
 to  be  completed  before  the  appoint-
 ment;

 (b)  whether  Government  propose
 to  take  ateps  to  simplify  the  procedure
 so  that  the  adhocism  may  be  done
 away  with  immediately  and  successful
 candidates  may  not  be  required  to
 wait  unnecessarily;  and

 (c)  what  is  the  maximum  period
 within  which  the  candidate  should  ex-
 pect  appointment?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  MINSTRY  OF  LAW  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 S.  D,  PATIL):  (a)  It  ig  not  correct  to
 Say  that  the  appointment  af  candidates
 recommended  by  the  Staff  Selection
 Comuptission  on  the  basis  of  the  results
 of  Clerks  Grade  Examination  is  cons!-
 derably  delayed.  Under  the  Govern-
 ment’s  orders,  such  candidates  can  be
 appomted  only  after  completion  of
 certain  formalities  like  verification
 of  character  and  antecedents,  medical
 examination,  etc.  and  these  take  some
 time  but  efforts  are  made  to  restrict
 the  delay  on  that  account  te  the  mini-
 mum,

 (b)  Ministries/Departments  are
 ad  hoc

 a3  Powsiide  Gut  the  presetihed  tormali-
 ties  hive  te  Be  ccimipleted  before  they
 ‘an  appoint  the  candidates.

 {e)  Ag  the  completion  of  prescribed
 formalities  varies  in  individual  cases,
 it  is  not  possible  to  indicate  any  speci-
 fic  pariod  within  which  a  candidate
 could  expect  appointment.

 Eucouragement  to  Small  Scale
 Industries

 11043,  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  985९9  on  his  statement  in  the
 Lok  Sabha  on  the  9th  April,  979  as
 to  how  he  preposes  to  give  move
 encouragement  to  small  scale  and
 cottage  industries;

 (b)  how  such  smal]  scale  and
 cottage  industries  will  be  able  to  com-
 pete  with  organised  sector;  and

 (c)  what  progress  has  so  far  been
 made  towards  developing  small  scale
 and  cottage  industries?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV).  (a)
 to  (०).  Several  steps  are  being  take.
 to  promote  the  growth  of  small  scae
 and  cottage  industries.  The  lst  of
 items  reserved  for  production  in  the
 smal)  scale  sector  is  being  continually
 expanded  as  new  products  and  new
 processes  capable  of  being  manufac-
 tured  in  the  smal]  scale  sector  are
 identified.  A  legislation  for  giving
 protection  and  encourage  the  growth
 of  small  acale,  cottage  and  village
 industries  is  under  consideration
 Stepe  for  chanhelising  additional  funds
 into  the  small  scale  and  the  decen-
 tralised  sector  are  also  being  taken.
 A  proposal  to  set  up  a  deparate  finan-
 dal  agency  to  meet  the  credit  re~
 quirements  of  the  small  scale  and
 decentralised  sector  is  being  examin-

 ed.  Marketing  support  through  grentet
 purchase  preference  in  the  Government
 programme  is  also  .under  consideraticn.
 District  Industries  Centres  (D.LCs)  are
 being  set  up  all  over  the  country  ua  a
 thajor  instrument  of  administrative  de-

 ricer
 and  rurgl  industrial  de-

 rea Toa
 umber.  THC  is  ०३

 ing  ively  increased  to  cover  the
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 entire  country.  It  is  expected  that
 these  varioug  measurés  would  increase
 the  competitive  strength  of  the  small
 scale,  cottage  and  village  industries
 sector  vis-a-vis  the  large  organised
 sector.

 सिस्का'  में  ग्रायातित  तत्य

 11044.  भी  छीतूृभाई  गामित  :  क्या  उच्योत्  मंती
 यह  बताने  की  कृपा  करेंगे  कि  :

 ०
 (क)  क्या  लिम्का”  में  कुछ  भायातित  तत्व  हैं  ;

 (ले)  क्‍या  इन  तत्वों  का  पता  लगाने  के  लिए

 टुलगता
 में  कोई  अनुक्षत्रान  किया  गया  है  ;

 भ

 गि
 यदि  हा,  तो  भ्रनुसंधान  के  क्या  परिणाम

 निकलें  क्या  सरकार  ने  इस  आरे  में  कार्यवाही
 की  है  झथवा  करते  की  विचार  है  ?

 उद्योग  सत्रालय  में  राज्य  मंत्री  (६) |  जगदस्लो
 प्रसाद  चाव)  (क)  से  (ग).  जानकारी  इकद्ृठी
 की  जा  रही  है  तथा  सभा  पटल  पर  रख  दी  जायगी  |

 B.S.F.  Personne]  shot  dead  iy  Imphal

 11045,  SHR]  YADVENDRA  DUTT:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  four  B.S.F.  personnel
 were  ghot  dead  in  the  main  marketing
 centre  of  Thangal  Bazar,  Imphal;

 (b)  if  so,  the  details  of  the  ineident;
 and

 द)  the  steps  taken  by  Governmént
 of  India  toe  stop  repetition  of  suck
 incidents  in  future?

 THE  MINISTER  OF  STATE  IN  THE
 MINIGURY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 {a)  to  fc),  A  statertient  ip  =  laid  on
 the  Table  of  the  House.

 Statement
 +

 At  about  2640  hours  oh  the  26th

 pone  wort nrg eapent ert
 pétmwel of  73  Battalion,  who  were
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 sitting  in  a  jeep  parked  in  front  of
 Marwari  Dharamsala,  Thangel  Basat
 in  Imphal.  The  driver  of  the  jeep
 died  on  the  spot  and  his  body  rolled
 out.  The  othe,  three  occupants  of
 the  jeep  were  wounded.  ‘The  mis-
 creants  then  jumped  into  the  jeep  and
 drove  away  taking  with  them  the  three
 injured  B.S.F.  personnel.  The  Police
 search  party  later  recovered  dead
 bodies  of  the  two  B.S  F.  personnel  and
 one  Constable,  who  although  seriously
 injured  wag  still  alive  The  injured
 Constabie  was  rushed  to  the  hospital
 He,  however,  succumbed  to  his  in-
 juries  later  ip  the  night.  Four  B.S.F.
 personnel  therefore  jost  their  lives  in
 the  incident,  The  miscreants  took
 away  one  light  machine  gun  with  one
 magazine  and  65  round,  one  sten  gun
 (9MM)  and  2  rounds,  two  SLR  riffes
 with  two  magavines  and  some
 ammunition  One  SLR  rifle  and  some
 ammunition  have  since  been  recovered
 Two  suspects  have  been  arrested  in
 this  connection  ang  search  for  others
 is  continuing  Strict  vigilance  is
 being  maintained

 Export  of  Woollen  Carpets

 11046,  S  K.  RAMAMURTHY:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 fa)  the  quantum  contributed  to  ex-
 port  of  -  woollen  carpets  by  Messrs
 Modj  Carpets  Ltd,  and  Messrs.  Tufted
 Carpets  Ltd,  during  the  last  3  years;

 $
 (b)  the  quantum  contributeg  to  ox-

 port  of  woollen  carpets  by  small  goalie
 units  foy  the  same  period;  and

 (०)  the  quantum  of  carpet  yarn
 supplied  ६6  the  above  two  mechanised
 units  and  the  quantum  supplied  to  ihe
 small  scale  units?

 THR  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  4guR!
 JAGDAMBI  PRASAD  XADAV;  (a)  ४०

 (c).  Information  Is  felnm  wosllested
 aod  will, be  laid  on  the  फीनिनी  ef.  the
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 1... है  the  use  of  ह...  Cement

 11047.  SHRI  K,  RAMAMURTHY:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  various  Government
 Departments  have  stopped  the  use  of
 Pozzolana  cement  in  the  construction
 of  bridgeg  and  other  vital  projects  be-
 cause  Of  the  poor  quality;

 (b)  whethey  the  use  of  Pozzolana
 (like  fly  ash)  upto  20  per  cent  as
 alloweg  by  the  Director  General  of
 Technical  Development  has  brought
 down  the  quality  of  cement;

 (c)  whether  the  Inter  Ministerial
 group  of  technical  experts  has  submit-
 ted  its  report  in  this  regard;  and

 (d)  7  so,  the  main  recommendations
 and  the  action  taken  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 Government  Departments  have  not
 been  using  Portland  Pozzolana  Cement
 on  reinforceg  concrete  items  for  want
 of  sufficient  engineering  data  and  not
 because  of  its  poor  quality.

 (b)  Use  of  FPozzolanic  material
 (ike  fly  ash)  up  to  20  per  cent  in  the
 manufacture  of  cement  has  been  al.
 loweq  by  the  Indian  Standards  Insti-
 tution  in  the  relevant  specification
 (and  not  by  Directorate  Genera?  of
 Technical  Development).  The  ques-
 tion  af  bringing  down  the  quality  of
 cement  does  not,  thereforé;  arise.

 (c)  No,  Sir,

 (a)  Does  not  arise.

 Indo-Swiss  Synthetic  था
 Manufacturing  Co.  Ltd,

 11048,  दरार  KUMARI  ANANTHAN:
 Will  the  Minister  of  INDUSTRY  be
 Pleased  to  state;

 a
 (a)  whether  the  Indo-Swiss  Synthe.

 tio  Gem  Manufacturing  Co,  Lid,  the
 Monopoly  manufacturers  of  rough

 synthetic  gem  boules,  have  been  rais-
 ing  the  prices  ag  ang  when  they  wish.
 ed  which  has  adversely  affected  the
 eynthetic  gem  cottage  industry  om-
 ploying  lakhs  of  people;

 (b)  whether  thig  has  also  adversely
 affecteg  the  export  of  artificial  jewel.
 jery;  and

 (c)  if  so,  the  action  taken  by  Govern-
 ment  to  redress  the  grievances  of  the
 synthetic  gem  cottage  industry  in  the
 country?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 During  last  3  years  i.e.  after  1-6-75,.
 M/s.  Indo-Swiss  Synthetic  Gem
 Manufacturing  Co.  Ltd,  are  reported
 to  have  increased,  on  Ist  July,  1978;
 price  of  only  one  variety,  namely
 Dark  Ruby,  out  of  5  varieties  of
 synthetic  gem  stones  being  produced
 by  them,  This  increase  was  reported
 to  be  owing  to  the  higher  cost  of  pro.
 duction.  The  craftsmen  engagpq  it
 the  synthetic  gem  cottage  industry  in
 South  India  had  represented  against
 this  increase  in  price.

 tb)  १०  a  certain
 extent  |

 the  increase
 in  prices  of  indigenous  thetic  ston-
 es  has  affected  the  exports  of  artificial
 jewellery,

 (c)  On  receipt  of  the  representation
 of  the  craftsmen,  the  All  Indja  Handi-
 crafts  Board  had  written  to  their
 representatives  for  agreeing  to  discttss
 the  matter  with  the  representatives  of
 the  company,  the  Industry  Department
 of  the  Government  of  Tamilnadu  etc.
 &  Officials  of  Handicrafts  Board  with
 a  view  to  arrive  at  an  agreed  solution
 to  this  problem.  A  dialogue  is  on
 between  appropriate  authorities  &

 Craftgmen.

 With  a  view  to  assist  export  of  afti.
 ficial  jewellery  Government  las  rais-
 ed  replenishment  rate  from  25  per  cent

 to  56  per  cent  for  the  import  of  rough
 syrtthetie  stones  against  the  export  of
 cut  ot  polishea  synthetic  stanes,
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 Setting  up  of  a  Bagaste  hageg  Paper
 Factory  in  T

 i049,  SHR]  BALASAHEB  VIKHE.
 PATIL,  Will  the  Minister  of  IND.-
 USTRY  be  pleased  to  state:

 (a)  whether  Tami]  Nadu  Govern.
 ment  have  decided  to  set  up  bagasse
 98860  paper  factory;  and

 (by  whether  the  said  paper  factory
 would  be  in  the  public  sector  or  jn
 the  joint  sector?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMB]  PRASAD  YADAV).  (a)
 and  (b).  Tamil  Nadu  Government  have
 applied  for  an  industrial  licence  for
 the  setting  up  of  a  new  unit  in  Salem
 District  for  the  manufacture  of  83,000
 tonnés/annum  of  newsprint  and  17,000
 tonnes/annum  of  printing  and  writing
 paper  primarily  based  on  bagasee.

 It  is,  at  present,  proposed  to  be  set
 up  in  the  public  sector  with  an
 authorised  capita]  of  Rs,  50  crores.

 Filling  up  class  I  posts  carrying  Eco-
 momic  Statistical  fanctiong  through

 Depatation

 11050,  SHRI  VIUAY  KUMAR  पर.
 PATIL:  Will  the  Minister  of  HOME
 AFFAIRS  ७९  pleased  to  state:

 (a)  whether  a  number  of  Class  I
 and  Sr.  Class-I  posts  carrying  econo-
 wie  and  statistical  functions  have
 been  filled  ky  the  Central  Ministries/
 and  Departments  there  under/public
 undertakings  through  deputation;

 (b)  so,  the  Ministry-wise  details
 of  such  Clas,  I  and  Sr,  Clase-I  Officers
 on  deputation  as  en  the  Sist  March,
 2979  with  break-up  of  those  who  have
 completed,  norma)  deputation

 period of  three  years  and  others  below
 years;  and

 x  Pal  te  mf  se  cans men  posts
 throngi’  déiitatled,  aud  Anblteation  of
 reoruitment  rules  for  ex-cadre  posts

 MAY  16,  979
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 carrying  ecdnomic  arid  —  statistici!
 functions  and  details  of  instructions/
 revision  in  rules  issued  by  the  Ministry
 in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  AND  IN  THE  MINISTRY  OF
 LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  (SHRI  S.  0.  PATIL):  (a)
 and  (b).  Information  is  being  collect.
 ed  and  will  be  placed  on  the  Table
 of  the  House.

 (९)  Efforts  are  made  to  encadre  ol
 Group  ‘A’  posts  carrying  economic
 ang  statistical  functions  in  the  appro-
 priate  grades  of  the  Indian  Economie
 Service  or  the  Indian  Statistical  Ser-
 vice,  However,  short-term  posts  or
 those  requiring  specialised  experience
 or  knowledge  not  generally  available
 with  members  of  these  two  Services,
 are  allowed  to  be  filleq  by  deputation
 or  by  other  methods,  As  recruitment
 ruleg  for  al]  posts  are  required  to  be
 approved  by  the  Department  of  Per-
 sonnel  and  Administrative  Reforms,
 care  is  taken  to  ensure  that  all  posts
 carrying  economic/statistical  func-
 tiong  which  are  eligible  for  encadre-
 ment  in  the  JES/ISS,  are  offered  for
 inclusion  in  these  Services.  Recrui!-
 ment  Rules  for  the  isolated  posts  are
 frameq  keeping  in  view  the  job  des-
 cription  of  the  post,  qualification/
 experience  needed,  extent  to  which
 promotion  opportunities  are  available
 to  lower  post  holders  etc.

 -

 Lock  ent  declared  by  management  ef
 Public  Sector  Hindustan  Films

 at  Ooctacamund

 05i,  SHRI  D.  9.  DESAI;  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  Government's  aften-
 tion  has  been  drawn  to  the

 ‘ock-on deelered  by  the  management  of  the

 public  sector  Hindpstan  Photo  Films
 at  Ooctacamund  fdilowing  the  in-
 definite  strike  by  the  erfiployeds  from
 2igt  मैदको।,,  I970  im  connection  with

 demenda
 f

 intetin  relief p
 and
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 (४)  if  90,  what  would  be  Govern.
 ment’s  role  to  arrange  negotiation
 between  the  management  and  em-
 ployees  and  also  for  the  immedinte
 opening  of  the  establishment?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  The  management  of  the
 Hindustan  Photo  Films  Manufacturing
 Co.  Ltd.,  (HPF)  Ootacamund,  declar-
 ed  a  lock  cut  on  23rd  April,  979  fol-
 lowing  indefinite  strike  by  the  empio-
 yees  with  effect  from  the  2ist  April,
 979  and  their  unruly  behaviour,

 (9)  As  a  result  of  the  settlement
 between  the  management  and  the
 employees  the  strike  was  called  off
 ang  the  lock  out  has  been  lifted  with
 effect  from  the  lith  May,  1979,

 शायातित  सीमेंट  को  घटिया  फिल्म

 i052.  डा०  लद्णी  भारायण  बड़िया  क्या
 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  ,

 (क)  कया  यह  सच  है  कि  इस  समय  _प्रायात
 किया  जाने  वाला  सीमेंट  बहुत  घटिया  किस्म  का  है  ;

 खि)  क्या  यह  भी  सच  है  कि  न्बहुत  सी  सस्या्रो
 ने  इसे  लेने  से इन्कार  कर  दिया  है;  पौर

 (ग)  यदि  हा,  तो  यह  किन  किन  स्त्रोतों  तथा
 कितसी  मात्रा  से  प्राप्त  किया  रम  ।|

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (भो  जगदम्धी
 म्रलार  धादव)  :

 (क)
 जी,  नही  ।

 (ख)  घदिया  किस्म  के  श्रधार  पर  आयातित
 सीमेद  को  न  लेने  के  बारे  मे  किसी  भी  संस्था  से
 कोई  रिपोर्ट  नहीं  मिली  हैं  ।

 (ग)  प्रश्न  ही  सही  उठता  ।

 Visit  by  members  of  Plansing  Com-
 tulmsion  to  foreign  countries

 11083,  PROF.  P.  G.  MAVALANKAR:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a
 whether

 one  or  more  members
 ot  “the

 “Blanning  Commission  visited

 ohe  or  more  foreign  countries  during
 the  years  977  arid  ‘1978;

 (b)  if  so,  full  facts  thereof;

 (ce)  whether  the  said  visits  were
 official;

 (a)  total  expenditure  incutred  by
 Government  in  this  regard:  and

 (e)  concrete  results
 ments,  if  any,
 abroad?

 ang  achieve-
 of  the  said  travels

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 FAZLUR  RAHMAN):  (a)  Three
 Members  of  the  Planning  Commission
 visited  foreign  countries  during  the
 years  4977  and  1978,

 (b)  A  statement  showing  the  details
 of  the  visits  of  the  Members  to  foreign
 countries  during  the  years  977  and
 978  is  enclosed.

 (c)  and  (d).  In  the  case  of  Prof,  Raj
 Krishna  and  Shri  B.  Sivaraman,  the
 visits  were  on  invitations  received
 from  sponsoring  organisations  which
 incurred  the  entire  expenditure  on
 their  visits  except  on  pay  and  allow-
 ances  for  the  period  of  deputation
 abroag  which  was  borne  by  the  Gov.
 ernment  of  India.  Therefore  no  tra-
 vel  expenditure  was  incurred  by  the
 Government  of  India.  Five  of  the
 seven  vists  of  Prof.  Raj  Krishna  and
 both  the  visits  of  Shri  Sivaraman  were
 to  Conferences/Seminars  organised  by
 Uniteq  Nations  Agencies.  The  visit
 of  Shri  V.  G  Rajadhyaksha  wes
 sponsored  by  the  Ministry  of  Exter-
 nal  Affairs,

 (९)  The  visit  of  Shri  Rajadhyakshe
 resulted  in  the  completion  of  one  stage
 of  negotiations  for  a  long-term  agrec.
 ment  on  economic  cooperation  het.
 ween  India  and  the  USSR.  He  was  the
 leader  of  the  Indian  side  set  up  under
 the  Indo-Soviet  Commission  to  work
 out  the  details  of  the  long  term  prog-

 rare
 of  economic,  trade,  Scientific

 an  hnical  cooperation  between
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 India  and  the  Soviet  Union.  The  bute  to  discuasions  of  international
 visits  of  Dr.  Raj  Krishna  ang  Shri  bodies  as  experta  in  their  respective
 Sivaraman  were  to  attend  and  conir-  fields.

 Statement

 Sh.  Name  of
 aa

 3)  Name  of  Subject  ofthe  Name  ofthe  Remarks
 No.  Member  ofvisits  country/  |  Conference/  organiser

 place  of  visits  Seminar

 t  2  $  4  5  6  7

 a  Prof,Raj  =  Nov.  SriLanka  Food  &  Deve-  OverseasDe-  =  Expenses  on  the
 Krishoa  5-6,  1977  (Colombo)  lopmentin  velopment  visits  borne  by

 South  Asia.  Council]  the  organisers,

 Nov.  7-8,  Thailand  Development  ESCAP,  United  Do,
 1977,  (Bangkok)  Policy  and  Nations,

 Planning.

 April,  Finland  Impact  of  Trans-  UNESCO,  Expenses  on  the
 जनों  re  (Helsinki)  National  Cor-  United  visits  borne
 43898  porations,  Nations.  by  the  orga-

 nusers,

 April
 Sri  Lanka  Research  Prio-  Internationa]  Do,

 |  (Colombo)  _ritiesfor  Popue  Review  Group
 3998  lation  Policy.  of  Social-

 Science  Re-
 search  on  Popu-
 lation  and  De-
 velopment
 (Mexico)

 May  3-5,  Thailand  Research  on  ESCAP,  United  Do.
 797  (Bangkok)  New  Directions  Nations.

 in  Industrial
 Policy.

 july  Washington  O}
 Draft  Five  |  World  Bank,  Do,

 25
 30,  (USA)  car  Plan  United

 7b,  978-—83  Nations.

 (ii)  Indian  Food  International
 Policy.  Food  Policy  Res

 earch  Institute,

 Sept.  Paris  &  TAC  Quin-  F.A.0.,  United  Do.
 24°29,  West  quennial  Re-  Nations.
 1978  African  view  Mission

 Countries  ‘  for  Semi  Arid
 Tropics.

 iB.  ‘une  Rome  Toattendthe  F.A.0.,  United  Expenses  on  the

 pel  eed
 |  ४  bm ll  S

 Nations.  vide  beens
 by

 t  otganisers,
 bd

 £
 FAO  on

 pied

 प्  स् ty  Develop-
 ment  Program-
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 Sl.  Name  of  Name  of  the
 No.  Ménbec  Organiser

 Date(y),  Nameof  Subject  ofthe  Remarks
 of  visits  country{/  §  Conferen

 place  of  Seminar
 visits

 To  attend  the
 Consultative

 5th  to  Bangkok  Asian  Devel  Do.
 gth  Sept.,  iad ment  Instj-

 3  Sbriv.G.  —  First-  USSR  As  Leader  of  Ministry  of  Ex-  §;  ed  by

 Eaadhya
 Indian  Delega-  ternal  Affairs.  MEA.  Sanction

 a  tion  to  the  issued  by  MEA
 Economic  Co-  and  दिदि  penses

 (Fora  operation  and  botne  by  them.
 fortnight)  bilatera]  Trade

 Exchanges
 between  India
 and  Soviet
 Union,

 Violation  of  Traffic  Rules  and  sharp  increase  in  violation  of  traffic
 Regulations  in  Dethi

 11054.  PROF.  P.  6.  MAVALAN-
 KAR:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  tremendously  chaotic  situation
 obtaining  in  the  capital  due  to  viola-
 tion  of  traffic  rules  and  regulations  by
 all  sorts  of  drivers  of  public  and  pri-
 vate  vehicles  a8  also  by  pedestrians;

 P
 (b)  if  80,  what  urgent  remedial  ac-

 On  is  being  taken  by  the  Govern-
 men;  in  this  regard;

 (०)  is  it  a  fact  that  the  said  situa-
 tion  ig  causing  and  adding  to  the  un-
 safe  road  and  travel  conditions  in  the
 capita;  and

 _(d)  if  sa,  how  are  Government  set-
 ting  it  right?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 PAIRS  {SHRI  DHANIK  LAL  MAN-
 DAL):  (७)  धक  td),  Tisere  has  been  8

 rules  and  regulations  as  a  result  of  the
 increase  in  vehicular  and  pedestrian
 traffic  in  recent  years,  The  matter  is
 under  the  active  consideration  of  the
 Government  and  effective  steps,  as
 mentioned  below,  are  being  taken  to
 improve  the  situation;

 (i)  Severa]  restrictions,  such  a8  one
 way  traffic  on  certain  roads,  prohibi-
 tion  of  movement  of  heavy  and  medi-
 um  auto  vehicles  and  slow  moving
 vehicles  on  certain  roads,  the  maxi-
 mum  speed  of  vehicles  of  different
 types  etc.,  are  being  enforced.

 (ii)  The  strength  of  traffic  police
 has  been  further  increased  by  creating
 84  additionel  posts  of  various  ranks.

 (iii)  Exercises  have  been  carried
 out  to  instal  automatic  traffic  light
 signals  at  important  inter-sections.

 (iv)  Pending  such  installations  ar-
 ratiieinents  have  been  made  for  ma-~
 nual  reguiations  of  trafic  during  peak
 lions,
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 (v)  The  traffic  offenders  are  being
 prosecuted  vigorously  by  tightening.
 up  the  enforcement  measures,  which
 includes  prosecution  on  the  spot  of
 traffic  offenders  by  empowering  Ins-
 pectors  of  Police  (Traffic)  to  collect
 cash  security  deposit  on  the  spot
 against  regular  cash  receipts  for  traffic
 offences.

 (vi)  Steps  are  being  taken  for  con-
 struction  of  slow  moving  and  pedes-
 trian  paths,  electrification  of  roads
 and  parking  facilities  for  better  traffic
 regulation,

 (vii)  Recourse  is  being  taken  to  de-
 bates,  discussions,  seminars,  etc.  to‘
 educate  the  public  on  traffic  rules  and
 road  gafety  measures.

 Closure  of  Industries  in  U.P.

 11055.  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  it  is  q  fact  that  50  per
 cent  industries  in  Uttar  Pradesh  have
 been  closed  due  to  the  shortage  of
 coal  and  many  trains  which  were  run
 by  coal  had  to  be  cancelled  as  a  result
 thereof;

 (b)  whether  it  38  also  a  fact  that
 lakhs  of  workerg  have  been  rendered
 unemployed  ag  a  result  of  the  closure
 of  indystries  and  the  country  is
 suffering  loss  of  crores  of  rupees  on
 account  of  the  production  coming  to
 a  stand  still;  and

 (e)  if  so,  the  action  taken  by  Gov-
 ernment  in  this  regard  and  the  esti-
 mated  loss  suffered  so  far?

 ुषाठ  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  to  (०).  Two  cemen;  facto-
 ries  in  U.P.  reported  full/partial  clo-
 sure  because  of  shortage  of  coal.  On
 receipt  of  inttmation  to  this  éffect,  the

 hai  heirs  aes
 with  the  Minis-

 09  Ways  the  Department
 of  Coal  for  rushing  supplies  of  coal  to
 the  affected  cement  factories  Bo  ag  40
 re-open  the  kilng  and  also  for  main-
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 taining  supplies  to  other  plants  fo  pre-
 vent  their  closure,  Three  tdnits  ma-
 nufacturing  castings  and  forgings,
 tyres  and  tubes  and  organic  chemicals
 in  UP  have  also  reported  that  they
 were  not  réceiving  adequate  quantities
 of  coal  against  sponsored  quotas.  The
 matter  was  taken  up  with  the  Minis-
 try  of  Railways  and  Department  of
 Coal  to  afford  necessary  assistance  to

 the  parties.  It  js  not  true  that  many
 trains  which  are  run  by  coal  had  te
 be  cancelled  due  to  non  receipt  of
 coal  nor  has  any  report  been  received
 that  takhs  of  workers  have  been  ren-
 dered  unemployed  as  a  result  of  clo-
 sure  of  industries  in  U.P.

 संसद  सदस्यों  के  सों  ह) ह  जिला  अधिकारियों
 हारा  उसर  दिया  जाना

 11086.  ी  बचाराम  शाक्य :  क्‍या  गृह  मंत्री
 यह  बताने  की  कपा  करेंगे  कि  :

 सरकारों

 के

 (क)  कया  सरकार  का  विचार  राज्य
 को  इस  आशय  का  क्ले  लिखने  का  है  कि  वे
 सदस्यों  दादा  लिखे  मए  पलो  का  उतर  बेने

 लिए
 राज्यों  के  जिला  प्रधिकारियों  को  निर्देश  दें

 दै 4

 (@)  क्या  जिला  प्रधिकारी  संतद  सदस्यों  के
 बबी  का  ने  हो  कोई  उत्तर  देते  है  न  उस  पर  कोई
 कार्यवाही  करते  हैं  जिस  के  परिणामस्वरुष  संसद
 सदस्यों  के  निर्याचन-खशेत्रों  के  मिर्मोण  कामों  में  कोई
 प्रगति  नहीं  होती  है  ?

 मूह नर
 ई... ड  तजा  विधि,  ्वावे  और  कम्पनी

 कार्य  में  राज्यनंत्री  (भी  एस ०  शी०  बाटिव):
 (क)  झ्ौर  ख).  इस  मस्वस्ध  से  सरकार  ने  सभी

 केम््रीय  सरकारी  कर्मचारियों  ह
 गुण

 जारी  कर
 दिए  हैं।  प्रपते  सरकारी  को  प्रनुदेश
 जारी  करता  और  इस  बात  की  जांच  करना  कि
 क्या  ऐसे  भप्रनुदेशों  का  पाज़न  किया  जा  रहा  है
 ण्य  सरकारों  का  काम  है

 We  हुए  कारतूसों  का,  आयात

 11057.  भी  बबाराम  शका :  क्‍या  गृह  मंत्री
 बताने  की  जहा  करेंगे बह  ॥. अ

 द  पो  ह. उ  है,  म्शरिं  1, अ  हुए  करदू्ों

 की  ्  श्  ्  हं  र  पढ़थिति
 ें  अतियंध  ह  दिया  |  है  ;

 कश
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 (a)  यदि  हां,  तो  क्‍या  सरकार  शा  विवार्‌
 अरे  हुए  कारतुसों  के  झायात  के  लिए  लाइसेंस  देने
 का  है  ;  और

 पुग)  यदि  नहीं,  तो  सिह  स्रार्ग्स,  गाजीपुर  तथा
 मेहरा  सिह  एण्ड  सज,  जम्मू  तथा  काश्मीर  को  भरे

 हुए  कारतुसों  के  आयात  के  लिए  किस  कारण  से
 लाइसेंस  दिए  गए  है  ?

 हूं  संत्रालय  में  राज्य  मंत्री  (ी  धनिक
 लाल  भष्डल)  :  (क)  से  (ग).  विवरण  सभा  पटल  पर
 रखा  जाता  है

 विधरण

 जिसकी
 भारत  सरकार  ने  सिद्धान्त  रुप  से  गोलाबारुद

 जिसकी  सागरिकों  को  झ्रावश्यकता  है  ब्रौर  जिसका
 उत्पादन  देश  में  निजी  क्षेत्र  अथवा  सार्वजनिक  क्षेत्न
 मे  किया  जा  रहा  है  के  झायात  की  प्रनुमति
 ते  देसे  का  निर्णय  किया  है।  सरकार  उपभोक्तात्रों
 की  वास्तविक  आवश्यकताओं  को  पूरा  करने  के
 लिए  देशों  उत्पादन  बढ़ाने  के  तरीकों  पर  विचार  कर
 ग्हो  है  |

 2  जः
 धिन्म

 मैससे  मेहरा  सिह  एण्ड  सन्त्त  और
 गाजीपुर  के  आार्म्म  को  भरे

 हर
 कारतूसो  को

 आधान  करने  के  लिए  अनुमति  सही  दी  गईं  है।  किस्मु
 उनको  क्रमशः  अधिक  से  अधिक  i,65,000,  we
 20,000

 रप
 ए कारतूंयो  का  उत्पादन  करने  को

 ग्रनमति  दो  गई  है  ।

 3.  शस्त्रों  शर  गोला  बालद  का  कुल  झ्रायात
 जिसकी  नागरिकों  को  अ्रावश्यकतों  है  1978-79
 से  राज्य  व्यापार  निगम  की  एजेंसी  हारा  किया

 जाता  है  1

 सहरोलोी  के  निकट  विस्फोट

 lL058.  श्यी  दया  राम  शक्य :
 थनी  भगत  राम  :

 ी  गंगा  सकत  त्िहु  :

 क्या  गृह  मन्नी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  दिल्ली  में  महरौली  के
 एक  गांव  में  की  जा  रही  खुदाई  के  दौरान

 मिले  एक  प्रभास
 थ  शु

 बम  के  विस्फोट  के

 वारण  हुई  पांच  की  मौत  के  बारे  में
 कोई  जांच की  है  ;

 जर
 च)  यदिं  हां,  दो  उसके  क्या  परिणाम  मिकले  |

 वहा  कद  ह
 बीरियारों  को.  feeit,  वित्तीम

 गृह  संज्रालय में  राज्य  मंत्री  शी  धमिक  लाल
 महल) *  (%क)  और  चा).  जी  हां,  श्रीमान  ।
 दक्षिणी जिले  की  ध्रतिरिकत  ढी०सी०पी०  ड्वाशकी की  गई
 जांच  में  वह  बताया  गया  &  कि  मिर्माण  कायों  में
 सगे  हुए  मजदूरों  द्वारा  जंग  लगे  और  पुराने  फौजी
 बम  को  लापरवाही  संभालने  के  कारण  इसके  फट
 जाने  से  एक  घटना  चटी ।  विस्फोटक  पदार्थ  प्रपिनिबम
 की  धारा  314धौर  भारतोय  दण्ड  संहिता  304-8
 के  भ्रधीन

 गदुलिस
 स्टेशन  महरौली  में  तरोक्ष  20-2-

 979  को  एक  मामला  प्रथम  सूचना  रिपोर्ट  सें०
 73  भी  दर्ज  किया  गया  था  ।  सामले  को  £ (६
 की  जा  रही  है  ।

 (ग)  मृतकों  के  परिवारों  को  कोई  विन्ीय
 सहायता  दी  गई  है  1

 भारतोय  तम्बाकू  तिगम  द्वारा  अधिक  उत्पादन

 11059,  श्री  कचरूलाल  हेमराज  जेब:  क्‍या
 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  ३

 (क)  क्‍या  सरकार  ने  भारतीय  तम्बाकू  निगम
 द्वारा  अपनी  अनमोदित  लाइसेंस  क्षमता  से  भ्रधिक
 उत्पादन  किये  जाने  के  प्रश्न  पर  विचार  किया  है  ;

 (@)  क्‍या  इसे  एक  ग्रपराध  साना  जाता  है  ;
 और

 (ग)  बद  हां,  तो  निगम  को  दंडित  करने  के
 लिए  क्या  कार्यवाही  की  जा  रही  है  ?

 लोग  मंत्रालय  में  राज्य  मंत्रों  (भी  अगयस्थी
 बरबाद  बादव)  :  (क),  (व)  और  (ग).  मैस
 इण्डिया  दोवैकों  कम्पनी  (न  कि  इण्डियन  टबैकों  कार-
 पोरेशन)  जिसे  श्रब  झ्ाई०टो०सी०  लिमिटेड  के  नोम
 से  जाना  जाता  है,  उसके  पाल  सिगरेट  बनाने  का
 पंजीकरण  प्रमाणपत्र  है  उनका  उत्पादन  स्तर  स्वीकृत
 क्षमता  की  सीमा  में  है  ।

 ~
 बड़े  गहों  में  परिवारिक  ाधिपत्य

 11060.  ची  दलपल  ह...  परस्ते  ;  कया  उद्योग
 मंत्री  यहे  बताने  की  कृपा  करेंगे  कि  :

 (क)  बढ़े  भ्रौद्योगिक  गृही  की  व्यवस्था  में  वारि»
 बारिक  अराधिपत्य  सम्राप्य  करने  के  लिए  एक  मोज॑ता
 बनाने  के  बारे  में  निर्णेय  किया  गया  हैं  ;

 ्
 दि  ह्म,  तो  तह्सम्बन्धों  ह: ५.  बातें  क्या

 ;  c

 (4)  बोजना  में  सम्मिणित  भ्रौद्योगिक  गृहों
 कान  क्या  है  ?
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 उल्लोग  संत्रासय  में  राज्य  भंतती  श्री  जगदस्थी
 in

 कब
 (क)  उद्योग  मंत्री  ते  अपने  कुछ

 झाषणों  में  बड़े  रानों  के  परिवारिक  स्वामित्व  को
 करने  तभा  इन  प्रूपों  में  व्यकमायंधिद

 ध... ॥  समिति  बनाने  की  झावश्यकता  का  उल्लेख
 किया  गा  ot  कलकत्ता  में  24  झप्रैल  978  को
 हुए  भैस  सम्भेसन  में  उन्होंने  बतामा  था  कि  वाणिज्य
 तथा  उधोग  मण्डल  के  उत्तर  और  शायद  प्रस्ताव  भी
 प्रतीक्षित  है,  इस  सम्बन्ध  में  उद्योग  मंत्रालय  में  जभी
 तक  कोई  धस्ताव  प्राप्त  तही  ह््भा  है  ।

 पख)  तथा  (ग).  प्रश्न  ही  नहीं  उठते  ।

 Bringing  down  the  Price  of
 Refrigerator

 11061.  SHRI  K,  MALLANNA:
 SHRI  SARAT  KAR:

 Wilt  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 fa)  whether  Government  have
 made  any  assessment  or  conducted  any
 survey  regarding  the  waste  of  perish-
 able  foodstuffs  every  year;  and

 (b)  ४  so,  the  efforts  made  to  bring
 down  the  price  of  family  size  refri-
 gerator  so  ay  to  make  the  same  with-
 in  the  reach  of  the  common  consu-
 mer?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  No  assessment  or  survey
 has  been  conducted  regarding  waste
 ef  perishable  food-stuff  every  year
 in  the  recent  past.

 (b)  Does  not  arise.

 Plethora  of  Regulations

 11082.  SHRI  ह:  A.  SANGMA:
 SHRI  NATVERLAL  B,

 PARMAR:

 Will  the  Minister  of  INDUSTRY  be
 Pleased  to  state:

 {a}  whether  a  plethora  of  regula-
 tions,  the  administrative  super  struc~-
 ture  to  implement  the  various  regula-
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 tions  and  even  the  procedurai  legacy
 of  the  second  world  war  cost  the  eco-
 nomy  and  the  tax  payers  annually
 Rs.  575  crores  according  to  a  study
 prepared  by  the  Birla  Institute  of
 Scientific  Research;

 (b)  what  steps  Government  propose
 to  take  to  eliminate  or  simplify  the
 regulations  and  procedure  for  getting
 the  approval  and  consent  of  the  Gov-
 ernment  and  improve  rules  to  contto.
 and  distribute  various  produces  and
 thereby  avoid  vertical  growth  of  ex-
 penditure;  and

 (c)  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTR‘
 (GHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  Government  have  seen  the
 study  reports  made  by  the  Birla  In-
 stitute  of  Scientific  Research  on  th«
 “Cost  of  Government  Regulation”

 (b)  and  (c).  Government  have  al-
 ready  set  up  a  Committee  to  evaluate
 and  review  the  system  of  controls  on

 prices,  production,  distribution,  li-
 cences  and  imports  and  to  examune
 the  manner  in  which  they  have  ber!

 actualy  operated  and  whether  ०
 not  the  objectives  sought  to  he

 achieved  have  actually  been  achicv-
 ed.  The  report  of  the  Committee  ॥
 awaited.

 ्लास्ट्रिया  शौर  भारत  के  बीच  सहयोग

 11063.  श्री  युवशज  :  क्या  चद्योग  मबी

 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  भारत  और  प्रास्ट्रिया  क ेबीच  उद्योगों
 में  सहयोग  के  भवसर  और  बढ़  गए  हैं

 ४
 क्या  झ्रास्ट्रिया  ने  ख़िंबेणी

 भारत  सरकार  मे 51  प्रतिशत  पूंजी  निषेश
 की  है  झौर  धरास्ट्रिया  का  349  प्रतिशत  जेवर है  7क

 करोड़  श्पएं  पूंजी  निवेश  करने  का  तिर्णय
 लिया  है

 कोर्यसंप
 &......  भाएंगी  ?
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 were  मंत्रालय  में  राज्य  भंत्रो  (जी  लगदस्वी
 क  बादव)  :  (क)  से  (ग),  गत  दिसम्बर  में
 आस्ट्रिया  के  साथ  पंत्रिस्तरीय  बात-श्वीत  के  दौरात
 ग्रौद्योगिक  तथा  तकनीकी  क्षेत्  के  व्यापक  भाषसी
 हितों  पर  बातचीत  हुई  थी

 लिवेणी  स्ट्रक्धरल्स  लिमिटेड  जिसका  श्रास्ट्रिया
 की  मैं०  बोएस्त  एत्पाइन  के  साथ  सहयोग  है,  के
 विस्तार  एवं  विवधीकरण  पर  भी  बातबीच  हुई  थी  1
 प्रास्ट्रिया  की  ओर  से  भपनी  इक्विटी  में  वृद्धि  करने
 में  रुचि  प्रकट  की  गई  बशर्ते  कि  त्िवेणी  स्ट्रक्वरल्स
 लिमिटेड  कुछ  क्षेत्रों  में  क्रयादेश  हासिल  करे  ।
 प्रस्तावों  पर  प्रागे  कार्यवाही  की  जा  रही  है  1

 Defective  Power  Generators  built  by
 B.HLE.LL.

 11064.  SHRI  S  8  LAL:  Will  the
 Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  columns  of  Indian  Ex-
 press  of  April  14,  979  where  under
 the  heading  “BHEL’,  inexperience,
 Badarpur’s  headache”  it  has  been  re-
 ported  that  power  generators  and  boi-
 lers  built  and  designed  by  BIIEL  are
 no  good  in  terms  of  operational]  effi-
 clency;

 (b)  if  so,  what  are  his  reactions  to
 this  serious  matter;

 (९)  whether  similar  complaints
 have  also  been  received  from  other
 major  power  projects  also  where  ma-
 chineg  supplied  by  BHEL  have  been
 installed;

 (d)  if  so,  the  nature  of  complaints;
 and

 (e)  what  immediate  necessary  mea-
 Sures  are  being  adopted  to  remove
 these  complaints?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV);  (a)  Yes,  Sir.

 (9)  Yhe  items  of  equipment  under

 Teferaticg  ate  those  tupplied  by  BITEL
 in  early  970's,  These  had  certain  de-

 sign  defects,  but  some  modifications
 were  carried  ‘out  and  the  availability
 factor  for  BHEL  equipment  during
 April,  978  to  December,  978  was  8i
 per  cent  which  cannot  be  deemed
 unsatisfactory.

 (e)  to  (e).  There  have  been  certain
 complaints  about  equipment  supplied
 in  other  stations  also  as  per  earlier
 design,  and  in  these  areas  also  modi-~
 fications  have  either  been  carried  out
 or  are  being  carried  out.  The  design
 for  boiler  and  certain  auxiliaries,
 which  are  causing  difficulties  have
 been  changed  through  updating  of
 technology  with  fresh  collaboration
 and  the  products  now  being  manu~
 factureqg  and  supplied  are  giving
 much  better  results.

 Report  of  Law  Commission  on  Official
 Secrets  Act

 065  SHRI  CHITTA  BASU:  Wilf
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  the  Law  Commission
 has  submitted  its  report  on  the  Offi-
 cial  Secrets  Act;

 (b)  if  so,  the  principal  recommen-
 dations;  and

 (c)  action  taken  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  Of  HOME  AF-
 FAIRS  AND  IN  THE  MINISTRY  or

 LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  (SHRI  S.  D.  PATIL):  (a)
 and  (b).  The  48rd  Report  of  the  Law
 Commission  which  deals  with  offen-

 ces  against  Nationa)  Security  also
 takes  into  account  the  provisions  of
 the  Official  Secrets  Act,  1928,  besides

 other  laws,  having  a  bearing  on  Ne-~-
 tional  Security,  The  Commission's

 Report  was  laid  on  the  Table  of  the
 House  on  9th  May  1972,

 (९१  The  Official  Secrets  Act,  1923,
 and  the  suggestions  rnade  by  the  Law
 Commission  with  reference  to  this
 Aet  ate  currently  under  review  of
 Government.
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 Enquiry  against  Delhi  Small  indus-
 tries  Development  Corporation

 11066,  DR.  VASANT  KUMAR  PAN-
 DIT;  Will  the  Minster  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  it  iy  a  fact  that  CBI  and
 Anti-Corruption  Deptt.  have  complet-
 @d  their  enquires  mto  serious  irregu-
 Yarities,  mismanagement  ang  charges
 of  corruption  against  the  0९४  Smail
 Industries  Corporation;  and

 (b)  if  so  what  are  the  findings  and
 action  taken  thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  and  (b),  Enquimes  imto
 wharges  of  corruption,  iregulaiities
 and  mismanagement  against  the  Del
 Small  Industries  Development  Corpo-
 ration  have  not  yet  been  completed  in
 ali  the  cases.  Preiuminary  enquiry  re-
 ‘ports  have,  however,  been  received
 from  the  CBI  in  a  few  cases  and  the
 Anti-corruption  Department  has  also
 furnished  :ts  findings  in  one  case  Fur-
 ther  action  according  to  rules  is  being
 ‘taken  in  these  cases

 Welfare  Centres  of  S.C./ST_  in
 Madhya  Pradesh

 11067.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleaseg  to  state:

 (8)  total  number  of  welfare  centres
 af  SC/ST  and  Backward  Classes  mn
 Madhya  Pradesh  under  the  Centrally
 sponsored  scheme;

 cb)  the  number  of  such  centres  in
 istrict  Guna,  Murena  and  Bhind  of
 ‘the  State;

 (९)  whether  Government  propose  to
 wxpand  those  centres  in  near  future,
 ‘pecially  in  Guna  and  Murena  dis-
 tricts  and  if  go,  details  thereof;  and

 (d)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THY  MINISTRY  OF  HOME  AF-
 WAIRS  (SHRI  DHANIK  LAL  MAN-
 WAL):  Ga)  The  Government  of  India
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 has  no  Centrally  sponsored  scheme
 for  “welfare  centres  of  SC/ST  and
 Backward  Classes.”

 (by  to  (da).  Does  not  arise.

 Reduction  in  Non-Official  Representa-
 tion  on  Small  Industries  Board

 11088,  DR.  P.  V.  PERIASAMY:  W2l
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 {a)  the  reasons  for  reducing  the
 non-official  representation  on  the
 Smal:  Industries  Board  from  50  per
 cent  to  5  per  cent;

 (b)  the  reasons  for  not  inviting  any
 non-official  members  of  the  National
 Small  Industries  Corporation  to  the

 recent  meeting  of  the  Board;  and

 (c)  the  number  of  meetings  that
 the  Board  has  held  during  the  past
 two  years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  The  non-official  represen-
 tation  on  the  Small  Scale  Industries
 Board  has  not  been  reduced  from  50
 per  cent  to  5  per  cent  Out  of  55
 members  of  the  Board,  the  number
 of  non-official  members  ig  5  includ-
 ing  4  members  of  the  Parliament
 This  works  out  to  28  per  cent.
 e

 (9)  Since  there  are  no  non-official
 members  on  the  Board  of  Directors  of
 the  Nationa]  Small  Industries  Corpo-
 ration  the  question  of  inviting  anv
 non-official  director  6५  SSI  Board
 meeting  does  not  arise.

 {e)  Only  one.

 Collection  of  Security  by  Coca  Cola
 and  Fanta

 il0e8.  SHRI  c,  K.  CHANDRAP-
 PAN:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  the  manufacturers  and
 bottlers  of  Coos  Cola  and  Fanta  used
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 to  take  security  deposit,  from  retail
 dealers  for  supplying  crates  of  Coca
 Cola  and  Fanta  for  sales:  i¢  so,  the
 quantum  of  such  deposit;  with  them
 now;

 (b)  pwhether  these  manufacturers
 and  bottlers  are  today  owing  sevoral
 crores  of  rupees  of  retail  seliers;  if  so,
 detaiis  thereof;

 (ce)  whether  it  is  alsa  a  fact  that
 M-s,  Pure’  Drinks  Pvt.  Ltd.  New
 Delhi  who  owe  io  dealer,  about  2
 crores  of  rupees  are  refusing  to  re-
 turn  the  deposits  and  insisting  the
 dealerg  to  sell  their  new  drinks
 “Campa”,  “Campa  Cola”  ete  so  that
 the  pending  security  will  get  adjusted
 against  the  suppiy  of  these  new
 drinks;  and

 (d)  if  ५0,  whether  Governraent  have
 taken  steps  to  make  those  soft  drink
 horrowers  to  retain  the  ymall  sevurity
 deposits  they  collected  from  poor  re-
 tail  sellers  all  over  the  vountry?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (‘SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  and  (b)  There  has  been
 reports  of  the  manufacturers  and  hot-
 tlers  of  Coca  Cola  and  Fanta  having
 taken  security  deposits  from  retail
 dealers  for  supplying  crates  of  Coca
 Cola  and  Fanta  for  sales.  Govern-
 ment  have  no  information  on  the
 quantum  of  such  deposits,

 {e)  Government  have  no  informa-
 ‘on  in  this  regard.

 (d)  In  view  of  (०)  above  does  not
 arise,

 Block  Level  Employmant—Oriented
 Programme

 11070,  SHRI  CHYITUBHAI  GA-
 MAT:  Wilk  the  Minister  of  PLAN-
 NING  be  pleased  to  state:

 (a)  whether  Government  have
 under  consideration  any  proposal  to
 Undertake  bleck  level  employment-
 Oriented  experimental  programme  in
 the  country;  and

 (०)  Uf  yo,  the  details  thareot?

 THE  MINISTER  OF  STATE  IN
 THK  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN):  (a)  and
 (b),  The  Draft  Five  Year  Pian  (l978—
 83)  envisages  srea  planning  for  Full
 employment  as  one  of  the  strategies
 for  eliminating  unemployment  and
 significant  under-employment  within
 #  period  of  30  years.  The  program-~
 me  has  been  initiated  in  2000  blocks
 out  of  about  3000  blocks  aiready  co-
 vered  under  the  on-going  rural  de-
 velopment  programmes,  such  as
 SFDA,  DPAP  and  CAD.  Each  of
 these  blocks  is  provided  with  special
 assistance  over  and  above  the  outlay
 under  the  normal  development  pro-
 gramme  for  the  implementation  of  the
 furl  employment  programme.  The
 programme  would  be  extended  gra-
 dually  by  taking  up  300  additional
 blocks  each  year  during  the  period
 1978-83  for  similar  development.

 Radiation  Process  for  Preservation  of"
 Food  and  Seeds  etc.

 11071,  PROF,  SAMAR  GUHA:  Will
 the  Minister  of  ATOMIC  ENERGY  be
 pieased  to  state:

 (a}  whether  AEC  developed  vari-
 ous  processes  of  radiation  for  preser-
 vation  of  food,  improved  varieties  of
 various  seeds  etc.

 (b)  if  so,  the  facts  thereabout;

 (c)  whether  the  Health  Department
 fave  not  given  clearance  yet  for  tlm
 lisation  of  radiation  processes  for  the
 above  purposes;  and

 (d)  xf  so,  the  reasons  thereahout?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 IN  THE  DEPARTMENTS  OF  ATQ-
 MIC  ENERGY,  ELECTRONICS,  SCI-
 ENCE  AND  TECHNOLOGY  AND
 SPACE  (PROF.  SHER  SINGH):  (a)
 and  (b).  Feasible  methods  have  beetr

 developed  for  post-harvest  preserve-
 tion  of  various  food  commedities.
 These  relate  to  (a)  disinfestation  of

 wheat;  (b)  sprout  inhibition  in  pota-
 tees  and  onions;  (c)  shelf-life  exten
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 ‘sion  of  sea  foods;  and  (d)  delayed
 @ipening  of  fruits.

 Several  improved  varieties  of  crop
 plants  like  groundnut  mustard,  til,
 wice,  tur,  moong,  jute  and  sugarcane
 shave  been  developed  after  exposing
 seeds  to  radiation,  Two  groundnut
 varieties  have  already  been  released
 for  cultivation  and  other  varieties  are
 at  different  stages  of  testing.

 (c)  ah@  (d),  Clearance  from  the
 health  and  safety  angle  has  been
 sought  from  the  Mimstry  of  Health
 for  the  use  of  radiation  for  preserva-
 ‘tion  of  wheat  and  potatoes.  This  is
 awaited.

 ता  .

 ार्षशास्त,  समाज-विज्ञान  में  प्रमुसंधान  करने  झोर
 योजनाएं  हैयाइ  करने  के  लिए  विशेषज्ञ  समिति

 11072,  श्री  गया  भक्त  सिंह:  ह 16  योजना
 मंत्री  यह  बताने  की  छुपा  करेगे  कि  :

 (क)  गया  प्रर्भशास्त्र/समाज  विज्ञान  आदि  में

 अनुसधान  करने  के  लिए  मत्ालय  में  एक  समिति
 का  गठब  किया  गया  है  और  समिति  सरकार  का

 आवतंत्र  सलाह  देती  है.  भौर  योजनाएँ  भी  तैयार
 करती  है  ;

 पुख)  यदि  हा,  तो  कया  समिति  में  अपने  क्षेत्र

 का  प्रनुभव  रखने  चाले  प्रविकारिया  को  शामित्र  करन
 की  बजाये  अपुमवडोन  राई  ए०  एस०  अधिकारता
 की  शामिल  किंत्रा  गया  है  ;

 ग)  यदिं  हा,  तो  32  मार्च,  i979  को  ऐसे
 झश्विकारियं  की  ह: (ह  कितनी  थी  और  उनमें  से
 ईकिलने  अधिकारियों  को  अतुमब  प्रात  था  तथा
 कितने  बाई  ०  एस०  अधिकारी  थे  ;  और

 (घ)  क्या  सरकार  काविवारइन  पदो  पर  विभा-
 कीव  अनुभवी  अधिकारी  नियु  करने  का  है  ?

 पोजनों  संज्रालव  में  राज्य  मंत्रों  (भी  फ़सलुर-
 शहुमात):  (क)  जी,  नही  ।  तवापि  योजना  ह. 11:11. ल  ऐसी
 खामाजिक-आरधथिक  समस्याओ्रों  से  सम्बन्धित  प्रतुसधान
 अध्ययर्तों  फो  प्रयोगिंत  करता  है  और  उत्तकी  विप-
 ह... ..| ल  करता  है  जिनका  योजना  के  निर्माण  और
 ऋषस्वियन  पर  अत्यक्ष  प्रभाव  होता  है  1  ऐसे  श्रतू-
 'संघ्रान  प्रध्यपत  प्रतिष्ठित  विड्ांनो  और  अतुमधान
 सत्यानों  की  सौंपे  जाते  हैं  सोजना  प्रायोग  की
 चाधिक  रिपोर्टों  में,  जो  गजट  सक्ष  में  संसद  सदस्थों  को
 प्ररिचालित  की  जाती  हैं,  झावोग  हारा  भनमोदित
 बाययतों  के  आरे  में  सूचना  दी  जातो  है  t

 (a)  से  '(घ),  मात  उपस्थित  गहों
 i

 wx.  चिनिन्न  शाक्यों  की  बाधिक  बोजनासों  में  ब्द्धि

 मंत्री
 11073.  ष्ी  पंगा  ह... द

 मंत्री  महं  बताने  की  ह. | ह  *
 + क्या' योजना

 (क)  क्य,  सरकार  को  इस  बात  की  जातकारी
 है  कि  विभिन्न  राज्यो  भर  बे  r978-79  के  लिए

 ्  ह ~  क ए
 गोजना  में  ष  1978

 वाबिक  योजना  की  तुलना  में  2  प्रतिशत  डि
 हुई  है  ;  भौर  हि

 :

 _  (8)  यदि  हा,  तो  उक्त  मामूली  वृद्धि  के  सम्ब्ध
 में  क्या  कार्यवाही  की  गई  है  और  बाधिक  घोगना
 का  राज्यवार  ब्यौरा  क्‍या  है  ?

 योजना  संतालय  में  राज्य  संत्री  (श्रो  फ़शलुर-
 रहमान)  :  (क)  झौर  (@).  राज्यो  और  सब
 राज्य  क्षेक्षों  के  लिए  1979-80  के  लिए  झनुमोदित
 योजना  परिव्ययो  में  समग्र  सश्प्में  i978~-79  के
 लिए  योजना  परिव्ययों  से  लगभग  2  प्रतिशत  का
 बुद्धि  दिखाई  देती  है  ।  तवापति  978-79,  ४
 लिए  परिव्ययों  में  व्यय  के  लगधंग  829  कराई
 Fo  को  1979-80  में  योजनेतर  विकास  परिव्यत्
 के  एप  में  वर्गीकृत  “प्राश्वासन  दिए  गए  व्यय'  के  देव  में
 माना  जा  रहा  है।  इस  आश्वासन  दिए  गए  व्यय
 के  आकडों  को  ध्यान  में  रखते  हुए,  1979-80
 में  राज्यों  और  सच  राज्य  क्षेत्रो  में  विकासात्मक
 प्रकार  के  सहमत  परिव्ययों  मे  पिछले  बर्ष  से, 18.4
 प्रतिशत  की  वृद्धि  दिखाई  देती  है  ।

 is-go  hts

 _  श्री  लालू  प्रसाद  (छपरा):  भ्रध्यक्ष  जी,  बिहार
 के  खग़रिया  मण्डल  के  छिनकौरी  गाव  में  हरिजनों
 के  भर  जला  दिए  गए  है--पह  खबर  अजबार
 में  छपी  है।  इस  पर  क्राल-एटेन्शन  भी  दिया  गया
 था.  ,  (व्यवधाम),  «

 श्री  रामविल्ास  पासवान  (हाजीपुर)  :  प्रध्यक्ष
 जी,  हम  से  कल  काल-एटेन्शन  दिया  है--  बिहार  के
 खगरिया  मण्डल  के  अस्तगत  अलौली  प्रयाण  फे  छिल-
 कौरी  गांव  को,  जहां  सब  हरिजन  प्राजादी  थी,  पूर॑
 गाव  को  जला  दिया  गया  हैं.  .  (ध्यवधोन):*

 MR.  SPEAKER;  Order,  order,  I  am
 on  my  legs.  The  Calling  Attention
 came  late,

 श्भी  मोहन  ताल  पिपिल  (खुर्जा)  :  सारे  गांव  को

 सुक
 कर  विया  गया  है,  यह  पासवान  जी  को

 अक ह क.

 शे  विनायक  :
 कद  हू मसकन सा  (खफा):

 ही
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 att  शालू  पलाव  2  भत्तो'  जो  कुछ  नहीं.  कर

 रहे  t
 wet  सारे  हरिजञनों  के  भर  जला  दिए  गए

 g
 MR.  SPEAKER:  You  must  follow

 the  rules,  Whatever  is  given  after
 i0  A.M,  in  secordance  with  our  rules,
 will  not  comg  up  today.  It  can  be
 considered  for  tomorrow  or  day
 lafter  omorrow.

 SHRI  SAUGATA  ROY  (Barrack-
 pore);  Now  it  is  9-30.

 MR.  G@PEAKER:  Yes,  Yes.  You
 ate  right,  I  know  you  have  been
 absent  for  some  time.

 owe  stare  fag  (व  राणती)  व्य

 महोदय,  72  अवैल  के  करेन्ठ  कम  छपा  है  seneee

 MR,  SPEAKER:  No  notice  has
 been  given  ७  me,  No,  I  am  sorry
 Iam  not  allowing  you.  Don’t  record.

 (Interruptions)  **

 श्री  चग  शेखर  सिंहः  मैने कल  10 बजे  के  पहले
 नांटस  दिया  था  और  यह  निवेदन  किया  था ,

 MR.  SPEAKER:  If  you  give  notice
 ॥  will  be  considered  if  it  is  within
 the  rules.  No  notice  has  been  given.
 Iam  sorry.  Nothing  will  go  on
 record.

 (Interruptions)  **

 RE,  QUESTIONS  OF  PRIVILEGE

 MR.  SPEAKER:  Hon.  Member,
 Shri  ए,  M.  Sayeed,  has  given  notice
 under  Rule  222  against  me  in  respect
 of  a  speech  delivered  by  me  on  the
 340  of  this  month  under  the  auspices
 ०  Vasant  Vyakhyanmala  at  Puna.
 Shri  Mohd.  Shafi  Qureshi,  has  also
 written  a  letter  to  me  in  that  ९०75
 hection,  The  subject  of  my  lecture
 was  “The  role  of  Legislatures  under
 our  Constitution”.  The  basis  of  the
 notice  is  the  report  of  ihe  speech  ap-
 Deared  in  Times  of  India  dated  May
 २६,  i979,
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 It  is  embarrassing  to  be  a  Judge in  one's  own  cause.  But  an  analysis
 of  the  ruleg  and  the  examination  of
 the  precedents  leave  me  with  no
 other  alternative.

 Under  the  existing  rules  it  does
 not  appear  to  be  possible  to  move  a
 motion  under  Rule  222  against  a
 Speaker.  It  is  well  established
 parliamentary  practice  that  the  ९००४०
 duct  and  action  of  the  Speaker
 “cannot  be  criticised  incidentally  in
 debate  or  upon  any  form  of  proceed-
 ings  except  on  substantive  motion.”

 But  all  the  same,  I  would  Jike  to
 place  before  the  Hote  the  correct
 facts  to  remove  any  misunderstanding
 that  might  have  been  created  by  the
 report  in  the  Times  of  India.  My
 speach  lasted  for  more  than  one  hour.
 It  covered  a  large  area.  The  paper  re-
 porting  is  sketchy.  Ideas  have  been
 picked  up  at  random  by  the  reporter
 and  he  has  used  his  own  words  for
 conveying  my  ideas.  This  has  given
 room  for  certain  misunderstanding.

 Shri  Vithalrao  Gadgil,  Member  of
 Rajya  Sabha,  presided  over  the  meet-
 ing.  In  his  introductory  remarks,  he
 formulated  certain  issues  and  invited
 me  to  deal  with  them.  Two  of  the
 issues  formulated  by  him  were:

 (i)  The  existing  legislative  pro-
 cess  and  the  changes  required;

 (ii)  Does  the  Parliament  effec-
 tively  oversee  the  work  of  the  exe-
 cutive?

 I  detailed  the  legislative  flelds  fal-
 ling  within  the  purview  of  the  Parlia-
 ment  and  the  corresponding  executive
 functions,  I  expressed  my  opinion
 that  the  legislative  burden  of  tha  Par-
 liament  should  be  reduced,  if  the  Par-~
 liament  is  to  work  effectively  and  the
 Members  are  to  oversee  the  work  of
 the  Executive  carefully,  I  suggested
 that  subjects  which  are  primarily
 within  the  responsibility  of  the  State

 “Nat  recorded,
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 [Mr,  Speaker}

 Legislatures  must  be  discussed  in  the
 State  Legislatures  themselves.  I  ex-
 Blained  that  law  and  order  is  primarily
 a  State  subject.  The  responsibility  of
 the  Centre  is  only  secondary  and  when
 that  subject  is  discussed  in  the  Parlia-
 ment,  the  Central  Government  gene-~
 rally  present  the  viewpoint  of  the
 State  Government.  That  being  60,
 the  Jaw  and  order  issues,  however,
 grave  they  may  be,  are  desirable  to
 be  discussed  in  the  State  Legislatures.
 This  has  always  been  may  view  and
 I  have  discussed  this  problem  with
 the  Leaders  of  the  Parties/Groups  at
 the  meetings  held.  Some  Members
 might  take  a  different  view.  But  an
 expression  of  my  view  would  not
 amount  to  a  breach  of  privilege  of
 the  House  or  auy  of  its  Members.  In
 all  these  matters,  difference  of  opin-
 ion  is  bound  to  be  there,

 Thereafter,  I  took  up  the  question
 of  the  procedure  adopted  in  the  matter
 of  legislation,  I  expressed  my  dissa-
 tisfaction  with  the  existing  procedures
 and  I  commended  the  Committee  sys-
 tem.  In  the  course  of  my  lecture,  I
 told  the  audience  that  legislations  are
 eonceived  and  Bilis  prepared  by  the
 concerned  Ministries.  The  policy  un-
 derlying  a  legislation  is  discussed  by
 the  Cabinet  but  2t  78  likely  that  the
 Cabinet  would  not  go  into  details  of
 the  legislation  which  sometimes  are
 as  important  as  the  policy  itself.  I
 also  criticised  the  procedure  of  having
 three  Readings  in  the  House.

 Coming  to  the  debate  on  the  legis-
 lations  I  mentioned  that  Members,  by
 and  large,  are  interested  in  some  sub-
 jects  and  not  in  all  subjects.  In  the
 very  nature  of  things  it  ig  not  possi-~
 ble  for  the  Members  to  know  about
 every  subject.  Hence,  large  sections
 of  the  House  would  not  take  special
 interest  in  most  of  the  legislations.
 This  is  80  in  all  countries  having  the
 parliamentary  form  of  Government,  I
 even  gave  the  example  of  Britain.
 This  state  of  things  fecihtates  the
 Government  to  push  through  its  legis-
 Jation  without  difficulty.  If,  on  the
 other  hend,  every  Bill  is  sent  to  a
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 House  Committee  consisting  of  Mem-
 bers  interested  in  the  legislation  or
 who  have  specialised  in  that  subject,
 then  there  wil  be  a  thorough  and
 searching  examination  of  the  measures
 and  the  Government  will  have  to
 justify  not  merely  the  policy  under-
 lying  the  Bill  but  also  various  other
 aspects  .  did  not  use  the  words  “a:
 present  the  Members  of  Parliament
 did  not  understand  the  implications
 of  legislations  brought  before  them
 by  the  Government”  reported  in  the
 Times  of  Indi.  On  the  other  hand,
 I  mentioned  that  some  Members  take
 interest  in  questions,  some  in  Com-
 muttees,  yet  others  in  various  subject’
 My  criticism  was  not  of  the  Parlia-
 ment  or  of  its  Members  but  of  tle
 existing  system  prevaihng  not  onl;
 in  this  country  but  in  several]  othe
 countries  including  Great  Britain  I
 therefore  referred  to  those  countiic
 also.  I  decline  to  accord  my  conscn'
 to  the  motion.

 SHRI  P.  M.  SAYEED  (Laksha-
 dweep)  I  do  not  dispute  whatever  rul-
 ling  you  have  given  in  this  mattc:
 You  say  that  you  have  not  uttered  ‘he
 sentence  which  I  have  quoted  in  m\
 letter.  In  that  case,  please  give  me

 permission  to  move  a  privilege  motion
 against  the  Editor  of  the  Times  of
 India.

 MR.  SPEAKER:  It  is  too  trivial.

 SHRI  P.  M.  SAYEED:  The  sentence
 I  quoted  reads  as  follows:

 “At  present  the  Members  of  Par-
 liament  do  not  understand  the

 implications  of  legislation  brought
 before  them  by  the  government;  १5
 a  result  the  cabinet  could  push
 through  any  defective  measure.”

 You  say  that  these  are  not  your
 words.  At  the  same  time  the  Times
 of  India  have  quoted  you.

 MR  SPEAKER  They  are  giving
 °

 summary;  they  have  not  quoted  me

 SHRI  P,  M.  SAYEED;  It  is
 on

 agninst  you;  in  that  case  ft  shoul
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 be  against  the  Times  of  India  and  you
 should  give  me  permission.

 a

 MR.  SPEAKER:  A  notice  of  qués-
 tion  of  privilege  was  given  by  Shri
 Jyotirmoy  Basy,  MP,  re  an  alleged
 misleading  statement  made  by  Shri
 Pranab  Kumar  Mukherjee,  former
 Minister  of  State  incharge  of  the  De-
 partment  of  Revenue  and  Banking  on
 9--l976  regarding  Voluntary  Dis-
 closures  of  income  and  wealth  in  the
 context  of  the  recommendation  on
 Public  Accounts  of  Lok  Sabha
 contained  in  para  207  of  their  42374
 Report  (Sixth  ok  Sabha).  The
 House  would  recall  that  on  the  23rd
 April,  1979.  I  had  made  an  an-
 nounrement  in  the  Houre  regard-
 ing  a  notice  of  question  of  pri-
 viege  by  Shri  Jyotirmoy  Boou,
 MP.,  in  which  he  had  ©  stated
 that  Shri  Pranab  Kumar  Mukherjee,
 former  Minister  of  State  invharge  of
 the  Department  of  Revenue  and  Bank-
 ing,  while  speaking  in  Lok  Sabha  on
 i%th  January,  1976,  on  the  “Voluntary
 Disclosure  of  Income  and  Wealth  Bull’
 had  stated  inter  alia  that  “the  scheme
 of  voluntary  disclosure  has  proved
 highly  successful”  and  that  “accord-
 ing  to  the  latest  available  information,
 it  appears  that  2,42,400  persons  made
 declarations  of  income  amounting  0
 Rs,  744.24  crores  in  the  aggregate”.
 Shri  Bosu  relying  upon  the  42376
 Report  of  the  Publie  Accounts  Com-
 mittee  presented  to  Lok  Sabha  on  the
 4th  April,  1979,  had  observed  that  this
 statement  of  Shri  Pranab  Kumar
 Mukherjee  was  a  wrong  statement  and
 that  it  was  a  clear  case  of  breach  of
 Privilege  of  the  House,

 I  had  then  observed  that  “it  ap-
 Pears  that  the  infotmation  given  to
 this  House  was  wholly  wrong.  The
 question  gs  whether  the  House  was
 deliberately  misled?  If  so,  who  is
 responsible  for  it?  I  expect  the  Go-
 vernment  to  direct  an  enquiry  into
 these  questions  without  delay".  I  had
 also  observed  that  I  would  keep  the
 Matter  pending  till  the  enquiry  re-
 port  was  gvailable  on  the  assump-
 on  that  the  entry  would  be  heid

 Urgently,
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 I  have  since  received  a  detailed

 note  from  the  Ministry  of  Finance
 which  has  been  sent  with  the  approval
 of  the  Deputy  Prime  Minister  and.
 Minister  of  Finance  on  the  matter.

 in  their  note,  the  Ministry  of
 Finanee  after  describing  the  manner
 and  circumstances  in  which  the  figure
 of  voluntary  disclosures  stated  by
 Shri  Pranab  Kumar  Mukherjee  =  in
 Lok  Sabha  on  the  4900  January,  ‘1976,
 was  calculated  concluded  fhat  “the
 figure  of  Rs  8i2  l  crores  was  arrived  a
 by  aggregating  ihe  amount  of  wealth’
 value  of  assets  disclosed  for  different
 assessment  years  in  declarations  made
 under  Section  5()  of  the  Ordinance”.
 The  Ministry  of  Finance  further  stated
 that  “in  para  207  of  the  23rd  Report
 of  Puhlic  Accounts  Committee,  the
 Committee  have  recommended  an
 independent  enquiry  in  the  matter”
 and  that  “this  recommendation  will'
 he  pursucd  by  the  Government  and
 the  results  reported  expeditiously  to
 the  Public  Accounts  Committee  ”  In
 that  Report  no  finding  was  given
 fixing  up  the  responsibility  for  the
 incorrect  information.

 In  view  of  the  about  position  stated
 by  the  Ministry  of  Finance  and  in
 view  of  the  fact  that  Shri  Pranab
 Kumar  Mukherjee  is  a  sitting  mem-~
 ber  of  the  other  House  against  whom
 a  question  of  breach  of  privilege  can
 be  dealt  with  only  by  the  other  House
 un  accordance  with  the  procedure
 laid  down  in  the  Report  of  the  Joint
 sitting  of  the  Committees  of  Privileges.
 of  Lok  Sabha  and  Rajya  Sabha  which
 was  adopted  by  hoth  Houses  of
 Parliament,  I  refer  the  matter  to  the
 Chairman  of  the  Rajya  Sabha.

 SHRI  JYOTIRMOY  BOSU  '(Dia-
 mond  Harbour):  On  8  point  of  order.
 In  the  report  ef  the  Public  Accounts
 Committee  under  reference,  it  ha¢
 been  clearly  stated:

 "The  Committee  are  uneble  ६०

 dispel  the  suspicion  thet  a  delibe-
 rate  attempt  was  made  to  magnify
 the  achievements  of  the  schemé:

 nearly  four  times  and  thereby  mils»
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 of  Privilege

 {Shri  Jyotirmoy’  Bosu}

 lead  the  Parliament  and  the  people.
 The  committee  recommended...”

 I  would  now  come  back  to  the  report
 of  the  joint  sitting  of  the  Committee
 of  Mombers  of  the  Lok  Sabha  and
 the  Council  of  States,  ‘1954,  That  re-
 port  says:

 “TY,  Chairman  of  the  sitting  of
 the  Committee  of  Privileges  of  the
 Lok  Sabha  and  the  Council  of
 States,  having  been  authorised  to
 present  the  report  on  their  behalf
 present  this  report...

 (2)  Coming  to  the  point  of  privi-
 lege  raised  by  Shri  N.  C.  Chatterjee
 in  the  Lok  Sabha,  the  Speaker  ob-
 served  in  the  House  on  l4th  May
 ‘1954...",

 MR.  SPEAKER:  That  portion  is
 not  necessary,  You  come  to  the  re-
 commendation.

 SHRI  JYOTIRMOY  BOSU:  They
 have  said  quite  clearly  that

 “.,.have  been  committed  by  ४
 Member  of  the  House.”

 Shri  Pranab  Kumar  Mukherjee  has
 committed  1: ह  breach  of  privilege  as  a
 Minister  and  not  as  a  Member  of

 Rajya  Sabha.  The  Minister  uttered

 these  things  in  Lok  Sabha  not  as  a
 Member  of  Rajya  Sabha,  but  as  @
 Minister.  Therefore,  I  regret,  your
 ruling  in  this  instance  does  not  apply.
 {  can  quote  some  more.  They  have
 clearly  said:

 “The  Committee  observed  that
 British  procedures....”

 MR  SPEAKER:  They  have  rejected
 the  British  procedure.,,.

 SHRI  JYOTIRMOY  BOSU:

 give  me  two  minutes,

 IR  SPEAKER:  Your  two  minutes
 are  over.  I  do,  not  see  any  point.

 SHRI  JYOTIRMOY  BOSU  Kindly

 hear  me.  Kindly  do  not  allow  the
 Parliament  to  be  taken  for  a  ride  like
 this,

 Please
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 MR  SPEAKER;  That  is  what  I  am
 doing.

 SHRI  JYOTIRMOY  BOSU:  ‘You
 are  compelling  me  to  involve  another
 Minister,  a  Member  of  this  House...

 MR  SPEAKER:  Any  way,  that  is
 not  before  me.

 SHRI  JYOTIRMOY  BOSU:  I  re-
 quest  you  to  reconsider  this,

 MR  SPEAKER:  I  have  very  care-
 fully  considered  this.

 SHRI  JYOTIRMOY  BOSU:  You
 have  not  gone  through  this.

 MR  SPEAKER;  I  have  gone  through
 it  twice,

 2  47  hrs,

 PAPERS  LAID  ON  THE  TABLE

 Review  on  AND  Avuprr  Rerort  oF
 NarionaL  Councth  oF  Epvucational
 RESEARCH  AND  TRAINING,  New  Deut
 For  1977-78,  REVIEWS  ON  AND  ANNUAL
 REPORTS  OF  BOARD  OF  APPRENTICESHIP
 TRAINING  (NortTHERN  Recion),  NaGeur

 ror  1977-78  Etc,  ETC.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (SHRI  DHANNA  SINGH  GUL-
 SHAN):  On  behalf  of  Dr.  Pratap
 Chandra  Chunder,  I  beg  to  lay  on
 the  Table—

 ql)  A  copy  of  the  Audit  Report
 (Hindi  and  English  versions)  07

 the  accounts  of  the  National  Coun-
 ci]  of  Educational  Research  and
 Training,  New  Delhi,  for  the  yea!
 977~7B,

 (2)  A  statement  (Hindi  and
 English  versions)  regarding  Review
 on  the  Audit  Report  of  the  Nation®
 Council  of  Educational  Research
 and  Training,  New  Delhi,  for  the
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 year,  1977-78  [Placed  in  Library,
 See  No.  LT-4475/79].

 (3)  A  copy  each  of  the  following
 papers  (Hindi  and  English
 versions)  ;

 (a)  (i)  Annual  Report  of  the
 Board  of  Apprenticeship  Tran-
 ing  (Northern  Region)  Kanpur,
 for  the  year  1977-78  alongwith
 the  Audited  Accounts.

 (ii)  Review  by  the  Govern-
 ment  on  the  working  of  the
 Board  of  Apprenticeship  Train-
 ing  (Northern  Region)  Kanpur,
 for  the  year  1977-78,  [Placed  in
 Library.  See  No.  LT-4476/79].

 (b)  (i)  Annual  Report  of  the
 Board  of  Apprenticeship  Train-
 ing  (Westrn  Regionl),  Bombay,
 for  the  year  1977-78  alongwith
 the  Audited  Accounts.

 (ii)  Review  by  the  Govern-
 ment  on  the  working  of  the
 Board  of  Apprenticeship  Train-
 ing  (Western  Region),  Bombay,
 for  the  year  1977-78,  [Placed  in
 Library,  See  No,  LT-4477/79].

 NOTIFICATIONS  UNDER  EsSENTIAL  Com-
 Mmopitres  Act,  1955,  Jurs  (LicENsING
 4nD  CONTROL)  ORDER,  1961,  Revitw  on
 AND  ANNUAL  ReporT  07  Kuapr  AND
 VinLAce  Inpustres  Commission  Act,

 956  awp  STATEMENT  FOR  DELAY.

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  I
 beg  to  lay  on  the  Table—

 ql)  A  copy  of  the  Imported
 Cement  Control  (Second  Amend-
 ment)  Order,  979  (Hindi  and
 English  versions)  published  in
 Notification  No,  S.  0.  24  (B)  in
 Gazette  of  Indig  dated  the  3rd  May,
 1979,  under  sub-section  (6)  of  sec-
 tion  8  of  the  Essential  Commodi-
 ties  Act,  1955.  [Placed  in  Library.
 See  No,  LT-4478/79).

 (2)  A  copy  of  Notification  No.
 S.  0.  260(E)  (Hindi  and  English
 versions)  published  in  Gazette  of
 India  dated  the  Tth  May,  7979  re~
 garding  the  minimum  prices  of  jute
 and  mesta  of  different  varieties  and
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 grades  for  purchase  and  sale  in
 different  areas  during  the  season
 1979-80  issued  under  the  Jute
 (Licensing  and  Control)  Order,
 1961.  [Placeq  in  Library,  See  No.
 LT-4479/79].

 (3)  (i)  A  copy  of  the  Annual
 Report  (Hindi  ang  English  versions)
 of  the  Khadi  and  Village  Industries
 Commission,  Bombay,  for  the  year
 1977-78  under  sub-section  (3)  of
 section  24  of  the  Khadi  and  Village
 Industries  Commission  Act,  956
 alongwith  Statistical  Statement.

 (ii)  A  copy  of  the  Review  (Hindi
 and  English  versions)  by  the
 Government  on  the  worxing  of  the
 Khadi  and  Village  Industries  Com-
 mission,  Bombay,  for  the  year
 1977-78.

 (4)  A  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  above  docu-
 ments.  [Placed  in  Library.  See  No.
 LY-4480/79],

 REVIEW  ON  AND  ANNUAL  REpPoRT  OF
 Brarat  Opytraanmn:  Grass  Lt».
 Durcarpur  ror  1977-78  anp  a  Sravte-

 MENT  FOR  DELAY.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY

 (SHRI  JAGDAMBI  PRASAD
 YADAV):  On  behalf  of  Shrimati
 Abha  Maiti,  I  beg  to  lay  on  the
 Table-

 (i)  A  copy  each  of  the  following
 papers  (Hindi  and  English  ver-
 sions)  under  sub-section  a)  of  set-
 tion  694  of  the  Companies  Act,
 956:-—

 (i)  Review  by  the  Government
 on  the  working  of  the  Bharat
 Ophthalmic  Glass  Limited,  Dur-

 gapur,  for  the  year  1977-78,

 Gi)  Annual  Report  of  the  Bha-
 rat  Ophthalmic  Glass  Limited
 Durgapur,  for  the  year  1977-78
 alongwith  the  Audited  Accounts
 and  the  comments  of  the  Compt-
 roller  and  Auditor  Genera
 thereon,
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 (2)  A  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  the  above
 papers,
 [Placed  in  Library,
 4481/79),

 See  No,  LT-
 ’

 ANNUAL  Report  or  CenrraL  VIGILANCE
 COMMISSION  FOR  THE  PERIOD  FROM
 i-4-978  To  3i-2-978  AnD  a  Mrmo-

 RANDUM  RE:  THE  Report.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME
 AFFAIRS  (SHRI  DHANIK  LAL
 MANDAL):  I  beg  to  lay  on  the
 Table—

 (1)  A  copy  of  tie  Annual  Report
 (Hind:  and  Englsh  versions)  of
 the  Central  Vigilance  Commission
 for  the  period  from  ist  April,  978
 to  3lst  December,  1978,

 (2)  A  copy  of  the  Memorandum
 (Hindi  and  English  ver:ions)  ex-
 plaining  the  reasons  for  non-accep-
 tance  by  Government  of  the  Com-
 mission’s  advite  in  certain  cases
 mentioned  in  the  above  Report
 {Placed  in  Library,  See  No  LT-

 4482/70).

 0.58  hrs.

 COMMITTEE  ON  ABSENCE  OF
 MEMBERS

 MINUTES

 SHRI  D.  AMAT  (Sundergarh):  हक
 beg  to  lay  on  the  Table  Minutes  of
 the  sittings  of  the  Committee  on
 Absence  of  Members  from  the  Sit-
 tings  of  the  House  held  on  the  4th
 April  and  0th  May,  1979.

 IL58  hrs.

 MESSAGES  FROM  RAJYA
 SABHA

 SECRETARY:  Sir,  I  have  to  report
 the  following  messages  receive  from
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 the  Secretary-General  of
 Sabha:

 Rajya

 (i)  1  am  directed  to  inform  the
 Lok  Sabha  thet  the  Rajya  Sabha
 at  its  sitting  held  on  Wednesday,
 the  9th  May,  1979,  adopted  the
 following  motion  in  regard  to  the
 Committee  on  Public  Actounts:—

 “That  this  House  concurs  in
 the  recommendation  of  the  Lok
 Sabha  that  the  Rajya  Sabha  do
 agree  to  nominate  seven  members
 from  Rajya  Sabha  to  associate
 with  the  Committee  on  Pubhe
 Accounts  of  the  Lok  Sabha  for  the
 term  ending  on  the  30th  Ap.il
 1980,  and  do  proceey  to  elect,  in
 such  manner  as  tne  Chairman
 may  ditect,  seven  membcrg  from
 among  the  members  of  the  House
 to  setve  On  the  said  Committee’

 2,  yam  further  to  inform  the  Lok
 Sabha  that  in  pursuance  of  the  above

 motion,  the  following  member.  of
 the  Rajya  Sabha  have  been  duly
 elected  to  the  said  Committee: ~—

 l  Shri  M.  Anandam

 2  Shri  Sitaram  Kesari

 8.  Dr,  Bhai  Mahavir

 4  Shrimati  Purabi
 padhyay

 है.  Shri  Kalp  Nath  Rai

 Mukho-

 6.  Shri  B.  Satyanarayan  Heddy
 7.  Shri  Gian  Chang  Totu.

 (ii)  ‘I  am  directeg  to  inform  the
 Lok  Sabha  that  the  Rajya  Sabha
 at  its  sitting  held  on  Wednesday,
 the  9th  May,  1979,  adopted  the
 following  motion  in  regard  to  thc
 Committee  on  the  Welfare  of
 Scheduled  Castes  and  Scheduled
 Tribes:  —

 “That  this  House  resolve,  that
 the  Rajya  Sabha  do  join  the
 Committee  of  both  tha  Houses
 on  the  Welfare  of

 Sone  tor Castes  ang  Scheduleg  ॥... |  for
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 the  term  ending  on  the  90th
 April,  1980,  and  do  proceed  to
 elect,  in  accordance  with  the
 system  of  proportional  repre-
 sentation  by  means  of  the  single
 transferable  vote,  ten  members
 from  among  the  members  of  the
 House  to  serve  on  the  said
 Committee,”

 2,  I  am  further  to  inform  the  Lok
 Sabha  that  in  pursuance  of  the
 above  motion,  the  following  mem-
 bers  of  the  Rajya  Sabha  have  been
 duly  elected  to  the  said  Committee:

 ]  Shri  Ganpat  Hiralal  Bhagat
 2.  Shri  Bhagwan  Din
 3.  Shri  N.  P.  Chaudhari

 4  Shri  Sriman  Prafulla  Go-wami

 an  Shrimati  Jamuna  Devi

 6  Shri  85  Kumaran

 7  Shri  K.  K.  Madhavan

 8  Shri  K.  Chathunni  Master

 9,  Dr,  (Smt.)  Sathiavani  Muthu

 10,  Shri  Piare  all  Kureel  urf,
 Piare  Lal}  Talib.’

 (iii)  ‘{  am  directed  to  inform  the
 Lok  Sabha  that  the  Rajya  Sabha
 at  its  sitting  held  on  Wednesday,
 the  9th  May,  1979,  adopted  the
 following  motion  in  regard  to  the
 Committee  on  Public  Under-
 taking:  ~—

 “Phat  this  House  concurs  in
 the  recommendation  of  the  Lok
 Sabha  that  the  Rajya  Sabha  do
 agrée  to  nominate  sevén  mem-
 torg  from  Rajya  Sabha  to  asso-
 ciate  with  the  Committee  on
 Public  Undertakings  of  the  Lok
 Sabha  for  the  term  ending  on
 thé  80th  April,  980  and  do  pro-
 Ceag  to  elnct  in  such  manner  as
 the  Chatrman  may  direct,  seven
 members  from  among  the  mem~
 bers  of  the  Hour:  to  serve  on  the
 said  Committee.”

 2.  |
 ai

 further  to  inform  the  Lok
 Sabha  ahi  in  pursuance  of  the  above
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 motion,  the  following  members  of  the
 Rajya  Sabha  have  been  duly  elected
 to  the  said  Committee: —

 l,  Shri  Sadashiv  Bagaitkar

 2,  Shri  Harisinh  Bhagubava
 Mahida

 3,  Shri  K.  N.  Dhulap

 Shri  Murasoli  Maran

 Shri  Sultan  Singh

 4

 5.  Shri  Narendra  Singh

 8

 7,  Dr,  Rafiq  Zakaria.’

 2.56  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  DEATH  OF  SEVERAL  PERSONS
 IN  VIOLENT  INCIDENTS  IN  ALIGARH  AND
 THE  CLOSURE  OF  THE  ALIGARH  MUSLIM

 UNIVERSITY

 oft  हरिकेश  बहादुर  (मोरखपुूर)  मे  भ्रविलम्ब-
 नीय  लोक  महत्व  के  निम्न  विषय  की  भोर  गृह
 मंत्री  जी  का  ध्यान  दिलाता  है  झौर  प्राथंना  करता
 है  फि  बह  इस  बारे  में  एक  वक्तव्य  दे

 “प्रलीगढ़  में  हुई  हिंसक  घटनाओं  में  अ्रनेक
 व्यक्तियों  के  मारे  जाने  तथा  उनके  कारण  झलीगढ़
 मुस्लिस  विश्वविद्यालय  के  शभ्रनिश्चित  काल  के
 लिए  बन्द  हां  जाने  के  समाचार”

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  H  .M,  PATEL):  Sir,  on
 the  98th  May  itself  some  tension  began
 to  develop  in  the  Aligarh  Muslim
 University  Campus  when  news  of  the
 unforiunate  incident  at  Dadri  started
 reaching  Aligarh,  particularly  after
 some  six  or  seven  injured  students,
 who  had  decideg  to  discontinue  their
 journey  to  Dethi,  arrived.  Late  in
 the  afternoon  one  U.P,  Roadways  Bus
 was  set  on  fire  in  the  Shamshad  Mar-
 ket,  which  is  located  in  the  University
 Campus  on  the  main  thoroughfare
 from  Aligarh  to  Afupahahar,  It  is
 this  incident  of  burning  of  a  bus  whi-
 ch  Jed  the  District  authorities  to  de-

 tide  to  post  some  PAC  pertonnel  in
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 the  market  area  as  a  precautionary
 measure.  Later  in  the  evening  Uni-
 versity  authorities  suggested  to  the
 District  Administration  that  the  loca-
 tion  of  the  P.  A.C,  personnel  in  the
 Campus  was  aggravating  the  tension
 and  that,  therefore,  they  should  be
 shifted  elsewhere.  They  also  assured
 the  District  authorities  tha;  they
 (University  Authorities)  would  be
 able  to  maintain  complete  peace  in
 the  Campus  area.  The  suggestion
 made  by  the  University  authorities
 was  accepteg  and  the  P.AC,  person-
 nel  were  moved  out  of  the  Campus
 area  and  were  located  outside  the
 Campus  but  close  at  hand  at  places
 mutually  agreed  upon  between  them

 From  the  morning  of  the  l0th,  mi
 nor  incidents  started  to  take  place
 There  was  an  attempt  to  set  fire  to  a
 petrol  tanker  near  the  Radio  Colony
 area  adjacent  to  the  University  Cam-
 pus,  Then  there  began  sporadic  brick-
 batting  and  harassment  of  pas,erbv,
 On  the  whole  however,  the  day  re-
 mained  relatively  peaceful  though
 there  were  obvious  signs  of  fension
 within  the  University  area.  The  Uni-
 versity  authorities  kept  in  touch  with
 the  district  authorities  right  through
 the  day.

 At  about  7.30  p.m  a  sizeable  num-
 ber  of  students  attacked  the  Hydel
 Inspection  House,  situated  on  the  peri-
 phery  of  the  campus,  where  a  marri-
 age  ceremony  was  going  on  and  dam-
 aged  a  private  car  parked  there  as
 well  as  gate  tights  etc,  A  little  later.
 a  large  number  of  students  collected
 on  the  sounding  of  a  siren  installed
 in  the  University.  I  am  informed  that
 the  siren  was  sounded  three  times
 which  is  the  usual  method  of  assembl-
 ing  the  studentsin  the  Campus.  There
 atter  a  series  of  incidents  were  re-
 ported  including  burning  some
 shops,  and  attempt  to  set  the  Radio
 Colony  on  fite.  It  was  at  this  stage
 that  the  DM  and  SSP  Aligarh,  accom-
 panied  by  two  companies  of  the  CRPF
 decided  to  move  along  the  main  tho-
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 roughfare  which  divides  the  campus.
 They  found  road  barricades  erected
 at  several  points.  Some  of  the  barri-
 cades  were  in  the  form  of  setting  fur-
 Niture  stacked  across  the  road  and
 set  fire  to.  As  the  DM’s  party  attem-
 Pted  to  proceed  along  the  road,  they were  subjected  to  heavy  brick-batting
 Attempts  were  made  to  disperse  the
 crowds  of  students  at  different  points
 by  lathi-charge,  put  they  were  not
 successful.  Then  began  firing  from
 the  roofs  of  the  hostels  Six  CRPF  per-
 sonnel  received  pellet  injuries.  Id  we
 under  these  circumstances  that  th.
 CRPF  was  ordered  by  the  Magistrate to  open  fire  One  of  the  CRPF  «fi-
 cls,  was  seized  by  the  students
 along  with  his  weapon  and  was  bela-
 boured.  Though  he  was  rescued,  hi
 weapon  as  snatcheg  from  him  and  it
 has  not  yet  been  recovered,  accord:
 ing  to  latest  information,  News  ol
 these  incidents  in  (he  University  ‘wea
 increased  the  tension  that  had  already
 developed  in  other  parts  of  the  ci)
 Apprehending  more  serioug  aistur-
 bances,  the  district  authorities  tecid-
 ed  to  impose  strict  curfew  ay  about
 mid-night,

 In  the  course  of  the  incidents  dur-
 ing  the  night  of  the  0th  and  Jith
 about  34  shots  in  the  Shamshad  Ma'-
 ket  and  three  other  nearby  market
 areas  were  burnt  and  the  good
 in  some  of  the  shops  were  also  ‘ool-
 ed.  Shops  in  the  Shamshad  Market
 were  the  worg  affected.  Attempt:
 to  set  fire  to  the  Radio  Colony  fale
 ed  only  as  a  result  of  strenuous  resif-
 tance  of  the  people.

 The  CRPF  had  to  fire  23  rounds  in
 all  in  the  course  of  the  night.  It  i
 most  unfortunate  that  five  persons
 were  killed.  According  to  post-mot-
 tem  reports,  only  one  yerson  was  ile
 led  by  rif>  fre,  The  other  four  nad
 died  either  on  account:  of  stab  injut
 jea  or  gun-shot  wounds  not  inflicted
 by  potiee  service  weapons,  35  police
 Personnel,  of  whom  6  were  CRPF  nel
 sonnel,  received  injuries  includin’
 Pellet  injuries.  The  ‘State  Gover?
 ment  have  reported  that  48  other have  been  injured,  of  whieh  only
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 are  admitted  in  the  University  Hos-
 pital.

 The  University  authorities  in  con-
 sultation  with  the  district  administra-
 tion  decided  on  lth  evening  to  close
 down  the  University.  The  transport
 of  students  to  their  destinations  was
 arranged  by  the  district  authorities
 using  special  buses,  extra’  bogies  in
 trains  and  a  special  train.  Adequate
 security  arrangements  were  made  and
 escort  Wag  provided  for  the  buses  and
 trains.

 The  situation  has  been  under  con-
 trol  and  free  from  any  incidents  since
 the  morning  of  llth,  The  curfew  was
 relaxed  partially  and  in  a  phased
 manner  for  specified  periods  in  diffe-
 rent  parts  of  the  city  on  the  l3th
 May.  The  periods  of  relaxation  cf
 the  curfew  have  been  increased  on
 successive  days.

 Tension  stil]  prevails  in  the  city
 and  it  iy  to  be  hoped  that  sustained
 efforts  will  be  made  by  all  concerned
 {o  see  that  tension  eases  and  normal-
 cy  returns.  ३  a  ई।

 श्री  हरिकेश  बहादुर :  मात्यवर,  माननीय  गृह
 मंत्री  का  वक्तव्य  मैने  सुना  ।  यह  वक्तव्य  पूरी  तरह
 से  भ्रामक  वक्तव्य  है  जो  कि  वहां  की  डिस्ट्रिक्ट  अ्रथौ-
 र्टोज़  मुख्य  मंत्री  को  बता  रहे  हैं  भौर  साथ  ही  साथ
 संसद  को  भरी  गुमराह  करने  के  लिये  गृह  मंत्री  का  सहारा
 ले  रहे  है।  कल  हम  सात  समद  सदस्य  सर्वश्री  हरिकेश
 बहादुर,  सईद  सुर्तजा,  महमूद  हसन  खां,  समशल  हसन
 सा,  लियाकत  हुसैन,  रामलाल  राही  झौर  फाकिर  भली
 प्रमारी  उस  जगह  की  पूरी  जांच  करके  झा  गहे।
 मान्यवर,  पी०  ए०  सी०  को  भेज  कर  डिस्ट्रिक्ट  णिदि-
 मिमिस्ट्रैशन  से  झ  कर  प्रोवोकेशन  किया  ।  जब
 दादरी  की  घटना  हुई  थी  तो  तत्काल  जिलाधिकारियों
 को  चाहिये  था  कि  वह  विश्वविद्यालय  के  झ्धिकारियों
 से

 बातचीत  करने  के  बाद  एक  ऐसी  व्यवस्था  करते
 जिससे  पूलिस  ह  भेजनी  पहली  भौर  यह  स्थिति  ह. ह  वैदा
 होती  ।  लेकिन  उम्होंने  किसी  भी  प्रकार  से  जिश्व-
 विद्यालय  के  ब्रधिकारियों  के  शाथ  कोई  जी  सम्पर्क
 नही  किया  शौर  सतमाने  तरीके  से  कार्य  करते  रहे।
 जब  यहां  पर  टन्न  बढ़  रहा  था,  उस  समय  भी  जिखा
 प्रधिकारियों  ने  विश्वविद्यालय  के  भ्रधिकारियों  से

 25.
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 कारियों  से  बात  हुई  है  ।  लेकित  विश्वविद्यालय  के
 भ्रधिकारियों  की  पूरी  सपेक्षा  की  गईं  है,  वाइस  बांसलर
 से  बात  करने  की  कोशिश  नहीं  की  गई  भौर  यहां  तक
 कि  वाइस  जांसलर  को  समय  समय  पर  हुपमिलेट
 किया  गया  ध्रौर  उनकी  इन्सल्ट  की  गईं।  झूठ  तरीके
 से  वाइस'  चांसलर  को  कहा  गया  कि  रेडियों  कालोनी
 झौर  एन०  सी०  सी०  का  शस्त्रागार  जो  कि  यूनिवर्सिटी
 बीम्पस  में  हैं,  उसे  जला  दिया  गया  है।  यह

 ्  श्र फ् थी  1  इस  इहिस्ट्रिक्ट  मजिस्ट्रेट  और  वहां  के
 शझाफ  पुलिस  ने  ही  यह  झठी  बात  वाइस  चांसलर  को
 बताई  जब  वाइस  चांसलर  न  कहा  कि  चलिये  हम  देखते
 हैं  तो  पुलिस  का  एस्त०  पी०  वहां  से  दूसरे  रास्ते  पर
 बला  गया,  उस  जगह  पर  नही  गया  1  वहां  पर  जाकर  जब
 वाइस  चॉसलर  न  देखा  तो  वहां  परन  तो  कोई
 छात्र  थे  और  न  किसी  प्रकार  की  झाग  लगाई  गई  थी  ।

 इस  प्रकार  से  गलत  और  प्रामक  बयात  देकर
 यह  जिला  झधिकारी  पूरे  देश  को  गुमशह  कर
 रहा  है  और  उसने  पूरी  तरह  से  विश्वविद्यालय  के  वाइस
 चांसलर  के  साथ  बहुत  दुव्येबंहार  किया  है।  जो  पन्न
 उन्होंने  वाइस  चासनर  को  लिखा  है  उसकी  थौरोली
 इन्कवायरी  होनी  चाहिये।  उस  पत्र  को  वाइस  चासलर
 ने  हमको  दिखाया,  उस  में  साफ  साफ  डिस्ट्क्टि
 मजिस्ट्रेट  ने  लिखा  है  कि  :--

 “Tt  hereby  ask  you  to  close  down.
 the  University,”

 कभी  भी  इस  प्रकार  की  भाषा  का  प्रयोग  एक  डिस्ट्रिक्ट
 मजिस्ट्रेट  को  वाइस  चांसलर  के  लिये  नहीं  करना
 खघाहिये  ।  उन्होने  कहा  कि  जब  तक  हम  एजुकेशन
 मिनिस्टर  से  बात  नहीं  कर  लेते,  जब  तक  एर्जीक्यूटिव
 काउंसिल  से  बात  नही  कर  लेते,  जब  तक  एकडेमिक
 काउंसिल  इसके  लिये  नहीं  कहती,  हमकों  खुद  भी
 अधिकार  नहीं  है  कि  सीधे  इसको  बलोश  डाउन  कर
 द्दे।

 वहा  के  वाइस  चांसलर  ने  माननीय  प्रधान  मंत्री
 जी  से  बात  की  थी  4  जैसा  उन्होने  बताया,  प्रधान  मंत्री
 ने  कहा  था  कि  ठीक  है,  भ्रगर  भाप  भानते  है  कि  विश्व-
 विद्यालय  क्लोज_  नहीं  करना  चाहिये  तो  श्राप  इस
 बात  को  वहां  के  जिला  प्रप्निकारियों  से  शी  कहियें
 और  प्रगर  भाप  समझते  है  कि  क्लोज  नहीं  करना  है,
 तो  उस  पर  एक  निर्णय  लीजिगे,  लेकिन  जिले  के
 अधिकारियों  से  भी  सम्पर्क  बनाये  राखिये  1  उन्होंने
 जाकर  करमश्नर  से  बात  करने  की  कोशिश  की,
 कमपिए्नर  ने  उनकी  बात  सुनने  के  बाद  साफ  तौर  पर
 कहा  कि  ठीक  है  प्रधान  मती  जी  ने  प्राप  से  'कहा  है.
 लेकित  हम  लोगों  ने  मुख्य  मंत्री  से  बात  की  है  शौर

 मुख्य  मंत्री  जी  को
 द  र्  द

 '
 झापको  विश्वविद्यालय  बन्द  करना  पड़णा  और
 यह  भी  कहा  कि  दो  घंटे  में  विश्वविद्यालय  बन्द  कर
 दीजिये,  जोकि  सभव  नहीं  था  जब  तक  कि
 काउंसिल  और  एकड्रैमिक  काउंसिल  1
 सहीं  होती  ।  उसके  बाद  उस  पर  तमात्त  बयान  ह... ज
 थमा  जो  पतन्न  भेजे  गये,  उनसे  लगता  है  कि  स '
 डिस्ट्रिक्द  स्जिस्ट्रेंट  कों  कतई  झंप्ेगी  भाषा  का  कोई
 ज्ञान  तहीं  है।  जरूरत  भी  नहीं  थी  कि  संग्रेजी  में बाइस
 अंसलर  को  जिट्ठी।  लिखते,  क्योंकि  बहू  हिप्दी  जानते
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 जे  शोर  उत्तर  प्रदेश  के  प्रम्दर  हिन्दी  ही  वहां  की  भाषा
 है।  प्रगर  उसको  अंग्रजी  नहीं  प्रातीती  उसे  झप्रेजी
 में  कोई  चिट्ठी  लिखने  की  भ्रावश्यकता  नहीं  थी  ।
 उस  चिट्ठी  की  भाषा  बहुत  डैरोगरेटरी'  प्रौर  वाइस
 आससर  की  डिस्तिटी  के  बिल्कुल  खिलाफ  है।

 इतना  ही  नहीं,  सारे  लोगो  मे  जाकर  देखा  है
 कि  वाइस  चांसलर  के  साथ  स्थिति  यह  है  कि  पूरी

 ~
 से  बहा  के  जिला  प्रशासन  ने  उसके  साथ  दुर्ध्यवहार

 11

 जब  शाम  को  हमने  उनसे  कहा  कि  हम  आपसे
 आंत  करेंगे,  जिला  प्राधकारियों  से,  तो  पहले  तो  बह
 जिला  मजिस्ट्रेट  टेलीफोन  पर  एवेलेबल  नहीं  था,
 जब  श्री  लियाकत  हुसैन  ने  उनको  टेलोफोन  किया
 सो  उस  पर  भी  एवैलवल  नही  थे,  किसी  प्रकार  एस०
 एस०  पी०  मिले  जब  हमने  उनसे  कहा  कि  हम  आपको
 भी  बात  सुनना  चाहते  है  तो  उन्होंने  कहा  कि  हमारे
 पात्ष  यूनिवर्सिटी  में  आने  का  समय  नहीं  है,  श्राप  लोग
 स्वय था  जाइये,  तो  बात  कर  लेगे।

 हमसे  कहा  कि  हमने  बहुत  से  लोगो  को  समय
 दिया  है  वह  सब  आने  वाले  वाले  है,  हम  उनमे  बात
 करेंगे  तो  न्होंने  कहा  कि  ठीक  है,  में  श्रापकी  बात
 जिला  प्रधिकारी  को  बता  देता  हु  ।  जिला  अधिकारों
 को  उन्होने  टेलीफान  कया  1  हम  लोगो  के  टेलीफोन
 पर  जिला  ग्रप्रिकारी  नहीं  मिल  सकता  था  और
 एस०  एस०  पी०  के  टेलीफोन  पर  वह  गैर-जिम्मेदार
 आफिसर  मिला  और  उसने  हमको  टेलाफान  किया
 झौर  कहा  कि  झाप  लोग  हमारे  पास  ग्रा  जाइये  ।
 लेकिन  हमने  कहा  कि  हमारे  पास  समय  नहीं  है,
 अगर  भाप  श्र  सकते  है  तो  आइये,  नहीं  तो  हम  लोगों
 न तमाम  लोगो  को  समय  यहा  का  दे  रखा  है  हम  बीच
 a  ममय  निकालकर  नहीं  श्रा  पायेगे  बह  हम  लागों
 को  दिये  गये  समय  को  छोडकर  सवा  चार  बजे  बाये
 और  बड़े  गैर-जिम्मेदाराना  तरीके  से  हसकर  बात
 कर  रहे  थे  t  उससे  लगता  नहीं  था  कि  अलीगढ़  में
 कोई  घटता  हुई है  ट्रौर  7  ससद  सदस्य  उनमे  कोई
 बात  कर  रहे  है  1  उन्होंने,  एम०  एस०  पी०  से  माचिस
 निकाला,  सिगरेट  जलाई,  मैने  उनसे  कहा  कि  एस०
 ऐस०  पी०  साहब,  आप  या  तो  सिगरेट  पी  लिजिसे
 बाहर  जाकर,  तब  झक्िर  बात  कीजिये,  नहीं  तो  कम-
 नहम  सिगरेट  मत  पीजिये।  इस  बाल  पर  दोनों  ही
 बड़ी  तैगी  के  साथ  उठे  शौर  यह  कहने  हुये  बाहर  निकल
 गे  कि  हम  लोग  यहां  पर  इस्सल्ट  सहने  के  लिये  नहीं
 ाप  है।  इस  तरह  की  बदतभौजी  अगर  एम०  पी०
 शी०  के  हैलीगेशन  के  साध  यह  भ्रफमर  कर  सकते  है
 सो  जहां  परे  रहने  वाले  लोगों  के  साथ  बीसा  बलीव
 करेंगे  ।  सरकार  पर  मेंरा  अरोप  है  कि  इस  देश  में
 ब्यूरोक्रेसी  को  इस  प्रकार  बर्दाश्त  किया  जो  रहा  है  ।
 अगर  व्यूरोत्रेसी  को  हमे  इस  प्रकार  बेइज्कत  करम

 "दिया  जायेगा,  तो  हम  काम  मह्दी  कर  सकते  हैं  1  गया
 मंत्ती  भंहोदय  चाहते  हैं  कि  पालियासेंट  को  खत्म
 कर  दिया  जाये  ?  क्या  पालियामेंट  की  कोई  शैक्टिरी

 हैं?  हम  इस  बोनो  भ्भ्रिकोरियों  के  ससमैंशन
 भाँग  करते  हैं।  इस  देश  में  जो  स्थिति  भौर  बाता-

 रण  पैदा  हो  गंगा  है,  बहू  निहासित  विन्तांजनक
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 है।  देश  में  म्राजकता  की  स्थिति  पैदा  हो
 ज्

 शौर
 उसके  लिंग  मुझ्य  कप  से  नौकरशाह  की  हैं,
 जिन  पर  माननीय  गृह  मती  और  मुख्य  मत्री  का  कोई
 कम्ट्रोल  एस्टाज्लिश  नही  हो  पाया  है  t

 38.00  hrs.

 अन्त  में  मैं  श्रायतों  एक  बहुत  महत्वपूर्ण  बात
 बताना  चाहता  हू।  वहा  पर  साम्प्रदायिकता  को  भदकासे
 के  लिये  एक  पर्चा  चारो  तरफ  बाठा  और  चिप्काया
 गया  है।  में  उसका  केवल  एक  पैराग्राफु  पढ़ना  चाहुता
 है  t  इससे  पता  लगता  है  कि  सारे  देश  में  साम्प्रदायिकता
 की  झाग  भड़काने  की  एक  साजिश  की  गई  है  1  इस
 पचे  में  कहा  गया  है।

 ४५  मई,  979  को  अलीगढ़  से  दादरो
 स्टेशन  तक  रेलगाड़ी  म  वैदी  महिलाओों  और
 यात्रियों  के  साथ  मद्र  व्यवहार  करने  के  बाद
 10 श्रौर  2  मई  को  मु०  वि०  वि०  के  मुस्लिम

 छात्रों  और  शिक्षकों  ने  उपबु  लपति  श्री  खुसरों
 के  इशारे  पर  हिन्दुओं  की  लगभग  .50  चुकाना
 का  जला  दिया  है,  दर्जनों  हिन्दू  छात्रों  दौर
 ग्राभमीणा  को  मार  दिया  है  तथा  लगभग  354
 हिन्दू  छात्रों  का  लापता  कर  दिया  है|  वि०
 वि०  परिसर  में  रहने  वाले  हिन्दू  मिक्षकां  श्रौर
 डाक्टरों  ने जान  बचा  कर  नगर  म  शरण  लो
 हुई  है  "

 यह  बात  बिल्कुल  झूठ  है  कि  हिन्दुओं  की  150  ढुकना
 को  जला  दिया  गया  है।  यह  बात  भी  सरासर  झठ  है  कि
 दर्जना  हिन्दू  छात्नी  और  ग्रामीणा  का  मार  दिया
 है,  भौर  नही  350  हिन्द  छात्रा  को  लापता  किया
 गया  है--काई  लापता  नहीं  है।  यह  पर्चा  स्टेशनों  पर
 बाटा  जा  रहा  है,  ताकि  नो  ढ््ने  वहा  से  गुजरती
 है,  'उन  के  यात्रिया  के  द्वारा  यह  पर्चा  देश  के  कान
 कोने  में  पहुच  जाये  nl  लेकिन  एड्मिनिस्ट्रेशश  को  शस
 बात  की  कतई  परवाह  नही  है  ।  न  ता  बह  इस  पानों  की
 हटाने  की  कोशिश  कर  रही  है  झौर  न  इन  लोगो  ता
 पकड्से  की  कोशिश  कर  रही  है,  जो  इस  प्रकार  को
 साम्प्रदायिक  दुभविता  को  फैलाने  का  कार्य  कर  रहे
 है  1  इस  पचे  पर  किसी  प्रैस  का  नाम  नहीं  छपा  हुआ
 है  t

 बढ़ा  पर  पी०  शु०  सी०  से  बडी  बेरहमी  के  साभ्  लोगो
 की  पिटाई  की  |  गृह  मंत्री  महोदय  इस  बात  की  जाच
 करकायें  कि  शहजाद  के  माध  किस  प्रकार  की  पिटाई
 की  गई  है।  इतनी  भयकर  बात  है  कि  पालियामेंट  को
 गंश्मि  को  ध्यान  में  रखते  हुये  मै  उत  शब्दों  का
 इस्तेमाल  नही  कर  सकता  हू  ।  मती  महोदय  इस  को
 जांच  करताये  |  डिस्ट्रिक्ट  मैजिस्ट्रेट  न ेवाइस  बांसलर
 को  जो  पक्ष  लिखा,  मत्ती  महोदय  उसकी  भी  जांच
 करवाये  शौर  इत  झधिकारियो  को  भगिलम्त  ससपेंड
 करें,  जिनके  बारे  सें

 है
 प्रती  ने  जपने  वात  में

 -
 किये  प्रन्‍्छा  कार्य  कररहे  है।  मै  गृहं  मंत्री

 से  ह  जानना  भाद्ता  हू  कि  क्या  वह  गे
 सारी  अटना  की  भ्याभिक  जांच  करवाने  के  लियें  उत्तर

 जित  सरकार  से  कहेंगे  झौर  क्या  बहू  दूत  जख  रि
 को  सिलेस्थित  करेंगे  ।
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 SHRI  JYOTIRMOY  8060  (Diamond
 Harbour):  Also  about  the  insult  of  the
 MPs  by  the  police  officers.

 SHRI  HARIKESH  BAHADUR:  That
 was  a  very  bad  thing:  (Interruptions)

 SHRI  H.  M.  PATEL:  The  hon.
 Member  hag  recounted  what  he  and
 some  of  his  colleagues  who  went  there
 several  days  after  the  events  gathered
 presumably  from  various  enquiries
 they  made;  he  has  recounted  the  whole
 story  and  hag  said  that  the  statement
 which  I  have  made  and  which  is  based
 on  information  received  from  the  UP
 Chief  Minister  and  his  officers  is  in-
 correct,  is  misleading,  and  that  the
 statement  which  he  has  made  is  correct
 and  is  a  statement  of  facts..

 AN  HON.  MEMBER,  Because  he
 haq  gone  there.

 SHRI  H.  M.  PATEL:  Going  there
 a  week  later  is  not  something..
 (Interruptions)  I  do  not  comment  any-
 thing  on  that;  .  do  not  say  anything
 More  than  this  that  that  is  also  based
 on  information  given  ४  him  by  other
 people.

 SHRI  RAJ  NARAIN  (Rae  Bareli):
 This  is  not  the  way  for  a  Minister  to
 answer.  You  teach  him,  Sir..

 MR,  SPEAKER:  He  is  still  answer-
 ing.

 SHRI  RAJ  NARAIN:  The  Minister
 Should  answer  in  a  particular,  limited
 way,

 MR.  SPEAKER:  Anyway,  he  is  not
 Prepared  to  take  lessons  either  from
 you  or....,(Interruptions),

 SHRI  RAJ  NARAIN:  He  is  a  burea-
 ucrate,

 h
 SHRI  H.  M.  PATEL;  The  questions

 Ne  has  put  to  me—I  will  certainly  go

 reid
 them.  He  has  asked  me  whe

 wae

 yonm
 ‘HARIKESH  BAHADUR:  00 प  want  that  we  should  be  insulted?
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 And  you  are  not  going  to  take  any
 action  against  those  arrogant  officers?
 What  is  this?  You  have  become  Home
 Minister  and  you  are  not  caring  for
 us.

 PROF.  P.  (७.  MAVALANKAR
 (Gandinagar):  If  it  is  an  insult,  he
 should  explain.  Our  colleague  has  to
 explain  it  fully.

 MR.  SPEAKER:  He  has  explained
 it..  .(Interruptions)

 SHRI  RASHEED  MASOOD  (Saha-
 ranpur):  The  matter  is  of  great  con-
 cern  because  seven  members  have
 been  insulted  there.

 MR.  SPEAKER:  He  is  answering  it.

 SHRI  RASHEED  MASOOD:  He  can-
 not  take  it  so  lightly.  It  is  a  matter
 of  dignity  of  the  House.

 MR.  SPEAKER:
 that.

 He  is  answering

 SHRI  H.  M.  PATEL:  I  shall  go  into
 the  statements  that  have  been  made.

 With  reference  to  the  statement
 made,  whether  the  PAC  has  acted  in  a
 particular  way,  my  information  is  that
 that  is  not  how  it  has  behaved.  We
 shail  go  into  this  matter  also  because
 these  are  facts  which  have  now  been
 brought  to  my  notice.

 Similarly,  he  says  that  the  letter
 written  by  the  District  Magistrate  to
 the  Vice-Chancellor  is  in  a  language
 which  was  not  proper.  We  will  certain-
 ly  go  into  that  also.

 Thirdly  he  asked  whether  we  shall
 suspend  these  officers.  Certainly  if  the
 inquiries  show  that  they  did  anything
 wrong,  appropriate  action  will  certain-«
 ly  be  taken.

 (Interruptions)

 बहराइग्र)  1  ह... । अ
 महोदय,  अलीगढ़  में  जो  कुछ  हुआ  है  बह  बहुत  दुर्धास्ण-
 पूर्ण  है  t

 ae
 Bs  wat  पर  हा  है  उसके  उतस्त  रतायी

 अलीगढ़  में  नहीं  हैं,  इसी  सदन  में  बैठे  हैं।  (अवयधान)
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 शनी  राज  ताराधण  :
 यहां

 पर  पर्तनल  एगसप्लेनेशन
 हीना  +  बता  देना  भाहता  हूं  t

 mee  शी  के  पहने  ग:  हद भा
 कि...

 (Interruptions)  **

 MR  SPEAKER:  What  is  this?  Noth-
 ing  will  go  on  record.  You  are  inter-
 fering  in  everybody’s  affair.

 SHRI  RAJ  NARAIN:  You  are  not  a
 teacher  and  we  are  not  Students  here.

 MR.  SPEAKER:  No,  I  am  not  allow-
 ing  that.  You  cannot  do  that.  Every
 Member  has  a  right  to  know....(In-
 terruptions)  I  am  not  allowing—don't
 record,

 SHRI  RAJ  NARAIN:  **

 SHRIMATI  PARVATHI  KRISHNAN:
 Mr.  Raj  Narain  do  not-worry,  he  is  in-
 duiging  in  self-criticism,

 it  vita  प्रकाश  त्यायो:  इस  झगड़े  के  पीछे  जो
 कम्युनल  रूप  दिया  गया  उसका  कारण  यह  है  कि
 वहां  जाकर  विद्याधियों  को  भड़काया  ।  वे  विद्यार्थी
 जिन्होंने,  जब  भी  भ्रलीगढ़  में  झगड़ा  हुभा,

 वैक्युलर भावना  प्रकट  की  शौर  वहां  शहर  के  लोगों  को  सेवा
 की  |  उसको  यहा  के  मेम्बस  श्राफ  पालियामेंट  मे  जाकर

 (वाण)
 राज  नारायण  जी,  श्राप  भी  उनसे  से

 एक  है  ।

 थी  राजकाराधण  :  पर्सनल  एक्सप्लेनेशन  |

 MR.  SPEAKER:
 him.

 First  let  me  hear

 aft  झोग  प्रकाश  त्यागी  :  प्रध्यक्ष  महोदय,  इस  वेश  में
 बोट की  राजनीति  चल  रही  है।  कोई  भी  सदस्य
 संसद  में  प्राकर  सच  कहने  के  लिये  तैयार  नही  है
 झपनी  पार्टी  चलाने  के  लिम  साम्प्र्यथिक  झगड़ों
 को  भड़कामा  जा  रहा  है।  यहा ंते  प्रलीगढ़  विश्व
 विज्यलय  के  विश्याथियों  को  भड़का  कर  भेजा  गया
 (ब्यलधाम]  |

 SHRI  VINAYAK  PRASAD  YA-
 DAV:  oe

 MR.  SPEAKER:  Den’t  record.

 थी  सोग  प्रकाश  त्कानी :  प्रंध्यक्ष  महोदय,  भ्रतीगढ़
 के  जिसापीश  झौर  प्धिकारियों  ने  यहाँ  की  भाव-
 बाज को  देखते  ot  तिकाशनरी  मेजर्स'  पियें  |  भलीभह़
 विश्विक्वालग  में  सीं०म्ारण०्पी०एक०  के  लोगों  को  सभा
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 दिया  गया  ताकि  साम्प्रदायिक  देंगें  न  होंगे  पायें  ।
 1...|  #  के  ग्तिकारियो ंमें  उनसे  कहा
 कि  हम  में  लां-एण्ड-आाईर  की  फॉक्म

 बर्शिटी  के  खड़कों  को  बुलाने  के  लिये  अजावा  मि
 है  1  उनको  संग्रह  करने  के  लिये  तीन  बार  वह  साथरन
 बजा

 या
 विज्ञार्थी  जमा  हुये  ।  शमशाद  मार्केट

 जकरिया  में  भाग  लगाई  गई।  ये  सब  हमले
 बाकायदा  हुये  7  जब  सी  0  झार0  पी  0  एफ  0  को  हटाया
 ग  क्तो  वहाँ  रोडंबब्लाक्स  लगा  दिये  गये  1  जब  यहां
 ये  घट  यें  हो  रही  धी--उस  समय  यहां  से  सी0
 झार0पी0  ए0फ0  के  लोगों  ने  बहां  जाने  की  कोशिश
 की  t  तो  प्रतीयढ़  विश्वविद्यालय  के  लड़कों  ने  अपनी
 छ्तो  पर  खड़े  होकर  गोलियां  चलाहँ,  पत्यर  फेके.

 श्री  ज्योतिर्मध  पसु  :  यह  गलत  बात  है  I
 All  this  is  totally  false.

 श्रो  श्रोम  प्रकाश  त्यागी  :  प्रध्यक्ष  महोदय,  बाजार
 में  बाकायदा  श्राग  लगाई  गई  ।  यहां  से  पालियामेट
 के  जो  मेम्बर॑  गये--श्री  हरिकेश

 11
 र  और  दूसरे

 लोग--कम  से  कम  वह  ग्राभू  तो  बहातै--उन  लोगो
 के  लिये  जिनकी  दुकानें  जलाई  गईं,  लूटी  गई--लेकित

 एक  शब्द  भी  किसी  नें  नही  कहा  tv  यह  साम्प्रदायिक
 दंगा.......

 SHRI  HARIKESH  BAHADUR.  Sir,  I
 want  to  give  you  the  facts  on  this  issue.
 I  have  got  a  right  to  say  (Interrup-
 tions).

 MR.  SPEAKER:  Don’t  record.

 (Interruptions)  **

 SHRI  HARIKESH  BAHADUR:  I  am
 more  sympathetic  than  him.  He  can-
 not  accuse  me.  (Interruptions).  But,
 I  can  say  that  it  is  some  of  these  peo-
 ple  who  are  doing  all  these  things.
 (Interruptions).

 SHRI  JYOTIRMOY  BOSU:  Sir,  I  am
 on  a  point  of  order.

 MR.  SPEAKER:  Please  allow  this
 debate  to  go  on.

 भी  ्य  were  त्यागी:  प्रध्यक्ष  महोंद में,
 साम्मदायिक  दंसे-दुर्ास्पूर्च'  हैँ-न्वेक  के  लिये

 ३७  Mat  recorded.
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 जमशेदपुर  में  हों,  प्रलीगढ़  में  हो  1  लेकिन  में

 ह  बाहता  हूं  कि  हमकों  साम्प्रदायिक  दंगों  के  लिये
 खेद  प्रकट  करमा  चाहिये,  चारे  वे  मुसलमानों  की

 हुकानें  जलें  था  हिल्दुधों  की  नन्हें  खेद  प्रगट  करना

 बाहिमे  ।  हू  मारा  करतव्य  इस  प्रकार  का  है  कि  किसी
 मो  प्रकार  के  साम्प्रदायिक  दंगों  को  भड़काने  का  हमें
 प्रधिकार  नहीं  है।  लेकिन  ऐसा  हुआ  है,  इस  प्रकार
 की  बात  भाई  है।  भर्ती  बीफ  मिनिस्टर  का  स्टेटमेंट  द्ाया
 है,  वहां  के  जिलाधीश  की  रिपोर्ट  श्राप  के  पास  श्राई

 है,  होम  मिनिस्टर नें  भी  रिपोर्ट  दी  है  ।  चीफ  मिनिस्टर

 की  रिपोर्ट  भी  झूठी है,  इनकी  रिपोर्ट  भी
 श्ीह झौर  ये  लोग  जो  वहाँ  गये  थे  भौर  जो  रिपोर्ट

 ्य  है,  वह  सही  है  ?  मेरी  समझ  में  तहीं  अायानन
 हमारी  गवर्ममेंट  ने  श्रवर  वहां  के  चीफ  मिनिस्टर  से
 रिपोर्ट  मांगी  है,  वहां  के  होम  मिनिस्टर  से  रिपोर्ट
 मांगी  गई,  जो  रिपोर्ट  झाप  के  सामने  भाई  है  ।  उस  में
 यह  है  कि  इतनी  बुकानों  में  झाग  लगाई  गई।  क्या
 उन  दुकानदारों  नें  स्वयं  झाग  लगा  ली  ?  बहा  दुकान-
 द्वारो  को  सूदा गया  और  एक  कार  में  झाग  लगा
 दी  1  बहाँ  क  ढीचसे  को  किस  में  मारा  ?  वहां  क
 विद्याथियो  को  मारा  गया।  (व्यकधात)  |

 SHRI  JYOTIRMOY  BOSU:  छाए,  I
 want  to  raise  a  point  of  order  under
 Rule  4  (2)  Ci).  During  the  Calling
 Attention  the  Member  is  to  make  a
 bref  statement  and  put  the  question.
 The  hon‘blie  Member  has  mentioned
 about  certain  things  and  the  Rule
 ‘Says,

 “(ii)  If  it  contains  a  statement  the
 Member  shall  make  himself  responsi-
 ble  for  the  accuracy  of  the  state-
 ment.”

 (Interruptions)

 MR.  SPEAKER:  There  is  no  poiat  of
 order,  You  are  trying  to  make  a
 Speech,

 (Interruptions)

 हादिक  धत्यवाद  शोर  बधाई  देता  हूं  उलर
 प्रदेश

 बक4क्षक्अय

 २

 *

 44442

 4

 1
 है  बहू  कगड़ा  4
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 अधिकारियों  ने  सी,  ०  भार ०

 2,
 फो  को  कहां  से

 हटवा  दिया  वहां  के  मैजिस्ट्रेट  को

 यह  कह  कर  कि  इस  कानून  झौर'  ला  एण्ड  झाईर
 को  यहां  पर  कायम  रखेंगे  1  वहां  साइरन  ह , ह

 भर  बाकाबदा  बच्चे  ,  लड़के  जमा  हुए  भौर  उन्होंने
 हमला  किया  t  तो  क्या  मैं  यह  कह  सकता  हूं
 कि  क्‍या  वह  बात  सही  नहीं  है  कि  यह  तारा
 झगड़ा  प्री-स्लान्ड  था  और  उसमें  मूनिवर्सिटी  के
 भष्िकारी  भी  शामिल  थे  1

 SHRI  JYOTIRMOY  8050:  Mr.
 Speaker,  Sir,  how  can  this  thing  go  on
 record.  (Interruptions)

 ot  ओम  प्रकाश  ह्यागी :  अध्यक्ष  महोदय,
 इन  के  स्टेडमैंड  से  यह  निकलता  है  t  यह  जो
 स्टेटमैंट  भ्राया  है  ,  उसमें  से  यह  निकलता  है.
 (व्यक्षत्षान)  यह  जो  स्टेटमैंट  होम  मिमिस्टर
 साहब ने  दिया  है  इस  पर  प्रश्न  करने  का  मुझे
 राइट  है।  इन्होंने नाम  लिया है  tT  (व्यवधास)

 MR.  SPEAKER:  The  hon’ble  Member
 has  already  taken  seven  minutes.  Please
 ask  question  only.  I  am  not  allowing
 it  any  further.

 भी  शोभ  प्रकाश  त्यागी:  में  प्रश्न  ही  पृछ
 रहा  हु  1  मेरा  दूसरा  प्रश्न  यह  है  कि  श्राप  के
 स्टेटमैंट  में  यह  है  कि  बाकायदा  विद्याथियो  की
 शोर  से  गोलियां  चलाई  गई,  पिस्तोल  चलाये
 गये  भ्रौर  वहां  से  गोली  चली  भौर  झाप  कें
 एक  भ्रफंसर  की  बन्दूक  छीन  कर  ले  गये  में
 जानमा  चाहता  हूं  कि  धाप

 की ुलिस
 स  से  वहाँ

 विद्याथियो  के  पास  इल्लीगल  थे,  उन  को
 झापने  पकड़ा  या  नहीं  और  जिन  लोगों  से  दुकानें

 हे
 /  उन  में  कितने  भ्ादमियों  की  गिरफ्तारिया

 हु

 MR.  SPEAKER:  You  cannot  go  on
 like  this.  May  be  you  can  have  one
 or  two  questions.  The  rule  provides
 one  question,  Generally  we  allow  two
 questions,  You  cannot  go  on  like  this,

 की  शोम  प्रकाश  त्यागी:  साम्प्रदार्षिक  दंगे

 ्
 धौर  उन में  जिन  के  झाग

 में  लगी  ,जो  लोग  मारे  गये  आपकी
 शोर  से  या  उत्तर  प्रदेश  की  सरकार  की  बोर  से

 22३  न्  न
 दिया

 हाल  मोह  आन का
 कुन

 हुँभा है,  ०
 है.  की  गई  है  हे  है
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 wert  og  कहा  है
 मे  गये  (व्यक्घान)  ..  जब
 मैं  बोलता  नहीं  हूं।  में  चाहता

 हूं  कि  डबल  स्टेंडई  एप्लाई न  किया  जाए।  से  कोई
 प्वाइंट  झाफ  भार  रेंज  करता  हूं  तो  प्रलग  से  करता  हूं

 झोम  प्रकाश  त्यागी  जी  बोल  रहे  थे  तो  में  बराबर
 चुप  रहा  1  कोई  बोले  मैं  शुप  रहतां  हूं  1
 लेकिन  कोई  यह  कहे  कि  हम  प्वाइंट  झाफ  आर्डर
 रेज,  न  करें  तो  यहाँमेरा  प्रिवलेज  है  में  प्रापको
 एक  धटना  की  याद  दिलाना  चाहता  ह  |
 लाई  एटली  जब  भाए  उत्तर  प्रदेश  असैम्बली  को
 देखने  के  लिए  “-वौधरी  चरण  सिंह  जी  साक्षी
 हैं  तो  झाकर  उन्होंने  कहां  कि  हमने  मारे  देश  का
 ्मण  किया  है  लेकिन  झगर  कोई  लाइवली  भसैम्बली
 हमने  देखी  है  तो  उत्तर  प्रदेश  की  देखी  है  जहा
 लीडर  आफ  दी  भ्रपोजोशन  ने  बहुत  झच्छा  सवाल
 किया  है।

 MR.  SPEAKER:  What  is  your  Per-
 sonal  Explanation?  You  are  not  repre-
 senting  the  Chief  Minister.  What  is
 your  Personal  Explanation?

 क्री  राज  माशायण :  सदन  को  शात  रखना
 ध्रापकी  ड्यूटी  है  मेरी  तहीं  है।  इन्होंने  कहा  है  कि  राज
 सारायण  भ्रस्पताल  में  विशाथियों  से  मिलने  गये।
 यह  i6  झाना  भर  हद  झाना  भी  हो  तो  भी
 झसस्य  है  ।  रांज  नारायण  उस  समय  ब्लड  प्रेसर
 से  प्रसित  थे  1  डाक्टर  हमारे  पास  बैठे  थे  ।
 हमारा  जो  सेक्रेटरी  थो,  हमने  प्रति  व्यक्ति
 बस  रुपया  फल  खाने  के  लिए  उसके  जरिये  और

 उनकी  हाथ  से  भिजवाये  थे  ...

 एफ  माननीय  सदस्य  :  पैसा  कहां  से  बाया ?

 शी  राज  नाशवण  :  हमारे  [बाप  की  कमाई
 धरी  है

 नि
 से  लोगों  ने  वादा  किया  है  ।

 ध्रफजल  हुसैत  उन्होंने
 में  उन्होंने  लिखा  कि

 चले  ट्रेन  से  तो  केवल
 कि  हमारा  नेता  राज  तारायण

 एस  एस  की  छाती  फट  गई  ।  प्रधान  मंत्री

 MR.  SPEAKER:  This  is  not  Personal
 Explanation.  It  is  to  be  Personal  Ex-
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 planation.  You  have  made  your  point.
 Please  resume  your  seat.

 को  राज  भारायज  :  सच  बात  कही  ।  एक  एक
 आदमी  को  परसनल  एक्सप्लेनेशन  के  लिए  दस
 दस  मिनट  मिलते  हैं  और  भाप  हमें  दो  मिसट
 भी  बोलते नहीं  देते  हैं  ।  मैं  एन  मिनट में  खत्म
 कर  देता  हूं

 MR.  SPEAKER:  You  have  made  your
 point.  Please  resume  your  seat,

 at  राज  नारायण  :  भार.  एस.  एस.  यही  दंगा
 करा  रहा  है  और  सारे  देश  में  दंगा  कराने  की  हनकी
 साजिश  है  ।

 (Interruptions)

 MR,  SPEAKER:  Nothing  more.  Order
 please.  You  have  made  your  Person)
 Explanation.  You  have  had  your  say.
 It  has  already  gone  on  record.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Mr.  Speaker,  Sir,  I
 rise  on  a  point  of  order  under  Rule
 353.  Mr.  0  P.  Tyagi,  a  senior  member
 has  chosen  in  his  wisdom  to  say  that
 the  Vice  Chancellor  of  Aligarh  Univer-
 sity  had  hatcheg  this  plan.  That
 cannot  remain  on  record,  because  it  is
 derogatory  and  jt  hag  no  substance  in
 it.  It  should  be  expunged,

 MR.  SPEAKER  Now,  Prof.  Samar
 Guha.  Are  we  to  have  debate  in
 respect  of  every  matter?

 AN  HON.  MEMBER:  The  Minister
 has  yet  to  reply.

 MR.  SPEAKER  Yes,  Mr,  Patel.

 SHRI  H.  M.  PATEL:  I  have  listen-
 ed  to  what  Shri  Tyagi  hag  said.  In
 my  last  paragraph  I  have  particularly
 pointed  out  that  tension  still  prevails
 in  Aligarh  and,  therefore,  I  think;  it
 is  very  much  desirable  that  whatever
 one  says  here  is  said  with  as  much
 restraint  as  possible.  I  woulg  only
 say  this,

 The  points  that  nave  been  made  bY
 Shri  Tyagi  will  certainly  be  looked
 into  by  me.  I  cannot  say  anything
 more  than  that.
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 PROF.  SAMAR  GUHA  (Contai):
 Mr.  Speaker,  Sir,  it  is  regrettable  that
 the  Aligarh  Muslim  University
 students  who  showed  admirable  cour-
 age  in  keeping  themselves  cool  during
 Aligarh  riots  have  been  made  to  suffer.
 During  Aligarh  riots,  they  were  main-
 taining  peace  in  the  University  campus
 and  they  gave  shelter  to  different
 people  belonging  to  different  cOm-
 munities  who  were  affected  and  earned
 the  admiration  of  the  whole  country.
 Very  recently,  they  have  been  dragged
 intg  thig  communal  incident  as  it  has
 been  said  now,  although  the  whole
 thing  started  from  an  issue  which  is
 not  really  commun],  the  Dadri  in-
 cident.  Jt  was  a  right  of  the  students
 to  make  a  representation  to  the  Gov-
 ernment  of  India,  whether  you  agree
 or  not,  about  the  minority  status  of
 the  Aligarh  Muslim  University.  On
 that  day,  the  hon,  Home  Minister
 should  have  made  ea  very  clear  state-
 ment  in  regarg  to  the  nature  of  the
 incident  that  took  place  there.  Even
 Shri  Banatwalla  admitted  that  there
 wag  a  clash  between  the  passengers
 and  the  students  and  there  were
 certain  incidents  also.  I  do  not  want
 to  mention  those,  that  is  known,  things
 like  certain  misbehaviour  towards
 certain  girls  by  some  students  which
 was  not  becoming  of  them.  Shri
 Banatwalla  also  admitted  that  those
 boys  were  finally  rescued  by  the  people
 belonging  to  the  majority  community
 there.  Actually,  it  was  not  a  com-
 muna]  issue.  Accidentally,  those
 students  who  were  coming  to  Delhi
 belonged  to  a  minority  community.  I
 would  like  to  make  a  request  to  the
 hon,  Members  of  this  House  to  make
 a  heart-searching  of  ourselves.  What
 were  the  speeches  that  were  made  on
 that  day?  Hon.  Members  used  the
 words  like  massacre,  butchery  and
 mass  killing.  One  of  the  very  res-
 Donsible  Member  compared  this  in-
 cident  with  the  atrocities  committed
 by  Nadir  Sheh,  Tamur  Ling,  and

 Changez  Khan,  When  these  reports  80
 out  and  get  circulated,  what  will  be
 the  impression  on  the  impressionable
 Minds  of  youngmen  to  whatever

 community  they  may  belong?  When-
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 ever  we  make  a  gpeech  on  certain
 Sensitive  national  issues,  it  should  be
 Jooked  from  a  nationsl  perspective,  but
 Wwe  forget  that  these  are  not  party
 issues  and  not  political  issues,  If  we
 want  to  motivate  them  politically,  it
 may  lead  to  disaster.  I  would  say  that
 what  has  happeneg  in  Aligarh  after-
 wards  ig  the  outcome  of  not  very
 responsible  speeches  that  were  made
 in  this  House  and  that  got  wide  pub-
 licity  there,

 Before  going  into  other  aspects,  I
 fee]  that  both  the  Vice-Chancellor  and

 administrative  authorities  have  failed
 in  one  respect.  The  hon,  Home  Minis-
 ter  will  excuse  me  when  I]  say  that  on
 that  day  he  made  a  major  mistake  by
 not  giving  all  the  facts  which  were
 available  with  him  at  that  time  and
 had  been  sent  by  the  Station  Master
 and  by  ithe  authorities  concerned.
 Perhaps  that  would  have  cleared
 many  doubts  that  arose  in  the  minds
 of  all  of  us.  It  was  the  first  duty  of
 the  Vice-Chancellor  and  the  authori-
 ties  concerned  to  clearly  state  the
 facts  to  the  students.  Some  students
 got  injured,  they  were  manhandled
 and  it  was  quite  natural  that  when
 the  students  go  back  in  anger,  they
 would  try  to  create  some  excitable
 atmosphere  of  revenge  etc.  It  was
 quite  natural,  but  it  was  the  duty
 of  the  Vice-Chancellor  or  the  univer-
 sity  authorities  to  explain  the  whole
 situation  to  them,  what  actually
 happened  at  Dadri.  It  was  equally
 the  responsibility  of  the  authorities
 to  clearly  tell  them  the  facts,  but  that
 was  not  done.

 Then  there  were  some  leaflets,  some
 pamphlets.  It  was  the  duty  of  the

 authority,  the  police  authority  to  im-
 mediately  remove  those  leafiets  and  find
 out  who  were  the  miscreants  who  were
 trying  to  influence  the  people.  It  was
 their  duty  to  do  so,  but  that  duty  was
 not  done,

 One  serious  issue  has  been  raised  by
 my  friend,  Shri  Harikesh  Bahadur  that
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 seven  Members  of  Lok  Sabha  went
 there  and  made  an  on  the  spot  enquiry.
 Whether  their  enquiry  was  fool-proof
 or  qtite  educative  is  a  different  issue.
 I  think  the  hon.  Home  Minister  will
 admit  that  q  Members  of  Lok  Sabha
 have  a  special  status,  special  responsi-
 bility  and  special  honour,  if  they  be-
 have  honourably.  There  is  nothing  to

 Bay  that  they  did  not  behave  all  right.
 If  somebody  wants  to  smoke,  he  can
 seek  permission  to  do  so.  They  can
 tell  him  to  please  go  out,  finish  smok-
 ing  and  then  come  back.  Even  in  the
 planes,  there  is  a  smoking  and  non-
 smoking  area.  Sometimes  people  are
 not  allowed.  Ewen  they  said,  “That
 audacity  the  police  officers  showed  that
 they  did  not  come  back?”  They  insult-
 ed  their  Waiter.  I  think  this  is  a  very
 serious  matter.  I  think  the  Home  Min-
 ister  will  take  it  very  seriously;  and
 we  should  not  leave  it  to  the  local
 authority;  some  other  responsible
 authority  should  be  entrusted  to  go  into
 the  whole  matter  and  find  out  whether
 %  Members  were  insulted  or  not.  You
 see  the  language  in  which  the  District
 Magistrate  addressed  the  Vice-Chancel-
 lor.  This  is  not  the  language  in  which
 the  District  Magistrate  should  address
 the  Vice-Chancellor.  The  status  of  the
 Vice-Chancellor  is  far  above  even  the
 ordinary  politician,  what  to  speak  of
 the  District  Magistrate.  It  is  generally
 expected  that  the  police  must  not  enter
 into  the  university  campus;  the  police
 must  not  interfere  within  the  university
 campus.  When  we  had  a  talk  with  the
 Prime  Minister,  the  Prime  Minister  also
 said  that  there  were  certain  difficul-
 ties.  I  do  not  know  to  what  extent  the
 investigating  authority  has  done  any-
 thing  about  this  matter.  I  do  not  know
 how  the  students  could  fire  from  the
 university  hostel,  This  is  a  very  seri-
 oug  matter.  The  Vice-Chancello;  of
 the  University  authority  should  have
 gone  into  the  matter.  I  request  the
 Home  Minister  to  request  the  Vice
 Chancellor  to  go  into  the  whole  matter
 as  to  how  this  firing  took  place  from
 the  university  hostel.  This  mutter
 whould  have  been  enquired  into.  ‘2  ४७०
 quést  the  Home  Minister  to  make  a
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 factual  atatement  regarding  what  has
 actually  happened.  There  were  certain
 rumours.  One  person  said  that  all  the
 property  was  looted  and  five  persons
 were  killed  and  they  belong  to  the
 minority.  Then  somebody  else  said
 that  all  of  them  belong  to  the  majority.

 After  the  Jamshedpur  incident,  every
 thing  hag  come  out  in  the  Press,  Even
 if  we  start  from  earlier,  this  kind  of
 reports  were  not  coming  out  in  the
 Press.  Now  it  has  come  out  in  the
 Press.  I  request  ihe  Home  Minister  to
 make  a  categorical  statement  dispelling
 all  the  doubts  who  were  the  five  per-
 sons  who  had  been  killed  and  the  shops
 that  were  looted  belonged  to  which
 community.  To  what  extent  this  is  a
 factual  report,  the  country  should
 know?

 SHRI  H.  M.  PATEL:  The  hon.  Mem-
 ber  has  said  nothing  very  much  about
 the  new  points  which  I  need  answer
 He  said  that  I  should  make  an  engu).
 I  have  already  said  about  :t.

 PROF.  SAMAR  GUHA:  What  about
 reports  in  the  papers?

 SHRI  H.  M.  PATEL:  It  is  a  matter
 of  one’s  judgment.  I  consider  that
 in  a  certain  situation  certain  facts  are
 better  not  to  be  stated.  You  had  just
 now  asked  me  to  make  a_  statement
 about  whose  shops  were  burnt;  you  had

 just  now  asked  me  te  make  a  state-
 ment  as  to  who  were  the  persons  killed
 Do  you  really  want  me  to  make  a  state
 ment?  It  is  not  the  practice  to  do  80.

 PROF,  SAMAR  GUHA:  Then  as_  the
 Home  Minister  it  is  your  right  and  you
 did  not  exercise  your  right.  In  all  the
 papers  in  all  the  weeklies  everywhere,
 all  over  the  coutttry;  what  happened  770

 Jamshedpur  has  come  out,  If  the
 Government  do  not  want  to  make  8

 ‘factual  statement;  then  all  kinds  of
 rumours  will  be  there  in  the  country:
 al)  kinds  of  statements  will  be  there:
 It  {s  a  very  dangerous  situation.

 MR.  SPEAKER:  You  have  mentioned
 that,
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 SHRI  H.  M.  PATEL:  I  must  realise
 that  I  have  no  hesitation  in  making  a
 statement  in  a  matter  where  one  is
 absolutely  certain  plus,  as  I  say,  in  re-
 gard  to  certain  type  of  information.
 Until  the  situation  assumes  a  reason-
 able  degree  of  normalcy,  it  is  better  to
 avoid  making  those  statements.  This
 is  the  position.  That  is  why  I  have  de-
 sisted  from  making  certain  statements.
 Certainly,  all  those  points  and  matters
 that  have  been  raised  by  hon.  Members
 will  be  gone  into  very  thoroughly  and
 very  fully  and  whoever  is  found  to  be
 responsible  for  doing  something  which
 he  should  not  have  done,  appropriate
 steps  will  be  taken.

 2.35  hrs.

 {Mr.  Depury-SPeaker  in  the  Chair]

 PROF.  SAMAR  GUHA:  Has  any  of
 my  points  been  answered?  If  you
 want  to  avoid  you  can.  But  none  of
 my  po-nts,  not  even  one  of  my  points,
 had  been  answered.  What  is  the
 necessity  of  calling  attention  or  asking
 questions?  Not  a  single  question  has
 been  answered.

 MR.  DEPUTY-SPEAKER:  He  says
 that  is  all  he  has  to  say.

 PROF.  SAMAR  GUHA:  You  can
 make  some  comments,

 MR.  DEPUTY-SPEAKER:  I  do  not
 want  to  make  any  comments.

 sro  रामजी  सिह  (भागलपुर)  :  उपाध्यक्ष
 महोदय,  चाहे  हम  संसद्‌  में  झाघा  दर्जन  ध्यानाकर्षण
 प्रस्तावों  के  द्वारा  सरक,र  का  ध्यान  प्राकर्षित  क्‍यों
 ने  कर  लें,  लेकित  न  तो  द्रव  प्रवीण  कुमार  सौट
 सकता  है  झौर  न  हारूत  हमारे  बीच  में  भा
 सकता  है

 SHRI  JYOTIRMOY  BOSU:  Is  it
 about  cow  slaughter?,

 MR.  DEPUTY-SPHAKER:  Man-
 slaughter,
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 में  बातें  करते  हैं  t

 any
 से  दो  विधायकों,

 खात  मुहम्मद  प्रारिफ  अंशफ़ाक  हमद
 ने  एक  जाबंटे  स्टेटमेंट  दिया  है  —

 “Recent  trouble  was  due  to  irres-
 ponsible  statements  on  the  Dadri
 incident  by  some  politicians  to
 malign  their  adversaries.”

 इसी  सदन  में,  झौर  दूसरे  सदन  में  भी,
 दाद  री  में  जो  कांड  हुआ  झौर  विद्यार्थियों  के  साथ
 जो  # मवहार  किया  गया,  उसकी  घोर  निन्वा
 को  गई  ।  लेकिन  कुछ  राजनैतिक  गिद्धों  ने  प्रपनी
 झंवसरवादि ता  के  कारण,  धौर  सस्ती  लोकप्रियता
 को  ध्यान  में  रखकर,  उत्तेजनापूर्ण  भाषण  दिये  ।
 किसी  व्यक्ति  ने  इसे  नात्सी  श्राक््मण  की  संज्ञा
 दी  प्र  किसी  ने  इसे  कम्यूनल  द्वालोकास्ट  कहाँ ।
 जब  हमारे  नौजवान  ऐसी  बातों  को  सुनेंगे,  तो
 उनके  ह्दयो  में  केसी  भावना  पैदा  हो  सकती  है?
 इस  लिए  में'  भ्रलीगढ़  के  उन  विद्यार्थियों  को  उतना
 दोष

 ी
 पंगा,  जितना  उन  माननीय  लोगों  को

 दूंगा,  उनके  जजबात  को  भड़कांने  की  गलत
 कोशिश  की  है  1  में  इतना  ही  कहना

 चाहता  हू कि  जो  कुछ  हुप्रा,  वह  सब  के  लिए  दुर्भाग्य
 बात  है,  धौर  वह  बात  प्रागे  न  बढ़े,  इस  विषय
 में  विचार  करना  चाहिए  1

 उत्तर  प्रदेश  के  मंत्री  ने  क्‍या  बातें

 कहीं  और  क्या  नहीं  कही.  मैं  उस  विवाद में  नहीं
 पड़ना  चाहता  हूं  ।  लेकिन  उन्होंने  स्पष्ट  कहा  है  al

 “He  was  the  biggest  critic  of
 Hindu)  communalism  but  he  could
 not  condone  Muslim  comunalism
 either.”

 are  दोनों  की  बात  देखती  चाहिये  ।  चाहे
 हिन्दू  राष्ट्रवाद  की  बात  करने  वाले  हों  भौर  चाहे
 किसी  प्रकार  से  मुस्लिम  संकीणतावाद  की  बात  करने
 वाले  हों,  उन  दोनों  की  बोर  सब्ती  से  ध्यान  देने
 की  भ्रावश्यकता  है  |  जो  लोग  भ्रपनी  छोटे  स्वार्थों
 को  दृष्टि  में  रण  कर  किसी  एक  वर्ग  के  जजवात
 को  भड़काने  की  कोशिश  करते  हैं,  वे  देश
 साथ  दगाबाजी  कर  रहे  हैं।

 ल्  पर  बा  रुट  ध यह्‌  zt  किया  था

 क्  श्पिति  में  तनाव  है  t  वहां  तनावधूर्ण  स्थिति
 तो  थी,  लेकिन  सरकार  ते  किया  क्या  था  ?  वहां
 होस्टल  से  गोलियां  चली  ।  जब  भी  इस  प्रकार

 तनाव

 ७४

 की  ह. ल  की  स्थिति  हो,  तों  सरकार  का  पहुंचा
 कण  यह  होगा  चाहिये  कि  पर  कब्जा
 कपा  जागे,  चाहे  वे  के

 “
 1.1

 भौर  मुस्लिम  पास  t
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 हु  मैं  सम्प्रदाय  विशेष  का  ताम
 नहीं  लूंगा  उन्होंने  झात्म  रक्षा  के  लिये  अपील  की
 है  तो  विश्वविद्यालय  खुलने  पर  आप  कौत  से
 उपाय  करेंगे  ?  क्‍या  ला  ऐंड  भाईर  ही  इस
 समस्या  का  समाधान  कर  देगा  ?

 कुछ  लड़के

 साथ  ही  मैं  यह  भी  जानना  चाहता  हूं
 क्या  अलीगढ़  परवश्वविद्यालय  परिसर  झौर  समर
 क्षेत्र  में  मिले  जुले  नागरिकों  की  कोई  शांति
 समिति  बन  चुकी  है  या  नहीं  ?  केबल  भारोप
 प्रत्यारोप  से  इस  समस्या  का  समाधान  नहीं  हो
 सकता  है--चाहे  झारोप  मैं  लगाऊे  बया  कोई
 झौर  लगाए  t  में  सदन  के  सभी  माननीय  सदस्यों
 से  भाग्रह  करूंगा  कि  यदि  झारोष  प्रत्यारोप
 भूलकर  हम  शांति  भर  सदृभाव  के  लिए  प्रयत्न
 करेंगे  तो  देश  के  साथ  कृतशता  ज्ञापित  करेगे  tv
 क्या  मत्ती  जी  न्यायिक  जांच  की  मेरी  प्रार्थना  पर
 ध्यान  देंगे  और  उसके  लिए  उत्तर  प्रदेश  की  सरकार
 को  सलाह  देंगे  ?  साथ  ही  भ्रगर  कुलपति  के  साथ
 झपमान  की  कोई  बात  हुंई  है  या  विश्वविद्यालय
 को  स्वायतता  पर  किसी  प्रकार  का  प्रहार  हुमा  है
 तो  क्या  उसके  लिये  कड़े  से  कड़े  कदम  उठायेंगे  ?

 SHRI  H.  M.  PATEL:  I  shall  certainly
 consider  both  these  suggestions  as
 fully  as  possible  and  do  whatever  is
 appropriate.

 SHRI  P.  M.  SAYEED  (Laksha-
 dweep):  Most  of  the  points  have  al-
 ready  been  covered.  I  shall  confine  to
 two  points.

 The  tragedy  that  has  taken  place  in-
 side  the  campus  of  Aligarh  Muslim
 University,  I  consider  is  an  extension
 of  the  incidents  that  have  taken  place
 at  Dadri  Station,  We  had  detailed  dis-
 cussion  in  this  House  about  what
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 happened  at  Dadri,  The  students  of
 Aligarh  Muslim  University  came  to
 Delhi  to  demand  for  the  safeguarding
 of  their  constitutional  right  so  that  the
 minority  character  which  has  been
 demanded  by  them  and  the  community
 element  be  retained  in  the  new  Bill.
 It  was  the  fascist  and  vested  interest
 which  has  created  the  situation  so  that
 their  moral  courage  to  demand  their
 Constitutional  right  should  be  shatter-
 ed.  Therefore,  I  consider  this  incident
 inside  the  campus  like  that.

 The  Home  Minister  has  given  the
 statement.  He  has  made  an  attempt
 even  to  thwart  the  enquiry  to  go  into
 the  details  of  what  happened  inside
 the  campus.  His  statement  will  in-
 fluence  and  squarely  fix  the  responsi-
 bility  on  the  University  Vice
 Chancellor  as  well  as  the  students
 What  have  the  students  done?  When
 they  returned  with  the  injuries,  as  if
 adding  insult  to  injury,  they  found
 the  security  men  who  guarg  the  in-
 stiutition  88  well  as  the  PAC  behav-
 ing  in  this  manner.  The  vested  in-
 terests  and  the  fascists  have  tried  to
 see  that  the  constitutional  rights  are
 denied  to  them.  But  the  students
 wanted  them  to  be  retained,  For
 that  purpose  they  have  come  here.
 When  they  returned,  these  people
 wanted  to  teach  the  students  a  lessun

 He  hag  said  that  a  bug  was  burnt.
 It  is  an  utter  lie.  No  bus  was  burnt.
 If  it  was  burnt,  where  is  that  half-
 burnt  or  fully-burnt  bus?  The  whole
 matter  wag  completely  mis-managed.
 The  District  Magistrate  and  the  ad-
 ministration,  arbitrarily  and  88  a  dic-
 tator,  wanted  to  issue  force  on  the
 University  Authorities,  You  can  find
 this  from  the  correspondence  of  the
 Vice-Chancellor  with  the  District
 Magistrate,  He  even  contacted  the
 Prime  Minister  for  guidance  whether
 to  close  the  institution  or  keep  it
 open.  The  Prime  Minister  was  not
 averse  to  it.  Even  that  ig  mentioned
 in  hig  letter  to  the  District  Magistrate.
 Since  the  Vice-Chancellor  did  not
 yield,  the  District  Magistrate
 wantea  through  some  evil  design  to
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 tarnish  the  image  of  the  students

 “| the  Aligarh  University,

 Sir,  you  will  remember  last  time
 when  the  discussion  took  place  in  this
 very  House  on  the  Aligarh  riots,  all
 sections  of  the  House  gave  bouquets
 to  the  students  for  the  commendable
 service  they  did  at  the  time  of  the
 riots.  So,  this  has  been  done  in  a  cal-
 culated  and  pre-planned  manner  to
 tarnish  the  image  of  the  students  and
 the  institution,  So,  I  will  confine  my-
 self  to  one  point  whether  the  Home
 Minister  is  prepared  to  lay  on  the
 Table  the  correspondence  between
 the  Vice-Chancellor  ang  the  District
 Magistrate  so  that  the  whole  truth
 and  who  is  at  fault  may  be  known  not
 only  to  the  House  but  to  the  entire
 country.

 Then,  the  Post  mordem  report  re-
 veals  that  the  bullents  were  fired  by
 the  PAC  and  not  the  students,  Fur-
 ther,  after  the  closure  or  at  the  time
 vf  the  closure  of  the  institution,  all
 the  students  were  searched  and  they
 were  sent  out  under  escort.  Then  the
 i6  hostels  were  search  by  the  PAC
 ang  the  police.  They  could  find  no
 weapons  whatsoever.  Therefore,  I
 would  say  that  these  reports  are
 stories  cooked  up  by  the  State  Gov-
 ernment  or  the  Home  Ministry  to

 Clearly  fix  the  responsibility  on  the
 students  and  saff  of  the  University,  It

 May  also  influence  the  enquiry  agency
 that  hag  been  appojnted  to  go  into
 these  incidents.  The  report  as  to
 what  has  been  found  after  the  search
 should  also  form  part  of  the  record
 So  that  the  country  at  large  may
 know  what  exactly  transpired  inside
 the  campus  of  the  Aligarh  Muslim

 University.

 SHRI  .: a  M.  PATEL;  |  @m  sorry  in
 spite  of  my  being  very  cautious  in
 my  statement,  my  hon.  friend  goes
 on  making  remarks  which  will  pro-
 voke  me  to  make  certain  observations
 in  return;  but  I  do  not  wish  to  do  so.
 I  have  guid  that  enquiry  will  be  made.
 When  all  the  facts  are  fully  known,
 then  we  shalj  certainly  furnish  them
 to  the  House  1...  well  as  the  whole

 country,

 १

 2
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 ”

 कौ  शरद  |
 चबक

 :  उपाध्यक्ष
 +नमहोदय,  इस  को  ज़रा  भाष  सीजिए

 7  ष्  पीज  जो  बे  थे,  उसे  के  साथ  कैसा  हार

 हग
 है,  वह  भाप  सुन  लें।.  .  (व्यवधान) .  .  नहीं

 यह  हाऊस  नहीं  चलेगा।  .  .  (ब्वचधान)

 उपाध्यल  महोदय :  इस  तरह  से  नहीं  चल
 सकता  है।

 शची  शारद  धादथ  :  श्राप इन  को  ॥
 एक  मिनट भाप सुन लें । पाप  छु  लें  t  ae

 2.50  hrs,

 LEAVE  OF  ABSENCE  FROM  THE
 SITTINGS  OF  THE  HOUSE

 MR,  DEPUTY-SPEAKER:  The
 Committee  on  Absence  of  Members
 from  the  sittings  of  the  House  in  their
 Eleventh  Report  have  recommended
 that  leave  of  absence  be  granted  to
 the  following  Members  for  the  periods
 mentioned  against  each:—

 l.  Shri  Annasaheb  Magar—i9th
 April,  to  I8th  May,  979  (Seventh
 Session).

 2.  Dr.  Henry  Austin—9th  April  to
 8th  May,  979  (Seventh  Session).

 3.  Shri  M.  S.  Sanjeevi  Rao—isth
 April  to  llth  May,  979  (Seventh
 Session),

 4.  Shri  Sheshrao  Deshmukh—2ist
 February,  to  2th  April,  979
 (Seventh  Session).

 5.  Shri  Keshavrao  Dhondge—-I7th
 April,  to  8th  May,  979  (Seventh
 Session).

 6.  Shri  K.  Chikkalingaiah—9th
 April,  to  l8th  May,  2979  (Seventh

 Session).

 पृ,  Shri  Ram  Murti—2ist  March,
 to  I8th  May,  979  (Seventh  Session).

 Is  it  the  pleasure  of  the  House  that
 leave  ag  recommended  by  the  Com-
 mittee  may  be  granted?
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 SEVERAL  HON,  MEMBERS:  Yes.
 MR.  DEPUTY-SPHAKER:  The

 leave  is  granted.  The  Members  will
 be  informed  accordingly,

 (Interruptions)

 So eceneeemeal

 22.52  hra.

 RE:  ALLEGED  DISCOURTEOUS
 BEHAVIOUR  OF  CERTAIN  DIS-
 TRICT  OFFICIALS  AT  ALIGARH
 TOWARDS  SOME  MEMBERS  OF

 PARLIAMENT.

 श्री  शरद  यादव  :  धार  इत  को  एक  मिनट  सुन  लें  t

 MR,  DEPUTY-SPEAKER:  All
 right.  Mr.  Harikesh  Bahadur.

 SHRI  HARIKESH  BAHADUR:  7
 Members  of  Parliament  yesterday
 visited  Aligarh  and  Aligarh  Muslim
 University  where  mots  and  killings
 took  place,  We  went  to  enquire  the
 whole  episode,  I  went  over  there  be-
 cause  my  calling  attention  was  ad-
 mitteg  and  I  wanted  to  have  the  first-
 hand  information.  I  tried  to  contact
 the  District  Magistrate.  He  was  never
 available,  Then  ]  talked  to  the  PRO
 of  the  University  and  he  contacted
 the  SSP  ang  SSP  contacted  me.  We
 wanted  to  find  out  their  version  of  the
 incident.  We  asked  him  to  come  over
 there.  He  said  that  he  would  telk  to
 the  District  Magistrate  ang  then  let
 us  know  whether  they  would  come
 to  us.  Then  the  District  Magistrate
 telephoned  us  and  said  that  instead
 of  their  coming,  we  should  go  over
 there  because  they  were  controlling
 the  control  room  ang  they  wanted  to
 get  information  from  different  parts
 of  the  city,  We  said  that  we  had
 already  given  appointments  to  many
 people  and  it  was  not  possible  for  us
 tO  89  over  there.  Anyway,  they
 came  afterwards,  Then  they  started
 tatking  In  &  manner  as  if  nothing  im-
 portant  wae  being  discussed  there  and
 that  they  were  not  talking  to  the  res-
 potisible  persons,  After  some  time,
 the  SSP  started  smoking,  I  told  him:
 you  better  smoke  ontside  or  smoke
 afterwards.  Immedistely  the  District
 Magistrate  and  the  SSP  left  the  room
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 saying  that  they  had  not  come  over
 here  to  be  insulted,  We  went  there to  collect  information,  We  wanted  to find  out  their  version  but  they  did not  infortn  us  properly,  So,  they  in-
 sulted  us.  Therefore,  I  fee]  that  they have  insulted  us.  If  this  type  of
 arrogant  attitude  of  the  bureaucracy is  not  condemned,  I  feel  that  this  ds  in
 no  way  going  to  help  the  country  as a  whole,  the  prestige  of  Members  of
 Parliament  and  this  House.  We  all take  it  very  seriously.  We  qemand
 that  sterm  action  should  be  taken against  them,

 SHRI  JYOTIRMOY  BOsU  (Dia-
 mond  Harbour):  Sir,  I  want  to  make
 one  submission,  There  was  a  circular
 issued  by  the  Prime  Minister’s  Secre-
 tariat  some  years  ago  which  clearly
 defined  as  to  how  ag  civi)  servant
 should  behave  towards,  and  receive
 a  Mmber  of  Parliament,  (Interrup- tions),  Sir,  that  Circular  hag  been
 Observed  more  in  breach  than  in
 observance.  I  am  very  sorry  tu
 say  that.  Now,  Sir,  what  is  the
 normal  courtesy?  If  I  come  to
 your  room  and  if  7  want  to  Jight  a
 cigarette,  I  ask  you:  “May  I  smoke?”
 If  you  say  “Yes”—~you  usually  say
 ‘yes’  then  it  is  all  right.  But  if  several
 Members  of  Parliament  Object  to
 smoking,  the  normal  courtesy  would
 demang  that  one  should  refrain  from
 smoking.  In  the  Committees,  in  the
 Public  Undertakings  Committee  or  the
 Public  Accounts  Committee—I  have
 chaired  both  these  committees—I  tell
 them  that  they  could  not  smoke  till  I
 tell  them:  “If  you  wish...”  (Inter-
 ruptions),  If  you  read  the  books
 that  govern  the  sittings  of  these  Com-
 mittees,  you  will  see  smoking  ig  pro-
 hibited,  but  we  use  our  discretion  and
 when  the  occasion  is  betting,  when  I
 feel  that  they  could  smoke,  I  tell
 them:  “Gentlemen,  if  you  wish  to
 smoke,  you  can  do  it.  Mr,  Patel  is
 here,  he  knows  very  wall’  Now,  it  8
 4  congregation  of  a  team  of  seven
 M.Ps.  Agreed  that  it  was  not  a  parlia-
 mentary  delegation,  it  gid  not  catty
 the  rubber  stamp  on  its  head,  but
 seven  Members  of  Parliament  wh?
 enjoy  much  higher  position  in  the
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 Warrant  of  Precedence  went  there  for
 doing  a  duty  to  the  Parliament,  to  the
 House,  Sir,  it  ig  expected  that  this
 civil  servant  should  have  received
 them  well  and  should  have  accorded
 the  normal  courtesy  that  is  clearly
 defined  in  the  Circular  issued  by  the
 Prime  Ministers’  Secretariat.

 (Interruptions)  .

 SHRI  G.  M.  BANATWALLA:  One
 sentence,  Sir.

 MR.  DEPUTY-SPEAKER:  No,  no.
 If  everybody  starts  a  sentence,  we
 will  get  nowhere.

 SHRI  JYOTIRMOY  BOSU:  I  re-
 quest  that  that  Circular  of  the  Prime
 Minister’s  Secretariat  should  now  be
 again  issued  and  clear  emphasis  be
 laid...  an  ie

 CHOWDHRY  BALBIR  SINGH:  And
 action  taken.

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  I  think
 I  heard  enough.

 (Interruptions)

 SHRI  SHYAMNANDAN  MISHRA
 (Begusarai):  Sir,  to  my  mind  the
 matter  comes  dangerously  close  to
 breach  of  privilege.  An  hon.  Member
 who  had  tabled  8  Calling  Attention

 Motion  had  gone  to  visit  that  place
 in  order  to  collect  information  in  the
 execution  of  his  parliamentary  duty.
 He  was  not  treated  properly  along
 with  six  of  his  other  colleagues.  Sir,
 you  will  recall  that  when  a  Member
 was  being  handouffed,  this  House  had
 taken  very  serious  notice  of  that.  One
 can  say  that  if  a  Member  happens
 to  be  a  criminal,  he  can  be  hand-
 cuffed,  but  that  is  not  the  view  which
 the  Houge  took  about  this  and  the
 House  has  clearly  laid  down  that  no
 Member  of  Parliament  sheuld  be
 handcuffed  at  any  time.  Sbmnilarly,
 “eesti  eesti  tnerteneneverrnpenneteeeneee

 द्फठी

 ।

 Sir,  when  we  go  for  our  parliamen-
 tary  duty  and  we  are  not  only  im-
 peded  in  our  work,  but  we  are  also
 insulted,  then  it  becomes  an  insult  to
 us  and  an  afront  to  the  entire  House.
 (Interruptions).  And  we  take  it  as
 such  and  we  would  like  the  Chair
 to  go  into  the  matter  personally  and
 refer  that  matter  to  the  Privileges
 Committee,  if  necessary.

 MR.  DEPUTY-SPEAKER:  Yes,  we
 will  go  into  the  matter  and  whatever
 is  to  be  done  will  be  done.

 SHRI  G.  M.  BANAIWALLA:  Sir  one
 sentence  and  I  have  done.  And  that
 is  that  the  reply  to  the  Calling  Atten-
 tion  Motion.

 towarda  some  MPs.

 MR.  DEPUTY-SPEAKER:  That  is
 over.

 SHRI  G.  M.  BANATWALLA:  I  am
 not  going  into  it.  This  is  full  of
 untruth...**

 MR.  DEPUTY-SPEAKER:  Mr.  Ba-
 natwalla,  you  cannot  go  into  the  Cal-
 ling  Attention  again.  (Interrup-
 tions).**  Nothing  will  go  on  record.
 That  point  is  over.

 13,00  hrs,

 STATEMENT  RE;  APPOINTMENT
 OF  A  COMMITTEE  TO  REVIEW  THE
 WORKING  OF  THE  LIFE  INSU-
 RANCE  CORPORATION  OF  INDIA,
 ITS  COMPOSITION  AND  TERMS  OF

 REFERENCE

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 CHARAN  SINGH):  As  Honourable
 Members  are  aware,  the  Life  Insu-
 rance  Corporation  of  India  has,  over
 the  years  made  noticeable  progres,  in
 providing  life  insurance  cover  to  an
 increasing  number  of  persons  ang  in
 mobilising  the  resources  of  the  com-
 munity,  With  the  growth  of  Ilfe  in-
 surance,  however,  expectations  in
 tespect  of  service  and  benefits  to  the

 **  Not  recorded.
 ७७७४४



 79...  Apptt,  of  a  Comm,
 working  of  the

 [Shri  Charan  Singh)
 policy-holders  have  gone  up  consider-
 ably,  and  both  in  Parliament  and  out-
 side,  demands  have  been  made  for
 more  economic  management,  better  re-
 turn  and  improvement  in  the  service
 to  policy-holders  and  reorientation  of
 the  investment  policy.  Suggestions
 have  also  been  made  to  the  effect  that
 the  present  organisational  set-up  of
 the  Corporation  calls  for  a  radical
 change  for  achieving  the  desired  ob-
 jectives.  That  apart  after  the  Corpo-
 ‘tation  was  established,  there  have
 been  vast  changes  in  the  economic
 scene  and  national  priorities,  and  in-

 ‘creasing  emphasis  is  now  being  laid
 On  rural  development,  removal  of  un«
 employment  and  provision  of  essen-
 tia;  social  services.  It  is  necessary
 therefore,  that  the  life  insurance  in-
 dustry's  structure,  business  operations
 and  investment  policy  are  geareq  to
 meet  the  changing  requirements  of
 the  insuring  public  and  the  national
 economy.  3

 The  last  independent  reviews  of  the
 Corporation  were  made  a  decade  agn,
 ‘by  the  Administrative  Reforms  Com-
 mission  which  reporteg  in  December,
 1968,  and  the  Morarka  Committee
 which  reported  in  April  1969.  Gov-
 ernment  have,  therefore,  decided  to
 appoint  a  high  level  Committee  to  re-
 view  the  Corporation's  working  in  all
 major  aspects  ang  to  suggest  measu-
 res  for  improvement,

 The  Committee  will  be  headed  by
 ‘Shri  Era  Sezhiyan  Member  (Rajya
 Sabha).  The  other  Members  of  the
 Committee  are:—

 (1)  Prof,  V.  M.  Dandekar,  Direc.
 tor,  Gokhale  Institute  of  Politics  &
 Economics,  Poona,  and  Director,
 Indian  School  of  Political  Eco-
 nomy,  Lonawala,

 (2)  Shri  A.  Rajagopalan,  Former
 Chairman  of  the  General  Insurance
 Corporation  of  India,  Bombay.

 (8)  Dr.  8,  छू,  Charkravarty,  Pro-
 fessor  of  Financial  Management,
 Indian  Institute  of  Management.
 Calev’’
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 (4)  Dr.  D,  ्  Singh,  Viee-Chan.
 cellor,  Rajendra  Agricultural  Uni.
 versity,  Patna  (Bihar).

 (5)  Shri  R.  M.  Mehta,  Former
 Managing  Director,  Life  Insurance
 Corporation  of  India,  Bombay,

 (6)  Shri  8.  Ramanathan,  Addi-
 tional  Secretary,  Ministry  of  Pin.
 ance,  New  Delhi.

 Shri  A,  Srinivasan,  Executive
 Director,  Life  Insurance  Corporation
 of  India  will  be  the  Secretary  of  the
 Committee.
 The  terms  of  reference  of  the  Com-

 mittee  would  be  as  follows:—

 (a)  Review  the  progress  of  life
 insurance  since  nationalisation,  to
 assess  the  potential  for  its  growth,
 particularly  in  the  rural  areas,  and
 to  suggest  steps  for  accelerating  the
 development  of  the  business;

 (b)  Examine  the  organisation  of
 the  Corporation  at  different  levels
 including  the  set  up  of  the  field  force
 and  to  suggest  such  changes  as  may
 lead  to  greater  efficiency  and  eco-
 nomy  in  operations;

 (c)  Recommend  measures  for  im-
 proving  the  quality  of  service  to
 policyholders;

 (d)  Examine  the  existing  pattern
 of  anvestment  of  the  Life  Fund  and
 to  suggest  such  changes,  as  may  be
 considereg  necessary,  for  improving
 the  return  on  the  investments  con-
 sistent  with  the  safety  of  the  capital
 and  the  national  priorities;  and

 (e)  Make  any  other  recommenda-
 tions  which  will  contribute  to  more
 effective  management  of  life  insu-
 rance  business,

 The  Committee  will  be  requireg  40
 submit  its  report  within  six  months.

 The  Government  hopes  that  ag  a  re-
 sult  of  the  study  by  the  high-level
 Committee,  it  would  be  poasible  to
 effect  substantial  improvement  in  the
 working  of  the  Life  Insurance  Cor-
 noration,
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 भी  राज  भारायण:  मेरा  एक  प्याइट  झाफ  MR,  DEPUTY-SPEAKER:  There  is

 we  &  t

 pone
 water:  किस  चीज़ पर  ?  इस

 प्र

 भी  राज  नोरायज :  प्राज  प्रापके दफ्तर  को
 मैंने  प्रपने  दो  निवेदन  पत्र  दिए  थे  ।  हम  को  दस
 बज ेके  करीब  वफ्तर ने  कहा  ,  .  .  .  .

 उपाध्यक्ष  महोदय  :  दफ्तर  में  क्या  दिया  श्रौर
 क्या  नहीं  दिया  उसके  बारे  में  प्वाइंट  घ्ाफ  प्रार्डर
 उठाने  से  कोई  फामदा  नहीं  है।

 भी  राज  नाशयण:  झाप  परसों लें  मुझे  कोई
 एनराज

 ी
 1  मैं  यह  जानना  चाहता  हूंकि  क्‍या

 प्रे्क्राइब्ड  में  दिया  जाएगा  तब  लिया  जाएगा
 या  भ्रपने  पैड  पर  दिया  आएगा  तब  भी  लिया  जाएगा?

 उपाध्यक्ष  सहोदय  :  प्राप  भ्रच्छी  तरह  से
 जानते  हैं  कि  किस  फार्म  में  देता  ह  ौर  किस
 फामे  में  नहीं  देना  चाहिये  |

 ;
 शी  राज  माशयण  :

 |

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L,  K,  ADVANI):  I  beg  to  move  for
 leave  to  introduce  a  Bill....

 SHRI  SHYAMNANDAN  MISHRA:
 Shouid  we  submit  our  requests  only
 on  printed  forms?  It  had  never  hap-
 pened  before,  we  have  been  writing
 out  our  requests  even  on  ordinary
 paper,

 MR,  DEPUTY-SPEAKER.  That  will
 also  be  considered  and  it  is  being
 done.  So,  there  is  no  point  at  all.

 SHRI  RAJ  NARAIN:  Then,  why...

 MR,  DEPUTY-SPEAKER.  There
 are  other  things  which  go  into  consi-
 deration  of  a  motion,

 st  राज  शारावण :  तो  यह  कहिए  चूंकि  उसमें
 हा0  मुरली  मनोहर  जोशी  का  उल्लेख
 जिन्होंने  .  करोड़  20  लाख  का  खर्चा  किया  है
 खाने  भावि  पर  भौर  शिमला  में  स्पीकर  का  इलेक्शन
 हल्लीगान  तौर  पर  हुआ  है,  इसलिए  उसको  नहीं
 लिया  गया  t

 ae  कभी  नहीं  हुँभा

 MR.  DEPUTY-SPEAKER:  Please-
 take  your  seat.

 SHRI  JYOTIRMOY  BOSU:  On  a

 me
 of  order.  What  happened  to

 ?

 no  point  of  order,  unless  you  want  to
 raise  one  on  Shri  Advani’s  Bill.

 Please  take  your  seat.

 3.06  brs.
 PRASAR  BHARATI
 ING  CORPORATIO:

 Bill*

 THE  MINISTER  OF  INFORMATION.
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI):  I  beg  to  move  for  leave  to
 introduce  a  Bill  to  provide  for  the
 establishment  of  a  Broadcasting  Cor~
 poration  of  India,  to  be  known  as
 Prasar  Bharati,  to  define  its  composi-
 tion,  functions  and  powers  and  to  pro-
 vide  for  matters  connected  therewith
 or  incidenta]  thereto.

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad):  I  do  not  feel  happy
 while  raising  this  point  of  order  with’
 regard  to  this  progressive  measure,
 which  should  be  welcome  to  all  sec-
 tions  of  the  House.  But  I  daresay  you
 will  agree  and  the  House  will  agree
 that  we  should  at  all  times  comply
 with  the  provisions  of  the  Constitution
 and  the  Rules.  Earlier  the  hon.
 Speaker  had  observed  that  it  would  be
 a  healthy  tradition  if  Bills  are  scruti-
 nised  by  a  Committee  at  the  pre-intro-
 duction  stage.  That  reform  has  not
 yet  arrived,  and  the  Rules  have  not
 yet  been  amended  for  that  purpose.
 But  with  the  rules  as  they  are,  I  would
 invite  your  attention  to  sub-rule  (a)
 of  Rule  69:

 “A  Bill  involving  expenditure
 shall  be  accompanied  by  a  financial
 memorandum...

 —that  has  been  done—coming  to  the
 latter  part  of  the  Rule+which  shall
 invite  particular  attention  tq  the
 clauses  involving  expenditure..
 —gso  far  so  good-—

 ..,ang  shall  also  give  an  estimate
 of  the  recurring  and  non-recurring

 BROADCAST~
 OF  INDIA)
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 expenditure  involved  in  case  the
 Bil]  js  passed  into  law.”

 Now  most  Bilis  which  I  have  seen
 in  the  past  have  given  separate  paras
 for  recurring  and  non-recurring  ex-
 penditure.  Unfortunately,  in  this  fin-
 ancia]  memorandum  appended  to  the

 Bill,  there  is  a  general  statement  about
 the  deficit  etc.  Please  see  the  Memo-
 Tandum.  The  first  twp  paragraphs  are
 ‘with  regard  to  the  appointment  of  the
 Members  of  the  Board.

 In  the  last  paragraph,  the  Minister
 has  explained  the  difficulties  in  giving
 the  estimate  of  the  expenditure  in-
 volved  after  the  constitution  of  the
 various  Complaints  Boards,  the  Cor-
 poration  and  other  agencies  of  the
 Organisation.  Leaving  that  apart,  this
 Memorandum  does  not  say  specifically
 what  is  recurring  and  what  is  non-
 recurring.  The  last  paragraph  only
 Bays:

 “The  Corporation’s  deficit  is  esti-
 mated  to  be  about  Rs.  6,50  crores  on
 revenue  account  in  1979-80,  This
 may  go  up  progressively....”

 I  am  not  going  to  tire  the  patience  of
 the  House  in  reading  out  in  detail,
 in  extenso,

 The  Minister  should  make  it  clear
 even  at  this  stage—I  can  understand
 hig  difficult  position—whether  he  can
 tell  the  House,  even  now,  after  I  have
 made  my  submission,  what  is  recurring
 and  what  is  fion-recurring  about  the
 expenditure.

 My  second  point  is  more  important.
 It  ig  a  two-fold  point  of  order,  and
 this  ig  more  important  in  my  humble
 judgment.  Over  the  years,  I  have
 veen  a  lover  of  language,  words  and
 style,  of  any  language:  I  am  bhasha
 premi,  lover  of  all  languages-—Hindi,
 English,  Telugu,  German;
 Russian,  Unfortunately,  the  humen
 life  span  is  too  short;  we  cannot  learn
 many  lariguayes.  4  Would  Hike  to  learn
 many  langitdges.  But  it  ig  not  possible.
 I  would  not  }iowever,  पड  to  mix  up
 ‘the  languages,  two  or  three  languages,
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 particularly  in  legal  enactinents.
 When  we  speak  outside  when
 we  make  a  speech  in  Parliementt,
 it  is  all  right;  we  mix  up
 languages.  But  in  a  legal  enactment,
 we  should  stick  to  one  language,  as
 pure  as  possible,  as  laid  down  in  the
 Constitution.

 I  would  like  to  read  out  article  248,
 Clause  (i),  sub-Clause  (०)  (i):

 “)  Notwithstanding  anything  in
 the  foregoing  provisions  of  this  Part,
 until  Parliament  by  law  otherwise
 provides—

 eee

 (b)  the  authoritative  texts—

 (i)  of  all  Bills  to  be  introduced
 or  amendments  thereto  to
 be  moved  in  either  House
 of  Parliament  or  in  the
 House  or  either  House  of
 the  Legislature  of  a  Siate,

 क्र  *  *  *  *

 shail  be  in  the  English  language.”
 There  is  some  concession  given  later
 on  in  regard  to  States.  In  Clause  (2),
 it  is  provided  that  the  State  can  with
 the  previous  consent  of  the  Governor$
 President  authorise  the  use  of  the
 Hindi  language,  or  any  other  language
 used  for  any  official  purposes  of  the
 State  in  the  High  Courts  and  in  the
 State  Legislature  also.  There  ig  a
 different  provision  but  there  also  it
 makes  it  clear  that  the  official  text,
 the  authoritative  text,  of  the  transla-
 tion  will  be  in  the  English  language.

 I  know,  the  Minister  ig  a  Hindi
 panmdit  and  also  an  English  pandit,
 pandit  in  both  the  languages.  Now,
 the  title  of  the  Bill  is,  “The  Prasar
 Bharati  (Broadcasting  Corporation  of
 India)  Bill,  1970."  ३  do  not  claim  to
 be  a  pandit  of  either  language.  My
 knowledge  of  English  language  23
 well  as  of  Hindi  language  is  meagre...

 PROF,  ्,  5.  MAVALANKAR,;  You
 ate  unique  in  many  ways,

 SHRI  HARI  VISHNU  KAMATH:  It
 is  oped  to  you  to  say  that.  But,  here,
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 there  has  béen  an  inappropriate—T  will
 not  say,  unhOly—mix  of  the  two  lan-
 guages.  I  know,  so  far  as  proper
 noung  are  concerned,  proper  names  are
 concerned,  You  cam  have  a  Hindi  and
 Enghsh  mix-up,  the  two  languages
 together,  as  in  article  4  of  the  Consti-
 tution,  “India,  that  is  Bharat’—this  is
 what  the  Constitution  says.  That  is  all
 nght.  But  when  you  introduce  other
 kinds  of  nouns  or  adjectives,  it  is
 wrong  it  is  improper.  It  is  in  dis-
 sonance  with  the  provision  of  the  Con-
 stitution,  fo  mix  up  two  languages,
 because  it  says  specifically,  categori-
 cally  and  unambiguously  that  the
 authoritative  text  of  a  Bill  to  be  intro-
 duced  in  Parliament  shall  be  in  the
 Enclish  language.  Now,  here,  the
 litle  ig  ‘Prasar  Bharati  (Broadcasting
 Corporation  of  India)  Bill.’  I  do  not
 know  whether  the  word  ‘Prasar’  has
 heen  incorporated  into  the  English
 language  like  ‘Sanyas’,  ‘Yoga’,  ‘Cata-
 muaran’  etc  ‘Catamaran’  has  been  in-
 tuduced  into  the  English  dictionary,
 3  find,  (Interruptions.)

 Therefore,  I  would  like  to  know
 whether  it  is  in  consonance  with  Art.
 348,  sub-clause  (b)(i}—whether  this  is
 appropriate  and  whether  this  is  in
 Consonance  with  the  Constitution.

 There  is  another  aspect  to  this
 matter.  Even  assuming  that  this  word
 ‘Prasar’  ig  permissible  by  usage,  right
 or  wrong--sometimeg  it  is  said  usage,
 whether  it  is  right  or  wrong  usage,
 makes  it  permissible—I  am  doubtful
 whether  the  word  ‘Prasar'  is  a  correct
 and  appropriate  Hindi  word.  To  my
 mind,  it  ig  rather  clumsy  and  unlovely
 ind  net  a  euphonic  word—I  do  not
 know  whether  other  Hon.  Members

 agree  with  this.  There  was  the  word
 Akash’  proposed  by  the  Working
 Group,  but  ft  has  been  given  up:  per-
 haps  it  is  not  appreciated  by  the  Min-
 ister  and  dhe  Government.  The  word
 Akash’  has  a  muatertal~cum-apiritual
 dimensio,  but  it  has  been  given  up,

 we
 the  word  ngW  used  is  ‘Prasar’.  I

 Coked  up  the  Hindi  English  Dictienary.
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 I  could  not  get  hold  of  Dr.  Raghu
 Nira’s  Hindi-Eaglish  dictionary,  I  could
 get  from  the  Library  only  his  English.
 Hindi  dictionary.  go,  therefore,  I
 looked  up  SBhargava’s  Hindi-English
 dictionary,  and  the  meaning  of  the
 word  ‘Prasar’  in  that  dictionary  (1967
 edition)  is  ‘extent’,  ‘exit’.  ‘The  proper
 word,  in  that  dictionary,  is  ‘prasarana’
 and  not  ‘Prasar’.  So,  it  can  be  ‘Pra-
 sarana  Bharati’.  The  meaning  of  the
 word  ‘prasarana’,  according  to  the  dic-
 tionary,  is  ‘spreading’  (or  broadcasting),
 ‘extending’.

 One  last  word  and  I  have  done.  If
 the  Minister  and  the  Government  want
 to  stick  to  a  Hindi  word,  instead  of
 this  unlovely,  clurnsy  and  not  a  eup-
 honic  word,  and  if  ‘Prasarana’  and
 ‘Akash’  are  also  not  acceptable,  I  would
 suggest  ‘Antariksha’.  (Interruptions).

 MR,  DEPUTY-SPEAKER:  ‘Antarik-
 sha’  is  not  an  English  word  either.

 SHRI  HARI  VISHNU  KAMATH:
 That  is  why  I  said  it  should  be  given
 up,  but  if  they  still  want  to  have  a
 Hindi  word,  let  it  come  m  the  Hindi
 translation  of  the  Bill  as  ‘Antariksha’.
 The  English  title  should  be  ‘The  Broad-
 casting  Corporation  of  India  Bill.’

 Article  348(i)  of  the  Constitution  is
 very  clear.  It  does  not  allow  any  con
 cession,  there  is  no  compromise  on  this
 score.  80,  I  would  suggest  that,  firstly,
 the  Bill  should  be  entitled  ‘The  Broad-
 casting  Corporation  of  India  Bill’  and..

 MR.  DEPUTY-SPEAKER;  The  Arti-
 cle  in  the  Constitution  talks  about  the
 Bill  and  not  the  name.

 SHRI  HARI  VISHNU  KAMATH:  Is
 not  the  title  part  of  a  Bill?  I  am
 surprised  to  hear  you  say  80.

 MR.  DEPUTY-SPEAKER:  It  says
 that  the  Bill  shall  be  in  English.

 SHRI  HARI  VISHNU  KAMATH:  Is
 not  the  title  a  part  of  the  Bill?  Why,
 otherwise,  do  you  put  it  te  the  vote?
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 MR,  DEPUTY-SPEAKER:  The  name
 can  be  anything.

 SHRI  HARI  VISHNU  KAMATH:
 Why  do  you  put  the  title  to  vote?  Why
 de  you  put  the  Long  Title,  Enacting
 Formula  and  all  that  to  vote?  There-
 fore,  it  is  part  and  parcel  of  the  Bill.
 Art,  348(i)  of  the  Constitution  says  that
 the  text  of  all  Bills  in  Parliament
 shall  be  in  the  English  language.

 Moreover,  with  all  my  love  for
 Hindi,  EngHsh  and  other  languages,  I
 am  sorry  to  say  that  it  is  net  in  the
 proper  place:  it  is  mis-placed.  ‘Bharati’
 is  all  right:  it  is  a  proper  noun.....

 MR.  DEPUTY-SPEAKER:  I  think  you
 have  made  your  point.

 SHRI  HARI  VISHNU  KAMATH:  It
 should  not  be  mis-placed.

 The  Minister  may  also  kindly  explain
 how  he  proposes  to  cross  the  Constitu-
 tional  hurdie.

 SHRI  L.  K.  ADVANI:  I  am  happy
 that  the  Hon.  Member  prefaced  his
 points  of  order  with  saying  that  he  does

 aa
 object  to  the  Bill  but  welcomes  the

 Bill.

 He  has  raised  two  pcints  of  order.
 Firstly,  he  referred  to  the  Financial
 Memorandum  in  which,  he  has  stated
 that  under  the  rules,  we  have  to  indi-
 eate  the  recurring  as  well  as  the  non-«
 recurring  expenditure.  I  think  the  Hon.
 Member  is  correct  and  if  he  goes
 through  paragraph  5  of  the  Financial
 Memorandum,  he  would  notice  that,
 although  the  words  ‘recurring’  and
 ‘non-recurring’  have  not  been  used  ag
 such,  figures  have  been  given  to  the
 extent  it  is  possible  to  compute  at  this
 stage,  because,  as  he  himself  pointed
 out,  it  is  difficult  to  be  precise  and
 particularly  so  when  it  has  been  left
 to  the  Corporation  itself  to  determine
 what  is  going  to  be  the  salary  etc.,  and
 the  conditions  of  service  etc,  of  the
 employees.  That  makes  ‘it  all  the  more
 problematic.  But  even  then,  a  compu-
 tation  has  been  made  both  of  the  re-
 curring  and  of  the  non-recurring  ex-
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 penditure,  though  the  words  have  not
 been  used.

 As  to  the  second  point,  he  referred
 me  to  Art.  348  of  the  Constitution
 which,  I  think,  is  totally  irrelevant  in
 the  present  context.  Even  though  we
 may  have  our  own  views  as  to  whether
 ‘Prasar’  is  ‘upayukt’  or  right  or  ‘Akash’
 is  more  right,  so  far  as....

 SHRI  M.  RAM  GOPAL  REDDY:  He
 said  ‘Antariksh’  also.

 SHRI  L.  K.  ADVANI:  That  is  the
 ultimate  solution.

 The  objection  was  on  the  basis  of
 Art.  348  which  insists  on  all  Bills  being
 originally  in  English....

 SHRI  HARI
 That  is  clear.

 VISHNU  KAMATH.

 SHRI  L.  K.  ADVANI:  The  Bill  itselt
 is  in  English,  even  though  the  word
 ‘Prasar’  is  used,  just  as  when  the  term
 ‘Lok  Sabha’  is  used  in  English,  it  does
 not  make  it  a  Hindi  version.  We  have
 the  ‘Lokpal’  Bill  also.

 PROF.  P.  G. MAVALANKAR  (Gan-
 dhinagar):  The  term  ‘Lok  Sabha’  was
 used  in  this  House  for  the  first  time  on
 the  basis  ef  the  statement  of  the
 Speaker.  If  I  remember  correctly  on
 i8th  May  1954,  the  then  Speaker  made
 a  statement....

 MR.  DEPUTY-SPEAKER:  Let  us  not
 go  into  the  history  of  when  it  was  first
 used.

 SHRI  L.  K.  ADVANI:  I  am  aware  of
 that  history  alsc.  But  what  I  am  point-
 ing  out  is  that  the  use  of  the  words
 ‘Lok  Sabha’  in  any  statute  doss  not
 make  the  statute  a  Hindi  one.

 As  to  the  choice  of  the  word,  I  am
 sure  we  will  have  occasion  to  discuss
 it  when  we  discuss  the  Bill  itself  either
 in  the  Select  Committee,  if  the  Gov-
 ernment  proposes  it,  or  in  the  House,
 when  we  discuss  it.  That  is  a  matter
 of  substance.  But  so  far  as  Govett
 ment’s  own  thinking  is  concerned,  we
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 thought  that  fhe  words  ‘Akash  Vani’
 and  ‘Doordarshan’  are  both  good  terms
 which  sheuld  be  preserved,  but  if  we
 have  ‘Akash  Vani’  and  ‘Akash  Bharati’
 there  is  a  kind  of  overlapping  and
 confusion  arises.  Therefore,  we
 thought  it  necessary  to  describe  the
 Corporation  which  covers  both  Akash~
 vani  as  well  as  Doordarshan,  by  the
 words  ‘Prasar  Bharati’  which  gives  a
 sense  of  ‘broadcasting’,  and  ‘The
 Broadcasting  Corporation  of  India’  is
 the  English  title.

 I  am  sure  the  points  of  order  have
 heen  met,  and  I  seek  the  leave  of  the
 House  to  introduce  the  Bll.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 ‘That  leave  be  granted  to  intreduce
 a  Bill  to  provide  for  the  establish-
 ment  of  a  Broadcasting  Corporation
 for  India,  to  be  known  as  Prasar
 Bharati,  to  define  its  composition,
 functions  and  powers  and  to  provide
 for  matters  connected  therewith  or
 incidential  thereto.”

 The  motion  was  adopted.

 SHRI  L.  छू,  ADVANI:  I  introduce*
 the  Bill,

 3.25  hrs.

 MATTERS  UNDER  RULE  377

 (i)  Provrpent  Funp  .Accounts  07
 Srarr  or  Unrren  Bank  of  Inora,
 CALCUTTA.

 SHRI  MUKUNDA  MANDAT  (Math-
 urapur):  Mr.  Deputy-Speaker,  Sir,  I
 wish  to  raise  the  following  matter
 under  Rule  BIT

 A  great  resentment  among  employees
 has  been  continuing  in  the  United  Bank
 of  India,  Caleutta,  sinte  the  detection
 of  fraud  in  the  staff  Provident  Fund
 Account,  It  is  alleged  that  the  Trustees
 and  Management  of  the  United  Bank
 of  India|  Caleutta,  ate  Involved  in  the
 Malprectices  and  have  been  supplying OO  Seteememestnenael

 Rule  ्  200

 wrong  information  to  the  Finance
 Ministry  from  time  to  time.

 As  an  instance,  in  the  last  year,  the
 Finance  Minister  himself  informed  me
 affirming  the  fact  of  detection  of  fraud
 in  the  Staff  Provident  Fund  Actount
 and  terminatien  of  a  petty  employee
 from  his  service  for  alleged  involve-
 ment  in  the  fraudulent  activities,  but
 surprisingly  very  recently,  this  year,  L
 have  been  informed  by  the  Lok  Sabha
 Secretariat  quoting  from  the  Informa-
 tion  furnished  by  the  Ministry  of  Fin-
 ance  that  “the  Bank  has  reported  that
 no  frauds  have  been  detected  in  the  ac-
 counts  after  completion  ef  the  special
 audit  investigation  by  M/s.  Ray  and
 Ray”.

 There  is  eve  ~  rerson  to  believe  that
 the  Bank  authorities  have  been  playing
 a  doubtful  role  thereby  creating  con-
 fusion  and  suspicion  and  taking  anti-
 employee  measures,  violating  all  sorts
 ef  discipline.

 In  the  meantime,  the  United  Bank
 employees  of  Calcutta  have  started
 ‘mass  stay’  from  l0th  May,  1979,  de-
 manding  a  probe  into  the  Staff  Provi-
 dent  Fund  scandal  and  reinstatement
 of  employees  dismissed  from  service
 on  political  grounds  during  Smer-
 gency.

 In  this  connection  I  request  the
 Finance  Minister  through  yeur  good
 offices  to  institute  a  thorough  enquiry
 immediately  and  fix  the  responsibility.
 A  statement  giving  the  factual  details
 may  please  be  made  available  to  the
 House.

 (ii)  Grover  Commarsston  REPORT  AND
 ACTION  TAKEN  THEREON.

 SHRI  CHITTA  BASU  (Barasat):  Mr.
 Deputy-Speaker.  Sir,  with  your  kind
 permission,  I  raise  the  following  matter
 under  Rule  उन

 The  Grover  Commission  has  come
 out  with  its  findings.  The  Commizgion
 upheld  twelve  of  the  67  charges  level-
 led  against  the  Karnataka  Chief  Minis-

 riptreduced
 with  the  recommendation  of  the  President.

 LS—0,
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 ter  and  some  of  his  colleagues.  The
 interim  report  submitted  by  the  Com-
 mission  early  last  year  indicated  the
 Karnataka  Chief  Minister  on  similar
 counts—in  four  of  the  seven  charges
 examined  by  it.  Eight  more  allegat  ons
 have  been  established  as  correct,  either
 wholly  or  partly,  in  the  final  report.
 In  respect  of  five  other  allegations,  the
 Commission  has  felt  that  there  are
 grounds  of  suspicion  although  firm  evi-
 dences  are  not  available.  It  is  strange
 to  note  that  the  Commibssion’s  findings
 have  been  forwarded  by  the  Central
 Government  to  the  very  person  who
 has  been  indicted  by  the  Commission
 for  follow-up  action.  It  is,  therefore,
 an  ironical  coincidence  that  the  very
 same  person  who  has  been  indicted
 has  been  entrusted  the  work  of  taking
 appropriate  action  against  himself.

 The  Karnataka  Chief  Mnunister  8
 tred.tod  to  have  observed  during  the
 debate  in  the  Assembly  that  the  Com-
 mission’s  report  is  merely  a  report  and
 not  a  judgment.

 The  Statesman,  Delhi,  writes  on
 May  18,  ‘1979:

 “The  Karnataka  Chief  Minister,
 Mr.  Devraj  Urs,  said  today  (l2th
 May)  that  he  considered  the  findings
 of  the  Grover  Commission  against
 him  as  ‘some  sort  of  a  blemish’  on
 him  and  he  is  determined  to  ४9९
 it  off.”

 The  House  may  recall  that  the  Kar-
 mataka  Chief  Minister,  immediately
 after  the  978  Assembly  election,  with-
 drew  the  State  Government's  consent
 tor  the  CBI's  investigations  into  the
 allegations  against  him  and  his  col-
 leagues,  The  CBI  has  thus  been  denied
 the  jurisdiction  from  examining  the
 findings  and  further  proceeding  in  the
 direction  of  instituting  judicial  action.

 An  anomalous  situation  has  thus
 been  created.  This  anomaly  of  the
 situation  has  been  acknowledged  by
 the  Grover  Commission  itself,  and  it
 has  recommended  suitable  legislation,
 inclutting  the  amendment  of  the  Con-
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 stitution,  to  remove  the  infirmities  in
 the  existing  Commission  of  Inquiry  Act,
 1952.

 The  episode  has  acquired  a  new
 dimension  particularly  after  the  enact-
 ment  of  the  Special  Courts  Bill.  The
 Spec.al  Courts  Act,  1979,  is  not  now
 limited  to  Emergency  excesses  and
 aberrations  alone,  It  has  a  permanent
 place  in  the  Statute  Beok  and  it  must
 not  be  frustrated  in  its  main  objectives
 in  compelling  the  politicians  to  accept
 a  meusure  of  accountability  for  their
 conduct  in  the  public  office.

 A  statement  from  the  Government  is,
 therefore,  called  for  to  explain  the
 Gevernment’s  attitude  in  this  regard.

 The  Home  Munister  is
 may  make  a  Statement.

 there.  He

 (iii)  GROWING  INEFFICIENCY  ON  Lik
 RaiLways.

 si  विभाणक  प्रसाद  धादश  (सहरसा  )  उपा-
 ध्यक्ष  महोदय,  नवभारत  टाइग्स,  नई  दिल्‍ली,
 सोमवार,  34  मई,  979  एवं  बाट्रीय
 अखबारोहूँफक  मुख्य  पृष्ठ  पर  छपे  “मौसम  की  खर।बी
 या  झ्रानदोलन  ?  उत्तर  भारत  में  भी  श्ल  सेवाये  ग्रस्त
 व्यस्त”  जिसके  फलस्वरूप  देश  के  हर  कोने  मे  रेल
 प्रशापन  ष्प्प  था  हो  ग्या  है  !  कोयले  की  तथाकथित
 कमी  का  हवाला  दे  कर  तो  विगत  एक  वर्ण  से  देश
 के  विभिन्न  हिस्सों  में  सैकड़ों  प्रावश्यक  ट्रेन  रह
 ही  कर  दी  गई  थीं  जिस  के  चलते  छात्रों,  सामान्य
 यात़ियों  श्र  नौकरी  प्रेशा  वाले  की  तो  दूर्गति  ही
 हो  रही  थी,  इधर  एक  महीने  से  आकिया  चालू  यात्री
 गाड़ियां,  चाहे  एक्सप्रेस  हो  या  मेल  हों,  समय  पर  ते
 श्लने  से  इस  कठ़ाके  की  गर्मी  में  लाखों  यात्री  धृप
 में  हर  स्टेशन  पर  कराह  रहे  हैं।  कोई  भी  गाडी
 समय  पर  नहीं  चल  रही  है  ।  2-4  घण्टे  को  कौत
 मूछ  20,  22  च्ष्टे  तक  गाड़ियां  सेट  रहती  हैं  भोर
 कईयों  की  श्रन्त  में  कैसिल  को  भोक्या  की  जाती  है  |
 स्टेशन  पर  कोई  यहू  बताने  बाला  भी  मही  मिलता  है
 कि  कौन  गाडी  कितनी  लेट  है  ?  हक्वायरी  में
 टेलीफोन  करने  पर  कोई  टेलीफोन  नहीं  उठाता  है  |

 पूप  में  झजमते  नागरिकों  को  कोई  पानी  देने  वाला
 नहीं  मिलता  है।  दूर से  शलने  काले  बल्लियों को को
 रिजरवेशन  कींसिल  कर  दूसरे  याक्षी  की  पैसे  ले  कर
 जैड़क  दिया  जाता  है  जब  कि  सदम  के  माननीय  सदस्यों
 की  डिब्बों  के  पैसेज  या  गेज  कोल  गा  डाइमिग  कार
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 गया  है  जिसके  खलते  याज्षियों  में  विस्फोटक  स्थिति
 उत्पन्न हो  रही  है।  भदि  सरकार ने  इस  शोर  भविलम्य
 ध्यान  तहीं  दिया  तो  लोगों  को  कानून  अपने  हाथ  में
 लेना  पढ़ेगा  धौर  फिर  रेल  का  हर  स्टेशन  कुरुक्षेत्र
 बनेगा  |

 झ:  रेल  मत्री  का  ध्यान  इस  झोर  दिलाते

 हुए  भ्रविलमस्ब॒  कार्रवाई  की  मांग  करता  हैं  t

 MR.  DEPUTY  SPEAKER:  Shri  K.  8.
 Chettri—not  here.  Father  Anthony
 Muarmu.

 (iv)  RePoRTED  STARVATION  DEATIL
 AMONGST  THE  TRIBALS  AND  HARI-
 JANS  IN  SANTHAL  PARGANAS
 (BrHaR).

 FATHER  ANTHONY  MURMU  (Raj-
 mahal):  Mr.  Speaker,  Sir,  I  rise  to
 draw  the  attention  of  the  House  and
 the  Minister  concerned  to  a  matter  of
 pavlic  importance  cf  national  dimen-
 ston

 Reports  are  pouring  in  of  starvation
 deaths  amongst  the  tribal  and  Harijan
 population  in  Santhal  Parganas,  parti-
 cularly,  in  extensive  areas  of  Dumka
 Distnet.  The  harijan  bonded  labourers
 0  Gadi  Jamua_  v.llage  in  Deoghar
 block  are  dying  prematurely.  It  is  re-
 berted  that  the  toll  comes  to  2,000
 ‘very  year  as  if  a  quota  is  fixed.
 Anaemia  is  the  killer.

 The  tragedy  of  the  situation  is  that
 the  F.C.I,  godowns  packed  with  bags
 of  food  are  out  of  the  reach  of  the
 helpless  population—tribals  and  hari-
 ‘ans  The  result  of  continued  hunger
 ४  malnutrition  and  disease,  It  is
 Slated  that  some  mysterious  disease
 Visited  the  areas  and  takes  its  annual
 toll.  The  question  Is  why  do  ‘mysteri-
 0५४  diseases’  invade  only  the  Santhal
 lolas  and  harijan  bastis,

 The  destitution,  malnutrition;  disease
 and  death;  these;  seem  to  be  the  facts
 Of  life  in  these  areas  with  a  progressive
 Gcvernment  claiming  to  do  all  that  is

 temtole
 for  removal  of  poverty  and

 “atdship  of  the  people.  How  does  it
 ‘stify  that  people  in  Santhal  Parganas
 thall  die  like  this  every  year?
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 I  would  urge  the:  hon’ble  Minister
 concerned  to  make  a  slatement  before
 the  conclusion  of  this  session  of  Lok
 Sabha  and  suggest  steps  that  are  con~
 templated  to  be  taken  to  remove  these
 regional  disparities  and  see  that  people
 are  brought  on  an  even  keel  so  that
 they  can  take  to  their  normal  avoca-
 tions  in  life,

 3.35  hrs.

 MOTION  RE:  TWENTY-THIRD  AND
 TWENTY-FOURTH  REPORTS  OF  THE
 COMMISSIONER  FOR  SCHEDULED
 CASTES  AND  SCHEDULED  TRIBES

 MR.  DEPUTY-SPEAKER:  Now,  we
 continue  further  consideration  of  the
 follow.ng  motion  moved  by  Shri  Dhanik
 Lat  Mandal  on  the  9th  May,  1979,
 namely;—

 “That  this  House  do  consider  the
 Twenty-Third  and  Twenty-fourth
 Reports  of  the  Commissioner  fer
 Scheduled  Castes  and  Scheduled
 Tribes  for  the  years  1974-75,  and
 1975-76  and  1976-77,  laid  on  the  Table
 of  the  House  on  the  Ist  March,  978
 and  9th  May,  978  respectively”

 Shri  Ram  Naresh  Kushwaha  was  on
 his  legs.

 Shri  Kushwaha.

 भी  राम  गुरेश  कुशवाहा:  भ्रध्यक्ष  महोदय,
 में  कह  (रहाडँ था  कि  किस  तरहसे  श्रग्नेज़ों  के
 जाने  के  बाद  रात  भर  में  काले  लोग  शासन  चलाने
 के  योग्य  हो  गये  भौर  हम  जो  पिछई  हैं,  हरिजन  हैं,
 पता  नहीं  कब  तक  झवोग्य  रहेंगे।  थोग्यता  कभी  कभी

 सी  से  भी  आती  है।  कहा  जाता  है  कि  रना  सीखने
 लिए  पानी  में  जाना  चाहिये  क्‍योंकि  तैरना  बड़े

 खडे  नहीं  सीखा  जा  सकता  है।  तैरना  सीखते  के
 लिए  पानी  में  ही  जाना  पड़ेगा  ।  ये  जो  लोग  पांच
 हजार  बचों  से  पद  से,  पब  से  सब  बीजी  से  वंचित  हैं
 झगर  इसको  पदों  पर  बिठा  कर  योग्य  नहीं  बताया
 जाएगा  तो  ये  किसी  भी  पद  के

 8२:३०  २६१६८
 ॥

 जब  तक  ऐसा  नहीं  किया  जाएगा  तब  तक  ये  बढ़े  हुए
 लोगों  के  समकक्ष  आने  वाले  नहीं  हैं  ।

 जैसा  शेहयूल्ड  में  बताया  गया  है  कि  इतनी

 जय  खासी  हैं  सौर ये  इसलिए  खाली  हैं  चूंकि  बौच्य'  उम्मी७
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 कहना  गाहता
 है।  श्रीमन  ग्नू  भय  है  कि

 हिन्दू  राष्ट्र  कैसा  होगा,  किस  प्रकार  का  होगा
 जवाहरलाल  जी  से  ले  कर  मोरारजी  वेसाई  तक  सब
 हिन्दू  ही  प्रधान  मंत्री  हुए  हैं।  जहां  तक  मेरी  मोटी

 द
 में  समझ  में  झाया  है  कि  पाकिस्ताल  का  मतलब

 मुस्लिम  शष्ट्र  है  चाहेलिला  जाये  या  न  लिखा  जाये,
 हिन्दुस्तान  जिखा  आये
 का  मलिक

 जाये।  चल
 क  रस

 देश  में  लोपतल है

 में  आपसे
 शत  हर,

 कि  बिहार के

 मुक्य
 मंत्री  भी  ठाकुर  ने  कहा कि  हम

 हथ्षियार  देंगे  ।  में  उनको  ब्रधांई  देना  चाहता
 हूँ  कि  उन्होंने  जहा  पर  हरिजनों  पर  भत्यायार  हुए  वहां
 पर  सासूहिक  जुर्माना  करने  की  व्यवस्था  की  उन्होंने
 हरिजनों  झोर  प्रादिवासियों  की  रक्षा  के  लिए  एक  भ्रलन
 फोर्स  बनाने की  घोषणा  की  और  कहा  कि  उसमें  हरिजन
 झौर  झादियासी  ही  भर्ती  होंगे।  झगर  इस  तरह  के
 कदम  उठाये  जाएं  तो  निश्चित  रूप  से  हरिजनों  पर
 दोने  बाले  प्रत्याचार कम  होंगे  ।  मुझे  भय  है  कि
 क्षी  कर्पूरी  ठाकुर  को  ढाये  जाने  में  मह  भी  एक  कारण
 भा।  मुझे यह  भी भय  है  कि  ।  उनके  हटाये  जाने
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 जो  रिपोर्ट  दें  दें  वही  ठौक  है  ।  हमारे  पघोग  मही
 जी  ने  फतवा  दे  दिया  है  कि  निर्भव  हो  कर  काम  करें।
 फिर  एम०  एज०  एक  ६. ड  किसी  जौर  की  क्या  खुनेगे
 दे?

 थ  मे  मही  ह्
 तो  उनका क्‍या  कसूर  ।

 कसूर  तो  हमारे  का  है  मसियों  का  है  जिन्होंने

 भी  उनको  वह  कहता  पढ़ता  है।  कारण  यहे  है  कि
 नौकरशाही  का  शिकंजा,  लाल  फ्रीताशाही  का  शिकजा
 बहुत  ज्यादा  कसा  हुआ  है।  श्री  राम  जी  लाल  सुमन
 के  गांव  को  ही  फूंका  दिया  गा  है।  शब  उनका  गया
 कसूर  था  ?  उनका  कसूर  केवल  यही  था  कि  वे  लॉग
 सीना  तान  कर  खड़े  हो  जाते  थे  जब  कोई  प्रत्याचारी
 भ्राता  था  और  उसका  वे  लोग  मुकाबला  करते  थे  1
 इस  का  नतीजा  यह  हुआ  कि  मौका  पा  कर  उनका  गाव
 का  गांव  ही  फुंक  दिया  यया  है।  इस  तरह  की  घटनाये
 क्यों  हो  रही  है  इसी  की  तह  में  श्रापको  जाना  चाहिये  ,

 जन  तक  हम  लोग  कागडी  गोरबरधंधे  मे  रहेंगे,
 जब  तक  हम  लोग  सचमुच  में  धरती  पर  उत्तर  कर  काम
 नहीं  करेंगे,  उन  में  मिल  बैठ  कर  काम  नहीं  करेगे
 तब  तक  काम  चलने  वाला  नही  है  1  गांधी  जी  क्यों
 हरिजन  बस्तियों  में  जा  कर  रहा  करते  थे,  क्या  वहा
 ठहरा  करते  थे,  भंगियों  में  जा  कर  क्‍यों  रहा  करते
 थे  ?  इसका  कारण  यह  था  कि  उनका  कहना  था  कि
 जो  कीई  भी  उनसे  मिलने  के  लिए  आता  है,  बात  करने
 हे  लिये  झाता  है  तो  उसकों  हरिजन  बस्ती  में  जाना
 पड़ेगा  ।  इस  बस्ते  बे  वहां  जा  कर  रहा  करते  थे  ।
 जो  लोग  उनसे  मिलना  चाहते  थे  उनको  वहां  जाता
 फ्ड्ता  भा।  हमारे  मंत्री  क्या  ऐसा  नहीं  कर  सकते
 हैं?  क्या  वे  कम  से  कम  सान  में  एक  दो  दिन  का
 समय  यहां  जा  कर  बिता  नही  सकते  है  ?  अड़े  बडे  लोग
 बड़े  बड़े  नेता  जा  कर  एक  दो  दिन  तक  साल  में  हरिजनों
 मे  रहें  तो  देखा  देखी  बौद  भी  लोग  वहां  जाएग,
 इन  लोगों  से  मिलेगे  जुलें  प्ौर  जो  धलगाव  की  भावना
 है  बढ  दूर  होगी  ऐसा  नहीं  किया  जाता  है  तो  हम
 एक  दूसरे  से  झ्लग  कड़े  रहेंगे।  जब  तक  हित
 घमे  मे  जातपात  की  दीवार  जो  खड़ी  है  इसको  तोडा
 नहीं  जाता  है,  जब  तक  कट्टरपन्थी  लोग
 रहेंगे  तब  तक  हरिजन  समस्या  का  कोई  समाधान  नहीं
 हो  सकेगा!

 सब  को  भ्रपने
 द्य

 को  टट्ौलना  चाहिये  भौर  टटोत
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 a  ae  कां  'हूदात  होला,
 ह  के  क्त्र  बिका  के  दूसर।

 इस  हपीरंशंक्षी  सबानिसिती से  तो  संब  कुछ  दे  देंगे,  भोषणांयें
 तो  बहुत  ी  कर  देंगे  लेकिन  जब  लिखे  कर  देभे

 का  वन्‍त  आएगा  सी  कुछ  नहीं  देंगे  .  |  ढपोर  तखिनी
 वदार्मि  भू  ददामि  मे  ।  जब  देने  का'  बक्स  शाला

 है  तो  गुछ  नहीं देते  हैं।  यह  इनका काम  है  7  इंस
 तरह  से  ने  हरिजतों  का  कोई  कल्याण  होते  बाला  है
 प्रौर  त  ही  प्रादिवासियों  की  समस्‍यायें  ही  हल  होने  वाली

 शान  करायें, उस  से  कहें कि
 स्

 स्थिति  को
 देखने  हुए  जन  प्रतिनिध्षियों,  भौर  समाज
 के  लोगो,  तीनों  [के  दिमाग  का  समम्वय  करें  शौर
 समन्वित  रूप  से  धागे  बढें  |

 इन्ही  शब्दों  के  साथ  मै  अपनी  बात  को  समाप्त  करता
 हैं  और  आपको  धन्यवाद  देता  हूं  ।

 SHRI  M.  RAM  GOPAL  REDDY
 (Nizamabad):  Mr.  Deputy  Speaker,
 Sir,  if  a  nation  has  to  be  strong  every
 Member  of  that  nation  must  be  strong.
 Whether  he  is  Harijan  or  belongs  to
 any  religion  he  must  be  strong.  Unfor-
 tunately,  there  are  so  miahy  weak  peo-
 ple  of  th's  country  whom  we  call
 weaker  sections  and  it  is  the  duty  of
 the  gevernment  to  make  them  strong.
 If  they  become  strong  the  nation  be-
 comes  strong.  If  we  want  to  construct
 a  good  and  a  strong  house  then  the
 Material  that  is  used  for  its  construc-
 tion  must  alse  be  of  very  good  quality.

 Unfortunately,  in  our  country  still
 we  have  not  given  proper  attention  to
 the  welfare  of  the  Harijans  and  tribals.
 Whatever  be  the  Reports—reports  may
 Come  and  report  may  go—I  want  te
 tackle  the  basic  features  as  to  how  to
 improve  the  lot  of  Harijans.  ‘Chhut’
 and  ‘Achhut’  are  superfluous  terms.

 t
 me  quote  the  example  of  Babu

 Jagjivan  Ram.  Even  high  caste  men
 8०  and  touch  the  feet  of  Babu  Jag-
 jivan  Ram  because  political  power
 is  there.  If  a  man  is  financially
 S0Ung  then  thig  ‘Achhut?  and
 Achhut’  usiness  does  not  come

 a
 the  picture.  To  do  away  with

 8  thing  we  have  to  improve  the  lot

 a
 the  people.  I  would  like  to  give

 G
 ee  o¢  four  concrete  suggestions.  In

 ‘+  Countries  there  is  lot  of  demand

 in,
 Manyal  labaun  The  National  Bulld-

 ©  Constryction  Corporation  and
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 Gammons  (India)  are  giving  prefer-
 ence  only  fo  Harijans  in  recruitments
 to  work  abroad,  Each  worker  is  earning
 Rs,  25,000  per  year  if  he  is  employed
 abroad.  EPI  is  neglecting  these  people
 in  the  matter  of  recruitment  of  hari-
 jans,  They  are  not  recruiting  the  hari-
 jans,  The  National  Building
 Construction  Corporation  and
 Gammons  (India)  immediately
 ask  these  people  whether  they  be~-
 long  to  Scheduled  Castes  and  Scheduled
 Tribes.  They  ask  them  to  produce  cer-
 tificates  from  the  concerned  authorities.
 The  mement  the  certificates  are  given,
 they  are  appointed.  Even  if  they  are
 not  physically  so  strong  as  others,  still,
 they  are  given  preference.  How  can
 we  improve  the  lot  of  these  people?
 Regarding  Education,  we  have  g  ven
 lot  of  help  ta  them  in  my  State,  fo
 make  the  Scheduled  Castes  and
 Scheduled  Tribes  people  politicaily
 strong.  Our  Chief  Minister  has  intro-
 duced  this  scheme  that  wherever  hari-
 yans  are  in  sizeable  number  the  post  of
 Sarpanch  goes  to  the  harijans  or  the
 tribal  there.  So  also  is  the  case  with
 the  Smiths.  I  wish  that  the  Janata
 Government  also  issues  similar
 instructions  to  Chief  Ministers  of  the
 Janata-ruled  States.  Sir,  until  and
 unless  political  power  goes  to  the
 Scheduled  Castes  and  Scheduled
 Tribes  people,  nothing  is  going  to
 happen.  You  have  to  give  proper  re-
 presentation  to  them  in  the  Legisla-
 tures  and  also  in  Parliament.  Then
 only  ycu  may  be  able  to  solve  these
 problems.  Wherever  developmental
 activities  are  concerned,  there  must
 be  proper  representation  given  for  the
 Scheduled  Castes  and  Scheduled  Tri-
 bes  people.  By  nature  the  Scheduled
 Castes  and  the  Scheduled  Tribes  peo-
 ple  are  very  intelligent.  With  sore
 more  opportunities  given,  they  become
 very  great  scholars.  In  ten  years  or
 so  these  people  have  to  be  brought  up
 to  the  level  of  petsons  of  other  com-
 munities.

 Regarding  educational  opportunities,
 in  Andhra  Pradesh,  the  Chief  Minis-
 ter,  Mr.  Chenna  Reddy,  is  giving  lot  of
 help  and  scholarships  to  them.  We
 must  be  liberal  to  them.  There  ig  a
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 backlog  of  several  hundreds  and  thou-
 sands  of  years.  They  have  all  along
 been  neglected.  With  compound  in-
 terest  they  should  be  paid  back  and  I
 want  that  they  should  be  helped  in
 every  way.  I  am  sure  our  Mandal  ji
 will  definitely  lock  into  the  matter
 and  see  that  proper  action  is  taken  in
 the  matter  and  they  are  brought  to
 the  level  of  his  expectations.  He  must
 take  some  strong  action  against  these
 States  which  are  not  following  this
 expectations  or  his  instructions.  States
 where  harijans  are  being  ignored  and
 jli-treated.  He  has  got  sufficient
 power  to  dismiss  even  that  Ministry
 and  bring  the  State  under  President’s
 rule,  And  if  one  or  two  States  are
 punished  in  this  manner  the  other
 States  will  learn  a  lesson  and  that  will
 help  these  scheduled  caste  and  sche-
 duled  tribe  people.

 Sir,  it  is  really  a  blot  on  the  country
 itself  that  sc  many  of  our  brethren  are
 ill-treated.  This  blot  can  be  obliterat-
 ed  in  3  years  of  Janata  rule  which
 still  remains  before  their  term  is  over.
 These  scholarsh ps  to  the  harijans  and
 the  scheduled  caste  people  must  be
 doubled,  irrespective  of  which  State
 they  belong  to.  The  Harijan  boys  are
 very  intelligent.  Our  former  Cengress
 President  Shri  D.  Sanjivayya  has  been
 a  very  brillient  scholar.  We  have  Mr.
 28.  8  Murthy,  former  MP  and  others.
 With  a  little  of  encourgement  and  a
 little  of  education  they  will  come  up  to
 the  level  of  the  high-caste  people  and
 they  can  compete  with  persons  cf  any
 other  community.  You  know  that  Mr.
 Damodaram  Sanjivayya  has  been  a
 brilliant  scholar.  So  also  Mr.  Punniah
 our  former  MP  and  Mr.  B.  S.  Murthy,
 also  cur  former  MP.  They  are  scholars
 in  Telugu.  So,  all  these  things  show
 that  with  a  little  education,  they  can
 come  up  to  the  level  of  the  persons  of
 the  other  communities.  I  want  that  all
 opportunities  must  be  provided  to  these
 scheduled  castes  and  scheduled  tribes
 people.  I  say  this  not  only  in  the  in-
 terest  of  the  scheduled  castes  arid
 stheduled  tribes  people,  but  also  in
 the  interest  of  the  fair  name  of  this
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 country  iteel¥,  The  Governmetit  must
 do  everything  that  is  possible tn  thi;
 matter,  I  hope  that  the  hon.  Minister
 will  take  some  action  in  this  regard  and
 at  least  dismiss  one  or  two  ministrics
 which  do  not  follow  his  instructions,
 before  it  is  too  late.  With  these  words
 I  conclude  my  speech,

 श्री  महोलाल  (बिजनौर  )  :  माननीय  उपा-
 ध्यक्ष  महोदय,  मैं  प्रापके  माध्यम  से  सबसे  पहले
 भगवान  से  प्रार्थना  करता  हूं  कि  चह  हम  भारतवासिया  का
 झब  ऐसी  शक्ति  दे  कि  हम  जो  जातियों  में,  सम्प्रदायों  मे
 केवल  बटे  हुए  ही  नही  हैं,  बल्कि  हमने  उस  ढंग  से  सोचना
 भी  शुरू  कर  दिया  है,  विशेष  तौर  वर  राजनीतिक  लोगा
 ने,  उससे  हमें  मुक्ति  दे।  वह  दिन  सौभाग्यशाली  होगा

 जुब नारवी
 जातीयता  के  अभिशाप  से  मुक्त  हो

 ज

 भारतवर्ष  मैं  इसलिए  कह  रहा  हूं  कि  कल  7
 वकक्‍्ताओं  ने  केवल  हिन्दू  धर्म  की  बात  कही  थी  कि  हि
 धर्म  में  जातीयता  का  अ्रभ्िशाप  है,  लेकिन  मैं  ऐस
 मानता  हूं  कि  भारतवर्थ  का  ऐसा  कोई  धर्मे  नहीं  बचा
 जहां  जातीयता  का  प्रकोए  न  हो,  चाहे  हजरत  मोहम्मद
 का  धर्म  हो,  ईसा  मसीह  का  धर्म  हो,  गुरु  नानक  देत
 का  धर्म  हो,  भारतवर्ष  का  कोई  घर्मावलम्दी
 ऐसा  शायद  ही  मिले  जिसमे  जातीयता  7
 पाई  जाती  हो  ।  हसलिण  में  भगवान  4
 प्राथथा  फरता  ह  कि  वह  खासतौर  से
 राजनीतिक  लोगों  को  ऐसी  सदुबुद्ध  दे  कि  ये  जातीयता,
 सम्प्रदाय  से  ऊपर  उठ  कर  देश  के  गरीबों  श्रोर
 मेहनतकश  लोगों  की  बात  सोचने  लगें  और  जो
 भाषण  यहां  लोक-सभा  में  किऐे  जाएं,  जो  तक  पश्रौर
 विचार  रखे  जाएं  वह  भी  जातीयता  झौर  सम्प्रदाय
 से  ऊपर  उठ  कर  किऐ  जाएं  ।

 कुछ  दिन  पहले  लोक-सभा  में  हूरिजनों  के
 उत्पीड़न  का  धातावरण  बना  था  श्रौर  झाज  सम्प्रदाय
 के  उत्पीड़न  का,  मतभेद  का  वासाबरण  बना  ह्प्रा
 है,  जब  कि  कोशिश  यह  होनी  चाहिए  कि  हम  सम्प्रदाय-
 बाद  को  मिडाने  की  बात  कहें,  जातीयता  को  समा
 करने  की  बात  कहें  ।  देश  के  गरीब  धौर  निर्धन,  देश
 के  लिए  दौलत  पैदा  वाले  करने  वाले  लोगों  के  जीवन  के
 सम्बन्ध  में  चर्चा  करें  और  उसी  के  लिए  भ्रपने  विचार
 भी  रखें।  मेरा  तो  यह  पढ़  विश्वास  है  कि  प्ार्थिक
 बिषमता  सब  से  बड़ा  रोग  है।  प्रसुसूचित  जा
 और  प्रभुसूचित  भ्रादिम  जातिमों  के  लिए  गरीबी  सशते

 '  बढ़ा  भ्रभिशाप  है,  जिस  दिन  उसकी  गरीबी  दूर  हो
 जायेगी,  उस  दिन  उनके  प्रति  उत्पीड़न  झौर  भेदभाव
 समाप्त  हो  जायेंगे  ।
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 राजाओं  के  साथ  हीतें  थे  ।  इसी  प्रकार  के  उदाहरण
 हमारे  उत्तर  प्रवेश  के  देवरिया  के  स्टेट  के  थे,  वहां  के

 मुहरों
 की  शादियां  क्षत्रिय  राजाधों  के  यहां  होती

 ।  यहूँ  इस  बात  का  ज्वलन्त  उदाहरण  है  कि
 भ्रमीरी  धौर  गरीबी  का  प्रन्तर  सबसे  बड़ा  भ्रसिशाप  हैं
 इस  देश  के  हृरिजनों  भौर  जन-जातियो  के  लिए  ।

 मुझे  भाज
 ु

 :ख  होता  है,  जब  कभी  सोचता
 हैं।  30  साल  गांधी  जी  की  फौज  में  जितने
 लोग  रहते  थे  कांग्रेस  भें,  वह  सब  एक  दूसरे

 की
 जाति  को  नहीं  जानेते  थे  1  कांग्रेस  वाले,  कांग्रेस  वाले
 एक  जाति  थी,  लेकित  भाज़ादी  के  बाद  जातीयता  का
 भेदभाव  किस  तरह  से  हमारे  राजनीतिक  लोगों  में,
 विशेष  कर  राष्ट्र  क ेहर  बच्चे  तक  पहुंच  गया  है,  मुझे
 कहते  हुए  दुख  होता  है,  पिछले  महीने  मेरी  भाजी
 को  कालेज  में  अपमानित  किया  गया  हरिजन
 होने  क ेकारण  और  वह  उस  भ्रपमान  को  सहन  नहीं  कर
 सकी  झौर  पागल  हो  गई

 हरिजनो  में  श्र्ब  भ्रपमान  को  सहन  करने
 की  क्षमता  लहीं  है,  हमारे  बच्चे  प्रपमान  सहन  नहीं
 कर  पाते  ।  तो  यह  जो  भ्रपमान  है,  इसका  मुख्य
 कारण  गरीबी  ौर  निर्धनता  है।  गरीबी  को  दूर
 करने  के  लिए  पिछले  तीस  सालो  के  दौरान  नारे
 लगाये  गये,  कानून  बनाये  गये,  योजनाये  बनाई  गई,

 मु
 की  सीमा  निर्धारित  की  गई,  भूमि  के  प्रावटन

 घोषणा  की  गईं,  लेकिन  रफ़्तार  बंढगी  जो  मैने
 उस  वक्‍त  देखी,  बहू  मैं  आज  भी  देख  रहा  हू  ।

 मण्डल  साहब  मुझे  साफ  करें,  वहू  कोशिश
 भौर  प्रयास  कर  रहे  है,  श्रौर  उसके  लिए  वह  बधाई  के
 पात्र  है,  लेकिन  उनकी  कोशिशों  भ्ौर  प्रयासों  का
 नतीजा  अ्रभी  हमारे  सामने  नहीं  भ्राया  है।  पिछले
 तीस  सालों  में  सीलिय  लगाई  गई  शौर  भूमि  के  बटवारे
 का  तारा  दिया  गया  ।  लेकिन  के  बाद
 जो  भूमि  बच्ची,  वह  भूमि उन  भ्मिपतियों  के  पास  ज्यों की
 त्यों  रही।  मैं  ऐसे  एक  नहीं,  पचास  उदाहरण  पेश
 कर  सकता  हूं।  कांग्रेस  के  एक  बड़े  भारी  नेता  की

 मणि
 सीलिंग  में  निकली,  वह  कोर्ट  मे  गये  भौर  सटे

 आये,  शर  ज्यों  को  त्यों  उनके  कब्जे  में
 है।  मुझे  यह  कहने  में  तनिक  भी  संकोच  या  सिझक
 नहीं  है  कि  हनाम  में  उनको  मंत्री-पद  पौर  दे  दिया
 गया।  सीलिग  की  भूमि  के  चोर  हैं,  भ्रौर  सरकार  में
 मंत्रीयद  पर  बैठे  हुए  हैं  t

 यहू  सब  कुछ  तीस  साल  तक  चलता  रहा  है  I
 में  झापके  माध्यम  से  मण्डल  साहब  से,  और  उनके
 साध्यम  से  हस  सरकार  से,  यह  अतुरोध  करना  चाहता
 हैं  कि  सरकार  हुरिजतों  के  प्रश्श  पर  पिछले  तीस
 साल  तक  जिस  रास्ते  पर  चली  है,  कृपा  कर  के  उस
 रात्ते  को  बदले,  कथती  शौर  करनी  में  जो  प्रत्तर  रहा

 ह
 उसको  मिटाये,  जो  कुछ  थे  कहते  हूँ,  थे  उसको

 |
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 पनुसुचित  जातियों  भ्ौर  भनुसूचित  जन  जातियों  न
 लोगों  को  4

 ्  न  चिपक  वेग] भायुक्त  महोदय  ने  फा  इस  धनदा
 को  बढ़ाना  भाहिये।  मुझे  संदेह  हैं  कि  क्या  प्रा  परसेंट
 लोगों  को  भी  ऋण  चिया  गया  है--मैं  समझता  हूं  कि

 के
 भी  नहीं  मिला  होगा,  बढ़ाने  की  बात  को  दूर

 4

 मण्डल  साहब  जो  कोशिशें  कर  रहे  हैं,  उतके
 लिये  उन्हें  हृदय  से  बधाई देते  हुए  मैं  उनसे  ध्रनु  रोध  करना
 चाहता  हू  कि  वह  बैकों  धौर  वित्त  मंत्री  पर  मारल
 प्रैशर  डाले,  बैंकों  को

 म  ि
 जातियों  भौर  भनु-

 सूचित  जनजातियों  को  भ्रधिक  ऋण  देने  पर
 लर

 ्र
 करें  और  बैंकों  से  हर  तीसरे  माहु  यह  रिपोर्ट  लें
 उन्होंने  कितना  ऋण  इन  वर्गों  के  लोगों  को  दिया
 है

 यह  केन्द्रीय  सरकार  की  मजबूरी  है  कि  बह
 झनुदान  दे  सकती  है,  लेकित  दपये  का  उपयोग  राज्य
 सरकारों  के  माध्यम  से  होता  है।  धौर  राज्य  सरकारों
 के  ओ  तरीके  है,  उन्हें  मण्डल

 साहब
 भी  जातते  हैं,

 और,  उपाध्यक्ष
 सहोदण

 ाप  भी  जानते  होंगे  t
 हरिजनो  के  मकानों  शौर  कुंझों  के  लिए  यहां  से  भनुदान
 के  रूप  में  रुपया  गया,  मगर  ज़िला  परिषद्‌  के  ष्यक
 महोदय  ने,  जिनके  माध्यम  से  रुपया  बंटना  है,  झपने
 फोर्स  मे  क्वार्टर  भौर

 ्

 बनवा  लिया  ।  झांसी
 के  तालवेहट  ब्लाक  में  हरिजन

 हर  पु  कर  हि गया,  लेकिन  प्रमुख  ने  झपने  खेत
 लिपा  केंस्रोय  सरकार  जो  रुपया  देती  है,  उसका

 यह  हाल  होता  है  !  A

 इसलिए  में  यह  बहुत  ज़रूरी  समझता  हूं  कि

 इस  संदन  को  एक
 री

 समिति  बनाई  जाये,
 जो  हर  एक  स्टेट  में  जा  कर

 सा
 भारत  सरकार  ने

 जो  रुपया  दिया  है,  उसका  कितने  प्रतिशत  सही  भार्नी

 में  प्रनुसूचित  जातियों  भौर  जनजातियों

 के  कल्याण  पर  खर्च  हुआ  है,  कया  पता  के  कल्याण

 प्र  उसका  उपयोग  तो  नहीं  हुआ  है?

 44  00  hrs.

 al
 दूसरी  बात  यह  है  कि  केवल  ऋण  की  ही  बात

 नही  है,  बिजली  की  भी  कमी  है  ।
 के  पढ़-लिखे  लड़के  नोकरी
 कारोबार  में  लगना  चाहते  हैं!
 भें  जानता  हूं।  हरिजनों के  पढ़े
 लड़को  को  पाँच  शौर  दस  हासे  पावर  काए
 कनेकेशन  तहीं  दिया  गया  जब  कि  उत्तर

 हो  जिन  शोगों  ने  स्टेट  की  राजधानी में  जा  कर

 स्चढ़ा  दिया  थे  200  शौर  300  हार्स
 पावर

 भरा  कर  ले  भाए।  प्राप  सभी
 भौजबान  सड़कों को  मौकरी  नहीं  दे  सभते  हैं!
 करोब  भा  गया  है  जब  ग्  प्रति  शड़के  शिक्षित
 झौर  भारक्षण  क  साम  पर  सभी  को  मकरी
 मिल  पांयेगी  ।  थे  पढ़े  लिखे  वेरीकगार  सड़के

 ह ६  2

 44

 न्

 3
 द

 4
 तो

 234

 ्

 |
 |

 किसी.

 मंज्री

 ह

 72%?
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 भी  महीलाल]

 बांप  दादा  बस  खोदते थें, थें,
 आई,  लगाते

 थे  वे  की
 सशम्भत  करते  ये,  ध! छ  पढ़ने  के  बाद  उसी

 कान  पर  वापिस नहीं  जायेगे  क्योंकि तस  कास  को
 साग  नहीं  मिलता  ।  उंतेकों  भान  भौर  सम्भोग
 चाहिये  झौर  माम  सम्मान  के  लिए  उन्हें  काम  चांहिये  t
 झौर  काम  पाने  के  लिए  शन्ददे  झापका  सहारा  चाहिये  |
 इसलिए  में  मण्डल  जो  से  प्रनुरोध  करूगा  कि  जब  तक
 उनकी  आपका  शोर  सरकार  का  सीधा  सहारा  नहीं
 मिलेगा  तब  तक  प्रगर  भाप  यहां  से  एक  रापया  देंगे  तो

 उनको  झ्ञांग्रद  50  | |  या  25  पैसे  भी  नहीं  मिलेंगे  ।

 में  भापसे  मिवेदत  करू  कि  उत्तर  प्रदेश  में

 =
 1...  भ्रादेश  शक्त  हो  गया  है  कि  झगर  कोई  हरिजन

 कोई  सर्टिफिकेट  लेना  चाहता  है,
 शे

 कास्ट  होने  का,  तो  उसके  लिए  डिस्ट्रक्ट  मंजिस्ट्रंट
 के  यहां  एप्लीकेशन  पर  डेढ़  रुपए  का  टिकट  लगाना
 होता  है  तप्ी  उसको  सर्टिफिकेट  दिया  जा  सकता
 है।  किसी  पार्समैषण्ट  के  मैसर  का  लिखना  काफी  नहीं
 है,  किसी  विधायक  का  लिखता  काकी  नहीं  है,  उसके
 लिए  डी ०  एम ०  का  सर्टिफिकेट  चाहिये।  इसके  लिए
 बहा  पर  'टिफेट  चाहिये।  और  कंवल  टिकट  की

 ही  बात  नही  है,  उसके  लिए  लेखपाल में  रिपोट  अ्ायगी ।

 हीना  पढ़ता  है  जौर  कितना  खर्चा  करता  पड़ता  है,
 यह  सभी  लाश  जानते  है।

 जहां  तक  रिजर्वेशन  की  बात  है,  मुझे  एक  शिकायत
 है,  में  चाहुंगा  कि  माननीय  झध्यक्ष  तक  मेरी  भाव-
 नो  को  गहुंचा  दिया  जाए।  लोकसन्ना  कें  स्टाफ  में
 ही  प्रारक्षण की  पूर्ति नहीं  है।  यहा पर  शेड्यूल्ड
 कास्ट्स  का  कितना  परसेट  रिजर्वेशन  है,  इसको  आप
 निकाल  कर  देख  सें  ।  चिराम  तसे  ही  अधेरा  है  d
 इसी  प्रकार  से  मज़िमण्डल  मे  आरक्षण  की  कितनी
 है... ब  है,  यह  भी  भाप  देख  ले  ।  जब  यह  हालत है  कि
 लोक  सभा  के  स्टाफ  में  पूर्ति  नहीं  है,  शासन  के  स्तर
 पर  मत्रिमण्छल  में  पूर्ति  नही  है  फिर  भाप  कंसे  उम्मीद  कर
 सकते  है  कि  जिला  और  तहसील  की  लेबिल  पर
 झारक्षण  की  पूति  की  जायेगी  ”  इसलिए  कृपा  करके
 श्राप  इसको  ऊपर  से  शुरू  करे  ।  और  जैसा  मैने
 मिंवेदन  किया,  झाप  कथनी  और  करसी  के  प्रस्तर
 को  मिटा  दीजिए  -  कथनी  और  करनी  में  जा  प्रन्तर
 करने  वाले  भें  उनको  जनता  ते  ger  दिया  है।  भ्राप

 निधन  मेहनतकशों की  भी  यह  प्रतिक्रिया  है  कि  इस
 सरकार के  [....|  के  बाद  शान  फ्  मे  कोई

 ि महीं  आईं हैं, है,  विशेष  तौर  स्र॒मेहनतकश  लोगो  को

 ऊंचा  के  में  ।  ाफ्के गह विभाव गृह  विभाग  ने

 sioner  far  SC/ST  (M)
 कृषि  विभाग  में  उस  पत्र  पर  कया  कार्यबादी  हुई  ?  अंड्स
 साहब,  जरा  पता  लयाइमे  कि  कृषि  बिधाप  में  या
 दूसरे  विभागों  में,  कितने  विभागों  में  हरिजन  है| ३
 गन  गये  हूँ,

 =
 बने  भी  हैं  था  नहीं

 बल  ठ् बार  इस  बात  को  कहता  F—  बतला
 झाप  कर  सकें  ।  हवा ह  करने  बाले  जिन्होंने
 बिनोबा  जी  की  हमदर्दी  में  व्रत  रखा,  दूसरों  को  ब्रत
 रखने  की  प्रेरणा  दी,  लेकिस  जब  सश्क्प  करने  का  व्रक्‍त
 झाया,  तो  पीछे  हट  गये  कि  हम  सहयोग  नहीं  दे  सकते  ।
 झब  ज्यादा  दिनों  तक  भारतवर्ष  की  जलता  को
 बहकाया  नहीं  जा  सकता,  भुलावे  में  नहीं  डाला  भा
 सकता  |  झाज  जगह-जगह  चर्चा  है  कि  इन्दिरा  जी
 तो  विनोबा  जी  की  सिम्पथी  में  बत  रख  रही  थी,
 झब  जब  कि  विधान  बनने  जा  रहा  है,  धझाज  वह  विधेमक
 झा  रहा  है  तो  उसके  समर्थन  के  लिये  भी  तैयार  नहीं
 है  1  क्योकि  उन्हें  खतरा  है,  बोट  कम  हो  जायेगे  ।
 थोट  की  परवाह  जब  तक  नहीं  छोडेगे  तब  तक  गरोबो
 का  कोई  भला  नहीं  कर  सकते  ।  इस  तरह  से  झाप
 के  हाथा  गरोबों  की  भलाई  नहीं  होने  वाली  है  1

 में  मडल  साहब  के  प्रयासों  की  सराहना  करते

 हुए  उन  से  भ्रनुराध  करता  हू--अपनी  मौरल-सपोर्ट
 के  साथ,  प्रपनी  शक्तित  के  साथ  कथनी  और  करनी  के
 प्रन्तर  को  मिटा  कर  गरीबों  की  भलाई  के  लिए  काम
 करे  1

 क्री  qo  Bo  राय  (धनबाद)  उपाध्यक्ष
 महोदय,  हम  लोग  झाज  यहा  तीन  मोटी-मीटी  किताबों
 पर,  जिन  को  प्रमुसूचित  जातियी  तंथा  पअनुसूचित
 जन-जातियो  की  रिपोर्ट  कहा  जाता  है  ee  .

 MR  DEPUTY-SPEAKER:  I  think  we
 have  already  exhausted  the  time  al-
 jotted  for  this  Is  it  the  pleasure  of
 the  Heuse  that  we  extend  the  time  |
 an  hour  or  50?

 SOME  HON  MEMBERS  Yes

 SHRI  PURNANARAYAN  SINHA:  By
 two  hours  One  hour  for  the  Minister
 and  one  hour  tor  the  others.

 MR  DEPUTY-SPEAKER.  I  think  one
 hour  will  be  enough

 भी  युबराभ ,  2  घण्टे  बढ़ांद्वीजिए  q

 MR.  DEPUTY-SPEAKER:  Only  those
 names  that  are  already  here  will  be
 called.  We  are  net  going  to  take  fresh
 names.

 tt  महीलाल  ,  माननीय  मली  जी,  दो
 भष्टे  बढ़वा  दोजिए,  इस  से  दूसरों  को  भी  औका  मिल
 क्तणगा  1
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 stem  बाद :  इस की  बश्सत  नी  है,
 म्योकि  जिदने नाम हैं तास  हैं,  उन  के  हिंसा  से  एक  ष्ा
 बढ़ाना  काकी  होगा,  उस  के  दाद  मज्ञी  महीदम  अवाद
 देगे  ।

 4.08  hrs.

 {Sem  N  K,  SHeswALKan  in  the
 Char.  }

 mt  go  to  ver.  सभापति  महोदय,  हम
 लाग  अनुशुचित  जातियो  तथा  अनुसूचित  जन-जातियों
 की  तीम  साला  की  रियो्टों  पर,  जो  इस  समग्र  हमारे
 सामने  है,  बहस  वर  रहे  है  ।  हम  लाग  यहा  बहस
 बरते  है,  लेकिम  उअत्पराचार  भी  हाते  जा  रहे  है  ।
 इस  सवाल  पर  हमारा  यह  कहना  है  कि  हम  लोगों  का
 इन  लगाम  समस्या  की  जड  मे  जा  कर  इन  का  समाधान
 खाजना  चाहिये  7  भनुसचिन  जातियों  तथा
 सूचित  जनजेा।  क्यो  को  जां  समस्याशे  हमारे
 है  उन  मे  सवाल  सुविधा  का  सह़ी  है  या  किसी  सम्प्रदाय  के
 प्रति  णा  का  सवाल  नहीं  है  या  काई  नौकरी  या  किसी
 शोज़  हिस्से  वा  सवाल  नहीं  है  बल्कि  इस  समुदाय
 के  प्रति  स्याय  का  सवाल  है,  इस  समुदाय  a  प्रति  हाने
 बाने  प्रत्याचारा  का  सवाल  है,  उन  लोगों  के  प्रस्लित्व
 तथा  उधथान  का  सवाल  है।  इस  लिए  हमें  इस  समस्या
 का  इस  दृष्टिकाण  स  दखना  चाहिय  |

 दो  दिनों  में  इस  समस्या  पर  जो  विज्ञार  हुआ  है---
 उन  में  एक  तो  के  लोग  है  जो  हरिजन  भ्रौर  भ्ादिवासियों
 की  ममस्याग्रा  के  प्रति  हमदर्दी  रखते  हैं  और  उनके  बारे
 में  ३हते  है--मे  उन  की  बात  सही  कहना  चाहता
 हू।  लेकित  जो  लोग  सम्रमच  में  चाहते  है  कि  हरिजनो,
 आदिवासियों  तथा  कमज़ोर  वगौ  का  उत्थान  हो--हुम
 पहले  उन  के  दृष्टिकोण  को  देखते  है।  लोहियाबादी
 सदस्यों  का  जो  दृष्टिकोण  है---वे  कमजोर  वर्ग  के  प्रधि-
 कारों,  नौकरियों  प्रौर  दूसरी  विभिन्न  सेवान्ो  और
 सुविधाशो  में  उन  लोगो  के  रिज्रवेंशन  तथा  हिस्से  का
 सवाल  सामने  लाकर  रखते  है  ।  दूसरी  ओर
 माक्मंबादी  इस  चीज़  को  देखते  हैँ  कि  समाज  के  अन्दर
 लोगो  में  श्राथिक्त  समवठन  हो  वे  इकोतामिक  इसूज
 को  देखते  हूँ  कि  समाज  के  भ्रन्दर  घन  का  समवदल
 हो,  जमीन  का  समवंदन  हो  शौर  भूमि  सुधार  हो  t
 वे  इन  चीजो  को  सामने  रखते  है  7  प्राज  लोगो  पं
 एक  वर्ण  का  दृष्टिकोण  है  श्रौर  दूसरा  वर्य  का  दुष्टिकोण
 है  लेकिन  हिन्दुस्ताम  मे  किसी  भी  समस्या  का  समाक्षन
 वण  एस  बे  दोनों  को  अलग  प्रलग  करने  से  नही  मिल
 सकता  1  वर्ण  झौर  वर्ग  दोनों  को  मिला  कर  देखना
 पड़ेंगे  t

 हरिजन,  साविवाधी
 =

 कमजीर  क्यों

 sioner  for  SC/ST  (M)
 It  is  a  queston.  It  is  an  issue.  It

 is  a  problem  of  re-distribution  of
 labour,  division  of  tabour  that  is  al-
 ready  prevailing  in  the  society.

 जमीन  को
 7

 हम  बॉट  दे,
 ह्  .  मद  शद महू  समस्या  पूरी  तरह  से  हस  aay  ट  -

 चाकरी  में  60,  70  परसेन्ट  रिजवेंशन  हम  करते  चले
 जाएं,  तो  भी  इस  समस्या  का  समाधान  तहीं  होगा  ।
 झाप  को  समाज  के  अन्दर  फिर  से  श्रम  विभाजन  करना
 होगा  ।

 You  are  to  rerdistribute  the  existing
 division  of  labour.  Yeu  have  to  look
 into  the  pattern  of  division  of  labour.

 सभापति  मह्दौदय,  हिन्दुस्तान  में  जी  हरिजनों  कौ
 समस्या  है,  इस  के  लिए  ध्राप  वर्ण  की  जड़  को
 खोजिये  ।  ऋग्वेद  के  भ्रन्तिम  महल  में  एक  श्लोक
 है,  जिस  को  पह़ितों  ने  सोचा  बरी  बाद  में
 उस  का

 झुकी
 गया  ।  ओरीजिनल  ऋग्वेद

 में  बहू  नही  है।  किस  रुप  में
 दुनिया  की  उत्पति  हुई,  इस  बात  की  कल्पना
 उस  में  की  गई  है।  यह  कल्पना  की  गई  है  कि  एक
 बिराट  पुरुष  है,  जिस  के  माथे  से  ब्राह्मण,  जिस  की  भुजाभों
 से  क्षत्रिय,  जिस  की  जांधों  से  वैश्य  धौर  जिस  के
 चरणो  से  शुद्र  की  उत्पत्ति

 ह
 ।  यह  चीज़ उस  में

 रखी  गई  है  जिस  से  समाज  के  प्रन्दर  श्रम  विभाजन,
 डिविजन  झाफ  लेबर  का  स्पष्ट  उल्लेख  किया  गया
 है  अर्थात्‌  जाह्माण  का  काम  शास्त्र,  कअ्षत्िय  को  काम
 शस्त्र,  बैश्य  का  काम  व्यापार  और  शुद्र  का  कांम
 सेवा  निश्चित  किया  गया  था।  भ्राज  तक

 हि स्तान  के  इतिहास  में,  हज़ारों  सालो  के  इतिहास
 झौर  बाहर  के  भी  बुत  से  हमले  हुए,  देश  के  भ्रन्दर  भी
 विभिन्न  राज्यों  में  परिवर्तन  हुआ,  लेकिन  मूलभूत
 रूप  से  जो  ऋग्वेद  के  टाइम  भें  पैटर्न  था,  जो  जम
 विभाजन  का  पैंटर्न  था,  वही  श्राज

 भी  साय  है
 ।  आज

 भी  श्राप  देखें  कि  समाज  के  शीर्ष  पर  ब्राह्मणं
 लोग,  ऊचे  वर्ण  के  लोग  ही  बैठे  हुए  है,  मती  सभा  में,
 सदन  में  भौर  भ्रफ़मरो  क॑  वर्ग  क॑  अन्दर,  बाहे  मैनेजे  रियल
 क्लास  हो,  शाहे  कोई  भोर  क्लास  हो  समाज  के  ऊंचे
 स्थानों  में  ब्राह्मण  लोग  बैठे  हुए  है  शौर  अत्षिय  जो
 धाज  तमाम  ला  एण्ड  झाढर  की  मशीनरी

 ह

 इस  तरह  से  समाज  का  जो  पैदर्ष  है,  गह  बही
 झाप  किसी  सफाई  मखदूर  की  मजदूरी  या  तत्यवाह
 1,000  द्पये  कर  दीजिए  लेकिन  हिम्ुस्तानं  की  समाज

 व्यवस्था  का  जो  मूल  चर्स  है,  उस  में  कोई  परिजतैन
 यह इसलिए  मैं  ag  कहना

 ग्  होगा  निक  लाल  मद्ल
 ह्

 भुषुह
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 श्र)  ए०  के  0  राम]

 राज्य  में  जितने  अत्याधार  कमज़ोर  बर्जों  पर  हुए
 है  उतने  पहले  कभी  नहीं  हुए  ।

 व्यवस्था  का  बेईमानी  व्यक्ति  विशेष  की  ईमानदारी
 को  ढक  देता  है।  थहां  पर

 बह  ढक
 दीगई  है।  बहां

 पर  हम  लोग  कहते  है  कि  वैशानिक  ढंग  से,  शाइटिफि-
 कहली  इसकी  जड़  को  खोजना  है।  जब  तक  हम  इसकों

 आ
 जखोजेंगें  तब  तक  यह  बुराई  दूर  नहीं  हो  सकती

 ।

 सभापति  महोदय,  यहां  पर  कहा  गया  कि  हरिजन
 मंत्री  हो  ।  पह  कहकर  एक  विचित्र  समाधान  खोजने
 कोकहा  ।  मुझे  गाद  है  कि  जब  बिहार  में  भोला
 पासवान  शात्री  मुख्य  मंत्री  थे,  हम  लोगो  के  हरिजन  मंत्री
 भरे  तो  उनके  टाइम  में  आदिवासियों  पर  हिन्दुस्तान  के
 सबसे  भयंकर  भ्रत्याचार  हुए  थे  ।  पूणिया  जिले
 में  25  झादिवासियों  को  शिन्‍दा  जला  दिया  गया  था।
 हुरिजन  मंत्री  होने  के  बाद  वहां  पर  भ्रादिवासियों  पर
 ये  भ्त्यानार  हुए  थे  ।

 कण

 हमारी  फौज  के,  सेना  के,  हमारे  प्रतिरक्षा  के
 मंत्री  श्री  जगजीवन  बाबू  है।  क्या  उनके  होने  से  कोई
 प्रन्तर  पड़ा  है  ?  कोई  भ्रन्तर  नहीं  पड़ा  -  मुन्नको
 याव  है  कुछ  दिन  पहले  हमारे  प्रतिरक्षा  मंत्री  जगजीवन
 बावू  े  बनारस  में  भाषण  दिया  था  और  कहा  था  कि
 जब  राजपृत  ब्रिगेंड  हो  सकती  है,  जाट  ब्रिगेड  हो  सकती
 है  तो  समार  प्िगेंड  क्यों  नहीं  हो  सकती  है?  इस  पर
 तमाम  बड़े  बड़े  अखबारों  में  "धोटोरियल  निकले  थे
 जिसमें  कहा  गया  था  कि  यह  बहुत  भयानक  बात  है  a
 हरिजन  के  हाथ  में  श्राप  झाई  दे  सकते  है,  हरिजन  की
 पाकेट  में  पैसा  दे  सकते  है  लेकिन  हम  उनको  हथियार
 नही  दे  सकते  हैं।  कम  से  कम  इस  देश  के  एक  मुख्य
 मंत्री  ने  यह  तो  एलान  किया  था  कि  हम  धौर  जछ  नहीं
 कर  सकते  तो  कम  से  कम  हम  उनके  हाथ  में  हथियार
 देंगे।  ये  जो  नये  हरिजन  मुख्य  मंत्री  शाये  है,  में  इनके
 बारे  में  कुछ  कर्मेद्स  नही  कर  सकता  हूं  लेकिन  में  यह
 ज़रूर,

 कहता  है
 कि  श्पर  से  कोई  हरिजन  मंत्री  या  मुख्य

 मंत्री  विठा  देने  से  ही  काम  नहीं  चलेगा  ।  जिस  तरह
 से  बंघूझा  मजदूर  हीते  हैं,  सी  तरह  से  हमारे  बंधुभा
 एम०  एसल०  ु०  हो  सकते  है,  बंधुझा  मंत्री  भी  हो  सकते
 हैं।  भाज  हमने  बिहार  में  देखा  कि  जो  मंत्री
 बिहार  में  हरिजनों  को  हथियार  देकर  खड़ा  करना
 श्वाहते  थे  ये  मंत्री  नही  रह  ।  इसलिए  में  कहता  हूं
 कि  हरिजन  मंत्री  भी  रुछ  नहीं  कर  सकते  हैं  ।

 महल  जी  यहां  बैद  हैं।  प्राप  शभ्रनुभवी'  मंत्री
 हैं।  मतों

 कद
 कि  हरिजन  मंत्री  होता  है  उसका

 भी  कोई  प्रेस्टिम  नहीं  होता  है  7  घनिकलाल  णी  जब
 विहवर  विधान  सभा  में  स्पीकर  थे  तब  हम  लोगों  ने  देखा  था
 कि  शनमें  कूछ

 का
 ।
 हक ि  थ  ब्ट् \  द 6  ्र  भादिवासियों  पर

 ड  नि  कम  से  कम  पचासों  दरणवारंतें
 सी  भौर  पूछा  कि  आप  बताइमे  कि  विद्वार  गवर्म  मेंट  से
 झापकों  इसके  बारे  में  फाइनल  रिच  मिली  है  था  नहीं  ।

 चाहोगे  उनमें  से  एक  प्रतिशत  का  भी  जबाब  नहीं  दिया
 wer  सनकी  कोबसियत  है,  बहीं  उसको  #मता  है  ।

 MAY  16,  i979  ‘amd  Twenty-fourth
 sioner  for  SC/ST  (M)

 सभापति  जो  हमनें  हरिजन  और  भश्रोदिवोसियों
 की  अदुलम  के  बारे  में  वहां  पर  क्वेश्वन  किया  |  हमने
 उसमें  यह  पृछा  कि  हमारे  यहां  खदान  में,  कॉलिरीज  से
 पिछले  धाठ  सालों  में  50  हजार  लोगों  को  काम  से
 निकाला  गया  है  धौर  उनमें  सम्भवत'  45  हजार
 हरिजन  और  भझादिवासी  निकाले  गंगे  है  -  हमने
 यह  बेश्यत  किया  था  कि  ाप  बताइये  कि  उनसें  से
 कितने  हरिजन  और  भादिवा  सियो  का  छटसी  कियां  गया  ?
 सभापति  7

 ड्
 झापको  झाश्चर्य  होगा  कि  यह  क्वेश्नम

 977  #  था  लेकिन  उसका  आज  तक  जवाब
 नहीं  दिया  गया  ।  इसलिए  जबाब  नहीं  दिया  गया  कि
 एक  हा  जबाब  झाने  से  तमाम  चीजों  का  भण्डाफोड़
 होता  हैं।  क्‍या  इन  लोगो  से  उम्मीद  की  जा  सकती  है
 कि  ये  लोग  नौकरी  देंगे  ”  आपके  जमाने  में  माइनिंग
 इंडस्ट्री  से  हरिजन  भादिवासियों  को  निकालने  का  प्राड
 किया  गया  है  7  मैने  इस  बात  के  बारे  नें  भ्रश्योरेंस
 कमेटी  में  कहा  कि  भत्ती  जी  से  हमको  भ्रश्योर  किया  है
 कि  हम  जवाब  देंगे,  ह." ( द  श्राप  जवाब  निकालिये  ।

 6  जुलाई,  .978  को  प्रश्योरेंमस  कमेटी  में  कहा
 उसके  बाद  भी  मुशत्रो  जवाब  सही  मिला।  देखिये
 अश्योरेंस  कमेटी  ने  क्या  कहा-----

 “The  Committee  observe  that  the
 Ministry  had  taken  the  matter  which
 related  to  Hariyans  and  Adivasis  in
 in  a  very  casual  manner,  The  Com-
 mittee  were  apprised  by  the  Govern-
 ment  that  the  required  information
 had  been  ceilected  and  was  being
 scrutinised.  The  Committee  hope
 that  the  assurance  would  be  imple-
 mented  expeditiously.”

 झाज  तक  भी  जवाब  नहीं  मिला  है।  संथाल  परगना  में

 दा
 जिले  में  भापको  सुन  कर

 ह्  मोर
 श्राश्चयें  होगा

 पिछले  दो  महीने  में  चैकदों  महिलाशों  पर
 अत्याचारों  की  घटनायें  घटी  है,  उनके  साथ  बलात्कार
 हुए  हैं।  वहां  पर  गांव  के  गांव  उजाड़े  गये  हैं,  गोलियां
 चली  हैं,  लोग  मारे  गये  है  लेकिन  इनके  पास  कोई  इन-
 फर्मेशन  नही  है।  इतना  ही  नहीं  ।  भागलपुर  के

 ह  हक  ी  मूर  ए  ~
 ध

 पूर g  कक  %
 किस  पअ्राधार  पर  उन्होंने  दस  प्रकार  की  ी  देदी  है
 इमको  सुनकर  भी  भ्रापको  आश्चयें  होगा  ।  इस  सदन
 की  बारह  वरिंष्ट  महिलाझों  ने  लिखकर  प्रधान  मंत्री
 को  दिया  था  कि  इनक्वायरी  कराई  जाए  ।  ह.  जो
 रिपोर्ट  भागलपुर  के  कमिश्नर  की  है  उसको  भी  शाप
 देखें  ।  बिहार  सरकार  ने  एक  सकक्‍्यूँलर  निकाला  था
 जिसमें  लिखा  गया  भा  कि  जिन  जिन  महिलाझों  के  साथ

 नि  ं
 है,  रेप  हुभा  है  थे  प्राकर  दरस्तास्त  करें

 भौर  एक  एक  हजार  हृपया  दिया  जाएगा
 कम्पैसंशम  के  तौर  पर  ।  क्‍या  यह  स्कियों  का  भ्रपमान

 करता  नहीं  है।  में  सबवूलर भी  लाथा
 कन  िम साहब  ते  इस  ध्राधार  पर  कि  किसी  में  एप्लाई

 नहीं  किया  हैं,  इस  बास्ते कह  दिया  हैं.  कि  कोई  रेप
 का  केस  नहीं  हा  है।  इस  प्रकार  के  जवाब  सी  इस
 शीगों  की  हारा  ग्राज  भी  हम  लोगों  को  दिए  जाते  हैं
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 8०9
 Reports  of  Commis-

 मादिकासी  महिलायें  बैसे  ही  कम  पढ़ती  हैं  भौर
 एक

 ह  ही  होती
 है  जो  उच्च  शिक्षा  प्राप्त  करती  हैँ।

 एक  शड्की  ते  एम०  बी०  बी०  एस०
 पास  किया  ज्ौर  चास  करके  प्राल  इंडिया  इंस्टीट्यूट
 झाफ  मेडिकल  साइंसिस  में  रिसर्च  फैलोशिप  के  लिए

 की।  इसका  भापको  स्वागत  करना  बाहिये
 शेकिस  ध्ाप  देखेंगे  कि  क्या  होता  है।  जो  क्राइटीरिया
 फिक्स  किया  गया  था  उसमें  उसको  फेल  कर  विया
 गया,  इस  वास्ते  फेल  कर  दिया  गया  कि  उस  ब्राइ-
 टीरिया  से  एक  परसेट  माक्स  उसके  कम  हैं  मैनें
 श्री  रवि  राय  को  पत्र  लिखा  कि  एक  परसेंट  से  इसको
 फेल  किया  जा  रहा  है,  इसको  प्रापको  कसिडर  करना
 चाहिये  लेकिन  उन्होंने  भी  वही  जवाब  दिया
 जो  जवाब  श्रीमती  हंदिरा  गांधी  के  जमाने  में  मिला  करता
 था।  बह  लैटर  भी  हमारे  पास  मौजूद  है।

 चौं०  चरण  सिह  रूग्ल  सैक्टर  की  बहुत  बात
 करते  है  शौर  किसानो  के  नेता  है,  ऐसा  वह  कहते  है  ।
 झाविवासी  श्रौर  हरिजत  जो  रुरल  एरियाज्  में  रहते
 @  उनके  साथ  कैसा  व्यवहार  होता  है  हसकी  भी  एक
 घटना  में  आपको  बताना  चाहता  हु  ।  हमने  यहां  पर
 क्वेश्बन  किया  था  ।  हमने  पूछा  था  कि  कौन  सी
 पब्लिक  फाइनेसिंग  इस्टीट्यूशंज  कितना-किलना  पैसा
 रूरल  सैक्टर  में  दे  रहो  है  और  कितना  हरिजनों  भौर
 आाविवासियों  के  पास  गया  है  ?  इसके  जवाब  में  बता
 दिया  गया  कि  हमारे  पास  कोई  जानकारी  नहीं  है  t
 झापके  पास  नहीं  है  लेकिन  मेरे  पास  है।  एक  हरिजन
 नौकरी  छोड़  कर-शैयूल्ड  कास्ट  कस्टिट्युएंसी  में
 कंट्रोल  क्लाथ  की  दुकान  करना  खाहता  था।  सरकार  भी
 भाहती  है  कि  व्यापार  करने  के  लिए  झगर  कोई  हरिजन
 झागे  झाता

 कर
 उसको  प्राथमिकता  दी  जाए।  उसकी

 दरख्वास्त  डिस्ट्रिक्ट  इंडस्ट्रीज  श्राफिसर  से
 रिकोमेड  होकर  सेंटर  के  पास  भेजी  गई  ।  उसको
 रिजैक्ट  कर  दिया  गया  7  यह  इंदिरा  गान्धी  के  जामाने
 की  बात  है  हमने  चौ+  चरण  सिंह  को  लिखा  कि
 झाप  चाहते  है  कि  हरिजन  भादिवासी  प्रागे  शमाएं  इस
 काम  सें  झ्राप  न्याय  करें  ।  उन्होंने  उसर  दिया  :

 “The  State  Bank  of  India  has  in-
 formed  that  the  application  could
 not  be  entertained  because,  in  the
 firs,  place,  Shri  Rajak  did  not  sub-
 mit  the  required  information.  Second-
 ly,  the  State  Bank  has  pointed  out
 that  the  village  Mazurdubi,  where
 Shri  Rajak  wanted  te  set  up  his  busi-
 ness,  is  at  a  distance  of  30  km  from
 the  Boksro  Steel  City  Branch  and  30
 kim  from  the  Chandankiari  Branch  of
 the  Bank,  and  that  the  village  is  not
 connected  by  an  all-weather  road,
 being  inaccessible  for  4-5  months  in
 8  year  due  to  water-logging.  Shri
 Rajak  also  happeng  to  be  the  only
 applicant  from  the  village,  thus  ren-
 deting  the  satiction  and  follow  up  of
 the  advance  by  the  Bank  difficult.

 Re;  Twenty-third  VAISAKHA  26,  1001  (SAKA)  and  Twenty-fourth  gro
 sioner  fot  SC/ST  (M)

 The  Bank  has,  therefore,  regretted
 that  the  request  cannot  be  accepted.
 The  Additional  Director  of  Industries
 Patna,  was  informed  accordingly  in
 November,  1977."

 यहू  पत्र  एशीशनल  ढागरेक्टर  आफ  इंबस्ट्रीण  को  भेजा
 गया  था  जहां  से  रेफ्रेंल  झापा  था  ।  यह  जो  झापका  एटी-
 ट्यूड  है,  भ्राउटलुक  है,  यह  हरिजनों  शोर  आदिवासियों
 के  उत्थान  में  सहायक  नही  हो  सफता  है

 शैड्यूल्ड  कास्ट्स  के  साथ  शेड्यूल्ड  ट्राइब  के
 सवाल  को  नही  जोड़ा  जा  सकता  है।  दोतों  को  समस्यायें।
 प्रलग  झलग  हैं,  दोनों  के  सवाल  भलग  भ्रसय  हैं
 यह  श्राप  का  सेशनल  माइनारिटीज्  का  सवाल  है  शौर
 बहू  माइनर  नेश्नेलिटीज  का  सवाल  है।  भ्राप  चारों  शोर
 प्रादिवासियों  को  और  जनजातियों  को  प्रन्दर  बिहार  में
 एक  नया  जन-प्रांदोलन  श्वड़ा  हुभा  है,  बिहार  में
 खंड  झानदोलन  चल  रहा  है  जिस  को  मंज्ञी  महोदय
 है।  आज  ह्रादिवासीयों  के  लिये  एक  समस्या  है  ।  अमर
 उनके  लिये  झपने  भात्म  नियंत्रण  का  श्ध्विकार,  श्रपती

 संस्कृति,  भाधिक  नीति  को  ठीक  से  संरक्षण  नहीं  दे  सके  तो
 उनका  प्स्तित्व  खतरे  में  है  ।  इसलिये  भ्सम  में  जिस
 प्रकार  विभिन्‍न  जनजातियों  के  लिये  झपने  अपने  राज्यों
 में  व्यवस्था  की  गई  है  मे  कहता  हूं  कि  उसी  प्रकार
 हिन्दुस्तान  के  बीच  में  जो  विभिन्‍न  प्रकार  के  ध्रादिवासी
 है  (जन  की  तादाद  हर  रोज  घट  रही  है  उनके  लिगे
 भी  एक  आत्म  नियक्षण  का  आाधिकार  भौटोनामी
 झलग  राज्य  तथा  धपने  जीवन  में  विकास  करने  का
 झलग  दायरा  दिया  जायेगा  इस  पर  मंत्रो  महोदय  प्रकाश
 डालेंगे  t

 श्री  युवराज  (कटिहार)  :  सभापति  महोदय  ,
 प्रनुसूचित  जातियों  धौर  भनुसूनित  जनजातियों  के

 झायुक्त  की  रिपोर्टो  पर  जो  i  मार्च  i978  ौर
 9  मई  978  को  सभा  की  मेज  पर  रखी  गई  है,  उस
 पर  बहस  चल  रही  है  उसके  सम्बन्ध  में  निवेदन  हैं  कि
 जो  वाधिक  रिपोर्ट  निर्धारित  झचधि  से  एक  वर्ष  मे  पीछे
 जल  रही  है  तो  कम  से  कम  जब  यह  रिपोर्ट  शा  जाती
 है  तो  ठीक  समय  पर  इस  को  पेश  करने  की  प्रावश्यकता
 है  4  भौर  अब  तो  जो  रिपोर्ट  भ्रायी  है  उस  में  सुझाव

 दिये  गये  हैं  या  जिन  तुटियों  की  तरफ  ध्यान'  धाकुष्टे
 किया  गंगा  है  उसमें  से  करितनों  पर  काम  किया  गया  है
 कितने

 1.
 को  माना  गया,  रिपोर्ट  के  अनुसार  किन

 किन  तुटियों  को  दूर  करने  की  चेंध्टा  को  गई  इस  सम्बन्ध
 सें  भी  एक  मूह्यकिन  होता  चाहिये  कि  भादिवात्तियों
 भौर  हरिजनों  की  जो  बात  रिपोर्ट  में  ह ैउस  पर  कितती
 प्रगति  हुई,  कितने  सुझाव  माने  गये  शौर  उससे  कितना
 काम  अगि  बढ़ा,  बहू  भी  सदन  को

 मुर
 होना  चाहिये  t

 i
 जाति  और  जनजातियों  को  प्रदान  किये  मेमें

 संवैधानिक  संरक्षणों  ह]  संचालन  यह  सरकार
 करती  है।  यो  हम  उसे  तीन  चार

 दो  हज
 में  बांट  सकते

 हैं,  एक  ग्राथिक  विकास,  ¢  सरें  विकास
 ौर  तीसरे  सामाजिक  विकास  सभापति  जी  इनकी

 भावादी  है  भौर  भरवुसचित  जाति  जिसंकी  जैंगन
 शुत बर  द्  झावादि  है  शू  भारादी  में  ते  भौर



 gi  Re,  Twenty-third
 Reports  of  Conynis-

 [श्री  मुदराज]

 जनजाति  सी  करीब्र  करीब  7,8  प्रतिशत  है
 "किन  प्रक्षपि  सभी  खौगो  को  अराबर  राज़नीतिक
 सामाजिक  न्याय  है;  लेकिन  आधथिक  भर  सामाजिक
 व्यय  के  अभाव  में  राजनींतिक  स्वाय  बिल्कुल
 अवेहीन  हो  जाता  है।  भौर  यही  कारण है  कि  इतती  बडी
 आबादी  जिसका  22  प्रतिशत  भाषादी  में

 सा
 १  है  सबसे  गरीब  भिरक्षर  शीर  सबसे  कमओर

 हैं।  इसलिये  कि  न  केवल  ब्रार्थिक  इनको  सहुरलिय्तें

 श्  थ
 सामाजिक  न्याम

 है
 बह

 म ेि!
 ्  सही

 ।  अह्पृश्यता का  एक  कैस  हम  लोग  से  ले

 एक  भनटनेबिलिटी  कानून  बना  जौर  फिर  उस
 में  सशौक्षन  हुआ  लैंकिन  भाप  देखेंगे  कि इस  अधिनियम
 के  अस्तर्तत  जो  दरखास्त  धाती  हैं  प्रलटचेबिलिंटी  के
 संम्बंस्ध  मे  चहूं  करीब  22,000  हैं  भौर  उसमें  से  वर्षी
 तंक  पड़ी  रहीं  1  भर  झाप  को  जाते  कर

 हसर  होता
 होगी

 ह:  पांचवीं  योजना  से  5  करोड  रंपया  इसे
 के  प्रस्तमैत  तन्‍्त  कोसु  दृढ़  बनाने  के  लिये  दिया  गया  था
 जेकिन  यह  5  करोड़ Go  we  नही  हुभा  |  यानी  जो  दर-
 क्यॉस्टों  झायों  उसमें  कमजोर  बग  के  लोगों  की  मदद  करने
 के  लिये,  जी  उन  पर  एट्रॉसिटीज  हुईं  उस  सिल॑सिले  में
 न्याय  होना  चाहिये  था  भौर  जो  इस  प्रध्िनियंम
 के  खिलाफ  कांम  करते  हैं  या  उल्सधन  करते  हैं,  झत्वा-
 व्यार  करते  हैं  उनकी  संजा  भिसनी  चाहिये  थी।
 तो  यह  बरंसीं  पड़ी  दरख्वास्तें  शह  गई  भौर  जो  हरिजन
 यो  आ्रांदियांसी  न्यायालय  के  दरवाजे  तक  दौडते  रहे,  बहू
 कॉफी  इसंसे  हुए,  उनकी  जो  प्रोत्साहन
 मिलना  भाहिय े20३०२  स्माय  मिलेगा,  जिन  लोगों  ने
 ऋषधिनियंम  का  उंल्लेघषन  किया  है,  उन्हें  सजा  मिलेगी,
 लेकिन  जो  लेट-लंतीफ  कांरवां  हमारा  है,  उससे  लोगों
 को  कॉफी  हतोत्साहित  हीना  पंडा  |

 में  i97:  की  जनगणना  की  ध्रोर  झाप  क।  ध्यान
 झाकृष्ट  करना  चहता  हू  ।  इसमे  हरिजनों  की
 झाजादी  8.  25  करोड़  है  और  भादिवासियो की  4  i2
 करोड  है  t  पूर्वीम  क्षेत्र  से याती  पूर्वीय  राज्य  में  नागालैंड
 से  लेकर  मणिपुर,  मेचालय,  भ्रुणाभल,  दादरा  व  नागर
 हवेली,  मिजोरम  सध  शासित  क्षेत्रों  में  प्रादिवासियों
 की  जन  संख्या  है  घौर,  पौर  जन  जाति के
 लोगो  की  वहा  प्रधानता  है  सूदिंग  फिर  भी  देख
 लीजिये  इन  झेज़ो  में  उत्तर  भारत  मे  भौर  दक्षिण  भारत  में
 जो  पर-कैपिदा  इमकम  है  जहा  जन  जातियो  के  लोग
 था  हरिजनों  की  भ्राबादी  है,  चाहे  पूर्वीय  क्षेत्र  मे  हो  या

 महरे
 राज्यो  में  उनको  पर  कैपिटा  इनकम  दन  जातियो

 सब  से  कम  है

 30  बरसों  से  उसको  उठाने  का  श्रयोस  चल  रहा  है,

 िए
 काम
 स

 नहीं  हुआ  1
 7

 से  संबि-
 धान  में  मह  प्रावधान  एक  भायुक्त  की  नियुक्ति
 होगी  भौर  जो  संरक्षण  दिया  गया  है,  उसका  संचालन
 होगा,  मानी  आदिवासियों,  हरिजनों  को  संचित  मदद

 MAY  MB,  ४४79  and
 teen

 ८१०
 sioner  jor  SC/ST  (M)

 wa  तक  हम  ऐसा  दी  करेंने,  हम  यई  बजता  नहीं
 बना  सकते  हैं,  केबल  कुछ  जढ़कों  को

 या  कुछ  गरीबों  को  खनीन देने से उतकी देने  से  उसकी

 मौर पारिक वासता
 से  उनको  मृक्ति  नहीं  मिल

 मैं  कहना  भाहता  हूं  कि  चाहे  इंडस्ट्रिवल  कम्प्लेक्स
 से  हो  मा  कृषि  के  क्षेत्र  मे  हो,  हर  जगह  प्रधश्तिकमर  जो

 मजदूर हैं  वह  हरिणन  श्रादिवानियों  में  से  हैं,  लेकिन

 *
 क्षेत्र  मे  जहां  से  चाहे  हम  जाते  है  या  आप  1....&

 ,  बहा  सिनिमम  वेजेज  एक्ट  लागू  नहीं  हो  पाता  हैं
 जौर  उसके  लिए  जो  कॉमूम  मे  प्रावधास  है  उसका
 भी  कार्यान्वयन  नहीं  हो  पाता  है।  इसका  कारण
 यह  है  कि  जो  सशीनरों  है,  वह  परिक्तेस  करना  महीं
 चाहती  है  ।  वह  मशीनरी  यहं  नहीं  चाहती  है  कि
 जो  एक्ट  हम  और  श्राप  बनाते  है,  उसका  हम्पलीमैन-
 देशन  हो  सके  ।  इसलिए  जरूरत  इस  बात  की  है  कि
 एक  ऐसी  मशीनरी  सेट-क्रप  की  जाय  जो  हमारे  अनाये

 हए  कानूनों  पर  ठोक  से  प्रमल  कर  सके  भौर  ये  हरिजन
 शाविवासी  उनका  लाच  उठा  सके  ।

 देश  के  संविधान  में  इन  सप्रदायों  के  सरहक्षण  के
 अनेकों  प्रावधान  हैं  लेकिन  वह  संरक्षण  हो  सहीं  पाता  |
 मेंरा  कहना  यह  हैं  कि  सरक्षण  से  सबंधित  सभी  मामलों
 की  जांच  होनी  चाहिये  ।

 ससंद  में  जो  रिपोर्ट  राष्ट्रपति  के  ज़रिये  से  भाती  हैं,
 जिस  पर  हम  बहस  करते  हैं,  श्राप  देख  लिजिए  कि  रिपोर्ट
 में  तमाम  जिन

 बातो  का
 हवाला  है,  वह

 ह
 करीब

 यों  ही  पडी  रह  जाती  है  1  थांडा  बहुत  उसमे  सुधार
 होता  हैं,  लेकिन,  मैं  भ्रापके  सामने  पेश

 करक ह!

 कि  जैसे
 विश्वविश्वांलय  भ्रनुवान  आयोग  है,  ब्रोट्स
 कमीशन,  उससे  सिद्धात  के  रूप  सें  बह  मान  लिया  गया
 है  कि  लैक्चरर  के  लिए  हरिजन  भौर  आदिवासियों
 को  प्रारक्षण  मिलेगा,  लेकिल  एक्ट  में  परिम्तेस  सही
 किया  गया  है।  तो  जब  तक  यूनिवर्सिटी  प्रान्टस  कमीशन
 अपने  एक्ट  में  परिवर्तन  मही  करेंगा,  लब  तक  यह
 इस्ट्रक्शन्स  कालेजेस  को  नहीं  दिये  जाते  तम  तक
 हरिजन  झौर  श्रादिवासितों  को  लेक्सरसे  की  जगह  पर

 मेगन
 नही  सिल  सकेगा  ।  यह  ाप  लही

 *  '

 बैंको ंमें  प्रमोशन की  बात  Fo  wt
 तो  देते  हैं,  लेकिन  बैंको  मे  जो  भ्ावियासी  मा  हरिजन
 हैं,  उनके  प्रमोशन  का  कोई  प्रावधान  नहीं  किया  गया

 ~

 t
 ;  |

 ५  किर
 प

 हर्जिनः
 7
 ्
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 जन  लोगों  को  4  इंतिक्त  ब्याज  क्र  ऋष  या
 बता  है,  भौर  वह  भी  उस  स्थिति में, मैं, जबकि  फिसी  नौकरी
 के  लिए  25,000  रुपये  का  जमानती  बांड  देना  हो  ।
 झगर  किसी  हरिजन  -भादिवासी  की  कही

 नियुक्ति
 हो,

 तो  बह  25,000  रपये  का  जल्तानत्ी  बाड़  कैसे  दे  सकेगा
 अगर  किसी  का  सिलेक्शन  हो  गया,  तो  उसे  किसी  की
 खुशामद  करनी  पड़ेगी  ।  इस  लिए  जहा  जहां  उन  की
 नियुक्तियों  के  सम्बन्ध  में  ऐसे  प्रावधान  हैं,  उन्हें  दूर  करमे
 की  श्रावश्यकता  है।

 झाज  समाजिक  और  आधिक  दृष्टि  से  तम्राम
 नीतियों  में

 द  स
 करने  की  प्रावश्कयता  है  ।

 आज  हम  सब  “झादिबासिसो  को  स्थिति  के  आरे  में
 रोते  गह्ते है,  मगर  मे  जहा  से  झ्लाता  ह  ,  उसके  दक्षिणी
 क्षेत्र  के  करे  में  भ्राज  माननीम  सदस्य,  फादर  एन्बनी

 मूसा
 नें  नियम  377  के  प्रन्तर्मत  सरकार  का  ध्यान  झाझष्ट

 t  उन्होंने  बताया  कि  राजमहल  और  साहिबसज़  मे
 हर  साल  हजारो  पहाशियों  की  मौत  होबी  है  ।  पहाड़ो
 पर  सेती  की  काई  व्यवस्था  नही  है  पभ्ौर  मैदानो  में  उनकी
 कोई  हमीन  नहीं  है,  जहा  वह  बेती  कर  सके  ।  उनके
 बच्चों  की  शिक्षा  क ेलिए  कोई  मुविक्ता  मही  है  ।  जिनके
 पेट  में  रीटी  नहा  है,  वे  भ  पते  बाल-अब्यो  को  किस  तरह
 से  पढ़ा  सकेगे  ?  दस  बरसों  से  साहिबद्रगज,  सनन्‍्थाल
 परगना  और  छोटी  नागपुर  में  भ्रादिवासी  बहुत  बड़ी
 सच्या  में  मरते  रहे  है,  लेकिन  श्राज  तक  न  तो
 राज्य  सरकार  ते  और  न  कोन्द्रीय  सरकार  ने  जांच
 करने  की  कोशिश  की  है  कि  हज्भारों  पहाड़ियों  के  मरते
 का  क्या  सबब  है  भ्राज  तक  सरकार  ने  इसका  सरनभे
 नही  कराया  है।  कस  से  कम  इस  आत  की  व्यवस्था

 करनी  ऋाहिए  कि  उन  लोगो  की  प्रनाहार  मृत्यु  न  हो
 झौर  वह  जानवरों  की  तत्हू  जिन्दगी  न  बिताये  ।  झगर
 लाखों  करोड़ो  रपये  लगा  कर  भी  हस  हजारो  लोगो  को
 बचाने  के  लिए  कोई  व्यवस्था  की  जा  सकती  है,  तो  बह
 करती  बाहिए  |  सरकार  को  इन  भिरे  हुए,  दबे  हुए  जोगो
 को  23पर  उठाने  का  यह  साहसिक  कदम  उठाना  ऋाहिए  ।

 मेरे  मित्र,  श्री  एण्की  ०  राय,  कुछ  ढोल  कर  चले  गये  है  t
 में  कमा  चाहाता  हु  कि  श्ंगर  हम  जनतंब  को  बायम
 रखना  चाहते  है,  ता  हिसा.  नहीं  चल  सकती  समाजिक
 और  प्राथिक  परिवर्तत  हो,  लेकित  उस  के  लिए  हिंसा
 को  कभी  बर्दाश्त  नहीं  किया  जा  सकता  ।  जिस  देश  में
 लोकतंक्ष  है,  वहां  वसाजिक  झौर  प्राथिक'  स्थितियों  मे
 परिवर्तन  कसि  के  ड्रा  नहीं  होता  है,  बल्कि  उसके
 लिए  तमाम  कखले  धर  1. |  हुए  लोगों  को  संगरित  कर
 बो शौर  उनको  खग कर,  भौर  शाजनीति  पर  दबाव
 डाल  कर  पुरानी  लीक  को  बदलने  की  जरूरत  पड़ेगी।
 जब  सभ  हम  ऐसा  नही  करेगे  ,  तब  तक

 ड्
 परण्प-

 राषो  के  भनुस्तार  रिपोर्ट  पर  बहस  होती  रहेगा,  श्री  मण्डल
 और  श्री  साथ  जवाब  देते  रहेगे।  शस  परम्परा  भी  यह
 सरकोर  भी  यथाचत  चला  रही  है।  प्राज  कुछ  करने
 की  जरूरत  है।  11.6  बज़?  का  ज्यादा  से  ज्यादा  हिस्सा
 दे  कर  प्रत्येक  क्षेत्र  में,  शिक्षा  के  क्षेत्र  में,  भ्राविक  शझौर
 भ्रौधोगिक  बशर  में--.हो  रजन-भादिवासियों  को  ज्यादा  से
 ज्यादा  सुंविधा्ें  देने  की  जरूरत  है  ।

 में  लिवेदन
 हैँ

 कि  सरकार  समाज
 को  नहीं  पैदल  सकती  है.  बाई  ी  सरकार  समांजिक
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 स्थितियों  में  ग्राभुल  परिवर्सत  नही  कर  सकती  है  !
 लेकिन  सरकार  ब्पने  संगर  शौर  पश्रपनी  नीतियों  को
 सुदृढ़  करे,  श्षीर  सरकार  तथा  दबी  हुईं  जनता  दौनों  मिल
 कर  उन  स्थितियों  को  अदलने  की  कोशिश  करें  ।  जगता
 सरकार  कील  इतना  कर  सकती  थीं  कि  चह  प्रिकतेते
 की  गाड़ी  की  तेजी  से  भागे  बढ़ा  सकती  थी  a

 इम  शब्दों  के  साथ  मैं  चाहूगा  कि  जो  रिपोर्ट  भाई
 है  उसमे  जो  कारगर  सुझाव  दिए  गए  हैं  भौर
 झुटियो  की  ओर  सरकार  का  ध्यान  भ्राकृष्ट  किया  गया
 है  उनको  कार्यान्वित  किय।  जात  ।

 शी  फिश्मी  श्साव  (बासगांत)
 *  माननीय  स्भा-

 वति  जी,  मै  झाप  का  बढ़ा  ध्राभारी  हुं  कि  काफी  प्रयास

 के  बाद  मुझे  भी  इस  सम  में  बोलने  को  प्रबसर  सिला  1  मैं
 कहता  चंहाता  हू  कि  जो

 ॥
 ही  रहा  है  बह  कम

 है  ।  शेहयूरड  कास्ट  ऐंड शेड्यूलड  ह... क  की  रिपोर्ट

 पर  जो  बहस  हुई  है  उस  पर  कुछ  कहने  से  पहले  मैं  ह  तना
 कह  देना  बहाता  हू  कि  किसी  काम  को  करते  के  पिछे  कुछ
 मा  होती  है  धौर  उसका  मुल्याकन  होता  है।  एक  छोदी

 सी  कहानी  है।  एक  घो  युवाल की  रस्सी  कंटता  जा  रहो
 था  और  उसके  पीछे  भैंस  का  पड़ता  था।  झंधे  ।  श्स्सी
 बटती  जाता  था  और  पीछे  प्रढवा  उसको  चबाते  जाता
 था

 श्
 दिस  रस्सी  बटने  के  बाद  चे  से  यहू॑  जानने

 की  कोशिश  की  कि  मैने  कितती  रस्सी  बटी  तो  पता  खा
 सारी  रस्सी  पऱया  ar  गया,  एक  जित्ता  भी  रस्सी  नहीं
 बची।  मेरे  कहने  का  मतलब  यह  है  कि  इस  सदन  का

 इतना
 मुल्यवान

 समय  हमने  इस  रिपोर्ट  प्र  बहस  में
 सगाया  है  इसलिए  सरकार  के  लिए  झानर्यक  है  कि  एल
 रिपोर्ट  में  जो  भनुशसाये  भ्रोर  संस्तुततियां  दी  गई  हैं  उनको
 वह  कार्याम्थित करे  वरणा  हसका  होई  लाभ  नही  होगा।
 कांग्रेस  के  शासन  काल  में  तो  केबल  लीपा  पोती  हो

 के
 लेकित  जनता  पार्टी  की  सरकार  से  काफी  उम्मीद

 +  में  कहना  चाहता  हूं  कि  जो  हमारी  सामाजिक
 व्यवस्था  रही  उसी  के  भ्राहार  पर  धौरे-सीरे  हरिजन
 झादिवासिनो  की  दर्देशा  होती  गई  उसी  के  काधीार
 थर  परम्पराये  निनित  होती  गईं  ौर  ससभे  साथ  ह. | |

 करत,  भेदभाव  झादि  अनेक  किस्म  की  बाते  होने  लगी  ।

 यह  खुशी  की  बाल  है  कि  हमारे  देश  में  चुनी  हुई
 सरकार  है  जिमम  हूर  वर्ग  के  लग  होते  है।  सन्नी
 लोगो  का  बोट  होता  है  लेकित  इस  सरकार  ने,  बल्कि
 मैं  कड  पिछली  सरकार  से  कभी  हस  बात  पर  कोई  ध्यात
 नहीं  दिया  कि  इस  देश  में  गरीब  तबका  कौन  है  भौर
 उसकी  कया  जरूरते  हैं।  यहा  पर  बहस  में  मुख्य  रूप
 से  आर्थिक  ,  सामाजिक,  रॉजनीतिक  बौर  शैक्षिक
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 ससर  प्रदेश  में,  हमारे  उप्रसेत  जी  प्रच्छी  तरह  से  मानते
 है, एक  डाल

 श्री
 री  डाल  भौर  एक  पेड़  से  दूसरे  बेड़  वर

 भाग  रहे  हैं  अगवान  के  बनावंटी भक्त  जो  कि
 मंदिरों  मे  बैठे  हैं  गे  मालपुवा  चाहते  है  ।

 की  'इग्रसेन  (टेवरिया)  :  इस  देश  में  सबसे  ज्यादा
 जायदाद  महन्तों  के  पास  है  ।

 श्री  फिरंगी  प्रसाद  .  झाज  समाज  मे  जो  चालाक
 है  वही  तब  कुछ  कर  रहा  है।  भाज  घालाकी  का  प्रमाण-
 द... ल  कुछ  विशेष  प्रगतिशील  लोगो  के  पास  है  थह
 भ्रस्याचार,  छुभाछूत,  जुर्म  जो  कुछ  भी  हो  रहे  है  बह
 उनकी  तरफ  से  ही  हो  रहे  है।  शाप  जानते  है  भ्राज  एक
 हरिजन  का  लड़का  किसी  सवर्ण  के  धर  में  मही  घुस  सकता
 है  लेकिन  उसका  पाला  हुआ  कत्ता,  जोकि  पाखाता
 खाता  है,  वह  किसी  भी  सबर्ण  के  घर  में  चला  जाता
 है  और  जिन  बतेनो  में  दे  भ्रोजन  करते  है  उनको  चाटकर
 ला  भ्राता  है।  उस  कूसे को  कोई  नहीं  मारता है  ।
 ममाज  की  इस  स्थिति  को  हम  विशेष  रूप  से  देख  रहे
 हैं  -  इसलिए  में  समझना  हूं  मौलिक  रूप  में  समाज
 में  जो  बुराईयां  विखाई  देती  हैं  उन  पर  शासन  की  झोर  से
 प्रहार  होना  चाहिए  i  केवल  शासन  ही  नही,  प्रन्य
 अनेक  जो  सामाजिक  संगठन  है  उनका  भी  दायित्व  हो
 जाता  है  कि  वे  मिलकर  इस  देश  को  सबल  झौर  मजबन
 बनायें  -  ताकि  प्रपते  लोगों  के  नीच  में  जो,  भेदभाव,
 छूपाइन  की  भावना  प्रकट  रूप  में  शा  गई  है,
 उस  को  छोड़  कर  देश  को  सबल  बनाने  मे
 लगें---तभी  इस  देश  का  कल्याण  हो  सकता  है

 भाप  जानते  हैं  इस  देश  में  काफ़ी  हरिजन
 झाज  धर्म  परिंबर्तन  करते  चले  जा  रहे  है  ।
 इस  सदय  में  यह  बात  भाई  है  कि  इस  धर्म  परिमर्तन
 के  मामले  में  हमें  क्या  करना  चाहिये  ny  श्री  बझो0
 पी0  त्यागी  जी  एक  बिल  लाये  हैं।  लेकित  मैं

 कि  यह  धर्म  परिवर्तन  तब  तक
 तक  सासन  के  स्‍तर  पर  उन  को

 जायेगी  ।  भ्राज  जो  हरिजन
 शासन  स्तर  पर  कुछ

 हु
 मिलती  हैं,  लेकिन  प्रन्य  राज्यो

 सुविधा  नहीं  मिलती  है  ।  में  आप
 कि  झाज  यह  भ्रब्ल  धारणा
 झ्रादविसियों  ने  यहू  समझ
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 सोगों  की  तरक  ले--डन  को  सहव  तहीं  करेंसें---

 7
 जो  हो  रहा  है  यह  उसी  शोर  संकेत  करता

 {

 एक  बहुत  बड़ी  विडस्थता  की  बात  में  कहना
 चाहता

 ज्यों
 देश  में  एक  धोबी  जांति  है,  तो

 उत्तर  ,  बिहार,  दिल्‍ली,  झसम  शौर  लिपुरा
 में  शेड्यूल्ड  कास्ट  मानी  गई  है।  लेकिन  तामिल
 नाढ़ू,  पंजाब,  केरल,  कर्णाठक,  महाराष्ट्र  मध्य
 प्रदेश,  शास्  झादि  में  इस  गें  को  शेड्यूल्ड
 कास्ट  में  नहीं  माला  गया  है,  हालांकि  वहां  भी
 इस  जाति  के  साथ  छुप्नाछुत  की  भावना  है।  वहाँ
 के  लोगों  ने  मानतीय  मंत्री  जी  से  मिलकर  इस  के
 बारे  में  झावेदन  प्लन  दिया  है,  उन  प्रदेशों  की
 सरकारों  के  सामने  प्रदर्शन  भी  किया  है  कि  हमे
 शेड्यूल्ड  कास्ट  में  शामिल  किया  जाये।  धार्मिक
 प्रत्थों  में  उनके  प्रति  जो  'छूभाछूत  की  भावना
 रही  है,  उस  के  उदाहरण  देकर  सरकार  से  मांग
 की  है।  मुझे  मालूम  नहीं  है  कि  उन  सरकारों  की
 तरफ  से  माननीय  मत्री  जी  के  पास  कोई  ऐसी  मांग
 आई  है  या  नहीं  कि  उन  को  भी  में  शामिल
 किया  जाये।  मेरा  सरकार  से  है  कि  उन
 की  माग  को  मात  लिया  जाये।

 भूमि  सुधार  कौ  बात  कही  जाती  है--इस  में
 भी  एक  बड़ी  विडम्वना  की  बाल  था  गई  है।
 ध्ाज  हम  देख  रहे  हैं-  मे  मुख्य  रूप  से  उत्तर  फ्रदेश
 के  बारे  में  कह  सकता  ह--वहां  बड़े  बड़े  फार्म  वाले  है,
 जिनके  पास  बहुत  ज्यादा  जमीन  है।  सीलिग  कानून
 के  झाने  के  बाद  उन्होंने  शस  और  बविल्लियों  के
 नाम  जमीनो  को  कर  दिया  है।  जिनके  पास
 जहाँ  जहां  छावतियां  हैं,  अपने  नौकर  चाकरों,
 कमज़ोर  वर्ग  के  लोगों  के  नाम  पनी  जमीनों  को
 कर  दिया  है--हुस  तरह  से  सीलिग  से  बचने  के
 उपाय  किये  गये  हैं,  धौर  सारी  पैदावार  बड़े
 भूस्वामी  स्वयं  ही  ले  रहे  हैं।

 श्री  उदसेम :  सुरेन्दर  सिंह  मजीठिया  के  बारे
 में  कहिये।

 श्री  फिरंगी  प्रमाद :  हमारे  भाई  उम्रसेन  जी
 मे  सुरेन्द्र  सिंह  मजीठिया  के  बारे  में  कहा।  इस
 प्रादगी  का  गोरखपुर  जिले  में  अहुत  बड़ा  फार्म
 है।  जिस  समय  देश  की  स्वतन्त्रता  की  लड़ाई
 लड़ी  जा  रही  थी,  उस  समय  का  यह  सब  से  बड़ा
 गद्दार  भा  और  उस  को  पाररितोषिक  के  रूप  में
 बहुत  सारी  जमीन  भिल्ली  थी।  वह  सीलिय  के
 नास  पर  काफ़ी  जमीन  को  छुपाये  हुए  है।  हारे

 344

 ए
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 काफ़ी  जमीत  गी  4  दली  रिपोर्ट  में

 7
 प्रदेश  में  कसर  भूमि

 पुश
 की  बांत  भी  कही

 व  समाज  के  कपड़े  धोते  है।  झगर  यह  जमीन
 दे  दी  जाएगी,  यह  सारी  ऊसर  की

 भूि
 बांद  दी

 जाएगी,  तो  उनका  जो  पेशा  है  जिस  से  में  भ्रपती
 रोजी  रोटी  कमाते  है,  उससे  उत्के  सामने  a

 दा दिककत  आएगी  1  इसलिये  मेरा  कहना  यह  है
 श्रगर  भाप  को  यहूं  ऊसर  जमीन  बांटनी  ही  है,
 तो  उन  लोगी  के  नाम  इस  को  कर  दे  +  थे
 चाहें  तो  उससे  रेह  ले  या  फिर  उस  मे  खेती  करें।

 एक  बात  में  यह  भी  कहना  चाहता  ¢  fir
 आदिवासियों  शौर  हरिजनों  के  लिए  जब  तक  एक
 भ्लग  मंज्ञालय  की  व्यवस्था  नहीं  होगी  तब  तक
 कोई  काम  नहीं  चल  शुक्ता  है।  इस  के  झ्लावा
 में  यह  भी  कहना  चाहता  हु  कि  जो  झनेक  तौक-
 रियां  है  श्रौर  उन  में  इन  के  लिए  स्थान  पक्रारक्षित
 है,  तो  संवात  में  श्राने  के  बाद  जब  उनका  प्रोमो"
 शन  हाने  बाला  होता  है,  तो  उसको  'प्रयोग्य'  कह
 कर  बह  प्रोमोशन  नहीं  दिया  जाता  है  भौर  उन
 को  निकाल  दिया  जाता  है।  यह  एक  विडम्बना
 है  कि  इन  को  नौकरी  में  आने  के  बाद  प्रोमोशन
 नहीं  मिलता।  न्यायिक  दृष्टि  से  इस  को  भी  प्रो-
 मोशन  के  मामले  में  स्याय  मिलना  चाहिए।  भाज
 तो  जा  ऊचे  पद  है,  वे  बढ़े  बड़े  पद  उन्हीं  लोगों
 को  दे  दिये  जाते  है  जो  इस  देश  में  अपनी  बुद्धि  के
 बल  पर  राज्य  करते  हैं  लेकिन  में  यह  कहना
 चाहता  हूं  कि  जब  तक  विशेष  अवसर  देकर
 गरीब  भज़दूर,  हरिजन  श्रौर  झादिवासियों  को
 ग्राप  की  तरफ  से  वसर  नहीं  दिया  जाएगा,
 तब  तक  इस  देश  का  भला  होने  जाला  नहीं  है।
 शधाज  ये  लोग  इसके  लिये  एक  लड़ाई  लड़ने  वाले

 लि
 मिश्चित  रूप  से  एक  निर्णायक  लड़ाई

 होंगी  t

 er  meal  के  साथ  मे  प्रपता  भाषण  समाप्त
 करता  हूं  और  प्राप  को  धत्यवाद  देता  हु  कि  भाप  ने
 हमको  ओलने  का  मौका  दिया।

 सन्नापति  महोदय  :  श्री  राम  चरण।

 श्री  सप्रसेत :  हमको  भी  पांच  मिनट  बओलने
 के  लिए  दे  दें।  हमारे  बोलने  से  इन  लोगों  को
 समर्थन  भिलेगा।

 चौधरी  बलबीर  सिह  (होशिमारपुर):  सभा-
 पति  महोदय,  मेरा  भी  नाम  है,  मुझे  भी  श्राप
 थोडा  समय  दें।

 सभापति  सहोदय:  भी  राम  चरग।

 .  की  शाम  चरण  (जालौन)  :  सभाषति  महोदम,
 'शदयूरड  कास्ट्स  और  जेद्मूहर  ट्रोइभ्स  कमिश्तर

 sioner  for  SC/ST  (M)
 की  रिपोर्ट  पर  होने  वालो  चर्चा  में  श्राप  ने  जो
 मुझे  बोलते  का  मौका  विया  है,  इस  के  लिए  में
 झापका  प्राभारी  हूं।

 हम  लोगो  की  मुख्य  मांग  यह  है  कि  सन्‌
 i960  में  जो  राजनीतिक  श्रारक्षण  समाप्त  होने

 जां  रहा  है,  इस  के  बारें
 में,  सस

 फास्ट्स  और
 शेड्यूलड  ट्राइब्स  के  लोगों  म  चर्चा  है  और

 लोगों  की  माँग  यह  है  कि  कम  से  कम  30
 के  लिये  थू  प्रारक्षण  भौर  बढ़ाया  जाए।  मैं

 का  ध्याव  इस  ओर  भाकषित  कर  रहा
 झपने  उत्तर  मैं  इस  को  जरूर  क्लियर

 की  जो कका
 पैदा  हो  रही  है,  बह  शंका

 द्र  हो  सके।  सुधार  कानून  जो  देश  में
 लागूं  किए  गये  है,  उनसे  गरीब  हरिजनों  का  भला
 नहीं  हो  रहा  है।  उत्तर  प्रदेश  में  जो  भूमि  निकाली
 गयी  है  उस  श्रधिकांश  भूमि  में  सरकारी  कृषि
 फार्म  बना  दिये  गये  है।  पहले  जिस  भूमि  की
 झामदनी  जमीदार  लोग  खाते  थे  झब उस  भूमि
 की  प्रामदती  भ्रधिकारी  लोग  खा  रहे  है।
 भूमि  पर  कृषक  फार्म  बनाये  गये  है  प्रगर  वह

 भूमि
 गरीब  हरिजनों  मे  श्रावटित  कर  दी  जाए

 तो  काफी  परिवारों  को  भला  हो  सकता  है।

 मंड  ल
 च्े

 माननीय  गृह  राज्य  मत्री  मड़ल  जी  हमारे
 बीच  में  बैठे  हुए  है।  में  उनसे  माग  करता  हु  कि
 उत्तर  प्रदेश  शासन  को  यह  निर्देश  दें  कि  ऐसी
 भूमि  जो  निकाली  गयी  है  शौर  जिस  पर  कपि
 फार्म  बनाये  गये  है,  वह  भूमि  शीघ्र  ही  गरीब
 हरिजनों  में  भ्रावटित  कर  दी  जाए।

 सभापति  महोदय,  हरिजन  बस्तियां  में  42
 के  पानी  के  लिये  जो  कुए  बनाये  जाते  हैं,  वे  कुएं
 या  तो  बनाये  ही  नहीं  जाते  और  प्रगर  कही  बनाये
 भी  जाते  है  तो  वें  इतनी  कम  गहराई  पर  बनाये
 जाते  है  कि  बरसात  में  तो  उनमे  पानी  मिल  जाता
 है  लेकिन  बरसात  के  बाद  उन  कुझों  में  पानी  नहीं
 रहता।  भ्राजकल  गर्मी  का  सौोजन  है।  मैंने  अपने
 क्षेत्र  का  दौश  कर  के  देखा  है।  वहां  जो  सरकारी
 कुए  बनाये  गये  हैं  उन  बुध  पानी  नहीं  है।
 जो  भी  पैसा  शासन  की  भोर  से  उन  कुभों  को
 बनाने  के  लिये  खर्च  किया  जाता  है  वह  पैसा
 गवर्नमेट  मशीनरी  के  लोग  था  जाते  है  भौर  दिया-
 थे  के  लिये  ही  कुए  बनाये  जाते  है।  इसकी  तरफ
 सरकार  को  ध्यान  देना  चांहिए।

 केन्द्रीय  सरकार  की  जो  पेयजल  योजना  है
 और  जिन  माबि  में  यह  मोजना

 जग
 की  जा  रही  है,

 उन  गांवों  में  हरिजन  वस्तियां  में  पाइप  लाइन
 या  तो  डाली  ही  नहीं  जाती,  गर  धोले  से  डाल
 भी  दी  जाती  है  तो  वहां  वानी  पीने  के  लिए
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 हरिजस  बह्तियों  में  जहाँ  पर  पेयजल  योजना  लागू
 है  बहां  पर  पाती  पीने  के  लिये  निशुल्क  स्टेण्ड  पोस्ट
 लगाये  जाएं।

 उततरपदेश  में  हरिज़त  छात्नाभातो  के  लिये
 झनुदान  दिया  जाता  है।  क््छा  प्राइवेट  लोन  तरह
 तरह  के  तासों  से  सस्‍्थाएं  चला  कर  वह  प्रनुवान
 हड़प  कर  जाये  हैं।  शासन  को  कागज  से  मालूम
 होता  है  कि  बहुत  से  छाल्नाबास  देश  में  कल  रहे

 छाब्नाबास  नामम्रात्र  के  लिए
 ।  उन्हें  प्राइबेट  लोग  लाते  हैं  और  धंधे  के

 तौर  पर  चलाते  हे  7  जो  हरिजन  'विधाग  के  ्ष्ति-
 कारी  या  कर्मलारी  है  थे  स्वर्य  रुपया  लेकर  के

 Sia
 ft  Gj  gq  i

 a

 छात्रों  का  ज्यादा  भला  होगा।

 5.00  hrs,

 इसी  तरह  से  पुस्तकालयों  के  सम्बत्ध  भें  में
 कहना  जाहता  हूं  जहां  पर  ये  पुस्तकालय  छले

 ६... ल  आफको  केबल  बोर्ड  लगे  हुए  भिल  जाएंगे
 कि  यहां  हरिजन  पुस्तकालय  है  लेकिन  वहां  भ्रापको
 कोई  किताब  देखने  को  नहीं  मिलेगी।  गांवों  के
 नाम  पर  संस्थाये  चलाई  जाती  है  लेकिन  वे
 संस्थामें  कुछ  करती  नहीं  हैं।  पुस्तकालय  वहा  पर
 होते  हैं  जहां  पर  स्कूल  नहीं  है।  जहां  पर  जरूरत
 होती  है  वहां

 ि
 खोलने  की  कोई  ब्यक्स्था

 नहीं  भी  गयी  है।  मैं  बाहता  हूं  कि  जो  भी  हरि-
 जन  पुस्तकालय  खोले  जाएं  वे  सरकारी  ही  खोले
 जाएं।  आइवेट  लोगों  को  श्राप  हस  काम  के  लिए  झनु-
 दान  देते  जायेगे  तो  उनको  तो  लाभ  होता  जायेगा

 जॉन वल
 गरीब  छात्रों  को  कोई  लाभ  होने  वाला

 {

 अपराधों  मे  बन्द्र  कर  वेते  है।
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 के  झत्याचार  हरिजनों  पर  करनातलें  है।  श्राप
 उसर  प्रदेश  शासने  को  आाविश  दें  कि  श्स  प्रकार
 का  उत्पीड़न  हरिजनों  पर  जो  होता  है  इसको  बन्द
 किया  जाएं। i

 एक  अंतिम  बात  कह  कर  में  झनाप्त  करता
 ्  वोट  बलब  पर  लोग  धरता  दिए  बैढे  है।
 उसकी  मुख्य  सांग  ग्रह  है  कि  छंसद  के  केस्द्रीय
 ह. ह  में  eto  प्रम्येदककर  का  चित्र  (फोटो)  लगाया
 जाएं  जैसे  भ्रौर  राष्ट्रीय  नेताभो  की  लगी  हुई
 है।  मेरी  माननीय  गृह  राज्य  मंत्री  जी  से
 प्रार्थना  है  कि  बहू  इस  समस्या  का  भी  हल  निकाले
 दौर  उनकी  मांगों  को  मान  लें।

 MR.  CHAIRMAN:  Prof.  Mavalankar
 will  be  the  last  speaker.  I  am  going  to
 call  the  Minister  at  5-l5  hours,  Prof
 Mavalankar,

 PROF.  P.  G  MAVALANKA®
 (Gandhinagar):  Mr.  Chairman,  Sir..
 (Interruptions)

 watt  बलबीर  सिह:  मैंने  भी  नाम  दिया
 हुआ  है।  पिछले  हफ्ते  भी  मुझे  समय  नहीं  मिला।

 सभापति  महोत्रय  :  आपके  ब्हिप  द्वारा  दी  गई
 लिस्ट  में  आपका  बाम  नहीं  है।

 चौधरी  बलबोर  सिह:  यह  नाम  द.  दें  तो
 हमारा  कस्र  नहीं  है।  हम  भाषकी  नाम  देते  है
 तो  झापका  फर्ज  है  कि  आप  देखें  कि  हमें  भी
 मौका  मिले।  सभापति  का  यह  फर्ज  होता  है  कि
 के  देखें  कि  शिन  लोगों  को  वक्‍त  मही  सिल  संता
 है  उनको  भी  भिल  जाए।  नास  अझ्रापको  दिया  है
 तो  झ्ापको  देखना  साहिये।  कौन  उनके  झागे  पीछे

 चूमता  फिरे  दौर  उनकी  छुशामद  करता  फिरे ।

 श्री  बेगाराम  चौहाम :  रवीन्द  वर्मा  जी  भपने
 लोगों  का  ही  नाम  देते  हैं।  यह  हमें  अरदाश्त
 नही  है।

 कौहरी  बलशोर  हु:  झध्यक्ष  का  फर्ण  है

 ल्
 कि  जिन  लोगों  को  भौका  नहीं  मिला  उनका

 |

 MR.  CHAIRMAN:  Mr,  Balbir  Singh
 I  can't  help  it.  You  are  quite  an  ¢%

 perienced  perton,  You  know’  that  after
 all,  we  proceed  according  to  the  list
 Should  I  tell  you  juct  now  the  princ
 ples?  Order  please.
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 PROF.  P.  G.  MAVALANKAR  (Gan-
 dhinagar):  Mr.  Chairman,  Sir,  I  con-
 sider  it  a  privilege  to  participate  in  this
 important  debate,  but,  more  than  a
 privilege,  I  consider  this  an  obligation
 and  it  is  a  sense  of  duty  which  com-
 pels  me  to  participate  now  and  speak
 on  the  two  reports.  In  the  past  when
 discussions  tock  place  on  thege  reports
 I  could  not  possibly  get  an  opportunity
 of  speaking.  But  I  was  glad  to  be  able
 to  listen  to  a  large  number  of  friends
 belonging  to  the  Scheduled  Castes  and
 the  Scheduled  Tribes  as  well  as  to  cther
 communities  who  represent  the  various
 constituencies  in  this  Parliament.

 From  one  angle  one  can  say  this,
 that  although  we  are  discussing  these
 reports  and  this  whole  matter  of  Hari-
 jan  and  Girijan  welfare  at  such  depth
 and  for  such  a  long  time  one  angle
 which  I  want  to  say  at  the  outset,—.s
 the  general  apathy  which  one  sees,  not
 only  im  regard  to  the  parliamentary
 discussions,  but  a  general  apathy  in  re-
 gard  to  administration  on  this  matter,
 and  in  regard  to  the  approach  on  this
 Subject  as  enlightened,  educated  citi-
 zens,  I  think  when  you  take  people
 belonging  to  scheduled  castes  and  sche-
 duled  tribes,  and  those  who  do  not
 be.ong  to  scheduled  castes  and  schedul- ed  tribes,  it  is  the  duty  and  the  obliga- tion  of  those  who  do  not  belong  to
 srheduled  castes  and  scheduled  tribes
 to  see  that  the  sins  of  centuries  of  the
 bast  are  washed  out  by  construcive
 and  utilitarian  approaches  and  pro-
 grammes  and  implementations,  now
 that  we  are  a  free  country  and  a
 democratic  country.  Mr,  Chairman,
 Sir,  you  were  goog  enough  to  make
 some  remarks  on  the  9th  of  May,  to-
 wards  the  end  of  the  day,  Qn  that
 day  I  remember  how  you  expressed ३  sense  of  agony  as  to  the  fact  that
 Not  more  than  a  couple  of  members
 Were  present,  In  fact,  throughout  this
 debate  Y  was  watching  on  the  9th,  on
 the  0th  May,  and  again  in  the  fore.
 noon  today,  when  discussion  was
 23  Lg,
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 taking  place  on  these  matters.  Sir,
 it  is  not  only  that  we  come  here  to
 talk,  but  we  also  come  here  to  listen.
 I  have  profited.  I  have  benefited
 immensely  by  listening  to  the  speeches
 even  in  the  previous  sessions  of  Par-
 liament  when  people—especially  from
 Scheduled  Castes  and  Scheduled
 Tribes—-spoke  with  such  agony  and
 bitterness,  This  bitterness  js  some.
 thing  which  we  have  to  understand,
 The  late  Dr,  Babasaheb  Ambedkar
 was  nothing  but  bitter  because  of
 the  background  from  which  he  came.
 But  it  was  hijs  eternal  greatness  that
 he  converted  that  bitterness  into  a
 constructive  opportunity  of  upliftment
 of  hig  own  people.  That  is  what  is
 required,  because  if  you  have  only
 bitterness  then  it  goes  wasted,  But
 if  yoy  convert  your  bitterness  into  an
 opportunity  of  constructive  imple-
 mentation,  and  enhancement  of  your
 own  brethren  as  well  as  of  the  entire
 Indian  society,  then,  I  think,  we
 shal]  have  learnt  the  lessons  better
 from  Dr.  Babasaheb  Ambedkar.

 Sir,  I  don’t  have  to  say  like  many
 other  friends  that  I  also  support  the
 demand  that  his  portrait  may  be
 there  in  the  Central  Hall  or  wherever
 people  would  like  to  have  it,  But
 the  more  important  thing  jis  not  about
 having  a  portrait  in  the  Centra]  Hall
 or  in  the  precincts  of  Parliament,  Re-
 garding  Babasaheb  Ambedkar,
 Gandhiji  and  all  such  people—persons
 like  Mahatma  Jyotiba  Phule,  Maharaja
 Sayajirao  Gaekwad  of  Baroda  and
 many  others  who  were  there  even  be-
 fore  Gandhiji,  and  latep  on,  even
 Gandhijji  himself  and  Babasaheb
 Ambedkar—these  peoples’  portraits
 must  have  been  enshrined  in  our  own
 heartg  and  in  our  own  brains.  I  say
 this  because,  unless  we  have  these
 portraits  in  our  hearts,  merely  having
 them  on  the  wall,  even  in  the  Central
 Hall,  will  not  carry  us  far,  No  doubt,
 we  may  have  some  satisfaction  that  we
 have  put  upa  portrait.  But  Sir,  put+
 ting  up  a  portrait  and  not  ‘  following
 the  portrait  ang  the  message  of  that
 portrait  has  not  got  much  of  a  mean.
 ing.
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 Baving  said  that,  I  would  like  ta

 ask  this  question  at  the  outset  again.
 Have  we  really—~all  of  us—resigned
 to  a  particular  situation  which  one
 finds  all  over  the  country  today?  Sir,
 32  years  of  Independence  have  passed
 and  although  much  has  been  done,
 much  morg  hag  not  been  done.  I  do
 not  want  to  under-score  what  has  been
 done.  But,  Sir,  I  am  bound  to  take
 the  oppartunity  of  telling  this  House
 that  much  more  which  could  have
 been  done,  has  not  been  done,  J  re-
 peat  it—much  more  which  could  have
 done,  has  not  been  done.  And
 that  gives  us  a  sense  of  agony.  Sir,
 you  will  see  that  these  colossal  pro.
 blems  are  there,  these  challenging
 tasks  are  there  and  in  a  sense  it  is  a
 test  of  the  stand  and  stand  one  takes
 on  the  vexed  question  of  developing
 the  right  of  equality  of  our  friends
 belonging  to  the  scheduled  castes  and
 the  scheduled  tribes  that  matters.
 Sir,  there  are  constitutional  provisions;
 there  are  legislative  measures  and
 there  are  any  number  of  administra-
 tive  steps  and  measures.  But  what  is
 the  net  result?  The  result  is  very
 poor,  as  has  been  shown  by  these  two
 reports,  If  I  had  more  time,  I  would
 have  gone  into  details.  But  7  will  not
 do  hat.  Part  II  of  the  Report
 relating  to  the  years  ‘1975-76  and
 ‘1076-77  gives  us  very

 smacresting
 and

 very  revealing  appendices  giving  us
 facts  on  the  kind  of  things  which  I
 have  been  telling  just  now,  that  much
 more  which  could  have  been  done,
 has  not  been  done.  That  fact  has
 been  very  well  pointed  out  in  this
 report.  Look  at  the  first  report  under
 discussion  of  ‘1974.75,  Shri  Shankar-
 Tag  Mane  was  the  Commissioner  then
 and  I  woulg  like  to  quote  a  couple  of
 lines  from  his  Preface,  because  they
 are  very  beautifully  worded  and  they
 show  his  attitude  to  the  whole  pro-

 He  was  not  an  official,  or  a
 ‘bttreaucrat  or  a  man  with  status  when
 he  became  6  Commissioner  for  the
 Scheduled  Castes  and  the  Scheduled
 Tribes,  What  was  his  attitude?  He
 writes,  and  I  quote:—

 “T  have  never  felt  that  I  have
 held  any  position  of  authority  while

 MAY  16,  078  and  Twenty-fourti  2
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 in  this  post.  I  have  worked  only
 as  a  ‘“Manav-Mitra”  and  had,
 throughout,  that  sense  of  duty  to-
 wards  my  brethren  wha  are  atil!
 lagging  behind  in  the  race  of  deve-
 lopment  in  our  country.  I  for  my-
 self  feel  so  small  if  I  have
 to  consider  myself  to  belong  tp  a
 particular  caste,  religion,  or  a  aect,
 when  really  I  belong  to  the  great
 ocean  of  Humanity.

 Am  I  not,—and  also  every  human
 being,  a  symbol,  a  part  and  parcel
 of  the  “Divine  Power”  that  runs
 the  entire  universe,—which  does
 not  discriminate  between  man  4nd
 man  in  the  enjoyment  of  the  gifts
 of  nature?”

 That  ig  what  he  asks,  And  Sir,  what
 Mr,  Shankarrao  Mane  has  done,  the
 same  thing  has  been  done  by  Shii
 Shishir  Kumar,  who  succeeded  him  as
 Commissioner,  Shri  Shishir  Kumar
 mentions  in  the  24th  report  of  1975-76.
 and  1976-77,  on  the  first  page—those
 sentences  are  worth  reproducing-
 and  I  quote  those  lines:

 “Three  decades  of  independence
 and  the  dawn  of  freedom  is  yet  to
 bestow  a  willing  smile  on  many  2
 hamlet  and  slums  of  the  Scheduled
 Castes  and  Scheduled  Tribes.  They
 continue  to  submit  to  the  decrecs
 of  fate  rather  than  have  the  benefits
 ot  the  decrees  of  our  basic  law.

 Liberty,  Equality  and  Fraternity,  so

 richly  enshrined  in  the  Constitution
 of  the  country  have  still  to  acquire
 any  meaningful  proposition  for  most
 of  them.”

 Therefore,  Sir,  we  cannot  say  that  we
 have  made  lot  of  progress  and  yet,  58

 I  said,  we  cannot  under-score  what
 has  been  achieved,  largely  on  the

 basis  of  constitutional  provisions  and
 administrative  and  iegislative  te

 quirements.

 But,  Sir,  the  problem  remains  that

 there  ate  certain  aspects  of  ‘hi?

 Harijan  and  Girtian  development
 which  are  very  disturbing  and  anger

 ing,  Yor  example,  you  have  the
 wl

 biem  of  Bonded  Labour,  Sir,  Bonde
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 Labour  was  abolisheq  by  a  fiat  of  a
 legislation  during  the  Emergency.  But
 can  We  be  honest  and  truthful  to  our-
 selves  to  say  that  Bonded  Labour  has
 peen  abolished?  Today  we  are  in
 979  and  we  find  that  Bondeg  Labour
 still  exists!  And  what  makes  me
 painful  is  the  fact  that  a  good  number
 of  those  bonded  labou,  are  unfortu-
 nately  our  brothers  890  sisters  belong-
 ing  to  the  scheduleq  castes  and  the
 scheduled  tribes—that  is  the  tragedy.
 Not  only  are  they  the  oppressed
 people,  but  I  say,  they  are  the  most
 yppressed  of  the  oppressed  and  the
 lowliest  of  the  lgw.  And,  Sir,  we
 3१४०९  to  go  a  long  way  in  terms  of
 3hangi  Mukti.  There  are  _  still
 wundreds  jf  not  thousands,—and
 housands  if  not  lakhs—of  Harijans,
 nen  and  women,  particularly  women,—
 vho  have  to  carry  the  basket  of
 ightsoil  of  the  so-called  higher-class

 people.  It  is  an  eternal  shame,  and
 the  sooner  it  is  abolished  the  better
 It  is,  I  would  like  my  friend  Mr,
 Mohan  Dharia  and  his  colleague
 Mandal  ji  to  take  a  pledge.  Mandal
 ii  will  reply,  I  know.  Let  us  all  take
 a  Pledge  that  drinking  water  would  be
 made  available  to  all  the  people  in
 the  villages.  Let  this  pledge  also  be
 taken  that  at  least  all  those  Bhangis
 and  scavengers  involved  in  this  most
 Inhuman  and  absolutely  dishongur-
 able  task  should  be  at  least  freed
 from  this  scourge.

 Then  comes  the  problems  posed  due
 to  economie  distress  as  exemplified  by
 landless  labour.  Most  of  the  landless
 labour  are  found  among  the  Harijans
 and  the  Girijans,  So,  this  problem
 has  to  be  tackled  urgently,  Ang  I
 Would  point  out—~in  the  remaining
 few  minutes  at  my  disposal—what  are
 the  keys  available  to  us,  in  solving
 these  problems.  They  are  three,  that
 48,  Education,  Employment  and
 Economie  Betterment.

 ;  Unlesg  you  have  education,  emp-

 ment
 and  economic  betterment-~

 include  housing  in  the  economic
 betternent-—you  cannot  catry  out

 sioner  for  SC/ST  (M)
 much  development-—and  progress  in
 this  regard.  Here,  J  have  with
 me  a  monthly  journal—Month-
 ly  Public  opinion  Surveys  dated
 March-April  1979,  282-283—publish-
 ed  by  the  Indian  Institute  of  Public
 opinion,  A  very  interesting  All-In-
 dia  survey  of  Harijan  conditions
 conducted  by  this  Institute  under
 Mr.  Eric  De  Costa  and  they
 have  produced  some  revealing  statis-
 tics.  I  would  only  want  to  mention
 a  few  things  out  of  many  things.
 They  say  that  although  there  are  22
 per  cent  of  SC  and  ST  in  the  whole
 country,  their  potitical  weight  is  not
 proportionate  to  their  population  for
 the  simple  reason  that  they  them-
 selves  are  unfortunately  distributed
 and  divided  into  hundreds  and
 hundreds  of  sub-castes  and  even
 among  the  jHarijang  and  Girijans
 there  are  the  highest  and  the  low-
 est.  So,  unless  there  is  one  single
 unifled  community  of  SC  and  ST,
 they  will  not  be  able  to  establish
 their  right,  their  assertion  of

 political  freedom  and  economic  free-
 dom.  Of  course,  we  cannot  make  them
 and  help  them  to  become  one  over-

 night.  That  is  one  aspect.

 Secondly,  the  survey  says  that
 the  persistence  of  the  untouchability
 is  horrifying.  The  survey  was  first
 conducted  in  January  974  and  it  was
 conducted  again  five  years  later,  that
 is  horrifying.  The  survey  was  first
 are  printed  in  this  issue,  I  would
 quote:

 “Twenty-eight  per  cent  of  res-
 pondents  were  not  allowed  to  fetch
 water  from  the  common  well.  48
 per  cent  of  Harijan  children  were
 segregated  in  schools;  18  per
 cent  of  these  children  were
 not  allowed  to  play  with  the  child-
 ren  of  predominant  castes  and  40

 per  cent  of  respondents  were  and
 allowed  to  enter  temples.”

 Further,  the  great  remedy,  the
 panacea  for  this  is  educaton.  The
 survey  happily  says  ‘saving  grace’.
 It  says:
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 ete  a  sav'ryg  grace  in  that  Ag-

 ures  decline  significantly  with  mses
 in  education  and  income.”

 So,  as  soon  as  the  SC/ST  have
 more  education  and  income,  they

 are  able  to  go  to  temples,  their  chil-
 dren  are  able  lo  play  with  those  of
 higher  castes  and  so  on  and  so  forth.
 I  therefore,  want  to  suggest  that
 the  time  has  come  that  we  will  have

 to  give  a  fresh  and  bold  look  on  the
 whole  policy  of  reservation,  I  am  not
 against  reservation  as  such,  But  I
 ‘want  reservations  40  be  used  as  an
 instrument  for  development  and  for
 making  the  society  of  Indians  equal
 and  integrated.  What  I  am  seeing  to-
 day  with  great  sadness  is  that  there
 are  equal  rights  being  asserted  un-
 der  conditions  of  segregation.  For
 example,  Harijans  stay  separately  in

 the  Harijan  hostels,  I  want  that  the
 Harijan  students  must  be  compe!led
 and  they  must  be  encouraged  to
 stay  in  the  same  hostels  as  the  vaste
 Hindu  students  stay.  Moreover,  it  is
 No  use  having  some  important  posts
 occupied  by  top  Harijans.  It  is  a
 good  thing.  of  course,  that  we  have
 Harijan  Ministers  in  Janata  Govern-
 ment,  Harijan  Speakers  and  I  am
 glad  to  know  that  Mr.  Tapase,  Gov-
 ernor  of  Uttar  Pradesh,  is  a  Harijan
 and  Mrs.  Jyoti  Venkatachalam,  Go-
 vernor  of  Kerala,  is  married  to  a  Hari-
 jan.  We  have  Dr.  Narayanan  Vice-
 Chancellor  of  Jawaharlal  Nehru  Uni-
 versity,  who  is  a  distinguished  Har.-
 an.  I  never  knew  that  he  was  a  Harijan
 and  it  is  good  to  see  that  Dr.  Nara-
 yanan  is  a  man  of  great  merit  and  he
 js  now  the  Vice-Chancellor  of  the
 Jawaharlal  Nehru  University.  We
 hava  Mr,  Sahare  who  is  the  Chair-
 man  of  the  Union  Public  Service
 Commissicn  and  he  is  also  a  Hari-
 jan.  The  Chairman  of  the  Gujarat
 Public  Service  Commission  is  also  a
 Harijan.  Therefore,  things  have  hap-
 pened  and  I  would  not  say  that  they
 have  not  happened.

 Now,  in  conclusion,  I  would  like
 to  ask  two  pointed  questions.  One  is,
 whether  the  former  Prime  Minister
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 has  given  that  direction  07  not,  and
 I  want  to  know  whether  the  present
 Prime  Minister  has  given  a  similar
 direction  that,  there  should  be  special
 cells  not  only  in  Delhi  at  the  Prime
 Minister's  levei  but  in  all  the  States
 at  the  Chief  Ministers’  level,  to
 look  into  these  problems  of  harass-
 ment.  atrocities  and  other  things  on
 Harijans  and  to  find  out  how  best
 they  could  be  implemented  because
 it  is  the  bureaucracy  with  prejudi-
 ces  against  Harijans  which  is  te
 implement.  That  is  one  point.

 My  second  point  is  whether  funds
 and  concrete  schemes  are  so  envisag-
 ed  that  the  work  is  partly  done  by
 governmental  agencies,  and  I  would

 say  substantially  by  voluntary  agex-
 cies  having  people  both  belonging  2
 scheduled  cates  and  scheduled  tri-

 bes  as  well  as  the  so-cailed  casty
 Hindus.  This  is  because  unless  peo-
 ple  who  belong  to  the  so-called  high
 class  take  it  a  chalienge,  a  responsi-
 bility  and  an  obligation,  that  they  will
 look  into  this,  I  do  not  think,  we
 can  do  much  in  this  regard.

 During  the  last  thirty  years  be-
 cause  of  awakening  and  awareness
 on  the  part  of  both  scheduled  castes
 as  well  as  enlightened  Hindus—whv
 Hindus  alone,  there  are  enlightened
 Muslims,  Christians  and  other  mino-
 rity  communities—there  is  bitternes*
 anger,  opposition,  violence,,  militancy
 against  his  oppression  and  against
 atrocities.  ‘Dalit  Panther’  is  one  such

 organisation.  In  a  way,  I  welcome
 militancy,  but  I  do  not  want  this  to

 be  converted  into  violerice,  I  want
 this  militancy  to  be  converted  into

 creative,  constructive  approaches  410

 the  whole  problem,  so  that  we  have

 equal  righis  in  an  integrated  commu-

 nity,  equal  but  separate  will  not  do

 Now  if  you  do  that  in  the  next

 years  at  our  disposal  in  this  century:

 you  will  be  able  to  achieve  great  cre-
 dit  not  only  for  you,  for  the  Govern-
 ment  but  for  the  entire  Indian  90705

 tion  and  the  revolution  of  rising
 ca

 pectations  to  be  80  fulfilled  so  the
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 we  have  a  situation  where  this  prob-
 jem  would  become  a  matter  of  past
 and  a  record  of  history  books  rather
 then  a  very  bad  and  a  disgraceful
 and  a  disstressing  living  reality.

 MR.  CHAIRMAN:  Mr.  Minister.

 SHRI  PURNANARAYAN  SINHA

 by  one  hour,  but  we  have  only  taken
 iorty  minutes  as  yel,  twenty  minutes
 are  still  there...  (Interruptions)

 MR.  CHAIRMAN:  No,  At  .3U,  this
 discussion  was  resumed  today  and
 there  were  forty-five  minutes  left.
 At  2.15,  the  time  was  extended  by
 one  hour  and  it  ended  at  3.5  when
 I  have  called  the  Minister.

 SHRI  PURNANARAYAN  SINHA:
 There  are  still  four-five  Members,
 who  have  to  speak.

 MR.  CHAIRMAN:  I  cannot  help  it.

 SHRI  PURNANARAYAN  SINHA:
 The  time  may  be  extended  upto  330.

 MR.  CHAIRMAN:  No,  Mr.  Minister
 now.

 THE  MINISTER  OF  STATE  IN
 _THE  MINISTRY  OF  HOME  AFFAIRS

 (SHRI  DHANIK  LAL  MANDAL):
 Mr.  Chairman,  Sir,  I  have  prepared
 Ty  reply  on  the  basis  of  the  suyges-
 tion  made  by  the  hon.  Members..
 Unterruption),

 I  approach  the  reports  of  the  Com-
 Missioner  for  Scheduled  Castes  and
 Scheduled  Tribes  and  the  debate  on
 them  with  great  respect.  The  ins-
 ttution  of  the  Commissioner  has  be-
 tome  a  valuable  one  over  the  ears
 and  hag  been  submitting  to  the  Go-
 Vernment  reports  on  the  Scheduled
 Castes  and  Scheduled  Tribes  since
 i95].  These  reports  have  served
 0  bring  at  one  place  the  status  and
 Problema  gf  the  Scheduled  Castes
 and  the  extent  of  suecess  in  finding
 Solutions  ta  these  problems.  It  stands
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 to  the  Commissioner's  credit  that
 these  reports  have  highlighted  vari-
 ous  problems  like  bonded  rabour,
 shifting  cultivation  etc.  which  at-
 tracted  atention  and  helped  the
 Governmen;  to  devise  appropriate
 measures.  e}

 The  House  hag  debated  at  length
 the  23rd  and  24th  reports  of
 the  Commissioner  and  the  hon.  Mem-
 berg  have  given  a  number  of  vali-
 able  suggestions,  I  have  no  doubt  that
 these  reports  as  well  as  the  sugres-
 tions  made  in  the  discussions  will  go
 a  long  way  in  helping  the  Govern-
 ment  in  chalking  out  the  future
 course  of  action.  The  suggesticns
 made  by  the  hon.  Members  fall  into
 a  few  categories.  Some  of  them  per-
 tain  to  the  economic  development  of
 the  scheduied  castes.  A  number  of
 Members  have  suggested  that  the
 economic  development  of  the  Sche-
 duled  Castes  should  be  given  the
 top-most  priority  and  the  benefit  of
 the  economic  development  program-
 me  should  go  to  the  Scheduled  Castes
 in  all  the  pians.  Amongst  specified
 suggestions  are  the  setting  up  of
 Finance  Corporations  for  the  uplift-
 ment  of  the  Scheduled  Castes  and
 earmarking  of  adequate  funds  for
 the  walfare  of  the  Scheduled  Castes
 and  Scheduled  Tribes  in  proportion
 to  their  population.

 (Interruptions)

 श्री  कसर  लाल  हेसराज  जंग  (बालाथांट)  :
 सभाषति  महोदय,  मेरा  व्यवस्था  का  प्रश्न  है।  हरिशन
 झादिवासियों  की  रिपोर्ट  पर  बहस  का  मंत्री
 महोदय जबाब  दे  रहे  है।  हमने  किया था  कि
 भाप  हिन्दी  में  बोलिये।  झाज  हरिजन-प्रादिवासी
 अशिक्षित  हैं  भौर  शासकोय  मशीनरी  द्वारा  जो  वाक्य
 पंत्रेजी  में  पढ़ा  लिखा  जाता  है,  वही  मन्क्री  जी  बोल

 रहे  है,  इससे  समस्या  का  समाधान  होने  वाला  नहीं
 है।  झगर  भाप  यहाँ  अंग्रेजी  भौलेंगे  तो  म॑  इसको
 पसन्द  नहीं  करूगा  |

 शनापति  महोदय :  झाप्र  को  यहां  को  प्रवां
 मालूम  है।

 मा  का  कक  पर

 ठीक

 सदूणर
 बह  |

 लेकिन  उन  के  सामते  जो  प्रयेड़ी  जान
 की  सुविधा  का  भी  प्रश्त  है।
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 SHRI  C.  N.  VISVANATHAN:  We
 want  to  hear  his  speech  in  Engiish.

 MR,  CHAIRMAN:  Please  do  not
 raise  a  controversy.  Those  who  want
 to  hear  his  speech  in  Hindi,  they  can
 do  so  through  the  arrangement  of
 simultaneous  translation.

 SHRI  DHANIK  LAL  MANDAL:
 There  are  also  suggestions  for  expedi-
 ting  the  land  distribution  to  the
 Scheduled  Castes,  inclusion  of  land
 reforms  measures  under  the  9th
 Schedule,  improvement  of  the  wages
 of  sweepers  and  scavangers  and

 speedy  rehabilitation  of  the  bonded
 labour.

 These  sugestions  and  their  focus
 On  the  economic  development  of  the
 Scheduled  Castes  is  in  keeping  with
 the  approach  that  the  Government
 have  recently  adopted  in  the  matter
 of  the  Scheduled  Castes,  as  was
 done  earlier  with  regard  to  the  sche-
 duled  Tribes.  As  one  of  the  Mem-
 bers  pointed  out,  their  proportion  in
 poverty  groups  like  agricultura:  lIa-
 bourers,  share  croppers,  leather
 workers  and  other  such  artisans,  un-
 organised  labour  and  generally  in

 the  population  below  the  poverty
 line  is  much  larger  than  their  pro-
 portion  in  the  general  population  of
 the  country.  The  Government  has
 recognised  that  disabilities  imposed
 by  the  practice  of  untouchability,  of
 which  the  Scheduled  Castes  are  the
 victims,  are  largely  connected  with
 their  weak  economic  status.  There-
 fore,  the  new  thrust  of  the  Govern-
 ment  is  the  economic  development  of
 the  Scheduied  Casteg  so  that  their
 wplitt  may  have  a  sound  economic
 base.  The  Working  Group  on  the
 Scheduled  Castes  and  other  Back-
 ward  Classes  during  the  Medium
 Tem  Plan  197883.  whose  report
 was  cited  by  one  of  the  Members  has
 emphasised  that  economic  develop-
 fnent  programmes  are  crucial  for  the
 Scheduled  Castes  and  has  suggested
 many  directiong  for  securing  their
 economic  development,
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 We  have  identified  a  number  ०
 instruments  which  can  help  in  secur-
 ing  the  objective  of  the  economic
 development  of  the  Scheduled  Castes,
 along  a  broad  front.  One  of  them
 is  the  Special  Component  Plan  for
 the  Scheduled  Castes  which  was  re-
 commended  by  the  Working  Group
 Members  would  have  noticed  that  at
 page  80,  para  All  of  the  24th  Report,
 the  Commissioner  has  pointed  out
 that  there  is  no  mechanism  for  the
 Scheduled  Castes  to  get  adequate
 benefit,  from  the  various  generul
 sector  programmes,  corresponding  to
 Tribal  Sub-Plans  which  he  has  _re-
 viewed  in  paras  4.4  to  4.0,  I  am
 happy  to  say  that  some  progress  hes
 been  made  now  in  this  regard.  We
 have  commended  the  idea  of  the  Spe-
 ciai  Component  Plans  to  the  State
 Governments  as  well  as  Central  Mi-
 nistries.  With  the  cooperation  of  the
 Planmng  Commission,  other  Central
 Ministries  and  the  State  Governments,

 it  has  now  become  possible  to  make
 a  beginning  in  the  formulation  of  2

 Special  Component  Plan  by  most  of
 the  State  Governments  with  substan-
 tial  population  of  Scheduled  Castes
 This  mechanism  will,  we  expect,  be-
 come  increasingly  effective,  in  secul

 ing  the  flow  of  plan  funds  for  the

 development  of  Scheduied  Castes,  es:

 pecially  their  economic  development,
 from  the  various  general  sectors  of

 the  State  Plans.

 This  ig  the  result  of  intensive  die-

 logues  with  State  Governments  by  8

 Central  team  which  accompanied  70९

 to  different  States  and  Regions  from
 October  978  to  December  i978.  We

 have  a  programine  to  hold  the  next
 round  of  discussiong  for  improving
 the  Special  Component  Plans  quant

 |

 tatively  and  qualitatively  with
 a

 ous  State  Governments  in  the  76

 3  weeks.

 ‘The  special  component  plans  are

 a  mechanism  by  which  the  benefit
 .

 ogee  develiyenadt to  flow
 in 2  the  plans  can  made

 due  proportion  fo  the  scheduled  ९४
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 tes  and  I  seek  the  cooperation  of  all
 of  you  for  its  proper  working.

 In  this  context,  I  may  mention  that
 as  observed  by  the  commussioner  in
 chapter  4  of  the  24th  report  quanti-
 fication  of  the  funds  from  general  re-
 sources  to  be  spent  on  the  welfare
 of  the  scheduled  tribes  in  the  sub  plan
 areas  has  actually  materialised  on
 account  of  the  mechanism  of  the
 sub  plans.  As  mentioned  by  one  of
 the  memberg  during  the  first  day’s
 discussion,  the  special  central  assis-
 tance  for  the  sub  plang  has  also  gone
 a  long  way  in  bringing  this  about.
 The  tribal  division  of  this  ministry
 has  been  in  continuoug  touch  with
 State  governments  with  regard  to
 sub  plans  in  the  last  few  years  and
 this  will  continue,  Now  this  process
 has  been  initiated  for  the  first  time
 for  the  scheduled  castes.

 Another  important  instrument  iden-
 tified  by  us  is  the  development  cor-
 poration  for  the  scheduled  castes.
 The  commissioner  has  rightly  made
 appreciative  references  to  the  role
 and  potential  of  these  state  corpora-
 tions,  in  paras  4.2l  and  4.22,  pages
 82  and  83  of  the  24th  report.  He  has
 suggested  that  the  remaining  state
 governments  should  also  set  up  such
 corporations.  The  working  group
 also  made  a  similar  recommendation
 in  August,  1978.  We  have  taken  this
 both  officially  and  in  my  regional
 discussions  with  the  state  govern-
 ments,  The  state  governments  of
 Bihar,  Madhya  Pradesh  and  Hima-
 chal  Pradesh  have  set  up  these  car-
 porations  in  recent  months  in  addi-
 tion  to  ten  other  states  which  had
 set  them  up  earlier.  The  State  of
 Orissa  hes  also  decided  to  set  up  a

 Corporation.  We  have  thug  not  only
 gone  ahead  with  the  recommenda-
 tions  of  the  commissioner  in  this  re-
 port,  but  eiso  recently  commenced
 from  March  799  a  new  acheme  of
 Central  asulstariee  to  the  states  for
 inveytiient  in  the  share  capital  of  the

 Corporations,  A  token  alloostion  was
 Made  jn  2078-70riteelf,  the  first  year

 sioner  for  SC/ST  (M)
 of  the  present  plan  period  and  funds
 were  released  within  days  of  the

 cabinet  decision  instituting  this  sche-
 me.  Members  will  be  happy  to
 know  that  in  ail  the  years  prior  to
 1978-79,  the  total  amount  of  share
 capital  invested  by  the  state  govern-
 ments  in  these  corrporations  was  Rs.
 2.20  crores.  While  in  1978-79  alone
 the  figures  was  Rs,  7.29  crores,  The
 central  government's  interest  in  the

 corporations  has  contributed  to  this
 improvement.  It  the  central  budget
 for  1979-80  an  amount  of  Rs.  0

 crores  has  been  provided.  Central
 assistance  will  be  released  on  the
 basis  of  a  matching  formula  and
 based  upon  the  performance,  progress
 preparedness  and  programmes  of

 the  corporations.  The  objective  of
 these  corporations  is  to  see  that  fa-

 mily  oriented  schemes  are  formulat-
 ed  for  the  scheduled  castes  with  the

 cooperation  of  the  various  sectoral

 departments,  institutional  finance  or-

 ganised  assistance  to  obtain  incotne

 generating  assets  made  availabie  to
 the  poor  among  the  scheduled  castes
 families  like  agricultural  labourers,

 artisans,  marginal  farmers,  small  far-

 mers,  share  croppers,  etc.,  These  cor~
 porations  can  play  a  major  catalytic
 role  and  the  central  government  as-
 sistance  will  strengthen  them  to
 attract  benefits  from  different  scur~

 ces  for  the  scheduled  castes.  The
 corporations  will  provide  missing  in-

 puts  necessary  including  margin  m0-

 ney,  which  will  help  to  secure  insti-
 tutional  finance  for  bankable  sche-

 mes.  In  this  context,  another  im-

 portant  government  decision  of  the  last

 few  months,  arising  from  the  Prime
 Minister’s  meeting  with  the  hank

 executives  in  October  i978,is  the  en-

 hancement  of  the  level  of  advances

 by  banks  under  the  differential  rates
 of  interest  schemie  from  the  earlier

 half  per  cent  to  the  present  level  of

 one  per  cent  of  their  aggregate  ativan~
 ces  as  in  the

 yt
 year  and

 . proportion  out
 the  scheduled  castes  and  scheduled

 tribes  from  the  previous  one  third  to

 the  present  minimum  of  forty  per
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 {Shri  Dhanik  Lal  Mandal]  States  and  und  necessary
 cent.  The  Corporationg  will  be  able
 to  dovetail  their  assistance  to  Sche-
 duled  Castes  with  the  D.I.R.  Scheme
 to  the  extent  available.

 Some  Members  have  specifically
 referred  to  the  Special  Central  as-

 sistance  for  the  Scheduleq  Tribes
 and  its  need  for  the  Scheduled  Cas-
 tes,  This  has  also  been  recommen-
 ded  by  the  working  Group.  It  is
 under  the  consideration  of  the  Go-
 vernment.

 Another  specific  suggestion  of
 some  Members  pertains  to  land  re-
 forms  and  land  distribution.  A  de-
 cision  has  already  been  taken  to  in-

 tlude  land  reforms  legislation  in  the
 9h  Schedule.  Scheduled  Castes
 and  Scheduled  Tribes  are  among  the
 priority  categories  for  distribution  of
 surplus  lands  under  the  land  ceiling
 laws  in  different  States  Up  to  end
 of  January,  1979,  5,72,365  families  of
 the  Scheduted  Castes  and  Scheduled
 Tribes  have  been  allotted  ceiling
 surplus  lands.  This  is  important  for
 the  Scheduled  Castes  whose  asscts
 are  meagre.  But  this  should  be  ta-
 ken  only  as  a  first  step.  Even  more
 important  is  to  fuliy  develop  these
 lands  to  enable  them  to  get  maxi-
 mum  production  and  income  from
 them.  While  the  Sub-Plan  provides
 a  mechanism  already  for  this  task
 among  the  Scheduled  Tribes,  we
 have  suggested  to  the  State  Govern-
 ments  to  include  this  as  an  item  in
 the  Special  Component  Pian  for  the
 Scheduled  Castes.

 Another  problem  faced  by  the
 Scheduled  Castes  and  Scheduled
 Tribes  ig  that  the  allottees  of  ceiling
 surplus  lands  are  evicted  unautho.
 risedly  by  others  including  the  erst-
 while  land  owners.  The  Ministry
 of  Agriculture  has  written  to  the
 State  Governments  to  take  effective

 and:  quick  decisions  to  evict  the
 trespassers  to  restore  the  land  to  the

 pllottess,  awerg  deterrent  punish-
 ment  to  the  trespassers  and  review
 the  laws  and  ptocedures  in  the

 “has  shown  that

 amendments  to  make  the  above  steps
 possible  with  speed.  They  have
 also  been  advised  to  lunch  a  special
 drive  to  detect  such  tres-pagsers  and
 restore  the  land.

 Some  Members  have  referred  to
 two  categories  among  the  Scheduled
 Castes  who  deserve  the  deepest  sym-
 pathy  namely  the  sweepers  and  sca-
 vengers  and  bonded  labour.  Members
 have  rightiy  felt  that  sweepers  and
 scavangers  deserve  higher  waties.
 The  Working  Group  has  suggested
 tha,  the  wages  of  scavangers
 should  not  be  lower  than  that  of
 Class  III  emp'oyees  and  they  should
 be  given  suitable  occupational  alow
 ance  for  this  purpose.  It  hay  also
 recommended  a  phased  programme

 of  conversion  of  dry  atrines  taking
 care  simultaneously  to  find  alterna-
 tive  employment  for  the  individua::
 concerned  as  Prof.  Mavalankar  was
 suggesting.  These  recommend -
 tions  have  been  commended  to  the
 State  Governments  and  the  Ministry  of
 Works  and  Housing.  The  Speci!
 Component  Plan  provides  a  frame-
 work  in  which  the  State  Govern-
 ments  and  the  Ministry  can  _  build
 suitable  programmes  for  these  and

 other  purposes,
 Regarding  bonded  labour,  the

 Ministry  of  Labour  has  taken  up  8

 Centrally  sponsored  scheme  for  the
 rehabilitation  of  the  bondeq  labour
 in  collaboration  with  the  State  Go-
 vernments.  <A  provision  of  Rs.  1

 crore  was  made  in  the  Year  1978-79
 and  a  similar  provision  has  been
 matte  in  I979-80.  Ministry  of  La-
 pour  are  taking  a  number  of  stens
 to  expedite  this  process,  In  the

 regional  conferences  which  I  held
 in  different  States,  thig  issue  has
 been  emphasised.  A  recent  survey

 two-third  of  the
 bonded  labourers  are  of  the  Srhe-
 duled  Castes  and  I8  are  Scheduled
 Tribes,  ahd  therefore,  from  this

 point  of  view  also,  the  Goversment
 ig  anxious  to  not  only  rehabilitate
 the  bonded  lebeurery  whe.  have

 ear)
 released  hut  to  gectire  the  velease  87
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 rehabilitation  of  all  other  bonded  Ia-
 bourers  and  put  an  end  to  this  sha-

 meful  and  cruel  system.

 SHRI  M.  RAM  GOPAL  REDDY:
 After  releasing......

 MR.  CHAIRMAN:  Not  now,  let  him
 finish  first.

 SHRI  DHANIK  LAL  MANDAL;  A
 number  of  Members  have  spoken  of
 atrocities  on  Harijans  and  of  the  con-
 tinuing  practice  of  untouchability.
 Some  of  them  have  suggested  speci-
 fic  measures  like  the  establishment
 of  an  Enforcement  Directorate  as  a
 watch  dog  in  respect  of  atrocities
 and  the  setting  up  of  special  courts.
 The  Government  fully  shares  the
 deep  concern  felt  by  the  Members
 ubout  atrocities.  We  are  determined
 to  put  an  end  to  it.  From  the  long
 term  perspective,  the  Government
 feels  that  the  economic  development
 of  the  Seheduled  Castes  witl  result
 in  a  permanent  end  to  atrocities.  This
 3६  one  of  the  reasons  why  we  have
 undertaken  initiatives  for  the  ero-
 nomic  development  of  the  Scheduled
 Castes  in  the  recent  period.  At  the

 same  time,  a  number.  of  suggestions
 have  been  put  across  to  Stale  Gov-
 emments  to  check  atrocities  and  un-
 touchability  practices.  In  an  effort
 to  improve  the  implementation  of
 these  suggestions  and  other  possible
 Measures,  in  the  regional  Conferen-
 ces  which  I  held  with  various  State
 Governments  from  October,  1978  to
 December,  1078.  I  have  discussed
 With  them  these  matters  in  addition
 to  the  programmes  for  the  economic
 development  _  of  the  Scheduled
 Castes,

 I  have  discussed  with  them  these
 matters  in  addition  to  the  progra-
 mmes  for  the  economic  development
 of  the  Scheduled  Castes,  We  have
 also  begun  to  utilise  the  forum  of
 the  zonal  councila  for  this  purpose,
 starting  wit,  ,,fhe  recent  zonal  coun-
 Cus  meeting  of  Eastern  States  held

 ot
 Bhubanesway,  on  May  i2,  1979.

 sioner  for  SC/ST  (M)

 Even  earlier,  we  had  begun  to  use
 this  forum  for  the  economie  develop~
 ment  programmes.  We  intend  to
 continue  to  use  this  forum  in  future
 also,  With  regard  to  special  courts,
 we  have  pointed  out  to  the  State
 Governments  the  recent  amendment
 of  the  Cr.  9.  C.  whereby  they  may,
 after  consultation  with  the  High
 Court,  establisi  one  or  more  special
 courts  for  any  local  area.  We  have
 also  invited  their  attention  to  Section
 I5A(2)  of  the  P.C.R.  Act.  The  State
 Governments  have  been  requested
 to  consider  setting  up  special  courts
 expeditiously  in  the  light  of  these
 two  provisions.  I  am  happy  to  inform
 you  that  one  State  Government  has
 communicated  to  us  in  this  month
 itself  its  decision  to  set  up  special
 courts  in  some  selected  districts  to
 dea:  with  cases  of  atrocities.  In  an-
 other  case,  the  Home  Minister,  Mr.
 Patel  has  asked  the  Bihar  Chief
 Minister  to  sit  with  the  Chief  Secre-
 tary  and  try  to  find  out  a  solution.

 PROF,  P.  G.  MAVALANKAR:
 What  is  that  State?

 SHRI  DHANIK  LAL  MANDAL:
 Andhra.

 Members  will  be  happy  to  know
 that  a  cell  in  the  Ministry  has  start-
 ed  monitoring  reports  from  State
 Governments  and  analysing  the  trend
 of  atrocities  in  different  States.  This
 wil!  help  us  coordinate  measures  bet-
 ter  with  State  Governments.  With
 your  cooperation  and  the  cuoperation
 of  the  State  Governments,  I  hope
 that  we  shall  be  able  to  achieve  more
 results  in  thiy  matter  in  the  coming
 months.

 Regarding  the  problem  of  tntouc-
 hability,  its  solution  will  also  become
 less  difficuit  88  our  economie  devéelop~
 ment  programmes  for  the  Scheduled
 Castes  make  headway.  Meanwhile,  a

 comprehensive  action  plan  for  the
 eradication  of  untouchebiiity  38  also
 being  finalised  in  consuitetion  with

 State  Governments  ang  other  Centre!
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 Ministries,  Many  of  the  measures
 which  we  have  undertaken  like  the
 Special  component  plans  and  the  cor-
 porations  will,  no  doulht  help  in  the
 eradication  of  untouchability.  A  few
 weeks  back,  we  have  suggested  to  the
 State  Governments  to  take  up  mass
 movements  involving  all  those  who

 are  against  untouchability,  including
 Members  of  Parliament  to  eliminate
 the  practice  of  untouchability  in  se-
 lected  places,  notorious  for  such  pra-
 tice.  We  hope  that  Members  of  Par-
 Hament  will  lead  this.  We  feel  that
 such  mass  movements  involving  a‘)
 sections  of  society  which  have  a
 healthy  sense  of  shame  about  this
 practice,  are  an  important  instrunient
 for  the  eradication  of  untouchability.
 This  is  a  specific  programme  in  which
 hon,  Members  can  be  of  great  help.

 The  Members  will  be  happy  to  kiow
 that  the  provision  of  Rs.  50  lakhs  in
 ‘1978-79  under  our  centrally  sponsired
 schemes  for  strengthening  the  machi-
 nery  for'the  protection  of  civil  mghts
 Act  in  the  States  has  been  enhanced
 to  Rs,  2  crores  in  1979-80.  This  will
 give  a  phillip  to  various  measures  for
 eradication  of  untouchability.

 A  related  suggestion  is  that  the  caste
 system  should  be  eradicated  and  inter-
 caste  marriages  should  be  encouraged.
 The  Members  would  be  interested  to
 know  that  the  working  group  has  sug-
 gested  that  the  children  of  inter-caste

 matriages  where  one  of  the  spouses
 belongs  to  Scheduled  Castes  should
 be  entitled  to  the  same  henefits  of
 reservation  as  provided  for  the  Sche-
 duled  Castes  and  each  spouse  of  such
 merriages  should  be  eligible  for  the

 highest  priority  in  employment  in  the

 quota/category  to  which  he/she  will
 be  ordinarily  entitled,  so  long  as  there
 ie  ug  separation  ar  divorce.  This  has
 also  been  commended  fo  the  State
 Governments  and  we  shall  continue

 to  guppert  sugh  merriages  in  various
 ways  posible,  aa,  part  of  the  fight
 against  untouchsbility.

 MAY  16,  7979  ang  Twenty-fourth  340
 sioner  for  SC/ST  (M)

 SHRI  MOHAN  LAL  PIPIn  (Khur-
 ja):  Are  these  recommendations  or
 they  have  been  accepted?

 SHRI  DHANIK  LAL  MANDAL:  As
 far  as  we  are  concerned,  we  have
 commended  the  same  to  the  State
 ‘Governments  for  acceptance,

 As  Members  are  aware,  educational
 programmes  for  Scheduled  Castes
 and  Scheduled  Tribes  have  been  re-
 ceiving  considerable  attention  all
 these  years.  To  this  we  owe  the
 steady  improvement  in  the  represen-
 tation  of  the  Scheduled  Castes  and
 Schedulesy  Tribes  in  the  services.

 Nevertheless  the  Scheduled  Castes
 and  Tribes  are  much  behind  the  rest
 of  the  population.

 The  recent  emphasis  of  the  Gov-
 ernment  of  India  on  adult  education
 and  universalisation  of  primary  edu-
 cation  is  of  particular  relevance  to
 the  Scheduled  Castes  and  Scheduled
 Tribes,

 “The  largest  of  the  programmes  fcr
 the  Scheduled  Castes  has  heen  the
 post-matric  scholardship,  which  ap-
 plies  to  the  Scheduled  ‘Tribes  also.
 Members  have  expressed  concern  alboul
 the  late  payment  of  such  post-matric
 scholarships  in  some  States,  We  have
 already  taken  up  with  the  State  Gov-
 ernments  the  need  for  streamlining’
 the  procedure  for  payment  of  these
 scholarships  with  a  view  to  ensure
 timely  disbursements.  One  State
 Government,  namely,  Gujarat,  hes

 introduced  the  system  of  payment
 through  banks.  We  hope  that  the  87

 tuation  will  improve  in  the  other
 States  in  the  near  future.

 Some  Members  have  referred  to

 certain  restrictions  imposed  on
 poste

 matric  scholarship  such  as  the  Jim!
 of  two  children  in  #  famity  and

 .
 come  Yimit.  I  request  Menibers
 consider  these  small  lUmitetions

 ae
 geyerous  programme,  rd
 intended  td  widen  the  cuverege  ove



 34t  Re:  Twenty-third  VAISAKHA  26,  ‘1901  (SAKA)  and  Twenty-fourth  342
 Reports  of  Commis-

 a  larger  number  of  families,  The  rate
 of  stipend  has  also  to  be  considered
 from  the  same  point  of  view  of
 widening  the  coverage  of  beneficia-
 ries,  It  may  be  recalled  that  in  1974-
 75,  the  scheme  was  rationalised  and
 rates  were  enhanced  in  all  courts.
 More  recently,  in  January  978  the
 rates  for  medical  courses  were  in-
 creased.

 SHRI  MOHAN  LAL  PIPIL:  Now
 those  who  have  three  children  are
 not  able  to  apply  for  this  scholarship.
 So,  what  would  be  the  fate  of  their
 children?  Therefore,  this  condition
 cannot  be  accepted.

 wit  सुरज  सान  भ्रम्बाला  :  यह  श्मरजेंती  की  जो
 एक  देन  थी  कि  दो  से  ज्यादा  बच्कों  को
 सस्‍्कालरशिप  नहीं  मिलेगी,  तो

 जहा
 आपने

 इमरजेसी  बी  झभौर  जयादतियों  |  खत्म
 किया  है  वहां  इसको  भी  खत्म  करना  चाहिए।  दो  से
 ज्यादा  बच्चो  कौ  ज्यों  नसी  स्कालरशिप  मिलना  चाहिए

 SHRI  DHANIK  LAL  MANDAL:  I
 agree  with  you  that  it  should  be
 done.  Here  I  may  also  refer  to  the
 situation  about  reservation,  about
 which  so  many  hon,  Members  com-
 plained.  The  low  percentage  of  rep-
 resentation  of  Scheduled  Castes  and
 Tribes  in  Class  I  and  II  services  in
 primarily  due  to  the  reason  that  there
 was  no  reservations  in  promotions  to
 and  within  class  I  and  I.  In  all  pro-
 motions  by  seniority-cum-fitness  in
 all  classes,  including  Class  I  and  II,
 reservations  were  igtroduced  only
 With  effect  from  27-l-972.  How-
 ever,  most  of  the  promotion  posts  in
 Class  I  and  II  are  filled  on  the  basis
 of  selection.

 SHRI  8.  K.  SARKAR  (Joynagar):
 In  the  matter  of  selection,  your  order
 is  not  sufficient.  Therefore,  so  fay  as
 selection  is  concerned,  many  candi-
 dates  sre  being  denied  their  legiti-
 mate  claims  and  an  opportunity  for
 Promotion.  Would  you  kindly  see  that
 the  lacuna  in  your  order  of  972  Is
 removed?

 aft  :  एक  शैंजर  ॉ  रह  गया

 ।

 कक  ३००३३  000००  ह...
 बलास 1 y  के  भोभीशंत में  मसी  ीभा।

 sioner  for  SC/ST  (M)
 SHRI  DHANIK  LAL  MANDAL:

 We  will  certainly  look  inty  it.

 In  such  promotions,  upto  the  lowest
 rung  of  Class  I,  reservations  were  in«
 troduceq  with  effect  from  26.774,
 There  are  no  reservations  in  promo<
 tions  by  selection  within  Class  J,
 though  senior  Scheduled  Caste  and
 Tribe  officers  are  given  some  protcc-
 tion,  if  they  come  within  the  range

 of  vacancies  to  be  filled  in  posts  with
 a  maximum  pay  of  Rs.  2,250/.

 SHRI  8,  K.  SARKAR:  How  many
 timse  arg  such  cases  considered?  It  is
 at  least  six  times.

 SHRI  DHANIK  LAL  MANDAL:
 May  be  3  to  5  times.  Further,  the  per-
 centages  of  reservations  were  12-1/2
 per  cent  for  Scheduled  Castes  and  5
 per  cent  for  Scheduled  Tribes  till
 25-3-1970  when  these  were  revised  to:
 J5  per  cent  and  7-1/2  per  cent  respec-
 tively,  Besides,  there  was  no  reserva~
 tion  for  Scheduled  Tribes  prior  to  1950.
 This  accounts  for  their  very  low  repre-
 sentation.  ‘Till  1970,  the  unutilised
 reservations  could  be  carried  forward
 to  two  subsequent  recruitment  years,
 as  against  three  years  now  in  vogue.
 Further,  till  (27-12-1977,  owing  to  8
 Supreme  Court  Judgment  given  in

 August  1963,  not  more  than  50  per
 cent  of  the  vacancies  filled  in  a  year
 could  be  reserved  for  Scheduled

 Castes,
 arr  ee  eadi- categories.  Ip  addition,  -

 ed  Castes  and  particularly  Scheduled’
 Tribes  have  not  been  forthcoming  in

 large  numbers.

 मो  ही  लॉखिं :  जुडिशियरों पर  शाब  होगा  या
 नहीं  ?

 भी  अभिक लाल  मण्डल  हाँ,  लागू  होगा  |  पहले
 स्थिति समझ  लीजिए,  फिर  उसको  सुधारने  के  लिखे
 कया  हो  रहा  है,  वह  भी  बताऊंगा।

 Though  the  position  regarding:
 availability  of  Scheduled  Castes  has
 now  considerably  improved,  they  are
 still  generally  unavailabl,  for  technl~-
 cal  services  and  posts  requiring  tech
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 nical  qualifierntions  and  expertise.  In
 IAS  and  IPS,  for  example,  Scheduled
 Castes  have  practically  availed  of  all

 “the  vacancies  reserved  for  them  since
 the  964  Examination.  The  Schedul-
 ed  Tribes  have  also  been  availing  of
 the  full  quota  except  in  two  or  three
 years.

 It  is  significant  that  the  total  rep-
 resentation  of  Scheduled  Castes  in
 services  under  the  Central  Govern-~
 ment  (leaving  out  scavengers)  stood
 at  4.84  per  cent  on  l--978  ang  may
 well  exceed  5  per  cent  as  on
 J--979.

 (Interruptions)

 SHRI  MOHAN  LAL  PIPIL:  In
 IAS  and  IFS  there  may  be  some
 quota,  but  in  other  Class  I  and  Class
 WI  Services  there  is  nothing.  (Inter-
 ruptions).  In  Class  II  there  is  no
 quota  at  all.  Perhaps  it  is  hardly  4  to
 5  per  cent,  not  more  than  that.

 SHRI  DHANIK  LAL  MANDAL:  It
 is  4.5  per  cent,  I  know.  I  am  explain-
 ing  why  it  was  so.

 MR.  CHAIRMAN:  I  think  the  bet-
 ter  course  is,  you  don’t  get  involved
 in  all  these  things.

 SHRI  DHANIK  LAL  MANDAL:  In
 ‘BO  far  as  the  intake  in  Central  Ser-
 vices  is  concerned,  the  following
 figures  will  show  that  even  according
 ‘to  the  existing  measures  ,the  Sche-
 duled  Castes  and  Scheduled  Tribes
 are  fast  making  up  the  deficiency  in
 their  representation  in  the  various
 classes  of  Services,  Now,  since  974
 onwards,  they  are  making  up  fast  the
 deficiency,  but  still  there  is  a  back~
 log.  There  can  be  no  denying  the
 fact  thet  there  is  still  a  backlog.

 SHRI  KANWAR  LAL  GUPTA:
 You.ishould  be  able  to  tell  us  what

 was  the  figure  in  977  when  you  took
 over  and  what  ia  the  figure  now.
 Thére  is  no  point  in  giving  us  the

 figures:  sinee  1074,

 MAY  16,  979  प्त  Twenty-fourth
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 SHRI  DHANIK  LAL  MANDAL:  In
 1977  and  978  also  the  figures  have
 gone  up.  The  figure  is  now  pro-
 gressively  going  up  but  the  point  is
 that  there  is  a  backlog  for  a  long
 time.  Therefore,  it  will  take  some
 time....

 (Unterruptions)

 MR,  CHAIRMAN:  You  don’t  en-
 courage  the  questions.  You  just  ad-
 dress  the  Chair.

 SHRI  DHANIK  LAL  MANDAL:
 Here  is  the  backlog.  I  have  said  my-
 self  that  there  is  no  denying  the  fact
 that  there  is  a  backlog.  What  has
 been  done  to  make  up  the  backlog
 iS..,,

 (Interruptions)

 Government  is,  of  course,  not  only
 alive  to  the  existing  low  level  of  re-
 presentation  of  SCs/STs  but  is  also
 taking  active  steps  to  make  up  the
 deficiency  in  3  to  5  years,  For  thit

 purpose,  data  on  representation  of
 SCs/STs  in  Organised  Services  has
 been  called  for.  As  decided  at  the
 last  meeting  of  the  High  Power  Com-
 mittee,  a  Senior  Secretaries  Commit-
 tee  has  been  constituted  under  the
 chairmanship  of  the  Cabinet  Secreta-
 ry  to  recommend  ways  and  means  of
 achieving  the  above  Objective.  Many
 Members  have  referred  to  article  335,
 which  is  a  real  bottleneck.  It  is  in
 order  to  remove  the  bottleneck  that
 the  above  committee  was  constituted
 in  October,  1978,  to  devise  ways  and
 means  to  fill  up  the  vacancies  within
 a  period  of  three  to  five  years.

 SHRI  SURAJ  BHAN:  It  cannot  be

 done  unless  article  385  is  amended.

 SHRI  DHANIK.  LAL  MANDAL:
 A  number  of  Members  have  referred
 to  the  inclusion  of  certain  communi-
 ties  in  the  list  of  scheduled  eastes  and
 scheduleg  tribes,  These  cases  can  be
 considered  only  after  the  receipt  of
 the  Report  of  the  Joint  Committee  on

 the  Scheduled  Castes  and,  Scheduled
 ‘Tribes  (Orders)  Amendment  Bill,
 1978,
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 One  Member  referred  to  the  resto-
 ration  of  the  field  organisation  of  the
 Director  General,  BCW,  to  the  Com-
 missioner  for  Scheduled  Castes  and
 Scheduled  Tribes,  This  has  also  been
 referreq  to  by  the  Commissioner  at
 page  2  of  the  24th  Report  and  earlier
 bv  the  Parliamentary  Committee  on
 the  Welfare  of  Scheduled  Castes  and
 Scheduled  Tribes.  Members  will  be
 happy  to  know  that  the  field  organi-
 sation  has  already  been  transferred

 to  the  Commission  for  Scheduled
 Czetes  and  Scheduled  Tribes,  As
 you  may  be  aware,  the  organisation
 of  the  Commissioner  for  Scheduled
 Castes  and  Scheduled  ‘Tribes  will
 meree  with  the  Commission  after  the
 Oonstitution  (Forty-sixth  Amend-
 ment)  Bill,  1978,  is  passed.  Steps  are
 altcady  under  consideration  for  fur-
 the:  strengthening  the  organisation
 of  the  Commission  for  Scheduled
 Castes  and  Scheduleq  Tribes  as  pro-
 posed  by  one  of  the  Members.  We  are
 ourselves  not  happy  that  it  has  not
 bren  possible  to  present  to  the  House
 th,  Action  Taken  Statement  in  res-
 pect  of  the  Commissioner’s  Report.
 But  Y  am  certain  that  Members  will
 appreciate  that  action,  has  been  taken
 on  a  number  of  important  recommen-
 dations  of  the  Commissioner  as  I  have
 explained  earlier,  like  the  Special
 Component  Plans,  Central  assistance
 for  the  Scheduled  Castes  Development
 Corporations  etc.  In  the  last  few
 months  we  have  concentrated  our  at~
 tention  on  matters  pertaining  to  the
 Medium  Term  शिक्षा  and  Annual  Plan.

 36.00  hhrg.

 It  was  not  advisable  to  miss  this

 opportunity  for  the  introduction  of  the
 Special  Component  Plan  just  as  the
 Tribal  sub-Plan  was  introduced  at  the
 beginning  of  the  Fifth  Plan.  Steps  are

 being  taken  to  remind  the  Ministries
 and  States  whose  replies  are  due  so
 that  we  could  place  the  Action  Taken
 Statement  before  the  House  as  expe-
 ditiously  ay  possible,  One  Member

 teferred  to  extension  of  reservation
 in  Parliament  and  State  Legislatures.

 Stoner  for  SC/ST  (M)
 This  question  is  already  engaging  the
 Government’s  active  attention.

 I  would  also  like  to  say  something
 about  the  Scheduled  Tribes  because
 all  along  I  have  been  talking  about
 the  Scheduled  Castes,  During  the
 Sixth  Plan  periog  in  the  field  of  Tri-
 bal  development,  our  accent  is  in  the
 following  sectors  namely,  agricul~
 ture,  horticulture,  minoy  irrigation,
 forestry  education  and  health.

 For  development  of  agriculture,
 family-wise  schemes  have  been
 drawn  up  for  supply  of  inputs  like  a
 pair  of  bullocks,  fertiliser,  agriculture
 implements  pesticides  etc.  The
 schemes  envisaged  that  50  per  cent
 of  the  cost  of  input  will  be  given  as
 subsidy  and  the  other  50  per  cent  as
 institutional  finance  in  case  the  tri-
 bal  is  not  able  to  contribute  the  50
 per  cent,

 Taking  up  of  horticulture  planta-
 tion  is  one  of  the  important  program-
 mes  in  the  States  of  Orissa  and  Ma-
 dhya  Pradesh.  Marginal  forest  and
 Government  land  as  well  as  private
 land  of  tribals  will  be  utilised  for  the
 purpose.

 In  this  connection  I  may  inform
 the  hon.  members  that  Madhya  Pra-
 desh  Government  has  taken  a  deci-
 sion  to  distribute  two  lakh  hectares
 of  land  to  Adhivasis  and  they  have
 decided  that  not  8  single  Adhivasi
 family  will  be  landless.

 This  measure  is  also  intended  to
 check  shifting  cultivation.  Market-
 ing  of  fruits  as  well  as  processing
 are  proposed  to  be  organised.

 Some  progress  had  been  made  in-
 the  Fifth  Plan  period  to  create  minor’
 irrigation  projects  in  tribal  areas,
 The  States  have  now  been  asked  to
 prepare  master  plans  for  undertaking
 minor  irrigation  projects  based  on
 water  potential.  Adequate  outlays  are
 to  be  earmarked  for  the  purpose,  In
 this  respect,  wherever  I  have  gone,  I
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 have  said  that  money  will  not  be  a
 constraint,

 An  important  institution  on  which
 We  have  laid  considerable  emphasis  is
 ‘the  cooperative  structure,  By  now
 2400  Large  Sized  Multi-purpose  Co~
 operative  Societies  (LAMPS)  have
 been  organised  in  the  tribal  areas  of
 the  country.  Their  three-fold  func-

 ‘tions  are,  procurement  of  the  surplus
 farm  and  forest  produce  of  the  tri-
 bal  sale  to  him  of  his  consumer  ne-
 cessities  at  reasonable  or  controlled
 rates  and  extension  to  him  of  produc-

 “tion  and  consumption  credit.  Con-
 sumption  credit  of  Rs.  100/-  will  be
 given  to  a  tribal  family  through  this
 plan.

 LAMPS  have  been  linkeg  to  secon-
 dary  and  apex  bodies  like  the  Tribal
 Development  Cooperative  Corpora-
 ‘tion  for  marketing  purposes  and  State
 ‘Cooperative  Banks  for  finance  purposes.

 क्षी  राम  देनी  राम  मैं मनी  महीदय  से  एक
 बात  के  बारे  में  जानना  चाहता  हैं  कि  जो  हरिजन
 कमीन  से  श्रेदशल  है  उनको  कमीन  वापिस  दिलाने
 के  लिए  झापकें  पास  क्‍या  योजना  है?

 जी  धनिक  लाल  मंडल :  एक  साल  थे  ग्रन्दर
 वापिस  दिलाने  की  योजना  है।  प्रभी  रीजनल  कॉसिल
 की  अस्तिम  बैठक  मुक्तेशवर  में  हुई  थी  1  कौसिल  की
 बैठक  में  निर्मम  लिया  गया  है  कि  एक  साल  में,  जो
 पैंडिंग  केसेज  है  उनको  डिस्पोश  झाफ  करता  है  1

 ब्यचघान)  भुक्मेश्वर  की  बैठक  मे  बिहार  के  सितिस्टर
 प्रौर  अफसर  वगैरह  भागे  थे  झौर  वहां  पर  उनसे
 स्पेश्षफिकली  कहा  गया  था  एक  साल  के  प्रभ्दर
 इसको  करें  |  उनके  पग्रांकड़ों  के  प्रनुसार  35  हजार
 कड़  जमीन  पर  बेदखल  किया  गया  है  जिसमे  24
 हजार  एकड़  जमीन  को  रेस्टोर  किया  जा  चुका  है
 शौर 21  हजार  करोड  जमीन  को रेस्टोर  करना
 बाकी  है  |  वहां  पर  जोनल  कांसिल  की  मीटिंग  में  यह
 ड्  कि  तिभमूल  में  हम  लोग  बैठेंगे  1

 Next  to  agriculture  and  horticul-
 “ture,  forestry  is  an  important  source
 of  income  to  tribals.  They  collect
 minor  forest  produce,  fuel  and  tim-
 ber  both  for  domestic  consumption  ag
 well  a5  sale.  In  addition,  they  collect
 friits  from  the  roots  and  herbs.  The
 Forest  Ministers’  Conference  held  in
 July,  1978,  resolved  that  tribal  should
 have  p  right  of  collection  of  minor

 forest  produce  the  Forest  Labourers’
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 what  they  have  done  in  this  regard
 and  they  must  inform  us  about  it,

 Exploitation  takes  place  in  acute
 form  in  industrial  and  mining  areas,
 We  have  been  insisting  that  micro
 projects  should  be  formulated  for
 such  industrial  zones,  like,  Chhota
 Nagpur  belt,  Rourkela  complex,
 Bailadilla  complex  etc.  Some  States
 have  started  the  work.

 Unhke  in  the  Fifth  Plan  period,
 education  ang  health  sectors  are  re-
 ceiving  a  much  higher  pnonty.  In
 the  educational  field,  in  the  first  in-
 stance  particularly,  low  literacy  and
 remote  areas  are  being  chosen  foi
 establishment  of  primary  and  secon-
 dary  schools.  Adult  education  is  an
 important  part  of  the  programme.  In
 the  health  sector  those  diseases  to
 which  the  tribals  are  particularly

 prone  as  TB,  Yaws,  Filana  are  Leing
 given  special  attention  on  the  preven-
 tive  side,  The  scheme  of  commu-
 nity  health  workers  is  being  orga-
 nised.

 The  total  pool  of  finances  for  the
 Sixth  Plan  period  is  expected  to  be
 of  the  order  of  Rs.  3000  crores  com-
 posed  of  Rs,  850  crores  from  the
 states,  Rs,  350  crores  for  special  Cen-
 tral  assistance,  Rg,  600  crores  from
 Central  Ministries  and  Rs,  300  crores
 of  institutional  finance.

 In  the  four  year  period  1974-78,  the
 investment  in  tribal  areas  from  the
 State  Plan  has  been  of  the  order  of
 Rs.  350  crores  and  from  the  special
 Central  assistance  of  Re,  8  crore’.
 As  against  Rs  $50  crores,  in  the  Sixth
 Plan,  it  is  Rs.  300  crores  ie.  6  times.

 Ta  the  Sixth  Plan  period  apart  from
 the  sub-Plan  areas  already  identified
 on  the  basis  of  Developmen;  Blocks
 having  tnore  than,  60  per  cent  tribal
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 population,  tribal  pockets  having  a
 total  of  more  than  10,000  population,
 with  50  per  cent  or  more  of  tribal
 concentration  are  being  located  and
 theso  will  be  added  to  the  sub-Plan
 area.  In  this  manner,  in  the  Sixth
 Plan  period  about  75  per  cent  to  80
 per  cent  of  the  total  Scheduled  Tribes
 population  of  the  country  is  expected
 to  be  covered.

 We  are  pressing  forward  with  the
 frame-work  already  established  for
 the  development  of  the  Scheduled
 Tribes,  We  have  now  seriously  em-
 barked  on  a  programme  for  the  de-
 velopment  of  Scheduled  Castes  as
 well  as  their  protection.  While  some
 encouraging  trends  have  begun  to
 come  in  there  ig  a  long  and  arduous
 path  ahead  of  us.  One  advantage  we
 have  in  this  task  is  that  the  Minis-
 try  of  Home  Affairs  with  its  close
 tacts  with  State  Governments,  is  the
 model  Ministry  incharge  of  Schedul-
 ed  Castes  as  well  ag  Scheduleg  Tribes.
 This  has  helped  us  earlier  in  the  work
 of  the  Special  Component  Plans  and
 other  programmes  for  the  Scheduled
 Castes.  A  separate  Ministry  may  not
 be  as  well  positioned  as  the  Minis-
 try  of  Home  Affairs  for  this  purpose,
 Apparently,  the  Parliamentary  Com-~-
 Mittee  on  the  Welfare  of  Scheduled
 Castes  and  Scheduled  Tribes  had  a
 broad  appreciation  of  this  aspect
 when  they  recommended  in  Novem-
 ber  ‘1069,  that  the  welfare  of  Sche-
 duleq  Castes  and  Scheduled  Tribes
 should  be  re-transferred  to  the  Min-
 istry  of  Home  Affairs.

 We  can  hope  to  succeed  in  this  diffi-
 cult  task  only  with  the  help  and  co-
 operation  of  all  the  hon.  Members,  I

 hope,  we  will  make  some  headway  in
 the  coming  months.

 SHRr  KANWAR  LAL  GUPTA:  I
 tise  on  @  point  of  order.

 The  Minister  hag  a  bundle  of
 Papers  which  he  is  reading  through-

 sioner  for  SC/ST  (M)

 out,  one  after  the  other.  A  better
 courge  would  be  to  place  them  on
 the  Table  of  the  House.  No  Mem-~
 ber  of  the  House,  according  to  the
 rules,  can  read  out  papers...

 SHRI  DHANIK  LAL  MANDAL:
 In  this  kind  of  a  situation,  it  would
 be  better  to  have  a  written  thing,  a
 Considered  thing,  g  final  thing.

 SHRI  KANWAR  LAL  GUPTA:
 But  according  to  the  Rules  of  Pro-
 cedure,  no  Member,  including  a
 Minister,  can  reaq  out  8  text  like
 this.  He  can  of  course  read  in
 between,  but  not  one  paper  after
 another  paper.  If  he  has  a  bundle  of
 papers  a  better  course  would  be  to
 lay  them  on  the  Tabke.  So  may  I
 request  him  to  kindly  read  only  some
 papers  ang  not  all  papers  in  the  way
 he  has  been  doing?

 SHRI  DHANIK  LAL  MANDAL:
 In  this  kind  of  g  situation,  when
 Hon.  Members  have  labouriously
 thrown  up  some  suggestions  end  re-

 commendations,  it  igs  better  to  have
 all  the  ‘suggestion,  conaidered  and
 then  come  forward  with  our  com-
 mints  thereon.

 MR.  CHAIRMAN:  He  has  been
 referring  to  papers  as  well  as  reply-
 ing  in  between,  He  has  been  reply-
 ing  to  Hion,  Members  also;  he  wes
 not  merely  reading,  (Interruptions).

 Points  of  order  will  get  pre-
 ference,  I  will  give  you  a  chance
 later.

 PROF.  P.  9.  MAVALANKAR:  I
 have  both  a  point  of  order  and  a
 question.  Since  you  asked  us  all  to
 keep  quiet  and  listen  to  the  ‘Hon.
 Minister’s  speech  and  then,  if  there
 are  any  major  points  still  left  un-
 answered,  we  may  ask  one  question
 each,  I  will  request  him  to  answer
 my  question  later  on,  But  my  point
 of  order  is  this.  In  continuation  of
 whet  Mr.  Gupta  has  sald,  it  has  be-
 come  q  well-establisheg  practice  for
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 Ministers  to  read  out  long  state-
 ments  by  way  of  replies.  I  have
 nothing  against  my  friend.  The
 written  speech  he  has  read  out  today
 of  course  contains  certain  facts  etc.
 and  these  facts  have  to  be  written
 down  but  he  read  out  the  whole
 thing  and  then  sat  down.  I  was
 hoping  that  after  having  finished  his
 speech,  he  will  reply  extempore  at-
 least  to  thoge  points  which  were
 raised  by  various  Members,  includ-
 ing  myself,  today.

 SHRI  DHANIK  LAL  MANDAL:
 I  am  prepared  to  reply,  if  any  point
 is  left  out,

 PROF.  P.  90.  MAVALANKAR:
 What  he  was”  given  to  read  out
 coverg  the  speeches  only  until  yes-
 terday.  What  about  today’s
 speeches?  He  has  not  covered  them.
 He  shoulg  cover  those  speeches  also
 and  then  answer  questions.

 SHRI  C.  N,  VISVANATHAN:
 You  may  kindly  ask  the  Minister
 not  to  continue  such  a  practice.

 MR.  CHAIRMAN:  Mr.  Mavalankar,
 can  the  Hon.  Minister  not  pne-con-
 template  what  you  are  going  to  say
 today  and  get  the  replies  ready?

 SHRI  SOMNATH  CHATTERJEE:
 He  is  a  far-sighted  Minister!

 शी  शिक्षणाशयण  सरसनिया  (करोलबाग)  :
 में  एक  सवाल  तो  यह  (छना  चाहता  हं  कि  श्राप  का
 जो  थकिंग  शप  है,  उसने  जी  तुतीय  श्रेणी  के  वेतन  की
 सिफारिश  की  है,  उसे  क्‍या  सरकार  ने  मान  लिया  है  ?

 सभापति  महोदय :  प्रव  श्राप  डिवेट  न  करिये।

 श्री  शिवनारायण  शश्सूर्निया  में  डिबेट  नहीं  कर
 रहा  हैं  ।  दूसरा  मैंने टेनसे  के  बारे  में  सवाल  किया
 था  a  क्या  भाप  टैनर्स  को  किसी  तरह  की  कोई  सुविधा
 बेना  चाहते  है,  जिससे  य ेकाम  जो  करते  है,  उसमें
 उसको  कुछ  हत  मिल  श्रीरये  बरबाद  नहीं।

 36.5  hrs.

 [Mr.  Derury  Speaker  in  the  Chair}
 तीसरी  बात  मैने  शिक्षा  के  बारे  में  कही  थी

 कि  सब  की  समान  भवर  दिये  जाये  ।  जब  तक
 शिक्षा  का  सब को  समान धवतर भव  तर  ही  दिया  जायेगा
 लब  तक  ये  लोग  बराबर कौसे  पा  सकते  है  ?

 MAY  16,  1979  dng  Twenty-fourth  952
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 aft  धनिक  लाल  1; . ह  शिक्षा  समान  होती
 चाहियें,  समान  अंवतर  प्रदान  किये  जाते  चाहिये,
 यह  बहुत  बडी  नीतिगत  बात  है  t  इसके  लिये  शिक्षा
 मंत्रालय  से  बात  करनो  जाहिये  t  हरिजनों  प्रौर
 पग्राविवासिमों  के  लिये  जो  प्रयास  किये  जा  रहे  हैं  उनसे
 बारे  में  मैंने  अताया  है।प्राप  एक  नीतिगत  बात
 कह  २हे  है  t  देश  में  समाम  शिक्षा  होनी  चाहिये,  पब्लिक
 स्क्ल  खतम  किये  जाने  चाहिये,  सभी  को  समान  भ्रवसर
 प्राप्त  होने  चाहिये  7  समान  अवसर  का  क्‍या  बर्थ
 है  ?  इसका  भर्थ  है  कि  सबकी  बराबर  की  हैसियत
 कर  दी  जाती  चाहिये।  जिनको  खाना  नहीं  मिल  रहा
 है,  उन्हें  खाता  मिलना  चाहिये,  जिनको  कपड़ा  नहीं
 मिल  रहा  है  उन्हें  कपड़ा  देना  चाहिये  |  यह  समान
 अवसर  का  पर्थ  है।

 झापने  टेनरी  की  बात  की  ।  इसके  संबंध  में
 मैंने  झापको  बताया  है।  से  पहले  भी  कई  बार  सदत  में

 कह  चुका
 हैं  कि  हमने  लेबर  डबलपमैट  कारपोरेशन

 के  बारे  में  पहल  की  है  1  इसके  पी  यही  उद्देश्य  था
 शौर  जैसा  कि  इस  सदन  मे  माननीय  सदस्यों  ने  भी
 कहा  था  कि  हरिजन  जो  अपने  पेशे  से  धकेले  जा  रहे  है,
 चाहे  वह  धोबी  का  काम  हो,  चाहे  नाई  क  काम  हें,
 चाहे  वह  जमादार  का  काम  हो  जब  बह  काम  भिके-
 साइज्ड  हो  जाता  है  या  आरगेनाइज्ड  हो  जाता  *

 तो  हरिजन  वहां  से  गायब  हो  जाते  है  भौर  ऊची  कास्ट
 के  लोग  वहा  पहच  जाते  है,  उनको  मदद  मिले  1
 इसीलिये  हमने  इंडस्ट्री  मिनिस्ट्री  भौर  राज्य  सरकारा
 से  कहा  था  कि  लेबर  डवलपमेट  कारपोरेशन  का  गत
 होना  चाहिये  7  इसी  भाव  से  हमने  यह  कहा  था

 [व्यवधान  )

 MR,  DEPUTY-SPEAKER:  I  will
 ask  the  hon.  Members  who  are
 standing  to  take  their  seats.  There
 cannot  be  so  many  Members  stand-
 ing  when  the  Minister  ig  on  his  legs.

 श्री  धलिक  लाल  मंडल  :  महोदय  मे  कह  रहा  था
 कि  लेदर  इबलपर्मेंट  कारपोरेशन  के  मामले  में  हमते
 कहा  है  कि  शुरू  से  लेकर  अन्त  तक  उन्हें  फाइनेंस
 किया  जाए।  जो  प्राइमरी  वर्कर  है,  जो खाल  सिकासता
 है,  उसे  टेंड  करता  है,  उससे  जता  बनाता  है  धौर
 बना  कर  बेचता  है  उसको  मदद  दो  जाये,  फाइनेशयल

 हेल्प  दी  जाये  प्राब्लम  जब  खड़ी  होती  है  जबिं
 कोई  पेशा  मिकेनाइज्ड  झौर  आरगेनाइज्ड  हो  जाता  है
 शोये  प्राइमरी  बकस  बहांसे  गायब  हो  जातेहै  |
 जब  पेशा  फल्रदायी  होने  लगता  है  तो  शुद  हरिजन
 यहां  से  निकल  जाते  है  क्योंकि  उनके  पास  पैसे  नहीं
 होते  ।  इसलिये  हमने  लेदर  ढवलपमेंट  कारपोरेशन
 घना  कर  के  उनको  फाइनेंस  करते,  उनको  मदद  देते
 की  बात  कही  है  जिससे  कि  मिकेनाइण्ड  शौर  आर
 लाइज्ड  होने  पर  हरिजन  जो  हस  पेशे  से  लुप्त  होते  जा

 रहैहै  थे  न  हों  1  उनका  जो  इस  पेशे  हे  सम्नग्ध  मेंत
 गया  है,  वह  सम्बन्ध  खत्म  म  हों  1  इसलिये  जदरी  है
 कि  उनकी  श्राश्रिक  स्थिति  को  सुधारा  जाये,  उतका
 सोशल  स्टेह्स  बताया  जाये  t  इससिये  हमने  इसको
 क्भस्था  को  है।  इस  पर  हम  लोग  काम  कर
 हैँ
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 SOME  HON,  MEMBERS  rose

 MR,  DBPUTY-SPEAKER:  |  am
 very  clear  in  my  mind  that  those
 who  have  takéy  part  in  the  debate
 will  not  ask  questions,  The  others

 may,  because  they  did  not  get  a
 chance.  (Interruptions)

 SHRI]  MOHAN  LAL  PIPIL  (Khur-
 ja):  I  have  not  taken  part  in  the
 debate.  I  would  like  to  ask  076
 question.

 में  जानना
 है

 गा  कि  देश  में  गरीबी,  हरिजनो,
 थेतिहर  मजदूरों  को  पट्टे  मिले  हें--रहने  के  लिये,
 खती  क  लिये  ।  पट्टे  क ेथा॥  उनको  यहँ  भी  बता  दिया
 गया  है  कि  बहा  जाइये,  उस  जमीन  पर  दखल  कर
 लीजिये  ।  कागज  पर  उनको  दखल  भी  मिल  गया  है
 लेकिन  बहा  पर  दूसरे  लोग  काबिज  हो  गये  |  वहा
 पर  ने  उसके  मकान  बनने  दिये  ग्रये,  न  उसको  काश्त
 करने  दिया  गया  ।

 MR.  DEPUTY-SPEAKER:  Mr,
 Chhubiram  Argal,  please  sit  down,  I
 must  make  it  very  clear  that,  when

 one  Member  is  on  his  legs,  nobody
 else  should  stand  up  lke  this  in  the
 House.

 भो  मोहन  लाल  पिपिल:  मैं  यह  जानना  चाह TT fa  क्या  कीम्द्रीय  सरकार  ऐसा  कोई  कानन  बनायेंगी
 कि  ओ  जमीनें  कोस्द्रीय  सरकार  ने  या  राज्य  सरकारों
 ने  हरिजन  श्रौर  खेतिहर  मनद्रों  को  दी  हे,  उनको
 भ्रमर  कोई  चौने  या  उन  पर  कोई  बाल्जा  करें  तो  उस
 पर  ट्रेसपास  का  केस  चलाया  जा  तके  ?  बया  झा
 ऐसा  कानून  बनायं  या  सही  ?

 शी  धमिक  लाल  मंडल :  उपाध्यक्ष  महोदय
 कानस  बने  22  है.  सवाल  उनके  लियान्वयन  का,
 इम्प्लीमेंटेशन  का  है।  मैंने  सदन  में  श्राज  भी  अपने
 रिप्लाई  में  कहा  है  कि  एग्रीकल्बर  मिनिस्ट्री  से  यह
 प्रादेश  गया  है  कि  हरिजनों  को  जहां  भी  प्रे  मिले  हैं
 और  उसको  उस  जमीन  से  बेदखल  कर  दिया  गया  हैँ
 तो  उस  जमीन  पर  उनको  कब्जा  दिलवाया  जाए।
 राज्यों  को  कहा  गया  है  कि  इसी  लिये  जो  भरी  भ्रावश्यक
 कदम  है  @  उठाये  ।  मैने  इसके  बारे  में  एक  प्रश्त  का
 जवाब  भी  दिया  था  i978  %  जब  प्रधान  मंत्री
 ने  राज्यों  को  लिखा  था  इसके  संबंध  में  तो  मैंने  एक
 प्रश्त  का  उसर  भी  दिया  भा  जिसमें  मैने  कहा  भा
 कि  ो  शी  क्षमीन  हरिजनों  को  सिलो  है,  जिसका  प|

 4 इनको  मिला  है  उस  पर  से  उनको  किसी  भी  हालत
 बेदगल्  नहीं  होगे  देना  अआहिंये  ni  सार्वजनिक  कामों

 २
 भी

 सर  कस  ु  ही  चरण  हो
 तो

 & ... द  &  जमीन  दी  जायें  भीग  उनको

 जरूर  मिक्स  शॉहिगे।
 ligg  th,

 stoner  for  SCYST  (My
 ,. मेंहां तक  फ्  लिये  वुलिस  1  1  हं  तबार

 हैमी मो मं  इसेके
 प्

 बटिफ्लन'  के
 व्यवस्था  पहले से  ही  हैं  भौर  कोई  तेयां  कारबूंस  |... ह
 की  जरूरत  तहीं  हैं।

 SHRI  Ss.  K.  SARKAR  (Joynagar):
 Through  you,  Sir,  I  want  to  put  one
 question.

 You  are  aware  that  I  raised  the
 question  regarding  Art  i6(4)  and  to
 make  it  mandatory,  and  for  that,  our
 hon,  friend,  Shri  Suraj  Bhan  brought
 a  private  member’s  Bill,  This  Bill
 has  not  been  cleared  by  your  Minis-
 try.  If  this  Bill  can  come  to  this
 House  and  get  passed,  I  think  there
 will  be  a  binding  provision  and  for
 that,  to  give  it  a  statutory  backing,
 I  want  to  know  whether  your  Minis-
 try  is  prepared  to  clear  it.

 SHRI  DHANIK  LAL  MANDAL:
 Regarding  Art  6(4)—reservation
 for  Scheduled  Castes,  Scheduled  Tri-
 bes  and  Backward  Classes,  I  know
 this  reservation  is  by  an  executive
 order  It  is  not  statutory—I  know
 it.  But  it  has  certain  advantages....

 SHR!  SURAJ  BHAN  (Ambala):
 It  is  full  of  disadvantages.  We  want
 a  central  enactment

 SHRI  DHANIK  LAL  MANDAL:
 It  has  certain  advantages  in  the
 sense  that  whenever  there  is  any
 need  for  modification  due  to  some
 High  Court  or  Supreme  Court  deci-
 sion,  then  those  adjustments  and
 corrections  can  be  made  in  the  light
 of  those  observations  and  judgments.
 This  is  the  virtue  and  we  can  imme-
 diately  correct  it  and  by  some  suita-
 ble  pharseology  or  somé  other
 methods  we  can  restore  it.

 AN  HON.  MEMBER:  Same  way
 the  law  also  can  be  amended  easily.

 SHRI  DHANIK  LAL  MANDAL:
 For  that  you  have  to  come  to
 Parliament.
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 SHRI  P.  RAJAGOPAL  NAIDU
 (Chittoor):  Some  of  the  State  Go-
 vernments  wanted  to  take  up  hous-
 ing  for  Harijans  anq  Girijans  under
 the  Food  for  Works  scheme  and  the
 Food  for  Works  Department  is  also
 willing  but  the  Finance  Ministry  is
 saying  that  helping  an  individual
 will  not  come  under  Community
 Development.  Harijans  ang  Girijans
 87९  so  weak  financially  that  even
 helping  them  is  good  because  in  the
 Budget  itself  Rs,  250  crores  are  be-
 ing  given  as  subsidy  to  the  indus-
 trialisty  individually.  Therefore,
 what  I  say  is  thiat  the  Munister
 shoulg  persuade  the  Finance  Munis-
 try  so  that  housing  for  Haryans  and
 Ginjans  and  other  weaker  sections
 must  come  under  Community  Deve-
 lopment,  If  that  is  done,  then  At  can
 be  taken  up  under  Food  for  Works
 scheme  and  with  the  co-operation  of
 the  States  housing  can  be  accele-
 rated

 MR  DEPUTY-SPEAKER:  You
 have  made  a  suggestion.

 श्री  छवि  राम  णरगल  (मप्र)  अनक  माननीय
 सदस्यों  ने  कहा है  ि  अनुसनित  जातियों  और  जन-
 जातियों  के  ्ार्कण  री  अायधि  atiase  में
 समाप्त  हो  रही  है.  उसबो  छट़ाहे  के  आरे  में  शाप  कथा

 हा
 रहे  हैं  7  इसपा  काई  रपप्टीकरण  आप  कट्  कया

 ।

 सैपरेट  मिनिस्ट्री  की  माय  भी  पारो  शोर  से
 थी  गई  है।  ह 1... हल  भी  आपने  श्रपने  जवाब  में पमनेख
 नहीं  किया  हैं  t

 पीछे  चार  सीटे  अ्रनशूषित  जातियो  की  खत्म
 कर  दी  गई  और  अनुसूचित  जालियों  को  ्  एक  सीट
 कम  पर  दो  गई  थी। सी  तरह  से  विधान  सभाओं  में
 भी  कुछ  सीटे  फक्ष्स  कर  दी  गई  भी  t  इसके  बार  मे  प्रापका
 बयां  बहना  है  ?

 में  चाहता  हू  कि  इत  सब  बातो  का  प्राप  स्पष्ट
 उत्तर  दे  ।

 श्री  धनिक  लाल  मल  माननीय  सदस्य  ने  मैने
 जो  अपने  जवाब  में  कहा  है  उसका  सुना  नहीं  है।
 1... ह  तक  रिजवेशन  की  अर्वाध  बढ़ाते  की  बात  है  मैने
 कहा  है  कि  यह  चीज़  सरकार  के  एक्टिव  कसिड्रेशन
 में  है।  इस  पर  चिचार  हो  रहा  है।

 तक  सैपेरेट  मिरी
 संबंध  मे  मैने  कहा  है;

 नस्ट्री
 की  आात  है

 उसके

 MAY  16,  i078  and  Twanty.fourth  6
 sioner  for  SC/ST  (M)

 id

 A  separate  mingtry  may
 ag  bo

 in
 ag  ideal  q  position  as  the
 of  Home  Affairs  (interruptions)

 MR.  DEPUTY-SPEAKER:  He  hes
 already  expressed  hig  opinion,

 SHRI  DHANIK  LAL  MANDAL:
 A  separate  mmistry  may  not  be  in
 as  ideal  g  position  as  the  Ministry
 of  Home  Affairs  for  thig  purpose,
 Apparently,  the  Parliamentary  Com-
 mittee  on  the  Welfare  of  Scheduled
 Castes  and  Scheduled  Tribes  had  a

 broad  appreciation  of  this  aspect
 when  they  recommended  in  969
 that  the  welfare  of  the  scheduled
 castes  and  scheduled  tribes  should
 be  re-transferred  to  the  Munistry  of
 Home  Affairs  as  the  Heme  Mumnastry
 has  certain  advantages,

 श्री  राम  देती  राभ  (पाप)  उपाध्यक्ष
 महोदय,  द: ह  तमको  मौका!  नहीं  दे  रह  है  जब  कि  हम
 आपके  सामने  ही  जे  है  ।

 MR  DEPUTY-SPEAKER:  This
 ic  not  the  way  You  tovk  half  an
 hour  In  the  House  you  cannot  get
 up  and  shout  at  Please  take  your
 seat  ~I  am  sorry.  I  am  not  calling
 you  Shrimati  Rangenekar

 श्रोमती  श्रहिल्या  पी०  शागनेकर  .  (प्वनउ्तर
 मायो  उताशयक्ष  मार्य  मैं  पूछना  सानती  ह
 किजा  पिप्रोनबदिस्टर  ८  उनकों  यर  संहतियन  &
 जायगी  थ  नहीं  ?  महाराष्ट्र  स्टेट  में  उनको  स  लिये
 मिल  रही  है  7  (Interruptions)

 MR.  DEPUTY-SPEAKER:  I  must
 tell  you  that  you  cannot  bully  the
 Chau.  This  is  the  last  person  I  have
 called  There  must  be  some  way
 for  discussing  these  things.  You  had
 eight  hours  on  it.  I  am  sorry.  Please
 take  your  scat,

 बाय  ि
 :  (मोहनक्षालगंज)  नहीं,

 श्रीनती  अहिस्यश  पौ०  रांगमेकर  :  निधी

 उस  नि
 जे  के

 लग
 हल  पो

 द
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 हैं।
 कि  जहां  हरिणनों  को  निकाल  रहे  हैं,  भादिवासियों  को
 निकाल  रहे  हैं  बहां  उनको  ही  रखना  भाहिये  जब  भी
 श्राप  दूसरी  जगह  दहन  लोगों  को  रखना  चाहें।  उनका
 शुमप्लायमेंट  किसी  हालत  में  कम  नहीं  होना  चाहिये  ।
 इसके  बारे  में  प्राप  कुछ  कर  रहे  हैं  कि  नहीं  ?

 झी  धभिक  साल  मंडल  :  महाराष्ट्र  में  जो  प्रैक्टिस
 है  वह  हमकी  मालूम  है  |  उतकों  हरिजनों  का  दर्जा
 नहीं  है,  लेकिन  हरिजनों  की  जो  भी  सुविधायें  हैं
 वह  सारी  शुविधायें  उनको  दी  जा  रही  है,  पह  ठीक
 है । धौर  दूसरी  जगह  पर  भी  उनको  बैकवर्ड  क्लास
 ट्रीट  किया  जा  रहा  है  जौर  दौकबर्ड  क्लास  को  जो  सूचि
 बायें  मिल  रही  है  बह  सूविधाये  उनको  दी  जा  रही  ्

 श्षीमती  अहित्या  पी०  गिनेकर :  एमप्लायमेंट
 रनबा  कम  नहीं  होना  चाहिसे  कोल  माइन्स  में  ।  बह्धा
 से  50,000  हरिजनों  को  निकाला  है  ।  इसलिये  उनका
 गमप्लासभेट  कम  नहीं  होना  चाहिये  |  इसके  बारे  में
 आ्रापको  क्‍या  कहता  हे  ?

 MR.  DEPUTY-SPEAKER:  This
 is  not  a  bazaar  or  g  public  meeting
 Where  any  body  can  get  up  and  shout
 al  any  body.

 श्री,  घनिक  लाल  मंडल  इसमें  हमारा
 वाई  झगड़ा  नहीं  है  ।  में  इसकों  मानता  हे  1  लेकिन
 दख्गो  तो  ऐैस्टेबलिश  करता  होगा  कि  किनकी
 निवाला  गया।  यह  टीक  है  कि  /रिजनों  झौर  प्रादि-
 वासियों  को  जो  कोल  बैल्ट्स  से  काम  मिला  हुआ  है
 ताण  से  उसको  सही  निकाला  जाता  चाहिये  t  बात
 द. ध  गहीं है,  इससे  हमारा  कोई  झगहा  नहीं  है  ।

 ,  श्री  समदेनी  राम  :  उपाध्यक्ष  महोदय,  पहले  सो
 में  ग्रापसे  माफी  भांगना  चाहंगा  आपके  विमाग  में
 हैकि  मैं  प्रमकी दे  रहा  हैं  ।  ऐसा  महीं  है  t  मैने  अपने
 भाषण  में  कहा  था  कि  झादिवासियों  की  तरह  जो
 बेदणल  जमीत  वापस  झ्ादिधासियों  को  हो  ही  है
 गीक  उसी  तरह  से  हरिजनों  की  बेदखल  जमीन  को
 वापस  करने  की  इस  प्रकार  की  गीजना  प्राप  बनाना
 चाहने  हैं  कि  नहीं  ?

 AS  दूसरे  -भाषके  जितने  ओजैक्ट्स  बनकर  तैसार
 हते  हैं,  सबकी  सारी  फ़ैप्लिटीक्ष  सारे  मुज्नाजिमों
 को  तो  जिलती  हैं,  बेकिंग,  बगल  .में  बैठे  हरिणम
 पग्रादिवासी  को  नहीं  मिलती  हैं।  वाटर  सप्लाई  स्कीम
 उसके  पास  है,  बह  सही  से  पानी  वी  रहा  है, उसके  भर  में  क्म्सेश  है,  उसकी  लिये  सरकार  व्यवस्था
 करना  आाहतही है  या  नहीं  ?
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 १  =
 प्रादिवासियों  के  लिये

 rs ,  we  है  या  इस  तरह
 कारन  है  कि  भादिवासियों  की  मान-भाविषासी
 को  ढ्ांसफर  नहीं  की  जाती  है।  कातुन  है  तो  उसका
 कुछ  फायदा  हीता  है,  इसका  झाभ  उठाकर  झादि-
 वासियों  की  जमीस  उसको  मिलनी  चाहियें,  तो
 इस  कानून  को  धीरे  धीरे  हम  भ्रमल  में  ला  रहे  हैं,
 झौर  ऐसे  प्रयास कर  रहे  हैं

 हरिजनों  के  संबध  में  भी  बतामा  कि  जहां  कहीं
 भी  उनको  जमीन  मिली  है,  उसके  संबंध  में  प्रधान  मंत्री
 जी  ने  भी  कहा,  झभी  एप्रीकल्बरल  मिनिस्ट्री  ने
 भी  कई  कदम  उठाये  हैं।  उन  दोनों  का  मैने  जि
 भी  किया  है

 श्री  राम  कंबर  बैरवा  (टोंक)  :  में  माननीय
 मंत्री  जी  से  जानना  चाहता  हूं  कि  हरिजनों  के  साथ  जो
 छुप्माछुत  हीती है,  सार्वजनिक  स्थानों  में  बाजा
 बजाते  हुये  झगर  कोई  दुल्हा  शोड़े  पर  जाता  है,  तो
 उनके  साथ  मारपीट  के  मामले  होते  है,  इसके  बारे
 में  क्या  कर  रहे  है  ।  पिछली  लोक  सभा  में  श्री  झारक
 डी0  भंडारे  की  अध्यक्षता  में  यहा  एक  कमेटी  बनी
 हुई  थी,  में  भी  उसका  मेम्बर  था,  जहा  कहीं  भी  हम
 जाते  थे,  देखते  थे  कि  भ्राई0  जीए  पुलिस  के  यहां  केस
 तो  राजिम्गर  टपा  है,  लेकिन  इस  मामलों  में  सजा
 एक  को  भी  सही  हुई।  तो  इस  प्रकार  रास्ते  चलते
 जो  मारपीट  की  जाती  है,  ऋयाचार  हाते  है,  क्या
 इसके  लिये  कोई  ठोस  कानून  अनाना  चाहते  है  जिससे
 30  सालों  का  गए  वलंक  खत्म  हो  से,  ?

 श्री  धतिक  लाल  मंइल  इसकी  लिग्रे  तो  प्रोटक्नन
 झाफ  सिविल  राशट्स  एक्ट  है  1  श्रगर  किसी  के  साथ
 किसी  प्रकार  का  डिस्जिमिनेशग  होता  हैँ  ता  उसके
 श्रघीन  मामला  बनता  हैं।  यह  श्रौफेन्स  है  और  जो
 औपेम  के  संबंध  में  होता  है  वह  सारा  होगा

 sal  तक  अम्पणीमेटेशन  की  बाल  है,  इसके  लिये
 लो  विभिन्न  स्तरों  पर  कमेटियाँ  बनी  हुई  हैं।  बह  सारी
 कमेटियां  एक्टिव  न  हों,  काम  ने  करें  ।  राज्य  में  श्रौर
 केन्द्र  के  मामले  में  देख  लीजिये  से  विहार  की  बात
 बतलाता  हैं  एच:  तो  हरिजत  सेल  शीफ  मिनिस्टर
 के  प्रन्डर  में  काम  करता  है  और  सैक्रेटरिएट  में  एक
 शाना  खोला  गया  है,  भगर'  कही  भी  कोई  कंस  दर्ज
 न  करता  हो  तो  वहां  कराया  जा  सकता  हैं।  यह
 बात  कही  गई  कि  बहुत  से  थानेदार  कस  दर्ज  नहीं
 करते,  तो  एक  थाना  सैब्ेटेरिएट  में  ऐसा  बोला
 गया  है  कि  अगर  8  पैसे  का  पोस्टका्ट  भी  लिखंकर
 डाल  दे  तो  केस  दर्ज  कर  लिया  जाता  है  1  हरिजन
 सैल  हॉरिजन  एंट्रोसिटीज़  की  रिव्यू  करता  है  i
 बिहार  में  एक  स्पेशल  थाना  सैल्ेंटेरिएट  सें  कायम
 कर  दिया  गया  है  जिससे  किसी  को  यह  कहने  का
 मौका  ते  हो  कि  हमारे  केस  को  लिया  ही  सहीं  गया  t

 इसी  प्रकार  ६. उ  लेवल  पर  सेल  बताया  गयां
 "& लेवल  १२  सेल  बनाग्रा  गया है  सारी  जि

 हो  रही  हैं,  लेफित  एवेयरमैस  नहीं  है।  में  प्रासेस की
 बात  बता  रहा था  कि  यह  सब  काम  हुआ है,  लेकिन



 359  «6=«_  «Re;  Twenty-third
 Ruperts  sy  Cormits-

 rect
 [ot  |... अ  wre  tae)

 काम  लोगो
 में शुकंवरगैत  ्  कि  ड  और  ०

 बहू  कलक  है,  यह  हमको  कमजोर  बनाता
 है,  यह  पाप  हैं।  लेकिन  उसके  भी  नीचे  के  लेवल
 वैक  जो  फीड  लैवल  है,  वहा  पर  यह  एवेरतैस  नहीं
 पहुंची  है,  इसलिये  दिक्कत  हो  रही  है  |  लेकिन  हमारा
 यह  सतत  प्रयास  हो  रहा  है  कि  यह  एवेयरतैस  डाउन
 हैं  दी  प्रर्थ  पहच  जाये  i  सभी  लोग  उसको  इतना

 पाप  समझने  लगे  जितना  हम  जौर  श्राप  समझते

 थी  मीठा  लाल  पटेल  मैं  माननीय  मत्री  जी  से
 जानता  चाहता  #  कि  राजस्थान  सरवारद्वारा  शादि
 वासी  विकास  खडों  वे  अतिरिक्त  प्रादिवासी  द्वाइवल
 पाकट्स  के  नाम  से  जो  55  खडो  का  विवरण  झापके
 पाल  प्राया  है  भ्रौर  उसके  2  5  महीने  पहले  से  एक
 स्वीकृति  विचाराधीन  है  मेने  पहुले  निवेदन  किया
 था  लेकिन  जानबक्षकर  यहां  डिलाई  के  कारण  बहू
 स्वीकृति  भाज  तक  नहीं  पहुच  रही  है  जबकि  राज-
 स्थान  गवर्तमैंट  के  सबंधित  मत्री  भी  झापस  निवेदन
 कर  चुके  है  शौर  मिल  चुके  है,  तो  कब  तव  वह  स्वीकृति
 चापम  खली  जायेगी  शीर  नहीं  जा  रही  है,  तो
 इसका  क्‍या  कारण  है  ?

 श्री  धनिक  लाल  मड़ल  हम  लोग  इसको  तुरन्त
 देखेंगे  t

 श्री  झनन्त  दबे  (कच्छ)  मत्री  महोदय  मे  बताया
 हैं  कि  सभी  राज्य  थरकारा  को  लिखा  गया  है  कि
 किसी  हरिजन  की  जमीन  न  ली  जाये  ।  मै  इस  बारे
 में  एक  स्पेस्तफिक  इसस्टास  देता  चाहता  ह  ।  कच्छ
 जिले  के  मांशती  तालुके  के  विनेश्वर  वि  में  हर्रिजन
 शभार  पहते  है  7  उनके  मकात  दस  साल  पहले  क॑  बने  हुये
 हैँ । भ्रम्य  जातियों  के  मकान  भी  वहा  हैं।  एक  महीना
 पहले

 गा
 जरात  सरकार  ने  वे  मकात  खाली  कराते  का

 झाडेर  है।  ब्या मल्ली  महोदय  गुजरात  सरकार
 को  लिखेंगे  कि  मंकास  खालो  ते  करासे  जाये  और
 उस  मीत  पर  उन  जागो  के  प्रश्तिकार  को  रेगुलराइज
 कर  1...  जाये  ?

 उपाध्यक्ष  महोबण
 *

 इस  तरह  तो  हम  इस  शोबेट
 को  खत्म  मही  कर  पामिये  ।

 र  ्
 @  तौर

 बर शेड
 छ  पूछना  अलंग  बात  है,  इस  तरह

 म्
 इनस्टॉस  के  बारे  में  हना  टीख  नहीं

 +

 शी  अमना  प्रसाद  मास्त्रीं  (रीवा)  मैं  दो  बातों
 के  बारे  में  मंत्री  महोदर  से  बिल्कुल  स्पष्ट  शीर  बोन्ट्क
 ह... अ  करता  अहिंतों हैं  t

 MAY  16,  1979  1... ह  Tu  ‘ourth
 tomer  jot  BOSE  cams?

 हरियतों  भौर  अविगासियों
 ४

 कब से
 ह...  समसयों  गह

 ह्  है सस  जमीन  का  भी  ्  ्  पि
 तीजा यह होता है यह  होता  है  कि  बड़े  र  उन  लोगो
 को  निकाल  देते  हैं,  भो  उनकी  बेमारि  नहीं  करते  है
 क्या  मची  महोदत  यह  आश्वासन  देंगे  कि  जिन
 जमीनों  पर  सम  लोगी  के  धर  बने  हुये  है,  उनका
 स्वामित्व  ew  लोगों  को  प्रदोन  कर  जायेगा,
 उन्हें  उन  जमीन  को  पट्टा  दे  दिया  जायेगा ।

 मलरी  भहोंदय  मे  कभी  कहा  है  कि  अध्य  प्रदश
 सरकार  ने  यह  तम  किया  है  कि  फ़्क  बरस  में  कई  भा
 आदिवासी  भूमहीन  नहीं  रह  जायेगा,  उतने  लोगा
 को  भूमि  बाट  दी  जायेगी।  में  जानेगा  चाहता
 कि  क्या  सरकार  के  पास  कोई  वेशव्यापी  यांजना  है
 जिसके  झ्न्तर्गत  एक,  दो  या  तीन  वरस  में  कम  से  कभ
 उन  हूरिजनों  श्रौर  भ्रादिवातियों  क॑  पास  क्रम  ह. ज  चम
 एक  हेक्टेयर  जमीन  अ्रव्य  हां  जाये,  जो  खेती  तुर
 निभर  है,  जो  श्रेतिहर  है  ।  चाह॑  वह  जगीन  सींग
 से  निकाली  जाय  और  थाह  बजर भूमि श्राव्य
 सुविधाग्रा  के  साथ  दो  जाये,  लेकिन  एक  हबत्यर
 भमि  हर  हरिजन  तथा  आदिवासी  परिवार  के  पास

 हर
 जाय,  क्या  सरकार  बे  पास  पेसो  बोई  गाज?!

 7

 घी  घनिय  लाल  मण्डल  जहां  तवां  स्ावामे
 की  जमीन,  हॉमस्टेद  लैड  का  सवाल  है  गब
 राज्यो  में  हाम्मस्टेड  लैंड  बानन  बना  ह्भा  है  ग्रोर
 बहुत  से  लागो  वा  ग्रधिवार  दे  दिये  गये  है।  कार
 बिरले  रह  गये  है,  यह  बात  दूसरी  है।  अगर
 साननीय  सदस्य  कई  मामला  हमारे  ध्यान  में  लायए
 ता  हम  उसका  देखेंगे।

 श्पी
 लि

 ना  प्रसाद  शास्त्री  मध्य  प्रदेश
 में  एसा  कानन  नहीं  है।  सैकड़ां  बरसा से
 जिनके  सकान  बने  हुए  हैं,  वे  नो  जमीन  के  मालिक
 नहीं  है।  जो  हरिजन  या  प्रादिबासी  खेती  पर
 निर्भर  हैं,  कम  से  कम  एक  हैक्टेयर  जमीन  खती
 के  लिए  उन्हें  मिल  जाये,  क्या  सरकार  की  ऐसी  बोई
 योजना  है।  मत्री  महोदय  ते  इस  बा  जवाब

 श्री  धनिक  लाल  महल  सीलिग  की  जमीते

 हो,  या  सरकार  की  जमीन  हों,  इस  तरह  की  जितनी
 भो  जमीनें  हैं,  जो  बांटी  जा  सकती  हैं,  या  जिले
 बांदने  के  लिए  कहा  गया  है,  उनके  लिए  हरिजन
 प्रॉयर्टी  पैक्टर  में  धाते  है।  जो  अमीत  हम  उतकों
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 कडीडट्स  उपलब्ध  न  हों,  तो  वह  इन  बगो  के  लोगों के
 लिए  मेढ़िकल,  दजीनियरिग  भौर  साहस  झादि  के
 लिए  टेकनिकल्न  ट्रेनिंग  का  प्रबन्ध  करे।

 दूसरी  बात  यह  है  कि  जो  पोस्ट  कैरी  फार्बईड
 की  जाती  है  दो  साल  के  लिए  उसमें  बडी  घपलेबाजी
 1016  है  |  होता  यह  कि  कैरी  फार्बवड  करके  एडहाक
 पयाइन्डनेट  कर  लिया  जाता  है  और  उसका  पता
 नही  चलता  है  इसलिये  झाप  उस  पर  किमी  दूसरे
 प्रदमी  की  नियुकति  मल  करे  और  करो  फावड
 ़ले  हैं  वा  तबतक  करते  रहिये  जब  तक  कि  उस
 77  भर्ती  नहों  जाय  ।

 श्री  धनिक  लाल  मण्डल  जैसा  कि  बतलाया
 ज'  चुका  @  teed)  मेत्रेटरी  के  रेक  से  नीबे  नही  बल्कि
 डिप्टी  सत्र टरी  या  उससे  ऊपर  के  भ्रफंसर  को
 वायज्ञन  श्राफिसर  बनाने  के  पये  कहा  गया  है
 बोर  उसका  श्रसिस्ट  करने  के  लिए  एक  सैल  हांगा
 दंग  प्रकार  से  हवैचुएशन  किया  जायेगा  कि  हर
 विभाग  उसकी  सही  पालन  कर  करहा  हैया  नही
 एक  मानतीय  सदस्य  ते  हफार्मेशत  ऐंड  क्राड़कास्टिंग
 मिनिस्‍्ट्री  का  हवाला  देते  हुए  कहा  कि  बहा  पर
 सल  का  निर्माण  नहीं  हुआ  तो  उसको  हम  टेक-
 अप  कर  रहे  है।

 SHRI  SOMNATH  CHATTERJEE
 (Jadevpur):  In  one  or  two  States
 thae  jare  laws?  for  the  restoration

 of  land  to  Harijans  88  in  the  case  of
 ,  Adivasi,  But  in  some  States  like

 Bihar  there  is  no  such  law.  Will
 the  Central  Government  try  to  im-
 Press  upon  different  States  Govern-
 Ments,  where  such  Jaws  are  not
 there,  that  similar  laws  are  enacted
 for  protecting  the  rights  including
 the  restoration  of  lands  to  the  Hari-
 yans?  ~Varioug  schemes,  projects,
 hou'ing  projects  ate  taken  in  those
 Places  which  benefit  the  residents  of
 those  areas  but  in  Harijan  localities
 There  ig  not  even  the  provision  of
 dunking  water.  The  discrepancy  is
 30  much,  ‘Therefore,  in  guch  cases
 Will  the  Government  iso  see  that
 Rtoper  facility,  mijnimux  decent

 fale,
 is  provided  in  Harijan  locali-

 sioner  yor  SC/ST  (M)
 सिखा  है।  एक  सकजर  जारी  किया  गया  है  कि
 हरिययों  को  थो  जमीन  दी  गई

 है  सन
 पर  धि

 किसी  दूसरे  का  कल्हा  है  तो  उसे  ढ्ीढ
 किया  जाए  झौर  एक  ट्रेस-पासर  की  हैसियत  से  उस  पर
 मुकदमा  चलाया  जाए।  इसमें  उस  रक्त  को  ही
 साबित  करना  होगा  कि  बह  उसको  जमीन  हैं।
 हस  प्रकार  से  हर  राज्य  को  लिखा  गया  है।
 उनकी  तरफ  से  जवाब  प्राया  कि  ऐसे  प्रावधान  भाई
 पी०  श्ी०  में  हैं  जिनके  मातहत  हम  काम  कर  रहे
 है।  जहां  लक  होममिनिस्ट्री  का  सवाल  है,  हम
 यारी  लीजे  राज्या  को  लिख  चुके  है  n  (ब्यवधान)

 साइट  हंचनप  कर  देने  की  जो  बात  है  बहू  भी
 हमारी  रकीम  में  है  भौर  हम  उसपर  जरूर  काम
 करेगे  |

 SHRI  8  C,  KAMBLE  (BOMBAY
 SOUIFH-CENTRAL):  There  is  spe-
 cific  :efcrence  In  the  Report  that  the
 High  Court  Ay  considered  as  8  State
 and  therefore  there  cannot  be
 any  reservation  niade  in  80  far  as  the
 posts  of  High  Court  judges  are  con-
 cerned,  I  want  to  knuw  the  views
 of  the  Government  m  this  respect.  I
 have  also  raised  thig  point  in  my
 speech  as  to  whether  the  High  Court
 constitutes  a  State  ang  whether
 there  can  be  reservation  in  the  posts
 of  High  Court  Judges  or  nvt.

 श्री  धनिकलाल  मण्डल  :  न्यायालय  के
 में  मैंने  जिक्र  नहीं  किया  यद्यपि मैं  जानता

 से  माननीय  सदस्यों  ने  इसफो  उठाना
 श्री  सम  विलास  पासवान  जी  में,  सम्रास  की

 घटना  पटी 44754  "
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 36.45  hrs.

 CONSTITUTION  (FORTY-SIXTH
 AMENDMENT)  BILL

 MR.  DEPUTY-SPEAKER:  The
 House  will  now  take  up  Constitution
 (Forty-sixth  Amendment)  Bill.

 If  the  House  agrees,  we  may  have
 four  hours  for  general  discussion,  two
 hours  for  clause-hy-clause  considera-
 tion  and  one  hour  for  third  reading.

 I  hope,  the  (House  agrees,

 Mr.  Minister.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 {SHRI  DHANIK  LAL  MANDAL):  Mr.
 Chairman,  Sir,  I  beg  to  move*

 “That  the  Bill  further  to  amend
 the  Constitution  of  India  be  taken
 into  consideration”.

 I  am  happy  to  bring  forward  the
 Constitution  (Forty-Sixth  Amend-
 ment)  Bill,  978  along  with  Govern-
 ment's  amendments,  which  seeks  to
 provide  constitutiona:  status  to  the
 Minorities  Commission  and  Scheduled
 Castes  and  Scheduled  Tribes  Commis-
 sion.

 The  Janata  Government  have  been
 keen  to  ostablish  a  Civil  Rights  C.m-
 mission,  an  independent  and  autono-
 mous  body  competent  to  ensure  that
 the  minorities,  scheduled  castes  and
 scheduled  tribes  and  other  backward
 classes  do  not  suffer  from  discrimi-
 mation  or  inequality.  However,  some
 doubts  were  expressed  in  certain
 quarters  that  one  composite  bady
 Charged  with  the  responsibility  for
 Woking  after  the  constitutional  safe-
 guards  provided  for  all  categories  of

 minority  groups  would  not  be  able  to
 gerve  the  interests  of  scheduled  cabtes
 and  scheduled  tribes  properly  and
 adequately.  In  view  of  this  and  in
 deference  to  these  sentiments,  it  wes

 MAY  16,  i979
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 finally  decided  that  two  commissions
 should  be  set  up;  one  for  the  minosi-
 ties,  the  other  for  the  scheduled
 castes  and  scheduled  tribes.  Subse-
 quently,  the  Government  Resolution
 setting  up  the  Minoritie,  Commission
 was  issued  on  the  l2th  January,  978
 followed  by  the  Resolution  setting  up
 the  Commission,  for  scheduleg  castes
 and  scheduled  tribes  issued  on  2Ist
 July,  1978.

 As  the  hon.  Members  are  aware,
 hese  two  Commissions  were  initially

 set  up  by  executive  orders  for  the
 time  being,  and  ait  was  considered  that
 7  would  carry  a  more  effective  ascur-
 ance  to  the  groups  whose  interest-
 are  referred  to  them  if  they  were  is
 be  given  an  appropriat  constitutional
 status,  This  would  carry  weight  not
 only  with  the  Government  of  Inatu
 but  also  with  the  State  Government’
 Moreover,  the  bestowai  of  constitutir-
 nal  status  on  these  two  Cemmussions
 would  also  reMove  the  anomly  whcie
 by  the  two  Commissions  will  be  re-
 porting  to  the  President  and  Partia-
 ment,  while  the  Special  Officers  men-
 tioned  in  Articles  338  and  350-K  are
 also  charged  with  the  duties  of  sub-
 mitting  reports  on  almost  the  same
 fields  of  reference.

 It  was,  therefore,  decided  to  bring
 forward  this  Constitution  (Forty.Sixth
 Amendment)  Bill,  978  88  introduced
 in  this  House  in  August,  978  to  give
 a  constitutional  status  and  backing  to

 these  Commissions  and  also  to  de

 away  simultaneously  with  the  over!””
 of  functions  between  these  two  Cor-
 missions  and  the  Special  Officers.

 This  Constitution  Amendment  Bil!
 aims  to  amend  Article  338  and  pro-
 vide  a  new  Article  398-A  deleting
 Article  350-B,  The  present  Article  958

 provides  for  a  Special  Officer  for  the
 scheduled  castes  and  scheduled  tribes
 to  investigate  all  matters  relating  to

 the  safeguards  provided  for  the  sche-
 d  tribes duled  castes  and

 scheduled  ae

 *Moved  with  the  recommendation  of  the  President.
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 under  the  Constitution  and:  to  report
 to  the  President  upon  the  working  of
 these  safeguards  at  such  intervals  as
 the  President  may  dite  ang  the
 President  shall  cause  all  such  reports
 to  be  laid  before  each  House  of  Par-
 liament.  Article  350-B  provides  for  a
 Special  Officer  for  Linguistic  Minor-
 ties  charged  with  the  duty  to  investi-
 gate  all  matters  relating  to  the  safe-
 guards  provided  for  Linguistic  Minon-
 ties  under  the  Constitution  and  to  re-
 port  to  the  Presidunt  upon  those  mat.
 ters  at  such  intervals  as  the  President
 may  direct  and  the  President  shall
 cause  all  such  reports  to  be  laid
 before  each  House  of  Parliament  and
 send  tn  the  Governments  oi  the  States
 concerned.

 The  two  Commissions  made  a  nium-
 ber  of  recommendations  for  further
 amendments  to  the  Bill  already  intzo-
 duced.  These  suggestions  were  dis-
 cussed  by  the  Prime  Minister  with  the
 Chairmen  of  these  Commissions.  In
 the  light  of  the  discuscions,  amend-
 ments  to  the  Bill  have  heen  prepared
 and  these  are  also  being  introduced
 by  the  Government  for  consideration
 and  passing  along  with  the  Constitu-
 tion  (Forty-sixth  Amendment)  Bill,
 ‘1978,  These  amendinents  provide  that
 these  Commissions  may  take  up  in-
 vestigation  of  such  safeguards  as  are
 provided  under  any  Central  or  State
 zaw.  It  igs  also  proposed  to  make  it
 clear  thet  the  Commissions  would  be
 competent  to  evaluate  the  working  of
 such  safeguards  The  Commissions
 are  also  being  further  empowered
 through  these  amendments  to  examine
 Specific  complaints  and  present  reports
 not  only  annually  but  at  such  other
 times  ag  they  may  deem  fit,  Thus,
 these  two  Commissions  ate  belng
 Riven  freedom  to  submit  reports
 whenever  they  deem  fit.  It  is  also
 Proposed  to  amplify  the  scope  of  the
 Work  of  these  two  Commissions  as  re.
 Bardy  the  discharge  of  their  functions
 by  adding  the  word  ‘welfare’  to  the
 Words  ‘protection  and  advancement’
 and  the  word  ‘protection’  occurring  in
 the  original  clauses  8(d)  of  Articles
 338  and  83B-A  respectively.

 VAISAKHA  26,  90  (SAKA)  sixth)  Amendt )
 Be
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 This  measure  has  found  a  favour-
 able  response  among  the  various  mi-
 norities  groups  including  Scheduled
 Castes  and  Scheduled  Tribes.  Keep-
 ing  in  view  the  wishes  expressed  in
 both  the  Houses  of  Parliament  from
 time  to  time,  I  do  sincerely  hope  that
 the  House  would  take  up  the  consi-
 deration  and  pass  the  Bill  along  with
 the  proposed  official  amendments.  I
 commend  to  this  Hon’ble  House  ac-
 cordingly.

 MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  the  Bili  further  to  amend
 the  Constitution  of  India,  be  taken
 into  consideration.”

 There  38  an  amendment  by  Shri  G,  M.
 Banatwalla  for  circulating  it  for  the
 purpose  of  eliciting  opinion.  Are  you
 moving  it?

 SSRI  G  M  BANATWALLA  (Pon~
 nani):  I  beg  to  move:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  2nd  August,  1979."

 MR.  DEPUTY  SPEAKER:  Mr.  Suraj
 Bhan,  your  amendment  is  the  same.
 So,  you  need  not  move  it.  Mr.

 Rachaiah.  in|

 SHRI  B.  RACHAIAH  (Chamaraja-
 nagar):  I  rise  to  make  a  few  observa-
 trons  on  the  Constitution  (Forty-Sixth
 Amendment)  Bill,  1976.  In  the  state~
 ment  of  objects  aud  reasons,  it  has
 been  mentioned  that  under  “Art  338
 of  the  Constitution  there  is  a  provi-
 sion  to  appoint  a  Special  Officer  for
 the  Scheduled  Castes  and  Scheduled
 Tribes  whose  duty  has  been  defined
 there  to  investigate  ail  matters  relat-
 ing  to  th  safeguards  provided  for  the
 Scheduled  Castes  and  Scheduied
 Txtbes  under  the  Constitution  and  to
 report  upon  the  working  of  those
 safeguards  at  prescribed  intervals.
 Accordingly,  the  President  hag  ap-
 pointed  a  Special  Officer  designated  as
 the  Commissioner  for  the  Scheduled
 Castes  and  Scheduled  Tribes.  How~
 ever,  considering  the  magnitude  of  the
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 prohiem,  it  has  been  felt  thet  instead
 ह...  having  one  officer  reporiing  on  the
 saseguards,  it  will  inspire  greater  con-
 fidence  if  the  matters  relating  to  the
 Scheduled  Castes  and  the  Scheduled
 Tribes  are  entrusted  to  a  Commission
 consisting  of  persons  of  eminence  and
 Status,

 Similarly,  the  Constitution  provides
 in  article  350B  for  a  Special  Officer
 for  Linguistic  Minorities.  The  Gov-
 ernment  are  of  the  view  that  appoint-
 ment  of  a  Commision  to  sireguard
 the  interests  of  ull  minorities,  whether
 based  on  religion  or  language,  woud
 previde  a  more  satisfactory  institutio-
 Nut  ayrangement  for  uchieving  the  de-
 sired  objective.  A  Minorities  Com-
 mission  was,  therefore,  set  up  by  an
 executive  order.  Such  a  Commission
 would,  if  setup  in  pursuance  of  Cons-
 titult.onal  provisions,  inspire  greater
 confidence  among  the  mumorities
 Therefore,  they  have  brought  forward
 this  Bill  for  consideration  and  accept-
 ance.

 In  this  connection,  what  I  would  like
 to  ask  the  hon.  Minister  is  this.

 36.55  hrs.

 Sufswackar  in  the
 Chair.]

 No  doubt  the  provision  in  this  Bill  is
 an  improvement  over  the  one  which
 hes  been  provided  under  Art,  338  for
 gppointing  a  Special  Officer.  In  view
 of  the  various  safeguards  under  the
 different  articles  in  the  Constitution
 and  also  for  the  developmental  activi-
 ties  that  have  been  taken  up  by  the

 government  this  provision  to  appoint
 @  commission  consisting  more  than  one

 member  is  there,  Constitutional  safe-

 Bards  have  been  extended  for  not
 more  than  ter  years;  every  time  This
 is  going  to  end  by  1980.  ३  ahouid  like

 to  know
 oy

 bringing  this  Bil,  whether
 government  have  made  up  their  mind
 to  amend  the  provision  to  extend  ca

 geryation  a
 jeer

 under  vati-

 a
 articles  at  ae  stitution  for  ap-
 9  at  least  thirty  years,  Seme

 Members  while  speaking  on  the  report

 छाप  मे.  हू,
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 of  the  commissioner  for  SC/ST
 sed  ‘their  concern  about  the

 ६००७७ on  them  even  afte,  a  lapse  of  82  years
 of  Independence.  Yesterday  and  the
 Previous  few  days  the  subject  has
 been  discussed  at  length  and  I  do  net
 want  to  go  into  details;  I  will  Be  ac-
 cused  of  repeating  what  has  been  said
 in  this  House  about  the  problems  of
 scheduleg  castes,  their  economic  back-
 wardness  and  social  degradation.  Still
 the  problem  is  so  acute  an‘)  day  by
 day  it  Is  assuming  ‘we  nue  of  a
 challenge  to  the  nation  Therefore,  }
 should  hke  to  know  whether  under
 various  article,  safeguards  vould  be
 continued  further  This  hax  not  been
 mentioned  by  the  Mimster  Tf  that  4
 not  so,  Where  ts  the  need  लि  upgrad-
 ing  the  office  to  that  of  a  commission,
 Therefoic,  T  should  hke  to  know  if  the
 government  have  deeded  to  eatind
 the  safeguards  for  further  periods

 The  second  point  is  thi,  whether
 there  will  be  more  members,  commis-
 sions  for  the  economic  upiift,  educa-
 tion,  and  for  looking  after  the  service
 safeguards  of  the  scheduled  castes  and
 tribes.  The  problems  are  many  and
 varied,  difficult  problems  and  each  one
 of  them  requires  a  special  commission
 consisting  of  experts  to  go  into  the
 matter  and  find  out  whether  the  safe-
 guards  have  been  properly  imple-
 mented,  if  not,  what  are  the  bottle-
 netkg  in  the  way  of  implementation.
 It  require,  thorough  investigation  and
 study  of  the  problems.  Therefore,
 government  should  not  be  happy  only
 by  appointing  commissions,  and  not
 providing  enough  staff  and  officers  te
 deal  with  these  matters.  Therefore,  I

 shoulg  request  the  minister  to  make
 known  to  us:  what  is  in  hig  mind,
 whether  they  are  going  to  appoint
 more  officers  or  more  commissions,
 whether  the  commission  will  consist
 of  more  members,  more  persons,  88  he

 mentioned,  persons  af  eminence  and

 status.

 77.00  hre,

 And  if  so,  what  ls  the  umber?
 What  may  be  the  expenditure  i ed  in  that;  whethe,  that  atnount
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 pe  charged  to  the  welfare  of  the
 Scheduled  Castes  and  Scheduled
 Tribes?  I  would  like  to  know  that.
 Similarly,  we  have  been  spending
 money  on  non-recurring  and  recur-
 ring  expenditure  and  approximately  the
 amount  has  been  mentioned  in  the
 Financiai  Memorandum.  On  the  non-
 recurring  expenditure  it  is  mentioned
 that  about  Rs  43  lakhs  will  he  spent
 ang  on  recurring  expenditure  it  will
 bo  about  Rs  57  lakhs  In  the  case
 at  the  Minorities  Commission  it  is
 ह  64  lakhs  on  the  non-recurring  and
 the  recurring  expenditure  will  be  Rs
 82  lakhs  annually,  The  exact  quan~
 ium  of  money  has  not  bren  worked
 ut  that  will  be  spent  on  recurring  and
 hnon-recurting  expenditure  So  this
 has  to  be  spelt  out  Will  this  huge
 amount  be  debited  under  the  Head
 Welfare  of  the  Scheduled  Castes  and
 the  Scheduled  Tribes”?  Will  it  be  de-
 bitad  to  the  ‘General  Administration’?

 With  regard  to  the  Minorities  Com-
 mission,  I  would  like  to  say  that  for~
 merly  there  was  a  separate  Conimis-
 sion  for  Linguistic  purposes  and  for
 Religion.  Now  if  they  are  combined
 as  one  Commission,  then  will  they  be
 able  to  cope  up  with  the  work?  Wul
 they  be  able  to  do  justice  to  both  the
 subjects?  Therefore,  I  think,  it  would
 be  better  to  have  separate  Commis~
 sion  not  only  one  for  the  linguistic
 minorities  but  also  one  for  the  religi-
 cus  minorities.  You  have  been  seeing
 all  through  that  the  minorities  in  this
 country  have  not  been  treated  proper-
 ly  and  they  have  been  prosecuted  and
 they  are  having  a  raw  deal,  So,  they
 expec,  a  generous  attitude  from  the
 Government  so  far  as  their  problems
 are  concerned.  If  there  is  a  separate
 ‘Commission  for  religious  minorities
 and  a  separate  Commission  for  linguis-
 tic  minorities,  then  it  would  b2  bet-
 ter,  because  their  problems  are  quite
 different.  Their  problems  are  not  the
 same.  ‘Therefore,  the  problems  of  mi-
 Noritigs  require  more  attention,  Their
 problems  arg  mone  acute.  The  num-
 ber  op  problems  of  the  linguistic  mine-
 Tities  may?  be  mare.  So,  thig  combin-
 ९१  Commission  will  not  ,be  able  to

 in  local  Industry  (St)
 cope  with  the  work  whieh  is  entrust-
 ed  tp  them  by  the  President.  There»
 fore,  I  once  again  plead  to  the  1४...
 ernment,  as  suggested  by  Shri  Banat-
 walla  in  his  amendment,  to  send  this
 Bill  for  circulation  so  that  we  may
 have  publie  opinion  on  this  Bill  and
 then  we  will  be  able  to  consider  it
 cooliy  and  in  a  very  calm  atmosphere.
 Therefore,  I  once  again  ask  the  Minis.
 ter  to  spell  out  what  is  in  his  mind
 about  the  extension  of  the  res-rvation
 and  about  the  expenditure  involved
 and  also  about  appointing  separate
 Commission  for  linguistic  minorities
 and  also  a  Commission  for  the  religi-
 ous  minorities.

 With  these  few  words,  I  conclude
 my  speech,

 rere net
 7  04  brs.  ू
 STATEMENT  RE:  WAGE  NEGOTI4A-

 TIONS  IN  COAL  INDUSTRY

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  As
 Members  may  be  aware,  the  last
 Wage  Agreement  in  the  coal  industry
 lapsed  on  3ist  December,  1978,  Some
 months  before  the  expiry  of  this
 agreement  we  set  up  a  Joint  Bipartite
 Committee  consisting  of  representa-
 tives  of  the  management  and  the  cen-
 tral  trade  unions  to  negotiate  a  new
 settlement.  The  Bipartite  Committee
 helq  a  number  of  meetings  and  in  the
 course  of  negotiations  constant  efforts
 were  made  to  find  a  way  to  bridge
 the  gap  between  the  demands  of  the
 Unions  and  the  offer  made  by  manage.
 ment.  These  efforts  were  redoubl.
 ed  during  the  last  few  days  and  the
 Bipartite  Committee  had  been  in  al-
 most  continual  session  sinee  the  lith
 of  this  month.  During  the  course  of
 negotiations,  in  Aprii  the  unions  had
 also  given  8  call  for  indefinite  strika
 in  the  coal  industry  from  the  6th  of
 this  month.  4

 t  am  happy  to  inform  the
 bin that  as  a  result  of  our  most  earn

 1 -......1. है  we  were  able  to  an

 agreement  with  the  unions  early
 this

 mothing  and  they  have  withdrawn  the
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 strike  ‘notices  given  by  them.  ‘I  ‘would
 like  to:  express:  my  sincere  apprecia-
 tion  for  the  assistance  extended  by  my
 coileague,  the  Labour  Minister  in  these
 negotiations.  As  a  result  of  these  ne-
 gotiations  we  have  been  able  to  bring
 about  improvements-in  the  working
 conditions  and  emoluments  of-the  2oal
 miners.  We  have  increased  their  mi-
 nimum  ‘wage  and  in  recognition  of  the
 espécially  hazardous  nature  of  their
 work  we  have  also  increased  the  rate
 of  underground  allowance.  Their
 lgave  entitlement  has  been  enhanced
 as  also  leave  travel  concessions.  Those
 miners  who  are  not  given  houses  have
 been  sanctioned  House  Rent  Allow-
 ance.  As  a  result  of  these  decisions,  a
 step  has  been  taken  towards  mitigat-
 ing  the  hardship  of  the  coal]  minor
 and  bringing  the  facilities  to  him
 closer  to  those  of  employees  in  other
 public  sector  undertakings.

 The  coal  miners  of  this  country
 have  generally  speaking  maintained
 industrial  peace  in  the  collieries  and
 I  am  appreciative  of  their  cooperation.
 The  last  year,  however,  did  see  some
 deterioration  in  the  field  of  industrial
 réiations  in  the  coalfields.  It  is  my
 earnest  hope  that  as  a  result  of  the
 settlement  which  we  have  been  able
 to  arrive  at  so  amicably  we  should
 have  the  benefit  of  industrial  peace  in
 the  coalfields

 At  the  end  I  would  iike  to  fervently
 peal  tb  all  the  workers  in  the  in-

 dustry  that  the  Government  and  the
 yianagement  having  so  favourably  res-

 ponded  to  their  demands,  they  in  their
 tar  ‘will  give  of  their  best  to  achieve

 _§nereased  coal.-production.as  coal  has
 “hecome  ‘such:  an  essential  input  in  all

 “qur  industrial  activities,  IT.am.  sure
 the  target  we  have  ‘fixed  for  this  year

 at  {i8  million.  tonnes  ‘will  not  only  be

 attained  ‘but  exceeded.

 WOT  hrs  ee  te,
 CONSTITUTION.

 |
 (FORTY-

 SIXTH  )  BILL  —corttd.

 MAY:  16;

 सबसे  पहली  बात  तो  यह  है.  कि  झापका  जो
 बिल  है  उसमें  जहां  तक  शडयह्ड  कास्टस  और
 शंड्यूरुड  ट्राइब्स  का  ताल्लुक  है  उसमें  भ्राटिकिल
 338(1)  में  लिखा  है

 There  shall  be  a  commission  for  Sctie-
 duled  Castes  and  Schetinied  Tribes.

 और  माइनारीटीज  के  लिये  लिखा  है  338  (ए)  :

 There  shall  be  a  commission  for  the
 minorities  to  ke  known  as  ramn?rities
 commission.

 wa  am  जो  पहला  कमीशन  होगा  इसका  नाम
 क्या  होगा,  कुछ  बताया  नहीं।  माइनारिटीज  बालों
 का  तो  बता  दिया।  इस  कमी  को  मैं  पूरा  करना
 चाहता  हू ।  इसको  भाप  यह  नाम  दे  दीजिये
 धौर  पअ्रमेंड  कर  लीजिये

 There  shull  be  a  commission  for  Sche-
 duled.  Castes  and  Scheduled  Tribes  to
 be  known  88  human  and  civil.  rights
 commission

 मैं  यह  नहीं  चाहता  कि
 शु

 कारट्सः  पौर  ैडगृतर
 ट्राइन्ज  का  ही  नाम  .  ह |  पह
 हुथूमत  प्रबलम  है  भ्ौर  इसके  लिये  उदाहरण  भी
 देगा  चाहता  हूं  कि  भ्नट्येबिलिटी.  भ्राफेन्सेज  एक्ट
 झापने  अंतायो  था,  कुछ  श््सें  के  धाद  उसफा  भी  तामे
 झापने  बदला  q  झाफ  सिविल  राइट्स
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 मैं  यह  चाहता  है  कि  पिछले
 का  जो  हवा  था,  कुछ  (1  1. ज

 ऐसे  थे  कि  जितको  कमिश्नर  से  एप्वाइस्ट  करत
 तो  ही  झच्छा  था  ।  मुझे,  शशी  है  कि  इस  बार
 जो  भेम्थर  भौर  चेयरमैन  बनाये  गये  है  वें  भच्छे
 झादमी  है।  झागे  सजुर्बा  बतायेगा  कि  कैसे  होगे।
 यहं  मैं  इसलिये  कह  रहा  हू  प्राज  भ्रच्छे  हैँ,  कल
 बैस  तिकले,  यह  हमे  ध्यात  रखता  होगा ।

 एक  कमिश्नर  ऐसे  थे,  कमिश्तर  फार  शेड्यूल्ड
 कारद्स  एण्ड

 नि
 हड  द्राइल्ज,  जिन्होंने  इन-राइटटिग

 यह  रिकमैडेशन  दी  थी  कि  शब्युल्ड  कार्ट्स  भौर
 शहयूर्ड  ट्राइब्ज  के  बच्चों  को  स्वी  जमात  से
 शारे  नहीं  पढने  देना  चाहिए।  उन्होने  यू  भी
 कहा  था  fx  इसकी  संबिरेजश  की  रिजर्वेशन  भी
 धन्य  कर  देनी  बारतय  a  gy  राइटिग  म  था।
 बह  कमिश्नर  मिं०  एन  कोण  वास  थे।  जब  उनके
 खिजाफ  झाषाज  उठाई  गे.  कि  यह  ज्रादमी  ग्रच्छे
 नहों  हैं,  तो  बजाय  इसके  कि  उनको  टमे
 से  पहल  हटाते,  उनकी  टम  का  और  भागे  एक्सटैंड
 कपा  गया  पिछली  गर्न॑मेट  के  द्वारा।  मैं  कहना
 चाहता  ह्  कि  इस  बिस्म  की  गलती  नहीं  दोहराई
 जाये  i  प्राध्ा  इस  कमीशन  से  जो  आदमी
 एप्याइन्ट  किये  जाये,  वह  नकलनोयती  बाले  भ्रादमी
 हो,  उनका  वैकग्राउन्ड  देखा  जाये  कि  किस  प्रकार
 का  सोच-विचार  है  उनका,  यहा  बैठकर  गला  ता  नहीं
 काटेगे,  उनकी  भलाई  के  लिये  कुछ  काम  करने  वाले
 झादमी  हो।  झच्छा  होगा  यदि  &  सभी  हरिजना/
 पादिवासी  हों  7

 इसके  अलावा  में  यह  भी  कहना  चाहता
 कि  कमिश्तर  की  हालत  कुछ  दिन  पहले  यह
 हैं  कि  कोई  एम्प्लायी  या  पब्लिक  का  शोड्यूल्ड
 कास्ट्म  और  शेड्यह्ड  द्राइइज़  का  कोई  गादमी
 ग्रपती  म्रीवास  लेकर  जाता  था,  तो  वहा  हालत
 पह  होती  थी  कि  भाई,  तुम्हारा  रिप्रैजैन्टेशन  हम
 हाफ्ट  कर  देते  है,  कही  से  टाइप  करा  लाझो।
 उनके  पास  टाइपिग  के  लिये  भी  स्टैनोग्राफर  की
 कमी  थी।  पअ्गर  स्टाफ  भो  पुरा  नही  होगा  तो
 बह  कमिश्नर  क्यों  करेगा ?  बहू  एके  लैटर
 बाक्स  छूने  कर  रह  गया ।  शक  कम्पलेद  वहा  गई,
 उसने  उसे  महक  को  प्रेज  दिया।  जो  जधाब  उसके
 पास  श्राया  बहू  उससे  कम्पलेनैन्ट  को  भेज  दमा
 स  किस्म  का  लैठर  बाक्स  हमे  तहीं  चाहियें  |
 उनको  पूरे  झक्तियारात  होने  बाहिये,  ष्ास  तौर
 से  प्रगर  एड्रोसिटोज  के  केसेज  है,  तो  कमिश्नर
 को  यह  पावर  होती  चाहिये,  प्रमेरिका

 ि
 ट्ौर

 कताड़ा  में  यह  है  कि  अगर  कही  खास  केसेज  में
 वहा  का  हू  मृमस  शाइट्स  कमीशन  भाहे  तो  हाई  कोर्ट
 घौर  सुप्रीम  कर्स  से  जजेज  एप्बाहस्ट  करा  सकते
 है  ॥;  केसेज  इम्बेस्टीगेट  करा  लिया  जाये  भौर
 उनकी  जो  फाइन्डिंगश  होती  हैं,  वह  बवेमेंट  के
 लिये  बाहन्डिंग  होती  हैं।  दै  चाहता  हूं  कि  यहां  भी
 स

 ह  प
 पहु

 पा  ही
 जाये  कि  जहां

 इस  हट्रीसिदीफं  शेझपूल्श  कॉस्ट्स
 घोर  लेदबुह्ड  ड्राइम्स  पर  वा  तीर
 हैं  द:  'ककोशन  महू  सभलेंठों

 VAISAKHA  26,  4908  (SAKA)  sizth)  Amendt,
 Bill  374

 ह ैकि  हाई  लेबल  पर  इम्क्वायरी  होगी  1.
 बहू  हाई  कोर्ट  या

 ल
 के  जज  को  कप

 हि ह्  1.1  पु
 कराये  भौर  उसकी

 फाइईन्डिज  हो,  बहू  की  &
 होनी  चाहिये  ।  क्य  ता

 पिछले  कमिश्नर  का  तजुर्या  है  कि  कमिश्तर
 को  मिनिस्ट्री  झाफ  होम  एफयर्स  ने  टीक  ढंग  से
 काम  नहीं  करने  दिया  था।  i966  में  शाकर,

 स्टट्स  में  जो  दफ्तर  थे,  डिफरेट  स्टेट्स
 में  जो  झाफिस  थे,  सारे  ताड  दिये  थे,  डायरेक्टर
 जनरल  वैकवर्ड  बतागैीज़  के  शाइर  ले  लिये  थे।
 मरी  जानकारी  है,  4  चाहता  है  के  यह  जानकारी
 गलत  हा,  लेकिन  मेरे  पास  ग्राथंटिनेटेड  इन्फार्मेशन  है
 कि  झाज  भी  इस  नये  कॉमिश्सर  क्रो  मिलिस्दरी
 अाफ  होम  एफंयर्स  श्ैशराइज्ञ  कर  रही  है  कि  तमकों
 भी  जा  स्टाफ  लेता  है,  हमारे  जस्पि  लेना  होगा।
 यह  प्राधली  नहीं  चलती  चाहिये  ।  कॉमिएनर
 इडिपेडैंट  हो,  अपनी  रिभूटमैट  ले  सके,  पुर  पी०
 एस ०  सी०  के  जरिये  था  चाहे  जहा  से  ले,  यह
 मिनिस्ट्रीी  आफ  हाम  एफेयर्म  क॑े  अन्डर  नहीं  होना
 चाहिये।  ह्  शुद्ध  वी  एलाउड  दू  बक॑  इडीपैंडैट
 झाफ  दी  होम  मिनिरद्री  ।

 इसकी  श्रागे  में  कहता  चाहता  हूँ  कि  पिछले
 कमिएनर

 पि
 जो  रिकमैडेशन्स  दी,  हजारों  'रिकमैडेशन

 दी  है,  लेकिस  मुश्किल  से  किसी  एक-पआध्  को  ही
 गवर्मेट  ते  माता  है।  झगर  वहीं  हालत  इस
 कमीशन  की  भी  रहेगी  तो  उसका  कोई  फायदा
 होने  बाला  नहीं  है।  कमिए्नर  ही.  स्किमैडेशन

 मैन्डंटरी  होनी
 हि

 ।  प्रगर  मैन्डेटरी  नहीं  है,
 गबनेमेंट  पर  लागू  नहीं  है,  ता  वह  भो  पास्ट  बाक्स
 की  तरह  भेजता  रहेगा,  बौर  गव्ंमेट  यह  कहती
 रहेगी  कि  मुझे  मंजर  नहीं  है।  सरकार  पिछले

 का

 रब  को  देख  कर  यह  हाई  पावर  कमीशन  बसा
 है।  मैं  महसूस  करता  हू  कि  यहू  कमीशन

 श्पनी  रिकमेडेशज  सोच-समझ  कर  देगा,  कोई
 गलत  रििमेड्ठेशशग  नहीं  देगा  हस  कमीशन  में
 पात्र  श्रादमी  रखे  गये  है;  एक  चेयरमैन  धौर
 चार  मेम्बर ।  मे  समझता  ह्  कि  इग  कमीशस
 की  सब  'रिक्मेडेशन्ज  गच्नमेंट  पर  जाजिमी  तौर
 पर  लागू  होती  ब्ाहिएं  i

 कमीशन  ठीक  कग  से  काम  कर  सके,  इसके
 लिए  हू  जरूरी  है  कि  उसकी  चेयरमैन  भौर  मेश्वर्ज
 का  हैस्यूर  फिल्मसड  हो  1  पह से  हो  कि  सरकार
 ने  एक  चेयरमैन  बना  दिया,  झर  झगर  उसकी
 कोई  रिपोर्ट  हैडूल  गबर्नमैट  या  किसी  श्देड  वर्तमेंट
 के  खिलाफ  है,  ती  उसको  ैशराइज  कर  के  या
 धक्का  दे  कर  विकाल  दिया  झगर  छूने  लोगों
 का  पांच  साल  को  फिपरड  टेल्युर  हो,  तौ]  चु
 कमीशन  पांच  साल  तक  प्रपती  मर्जी  के  सलाबिंक
 जो  बहू  ठीक  समझता  है,  भ्रपती  इंडिपेंडेंट  भोपीतियत'
 दे  सके,

 ड्  ी क  है  हि
 किसी  स्टेट”

 गधर्ममेंट  लाफ  नहों।  इस
 |... ड  सिर  पर  हमेशा  यह  शक्षणार  नही  सदी
 रहेती  कि  झगर  उसमें  के  खिलाफ  कोई.
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 i  शुरभभात]
 ह...  दे  की,  तो  उसे  ह्हा  दिया  जायेगा।  झवर
 उसे  पता  हो  कि  सुझे  पांच  साल  तक  रहना ही  है,
 चाहे  में  कोई  भी  रीकमेंदेशन  दू,  तो  वहू  इसे
 सिक्युरिटी  आफ  टेल्युर  की  वजह से  ठीक  तरह
 से  काम्र  कर  सकेगा।

 कमीशन  का  स्टेट्स  भी  फिक्स  होना  चाहिए
 धौर  इसके  लिए  पालिमामेट  में  यह  कॉनूम  बता
 चाहिए.  कि  कमीशन  के  क्‍या  फक्शन्ज  होगे,  उसका
 क्यो  स्‍्कोप  प्रौर  क्‍या  स्टेटस  होगा  ।  इस  बात  को
 मिनिस्ट्री  आफ  होम  एफौयर्ज  पर  नहीं  छोड़  देता
 भाहिए  कि  बह  जिस  तरह  चाहे,  इस  बारे  में  फैसला
 करें।  ये  सब  बाते  पालियामेट  के  नानून  के
 मताब्रिक  तय  होनी  चाहिए  और  उन्हे  खुला  नहीं
 छोड़  देना  भाहिए।

 सर्विसिज्ञ  में  ग्रीवेसमिश  को  हील  करने  के
 लिए  ही  कमोशन  को  पूरी  पावर  होनी  चाहिए,
 क्योकि  सर्तिसिज  में  हरिझत  अभ्रादिवासियों  क॑  साथ
 बहुत  ज्याद।  एट्रासिटीज़  हो  रहीहै  7  प्गर  शिड्यूडड
 कास्ट्स  या  शिवयूल्ह  ट्राइवडज  का  कोई  एम्पयाई  ..11- ह
 साल  से  काम  कर  रहा  है  भौर  ाद  साल  तक
 उसका  सी०  झार०  काफ़्डेशल  गिपोर्ट-ठीक
 झोर  नबे  साल  उसका  प्रामाशन  मिलना  है,  ता
 एक  साल  पहले  से  उसका  रिकार्ड  खराब  होता
 शुक  हो  जाता  है।  इस  लिए  कमीशन  को  यहु
 पावर  होगी  चाहिए  कि  बह  सी0  झार0  को  देखे  सके,
 यह  पता  लगा  सके  कि  किम  हालात  में  गलत
 रिकार्ड  1]. ह  है  शौर  उसको  रीव्यू  कर  जसके।

 कमीशन  की  पाषर्ज  सिर्फ  सैदल  स्विसिज  या
 सैंडर  के  स्फीयर  तक  मह॒दृद  नहीं  रहनी  बाहिए,
 बल्कि  स्टेट्स  भौर  टैयूनियन  'रटीटरीज  &  भी  होनी
 चाहिए  -  इस  बिल  में  इस  बात  का  जिक्र  नही  है।
 झगर  इस  कृमियों  को  दूर  कर  दिया  जाये,  तो  मैं
 समझता

 हि
 1: उ  कमीजत  का  फकशनिंग  झच्छी

 तरह  से  हो  सकेगा।

 फादर  एस्थनी  मुकस  (राजमहल)  !  सभ्नापत्ति
 ,  में  आपके  माध्यम  से  गृह  मंत्री  को  अताना

 हूं  कि  झभी  तक  कंसिश्नर  का  जो  काम कि
 ae  झ्रसफल  रहा  है।  हम हुमा  है
 बह
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 के  लोग  एक  राज्य  में  तो  प्रनुसूचित  सुश्री  मैंहे,
 मयर  दूरे  राज्य  जमे  बे  उस  सूची  में  नहीं  ft
 कभी  कभी  तो  उसी  जिले  में  के  प्रच्दर  नही
 जाते  हैं।  यदि  सूची  में  गड़बड़  हो  तो  काम  में  भी
 गड़बड़  हो  सकती  है  ।  दाप  जो  सुविधा  की  बात
 करते  है,  व्यवस्था  फी  बात  करते  हैं  उसमे  बहुत
 सी  कस्ट्राडिकशन्स  हैँ  उनको  रेक्टिफाई  कैसे  किया
 जाए”  गह  मब्री  महोदय  ने  श्राज  बहुत  मी  सुन्दर
 सुन्दर  बातें  कही  है  लेकिन  भ्भी  बिहार  में  हो
 संथाल  परगना  में  श्राप  देखें  कि  भुखमरी  से
 कितने  लोग  मर  रहे  है।  भुखमरी  में  कारण
 कितने  ताग  द्घर  उधर  भाग  रहे/  हक  राज्य
 से  दूसरे  राज्य  में  भाग  रहे  है।  इसका  समाधान
 कैसे  हागा 7

 मेरे  पास  te  सारीश  या  छदल्पिन  एक्सप्रेश
 है,  इसमें  दिया  हूँगा है  वि  प्रेगर  एक  शाम  ख़ाने
 है  तो  दा  गम  aa  ved  हैं।  इसे  तैग्ह  जे
 दालत  है।  इसमे  लिखा  है

 “All  men,  women  and  children  ol
 Gadd  Jamua,  Hatin  bust:  (popu-
 lation  400)  seem  to  be  on  the  brink
 of  death  They  are  ghastly  speci-
 mens  of  malnutrition  They  are
 victims  of  8  ruthless  agrarian
 system,  an  unfeeling  administra-
 tion  and  indifferent  public  opinion.”

 में  सरकार  का  ध्यात  श्राकृषिस  करना  चाहता  हू  कि
 वहां  पर  इस  तरह  की  समस्या  है।  बातें  हम  बहुत

 डग  द
 करते  है  लेकिन  हरिजन  झाविवासियों

 सुविधा  नहीं  मिल  रही  है।  जब  गरीबी
 है  तो  उसके  कारण  लेबर  प्राबलम  भी  पैदा  होती  है,
 लेबर  का  एक्सप्लायडेशन  भी  बहुत  होता  है।  इसके
 बारे  में  ची  रिपोर्ट  झाईहै।  यह  i3  मई  का  संडे
 स्टेंहई  है  :

 “Santhals  Protest  over  Labour
 Exploitation-Landlords  and  con-
 tractora  come  with  trucks  and  big
 buses  from  West  Bengal  to  trans-

 port  the  cheap  labour.  There  is  8

 regular  scramble  for  seats  in  the
 vehicles,  But  the  ‘takers’  “choosé
 their  pick.  Girls  are  their  first
 choice—a  commodity  of  manifold
 utility,”

 फिर  हमारी  आवयस्या  कहां  है?  हें  इस  ह | छ  पर  क्याम
 बेना  कहि  फि  न्यशिस्तर  काकास  पा

 होना
 काहिए  |

 को  पेखकर  हें  पता  जनता  है  कि  mete

 pa हारे  लिए  तेखलाज़ नहीं  t  ह... इ
 में  बहुत  से  भाविधातियों  को  लिया  गया  है  जैसे शिकार
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 एप्यिं  बयवरर  के  नौचे  रहेगा,  प्रेसीडेंट  के  ज्ीचे
 बेरिंग  कौन  है  गतर्तर,  प्रेसीडेंट  और  कमिएसर  ?

 हम  झगर  भ्रादिवासी  है  तो  जमीन  के  साथ  हमारा
 झादिकाल  से  नाता  रहा  है।  मदि  हमारे  पास  जमीन  नहीं
 है  तो  शाप  हमें  भ्रादिवासी  मत

 कहिए।
 जमीन  तो  हर

 आदिवासी  के  पास  होनी  चाहिए  ।  श्रौर  जमीन  के  जो
 मामले  हो  उत  के।  समाधान  भरादिवासियों  को  ही  करने
 देना  चाहिए  ।  क्योकि  न्यायालय  में  हम  मार  खाते  है
 वहां  पर  हम  को  न्याय  नहीं  मिलता  है  क्योंकि  हम  गरीब
 है।  सोने  भौर  हीरे  से  भी  ज्यादा  मत्यवान  न्याय  हो  गया
 है  1  इसलिये  प्रादिवासियों  के  कोई  भी  झगड़े  ही  उस  के
 लिए  उन  क॑  अपने  स्यायालय  होने  चाहिए  ।  इसलिए
 झादिधासियों  का  न्यायालय  भ्रलग  होना  चाहिए  ।
 यदि  हमारी  भ्रपनी  भाषा  है,  हमारी  ससकृति  है  तो  हमारा
 शिक्षा  विभाग  भी  अलग  होता  चाहिये,  क्योंकि  इस
 खिचड़ी  व्यवस्था  में  जा  हमारी  शिक्षा  का  टेखने  वाला  है,
 बह  ड्ची  जाति  का  है,  तो  बहू  हमारी  दृष्टि  से  उस  को
 देख  नहीं  सकता  है|  हमारा  पिछले  32  वर्षों  का  प्रनुभव
 यह  है  कि  हम  पीछे  होते  जा  रहे  हैं,  तमारा  विनाश  हीता
 जा  रहा  है,  हम  भागे  बढ  नही  पाते  है  हम  श्रपनी  भाषा
 को  भी  यो  रहे  है,  हम  प्रपती  संस्कृति  को  भी  खो  रहे
 है,  जब  कि  हम  जानने  है  कि  हमारे  पास  ही  झसली
 भारतीय  सम्करति  है  1  इसलिए  हमारी  संस्कृति  को
 कायम  रखना  भारत  सरकार  का  बार्तष्य'  है  t

 जगलों  के  साथ  हमारा  आदि  का  नाता  रहा  है  t
 यदि  हमारे  हाथ  से  ज्गल  चीन  लिये  जाते  हैँ  और
 उन  में  ाप  युक्लिपटिस  फे  पेड  लगा  देते  हैं  जिन  से  हम
 की  कोई  फायदा  नहीं  है  तो  हम  कैसे  जि  श्वास  कर  सकते
 है.  कि  यह  व्यवस्था  हमारे  लिये  लाभदायक  है  t  इसलिये
 मेरा  निवेदन  है  कि  जगला  को  प्रादिवाधियी  के  हाथ  में
 रधिप्रे  ।  गंगलो  से  मे  दत  "पर  है  डसो  तरह  से  पानी,
 नदी,  बाघ  ये  सब  हमारे  यहां  होने  चाहिये  1

 झाज  जिस  तरह  के  कानून  हस  बनाते  है  कि  यह
 मत  खादों,  यह  मत  पींभो-यहू  बात  भी  मेरी  समझ
 में  नहीं  झाती  है  दम  भपने  से  इस  को  जान  सकते  है
 कि  हमें  क्या  खाना  जाहिये,  क्या  नहीं  खाना  चाहिये  t
 जैसे  भ्राज  कम्पलीट  प्राहीबीशन  की  बात  कही  जा  रही  है  ।
 हमारे  यहां  हम  लोग  "हुंडिया”  रखते  है-यह  हमारी
 संस्कृति  है  |  तब  फिर  किस  सरबार  को  हुक  है  कि  हमारी
 सस्कृति  के  विरुद्ध  काभूत  बता  दें।  बह  हमारे  हाथ  में
 छोड़  देना  चाहिमे  ताकि  हम  झपने  लोगीं  की  खुद
 देखभाल  कर  स्क  ।

 ह! &  शब्दों  के  साथ  में  भ्रपता  वक्तव्य  समाप्त
 करता  हूं  ।

 ी  ह... द  राम  (फिल्लोर)  :  सप्ापति  महोदय,
 यह  बढ़े  दुख  बौर  दुर्भाग्य  की  आते  है  कि  हसारे देश  को

 रेशम  हक

 33  सास
 है"

 फिर  भी  हमारे

 देश  टंग,  ह  थ्री  लिग्विस्टिक

 VASARHA  36,  08  (SAKA)  Met;  Amendt,  978-
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 माइतारिटीज  अपने  झाप  को  अपर केलि  ध्रभुभ  कर
 रही  हैं।  इस  का  कया  कारण  है  ?  पिछली  सरकार  भी
 लभातार  ढोल  बटती  रही  है  कि  हरिणनों  के  लिये, '  माइनारिटीज  के  लिये  बड़े  सेफगॉरडेस  कामम  किये
 गये  हैं।  लेकिन  प्राज  हम  देख  रहे  है  कि  जितने  सेफगाइस
 कायम  किये  गये  थे,  चाहे  पिछली  सरकार  मे  क्त  में
 या  नोज  की  सरकार  के  बक  में,  उन  सेफशाईस  को
 इम्प्लीमेन्ट  करने  में  बुरी  तरह  से  फेल  हुए  हैं  भौर
 सही  कारण  है  कि  प्राज  यह

 ननि
 लड  कास्ट्स  कमौकन

 और
 दप्

 कमीशन  का  बिल  लॉया  जा
 रहा  है  t

 धाज  बोडपूल्ड  कास्ट्स  और  ट्राइब्स  की  क्या  हालत

 [ि
 इस  के  बारे  में  कुछ  कोट  करना  चाहता  हू  ।

 लड़  कास्ट्स  और  शेड
 व

 ट्राइड्स  कमिश्नर  की
 जो  24  वीं  रिपोर्ट  है उस  के  पहने  परे  में  बहुत  श्ण्छी
 तरह  ले  वर्णन  किया  गया  है  कि  कैसे  हमारा  देश  शेड्यूल्ड
 ट्राइब्स  और  शेहयूल्ह  कारट्स  को  प्रोडेक्शन  देने  में

 टी
 तरह  से  फेल  हुआ  है  t  इस  के  चैप्टर  ।  में  लिखा

 “Three  decades  of  Independence,
 ang  the  dawn  of  freedom  is  yet  to
 bestow  a  willing  smile  on  many  a
 hamlet  and  slums  of  the  Scheduled
 Castes  and  Scheduled  Tribes.  They
 continuc  to  submit  to  the  decrees  of
 fate  rather  than  have  the  benefits
 of  the  decrees  of  our  basic  law.

 Liberty, Equality, and  Fraternity,
 so  richly  enshrined  in  the  Constitu-
 tion  of  the  Country  have  still  to
 acquire  any  meaningful  proposition
 for  most  ot  them.  Untouchability
 has  been  abolished  by  Article  77  of
 the  Constitution  but  those  whose
 article  of  faith  in  this  pernicious
 persuasion  is  superior  to  an  article
 of  the  Constitutiby  choose  to  defy
 the  fundamental  law  with  impunity.
 That  8  law,  such  as  the  Protection
 of  the  Civil  Rights  Act,  with  more
 stringent  provisions  to  eradicate
 untouchability,  had  to  be  enacted
 in  the  thirtieth  year  of  oyr  freedom
 by  amending  the  Untouchability
 Offences  Act,  1965  bears  ample
 testimeny  of  the  fact  that  we  con~-
 tinue  with  our  sin  of  denying  basic
 human  rights  to  quite  a  sizeable

 nection  of  our  people,  There  sre
 many  areas  in  the  country  where
 te  Scheduled  Castes  are  denied
 even  common  sources  of  drinking
 water.  At  places,  they  dare  not ae
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 बिल  ने  हो  हब  तक  क्या  काम  किया  जा  सकते  है  ?

 यह  शेडमूल्ड  कॉस्ट्स  और  जेड्यूल्ड  ट्राइब्स  के
 खोयों  की  ल  है,  जो  इस  रिपोर्ट  में  डिपाजिट  की  गई
 है।  भरत  सब  ग  यह  उठता  है  कि  यह  ओ  पांच  सेम्बरों रों
 का  कमीशन  बताने  के  लिये  एमेंडमेंट  की  जा  रही  है,
 क्या  इस  एमेंडमेंट  से  इम  को  सेफगास  प्रोपरली
 मिल  सके  भर  इन  की  हालत  सुधर  सकेगी  |  इस  के
 सिये  मैं  पह  कहना

 जात
 है  कि  यह  24बी  रिपोर्ट  है

 भर  हुए
 साल  यहू  भाती  है  लेकित  इस  में  जहा

 उन  की  जो  प्रा्लम्स  हैं,  उत  को  एनेलाइज  किया  ड््भा

 हवा
 है,  बहा  उन  के  लिये  कुछ  सुझाव  भी  दिये  होते

 लेकिन  दम  सुझावों  पर  कोई  भ्रमल
 नही  ्

 |  शसी
 तरह  से  यह  जो  कमीशन  है  इन  की  पर
 अमल  नहीं  होता  है,  तो  जिन  के  लिये  भाप  यह  कमीशन
 जना  रहें  हैं,  उत  को  कोई  प्रोटेक्शन  नहीं  दे  सकते  ।
 शाणि  एक्जीवयूटिव  पावर्स  से  शेदयलड  कास्टस
 और  शेड्यूल्ड  ट्राइइस  कमीशन  काम  कर  रहा  है  भौर
 इसी  तरह  से  माइनेरिटीज  कमीशन  भी  बाम  बर  रहा
 है।  झाप  को  अच्छी  तरह  से  मालम  है  कि  झमी  भी  इस
 देश  में  बेलची,  जमशेदपुर,  अलीगह  वगैरह  में  घटनायें
 हुई  है  1  ये  जा  घटनाए  हुई  है,  ये  हमारे  दश  के  लिए
 शर्मनाक  घटनाएं  है।  में  खास  तौर  में  जमशेदपुर  ते  बारे
 में  कुछ  कहूया  कयोफि  वहा  पर  हमारी  पार्टी  की  तरफ  से
 एक  डेलीगेशन  गया  था  1  उस  के  बार  में  मै  ब्रीफ  में
 ही  कहना  आहता  #  1  वहा  पर  जो  माइनारिटी  कम्युनिदी
 है  इस  पर  बीस  मेश  सिटी  वभ्युतिटी  के  प्रशारान  की
 श्राख  ले  कर  ध्रम्राचार  किया  गया  यहां  तक  कि  वहा
 की  जो  रूतिंग  पढींटे  उन  रूनिंग  पार्टी  के  एक  एस०
 एल०  7०  ने  उस  को  प्रववाई  को।  यदि
 छालिंग  पाटी  का  ही  कोर  एम०  एल०  to
 उस  की  अगवा  करें  और  माइतारिटीज  पर
 तशहद्द  करें,  ता  वैसे  उस  उ में  टी  होगी  q  हम  से  वहां
 थ  देखा  कि  माइनेरिटी  कम्युनिटी  के  जो  मकान  थे,
 शबसे  ज्यादा  े  जा  गए  भौर  वहा  पर  उत  के  भ्रादर्मियो
 का  गोली  से  मारा  गया  शरीर  बिहार  की  जो  मिलिट्री
 पुलिस  है,  बजाय  इस  केक  बह  हमला  करने  वालो  पर
 शोलिया  चलाती,  उस  से  साइमोरिटीज  के  महत्लों  पर
 गोलियां  चलाई  झीर  जगह  जगह  पर  उत  के  मिशान
 संक्रामों  पद  दिखाई  देते  हैं।  यही  नहीं,  जो  पाम्बलेम  था,
 जिस  के  बारे  में  सलवार  में  भी  भाया  है,  उस  की  प्रोटेक्शन

 दा  प  हदी  थी  न्  ि  र  भी <  म  कस  के
 छस,को  आ्ाग  लगाई  गई  और  हमकों  यह  भी  पता  चला
 थ  कि  जो

 बल  डड
 गये,
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 गई  भौर  उत  की  गिनती  नही  की  जा

 िार
 हैं।

 ह
 हुम ने

 ने  वहां
 े

 कर
 र्द्र

 ं  :
 40

 दर
 भ  भेड़

 ौर  में
 ४]

 हैं।  लेकित
 |

 इस  बात

 ह  ल्  ह्
 बुंह्ाई तो  बहुंत दी दी  आती  है

 लेकिन
 ह

 ॥... |  कमा  बहुत  कंग  जाते  हैं  ।  हमें
 ही

 "
 कर

 1

 कि  वहीँ  की  सरकार,

 |
 प्रशासन  मे  [ह  तक  एक  पैसे  का  भी  रिलीप

 ियों  था  |  पिछले  जब  हम  बही  पर  4

 थी  लेकिन  उन  पर  क्या  भ्रमल  हा  ? श  इन  सिफारिशों

 नह
 तो  प्रागे  ्  क्या  सारण्टी  है  कि

 सस  की  सिफारिशो  को  झाम  भी  माना  जायेगा  है

 में  यह  कहाना  चाहता  हु  कि  जब  इन  कमीशनों
 की  र्पार्ट  भ्राती  है उस  के  बाद  एक्शन  रिपोर्ट  श्राली  हैं
 सो  उन  एकंशन  टेकन  रिपोर्टों  के  भाने  में  इतना  समय
 लग  जाता  है  कि  घटनायें  बहुत  भागे  सिकल  जाती  हैं।
 इसलिये  जरूरत  इस  बात  को  है  कि  माइनोरिटोज  था
 हरिजनो  के  बारे  में  जो  भी  कमीशतों  की  रिपोर्ट  भागे
 उन  रिपोर्टा  पर  तुरन्त  अमल  किया  जाये  ।  उन  की
 सिफ़ा  रियो  के  श्राधार  पर  अगर  किसी  को  सजा  देनी
 हो  तो  वह  देने  के  लिये  स्प्शल  कोर्टों  में  मकदमा  चलाया
 जाए  1  जैसा  कि  श्राप  का  मालम  है  कि  पिछले  दिनो  में
 हरिकनों  पर  बहुत  सी  जगहां  पर  प्रत्याचार  हुए  हैं
 जिन  के  बारे  अखबारा  मे  भी  आया  है  7  बहुत  कम
 केसिज  है.  जिन  से  कि  गलहगार  लोगो  ्  सजा  मिलो
 है।  इस  लिये  यह  जरूरा  है  कि  न  कमीशनों  की  सिफारिशों
 को  मेन्डेसरी  माता  जाए  और  उन  के  आधार  पर
 स्पेशन  कोर्टो  मे  परम  मफपसे  चलाये  जाये  ताकि  गरीब
 लोगो  को  जल्दी  से  जल्दी  न्याय  मिल  सके  ।  मैं  इस
 बात  से  भी  सहमत  ह  कि  1952  का  जा  इक्वायरी
 एक्ट  है  उस  में  जो  पावस  है  वे  पावसे  इस  कमीशनो  को
 मिलनी  चाहिये  ।  इस  के  बिता  झाप  जानते  &  कि  से
 इफानिट्व  साबित  भी  हा  गे  ।

 शेड्यूलड  कास्ट्स  एण्ट  शेडयूल्ड  ट्राइथ  कमिश्नर
 की  रिपार्ट,  पर  बह़स  के  दोरान  सारे  हाउस  को  महे
 मालुम  हुआ  कि  हरिजनो  के  लिय  सबविस  मे  जो  रिजब्ड
 कोटा  है  बह  किसी  भी  जगह  पूरा  नही.  हुभा  है।  किसी
 भी  केटेशरी  में,  फिसी  भी  कलास  में  पूछा  नहीं  हुछा है  1
 इसी  तरह  से  जमीता  का  मामला  है,  उन  की  हाउ़सि|ज
 का  मामला  है  बेशक  कागजों  में  सब  कुछ

 दूध  है लेकिन  भ्रसल

 1
 नहीं  ह्म  ।  जिस  तरह  से

 सरफार  का  प्वाएट  प्राग्राम  था  जो  कि  ब्विल्कुल
 बोगस  था  झौर  जिस  में  बहुत  सब्ज  बाग  दिखाये  ग्रये  थे
 उसी  तह  से  यहँ  सर्कार  भी  कागजों  में  दिखा  रही  है
 कि  हरिंजनों  को  इतने  प्लांट  दिये  गये,  इतनी  जमीनें
 दी  गयी  ।  एग्रीकल्बर  में  काम  करने  बालें  जो  हॉरिजन  हैं
 झगर  उन  के  बारे  में  डिदेल्स  में  जाया  जाए  तो  पता
 चलेगा  कि  ते  तो  उन  को  जमीन  दी  गभी  है  प्रौरत  उनको
 प्लाद्स  विम  गये  हैं।  झगर  उसको  जमीन  ह...  बलाद
 नहीं  मिलेंगे  तो  उन  का  स्टेटस  कैसे  ऊबा  होगा  +  भौर

 ड  ण  हे  बराबर
 कीसे  झापेंगे?  कैसे  उन  की  डकौलोसिक

 अपर  उलयी  ?

 ra  das  72५40



 मानतीय  सूरज  शान  जी
 की  जो  सिफारिश  हो  वे  मैंडटरी  हो  भोर  जो  उस  का
 टैयार  हो  उस  को  फिक्स  किया  जाये  पावर  था  दस  साल,
 इस  का  मै  समर्थन  करता  हू  ।  यह  कमरिशन  इडिपेंडेट
 आफ  होम  मिलिस्ट्री  भी  होना  चाहिये  i  fret  समय
 में  देखा  गया  है  कि  किसी  प्राफिस  से  कंसिश्तर  अगर
 फाइले  था  पेपर्स  मगाता  था  तो  रिफ्यूज  कर  दिया  जाता
 था।  इस  तरह  को  बात  झ  नहीं  होनी  चाहिये
 कमोशन  को  अधिकार  ही  किसी  भी  तरह की  फाइल
 या  पेपर  भगाने  का  या  अफसरों  का  बुलाने  का  झौर
 उन  से  प्रश्न  बगरहु  करने  का,  पुछताछ  करन  का  ny

 इस  कमीशन  का  श्राफिस  भी  बहुत  इफेक्टिव  होता
 चाहिये  t  श्रब  तक  जो  कमिश्नर  था  व?  पोस्ट  मास्टर
 की  परह  से  था,  डाक  शाई,  डिस्पैच  कर  दी  और  उस
 पर  कोई  एक्शन  नहीं  ।  इस  वास्ते  इस  की  सिफारिशे
 खिपमंडेटरी  ने  हा  कर  मेंडेटरी  होती  बाहिये  7  सभी  पर

 व  बाध्य  होनी  चाहिये  '  जब  तक  फेमा  नहीं  होता  है
 तब  47  भहज  बहो  साइड  को  हाईवर्ट  करने  वाली
 ह 1६  ह  भी  और  यही  समझा  जाएगा  कि  णे४्यरूड  कास्द्स
 शर  ट्राहइब्स  के  माइड  को  डाईवट  करते  के  पिये  हो
 कमाशव  बना  दिया  गया  है।  प्रगर  वास्तव  में  झाप  लाहूते
 है  कि  कुछ  प्ररिवतेन  हो  तो  दम  को  सिफारिश  मेंडेटरी
 होना  चाहिये  ।

 कमीशन  कौ  यह  भ्रधिकार  भी  होना  चाहिये  कि
 7  ट्रिब्यूलन  बना  सके,  उस  के  लिये  सुप्रीम  कार्ट  के
 गजा  की  नि

 य्
 कर सके  शौर  जन  का  अधिकार

 हीना.  चाहिये  कि  के  मामलों  की  छात्बीन  कर  सके
 और  उन  के  जो  निर्णय  हो  वे  वाध्य  हो  ।

 एक  सैपेरेट  मंज्जालय  की  मांग  भो  यहां  की  गई  है  t
 oat  wat  अहोंदय  नें  भपने  उत्तर  में  बताबा  था  कि

 भक

 का  कोई  बयादी  महत्व  नहीं  होगा  और  मह  होम
 मेनिस्ट्री  मे  भी  कमजोर  होगा  I  हम  सलम  मत्रालय  की

 योग
 क्यो  कहते

 हैं?  प्राप्त  देखें  कि  जबवेश का बेटवारा  हुआ  था
 हुक मम

 एक  रिवेजिलिटेशन  शिपार्टमेंट
 देना  था,  जिस  के  हुट  काम  को  स्पीडीसी  किया:

 सिमुबीम
 के,  ह...  शो भाषिक  व्यक्स्णा  करनी

 जो  ्र  |
 शरण  करते

 मे  बताए  और  दह

 |  म्
 दक

 ty  न्
 यह है

 फाइल  होम  नम्य  स्
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 कहीं.  पढ़ो  रहहीं  है,  जागिए  में  है  बह  1.
 ह... 2  हू  भौर  |. अ  पिभाग  नें  है  तो  ey  पढ़ी  रहती  हैं
 और  ह्  डिपार्टमेंट  ह...  |... 2  इरीचे पे  और  ज्पवी
 भज  के  मुताबिक

 हल  दु  ी है।  इसका  नतीजा  मह  होता  हैं  कि

 एक्शन  होता  चाहिये  वह  नहीं  हो  पाता  है।  1... क
 उद्देश्य  को  सामने  रख  कर  प्रह्तग  मतालय  की  हम  लोगों
 में  डिमांड  की  है  जो  कि  बहुत  जायज  मांग  है  धौर
 जिस  को  सरकार  को  मांग  हेना  काहिये  ।

 कमिश्तर  झौर  कमीशन  में  देखा  जाए  तो  फोई
 शास  कके  तहीं  है।  केवल  माइड  को  पाइवर्ट  करने

 की  बात  ही  विखाई  देती  ;है।  कमिश्तर के  पास  कोई
 प्रशिकार  नहीं  था,  उसके  पास  कोई  स्टॉफ  गहीं  था  Q
 वह  होना  भाहिये।  लोगो  की  आतो  को  सुनने
 लिए,  उनकी  संमस्याप्रो  को  सुनते  के  लिए
 पास  साधन  होने  चाहिये।  हर  राज्य  में  भौर  हर
 जिले  मे  स्टाफ  उसका  होता  चाहिये  7  एक'  जिले  में
 उसका  कस  से  कम  एक  अफसर  ते  हो  तो  कमिशन  था
 कृमिश्नर  क्या  कर  सकेगा  ?  तो  पिछला  जो  अनुस्तव
 रहा  है  कि  शेड्यूल्ड  कास्ट्स  और  ट्राइब्स  कमिश्नर
 केवल  पोस्ट  मास्टर  की  तरह  ही'  रहा  हैं,  वह  बात
 झब  नहीं  हानी  चाहिये  ।  जो  अब  इस  कमीशन
 का  चेयरमैन  बनाया  गया  है  उसको  लिराशा  न  हो  और
 सब  लांगो से  न  कहे  कि  हमारे  पास  स्टाफ
 नही  है,  ब्रार्वेज  नहीं  हैं।  हर  स्टेट  में  उसके
 विभाग  खोले  जाये  और  हर  जिले  में  उनके  अधिन
 कारी  हो  गौर  उनकी  नियुक्त  करने  का  अधिकार
 चेयरमन  को  हो  ।  बह  झपती

 ह
 'र  जैसे  चाहे

 उस  तरह  से  सलेक्शन  करे,  चाहे  ह  पाठ  एस०  सी०
 के  जरिये  लें  या  कही  धौर  से  ले,  भौर  ट्राइब्यूनल
 प्रपती  इृच्छानुसार  बना  सभी  ।  जब  तक  उसकी
 झाजादी  से  काम  नहीं  करने  दिया  जायगा  तब  तक
 बहू  अपने  काम  में  सफल  नहीं  होगा  1

 शेडयूल्ड  कास्ट्स  और  शेवल  ड्राइड्स  का  जो
 कमीशन  बना  है  इसका  पूरे  साधन  उपलब्ध  कराये
 जायें।  अगर  कहो  कत्न  हाता  है,  ऐड्रासिटीज  होती
 है  ता  तुरन्त  उनके  पास  साधन  होने  साहिये,  गाड़ी
 होनी  चाहिये  दौर  श्रावश्यकता  पडने  पर  तुरन्त  ही
 जितना  फोर्स  गाहे  उतना  ले  कर  मे  मौके  पर  जा  सकी
 झौर  उसकी  जाच  करा  सकें  ।  उसकी  इलक्व/|यरी
 फाइनस  मानी  जाय  1  जो  भी  बह  सजेस्ट  करे  उसी
 के  हिसात  से  उसकी  बात  को  आभेन्टिक  माला  जाप 1

 शेड्यल्ड  कास्टूस  और  ट्राइकआ  के  लोगों  की
 हालत  भाप  जगते  है  कि  बहुत  खराब  है  1  कोदा,
 परमिट,  लाइसेस  इन  लागों  का  नहीं  मिलते  है  I  कारण
 यह  है  कि  उनके  पास  सेक्योरिटी  देने  का  कुछ  ही  होता,
 उनकी  ऐशोच  नहीं  है।  तो  वेयरमैन  को  इसमे  तरह
 मो  प्रधिकार  दिये  जानें  कि  उसकी  प्िफारिश  पर
 उसको  कोढ़ा,  परमिट  भौर  लाइसेंस  मिल  सके  भौर
 उनसे  सेक्मॉरिट्री  न  भागी  जाय  f  हम

 प् कि  बैकों  &
 प्

 भी
 हि  =  "1

 है
 शेड्यूल्ड  कास्टूस'  प्रोर  ट्राइब्स  साममात्र
 भी  नहीं  मिल  वाता  1  देखा  को  |...  किया:
 भा  सकता है,  इस  पर  गस्भीरता से  हमें  करता
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 1: ह  गोदा,  परमिढ  झोर  साइड्रेंस  लेने  के

 इस  कमीशन,  उसके  चेमदमन,  शोर  जन्य
 झधिकोरियों  का  क्‍या  कोप,  कावसे  झौर  फावबता  हूँ
 सह  सबडिफ़ाइन  करना  चाहिये।  शोर  यह  तभी  सम्भव

 |
 एक्ट  के  रूप  मे  पार्कियामेद  से  इसको  पास

 जाय  4  शंशयूकूड  कास्ट्सझोर  ट्राइकस  कंसीशन  या
 उम्रका  चेप्रमैत  प्र्  केवल  शो  पीस  की  तरह  ने  रहें,
 सा कि पहले कि  पहले  होता  था।  इसको  इफ़ेक्टिव  अनाया
 चाय  जिससे  बह  हर  क्षेत्र  मे  देख  सके  और  उसको

 i

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour);  Sur,  I  want  to
 draw  your  attention  some  things
 which  have  taken  place.  It  is  very
 semous.  I  am  quoting  from  this
 Evening  News  which  says:

 “Some  newsmen  covering  the
 Congress  (I)  rally  were  assaulted
 by  (I)  volunteers  today  at  Ramla
 grounds.

 “Inspite,  of  protests,  reporters
 Were  caught  by  then  necks,  slapped
 around  and  pummelled  tll  some
 fell  down.  One  reporter  had  his
 clothes  torn,  while  another
 identity  catq  and  watch  E
 xyeporters  were  not  spared
 rescued  from  molestation
 male  colleagues”.

 MR.  CHAIRMAN:  I  am  sorry....
 (Interruptions)

 SHRI  J¥YOTIRMOY  BOSU:  This  is
 @  very  serious  matter.

 The  Cong.  (I)s  are  goondas  and

 Unterruptions)

 CHAIRMAN:  I  ¢dtnot  allow
 a”  I  require  notice  for  this,  So,  it
 cannot  bg  recorded  any  further,

 {  Interruptions)
 ae
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 Mouse  to  this...  Giaferruptions) “

 ककी,  CHAIRMAN:  No  further  re.
 cording.  Let  the  business  go  an,  Mr
 Paswan,

 at  राम  कबलत  ह)... ६  :
 सभापति  महोदय,  जी  सेविंधांन  के  हि
 के  बारे  मे  विचार  हो  रहा  हैं।  ग्रह  बहुत  ही  गभीर

 जीवन
 में

 पहली  बका  कोई  सरकार

 मंत्री  महोदय  ने  जो  इसके  वक्तव्य  में  कारण  दिये
 थे,  उनको  मे  बड़े  गौर  से  सुन  रहा  भा
 उन्होंने  एक  बात  कही  भौर  कहा  कि  प्रधानमंत्री
 और  शहयूल्ड  कास्टूस  एण्ड  शड्यूल्ड  ट्राइवश  के  चंयर
 सैन  की  बातचीत  हुई  है,  लेक्लि  चेयरमैन  ने  प्रधान
 मन्नी  को  क्या  सुझाव  दिये  है,  यह  हम  लोगों  के  सामने
 नहीं  भागा  है,  हम  बिल्कुल  अधकार  में  है  ।  मै
 मन्नी  महोदय  से  चाहूगा  कि  जब  वह  बोले  तो  यह
 झवश्य  बताये  कि  प्रधान  मत्ती  महोदय  को  कया  सुझाव
 दिए  गए  है।

 झाप  देख  २हे  है  कि  वर्तमान  विधेयक्र  के  सम्बन्ध
 में  दो  प्राटिकल  है  एक  भाटिकल  है  338,  जिसम
 शड्यूल्ड  कास्ट्स  श्रौर  शड्युल्ह  ट्राइइड़  के  सम्बन्ध
 में  कहा  गया  है  कि  —

 “There  shal]  be  g  special  officer
 for  the  scheduled  castes  and  sche-
 duled  tribes  to  be  appointed  by  the
 President.”

 'बूसरा  एक  है  350  (थी),  जिसमें कहा  शया  है  —

 “There  shall  be  a  special  officer
 for  linquistic  minorities  to  be

 ‘appointed  by  the  President”.

 al
 जरूरी  है  कि  भो  सह्म  से  अभी  शके  श्राटिकल

 पिन  ्  पकी  और  शक्पूस्क  कार्रटर्स
 +
 ्

 ह 4  ्राइंग्स  के  लिए,  मस्‍स्तावित  संशोधन  में

 बोगी  की  मिला  कर  338
 (9)
 (2

 क्

 ६...  गेया  है।

 दवी  अकतो

 [अ  San  पर  2  erat  हूँ



 sts  Ganat,  (Forty-

 जो  संविधान  प्रशोधन  के  घारे  मे  जो

 संशोधन  कया  ्  (सौ)  में  इन्होंने  रखा है  —

 “to  present  ‘to  the  President,
 amnually  and  at  such  other  tunes
 as  the  Commission  may  deem  fit,
 reports  upon  the  working  of  those
 safeguards  ..”

 इस  संशोन्नन  में  कहा  गया  है  कि  हू  कमीशन
 तू शौर  शर्यूलह  ट्राइकज़  के  लिए  रखे  गये

 से  सम्बन्धित  मामलों  की  जांच  करेगा  ।

 ्
 में  शश्यूरूड  कास्ट्स  झौर  शब्यत्ड

 ट्राइब्ज  के  लिए
 मुच्यरग

 दो  सोफ़गाइ्ज़  है

 सी
 दाद््किस  7  में  के  नि  ध  के  बारे

 दूसरा  aT  ...2:...  के  AT कर्म है।  जब बल  इन
 सेफ़गोडिए  जांच  करनी  भरी,

 तो  मैं.  महीं  समझता  कि  इसने  बड़े  कमीशन  की  कोई
 भावश्यकता  थी।  जब  सरकार  ने  एक  बहुत  बडे  उद्देश्य
 से  यह  कमीशन  बनाया  है,  तो  उसके  कामों  में  इन
 बरगी  से  सम्बन्धित  सभी  बातो  का  जोड़  दिया  जाता
 चाहिए  मैंने  यह  सशोधन  दिया  है  कि  सेफगाइयो
 के  झागे  ये  शब्द  जोड़  दिये  जाने  —

 “ang  other  functions  within  the
 purview  of  the  Commussion”,

 यह  कमीशन  जहा  भी  जायेगा,  सो  उसके  सामने  इन
 वर्गों  की  सामाजिक  भौर  झाधिक  प्राबलम्द्  रखी
 जायेंगी  ।  प्गर  इस  विधेयक  मे  उस  के  द्वारा  दन
 समस्यांझों  पर  विचार  किय  जान  पर  रोक  लगा  दी
 गई  है।  मती  महोदय  ने  केबल  यह  कहा  है  कि
 यहू॑  कमीशम  केवल  सेफ़गार्ड्स  को  देखेगा।  में
 मली  महोदम  से  कहूगा  कि  बहु  इसमें  सशोधन  कर
 के  इसके  दायरे  को  और  बढ़ागें,  जिससे  सरकार
 की  तीयत  बिल्कुल  साफ़  हो  जाये  ।

 ये  इस  विधेयक  को  एक  सब  से  बढी  कामी,
 लेना,  की  शोर  मी  महोदय  का  ध्पात  बिलाना
 चाहत हूं।  एक  तरफ  तो  यह  कहते

 ह
 ग  ह्

 काइट्स  और
 सल्

 ढ्राइग्ब के  की  रक्षा
 के  लिए  संभिधान  मे  संशोधम करने  जा  रहे  हैं,  लेकिन
 द्सरी  शर्क वहं कहूते वह  कहते  है  -+

 *[€)  to  discharge  such  thor
 fanstions  in  relation  to  the  protec-
 tien,  welfare  and  advancement  of
 the  Soheduleg  Castes  and  Sche~
 duled  Tribes  as  the  President  may
 by  rule  apenity.”
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 दस
 बखेड़े  की  हटा  दिया  जाये  ।  इस  बारे  में  मैने  भ्
 संशोधन  दिया  है  _—

 “{e)  to  discharge  other  functions
 in  Telation  to  the  protection,  wel-
 fare  and  advancement  of  the  Sche~
 duled  Castes  and  Scheduled  Tribes,”

 इस  विधेयक  में  चेयरमैत  और  कमीशन  को  शह
 राइट  नहीं  दिया  गया  है  कि  वे  किसी  मामले  को
 झमुसघान  कर  सके  शेड्यूढडढ  कास्ट्स  क़मिर
 मूजफ्फरनगर  गये  हुए  थे।  उन्होने  एक  भिमुक्त  को
 हाजिर  होने  के  लिए  कहा  ।  में  स्पष्ट कप
 से  कहू  दिया  कि  में  हाजिर  महीं  हंगा  भौर  कमीशन  के
 पास  मुझे  शुलाने  का  कोई  अधिकार  नहीं  है।  इंस
 लिए  कमीशन  को  समन  करने  की  पावर  दे  दी  जायें,
 क्योकि  हू  छोटी  जातियो,  हरिजतों  और  शाति
 बासियों  का  मामला

 हुं
 कमीशन  को  कई  सोभी  से

 ताफ़  करनी

 दिया  भौर  वह  कुछ  न  कर  सका  1  अयर  कमीक्षन
 बिहार  में  जायेगा,  तो  वहा  तो  लोग  लोटी  झौर  बंदूक
 ले  कर  सैधार  रहते  हैं,  कोई  रात  में  रीक से  था  सारे
 दे,  तो  बेचारा  कमीशस  कया  करेगा  ?

 मैने  भ्रपने  एक  संशोधन  के  हारा
 गदा

 कि
 सचान  करने  के  प्रयोजन  के  लिए  को  पु
 शक्तियां  भाप्स  होगी  ,  जो  जांच  झायोग  फ्क्ट,  .982
 के  अधीन  किसी  बा

 |
 ।  इस  शक्ति

 को  देता  बहुत  ज़रूरी  हैं।  सैंसे  भरी  कहा भा
 कि  तीत  बातें  होती  भाहिए।
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 nA
 CHANDRA,  HAL~

 DER  (Durgapur);  Mz.  Chaisman,  Sir,
 44  is  already  6  O'clock

 Shall
 we  take

 up  Calling  Attention?

 MR.  CHAIRMAN;  I  am  quite
 awere  of  this.  Let  him  conclude  his
 speech.  He  is  concluding.

 भी  हराम  केचिलास  पासवान,  में  समाप्त
 कर  रहा  og

 went  war  कमोशत  है,  इसने  बहुत  अच्छी
 अ्रक्छी  रेहमेंद्रेशस्स दी  है  किन्तु  भापने  यह  कही  नही  |
 कहा  है  कि  विभाग  अपने  सुझाव  कहां  से  लेंगे।  शसगर

 ५
 कास्ट  और

 प्
 ट्राइव  के  इस्ट्रेस्ट  की  बात

 हो  तो  फिर  वह  चाहे  विभाग  का  मामला  हो,
 चाहे  व्लानिंग  का  हो,  फ़ाइनेन्सपैंका

 र्
 किसी  भी

 विभाग  का  हो,  भिश्चिल  रूप  से  से  उनको

 ान निले
 श्राहिये  धौर  प्रायोग  से  उनको  धरम

 चाहिये  to  जब  झापने  कमीशन  बनाया  है
 लो  ज्ञाप  बिल्कूल  पाक  साफ  करवी  सारी  चीज़ें  सविधान
 के  तहत  रखें  ताकि  जब  कभी  कोई  मामला  उठे  ता

 3
 की  झाड़  लेकर  हम  भी  सरकार  से  लड

 |

 MR.  CHAIRMAN:  Before  we  take
 up  Calling  Attention  Motion,  I  call
 Mr.  Kodiyan  I  have  got  your  name

 SHRI]  ह:  K.  KODIVYAN  {Adoor):
 Mr.  Chairman,  Sir.

 MR.  CHAIRMAN:  You  may  con-
 tinue  on  the  next  day.  Now  we  will
 take  up  Calling  Attention.

 SHRI  JYOTIRMOY  BOSU:  He  is
 on  his  legs,

 MR.  CHAIRMAN:  Yes.
 continge  next  time,

 He  will

 48.02  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Rervsat  sy  Rervorgg  at  Manton  Jirapr
 (फ़ेंहिडया  Buweat)  १6  00  Back  70

 DANDAKARANAYA

 SHRI  DINEN  BHATTACHARYA
 (Siverspore):  Mr,  Chairttin,  Sir  I

 MAX  ”,  07)  refugees  dt'Marich  868
 to:  90  back

 at  rea
 of  urgent  publle  importance  and  I
 request  that  he  may  make  a  statement
 thereon;  ~

 ‘The  reported  situation  preated  at
 Marich  Jhapi  in  West  Bengal  due  to
 the  refusal  of  thousands  of  refugees
 to  go  back  to  Dandakaranya  as  per
 the  instructions  and  advice  of  the
 Union,  and  the  State  Governments.’

 THE  MINISTER  OF  WORKS  ANU
 HOUSING  AND  SUPPLY  AND  RE-
 HABILITATION  (SHRI  SIKANDAR
 BAKHT),  Sir,  as  the  Heuse  is  already
 aware  about  25,065  famihes  had  desert-
 ed  the  Dandakaranya  Projectand
 other  settlement  sites.  Of  the  total

 deserted  families  19,699  famihes
 have  so  far  ret@rneg  to  their  places
 of  settlement  in  Dandakaranya  and
 elsewhere,  Government  of  India  have
 already  extended  as  a  special  case
 renewed  financia]  assistance  for  the
 returnec  famuhes  to  resume  their
 normal  activities  in  the  form  of  food

 grams,  cash  doles  and  loans  for  pur-
 chase  of  bullocks,  fertilisars  and  se-
 eds  the  main  agricultura)  inputs.

 Of  the  remaining  deserter  families
 about  2000  were  revorted  to  have
 crossed  over  to  Marichjhap:  area  in
 Sunderbans  The  State  Government
 had  reported  that  they  were  trying  to
 persuade  these  families  to  return  ta
 their  respective  rehabilitation  sites.

 While  the  Government  of  West  Ben-
 gal  were  appreciative  of  the  reasonab-
 leness  of  the  suggestion  of  the  Govern-
 ment  of  India  to  set  3Ist  March  i979
 86  the  cut  off  date  for  the  return  of
 these  remaining  families  back  ६  the
 Project  areas,  they  desired  that  tis
 date  need  not  be  rigidly  adhered  to.
 The  Government  of  Initia  replied  that
 this  Governinent  had  been  sufficiently
 flexible  in‘thete  approach,  ‘ut  the
 lande  and  houses  left  by  the  deserters
 could  Hot  be  kept  veceit  indefinitely
 and  may  have  to  He  allotted  to  other

 iad  tp  vale  गण
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 turn  in  Whe  to  फिका,  vhemecives  of
 kharif  cultivation.

 The  ves  of  the  West
 Bengal  ent  had  sugested
 that  the  cut  off  date  for  return  could
 be  3ist  May,  1979,  It  has  been  report-
 cd  by  the  West  Bengal  Government
 representative  on  telephone  that  upto
 15-65-1979,  4050  families  among  those
 still  remaining  in  Marichjaphi  had  left
 for  camps  in  Hasnabad  and  Midnapur.
 The  Government  of  West  Bengal  are
 arranging  for  the  return  of  these  fami-
 ner  by  special  train  to  the  Project
 areas  from  today.  There  i;  stilla
 balance  of  about  4000  families  left
 in  the  Marichjhapi  area,  and  they
 hre  reported  to  be  getting  ready  to
 leave  the  area.

 The  Government  of  India  have  al-
 ready  advised  the  State  Government
 hat  |  will  be  best  not  to  resort  to
 roercive  steps,  but  to  persuade  the
 leserters  to  return  to  the  respective
 ‘ehabilitation  sites  or  work  camps.

 The  Government  of  India  will  no
 loub{  extend  the  assistance  for  renew-

 ed  rehef  and  additional  loans  for  re-
 habiltation,  as  a  special  case,  to  these
 returnce  families  also  on  their  arrival
 in  their  respective  Project  areas.

 Sir,  there  is  an  additional  informa-

 ae
 which  I  may  give  with  your  per-

 iSsI0n,
 We  get  in  touch  with  the  West  Ben-

 88l  Government  on  telephone  and  we
 have  been  advised  that  now  it  is  only
 about  $00  families  wha  have  remained
 Morichjhapi  area  and  more  than
 ¥700  families  have  gone  back  to  Midna-
 Pur  and  the  other  camp  It  is  hoped
 that  the  Weat  Bengal  Government  will
 be  sending  them  io  settlement  areas.

 -
 SHRI  DINEN  BHATTACHARYA:

 न
 7.  Chairman,  Sir,  at  the  very  outset

 boat
 to  draw  the  attention  of  the

 a
 Minister  ax  well  as  the  House  how

 ay  tevious
 attempts  are  being  made

 some  interested

 2400५
 rey  ०७

 West  Bengal,

 eadery  |  GN’  Ronwel  Dat tee
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 Party  Members  have  gone  to  Marichj-
 hapi  area  along  with  the  police  and
 destroyed  houses  of  refugees  ind  fote-
 ed  them  to  Idave  Marichjhapi.  Whsti
 the  West  Bengal  Chief  Minister’s  at-
 tention  was  drawn  to  these  reports,  he
 characteriseq  these  allegations  as  baye~
 less  and  said  that  not  a  single  member
 of  the  CPI(M)  had  gone  to  Marichj-
 hapi.  He  said  that  he  had  himself
 issued  an  appeal  to  the  deserters  on
 8th  May,  1979,  to  return  to  Dandakar-
 anaya  and  this  wag  followed  by  the
 efforts  of  District  Magistrate  and
 other  officers,  After  the  arrest  of
 some  leaders  of  Udbastu  Unnayan
 Samity  who  were  wanted  in
 different  cases  end  who  were
 preventing  the  willing  deserters  from
 returning,  the  refugces  have  begin  to
 leave  voluntarily  from  Marichjhapi
 and  are  being  conveyed  to  the  tran-
 sit  relief  camp  by  Government  Jaun-
 ches.  Upto  0  A.M.  of  16-56-1979
 OMe  thousang  seven  hundred  ten
 families  had  already  left  Marichj-
 hapi

 PROF,  SAMAR  GUHA:  It  is  not
 correct....  (Interruptions)

 SHRI  DINEN  BHATTACHARYA:
 Sir,  he  always  gets  a  chanceto  take

 part  in  this  sort  of  Calling  Attention
 Sir,  he  always  gets  q  chance  to  take
 Bengal  Government.  But  new  he  has
 missed  the  chance  and  that  is  why  he
 is  from  the  very  beginning  trying  to
 disrupt  my  speech.  Now,  Sir,  I  would
 only  like  to  know  why  the  Dandakar-
 anayg  refugees  deserted.  Who  is  res-
 ponsible  for  it?  Thousands  and  thou-
 sands  of  refugees  had  deserted  during
 the  Congress  regime  and  at  that  time
 these  people  were  keeping  silent  like
 meal  cats.

 AN  HON.  MEMBER:  Like  wet  cats.
 SHRI  DINEN  BHATTACHARYA:  At

 that  tire,  they  did  not  raise  a  Single
 finger  os  a  protest  against  the  misér
 able  conditions  in  which  the  refugees
 were  put  in  Dandakaranya.  We  court
 ed  arrest  to  save  the  interests  of  the  १0५
 fugees  and  our  Party  astatied  the
 movement  la  West  Bengal,  pot  you....
 {interruptions
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 SHRI  SIKANDAR  BAKHT:  He
 seems  to  be  calling  the  attention  of
 Prof.  Samar  Guha,  not  my  attention.

 SHRI  DINEN  BHATTACHARYA:
 After  the  new  Government  came  to
 power  at  the  Centre  and  in  West  Ben-
 gal,  the  left  front  Government,  therc
 was  no  cause  for  any  difference  of
 opinion  etween  these  two  Gevern-
 ments  in  the  instant  matter.  The  Gov-
 ernment  of  India  wanted  that  the
 refugees  should  go  back  by  3lst  March;
 our  Government,  the  West  Bengal
 Government,  thought  that  only  by  per-
 Suasive  measures,  not  by  coercion  or
 force,  they  could  ask  the  refugees  to
 80  back  to  Dandakaranya,  where  the
 Government  of  Inflia  had  assured  pro-
 per  arrangements  to  be  made  for  them.
 eee  Unterruptions),  The  Government

 at  the  Centre  as  alsc  the  West  Bengal
 Government  were  sympathetic  towards
 the  refugees.  Those  who  are  trying  to
 bring  forward  a  different  picture  in  the
 country  regarding  the  conditions  of
 these  refugees  should  realise  and  comc
 to  their  senses  about  the  real  situa-
 tion  oe  (interruptions).  Four  crores
 of  rupees  were  spent  for  the  deserters.
 The  Centre  warned  that  “if  they  do
 not  go  back,  they  would  lase  all  the
 benefits.”  Our  Government  insisteq  and
 persuaded  the  Prime  Minister  and  the
 Government  of  India  that  the  time
 should  be  extended  and  all  arrange-
 ments  should  be  made  for  preper  re-
 habilitation  of  these  refugees  when  they
 went  back.

 MR.  CHAIRMAN:  What  is  the  ques-
 tion?

 SHRI  DINEN  BHATTACHARYA:  I
 am  sory  to  mention  that  some  people
 are  always  looking  on  everything  with
 jaundiced  eyes,  everything  looks  yel-
 low  to  them  and  they  do  not  seem  to
 appreciate  the  miseries  of  the  unfor-
 timate  deserters,

 MR.  CHAIRMAN:  You  are  giving
 some  explanation,  not  putting  a  ques-
 tion.  ...  Interruptions).
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 karanya  (CA)
 MR.  CHAIRMAN:  The  Minister  ha

 not  said  anything.

 at  एम ०  छु  हुनान  झलहान  :  सभापति
 महोदय  यह  क्या  भाषण का  मैदान  है?

 MR.  CHAIRMAN:  Mr.  Bhattachar-
 ya,  I  cannot  allow  you,  You  must  put
 the  question,  Otherwise,  I  wil]  call
 the  other  Members.  You  have  had
 enough  of  speech  also.

 SHRI  DINEN  BHATTACHARYA.
 must  be  given  an  opportunity.

 MR.  CHAIRMAN:  For  what?

 (Interruptions)

 SHRI  JYOTIRMOY  BOSU:  Jaundi'c
 takes  place  due  to  contaminated
 water  (Interruptions)

 MR.  CHAIRMAN:  There  is  ne  que.
 tion  of  jaundice  here,  (Interruption:
 Mr.  Bhattacharya.  I  request  you.  You
 are  a  senior  Member.  You  must  pul
 the  question.  (Interruptions)

 SHRI  DINEN  BHATTACHARYA
 The  Minister  should  clarify  the  pusi-
 tion.  (Unterruptions)  Some  interested
 people  belonging  to  the  anata  Party
 and  the  Congress  (I)  tried  their  best,
 But  now  they  are  repenting,  because
 when  the  Minister  announced  that  only
 a  few  hundreds  are  there,  and  all  have
 left  what  will  they  do  now?  So,  they
 are  taking  shelter.  (Interruptions)

 PROF.  SAMAR  GUHA  =  (Contai)+
 3,000  policemen  have  ferced  them  and
 compelled  them  and  brought  them
 (Interruptions),  They  have  invaded

 that  is  land.  3,000  policemen  have  in-
 vaded  that  island  and  captured  the

 people.  (Interruptions).  And  they
 ate  taking  shelter....  (Interruptions).
 tions).

 SHRI  SOMNATH  CHATTERJEE:
 (Jadavpur):  If  Members  outside  the

 list  are  alloweg  to  speak....  (Inter-
 ruptions).
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 SHRI  DINEN  BHATTACHARYA:  I
 challenge  Mr.  Samar  Guha  te  come
 with  me  to  Marichjhapi  ....  (Inter-
 ruptions)

 PROF,  SAMAR  GUHA:  No  Meniber
 of  Parliament  is  allowed  to  go  there.
 In  India  it  is  happening.  No  MLA  or
 Member  of  Parliament  is  allowed
 (Unterruptions)  .

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  rose—

 MR.  CHAIRMAN:  I  am  cn  my  legs.
 Please,  Mr.  Halder,  I  am  on  my  legs.
 May  3  make  a  request?  I  am  on  my

 legs.
 Let  me  say  something.  Mr.

 Bhattacharya,  all  of  you  are  very
 senior  Members,  and  you  know  the
 whole  procedure.  It  is  not  necessary
 fo  draw  the  attention  cf  each  other.
 The  attention  of  the  House  35  to  be
 drawn..  (Interruption)

 SHRI  JYOTIRMOY  BOSU:  We  have
 vety  accommodating  Chairman.

 MR.  CHAIRMAN:  It  is  all  mght  don’t
 rejoice.  May  I  submif,  Mr.  Bhatta-
 charya,  you  have  had  enough  cf  time?
 Why  don't  you  put  a  question  direct-
 ly?  You  have  had  enough  to  say.  I

 will  request  the  other  hon.  Members
 also:  after  all,  there  is  a  procedure..
 if  they  have  not  given  their  names,
 they  should  not  stand  and  say  some-
 thing,

 Mr.  Bhattacharya,  I  request  you
 Again;  don’t  force  me  to  call  others’
 Names.  You  just  accommodate,  and
 according  40  the  rules,  put  the  direct
 question,  You  have  had  enough  cf
 Speech,

 ‘PROF.  SAMAR  GUHA:  As  my  name
 has  been  mentioned,  kindly  allow  me
 ‘ne  minute  only....  (Interruptions).

 SOME  HON,  MEMBERS:  No,  no.

 PROF.  SAMAR  GUHA:  My  name  has
 heen  menitionsd,  (vbetruptions).
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 karanya  (CA)
 MR.  CHAIRMAN:  I  will  verify  and

 give  you  time.

 SHRI  SIKANDAR  BAKHT:  If  there
 is  seme  sort  of  a  contest  going  on
 between  the  Members,  I  may  be  al~
 lowed  to  go  to  sleep.

 SHRI  G.  NARSIMHA  REDDY:  Not
 in  the  House.

 MR.  CHAIRMAN:  He  does  not
 mean  in  the  House.

 SHRI  DINEN  BHATTACHARYA:
 Some  Members  want  to  sleep  as  the
 Congress  siept  over  the  miseries  cf
 the  Dandakaranya  refugees  for  20
 years.  So,  I  will  request  the  Minister
 not  to  be  so  callous  and  so  unmind-
 tul  of  the  duties  that  have  been  en-
 trusted  to  him.

 SHRI  SIKANDAR  BAKHT:  I  am
 trying  my  best  not  to  get  provoked.

 SHRI  SOMNATH  CHATTERJEE:
 Not  so  callous  like  the  Minister's
 friends  and  conterparts  in  West  Ben-
 gal.

 MR.  CHAIRMAN:  If  the  accusation
 goes  on  like  this,  the  proceedings  are
 disturbed.

 SHRI  DINEN  BHATTACHARYA:
 As  per  your  advice,  Sir,  I  will  put  the
 question,  I  will  now  ask  the  Minister
 whether,  as  scon  as_  these  deserters—
 persons  whom  they  are  calling  as  de-
 serters—go  back,  they  will  be  given
 the  same  rehabilitation  facilities,  as
 was  assured  to  them  or  promised  to
 them  when  they  were  taken  there.
 Those  who  work  in  agriculture,  those
 who  work  in  factories  and  the  students,
 all  the  amenities  which  are  required
 will  be  provided  to  them  properly.  I
 want  to  have  i  categorical  assurance
 from  the  Minister  on  this.

 MR,  CHAIRMAN:  That  will  do.  Be-
 fore  the  other  hon.  Members  apeak,  I
 will  just.draw  your  attention  to  the
 Onder  Paper  of  today.
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 Jhapi  भा,  Bengal)  t0  Qo  back  to  Darida-

 karanya  (CA)
 [Mr.  Chairman]  इस  कालिय  एटेंशन  में  मुनबीस  मंज्ञी  अहोवेय,का का  ध्यान

 The  other  matter  is  to  be  taken  up  at  गस  ध्ाकथित  कर  दिया  गया  बह,  हमारी  समझ  में
 6.30  p.m.  or  as  soon  the  preceding  नही  भाया  है
 item  of  business  is  disposed  of,  which-  .
 ever  is  earlier.  So,  I  request  all  the  भाषा  भी  जो  हमारे  कालिंग  एटंशन,को  थी
 Members  to  be  brief.

 n  ae  गौ,
 ।  यह  भाषा  इसके  झग्दर  बसे  बदल

 ग
 AN.  HON.  MEMBER:  I  want  that

 ३  हल  जोर  जिन  हे time  shculd  be  extended,  एक  सप्ताह  से  हम  लोग  कालिंग  शत  का
 नोटिस  लगातार  देते  16  रहे  हैं।  झाभमे  कैसे  इसको

 MR.  CHAIRMAN:  It  cannot  be  ex-  एडमिट  कर  लिया  है  मे  जानना  चाहता  हूं  कि
 tened.  Now  the  Minister  will  reply  to  बया, इस  में  भी, कुछ  धोठाजा  है?
 it.

 I  ti  ...  में  यह  भी  जानना  चाहता  हूं  कि  भौर  भी  मैम्बर

 ४४७४५  [वे,”श्री  समर
 श

 श्री  मंगल  देव  विशारदोभादि
 जिन्होंने  नोटिस  था  और  अगर  हम  दोनों  का?

 SHRI  SIKANDAR  BAKHT:  My  reply  एडमिट  हुआ  है  तो/उनका  क्यो  नहीं  हुआ  है  झौर  उनके
 is  very  simple.  The  wish  of  the  hon.  नाम  ब्या  नही  हैं?
 Member  will  be  honoured.

 उपाध्यक्ष  महोदय  !  कालिंग  एटरेंशन  वे  बारे
 में  झापकों  यह  मालूम  होना  चाहिशे  कि  चाहे  जितने PROF.  SAMAR  GUHA:  My  point  of

 लोगो
 लूम

 explanation  was  that  Mr.  Dinen  Bhat-
 भी  लोगो  ने  कालिंग  एडेशन  का  नोटिस  दिया  हो  उन

 tacharya  has  thrown  a  challenge  to  me  सब  के  नामों  का  बैलट  होता  है,  अगर  तीस  ने  दिया

 to  accompany  him  to  Marichjhapi.  I  ही  ell

 want  to  let  you  know’  that  no  Press
 Reporter,  no  MLA,  no  Member  of

 बह  कम
 छ्

 ए 5
 कक

 ह
 Parliament,  even  the  elected  represen-

 nae  1, हमारा भाषा दूसरा था ।
 बह

 tatives  from  that  constituency,  was
 allowed  to  visit  that  area.  When  the

 उपाध्यक्ष  महोदय  :  पगर  तीस  ध्रादमियों  2
 MLAs  and  the  Leader  of  the  Oppo-

 होते
 १ हे

 sition  visited  that  area.  they  were  [म  _~  से  के  नाम  हग  है।  1 arrested.  Just  three  or  four  tried  to  अगर  एक  ही  जैसे  दिए  हो  तो  बही  लेंगुएज  होगी  भोर
 visit  that  area  amd  they  were  arres-  ate  यह  भी  हो  सेकता  है  कि  पचो  की  लैगुणज  भरलग
 ted  Nobody  was  allowed,  It  is  wat  हो  लेकिन  मैटर  एक  ही  हो

 ’

 under  complete  draconian  rule.

 sit  एस०  ए?  हनान  अलहाज  :  विषय  एक
 MR.  CHAIRMAN:  What  is  this  नही  हैं।  हमने  गृह  मची  का  ध्यान  आकषित  किया

 personal  explanation.  It  does  not  था  |
 ecncern  you.

 उपाध्यक्ष  महोदय  :  उसमें  ऐसा  हुआ  है  कि
 PROF.  SAMAR  GUHA:  Nobody  was  श्री  दिनेन  भट्टाचार्य  का  नाम  पहले  बैलट  हुआ  भौर

 allowed  to  go  there  except  police.  No  उनकी  जो  लैंगुएज  थी  उसी  को  ऐडाप्ट  किया।  और
 Member  of  Parliament,  no  Press  Re-  बाकी  लोगों का  नाम  जो  बैलट  फ्भ्  वह  ऐड  हो  गया।
 porter,  no  MLA  was  allowed  to  go
 there:  even  the  elected  representative  क्री  एम०  ह  हमान  झलहाज :.  हमारा  नाम
 from  that  constituency.  (Interruptions)  ड्रौप  कर  देना  चाहिये  था  क्योंकि  हमने  मंत्री  का  ध्मात

 आहृष्ट  नहीं  किया  था  ।
 8.22  hrs.

 उपाध्यक्ष  सहोदय  :  श्राप  जो  कहना  थाहते +  हा
 (Mr.  Derury-Sreaxer  in  the  Chair)

 foe:
 ।  यह  कोई  जरुरी  नहीं  है  कि  ाप  उसी

 एज
 ली  एम०  go  हमान  ह... अै  (बसिरहाट)  :

 हसने  जी  "कार्लिय  एटेंशन”  का  भोदिस  दिया  था  उसमें  शी  oO  Go  भनहोभ
 7

 [हमन े*  गृह  मंत्री का  ध्यास  भ्राकधित  कराया  थो
 भारतवर्य  रिस  है  से  कद  4  क्
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 रिफ्यूजी  परिचम  बंगाल  में  गये  भ्रौर  वहां  के  मंत्री
 श्री  राय  चढर्जी  उनको  बहुका  कर  ले  गये  थे  वहां  बसाते
 के  लिए  a  उनको  बड़े  रंगीन  सपने  दिखाये  गये  थे।

 ड
 सारा  झूठ  था।  उस  पर  इतने  भत्याचार

 SHRI  KRISHNA  CHANDRA  HAI-
 DER  (Durgapur):  On  a  point  of  order.
 Is  the  word  “Shoot”  parliamentary?

 MR,  DEPUTY-SPEAKER.:-  I  will  look
 into  the  records.

 al  शुभ०  co  हुनान  प्रलहाज:  उनपर  इतने
 भत्याचार  किये  गये  कि  हमारे  प्रधान  मंत्री  ने  9
 फ़रवरी  को  पालियासेट  के  सदस्यों  की  एक  टौम  भेजी
 झान  दी  स्पाट  स्टडी  करने  के  लिए  भौर  तीन  मेम्बरों
 नें  जो  रिपोर्ट  दी  है  उसमें  यह  है,  झगर  श्राप  चाहे
 तो  में  टेबिल  पर

 =
 कर  सकता

 हू
 मुख्य  अन्नी

 के  पास  प्रधान  मत्री  ने  यह  रिपोर्ट  भेजी  है

 “Harrowing  Tales  of  Atrocities  -
 Harrowing  tales  of  atrocities  com-
 mitteq  on  the  Harijan  refugees  dur-
 ing  the  month  of  January,  and  Fe-
 bruary,  979  created  such  an  indig-
 nation  all  over  the  country  that
 Prime  Minister  had  to  send  a  three-
 Member  team  of  Lok  Sabha  to  in-
 quire  into  the  report  of  inhuman
 brutalities  committed  on  Marichjh-
 api  refugees.  According  to  thisire-
 port  the  casualties  are  as  under:

 ‘An  Abstract  of  losses  faced  by  the
 inhabitants  of  Marichjhapi  upto
 ‘16-2-1979:

 Death  on  starvation  43  persens.
 Death  on  various  diseases —

 taking  inedible  and
 committed  suicide  29

 Missing  on  the  date  of
 firing  on  3i-l-79

 Quantity  of  foodgrains  snatched
 away  between  24-i-79  to  i-2-78

 128.

 by  the  Police  64  quintal,
 ॥77  keg.

 No.  of  boats  seized  by  police
 60  Nos.

 Persoris  arrested  on  3i-4-79
 ~~  52  Nos.

 to  go  back  to  Danda-
 karanya  (CA)

 Persong  arrested,  those  who
 went  out  in  search  of  food

 ~  30  Nos.

 Total  money  snatched  by  the
 police  Re.  2778.00

 Death  due  to  police  firing  on
 3i-4-79  42  pérentis.

 Arson  and  demolishing  of
 huts  00  families.

 Raped  by  police  4  ladies.

 Broken  down  of  tubewells  by
 police  2  Nos.

 Demolish  of  Palm  candy
 shop  one.”

 यह  रिपोर्ट  जिनको  प्रधान  मंत्री  जी  ने  भेजा  था
 उन्होंने  दी  थी।  उस  टीम  के  एक  मानलीय  सदस्य  श्री
 मगलदेव  विशारद  गहां  बैठे  हुए  है  ।

 DR,  SARADISH  ROY:  What  is  he
 reading  from?

 MR,  DEPUTY-SPEAKER:  He  wants
 to  know  from  what  document  you  are
 reading?

 SHRI  M,  A.  HANNAN  ALHAJ:
 Report  of  the  team  submitted  to  the
 Prime  Minister

 SHRIMATI  AHILYA  P,  RANGNE-
 KAR:  There  is  nothing  of  this  kind  in
 the  report.

 SHRI  M.  A.  HANNAN  ALHAJ;  7
 am  ready  to  jay  it  on  the  Table  of  the
 House.

 MR,  DEPUTY-SPEAKER:  Not  on
 the  Table.  You  give  her  a  copy  of
 the  report.

 SHRI  M.  A.  HANNAN  ALHAJ;  If
 she  likes,  I  will  give  her  the  report.
 She  can  go  through  it.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour);  I  am  on  @  point  of
 order.  Mr,  Hannan  hag  chosen  ih  his
 wisdom  to  quote  things  from  various.
 documents  in  a  very  wild,  mannet.

 (Interruptions)
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 SHRIMATI  AHILYA  P.  RANGNE-
 KAR:  Shri  Hannan  is  snatching  it
 from  me,

 SHRI  M,  A.  HANNAN  ALHAJ:  You
 may  ask  the  hon.  Member  Shri  Mangal
 Deo  who  ig  present  by  my  side.

 (nterruptions)

 MR.  DEPUTY-SPEAKER;:  Mrs.
 Rangnekar  and  all  other  supporters  of
 her,  if  you  all  get  up,  nothing  will  go
 Op,  record,

 SHRI  JYOTIRMOY  BOSU:  Mr.
 Hannan  has  chosen  in  his  wisdom  to
 quote  from  various  documents  I  feel,
 in  a  very  wild  manner.  If  you  kindly
 come  to  Rule  4i(2)(ii),  you  will  see—

 ‘df  it  contains  a  statement  the
 member  shall  make  himself  respon-
 sible  for  the  accuracy  of  the  state-
 ment;”

 Ys  he  prepared?

 SHRI  M.  A.  HANNAN  ALHAJ:  Yes.

 MR.  DEPUTY-SPEAKER:  Shri
 ‘Mangal  Deco  is  a  Member  of  the  team.
 He  wants....

 (Interruptions)

 MR,  DEPUTY-SPEAKER:  Nothing
 ‘will  go  on  record  if  half  a  dozen  mem-
 bers  get  up  like  this  and  shout,

 (Interruptions)

 MR,  DEPUTY-SPEAKER.:
 choose  to  interrupt...

 (Unterruptions)

 If  you

 Nothing  will  go  on  record.

 (Interruptions)  **

 MR.  DEPUTY-SPEAKER:  He  has
 made  it  amply  clear  that  it  is  not  a
 Parliamentary  delegation  but  the  team
 which  went.  Anybody  is  free  to  give
 hig  opinion.  He  is  otly  quoting  from

 by  MAY  I6,  979  refugees  dt  Marich
 tO  90  back  to  Danda.
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 the  opinion  of  the  team,  It  is  a  part
 of  the  team’

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  Do  not
 question  the  accuracy.  You  question
 the  accuracy  and  when  a  Member  gets
 up  and  says,  I  am  a  Member  of  the
 Team,  you  have  to  allow  him.  Either
 you  do  not  question  the  accuracy...

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  He  is
 queting  the  opinion  given  by  some
 members  of  parliament.  When  you
 question  the  accuracy,  one  of  the
 Members  gets  up  to  vote  for  it,  how
 can  you  prevent  him?  Either  you  just
 ignore  it  or  you  do  not  take  much
 notice  of  it.  Mrs,  Rangnekar,  if  you
 do  not  want  to  give  it  any  official
 status,  do  not  take  notice  of  it.  Do  not
 get  so  touchy  about  it.  Then  it  will
 be...

 (interruptions)

 MR.  DEPUTY-SPEAKER:  Now  we
 have  other  business.  It  is  more  than
 6.30  P.M.

 श्री  मंगल  देव  :  उपाध्यक्ष  महोदय  मेरा
 व्यवस्था  का  प्रश्न  है।  जिस  रिपोर्ट  की  चर्चा पूर्व  वक्ता
 नेकी है  उसपर  कुछ  लोगों  को  शक  है।  वह  रिपोर्ट
 हिन्दी  शर  पंग्रेज़ी  में  प्रधान  मंत्री  को  सुपुर्दे  हो  चुकी  है
 उसकी  सैकड़ो  कापी  हैं  1  मुझे  यह  कहूमा  है  कि
 उस  रिपोर्ट  के  सम्बस्ध  में  माततीम  सदस्य  ने

 है  इसलिए  चर्चा  हो  रही  है  कि  वह  नहीं  है  ।
 वह  दस्तावेज  आपसे  बाहर  नहीं  जा  सकता,  वह  कापी
 झापको  भी

 दो
 सकती  है,  वह  गलत  है  या  सही

 है,  उसका  दूसरा  है।  लेकिन  चह  रिपोर्ट

 MR.  DEPUTY-SPEAKER:  We  are
 not  concerned  with  whether  it  is  right
 or  wrong  or  anything.  Any  way,  now
 it  is  more  than  6.30  P.M.  At  6.30  P.M
 we  have  other  business,  Shri  Jyotir-
 moy  8080  has  to  initiate  the  discussion.

 PROF,  SAMAR  GUHA:  I  propose
 that  for  half-an-hour  this  discussion

 “*Not  Reverted
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 may  be  extended,  and  the  sitting  of
 the  House  may  be  extended  for  half
 an  hour,

 MR.  DEPUTY-SPEAKER:  It  is  a
 fixed  titme.

 PROF.  SAMAR  GUHA:  It  hag  hap-
 pened  many  times,

 MR,  DEPUTY-SPEAKER:  We  can
 take  it  up  later.

 SHRI  SIKANDAR  BAKHT:  If  you
 go  on  talking  like  this  for  hours  and
 hours...

 (Interruptions)

 MR.  DEPUTY-SPEAKER.:  It  will  he
 wompleted,  but  not  just  now.

 SHRI  8  K.  SARKAR:  How  can  7
 he  deprived  of  my  right  to  speak?

 MR,  DEPUTY-SPEAKER:  You  are
 not  deprived;  it  is  only  a  question  of

 time,  because  there  is  a  discussion  put
 down  for  a  fixed  time.

 SHRI  SAUGATA  ROY  (Barrack-
 pore):  This  has  never  happened  that  a
 calling  attention  hag  been  suspended
 m  the  middle,

 PROF.  SAMAR  GUHA:  Can  you
 cile  any  precedent  when  a  calling
 attention  motion  has  been  suspended
 in  the  middle  and  some  other  matter

 i  laken  up?

 MR,  DEPUTY-SPEAKER:  We  will
 {ake  up  the  calling  attention  after  this
 discussion  ig  over.  Mr.  Bosu!

 8.36  hrs.

 MOTION  RE;  ATTACKS  ON  COL-
 OURED  PEOPLE  IN  BRITAIN

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour);  Sir,  I  beg  to  move:

 “That  this  House  is  deeply  coan-

 01  (SAKA)  Reported  refusal  by  4०५
 refugees  at  Marich  Jhapi  (W.  Bengal)

 to  90  back  to  Danda  karanya  (CA)
 that  an  all  party  Parliamentary  fact
 finding  delegation  be  sent  imme-
 diately  to  Britain  in  order  to  collect
 first  hand  information  with  the  object
 of  apprising  the  House  and  at  the
 same  time  advising  the  Government
 for  remedial  measures.”

 IT  have  given  an  amendment  which  has
 been  circulated  and  I  move  it.  I  beg
 to  move:

 That  in  the  motion,  add  at  the  end—-

 “such  as  restricting  British  In-
 veSlorg  in  India  from  operating  in
 South  Atrica  and  ®hodesia  where
 vacialism  is  practised.”

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  It  is  a  very
 important  motion  on  a  subject  whic  is
 of  concern  to  the  whole  country.  The
 hon.  Foreign  Minister  is  at  this  mo-
 ment  busy  with  a  debate  in  the  Rajya
 Sabha,  and  he  has  requested  me_  to
 propose  that  the  discussion  on  this
 motion  may  be  taken  up  in  the  first
 week  of  the  next  session.  I  hope  the
 hon.  Member  who  has  moved  the  mo-
 tion  will  have  no  objection.

 SHRI  JYOTIRMOY  BOSU:  I  agree.

 MR.  DEPUTY-SPEAKER:  So,  it  is
 postponed  to  the  next  sesison.  Now,
 we  shall  continue  the  discussion  on
 the  calling  attention  motion.

 8.38  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 —Contd.

 REFUSAL  BY  Rerucess  ar  Manricu-
 Juarx  (West  Benear)  १0  Go  BACK

 TO  DANDAKARANYA-—Contd,

 थी  एम0  ००
 ड्

 धसहाज  (वर्सिरहाट
 ,  मंत्री  भहीदभ  पने  उत्तर  में  बताया  है

 prin  परिदार  प्डकारण्य  से  भरें  और  [र
 से

 hoes  wie
 wt  गए  हूँ

 दीपू है १,000  अपर  इन  कड़ों
 बारों ती  8,000  प्ररिवॉर  शु  मत  हैं।  बाकी  3,000
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 (at  एम०  ए०  हनान  भलहा  जो
 फैमिलीज़  कहां  गई,  इसेका  पता  तहीं  है  बहू
 3,000  परिवार  हवा  में  गायब  हो  गए,  खुदा  ही  यह
 जानता  है  1  मत्री  महोंदम  ने  अपने  वक्तव्य  में
 बताया  है  ~

 “The  Government  of  India  have
 already  advised  the  State  Govern:
 ment  that  it  will  be  best  not  (0
 resort  to  coercive  steps,  but  to  per’
 suade  the  deserters  to  return  to  the
 respective  rehabilitation  sites  or  «work
 camps.”

 पश्चिम  बंगाल  के  सबसे  ज्यादा  सर्मुलेश
 वाले  पेपर  प्रालस्द  बाजार  पत्रिका”  में  एक  रिपोर्ट
 छपी  है।  उस  श्वोर्ट में  बसाया  गया  हैकि  3,600

 ह
 में  उस  आईलेड  को  घेर  लिया,  2,000  सी०

 0  एम0  के  कार्ड्स  ने  5,000  शरणार्थियों  को  बहां
 से  मगापा,  उनकी  1,000  झोंपड़ियों  को  तोड़  दिया
 झौर  300  को  जना  दिया  1  उन्होंने  800
 को  जल्मी  किया  और  200  की  गिरफ्तार  भी  किया  ।
 इसके  लिये  गवर्तमेट  ने  30  लांच  रेगेज  किये  थे,
 पश्चिम  बंगाल  गवर्नमेंट  ने  50  लाड्चज  किराये  पर
 सिये  थे,  जिनका  किराया  एक-एक  लांच  पर  7,000
 रुपये  के  हिंसाव  से  4  लाख  रुपये  होता  है  ।  मंत्री

 ने  बताया कि  उस  लोगों को
 5५०८  ७४

 ;  वापिस
 भेजने  की  कोशिश  की  जायेगी  ।  मैंने  ग्रभी  जो  रिपोर्ट

 है,  क्या  मंत्री  महोदय  को  उसके  बारे  में  मालूम

 निर्माण  और  झावास  तथा  चूनि  और
 है मंत्री  (श्री  सिकलदर  बचत ) :  बूनियादी  तौर  पर

 जिस  संवाल  पर  यह  कालिंग  भ्रटैशन  उठाया  गया  है,
 उसका  सम्बन्ध  केन्द्रीय  सरकार से  है  ही  नहीं।  वहां
 जो  प्नन्दरूनी  लाएगु  ग्रार्डर  का  मामला  है,  बराहेरास्त
 उसका  ताहलुक  वेस्ट  बुंगाल  गवर्तमेंट  से  है।  हमने
 खाली  इतना  बंताया  है  कि  जो  खबर  उनसे  ले  सकें  बह
 हाउस  के  सामने  रख  सकें  ।  हमने  उनसे  यह  खबर
 ली  है  ois  तारीख  तक.  कि  i050  फेमिलीज़  भा
 गईं  हैं  जो  कि  भेजी  जा  रही  है।  भर  भाज

 ष् ख़बर  मिली  कि  i70  फेमिलीज़  वहां  से  श्मा  गई
 हैं,  300  के  करीब  रह  गई  हैं।  यह  इत्तला
 कहां  से  मिली  है  लेकित  भौर  किसी  किस्म  की  इसला
 हमारे  पास  नहीं  है।

 की  एम०  ०  हनात  भलहाज  :  25  हजार
 परिनार  में  i9  हजार  वापिस  ग्ब्ले  गए  तो  उनमें  कितनी
 फेमिलीज़  के  सदस्य  थे  ?

 MAY  i6,  979  refugees  at  Marich  404
 ta  Yo  back  to  Denda-

 alte  ह हक
 (CA)

 बाकी बंगाल  ग  पास  उसका  है।  व!
 हिसाब  हमारे  पास  तहीं  है  t

 fare  मौजूद

 “SHRI  A.  K.  SAHA  (Vishnupur):
 Mr.  Deputy-Speaker,  Sir,  we  the  Lel-
 tists  have  always  been  fighting  for  the
 cause  of  the  Refugees  and  will  con-
 tinue  the  fight  in  future  also,  But
 today  some  vested  interests  are  trying
 to  pose  as  the  friends  of  the  refugees
 and  afe  inciting  them  against  the
 leftist  Government  of  West  Benga.
 They  are  the  real  enemies  of  the
 refugees.

 After  coming  to  power  the  Janatz
 Government  have  taken  steps  and  are
 still  continuing  their  efforts  to
 solve  the  refugee  problem  and  <
 must  congratulate  them  for  that.  They
 have  also  extended  the  date  from  ‘SIs.
 March  to  3ist  May,  Only  some  refugees
 are  yet  to  go  back.  If  under  the  in-
 citement  cf  a  faction  of  the  Janata
 Party,  the  Congress  Party  or  the
 vested  interests,  it  takes  some  more
 time  for  these  refugees  to  go  back  to
 Dandakarnya  then  I  would  hope  the
 Central  Government  would  kindly  ४००
 commodate  them.

 A  little  while  ago  Shri  Hannan  Sahib
 was  saying  many  things.  He  88४78  he
 comes  from  that  area  but  I  would  like’
 to  say  that  perhaps  he  does  not  know
 the  boundaries  of  his  own  constituency.
 He  said  that  the  leftists  Government
 had  tortured  the  refugees  and  they
 were  beaten  up  by  the  police.  A!
 these  are  not  true.  These  are  the
 words  of  Ananda  Bazar  Patrika  whic
 has  been  conspiring  to  oust  the  jeftist
 Government  in  West  Bengal  right  from
 the  time  it  came  to  power,

 737 ,  ru  साहा  ने  कहा
 वह  मिथ्या”  है।  शब्द  “मिच्या”  प्रतपालियामद्री  है

 इस  को  कार्ग्ंवाही  &  निकाल  दिया  जाय  t

 MR.  DEPUTYGPEAKER;  ,  where-
 ever  the  want  ‘untrue’  occurred,  if

 it

 *The  dtiginal  speech  was  delivered  in  Bengell.,
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 ig  umparliamentary  because  it  depends
 upon  the  coatext,  we  shall  remove  at.
 We  shall  see  the  records.

 “SHRI  A.  K.  SAHA:  Marich  Jhapi
 is  the  protected  area.  No  one  can
 enter  the  place  withcut  permission.  No
 One  can  fell  trees  but  trees  have  been
 felled  and  Bheries  have  been  set  up.
 Shri  Prafulla  Sen  says  that  there  is  no
 Jaw  and  order.  Sir,  if  today  10,000
 persons  want  to  settle  down  on  the
 grounds  near  the  Boat  Club  in  New
 Delhi.  without  any  permission  will  it
 be  allowed?  Beyond  Marich  Shapi  is
 the  international  border  and  beyond  it

 iS  Bangladesh.  It  is  g  sensitive  area
 If  the  refugees  go  there  without  any
 permission  and  set  up  a  parallel  Gov-
 ernment  and  challenge  the  State  Gov-
 ernment  then  will  the  State  Govern-
 ment  keep  quiet?  If  the  people  had
 settled  down  on  the  Boat  Club  ground
 near  the  Parliament  House  then  will
 the  Central  Government  keep  quiet?
 The  Central  Government  had  rightly
 said  that  the  refugees  will  have  to  go
 back  to  Dandakarnya,  (Interruptions)

 SHRI  SIKANDAR  BAKHT:  He  is
 coming  to  my  rescue.  y  cannot  under-
 stand  it,

 MR.  DEPUTY-SPEAKER:  TI  have
 been  understanding.  But  the  whole
 problem  is,  he  is  saying  things  to
 which  you  need  not  reply.

 SHRI  SIKANDAR  BAKHT:  There
 is  not  a  single  question  in  the  whole
 speech.

 SHR]  A,  छू,  SAHA:  y  have  already
 put  the  question,

 SHRI  SIKANDAR  BAKHT:  What
 is  the  question?

 SHRI  A,  K.  SAHA:  I  would  like  to
 know  whether  the  Central  Govern~
 ment  would  extend  the  date  beyond
 Sist  May  if  it  becomes  necessary  to
 effect  the  return  of  the  remuining
 Tefugees  to  Dandakarnya?

 to  90  back  to  Danda-
 karanya  (CA)

 MR.  DEPUTY-SPEAKER:  He
 wants  to  know  whether  the  Central
 Government  will  give  more  time  to

 the  State  Government,

 SHRI  SIKANDAR  BAKHT:  In  fact,
 the  time  has  not  yet  been  formally
 extendeg  after  it  has  once  been  ex-
 tended  upto  38  March  1979.  But
 the  main  question  is,  after  3lst  May
 ‘1979,  if  the  people  come  back  to  be
 re-settled,  they  will  lose  their  khariff
 cultivation.  Therefore,  they  must
 come  back  before  3lst  May  1979,  98
 proposed  by  the  West  Bengal  Govetn-
 ment.

 SHRI  S,  K,  SARKAR  (Joynagar):
 Sir,  I  have  been  running  temperatuie
 for  the  last  three  days.  So,  I  am
 requesting  you  to  allow  me  to  read
 my  questions.

 At  the  outset,  I  would  like  to  state
 that  I  am  that  unfortunate  M.P.  of
 that  cursed  region  of  Marichjhanpi.
 It  is  a  cursed  place,  because  it  has
 given  shelter  to  about  10,000  innocent
 refugees,  who  are  not  only  poor  pro-
 Jetariat  but  are  also  harijang.........
 (Interruptions)  Their  only  fault  is
 that  they  tried  to  make  their  own
 rehabilitation,  without  seeking  any
 help  from  the  Government,  on  a  piec®
 of  marshy  forest  tida]  land,  which  was
 already  denuded  by  the  Government
 of  West  Bengal,  for  plantation  pur-
 pose  a  decade  back,  Perhays,  this
 fault  of  those  poor  harijan  refugees
 seems  to  the  Governments  of  both  the
 State  and  the  Centre  an  unpardona%le
 offence  and  crime.

 SHRI  A.  K.  SAHA:  Sir,  he  ig  @
 senior  Member  and  yet  he  is  reading
 his  speech....  (Interruptions)

 MR.  DEPUTY-SPEAKER.  He  hag
 already  taken  permiasjon  for  that,
 saying  that  he  ig  running  temperature,

 SHRI  ्  K.  SARKAR:  Otherwise,
 how  are  they  being  punished  hy
 resorting  to  all  sorta  of  tortures  and
 eruejties,  which  surpassed  the  cruel

 “The  original  speech  was  delivered  in  Bengali.
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 ties  of  fascists  and  Nazis  of  the  past.
 Women  were  molested  and  raped....
 (Interruptions)  I  am  showing  you  the
 picturés.  This  js  a  picture  which  I
 Would  like  to  present,  which  was  pub-
 lished  in  Onlooker....  (Interruptions)
 There  was  a  news  item  in  the  Indian
 Express,  where  also  it  is  stated......
 (Interruptions)

 MR,  DEPUTY-SPEAKER.  I  do  not
 know  why  everybody  is  getting  excit-
 ed.

 SHRI  S,  छू,  SARKAR:  Women  were
 molested  and  raped,  alg  people  and
 children  were  beaten  and  killeq  0०५
 firing  and  wounded  by  tear-gas  and
 innocent  persons  are  drowned  in  tie
 rivers  as  per  the  instructions  of  the
 Government  of  West  Bengal,  The
 West  Bengal  Government  promulgated
 section  44  aroung  the  area  and  no-
 including  myself,  MLAs  and  journu-
 lists,  was  allowed  to  go  there.  A
 citizen  cannot  be  prevented  from  z0-
 ing  anywhere  in  India,  except  on
 defence  instalation.

 SHRI  JYOTIRMOY  BOSU:  What  is
 defence  limitation?

 SHR]  8,  K.  SARKAR:  If  he  coula
 not  follow  that,  I  cannot  help  it....
 (Qnterruptions)  Once,  Shri  K.  ह:
 Moltra  and  other  MLAs  of  the  Janatu
 Party  were  arrested,  when  they  tried

 to  go  to  see  this  horrible  sight.  The
 horrible  fact  is  that  they  imposed
 economic  blockade  agajnst  the  poor
 refugees  in  such  a  way  with  the  help
 of  thousands  of  police  and  motor
 Jaunch  that  the  poor  refugees  were
 prevented  from  getting  a  trickle  of
 food  or  &  drop  of  drinking  water,  even
 though  they  were  hungry  and  thristy.

 A  reign  of  terror  was  Jet  loose,  This
 attempt  can  ‘be  compared  with  a
 mouse  789  by  which  mouse  is  killed
 mercilessly.  The  civilised  Govern-
 m

 2.

 is  expected  to  behave  in  this
 ‘way.  Fundamental  rights  of  a  citizen
 of  India  are  thus  being  denied  by  the
 Government  of  West  Bergal  as  a

 MAY  16,  979  refugees  at  Marich
 to  go  back  to  Danda-  bal

 karanya  (CA)
 torn  waste  paper.  Even  the  Britishers
 did  not  dare  to  apply  such  a  barbaric
 method  of  economic  blockade  against
 the  freedom  fighters  in  their  200  years
 of  imperialist  rule.

 We  have  been  constently  trying  to
 draw  the  attention  of  the  Central
 Government  through  you  and  by
 representation  to  save  these  hapiess
 and  homeless  refugees  from  the  calcu.
 lateq  atrocities  perpetrated  by  the

 State  Government,  but  we  failed
 miserably.  Both  the  State  and  Centra]
 Governments  have  taken  it  as  a  pres-
 tige  issue  and  as  a  result  thereof,
 these  poor  refugees  had  to  die  silently —
 not  less  than  1200  in  numbers—- ut
 of  starvation  apart  from  death  wy
 killing  and  tortures  by  the  police.

 This  is  not  contradicted  till  today.  Our
 Prime  Minister  sent  a  team  of  three
 members  from  Lok  Sabha  to  study  the
 problems  on  the  spot.  They  submitted
 a  report  without  contradicting  the
 allegations.

 May  I  know  whether  it  is  a  fact  that
 when  the  team  started  for  Marich
 Jhapi  by  motor  launch  they  were
 illegally  intercepted  three  times  and
 their  motor  launch  was  tied  by  ropes
 to  prevent  it  from  going  there  peace-
 fully  ang  whether  it  is  also  a  fact  that
 upto  16-2-1979  the  number  of  deaths
 by  starvation  is  43,  the  number  of
 deaths  by  various  diseases  and  by
 suicide  is  20,  the  number  of  missing
 on  the  date  of  firing  on  3l--79  is  128,
 the  quantity  of  foodgrains  snatched  by
 police  is  64  quintals  and  7  Kgs,  the
 number  of  boats  seized  by  police  is

 60,  the  number  of  persons  arrested  on
 3]-l-79  is  52,  the  number  of  those
 persons  who  went  out  in  search  of
 food  and  arrested  is  30,  the  total  money
 snatched  by  pOlice  is  Rs.  2,778/-  the
 number  of  deaths  due  to  police  firing
 ig  12,  the  number  of  ladies  raped  by
 police  Is  4,  the  number  of  tubewells
 broken  down  by  police  is  2  and  the
 palm  candy  shop  that  is  demolished  is
 one,  and  whether  the  Minister  has  got
 information  that  Shr]  %  K  Motltra,
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 Leader  of  the  Opposttion  in  the  West
 Bengal  Assemly  held  g  press  confer-
 etice  on  13-5-79  accusing  the  State
 Government  of  the  following  facts—
 that  since  January  24,  in  Marich  Jhapi
 3i  died  out  of  starvation,  239  died
 out  of  cating  non-edibles  like  grass
 and  roots  of  plants,  28  persons  are

 missing  due  to  clash  with  po-
 lice  and  500  persons  were  in  jail.
 Further  he  stated  that  50  persons  were
 wounded  due  to  lathi  charge  and  tear
 gas  and  24  women  were  assuulted,

 Lastly,  [  would  like  to  know  whether
 it  is  a  fact  that  the  State  Government
 allowed  CP  (M)  members  to  occupy
 a  forest  land  of  3,500  acres  in  the
 same  region  at  Jharkhali  under  Basanti
 Pohce  Station  two  months  back  for
 distributing  that  land  amongst  their
 own  members  cutting  the  jungles
 illegally  and  no  steps  have  been  taken
 by  the  State  Government  and  the  Cen-
 tral  Government  to  stop  these  legal
 acts  (Interrupiions)  It  would  not

 be  irrelevant  if  I  accuse  that  pecause
 the  refugees  are  all  Harijans,  they  are
 being  denied  recognition  jor  their  re-
 habiltation,  while  hundreds  of  un-
 authorised  colonies  around  Calcutta
 have  been  recognised  becuuse  these
 colonies  belong  to  general  category  of

 people,  Would  the  Government  of
 India  come  forward  to  view  the  matter
 sympathetically  with  human  touch  a8

 suggested  in  the  report  submitted  by
 the  three-member  team  so  that  the  in-
 human  tortures  are  stopped  forthwith
 ang  ultimately  this  Marich  Jhapi
 colony  is  recognised  which  they  have
 built  by  their  sweat  and  blood?

 SHRI  SIKANDAR  BHAKT:  [I  re-
 quest  the  Chair’s  direction  because  all
 thet  has  been  related  by  the  hon.
 Member  by  way  of  a  question  neither
 flaws  from  the  calling  attention  nor
 has  any  relationship  with  the  func-

 tioning  of  my  Ministry.

 SHRI  CHITTA  BASU  (Barasat):
 The  statement  of  the  hon.  Minister,
 Xam  happy  to  note,  reflects  the  iden-

 to  go  back  to  Danda.
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 tity  of  approach  to  the  problem  bet-
 ween  the  Government  of  India  and
 the  Government  of  West  Bengal,  be-
 cause  it  is  the  Union  Government
 which  agreed  that  the  Government  of
 West  Bengal  has  got  no  opportunity
 or  scope  to  rehabilitate  the  120,000
 Dandakaranya  deserters  who  swa-
 mped  West  Bengal  in  the  early  part
 of  1978.  Iam  happy  to  note  that
 the  Union  Government  and  the
 Government  of  West  Bengal  have  got
 an  identical  approach  to  the  problem,
 and  they  have  agreed  that  they
 should  go  back  to  Dandakaranya,

 The  statement  really  reflects  the
 concern  and  anxiety  of  the  Govern-
 ment  of  India  for  the  hapless  refugees
 who  have  been  politically  misled  to
 desert  their  project  area  of  rehabili-
 tation  and  made  a  pawn  in  the  hands
 of  others.  I  am  really  happy  that  the
 Government  of  India  have  got  sym-
 pathy  for  these  hapless  refugees.  So
 far  as  the  West  Bengal  Government
 is  concerned,  they  are  equally  gym-
 pathtie.

 PROF.  SAMAR  GUHA:  Their  sym-
 pathy  is  shown  with  bullets  and
 lathis.

 SHRI  CHITTA  BASU:  I  think  the
 Professor  knows  etiquette.

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  Please
 do  not  get  excited.  (Interruptions)

 SHRI  CHITTA  BASU:  The  West
 Bengal  Government  has  sought  the  re-
 habilitation  of  the  unfortunate  refu-
 gees  within  our  state  and  outside.
 and  we  really  feel  sorry  that  they
 had,  to  suffer  miseries  of  various
 kinds,  they  had  to  suffer  starvation
 etc.  The  West  Bengal  Government
 is  aware  of  it  and,  as  has  been  re-
 ported,  about  Rs.  4  crores  have  been
 spent  for  providing  shelter,  food,
 clothing  and  medical  facilityea  to  them
 and  milk  to  their  children,  despite
 the  fact  that  West  Bengal  suffered
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 from  an  extreme  flood  in  that  parti-
 cular  year,  despite  the  fact  that  the
 West  Bengal  Government  was  under
 tremendous  financial  constraint.  Yet,
 the  State  Government,  of  course  with
 the  co-operation  of  the  Government
 of  India,  did  their  best  to  do  whatever
 was  possible  for  rendering  relicf  and
 mitigating  their  miseries  and  sufferings.

 But,  so  far  as  the  statement  is  con-
 cerned,  I  am  really  shocked  to  find
 that  the  hon.  Minister  could  not  keep
 himself  immune  from  the  partisan
 political  approach  of  his  partymen
 who  had  been  to  Marich  Jhapi  in  a
 team.  It  was  not  a  parliamentary
 delegation,  it  was  merely  a  team  of
 three  Janata  Party  Members  of  this
 hon.  House  who  took  the  trouble  or
 visiting  Marich  Jhapi.  Since  this  re-
 port  has  been  mentioned,  I  think,  Mr.
 Deputy  Speaker,  you  would  allow  me
 to  make  certain  observations  about
 that  Report.  I  possess  the  Report.
 The  Report  has  got  four  aspects.

 19,00  hrs,

 One  aspect  is  that  there  was  inter-
 ference  by  the  Government  or  the
 administrative  officers  while  they‘
 were  proceceding  to  Marich  Jhapi.  The

 Chief  Minister  of  West  Bengal  has
 apprised  the  Prime  Minister  of  the
 circumstances  under  whicli  the  Dis-
 trict  Magistrate  of  the  24-Parghanas
 had  to  take  certain  precautionary
 measures  and  you  would  recall  that
 the  Prime  Minister  directed  his  party
 men,  the  Janata  Party  leaders  in
 West  Bengal  that  no  prominent  Mem-
 ber  of  the  Janata  party  should  accom-
 pany  the  team.  He  has  directed  that
 the  local  West  Bengal  Janata  Party
 leaders  should  not  accompany  the
 tégm.  It  should  be  8  team  consist-
 ing  of  the  Members  of  this  hon.
 House.

 AN  HON.  MEMBER:  Far  from
 ‘truth.
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 SHRI  CHITTA  BASU:  I  say  that

 this  was  instruction  given  by  the
 Prine  Minister.  Unfortunately,
 Morarjibhal  leads  a  party  which  has
 got  the  least  obedience  or  discipline.

 SHRI  SOMNATH  CHATTERJEE:
 The  least  regard  for  their  leader.

 SHRI  CHITTA  BASU:  I  am  _  not
 saying  that.  The  Prime  Minister  did
 request  the  Janata  Party  Leadership
 of  West  Bengal  that  they  should  not
 accompany  the  team  consisting  of  the
 Members  of  the  Janata  Parliamen-
 tary  Party.  You  will  be  astonished
 to  learn  that  ihe  State  Government...
 (Interruptions)

 SHRI  S.  K.  SARKAR:  You  ask  him
 to  put  the  question.  (Interruptions)
 I  had  asked  five  questions.

 SHRI  CHITTA  BASU:  I  will  have
 only  one  question.  But  allow  me.
 I  think  I  should  have  your  protec-
 tion.  While  he  was  speaking,  I  was
 a  very  patient  listener.  I  think  I
 should  be  allowed  {o  put  across  my
 point  of  view.

 MR.  DEPUTY-SPEAKER:  Certain~
 ly,

 SHRI  CHITTA  BASU:  The  West
 Bengal  Government  wanted  to  have
 the  privilege.  (Interruptions)  It
 wanted  or  desired  to  have  the  privi-
 lege  of  extending  hospitality  to  the
 three  hon.  Members  of  this  House.
 (Interruptions)

 SHRI  S.  K.  SARKAR:  I  had  to  ar-
 range  for  the  launch.

 SHRI  CHITTA  BASU:  Has  he  got
 launches?  How  many  launches  does
 he  possess?  I  am  sorry  that  I  do  not
 know  that  the  hon.  member  has  gat
 launches.

 Any  way,  the  West  Bengal  Govern-
 ment  was  very  much  respectful  to
 the  team.  (Interruptions)

 SHRI  s.  K.  SARKAR:  I  can  chalk
 lenge  you.
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 SHRI  CHITTA  BASU:  The  West
 Bengal  Government  did  extend  their
 hospitality  to  the  three  hon.  mem-
 pers  of  Parliament.  Unfortunately
 the  three  hon.  members  did  not
 accept  the  hospitality  of  the  State
 Government  and  they  made  their  own
 yirangement  as  admitted  by  our
 frend,  Mr.  Sarkar.

 SHRI  S.  K.  SARKAR:  What  is
 wrong  in  it?

 SHRI  CHITTA  BASU:  You  say
 chat  you  arranged  for  a  launch.

 The  three  hon.  members  of  this
 House  refused  to  accept  the  hospita-
 ‘ty  of  the  State  Government  =  and
 they  accepted  the  hospitality  of  Mr.
 sarkar.  Therefore,  .  would  say,  the
 Chief  Minister  of  the  State  of  West
 Rengal  has  appraised  the  Prime  Min-
 {er  of  the  circumstances  under
 which  the  administration  had  to  take
 ‘citain  precautionary  measures  in
 his  letter  of  the  3ist  March,  1979,

 Secondly,  a  que:tion  has  been
 taised  whether  there  has  been  coer-
 ‘ion,  ‘whether  there  has  been  foice
 ‘pphed,  for  the  evacuation  of  the  re-
 Togees  to  go  back  to  Diandakaranya,
 lt  needs  &  reply  from  the  side  of  the
 Government  of  West  Bengal.

 I  am  referring  to  the  report  of  the
 tram,  The  report  says  that  Marich
 Jhapi  was  not  a  dense  forest  but  it
 looked  like  q  plantation.  Ag  the  hon.
 Minister  has  made  the  statement  out
 of  1,20,000  families,  2,000  families
 chose  to  go  deep  in  the  Sunderbans
 4nd  forcibly  occupy  the  forest  land
 of  the  Government  of  West  Bengal.
 There  js  a  Government  of  West  Ben-
 gal  which  has  received  a  massive
 mandate  of  the  people.  The  West
 Bengal  Government  do  declare  that
 it  hax  the  authority  to  rule  the  State
 becaute  they  have  got  g  massive
 mandate  of  the  people.  The  report
 Says  that  the  Udbasty  Unnayan  Shil
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 Samiti  has  been  qa  magnificent  organ-
 isation,  a  strong  organisation.  What
 Was  the  purpose  of  the  organisation?
 It  was  for  their  survival.  Survivel
 against  whom?  Against  the  West
 Bengal  Government,  as  they  say,

 As  I  have  already  mentioned,  the
 Government  of  West  Bengal  and  the
 Government  of  India  want  that  the
 refugees  should  be  properly  rehabili-
 tateq  at  a  proper  place  in  Dandaka-
 ranya  and  not  at  Marich  Jhapi.  Ac-
 cording  to  them,  it  is  q  dense  forest
 and  it  is  a  very  sensitive  area,  being
 an  international  border  between
 India  and  Bangledesh.  The  Govern-
 ment  has  to  take  certain  action.  It
 was  reported  to  the  Prime  Minister
 by  the  West  Benga]  Government  giv-
 ing  an  estimate  gs  to  the  loss  caused
 to  the  State  Exchequer  by  felling  the
 trees,  the  valuable  timber  trees  and
 other  forest  material.  The  West
 Benga]  Government  has  already  ‘re-
 ported  it  to  the  Prime  Minister.
 Naturally,  the  State  Government  of
 Wes,  Bengal  has  got  its  authority
 and,  in  the  interest  of  the  State,
 mm  the  interest  of  the  forest  wealth

 of  the  State—it  is  not  only  the  forest
 wealth  of  the  State  but  it  is  the
 wealth  of  the  nation  as  a  whole—if
 it  is  worth  the  name  of  the  Govern-
 ment,  the  Government  must  take
 some  strong  action.  What  the  West
 Bengul  Government  wanted  to  do
 wag  to  establish  its  authority  and  to
 persuade  them  {to  go  hack  to  Danda-
 karanya  and  get  themselves  properly
 rehabilitated  and  settled.

 As  8  matter  of  fact,  it  is  only  300
 families,  according  to  the  statement
 of  the  Minister,  who  are  left  and  who
 are  now  preparing  to  ४७  ack
 to  Dandakaranya,  The  West  Bengal
 Government  has  made  elaborate  ar-
 gangements  so  that  they  may  go  to
 their  place  in  Dandakaranya,

 In  this  context,  may  I  know  from
 the  hon.  Minister  whether  the  Gov-
 ernment  of  India  will  take  a  proper
 note  of  the  political  situation  pre-
 vailing  in  West  Bengal  and  see  that
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 the  Janata  Party  and  its  allies  do

 not  take  action  in  order  to  malign
 the  Government  of  West  Bengal,

 I  also  want  to  know  whether  the
 Government  of  India’  would  assure

 that  the  Ministry  concerned  would
 examine  the  recommendation;  on

 Dandakaranya  Project  as  have  been
 mentioned  in  the  300  Repart  of  the
 Estimates  Committee,  Sixth  Lok
 Sabha,  Apri]  1979,  and  try  to  imple-
 ment  the  recommendations  of  the
 Estimates  Committee  and  create  a
 proper  climate  conducive  to  rehabili-
 tation  and  re-settlement  of  the  Dan-
 dakaranya  refugees,  particularly  the
 returnees.  I  have  no  time.  I  wil!
 only  repeat  that  this  Ministry  should
 examine  the  Report  of  the  Estimates
 Committee  and  take  appropriate  ac-
 tion  so  that  a  proper  climate  may  be
 created  at  Dandakaranya  for  the
 proper  settlement  of  the  refuyzees,
 particularly  the  returnees  from
 Marich  Jhapi,

 SHRI  SIKANDAR  BAKHT:  This
 Marich  Jhapi  question  has  been  dis-
 cussed  earlier  also,  and  the  earlier
 Call  Attention  had  exposed  the  iuti-
 lity  of  the  question.  I  am_  really
 surprised  to  see  the  extent  to  which
 you  could  really  bring  your  entire
 intelligence  or  agility  to  frame  ques-
 tions  from  whatever  discussions  have
 taken  place.

 There  are  two  or  three  things  that
 }¥  would  definitely  like  to  mention.
 One  is,  the  Dandakaranya  roject
 was  reully  conceived  somewhere  in
 1958.  In  fact,  the  Project  never  got
 started  for  a  long  time;  it  did  not  get
 started  even  by  3960,  and  when  it  got
 started,  the  progress  wag  only  at  a
 @nail’s  pace.  But  I  am  really  happy
 to  inform  this  House  that,  during  the
 last  two  years,  the  pace  of  progress  of
 Dandakaranya  Project  hag  been  ac-
 eélerated.  During  the  last  few  years,
 we  have  allocated  Rs.  3  crores,  where-
 ag  in  the  past,  during  all  these  years.
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 the  best  allocation  in  a  year  was  only.
 about  a  crore  and  odd  rupees.  So,  we
 have  already  taken  the  necessary  sterd
 to  bring  the  Dandekaranya  Project  |
 a  stage  of  completion  ag  soon
 possible,

 The  second  thing  that  I  want  to
 repeat  ang  assert—]  have  gaiq  this
 a  number  of  times  here—is  that  the
 desertions  fram  Dandakaranya  area
 Was  not  on  account  of  any  failure  on
 tthe  part  of  the  Rehabilitation  Depari-
 ment,  [  am  saying  this  from  first-
 hand  knowledge  after  a  visit  which

 I  undertook  myself  along  with  the
 Ministers  of  West  Bengal  Governme..!
 as  well  as  the  Ministers  of  Orissa
 Government.  We  visited  a  numbe!
 of  villages.  We  met  the  people  in-
 dividually,  We  met  their  deputa-
 tions.  There  wags  not  even  a  singk
 person  to  come  and  say,  ‘We  are

 leaving  this  place  because  we  ari
 dissatisfied  or  we  have  not  been  given
 relief  which  ought  to  have  becn
 provided’.  (Interruptions).

 And  the  third  thing  I  would  like
 to  say  is  that  things  are  not  quit
 ay  innocent  as  they  are  depicted.
 There  is  the  hand  of  Shri  Satish
 Mandal  belonging  to  Unnayinsil
 Samiti.  Not  only  that,  one  of  the
 Minicters  has  indulgeq  in  very  irres-,
 ponsible  statements.  It  is  not  only
 an  ordinary  statement  but  his  speech
 mace  a  lot  of  difference  when  these
 desertiong  started.  This  is  about  Mr.
 Ram  Chatterjee.  The  Government
 of  India  never  intends  to  absolve

 him  of  this  responsibility  as  @lso  ab-
 solve  the  West  Bengal  Goyernment  0
 this  responsibility.

 MR.  DEPUTY-SPEAKER;  The
 House  stands  adjourned  til!  10,30
 am.  tomorrow,

 49.76  brs.

 The  Lok  Sabha  then  adjourned  till
 Half  past  Ten  of  the  Clock  on  Thurs-
 day,  May  77,  970/Vaisakha  27,  002
 (Saka).


